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 Friday,  July  28,  978/Sravana  6,  900
 (Saka).
 eee

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 {Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 गमरात  स्टेट  कोश्नत्परेटिव  बैंक  को  झौर से  भार-
 तोय  रिज  चेक  के  गवर्नर  को  दिया  गया  ज्ञापन

 *ig3.  श्री  धर्मासह  भाई  पटेल  :  क्‍या
 बिल  मंत्री  यह  बताने  की  कृपा  करेंगे  किः

 (क)  क्‍या  भारतीय  रिजर्व  बैंक  के
 गवर्नर  ने  प्रप्रैल,  978  में  भ्रहमदाबाद  की
 यात्रा  की  थी  पौर  क्या  उनकी  वहां  की  यात्रा
 के  दौरान  गूजराटर  टैट  कोप्मापरेटिव  बैंक
 की  शोर  से  उन्हें  एक  शापत  दिया  गया  था;

 Statement

 2

 (ख)  यदि  हां,  तो  उक्त  शापन  में  क्‍्या-
 क्या  मांगें  की  गई  हैं  भौर  उनमें  से  किन  मांगों
 को  स्वीकार  कर  लिया  गया  है  तथा  शेष  मांगों
 को  प्रस्वीकार  करने  के  क्या  कारण  हैं;  भौर

 (ग)  शेष  मांगों  में  स ेकौन-कौन सी  मांगें
 विचाराधीन  हैं  तथा  उन्हें  कब  तक  शौर  किस
 प्रकार  स्वीकार  किया  जायेगा  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Yes,  Sir.

 (b)  and  (c).  The  memorandum  and
 “Additional  Notes”  presented  to  the
 Governor  of  the  Reserve  Bank  of  India
 contained  notes  and  suggestions  on  9
 subjects  relating  to  different  aspects
 of  cooperative  credit  and  the  policies
 of  the  Reserve  Bank  etc.  The  issues
 raised  and  the  action  taken  by  the
 Reserve  Bank  is  indicated  in  the  state.
 ment  laid  on  the  Table  of  the  House.

 Serial  Issues  raised
 No.

 Action  taken

 :  Concessions  in  marketing  finance  in  cotton  On
 meubetog

 finance.  the  Reserve  Bank
 and  kapas.  relaxations  in  the  margins
 for  advances  against  cotton  and  kapas
 and  provision  of  marketing  credit  to  non-
 borrower  members  of  primary  Agricul-
 tural  Credit  Societies.

 Cooperative
 Soci  lered  as  a  part
 of  short-term  joan  for  obtaining  refinance
 from  Reserve  Bank  of  India  by  district
 central  cooperative  banks.

 2  Storage  of
 opus  ae  Primary

 has  reduced  rate  of  interest  from  3% above  the  bank  rate  to  the  bank  rate
 (i.e.  9  per  cent)  with  effect  from  1-6-78,

 State  Coonerative  Banks  have  been  ad-
 vised  by  the  Reserve  Bank  of  India
 that  a  uniform  margin  of  25%  may  be
 maintained  by  the  marketing  societies
 instead  of  45%  for  long  staple  varicties
 and  %  for  other  varieties
 provided  State  Government  guarantee is  available.

 Under  consideration,

 646  LS—I.
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 Issues  raised  Action  taken

 0.

 3  District  banks  should  be  permitted  to  chan-
 nelise  finance  for  milch  cattle  through
 primary  milk  societies,

 4  Problems  faced  by  the
 Sooperanves

 in  rese
 pect  of  consumption  credit.

 5  Problems  of  urban  banks  in  financing  of  the
 production  and  marketing  activities  of  the
 22  groups  of  cottage  and  small  scale  in-
 dustries,

 6  Relaxation  of  the  conditions  governing  the
 credit  limits  sanctioned  by  the  Reserve
 Bank  of  India  to  State  Cooperative  Banks
 on  behalf of  the  district  Cooperative  Banks,

 4  Limits  for  conversion  of  sh«rt-term  agricul-
 tural  loans  into  medium-term  loans.

 8  Reimbursement  of  short-term  and  medium-
 term  agricultural  loans  provided  by  the
 District  Cooperative  Banks  to  small  far-
 mers  at  a  special  concessional  rate  by
 the  Reserve  Bank  of  India.

 Under  considcration,

 Under  consideration,

 Reserve  Bank  of  India  has  agreed  to  sane-
 tion  credit  limits  cn  the  basis  of  the
 consolidated  lending  programme  of  the

 urban  cooperative  banks  instead  of  on
 the  basis  of  individual  units  proposed to  be  financed  from  the  year  1978-79.

 For  financing  approved  small  scale  and
 cottage  industries  the  rate  of  interest
 has  been  reduced  to  ah  below  the  bank
 rate  instead  of  the  earlier  a  below
 the  bank  rate  as  from  tst  March,  ‘1978.

 Under  consideration,

 Accepted.  To  enable  Resmve  Rank  of
 India  to  grant  loans  to  State  Coopera- tive  Banks  by  way  of  reimbursement  of
 medium-term  conversion  loans,  an
 amendment  cf  the  Reseive  Bank  of
 India  Act  will  be  necessary.

 Under  consideration,

 g  and  Need  to  review  the  present  policy  ofnotfinan-  Accepted.  Reserve  Bank  cf  India  has
 cing  defaulting  members  of  the

 Roi
 as

 tive  credit  societies  in  areas  affected  by
 successive  scarcity  conditions.

 Concession  in  the  rates  of  interest  on  reim-
 bursement  finance  to  the  Central  Co-
 operative  Banks  who  borrow  only  small
 amounts  from  the  Reserve  Bank.

 10

 का.  Reduction  in  rate of  adi
 essential  commodities  such  as  sugar,  oil
 seeds,  cotton,  etc.

 ta  Rediscount  facilities  from  the  R.B.I.  against
 time  bills  of  marketing  sacicties.

 1g  Marketing  problems  connected  with  short
 staple  varieties  of  cotton.

 34  declared  yearly  in  the  season.

 agreed  to  the  provision  of  relic!  by  way
 of  conversion  of  rast  dues  into  rebabi-
 liation  loans  in  case  of  non-
 wilful  defaulters  in  villages  affec-
 ted  by  successive  scarcities  into  rebabi-
 litation  loans  repayable  in  a  pericd  of
 9—~t0  years.  Rehabilitated  borrowers  will
 be  eligible  for  fresh  finance.

 Under  consideration.

 es  for  financing  Under  consider:.ticn.

 Under  consideration.

 Under  consideration.

 taper
 policy  with  regard  to  cumin  should  Under  consideration,
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 No,
 Issues  raised  Action  taken

 Problems  faced  by  short-term  and  long-term credit  institutions  in  previdiug  credit
 needs  in  tribal  areas.

 Loans  for  construction  of  godowns  to  indi- viduals  by  district  Central  Cooperative
 Ranks.

 Extension  of  regulated  market  for  Tobacco.

 General  relaxation  in  ‘Se  lity  Disei-
 pline’  prescribed  by  R.B.I.

 Under  consideration,

 Reserve  Bank  has  no  objection  to  grant of  such  advances  subject  to  certain  cor-
 ditions  prescribed  by  them.

 Under  consideration,
 Under  consideraticn.

 oft  धर्म सिहू  भाई  पटेल  :  विवरण  में

 क्रम-संख्या  7  में  प्रल्पकालिक  कृषि  ऋणों  को

 मध्यकालीन  ऋणों  में  परिवर्तन  करने  की  लिमिटों
 के  बारे  में  बताया  गया  है  कि  इस  मांग  के  स्वीकृत
 कर  लिया  गया  है  और  इस  के  लिए  भारतीय

 रिजर्व  बैंक  प्रधिनियम  में  संशोधन  प्रावश्यक

 होगा  ।  मैं  मंत्री  महोदय  से  यह  स्पष्ट  जानना

 चाहता  हूं  कि  भारतीय रिजर्थ  बैंक  एक्ट  में  यह्‌
 संशोधन  कब  और  कैसे  किया  जायेगा  शौर  इस
 का  व्यौरा  क्‍या  है  |

 SHRI  H.  M.  PATEL:  The  question
 that  was  asked  was:  “limits  for  con-
 version  of  short-term  agricultural
 loans  into  medium-term  loans”  and  the
 reply  given  was:  “Accepted.”  That  is
 that  the  demand  made  in  the  memoran-
 dum  is  accepted.  But,  ‘to  enable  the
 Reserve  Bank  of  India  to  grant  loans
 to  State  Co-operative  Banks  by  way  of
 reimbursement  of  medium-term  con-
 version  loans,  an  amendment  of  the
 Reserve  Bank  of  India  Act  will  be
 necessary’.  So,  an  amendment  of  the
 Reserve  Bank  of  India  Act  is  necessary
 and  that  will  take  a  little  time.  But  we
 are  certainly  trying  to  do  it  as  soon
 as  possible.

 ओ  धर्म सिह  भाई  पढेंल  :  जब  भारतीय
 रिज़र्व  बैंक  के  गवर्नर  प्रप्रैल,  i978  7%
 अहमदाबाद  शाये  थे,  तो  गूजरात  स्टेट  कोझ्माप-
 रेटिव  बैंक,  अहमदाबाद  ने  उन  के  सामने  29
 मांगें  रखी  थीं।  इन  9  मांगों  में  से  3  मांगों  के
 बारे  में  बताया  गया  हैं  कि  व ेसरकार  के  विचारा-
 घीन  हैं  ।  मैं  वित्त  मंत्री  से  यह  स्पष्ट  जानना
 चाहता हूं  कि  इन  13 मांगों  के  बारे  में  कब
 तक  निर्णय  किया  जायेगा  ।  विशेष  रूप  में  जिला
 सहकारी  बैंकों  द्वारा  छोटे  किसानों  को  विशेष
 रियायती  दर  पर  झल्पकालिक  और  मध्यकालिक
 कृषि  ऋणों  की  भारतीय  रिजर्व  बैंक
 द्वारा  प्रतिपृति,  जो  कि  क्रम-संख्या  8  में  दी  गई
 है,  क्रम-संख्या  i:  में  उल्लिखित  चीनी,
 तिलहन,  कपास  भ्रादि  जैसी  आवश्यक  वस्तुओं
 के  वित्तपोषण  के  लिए  ऋणों  की  ब्याज-दर
 में  कमी  शौर  क्रम-संख्या  i3  में  दी  गई  कपास
 के  छोटे  रेशे  वाली  किस्मों  से  सम्बन्धित  विपणन
 समस्याओं  के  बारे  में  कब  तक  निर्णय  किया
 जायेगा  ?

 SHRI  H.  M.  PATEL:  These  are  de
 mands  of  a  very  far  reaching  charac.
 ter.  They  need  to  be  studied.  Therefore,
 they  will  take  time.  Since  he  him.
 self  mentioned  a  thing  like  this—re-
 duction  in  the  rate  of  advances  for
 financing  essential  commodities  is
 under  consideration—that  does  not
 mean  it  will  take  a  great  deal  of  time
 It  has  to  be  considered  because  it  is
 of  general  application.  It  will  not  only
 be  applicable  to  co-operatives  who
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 submitted  a  Memorandum  ‘froth  Guja-
 rat,  but  it  is  an  all-India  thing.  Simi-
 larly,  marketing  problems  connected
 with  short  staple  varieties  of  cotton,
 it  does  not  effect  only  Gujarat,  it
 effects  other  parts.  We  have  to  con-
 sider  carefully.

 SHRI  PRASANNBHAI  MEHTA:  ]
 refer  to  item  No,  5  of  the  statement—
 “Problems  of  urban  banks  in  financing
 of  the  production  and  marketing  activi-
 ties  of  the  22  groups  of  cottage  and
 small  scale  industries’.  Ample  em.
 phasis  is  given  on  small  and  cottage
 industries  and  small  scale  sector.

 The  decision  in  the  Action  taken
 is—“Reserve  Bank  of  India  has  agreed
 to  sanction  credit  limits  on  the  basis
 of  the  consolidated  lending  programme
 of  the  urban  cooperative  banks  instead
 of  on  the  basis  of  individual  units
 proposed  to  be  financed  from  the  year
 1978-79."

 I  would  like  to  know  from  the  hon.
 Minister  why  they  have  not  accepted
 the  original  proposal—financing  pro.
 gramme  of  production  and  marketing
 to  individual  cottage  and  small  scale
 units.  This  decision  of  consolidating
 will  cause  considerable  delay  and  it
 will  not  allow  small  scale  units  to
 grow.  Therefore,  I  would  like  to  know
 the  r  for  not  pting  the  origi.
 Nal  proposals.

 SHRI  H.  M.  PATEL:  I  think  the
 Nature  of  the  question  ig  clear.  This
 is  the  only  practical  way  in  which  the
 Reserve  Bank:  could  possibly  assist.
 The  Reserve  Bank  of  India  cannot
 work  out  individual  limits  for  smal)
 scale  units.  It  has  therefore,  raised
 consolidated  limits  of  the  Co-operative
 Banks,  increased  the  total  lending
 limits  of  the  Consolidated  Bank.

 It  has  gone  on  to  say—“For  financ-
 ing  approved  small  scale  and  cottage
 industries  the  rate  of  interest  has  been
 reduced.”

 The  point  is  the  Reserve  Bank  ot
 India  cannot  go  on  saying  what  should
 be  the  limit  for  each  small  scale  unit,

 JULY:  28,  1978  Oral  Anwwers.  a

 It  has  to  fix  limit  for  the  Co-operative
 Banks  to  which  the  small  scale  unite
 would  go.  Their  margin  has  increased
 and,  therefore,  they  would  be  able  to
 meet  the  demands.

 SHRI  PRASANNBHAI  MEHTA:
 Reduction  in  the  rate  of  interest  is  all
 right.  My  question  is  why  they  have
 not  accepted  the  original  proposal.
 Was  it  to  finance  the  individual  units?
 If  so,  they  should  give  due  considera~
 tion  to  the  original  proposal  of  the
 State  Bank.

 SHRI  H.  M.  PATEL:  I  have  already
 explained  that.  If  their  demand  was
 that  the  Reserve  Bank  should  fix  the
 limits  for  each  small  scale  unit,  that
 is  not  practicable.  Co-operative  Banks
 are  the  banks  to  which  the  smali  scale
 units  would  go.  Their  ability  to  lend,
 to  meet  this  demand  has  been  increas
 ed.  Hence  their  limits  are  being  en.
 hanced.

 MR.  SPEAKER:  In  fact  I  was  very
 doubtful  whether  I  should  admit  this
 question.  because  the  Reserve  Bank
 Governor  goes  to  a  number  of  places.
 So  many  demands  are  made.  And  this
 question  ig  raised  in  the  House,  Any-

 SHRI  RAM  GOPAL  REDDY:  Minis.
 ter  said  that  this  question  is  of  a
 general  nature  and  not  confined  to
 one  State.

 PROF.  P.  G.  MAVALANKAR:  I!
 appreciate  the  hon.  Minister's  state-
 ment,  particularly  when  he  says  that
 some  of  the  more  important  demands
 have  already  been  accepted  and  many
 others  are  under  consideration.  He
 says  that  he  will  consider  the  points
 but  it  will  take  some  time.

 For  instance  Item  No.  3  says—Dis-
 trict  banks  should  be  permitted  to
 channelise  finance  for  milk  cattle
 through  primary  milk  societies.

 My  question  ig  that  since  the  Co-_
 operatice  Banks  are  to  assist  the  far-
 mers  and  small  scale  industries,  and
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 in  view  of  the  Janata  Government's
 own  policy  of  rural  development  and
 of  help  to  the  farmers,  will  the  Govern-
 ment  assure  us  that  through  the  Co-
 operative  Banks,  the  farmers  and  not
 so  much  the  merchants  and  the
 tradesmen  will  be  assisted  in  a  larger
 way?

 MR.  SPEAKER:  It  is  a  suggestion  for
 action.

 SHRI  H.  M.  PATEL:  The  answer  is.
 ‘Of  course,  that  is  the  intention.”

 MR.  SPEAKER:  We  pass  on  to  the
 next  question.  Qn.  No.  ‘184.  We  shall
 take  this  up  along  with  Question  No.
 190.  Both  these  questions  will  be  taken
 up  together.  Shri  Yuvraj.

 भारतोय  रिजर्व  बेक  हारा  सोने  को  नोलामी

 *i84.  भी  युवशाज  :  क्‍या  घिस  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  भारतीय  ' रिजयें  बैंक  ने
 नीलामी  के  माध्यम  से  सोना  बेचा  है  भौर  यदि

 हां,  तो  कितनी  मात्रा  में;

 (ख)  इसमें  से  कितनी  मात्रा  में  सोना

 बाजार  में  बेचा  गया;

 (ग)  क्‍या  देश  में  सोने  का  मूल्य  प्रति

 दस  ग्राम  00  रुपये  अधिक  है  जो  तस्करी

 में  वृद्ध  का  सूचक  है;

 (ध)  यदि  हां,  तो  क्या  यह  सुनिश्चित
 करने  के  लिये  नीलामी  करने  का  विचार  है  कि

 सोना  तस्करों  के  हाथों  में  न  जाने  पाये;  भौर

 (8)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा

 क्या है  भौर  यदि  नहीं  तो  इसके  क्या  कारण  हैं?
 THE  MINISTER  OF  FINANCE

 (SHRI  H.  M.  PATEL):  (a)  Yes,  Sir.
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 A  quantity  of  about  7.92  tonnes  of
 gold  for  the  price  of  about  Rs.  50.75
 crores  has  been  sold  in  the  six  auctions
 80  far  held  by  the  Reserve  Bank  of
 India.

 (b)  All  the  quantity  has  been  sold
 to  licensed  dealers  and  certified  gold-
 smiths  for  conversion  into  ornaments.

 (c)  The  price  of  gold  in  the  country
 is  ranging  around  Rs.  680/-  per  ten
 grammes  while  the  international  price
 is  near  about  Rs  500/-  per  ten  gram-
 mes.  This  is  not  an  indication  of  in-
 crease  in  smuggling.  If  smuggling  of
 gold  had  continued  on  any  significant
 scale  with  regular  supplies  of  gold
 from  Government  stock,  the  gold
 prices  in  India  would  have  steeply
 fallen  from  the  price  level  of  Rs.  690/-
 prevailing  before  the  announcement
 of  gold  sales  policy  by  ‘the  Govern-
 ment.

 (d)  and  (e),  The  gold  sold  in  the
 Reserve  Bank  of  India  auctions  is
 strictly  within  the  ambit  of  the  Gold
 (Control)  Act  and  is  subject  to  proper
 accounting  control.

 Evaluation  of  Gold  Auction  Policy
 +

 *i90.  DR.  MURLI  MANOHAR
 JOSHI;

 SHRI  K.  MAYATHEVAR;:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  quantity  of  gold  sold  in  each
 of  the  auctions  by  Government  in
 1978;

 (b)  whether  Government  have  eva-
 luated  the  policy  of  the  auction  of
 BOld  in  the  light  of  the  experience
 gained;  ang

 (c)  if  so,  what  are  the  findings  of
 Government  and  to  what  extent  the
 policy  of  auction  has  been  able  to
 check  the  smuggling  of  gold  and  what
 has  been  its  impact  on  the  domestic
 prices?
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 THE  MINISTER  OF  FINANCE(SHRI  प्  M.  PATEL):  (a)  The  infor-
 mation  is  given  below.

 S.  No.  Date  Quantity  sold

 I  auction  .  35-78)  492°6  Kgs.
 In  auction  16-5-78  559°4  Kgs.

 TI  auction  3i-5-78  te20'4  Kg

 TV  auction  .  .  146-78  '504°q  85.
 द  auction  नि  28-6-78  '68°9  Kgs.

 VI  auction  .  .  12-7-78,  +1520' 4  Kgs.

 (b)  and  (c).  It  is  too  early  to  make
 an  evaluation  of  the  impact  of  gold
 sales  policy.  Sale  of  gold  by  the
 Government  has  been  conceived  of  as
 an  economic  measure  in  addition  to
 preventive  measures  to  tackle  the  evil
 of  smuggling  of  gold.  The  sale  has
 discouraged  large  scale  smuggling  of
 gold  into  the  country.  The  gold  prices
 in  the  country  have  shown  some  ten-
 dency  to  fall  since  the  commencement
 of  the  gold  sale  operations,

 On  the  basis  of  review  of  results  of
 the  auctions  and  experience  gained,
 changes  are  being  made  from  time  to
 time.

 श्री  युवराज  :  प्रध्यक्ष  महोदय,  सोने  की
 नीलामी  के  सम्बन्ध  में  सरकार  की  जो  उद्‌-
 घोषित  नीति  है  वह  है  घाटे  के  बजट  को  पूरा
 करने  में  मदद  देता,  बड़े  पैमाने  पर  जो  तस्करी

 हो  रही  है  उसको  रोकना  और  सोने  के  जो  मूल्य
 बढ़  रहे  थे  उनको  घटाना  ।  इस  देश  में  काले
 घन  की  जो  समानान्तर  भ्र्॑-व्यवस्था  चल  रही
 थी  वह  श्ाज  भी  बरकरार  है  भोर  जब  से  सो
 रुपए  से  ऊपर  के  करैन्सी  नोट  रद  कर  दिय
 गए  तब  से  जितने  ब्लैक  मनी  वाले  लोग  हैं
 उन्होंने  सोना  खरीदना  शुरू  कर  विया  ।तो  मैं
 माननीय  मंत्री  जी  से  जानना  चाहता  हूं  कि  क्या

 यह  बात  सही  है  कि  बम्मई  के  व्यापारियों  का

 एक  गुट  नीलामी  के  पहले  सोने  के  बाजार  भाव
 को  काफी  कम  करने  की  को  शिश  करता  है  जिससे
 कि  रिजर्व  बैंक  कम  दाम  पर  सोने  की  क्षिक्री
 करने  के  लिए  बाध्य  हो  ?  इसके  अलावा
 नीलामी  के  तुरन्त  बाद  एक  प्राटिफिशियल
 कर्मा  उत्पन्न  करके  सोने  के  भाव  को  बढ़ा
 कर  बेचा  जाता  है--कक्‍्या  यह  बात  भी  सही  हैं
 सरक/र  इस  देश  में  केवल  बम्बई  में  ही  बड़े  बड़े
 व्यापारियों  में  सोना  नीलाम  करत!  हैं  शौर
 जो  दूसरे  बड़े  बड़े  नगर  हैं  जहां  के  छोटे  छोट
 स्वर्णकार  भी  नीलामी  में  सोन।  खरीद  सकते  थे
 उनको  ऐसा  मौका  सरकार ने  नही  दिया  t  केवल
 एक  नगर  में  एक  प्रूप के  व्यापारों  सोना
 खरीदते  हैं  झौर  फिप  वे  दूसरे  ग्रुप  के  पास
 ज्यादा  दाम  पर  प्रेचत  हैं  ।

 जो  स्वर्णकार  हैं  भौर  जो  जेवर  बना  कर
 बेचते  हैं,  बया  उन  को  इस  से  कोई  फायदा  हुभा
 है  ?  मैं  यह  पूछ  रहा  हूं  कि  जो  छः:  नीलामियां

 शझब  तक  हुई  हैं  भ्रौर  पहली  नीलामी  3  मई,
 978  को  हुई  थी,  उस  से  कोई  लाभ  हुझा

 है  ।  इनका  कहना  यह  है  कि  670य।  680

 र्०  प्रति  0  ग्राम  सोने  का  मूहय  हैं,  तो  जब  से

 ये  नीलामियां  हुई  हैं.
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 MR.  SPEAKER:  Mr.  Yuvraj,  you  are
 Making  a  statement.  It  is  not  correct.
 Put  the  question.

 SHRI  YUVRAJ:  I  am  putting  my
 supplementary.

 मैं  यह  जानना  चाहता  हूं  कि  35-78
 से  जो  सोने  की  नीलामी  शुरू  हुई  और  2

 जुलाई  978  को  जो  छटी  नीलामी  खत्म  हुई,
 इस  बीच  में  सोने  के  भाव  में  कितनी  वृद्धि  हुई
 यानी  8  मई,  978  को  सोने  की  नीलामी
 प्रत्येक  0  ग्राम  की  कितने  पर  हुई  शौर  2
 जुलाई,  .978  को  सोने  की  नीलामी  प्रत्येक
 Lo  ग्राम  की  कितने  पर  हुई  ?

 SHRI  H.  M.  PATEL:  Sir,  I  have  al-
 ready  stated  the  objective—the  hon.
 Member  also  spelt  it  out.  The  objec-
 tive  of  this  policy  was  to  supplement
 the  preventive  efforts  for  controlling
 the  smuggling  of  gold.  That  is  the
 main  objective.  Certainly  it  was  inci-
 dental  that  it  might  have  an  effect  of
 bringing  down  the  price.  But,  that
 will  be  a  slow  process  having  regard
 to  the  fact  that  the  quantity  of  gold
 that  should  be  auctioned  was  very
 small  compared  to  the  quantity  avail-
 able  in  the  country  itself.

 MR.  SPEAKER:  He  was  talking  of
 some  big  business.

 SHRI  H.  M,  PATEL:  I  am  answer-
 ing  this.  Naturally  big  businessmen
 may  have  it.  But,  we  are  selling  gold
 to  gold  dealers.  If  you  will  see,  I  have
 a  statement  here  from  which  I  would
 read  out.  In  the  Sixth  auction,  for
 instance,  the  number  of  bidders  whose
 bids  were  accepted  including  the  bid-
 ders  from  Bombay  were:

 Bombay  301,
 Pune  134,
 Ahmedabad  88,
 Madura  99,
 Madras  93,
 Bangalore  34,
 Hyderabad  76,
 Calcutta  36,
 Allahabad  8,
 Baroda  50,
 Delhi  35,
 Chandigarh  48,
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 Madhya  Pradesh  (Indore)  8,
 Bhubaneswar  1
 Kanpur  9,
 Cochin  39,
 Nagpur  20,
 Patna  95,
 Guntur  6,
 Jaipur  and  so  on.

 sit  एच  ०एल०  पटवारी  :  इस  में  श्रासाम  का
 नाम  नहीं  हैं  ।

 MR.  SPEAKER:  For  Assam,  Patwary
 is  here.

 SHRI  H.  M.  PATEL:  Shillong  l  and
 Goa  2.  The  point  in  saying  this  is
 this.  The  hon.  Member's  impression  is
 that  these  gold  bids  are  made  only  by
 those  in  Bombay  is  not  correct.

 Another  important  point  to  note  is
 that  last  time,  if  you  remember,  when
 the  question  was  put,  there  were  two
 largest  bidders.  If  you  add  all  of  the
 six  auctions,  one  of  the  two  largest
 bidders  was  awarded  22.5  kg.  In  the
 six  auctions  both  of  them  had  the  same
 quantity.  You  will  realise  that  this
 is  not  as  if  big  people  are  getting  a
 large  quantity  or  a  large  quantity  is
 being  given  to  any  dealer.  I  think  it
 is  very  clear  that  the  policy  is  such
 that  the  largest  possible  number  of  peo-
 ple  are  getting  now.  But,  as  I  said
 before,  it  is  our  intention  to  introduce
 an  arrangement  whereby  the  gold-
 smiths  will  be  able  to  purchase  gold
 in  smaller  bars  direct  from  selective
 banks  or  selective  centres.  When  this
 is  done,  you  will  find  more  people  com-
 ing  into  it.  Even  now  it  is  not  correct
 to  say  that  few  people  are  there.

 श्री  यवराज  प्रध्यक्ष  महोदय,  मैं  मानतीय
 मंत्री  जी  स ेजानना  चाहता हूं  कि  क्या  भारतीय
 रिजवं  बैंक  ढ्वारा  की  गयी  सोने  की  नीलामी
 की  वर्तेसान  योजना  के  खिलाफ  कई  स्वर्ण-
 कारों  ने  दरख्वास्त  दी  है  ?  यदि  हां  वो

 उन्होंने  क्या  क्या  मांगे  सरकार  के  सामने  रखी

 हैं  ?  क्या  एक  मांग  यह  भी  है  कि  छोटे  छोटे
 स्वर्णकारों  को  सोना  मिलना  बंद  हो  गया  भौर
 बड़े  बड़े  व्यापारियों  ने  सोना  लेना  शुरु  कर



 1s  Oral  Answers

 दिया  है  ?  क्‍या  स्वर्णकारों  के  संधोंकी  तरफ
 से  सरकार  के  सामने  ऐसी  मांग  नहीं  रखी  गयी
 है  कि  वर्तेमान  प्रणाली  जो  सोने  की  नीलामी
 की  है,  उसके  अन्तर्गत  गरीब  स्वर्णकारों  को
 सोना  नहीं  मिल  पाता  है  ?  भ्रगर  सरकार  को
 यह  मांग  पेश  की  गयी  है  तो  सरकार  ने  उस
 पर  क्‍या  विचार  किया  शौर  कार्यवाही
 की?

 SHRI  H.  M.  PATEL:  Sir,  I  have
 already  stated  that  at  no  time  were
 the  goldsmiths  debarred  from  bidding
 at  the  auctions.  In  order  to  facilitate
 their  bidding  at  the  auctions  it  was
 arranged  that  five  of  them  could  bid
 jointly.  The  minimum  quantity  one
 could  bid  was  400  gms  and  the  maxi~
 mum  was  2,500  gms.  It  is  70६  as  if
 poor  goldsmiths  cannot  apply  for  this.
 One  of  the  request  of  the  goldsmiths
 wag  that  gold  may  be  made  available
 to  them  at  large  number  of  places  in
 India.  There  are  certain  limitations
 in  spreading  too  wide.  Nevertheless  it
 is  the  direction  in  which  we  are  mov-
 ing  and  we  shal]  try  to  see  that  larg-
 est  number  of  goldsmiths  could  got
 it,

 DR.  MURLI  MANOHAR  JOSHI:  In
 view  of  the  answer  given  by  the  hon-
 ble  Minister  I  agree  that  it  is  too  early
 to  evaluate  the  impact  of  this  policy
 on  prevention  of  smuggling.  But,
 Sir,  it  has  been  repeated  many  a  time
 that  the  scheme  of  distribution  of
 gola  to  goldsmiths  directly  is  being
 prepared  and  about  to  come.  May  I
 know  how  long  will  it  take  for  the
 Government  to  ensure  that  the  mid-
 dliemen  in  the  trade  of  gold  are  eli-
 minated  and  the  poor  goldsmiths  get
 gold  at  a  reasonable  price  in  the  small
 towng  where  they  are  working?  Whe-
 there  there  is  any  proposal  to  have
 these  biddings  at  a  large  number  of
 centres  in  the  country  where  these
 ordinary  goldsmiths  could  get  gold?
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 SHR]  H.  M.  PATEL:  Six,  the.  bid-
 ding  part  will  have  to  be  confined  at
 One  place  but  the  bids  are  accepted  by
 post.  It  is  easy  for  people  to  bid  and
 people  from  outstationg  are  bidding
 and  a  large  number  of  applications
 are  coming  from  outstations.  Further,
 Sir,  gold  is  being  solq  under  the  Gold
 Contro]  Order  and  only  those  who  are
 licensed  can  bid.  One  more  restric-
 tion  has  been  put  on  gold  dealers.
 They  shall  not  sell  to  other  gold  dea-
 lers.

 As  regards  the  other  point  as  to
 when  we  shall  finalise  the  scheme  tor
 making  available  gold  directly  to
 goldsmiths  that,  we  hope,  will  be  pos-
 sible  within  three  weeks  or  so  at  the
 maximum.

 DR.  MURLI  MANOHAR  JOSHI:
 There  was  a  proposal  in  which  im-
 ported  gold  could  be  converted  into
 jwellery  for  export  purposes.  In
 view  of  this  auction  policy  whether
 this  scheme  of  importing  gold  and  giv-
 ing  it  to  goldsmiths  for  manifacturing
 jwellery  and  exporting  it  been  finalised
 by  the  Government.  If  so,  what  are
 the  details  of  the  scheme?

 Secondly,  you  have  said  from  time
 to  time  that  Government  has  made
 certain  changes  in  the  auction  policy.
 May  I  request  you  to  elaborate  the
 changes  which  Government  has  made?

 MR.  SPEAKER:  He  has  already  ex-
 plained  about  the  changes  that  have
 been  made.

 DR.  MURLI  MANOHTR  JOSHI:
 What  about  the  first  part  of  my
 question.

 SHRI  H.  M.  PATEL;  The  first  part
 is  not  strictly  a  question  which  arises
 from  this.  But  I  will  give  an  answer
 although  I  think  later  the  Commerce
 Minister  will  do  that.  That  scheme
 hag  definitely  come  in  and  we  hope
 within  next  two  to  three  weeks,  at
 the  outset,  the  scheme  will  be  announ-
 ced  and  put  into  operation.  I  was
 saying  about  the  changes.  When  we
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 began,  it  was  gold  dealers  and  co-op-
 erative  societies  of  gold-smiths  who
 were  operating.  We  changed  it  soon
 afterwards  to  five  goldsmiths  who
 jointly  could  apply  and  later  we  de-
 vised  further  changes.  Now  as  I
 have  said  we  are  trying  to  have  them
 sold  in  smaller  bars  at  different
 centres.  The  ceilings  were  also  re-
 duced.

 aft  create  :  क्‍या  मंत्री  जी  यह  बतलाने
 की  कृपा  करेंगे  कि  पिछले  दिनों  उन्होंने  यहां
 एक  आश्वासन  दिया  था  कि  सोना  इस  तरह
 से  बेचा  जायगा  जिस  से  इस  के  जेवरात
 बन  कर  बाहर  के  मुल्कों  में  जा  सके,  विशेष
 कर  मिडिल-ईस्ट  कन्ट्रीज  में  जहां  इन  की
 अरीदारी  बहुत  ज्यादा  होती  है  -  उस  के  जरिये
 से  जो  मुनाफा  होगा,  वह  गवर्नमेंट  भ्राफ  इण्डिया
 के  फंड  में  जमा  हो  जायगा  और  उस  से  ज्यादा
 सोना  @  गेदा  जायया  ।  इस  तरह  से  यह  एक
 सिलसिला  बन  जायगा,  जिस  से  ज्यादा  सोना
 खरीदा  जायगा,  कीमते  गिरेंगी  और  गवर्नमेंट
 झाफ  इंडिया  को  फायदा  होगा  ।  इस  के  बारे
 में  मंत्री  जी  कुछ  बतलायें  |

 SHRI  H.  M.  PATEL:  That  is  what
 I  said.

 MR.  SPEAKER:  This  question  was
 discusesd  last  week.

 SHR]  H.  M.  PATEL:  I  would  only
 like  to  say  that  a  scheme  for  enabling
 goldsmiths  to  make  jewellery  and  ex-
 port  them  is  being  worked  out  be-
 cause  an  ordinary  goldsmith  himself
 may  not  be  able  to  export.  There
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 will  have’  to  be  an  organisation  of
 people  like  export  houses,  etc,  who
 could  do  this  job.  Gold  will  be  made
 available  to  them  at  international
 price.  Precise  machinery  for  arrang-
 ing  that  gold  to  be  imported  from
 abroad  for  making  available  to  gold-
 smiths  at  international  price  is  being
 organised  and  as  I  said  a  little
 while  ago  we  hope  to  announce  the
 scheme  within  the  next  three  weeks
 at  the  outset.

 Capital  Gains  Tax
 #186.  SHRI  R.  VENKATARAMAN:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  amount  collected  as  Capital
 Gaing  tax  during  1974-75,  ‘1975-76  and
 ‘1976-77;

 (b)  the  amount  collected  as  Capital
 Gains  tax  during  the  year  ‘1977-78;
 and

 (०)  the  amount  investeg  in  approv-
 ed  savings  in  lieu  of  payment  of  capi-
 ta]  gains  tax  during  ‘1977-787

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 The  Income-tax  Department  does  not
 maintain  any  records  to  show  collec-
 tion  of  taxes  under  different  heads  of
 income.  However,  head-wise  break-

 up  in  respect  of  gross  income  and  gross
 demand  raised  is  maintained.  In
 respect  of  financia]  yearg  ‘1974-75,  1975-
 76  and  ‘1976-77,  the  position  of  gross.
 income  assessed  and  gross  tax  de-
 mand  raised  in  respect  of  capital
 gains  is  as  under:—

 (In  crores  of  rupees)

 ‘1974-75,  975-76  970-+7

 we  Gross  income
 a.  Gross  demand  .

 जि  40°6  37  30°8
 .  aig  W009  1B



 39  Oral  Answers

 The  data  in  respect  of  financial
 “year  ‘1977-78  is  under  compilation.

 (९)  Section  54E  which  provides  for
 vexemption  for  capital  gains  tax  if
 the  sale  proceeds  of  the  capital  as-
 sets  are  invested  in  specified  assets

 cwithin  six  months  was  jntroduced  in
 -the  Income-tax  Act  by  Finance  Act,
 977  and  is  applicable  for  the  first
 time  in  respect  of  assessmeny;  year
 1978-79.  The  amount  invested  in  ap-

 “proved  savings  in  lieu  of  payment  of
 capital  gains  tax  during  ‘1977-78  will
 become  known  only  after  the  returns
 for  the  assessment  year  1978-79  have
 been  filed  in  all  the  cases  and  the  as-
 sessments  completed.

 SHRI  R,  VENKATARAMAN:  _  Sir,
 the  Finance  Minister  has  stateq  that
 the  Income-tax  Department  does  not
 maintain  recordg  to  show  calculations

 ~under  different  heads  of  revenue.  May
 I  ask  then  how  does  the  Finance  Mi-
 nister  assess  the  impact  of  his  taxation
 on  the  various  heads  of  revenue?  For
 instance,  last  year,  he  practically  gave
 up  capital  gains  tax  by  saying  that
 of  the  gross  consideration  is  invested
 in  approved  securities,  then  it  will  be
 exemption  tax.  Does  the  Finance  Mi-
 nister  know  what  is  the  loss  to  the
 revenue,  to  the  government  as  a  re-
 sult  of  foregoing  this  revenue  on  the
 capital  gaing  tax?  ‘Was  it  calculated

 ‘or  was  it  done  without  any  conside-
 ration  of  the  impact  of  the  surrender

 -of  certain  taxes  on  the  revenue  of  the
 country?

 SHRI  H.  M.  PATEL:  So  far  as  the
 first  part  is  céncerned.  obviously  there
 could  be  no  question  of  knowing  what
 was  the  position.  The  capital  gains
 relaxation  did  not  apply  to  the  past.
 It  applies  to  the  future.  When  qeciding,
 when  we  decided  the  policy,  on  what
 data  did  we  proceed—is  the  question.
 I  do  not  think  there  was  any  question
 of  any  basic  data  available  with  us.
 But  we  make  assessment,  calculation
 ag  to  the  effect  it  has  on  larger  eco-
 nomic  policy,  approach.  -This  parti-~

 ‘cular  decision  was  taken  to  make  im-
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 mobile  assets  mobile.  More  of  the  at-
 sets  which  will  remain  unsold  now
 can  be  sold  because  they  can  avoid
 paying  capital  gains  tax  by  putting  it
 into  certain  specified  inv.cstm  ants.
 When  they  do  that  it  does  not  mz2an
 total  less  to  the  revenues  because
 those  things  will  be  earning  interest
 and  when  they  earn  interest,  that  in-
 terest  is  taxable.  Exact  calculations
 cannot  be  made.  It  is  only  on  the
 basis  of  a  genera]  evaluation,  assess-
 ment  as  to  what  would  be  the  effect
 of  such  a  thing  on  the  economy.

 SHR]  R.  VENKATARAMAN:  I  am
 really  surprised  at  this.  If  the  capital
 gain  in  g  particular  case  ig  about  a
 lakh  of  rupees  and  that  amount  is  in-
 vested  it  gets  a  return  of  Rs.  600  and
 the  Finance  Minister  wil  get  only
 tax  on  Rs.  600  but  what  he  would
 have  lost  is  capital  gains  tax  on  a  lakh
 of  rupees.  That  is  why  I  ask:  is  there
 any  provision  in  the  tax  department
 for  calculation  og  the  consequences  of
 the  impact  of  tax  levied  and  tax  sur-
 rendered  in  order  to  know  what  will
 be  the  consequences  on  the  Consoli-
 dated  Fund  of  India.

 SHRI  H.  M.  PATEL:  This  research
 will  be  undertaken  after  this  parti-
 cular  thing  hag  been  in  operation  for
 some  time.  I  can  assure  vou  this.
 When  you  say  capital  gains  tax  on
 one  lakh  would  have  been  lost;  how
 much  of  the  capital  gain  would  have
 been  there?  It  would  not  have  been
 wholly  one  lakh.  For  three  years
 they  have  to  keep  this  money  inves-
 ted.  It  may  not  be  that  the  whole  of
 the  capital  gains  tax  will  be  lost.  In
 addition  that  one  lakh  becomes  mo-
 bile  and  becomes  available  for  further
 use  as  a  capital  resource  and  that  is
 worth  something  which  is  incalcul-
 able  in  terms;  it  cannot  be  quantified.

 शमी  राधगणी : :  चोकसी  कमेटी  की  जो

 अस्तरिम  रिपोर्ट  शासन  के  समक्ष  शा  चुकी

 है  उसको  ध्यान  में  रखते  हुए  कैपिटल  गेंज  के

 प्रावधानों  में  और  कोई  संशोधतस  करने  का

 प्रस्ताव  शासन  के  विचाराधीन  है  ?
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 SHR]  H.  M.  PATEL:  I  do  not  see
 any  connection  between  the  Choksi
 Committee  and  the  capital  gains  tax.
 That  Committee  has  been  set  up  to
 simplify  direct  taxes,  income-tax  Act
 and  all  its  provisions.  They  will  be
 making  certain  suggestions  and  they
 will  be  given  full  consideration,

 Synthetics  and  Chemicals  Limited

 "187,  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  when  the  Government  financial
 institutiong  have  a  large  shareholding
 and  have  given  substantial  loans  to
 Synthetics  ang  Chemicals,  a  mono-
 poly  industry,  why  Government  have
 so  far  failed  in  placing  two  nomi-
 nees  on  its  board;  and

 (b)  whether  Government  are  conti-
 nuously  keeping  a  strict  watch  over
 the  affairs  of  Synthetics  and  Chemi-
 cals  Limited  to  ensure  that  the  affairs
 are  proper?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  While
 Government  financial  institutions  do
 not  have  large  shareholding  in  thi
 company,  two  of  the  financial  institu-
 tions  have  sanctioned  loans  amounting
 to  Rs.  76.52  lakhs  during  the  last  3
 years.  IFCI  has  recently  appointeg  a
 nominee  director  on  the  Board  of  the
 Company.

 {b)  Yes,  Sir.

 श्री  सुरेता  विक्रम  :  सिंयेटिक  एंड  कैमिकल्स
 लिमटेड  बरेली  में  मोनोपोली  इंडस्ट्री  है  ।
 इस  में  बड़े  घोटाले  हैं  -  इसी  लोक  सभा  में
 बहुत  से  घोटालों  के  विषय  में  मंत्री  महोदय
 का  ध्यान  झाकषित  किया  जा  चूका  है  |  क्या
 भन्ी  महोदय  बताएंगे  कि  जब  से  यह  फैक्दी
 स्थापित  हुई  है  तब  से  प्रब  तक  कितना  रुपया
 सरकारी  इंस्टीश्पूटूज  के  द्वारा  इसको  दिया  गया
 है  प्रौर  क्या  इस  कंपती  के  प्राडिटिड  एकाउंट्स
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 की  भी  कभी  जांच  की  गई  है,  भ्रथवा  नहीं  की
 गई  है  ?

 SHRI  H.  M.  PATEL:  This  is  a  new
 question,  since  the  company  was  es-
 tablished  what  assistance  was  given?
 IT  cannot  give  you  the  answer  now.
 He  asked  about  loans  which  have  been
 given  by  the  financial  institutions.  I
 can  give  him  this  information.  The
 IFCI  has  given  a  loan.  The  loans  that
 are  today  existing  are  these.  The
 IFCI  has  given  g  loan  of  Rs.  30  lakhs
 under  the  scheme  under  which  it  was
 proposed  to  be  financed;  against
 which  they  have  drawn  actually  Rs.
 20  lakhs,  ICICI  has  also  given—this
 is  also  for  expansion  scheme  that  was
 sanctioned—Rs.  30  lakhs,  against
 which  they  have  qrawn  Rs.  20  lakhs:
 then  another  ICICI  loan  of  Rs.  8.90
 lakhs  against  which  they  have  drawn
 Rs,  7.62  lakhs.  The  internal  resources
 of  that  company  for  this  new  project
 have  been  Rs.  75.20  lakhs  in  a  total
 new  investment,  additional  investment
 for  new  projects,  Rs,  1,22,  crores,  the
 company  has  put  in  Rs.  75.20  lakhs  of
 its  own  money,

 श्री  सूरन  विक्रम  :  प्रध्यक्ष  महोदय,  यह
 वही  व्यक्ति  है  जिसने  पिछले  श्राम  चुनाव  में
 4  लाख  40  हजार  स्पये  के  एडवर्टाइजमेंट  का-

 ग्रेस  सोवेन्योर  को  दिये,  लेकिन  सोवेन्योर  छपा
 नहीं  ।  इस  सभा  में  उत्तर  दिया  गया  कि
 सोवेन्योर  की  प्रति  उपलब्ध  नहीं  है  ।  मैं  मंत्री
 जी  से  आश्वासन  चाहता  हूं  कि  इसके  विषय
 में  निश्चित  शिक्रायत  और  निश्चित  भ्रष्टाचार
 यदि  मैं  उनके  नोटिस  में  लाऊं  तो  क्या  वह
 उसकी  निष्पक्षता  से  सी०बी०प्राई०  से  जांच
 करवायेंगे  ?

 SHRI  H.  M.  PATEL:  If  informa-
 tion  is  furnished  to  us  which  shows
 that  something  wrong  is  there  we
 will  certainly  go  into  it.  There  are
 company  laws;  there  are  other  insti-
 tutions  through  which  we  shall  go  in-
 to  it.  I  may  say  that  so  far  as  this
 company  is  concerned,  the  company
 has  been  given  regular  dividends,  so
 far  as  I  know,  each  year  in  the  last
 three  years.
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 SHRI  VAYALAR  RAVI:  This
 question  relates  to  financial  institu-
 tiong  giving  assistance  to  companies.
 May  I  know  from  the  hon.  Minister
 whether  it  is  a  fact  that  certain  finan-
 cial  institutions  like  the  IDBI  are
 financing  certain  companies,  about  200
 companies  which  are  running  at  a  loss
 and  yet  you  have  not  been  able  to  re-
 gulate  or  take  action  against  them
 or  make  the  sick  units  become  profi-
 table.  If  s0,  what  steps  would  be
 taken  to  control  IDBI  to  make  their
 investment  in  a  proper  form,  proper
 ‘way?

 MR.  SPEAKER:  You  have  enlarged
 the  scope  of  this  question.

 SHRI  H,  M.  PATEL:  How  does
 this  question  arise?

 SHRI  VAYALAR  RAVI:  I  know
 you  cannot  answer  that  question.

 SHRI  H.  M.  PATEL:  I  can  give  you
 an  answer  all  right;  the  IDBI  is  con-
 ducting  its  operations  in  the  most
 careful  manner  possible.

 MR.  SPEAKER:  Even  i¢  both  of
 you  agree,  I  do  not  agree.

 भरी  अर्जुन  सिह  भदोरिया  :  उस  कंपनी
 के  विरुद्ध  प्राइमाफेसी  केस  है,  निश्चित  रूप
 से  5  लाख  रुपये  तीन  हिस्सों  में  इस  स्मारिका
 के  लिये  दिया  गया  है  भ्ौर  इसका  जयाब  यह
 दिया  जा  चुका  है  कि  स्मारिका  छपी  नहीं  है।
 फिर  इस  बात  की  कोई  जांच  कराने  की  जरूरत
 नहीं  है,  जब  खुद  कंपनी  यह  पंजूर  करती  है  कि
 कांग्रेस  पार्टी  ने कोई  स्मारिका  नहीं  छापी  है  t
 जब  कोई  स्मारिका  नहीं  छपी  भौर  इतना  फ्या
 यह  ले  गये  हैं  तो  इतना  स्पया  कंपनी  में  जमा
 होना  चाहिये  |  कगर  यह  रुपया  जमा  नहीं
 किया  है  तो  इस  पर  इन्क्‍्वायरी  बैठाकर  उनको
 दंडित  किया  जाना  चाहिये  :

 MR,  SPEAKER;  It  is  a  suggestion
 fer  action.
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 SHRI  H.  M.  PATEL:  Really  I  can-
 not  say  what  the  position  is;  I.  have
 no  knowledge  about  it.

 oft  eng  fey  जवोरिया  :  लेकिन  इस
 पर  झाश्वासन  तो  मिलना  चाहिये  [

 MR.  SPEAKER:  He  hag  no  infor-
 mation;  he  will  look  into  it.  Next
 question.

 Export  of  Gold  Jewellery  to  Gulf
 Areas

 *188.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  is  it  a  fact  that  Gulf  area  is  a
 potential  market  for  Indian  jewellery;

 (b)  ig  80,  how  much  gold  jewellery
 hag  been  exported  to  these  countries
 in  the  last  three  years;

 (c)  whether  Government  propose
 to  import  golq  against  the  export  of
 gold  jewellery;  and

 (d)  what  specific  steps  Government
 propose  to  take  to  increase  the  export
 of  gold  jewellery  to  gulf  areas  and
 other  parts  of  the  world?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  (a)
 Yes,  Sir.

 (b)  The  exports  of  gold  jewellery
 to  the  countries  in  Gulf  area  during
 the  years  ‘1975-76,  ‘1976-77  and  1977-78
 have  been  of  the  order  of  Rs.  34.00
 lakhs,  Rs.  204.00  lakhs  and  Rs.  36i.23
 lakhs  (provisional)  respectively.

 (c)  and  (d).  As  a  result  of  various
 Exhibitions  held  in  the  Gulf  Region  by
 the  Gem  and  Jewellery  Export  Pro-
 motion  Council  and  the  individual
 participants,  it  was  found  that  there
 wag  an  increasing  demand  for  the
 Indian  gold  jewellery.  However,
 gold  jewellery  exports  under  the  exis-
 ting  Scheme  had  a  limitey  possibill-



 as  Oral  Answers

 ty.  Government,  therefore,  decided
 to  consider  g  Scheme  to  import  gold
 for  making  ornaments  for  export.  The
 proposal  will:  be  finalised  soon.

 शी  कंबर  लाल  गृप्त  मंत्री  महोदय  ने
 बताया  है  कि  इस  सम्बन्ध  में  एक  स्कीम  है)
 जिस  के  भन्तगंत  गोल्ड  हम्पोर्ट  किया  जायेगा  |
 जभी  थोड़ी  देर  पहले  वित्त  मंत्री  ने  बताया  है
 कि  यह  स्कीम  दो  तीन  हफ्ते  में  फाइनलाइज
 हो  जायेगी  i  मैं  यह  जानना  चाहता  हूं  कि
 इस  स्कीम  के  तहत  जो  सोना  श्मपोर्ट  किया
 जायेगा,  वह  एस०्टी०सी०  करेगी  या  प्राईबेंट
 ट्रेडर्स  करेंगे  शौर  यह  सोना  कहां  बेचा  जायेगा  |

 क्या  सरकार  ने  कोई  सीलिय  निश्चित
 की  हुई  है  कि  इससे  ज्यादा  सोने  के  जेवर
 जाहर  नहीं  भेजे  जायेंगे  ;  श्गर  हाँ,  तो  वह
 सीलिग  कितनी  है  ?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  As  my  colleague,  the  hon.
 Finance  Minister  has  already  stated,
 the  scheme  will  be  finalised  within
 the  next  two  or  three  weeks.  When
 the  scheme  is  in  the  stage  of  finalisa-
 tion,  it  will  not  be  fair  on  my  part  to
 say  what  are  the  ingredients  or  sa-
 lient  features  of  the  scheme.  The
 whole  endeavour  is  to  simplify  the
 procedure  to  make  gold  available  at
 international  prices  50  that  our  orna-
 ments  become  competitive  in  the
 world  market,  because  exports  of  our
 gems  and  jewellery  last  year  have
 gone  up  to  Rs.  436  croreg  88  against

 Rs.  28  crores  in  3976-77.  Here  again,
 so  far  as  gold  is  concerned,  the  poten-
 tial  is  unlimited.  But  we  shall  have
 to  plan  for  design  and  give  some
 more  additional  help  for  the  home-
 skilled  artisans.  The  scheme  should
 be  ‘simple  so  that  the  operation  does
 not  take  more  time.  In  days  to  come
 it  should  be  possible  for  us  to  diversi-
 ty  the  markets  and  have  several  items
 for  exports  whereby  we  can  earn
 more  foreign  exchange  and  we  could
 provide  jobs  to  hundreds  of  our  gold-
 smiths  in  the  country.  All  the  care
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 is  being  taken  about  the  scheme  and
 T  can  assure  the  House  that  the  scheme

 ben
 be  announced  by  5th  August,

 1978,

 SHRI  KANWAR  LAL  GUPTA:  I
 am  thankful  to  the  minister.  May  I
 know  whether  the  government  has
 made  a  study  of  the  demand  for  gold
 ornament  in  the  varioug  countries  and
 to  what  extent  you  will  be  able  to
 employ  people?  If  so,  what  are  the
 figures?  You  have  sold  gold  worth
 about  Rs.  50  crores.  Will  you  re-
 commend  to  the  Finance  Minister  to
 scrap  the  Gold  Control  Act  comple-
 tely  because  the  economics  of  gold
 are  now  no  more  the  same?

 SHRI  MOHAN  DHARIA:  The  two
 schemes  gre  quite  different,  but  at  the
 same  time  both  the  Ministries  are
 working  in  unison,  So  far  as  the  pre-
 sent  scheme  is  concerned,  ag  the  Fin-
 ance  Minister  stated  it  is  a  different
 scheme.  The  scheme  of  exporting
 ornaments  ig  different.  For  the
 scheme  of  exporting  ornaments,  we
 would  like  to  import  gold  at  interna-
 tional  prices  and  add  value  to  it  and
 then  export  it  outside.

 MR.  SPEAKER:  He  asked  how
 much  the  demand  was.

 SHRI  MOHAN  DHARIA:  I  am
 coming  to  that.  He  suggested  scrap-
 ping  of  the  Act  and  I  felt  I  should
 not  forget  that  important  aspect.

 MR.  SPEAKER:  That  is  not  to  be
 answered.  Only  questions  are  to  be
 answered.  Otherwise,  it  will  become
 lengthy.

 SHRI  MOHAN  DHARIA:  So  far
 as  study  is  concerned.  we  have  already
 constituted  a  task  force  to  assess  what
 are  the  areas  where  we  can  export
 gems  and  jewellery  and  gold  orna-
 ments,  how  much  manpower  would
 be  required,  how  we  can  give  all
 possible  strength  to  it,  etc.  It  is  very
 difficult  to  make  an  assessment  be-
 cause  in  the  case  of  diamonds,’all  our
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 assesaments  proved  wrong,  in  the  in-
 terest  of  the  country.  In  one  year
 this  House  may  not  believe  that  it
 was  possible  for  us  to  generate  emp-
 loymeny  for  nearly  4  lakh  workers  in
 the  country.  The  areas  round  about
 Surat  and  Rajasthan  are  buzzing  with
 that  new  industry  coming  up.  In  the
 circumstances,  it  is  for  us  to  see  that
 we  give  all  possible  encouragement
 and  provide  more  and  more  opportu-
 nities  for  these  artisans  in  the  coun-
 try.  I  am  sure  this  will  be  a  new
 era.  In  the  current  year  exports  of
 gems  and  jewellery  will  be  the  high-
 est.  I  have  no  doubt  the  exports  will
 be  of  the  order  of  Rs.  600  crores.

 श्री  हुकम  शरद  कछवाय  :  माननीय
 मंत्री  जी  ने  श्रपने  उत्तर  में  बताया  कि
 हम  कुछ  शर  सोना  श्रायात  करें  इस  पर
 विचार  कर  रहे  हैं  -  क्‍या  वह  बताएंगे  कि
 कितना  सोना  बाहर  से  मंगाएंगे  इस  की  कोई
 सीमा  तय  की  है  शौर  क्या  जो  अपने  देश  के
 अन्दर  सोना  मौजूद  है  सरकारी  भण्डारों  में
 यह  पर्याप्त  नहीं  होगा  ?  दूसरे  यह  जो
 जेव्रात  श्राप  बाहर  भेजना  चाहते  हैं  यह  राज्य
 ठप्रापार  निगम  के  माध्यम  से  भेजना  चाहते
 हैं  या  प्राइवेट  कम्पनियों  के  माध्यम  से  भेजना
 चाहते  हैं  या  दोनों  के  द्वारा  भेजना  चाहने  हैं  ?
 यदि  दोनों  के  माध्यम  से  भेजना  चाहने  हैं  तो
 कितना-कितन!  दोनों  के  माध्यम  से  भेजने  वःले
 हैं?  ये  भारत  के  बने  हुए  जेबरात  लोकप्रिय  हों
 उस  के  लिए  भारत  सरकार  की  शऔ्रोर  से
 किस  किस  प्रकार  का  प्रयास  हो  रहा  है  श्र
 किस  किस  प्रक्रार  का  लालच  उन  लोगों  को
 दिया  जा  रहा  है  जिस  से  वे  भ्रधिक  से  प्रधिक
 मात्रा  में  भारत  के  बने  हुए  शभूषणों  को
 खरीदें  ?

 श्री  मोहन  धारिया  :  जैसा  मैंने  बताया,
 एक  स्कीम  तैयार  हो  रही  है  श्र  उस  स्कीम  में
 जो  माननीय  सदस्य  ने  सवाल  पूछे  हैं,  उन  के
 उत्तर  जरुर  भाएंगे  लेकिन  एक  बात  मैं  कहना
 चाहता  हूं  कि  जो  हम  गोल्ड  इम्पोर्ट  करना
 चाहते  हैं  वह  गोल्ड  केवल  जो  भ्रनरनिट्स  बाहर
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 इम्पोर्ट  होंगे  उस  के  लिए  ही  इम्पोर्ट  होगा।
 वह  हमारे  मुल्क  में  कंजम्पशन  के  लिए  नहीं.
 होगा  ।  वह  केवल  इम्पोर्ट  किया  जामेगा.
 झौर  उसके  भ्राधार  पर  कितनी  बह्म  हो  यह
 तथ  किया  जायेगा  शौर  उसके  द्वारा  ज्यादा
 लोगों  को  काम  दिया  जायेगा  ।

 शी  हुकम  चम्द  कख्जाय  :  मेरा  जवाब  नहीं
 ग्राया।  मैंने  पूछा  था

 MR.  SPEAKER:  All  your  sugges-
 tions  are  under  consideration.

 aft  हुकम  चन्द  कछुवाय  :  यह  जो  बाहर
 भेजेंगे  घह  व्यापारियों  द्वारा  भेजेंगे  या सरकार
 स्क्यं  भेजेंगी  ?

 MR.  SPEAKER:  That  is  also  under
 consideration.

 चौधरी  अलबोर  सिह  :  मंत्री  महोदय
 बताएंगे  कि  वह  जो  जेवर  बनाने  वाले  सोनार
 हैं  उन  को  किस  ढंग  से  तलाश  करेंगे  सारे  हिन्दु-
 स्तान  में  शरीर  उस  में  क्रिस  ढंग  से  उन  को
 हिस्सा  मिलेगा  ?  क्या  कोई  कम्पटीशन
 या  ऐसी  कोई  चीज  रखेंगे  उन  के  सेलेक्शन
 के  लिए  और  क्या  सभी  जगह  से  सारे  हिन्द-
 स्तान  से  वह  उन  को  लेंगे  या  किसी  एक  एरिया
 से  ही  लेंगे  ?  जैसे  पंजाब  का  हिस्सा  है
 वहां  उस  इलाके  में  पाकिस्तान  से  जो  लोग
 शाए  हैं,  उन  को  पहले  से  उन+  व्यवहार  का
 और  उन  की  डिजाइन  ८  पसंद  का  पता  है
 कि  बहू  किस  ढंग  की  बीज  पसंद  करते  हैं  1
 तो  उन  लोगों  को  बहू  किस  ढंग  से  उस  में
 लेंगे  भौर  उस  सलेब्शन  में  बह  कित  लगों  को

 चुनेंगे  कि  वे  यह  काम  करें  या  न  करें,  किन  को
 यह  सोना  दिया  जाये  किन  को  न  दिया  जाये  ?'

 शी  मोहन  धारिया  :  प्रध्यक्ष  महोदय
 मौका  तो  पूरे  मुल्क  के  लिए  दिया  जायगा  और
 उस  में  यह  जरूर  हम  ख्याल  में  रखेंगे  कि  ऐसे
 जो  हमारे  स्किल्ड  लोग  हैं  जिन  के  हारा  तैयार
 किए  हुए  माल  को  हम  पड़ोस  के  देशों  में  भेज
 सकते  हैं  चाहे  वह  प।किस्तान  से  झाए  हुए  हों
 या  बंगला देश  से  झाए  हुए  हों,  उन  के  लिए  भी
 जरूर  सोचेंगे  ।
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 Payment  of  income  tax  by  Skrimeti
 Indira  Gandhi  on  atoung  paid  to  ber
 for  her  lectures  at  Brandies  Univer-

 sity,  Waltham
 *i89.  SHRI  NIRMAL  CHANDRA

 SAIN:  Will  the  Minister  of  FINANCE
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  0265  on  2
 May,  4978  regarding  payment  of  in-
 come  tax  by  Shrimati  Indira  Gandhi
 on  $3,6000  paid  to  her  for  her  lecture
 at  Brandies  University,  Waltham  and
 state:

 (a)  whether  the  enquiry  in  regard
 to  the  amount  receiveq  by  Shrimati
 Indira  Gandhi  for  the  lectures  deli-
 vered  by  her  in  Brandies  University,
 Waltham  and  the  amount,  out  of  it,
 brought  to  India  and  shown  in  in-
 come  tax  has  since  been  started;

 (b)  if  so,  the  time  by  which  it  will
 be  completed  and  if  completed,  the
 results  thereof;  and

 (c)  if  it  has  not  been  started,  the
 time  by  which  it  will  be  started?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (०).

 Enquiries  have  been  started  and  are
 expected  to  be  completed  within  a
 period  of  three  months.

 शी  निर्मल  द 11 है  ज॑ग  :  प्रथ्यक्ष  महोदय,
 मेरा  मूल  प्रश्न  अप्रैल  में  पूछा  गया  था  जिस
 का  उसर  12 मई को  मिला था ।  उस  के  बाद
 तीन  महीने  हो  चुके  हैं  ।  यह  श्रारोपित  है
 कि  36  हजार  डालर  श्रीमती  इंदिरा  गांधी
 ने  सन्‌  ses  में प्राप्त  किए थे  7  उस  में  से
 उन्होंने  इनकम  टैक्स  रिटर्न  में  सिफे  5  हआर
 डालर  बताए  हैं  ।  बाकी  सब  रकम  वही
 पर  कनवर्ट  कर  ली  गई,  ऐसा  झारोपित  है
 झौर  जांच  हो  रही  है  इस  से  भी  यह  भ्रारोपित
 है  t  एक  कहावत  है  कि  तुम्हारे  पांव  पांव
 और  हमारे  पांव  चरण,  ऐसी  भी  क्‍या  बात
 है,  भाई  हर  चरण  चरण  |  कूसरे  लोगों  के  साथ
 सबती  और  श्रीमती  इंदिरा  गांधी  के  साथ
 नरमी,  यह  क्‍यों  बरती  जा  रही  है  ?  क्या
 इस  को  मंत्री  महोदय  स्पष्ट  करेंगे?
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 SHRI  H.  M.  PATEL:  Sir,  the  facts.
 that  have  to  be  looked  into  were  not
 facts  which  could  be  ascertained  in
 this  country.  They  have  to  be  ascer--
 tained  from  another  country  and,
 therefore,  it  takes  time.  Acocrding  to
 the  speed  with  which  they  give  re-
 plies  to  our  letters,  we  get  informa-
 tion.  But  the  mater  is  being  follow-
 ed  up  and  we  have  received  certain.
 information.

 SHRI  KANWARLAL  GUPTA:  What
 is  that?

 MR.  SPEAKER:  Not  at  this  stage.

 SHRI  H.  M.  PATEL:  We  have  not
 got  complete  information.  So  I  would
 not  like  to  gay,  but  certainly  some  of
 it....

 (interruptions)
 MR.  SPEAKER:  The  matter  is  under

 investigation,
 (Interruptions)

 MR.  SPEAKER:  He  will  not  be  right
 in  disclosing  it,  if  it  comes  in  the  way-
 of  investigation.

 SHRI  KANWAR  LAL  GUPTA:  I
 asked  the  same  question  in  the  4th.
 Lok  Sabha.  It  is  a  clear  case  of  tax
 evasion.

 MR.  SPEAKER:  You  have  heard  the-
 Finance  Minister  at  that  time.

 SHRI  H.  M.  PATEL:  Shrimati
 Indira  Gandhi  is  shown  to  have  re-
 ceived  a  sum  of  $5,000  and  has
 been  taxed  on  that  amount.  The  ques-
 tion  which  has  arisen  as  a  result  of  the
 reply  from  the  Ministry  of  External
 Affairs  is,  as  to  how  Shrimati  Indira
 Gandhi  has  disclosed  an  income  of
 $5,000  as  having  been  received
 from  the  University  on  2nd  April  1965,
 when  neither  the  University,  nor  the-
 Carnegie  Foundation  have  admitted
 any  payment  to  her.  This  is  a  clear
 discrepancy,  because  the  institutions
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 which,  according  to  her  return,  were
 suposed  to  have  paid  her  this,  say
 that  they  have  not  paid.  We  have  to
 find  out  further  as  to  what  exactly  is
 the  position.  (Interruptions)

 oft  निर्मल  चम्  जैन :  प्रध्यक्ष  महोदय,
 'इस  उत्तर  से  एक  बात  तो  बड़ी  स्पष्ट  है  कि
 उस  यूनिवर्सिटी  भर  श्रीमती  इन्दिरा  गांधी
 के  बीच  मिली  भगत  चल  रही  थी  क्योंकि
 इस  रकम  के  लिए  वे  बताती  हैं  कि  पांच
 हजार  डालर  मिले  और  उस  पर  इनकम

 टैक्स  दिया  जबकि  यूनिवर्सिटी  कहा  है,  जैसा
 कि  श्रमी  प्रापने  बताया,  कि  हमने  कुछ  भी
 नहीं  दिया  तब  फिर  यह  पांच  हजार  डालर
 कहां  से  भ्राये  ?  दूसरे,  यह  बात  बिल्कुल
 गलत  है  कि  अभी  इंवेस्टिगेशन  चल  रहा  है
 इसलिए  यह  सबजूडिस  है  ।  मैं  जाना
 चाहता  हूं  भ्रगर  इंक्वायरी  चल  रही  है  तो
 किस  माध्यम  से  चल  रही  है,  क्‍या  पत्र  व्यवहार
 के  द्वारा  इंक्वायरी  चल  रही  है  झथवा  किसी
 अधिकारी  के  द्वारा  इंक्यायरी  चल  रही  है  या
 केवल  इस  मांग  के  द्वारा  इंक्वायरी  चल  रही  है
 कि  है  प्रभू  मुझे  बता  दो  कि  कहां  लिया  या
 कहां  नहीं  लिया  ?
 SHRI  H.  M.  PATEL:  I  am  sorry

 that  my  hon.  friends  keep  on  thinking
 that  I  would  be  interested  in  (Inter-
 ruptions)  doing  certain  things.  I  am
 not.  I  am  only  trying  to  make  it
 quite  clear.  (Interruptions)  I  would
 like  to  say  that  the  hon.  Member  him-
 self  has  put  a  question  on  the  12th
 May.

 MR.  SPEAKER:  It  was  answered  on
 12th:  May.

 SHRI  मे,  M.  PATEL:  Yes;  it  was
 ‘answered  on  12th  of  May;  and  that
 -question  was  this;

 “Whether  Shrimati  Indira  Gandhi
 when  she  was  Information  &
 Broadcasting  Minister,  had  visited

 the  United  States  of  America  and
 ‘given  a  lecture  on  Mr.  Nehru’s
 -foreign  policy  at  Brandies  Univer-

 JULY  28,  978  wet  Oral  .Answerts:  a:  32

 gity,  Waltham:  and  was  paid  $86,000
 by  the  Carnegie  Foundation.”

 The  question  further  asked  whether
 this  money  was  ever  brought  to
 India  and  had  been  subjected  to  in-
 come-tax.  The  hon.  Member  also  desi-
 red  to  know  the  Government's  reac-
 tion  to  this.  In  reply  to  that  question,
 it  was  stated  that  Shrimati  Indira
 Gandhi  had  disclosed  an  income  of
 5,000  dollars  in  the  income-tax  re-
 turn  for  the  asessment  year,  1966-67
 under  the  head  ‘Income  from  other
 Sources  (Royalty)’,  as  having  been
 received  from  the  Brandies  University
 on  2nd  April  1965,  It  was  also  con-
 veyed  in  our  reply  that  the  assessment
 records  did  not  throw  any  light
 whether  the  amount  had  been  brought
 to  India.  The  Reserve  Bank  of
 India  also  did  not  throw  any  light  in
 the  matter.  It  was,  however,  men-
 tioned  that  enquiries  would  be  made
 further.  Accordingly,  by  a  letter  dated
 the  3ist  May,  the  Miinstry  of  Exter-
 nal  Affairs  was  asked  by  us  to  make
 enqiuries  through  our  embassy  in  the
 United  States.

 In  the  present  Question,  which  has
 been  admitted  as  a  Starred  Question,
 the  MP  had  enquired  whether  the  en-
 quiries  which  were  promised  to  be
 made,  have  been  started;  and  if  so,
 the  results.  The  hon.  Member  also  re-
 quested  to  be  informed  of  the  approxi-
 mate  time  by  when  the  enquiries  will
 be  completed.  Unfortunately,  it  is  not
 in  my  hands  to  give  any  definite  re-
 ply.  We  gave  reminders  subsequent-
 ly.  (Interruptions)  Ministry  of  Ex-
 ternal  Affairs  have  forwarded  to  us
 a  reply  which  they  have  received
 from  the  Consul  General  in  New  York.

 In  that  letter  it  is  stated  by  the  Con-
 sul-General,  let  me  make  it.  clear,
 that  he  hag  made  enquiries  from  the
 Brandies  University  as  well  as  the
 Carnegie  organisation  and,  he  has
 been  informed  that  none  of  these  insti-
 tutions  made  any  payment  to  Shrimati
 Indira  Gandhi...,(Interruptions)  Why
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 don’t  you  hear  me?  In  an  earlier  let-
 ter,  which  was  in  the  form  of  an  in-
 terim  report.  the  Consul-General  had
 stated  that  the  Chancellor  of  the  Bran-
 dies  University  ‘had  stated  that  he
 was  the  personal  host  of  Shrimati

 Gandhi,  being  the  Chancelor  of  the
 University,  and  he  felt  that  nothing
 has  been  paid  to  Shrimati  Indira  Gan-
 dhi,  since  the  University  never  paid
 any  honorarium  to  the  speakers  who
 came  to  address  the  students,  This  has
 been  confirmed  now  in  a  letter  dated
 28  July,  1978.  This  ig  all  I  have  at
 present,  As  I  said,  there  are  certain
 discrepancies  which  have  come  to  our
 notice  and  we  shall  now  pursue  them.

 SHRI  M.  RAM  GOPAL  REDDY:
 The  Minister  should  be  thankful  to
 Shrimati  Indira  Gandhi  that  she  has
 paid  tax  on  some  amount  which  she
 has  earned  outside....  (Interruptions)

 AY’  want  to  know  whether  any  Minis-
 ter  of  the  Cabinet,  any  Janata  Minis-
 ter,  has  visited  any  foreign  country
 within  the  last  one  year  and  made
 any  speech  for  which  he  was  paid
 any  amount.

 MR.  SPEAKER:  He  neeg  not  ans-
 wer  that  question.

 श्री  राम  विनास  पासबान :  यहां  पर  दो
 बातें  सामने  आई  हैं  और  दोनों  में  एक  दूसरे
 से  विरोधाभास  है  ।  एक  तरफ  5  हजार
 डालर  का  स्वैक  पेमेन्ट  करना  शौर  दूसरी  तरफ
 जिस  यूनीवर्सिटी  का  हवाला  दिया  गया  है,
 वहां  से  प॑सा  न  मिलना  in  मैं  श्राप  से  सीधा
 झन  पूछना  चाहता  हूं--अ्या  सरकार  ने,
 वह  पांच  हजार  डालर  कहां  से  झाया,  इस
 सम्बन्ध  में  श्रीमती  इन्दिरा  गांधी  से  पूछा
 है  ?

 दूसरा  प्रश्त--जो  इन्वेस्टीगेशन  चल
 रहा  है--जैसा  माननीय  सदस्य  ने  पूछा  घा---
 किस  एजेन्सी  के  द्वारा  करवाया  जा  रहा  है
 नझौर  जो  पहला  इन्वेस्टीगेशन  शुरू  हुआ  था,

 . बहू  किस  तारीख  को  शुरू  हुआ  था  ?

 SHRI  H,  M.  PATEL:  I  am  sorry,
 my  friend  did  90९  listen  to’:  what  I
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 have  read  out.  We  made  enquiries
 through  the  External  Affairs  Minis-
 try,  who  made  enquiries  through  the
 Consul-General,  in  so  far  as  Mrs.
 Gandhi  igs  concerned.  Those  5,000
 dollars  were  declared  in  1965.

 आ।  बनों पथ  ब्यगढ़ी :  आप  ने  इन  के
 सवाल  को  सुना  नहीं है,  पहले  इन  के  सवाल  को
 सुनकर  फिर  जवाब  दें।सवाल  कुछ  शौर
 जवाब  कुछ  ।
 SHRI  प्र.  M.  PATEL:  I  am  giving

 reply  to  the  question  that  is  put,  This
 reply  was  received,  as  I  said,  on  the
 2lst  July.  We  will  now  go  into  this
 question  and  see  how  the  discrepan-
 cy  can  be  reconciled  by  asking  the
 persons  concerned.

 श्रो  भानु  कुमार  शास्त्री  :  यह  एन्कक्‍्वायरी
 इन्होंने  कब  स्टार्ट  की  थी  भौर  क्या  श्राप  ने
 श्रीमती  इन्दिरा  गांधी  से  पूछा  है  कि  यह  चैक

 उन  के  पास  कहां  से  भाया  ?

 MR.  SPEAKER:  It  is  under  inves-
 tigation.  They  gre  making  enquiries.

 at  बन  भूषण  तिवारी  :  क्‍या  मानमीय
 मंत्री  जी  बतलायेंगे--5  हजार  डालस  की
 जो  रिपोर्ट  इनकम  ट्क्स  डिपार्टमेन्ट  को  की
 गई  है,  उस  में  यह  भावश्यक  होता  है  कि  उस
 के  लिये  सर्टिफिकेट  दिया  जाय  t  क्‍या
 श्रीमती  इन्दिरा  गांधी  ने  इस  के  सम्बबध  में
 कोई  सर्टिफिकेट  दाखिल  किया  है  ?

 जहां  तक  65  हजार  डालर्स  का  मामला
 है--मंत्री  जी  ने  कहा  है  कि  उस  के  बारे  में
 बराबर  जांच  हो  रही  है  ।  क्या  मंत्री  जी
 साफ  तौर  पर  सदन  को  बतलाने  की  कृपा
 करेंगे  कि  उस  जांच  के  पूरा  करने  की  निश्चित
 झवधि  क्‍या  होगी  या  यह  जांच  भनन्तकाल  तक
 लेगी,  क्योंकि  यहू  रुपये  का  मामला  है,
 था  यहां  पर  काले  पैसे  को  सफेद  किया  गया
 है,  या  सी०  भाई०  ए०  जैसी  किसी  भ्रन्तर्राष्ट्रीय
 खुफिया  एजेन्सी  द्वारा,  जो  देशों  के  बड़े  नतापक्‍्रों
 को  धूस  देकर  प्रभावित  करते  हैं  भौर  अपनी
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 लीति  भौर  झसर  का  इस्तेमाल  करते  हैं,  की
 गई  कोई  कायंबाही  है  ?

 शी  एच०  एम०  पटेल  :  मैं  यह  जरूर
 कह  सकता  हूं  कि  इस  की  एन्कवायरी  प्रनन्तकाल
 तक  नहीं  चलेगी  ?

 But  it  will  take  some  time.  I  cannot
 say  definitely  how  much  time  it  will
 take.  But  we  will  try  ang  do  it  88
 Speedily  as  possible.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Joint  ventures  in  Thailand

 "185.  SHRI  JANARDHANA  PO-
 OJARY:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  the  possibility  of  set-
 ting  up  of  joint  ventures  in  Thailand
 was  discussed  with  Thai  delegation
 which  visited  India  during  June,  1978;
 and

 (b)  if  so,  the  results  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  (a)
 and  (b).  Deputy  Prime  Minister  of
 Thailand,  H,  E.  Mr.  Sunthorn  Hongla-
 darom  visited  India  from  June  ‘15-17,
 398  and  had  informal  discussions
 with  the  Minister  of  Commerce,  Civil
 Supplies  and  Cooperation  on  ‘15-6-78.,
 The  discussions  covered  various  as-
 pects  of  trade  and  economic  coopera-
 tion  between  the  two  countries  and
 it  was  noted  that  there  was  scope  for
 establishing  Indian  industrial  joint
 ventures  in  Thailand.  Both  the
 countries  have  decided  to  make  all
 possible  efforts  to  enhance  their
 mutual  trade  and  economic  relations.
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 Amount  written  off  as  bad  debts  in
 Nationalised  Banks

 *191.  SHRI  हें,  हूं,  MHALGI:  Will
 the  Minister  of  FINANCE  be  pleas-
 ed  to  lay  a  statement  showing:

 (a)  the  amount  written  off  as  pad  ‘
 debts  by  the  nationaliseq  banks  dur-
 ing  1977;  and  .

 (b)  the  names  of  the  individuals
 and  corporate  bodies  in  whose  case
 the  amount  is  over  Rs.  5  lakhs?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 Public  Sector  banks  are  enjoined  upon
 by  the  statutes  not  to  disclose  informa-
 tion  regarding  the  provision  for  bad
 and  doubtful  gebts  or  about  the  affairs
 of  their  constituents.  In  view  of  this
 legal  position,  information  relating  ta
 the  amounts  written  off  or  the  names
 of  the  individuals  or  corporate  bodies
 concerned  cannot  be  divulged.

 Review  of  the  prices  og  raw  cashew-
 nuts  fixed  by  Kerala  Government

 *i92.  SHRI  K.  A.  RAJAN:  Will  the
 Ministe  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  he  has  requested  the
 Kerala  State  Government  to  review
 the  prices  of  raw  cashewnuts  fixed  at
 Rs.  7000  per  tonne  by  the  State  autho-  |
 ritles;

 (b)  if  so,  the  details  and  reasons
 therefor;  and

 (c)  the  State  Government’s  reaction
 thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  (a)
 Yes,  Sir.

 (b)  Since  the  demand  and  prices
 of  cashew  kernels  has  gone  down  in
 the  international  market,  the  allocation
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 price  of  raw  cashewnuts  fixed  by  the
 Kerala  Government  may  require
 downward  revision.

 (c)  Reply  from  the  State  Govern-
 ment  is  still  awaited.

 Construction  of  Cheap  Janata  Hotels

 #193,  SHRI  SUKHENDRA  SINGH:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:.

 (a)  what  steps  Central  Government
 have  taken  to  encourage  cheapest
 Janata  hotels  in  the  country:

 (b)  whether  Government  have  also
 asked  the  States  to  extend  facilities
 regarding  land  etc.;  and

 (c)  if  so,  the  names  of  such  hotels
 as  have  been  constructed  or  are  under
 construction  in  various  States?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 and  (b).  The  Sixth  Five  Year  Plan
 0978-83)  envisages  the  construction  of
 Janata  Hotels  at  the  4  metropolitan
 cities  namely  Delhi,  Bombay.  Cal-
 cutta  and  Madras  and  at  other  select-
 ed  centres  which  wil]  be  identified
 after  a  survey  is  undertaken  and
 depending  upon  the  availability  ०
 funds.  The  Government  is  in  the
 process  of  evolving  comprehensive
 guidelines  for  giving  incentives  to
 public  and  private  entrepreneurs  for
 setting  up  Janata  Hotels.

 Arrangements  have  been  made
 for  the  preparation  of  modular  de-
 aigns  of  Janata  hotels  which  will  be
 available  for  use  by  State  Govern-
 ments  and.  private  entrepreneurs.
 The  State  Governments  have  been
 requested  to  identify  sites  for  the
 construction  of  Janata  hotels,

 (०)  The  Government  has  approved
 &  280-bed  Janata  hotel  (Ashoka
 Yatri  Niwas)  at  New  Delhi  at  an  es-
 timated  cost  of  Rs.  300  lakhs.  The
 hotel  is  expected  to  be  commissioned
 in  phases  during  980-8l.

 38

 ओद्योगिक  गृहों  जौर  भूतभूब  भारतीय
 राजाझों  पर  बकाया  झ्रायव.र

 “l94.  भरी  यमुना  असाव  हास्त्री  :
 क्या  जिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 देश  में  20  बड़े  औद्योगिक  गृहों  श्र  वर्ष
 97  से  पूर्व  एक  लाख  रुपये  प्रति  वर्ष  या

 इससे  अधिक  की  निजी  थैलियां  प्राप्त  करने
 वाले  भतपूर्व  भारतीय  राजाओं  पर  श्रायकर,
 धनकर  और  श्रन्य  करों  की  कितनी  राशि
 बकाया  है  श्र  क्‍या  उक्त  राशि  की  वसूली
 3  मार्च,  979  से  ््वे  कर  ली  जायेगी  ?

 विस  मंत्रालय  में  राज्य  मंत्री  (भी
 जल्फिकार  उललाह  )  :  एकाधिकारी  तथा
 निर्बन्धनकारी  व्यापार  प्रथा  अधिनियम,
 969  की  धारा  26  के  श्रधीन,  30  जून
 i978  तक  किए  गए  पंजीकरणों  के  झाधार

 पर,  चोटी  के  20  बड़े  ग्रौद्योगिक  घरानों  के
 नाम  सदन-पटल  पर  रखे  गए!  विवरण-पत्र
 में  दिए  गए  हैं।  इन  सभी  घरानों  की  कम्पनियों
 की  तरफ  आयकर,  धन  कर  और  श्रन्‍्य  प्रत्यक्ष
 करों  की  बकाया  रकम  के  सम्बन्ध  में  पूरी
 सूचना  तत्काल  उपलब्ध  नहीं  है  ।  लेकिन
 इन  20  घरानों  में  से  5  घरानों  की  कम्पनियों
 की  तरफ  i  दिसम्बर,  (977  को  झ्रायकर
 की  कुल  सकल  शौर  शुद्ध  बकाया  के  सम्बन्ध
 में  सूचना  उपलब्ध  है  जो  सदन-पटल  पर  रखे
 गये  विवरण-पत्र  में  दी  गई  है  ।

 बकाया  करों  की  वसूली  तथा  उगाही
 के  लिए  सम्बन्धित  आयकर  अ्रधिकारियों
 द्वारा  प्रत्येक  मामले  की  वस्तु-स्थिति  पर  निर्भर
 करते  हए,  विभिन्न  प्रत्यक्ष  कर  काननों  के  उप-
 बंधों  के  भ्रगससा  र समय-समय  पर  उचित  उपाय

 किए  जाते  हैं  ।  ग्रधिक  से  भ्रधिक  रकमों  की
 यथासंभव  शीघ्र  वसूली  करने  के  लिए  सभी
 सम्भव  प्रयत्न  किये  जाएंगे  ।

 97  से  पहले,  .02  व्यक्ति  ऐसे
 &  जो  प्रतिवर्ष  एक  लाख  रुपये  भ्रथवा  उससे
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 प्रधिंक  का  प्रिवी  पस  से  रहे  थे  ।  इन  व्यक्तियों  तत्काले  उपलब्ध  नहीं  है.  ।  इसे.  एकल्नित
 की  तरफ,  आयकर,  धतकर  और  ग्न्य  प्रत्य  किया  जा  रहा  है  और  यथा  संभव  शीघ्र  ही
 करों  की  बकाया  रकम  के  सम्बन्ध  में  सूचना  सदन-पटल  पर  रखे  दिया  जायगा  |

 एकाधिकारी  तथा  सिवंस्धतकारी  व्यापार  प्रथा  ग्रधितियम  को  धारा  26  के झघीन  30-6-78  तक
 शिये गए  पंजीकरण  के  झाथा:  चर  वर्गोक्ृत  चोटी  के  20  बड़े  भ्रोशोगिक  धरातों  की  सूची  शौर

 इस  घरानों  की  कम्पनियों  को  तरफ  i  22-77  को  श्रायकर  की  बकाया!  का  विवरण

 क्रम  ग्रौद्योगिक  घ  रानों  j-2-77  की  स्थिति  के  प्रनुसार  भ्रायकर
 सं०  का  नाम  की  सकल  और  शुद्ध  बकाया

 सकल  शुद्ध
 (लाख  रुपयों  में)

 (a)  (2)  (3)  (4)

 l.  टाटा  8.27  2.09

 2.  बिड़ला  38l.2!  56.69

 3  मफतलाल**  .  5.27

 4  जें०  के०  सिघानिया  376,79  24.25

 5.  थापर  हि  हि  86.  92  43.  34

 6.  सिंधिया
 7.  आायल  इण्डिया  उपलब्ध  नहीं
 cs  आाई०सी०आाई०  मु  72.35  .5

 ao  age  64.89  2.27

 i0.  श्रीराम  70.27  24.79
 ll.  To  सी०  सी०  2.70  2.70

 12.  किलेस्कर  2.26
 13.  लारसन  एण्ड  ढ््ब्ी  5.60  5.60
 14,  वालचन्द  4.06  0.6
 I5.  खटाऊ  4.23  93.3
 i6.  भिवन्डीवाला  उपलब्ध  नहीं
 7.  आराईण०्टीण्सी०  यथोपरि
 is.  मोदी  यथोपरि
 19.  महिन्द्रा  एण्ड  महिला  यथोपरि
 20.  साराभाई  272.  88  53.99

 723.70  464.24

 इसमें  जनरल  एण्ड  टिम्बर  प्रोडक्टस,  दिह्ली  (मफतलाल  सुप)  तभा  भी  सन
 इल्वेस्टसेंट  एण्ड  ट्रेंडिंग  कारपोरेशन  लि०  (बांगुर  भूप)  से  सम्बन्धित  सूचना  शामिल  नहीं  है  जो
 अभी  उपलब्ध  नहीं  है।
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 टिप्पणी  :  बकाया  सकल  बकाया  भौर  'शुद्
 बकाया!  के  रूप  में  व्यक्त  की  जाती
 है  ।  सकल  बकाया  किसी  भी
 समय  नियमित  कर-निर्धारण  करने
 पर  जारी  की  गई  कर  की  मांग  की
 उस  रकम  को  दर्शाती  है  जो  उस
 समय  तक  दा  नहीं  की  गई  होती
 है  ।  शुद्ध  वकाया',  कुल  मिलाकर,
 किसी  भी  समय  कानूनी  तौर  पर
 बसूल  की  जाने  योग्य  मांगें  होती  हैं
 जा  सकल  बकाया  की  रकम  में  से
 निम्नलिखित  चार  प्रकार  की  रकमें
 घटा  कर  निकाली  जाती  हैं  —

 (i)  देय  नहीं  बनी  रकमें

 (ii)  (भ्रग्रिम  कर,  स्व-निर्धारण
 बर  श्रथवा  स्रोत  पर  काटे
 गए  कर  के  जरिए)  पहले  ही
 श्रदा  फिर  गये  कर,  जिनके
 सम्बन्ध  में  श्रदा  कर  दिये
 जाने  का  दावा  किया  गया
 है  लेकिस  जिनका  सत्यापन/
 समायोजन  किया  जाना
 है  t

 (iii)  वे  रकमें,  जिनके  सम्बन्ध
 में  न्‍्यायालयों  शरीर  विभिन्न
 प्राधिकरणों  हारा  स्थगन
 आदेश  मंजूर  किया  गया
 है

 (iv)  मंजूर  की  गयी  किस्तों
 में  दी  जाने  वाली  रकमें  ।

 Export  of  Handioom  Cloth  to  USSR

 *195,  SHRI  P.  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleaseq  to  state:

 (a)  whether  Government  have  made
 an  agreement  with  USSR  to  export
 handloom  cloth  during  the  current
 year;

 (b)  if  so,  the  amount  of  cloth  to  be
 exported;  and

 (c)  the  other  countries  to  which  we
 are  exporting  handloom  cloth?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  ARIF  BEG):  (a)  and
 (b).  The  Indo-Soviet  Trade  Protocol,
 4978  provides  for  export  of  60  million
 metres  of  printed  cotton  cloth  and
 other  cotton  piece  goods  against  which
 both  mill  made  and  handloom  cotton
 cloth  can  be  exported.

 (c)  Handloom  cloth  is  being  ex-
 ported  to  almost  all  destinations  in  the
 world.  The  major  importers  of  our
 handloom  fabries  are  Republic  of  Be-
 nin  (Dehomey),  USA,  UK,  Singapore,
 Malaysia,  Japan,  France,  Sweden  and
 West  Germany.

 Scheme  fer  Production,  Procurzment
 and  Distribution  of  Essential  Commo-

 ditieg

 *196.  SHRIMATI  PARVATHI  १
 KRISHNAN;

 SHRI  CHITTA  BASU:
 Will  the  Minister  of  COMMERCE,

 CIVIL  SUPPLIES  AND  CORPORA-
 TION  be  pleased  to  refer  to  the  ans-
 wer  given  to  Starred  Question  No.
 V2.  on  i4th  April,  978  regarding
 scheme  for  production,  procurement
 and  distribution  of  essential  commodi-
 ties  and  state.

 (a)  whether  Government  have  re-
 ceived  the  views  and  recommenda-
 tions  from  the  State  Governments  on
 the  scheme  for  increased  production
 and  distribution  of  essential  commo-
 dities:  and

 (b)  if  so,  the  details  and  steps  being
 taken  on  its  implementation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  K.  K.  GOYAL):
 (a)  Yes,  Sir.
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 (b)  The  Ministry  has  finalised  a  sche-
 me  for  the  production  and  distribution
 of  essential  articles  of  mass  consump-
 tion  in  consultations  with  the  State
 Governments,  the  concerned  Central
 Ministries  and  the  Planning  Commis-
 sion  for  the  consideration  of  the  Cabi-
 net.  Further  details  will  be  made
 available  after  the  finalisation  by  the
 Cabinet.

 Disposal  of  Smuggled  Goods

 197,  SHRI  SHYAM  SUNDAR  GUP..
 TA:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  value  of  smuggled  goods
 which  are  lying  in  the  godowns  of  the
 Customs  Department  at  various  places
 in  the  country  at  present;

 (b)  when  these  goods  are  likely  to
 be  disposeg  of;  and

 (०)  the  reasons  for
 disposal?

 the  delay  in

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  The  value
 of  seized  and  confiscated  smuggled
 goods  lying  in  the  godowns  at  various-
 places  in  the  country,  as  on  3ist  March,
 1978,  was  Rs.  57  crores  (approximate-
 ly).

 (b)  Action  for  disposal  of  goods
 which  are  confiscated  can  be  initiated
 only  after  the  remedies  available  to
 the  owners  under  the  Customs  Act,
 962  by  way  of  appeal  and  revision
 are  exhausted.  By  their  very  nature
 these  proceedings  take  time.  In  the
 ease  of  perishables,  however,  action
 for  disposal  is  initiateg  soon  after  the
 seizure.

 (९)  Sale  of  confiscated  goods  was
 discontinued  with  effect  from  27th
 August.  977  with  a  view  to  review-
 ing  the  manner  of  disposal  of  differ-
 ent  types  of  goods,  more  particularly
 of  thos:  sensitive  to  smuggling.  After
 this  review,  instructions  were  issued
 in  November,  977  for  disposal  of
 confiscated  goods  other  than  those  sen-
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 sitive  to  smuggling  in  accordance
 with  earlier  instructions,  As  regards
 confiscated  goods  sensitive  to  smug-
 gling,  instructions  indicating  the
 manner  of  their  disposal  were  issued
 in  May,  ‘1978,  After  issue  of  these
 instructions,  the  Collectors  have  also
 been  instructed  to  take  all  possible
 steps  to  expedite  the  disposal  of  all
 goods  which  are  ripe  for  such  action.

 लस्करी  को  गतिविधियां

 *i9g.  श्री  नवाब  सिह  चोहान  :
 क्या  विश  मंत्री  यह  वताने  को  क्रपा  करेंगे  कि  :

 (क)  क्या  बड़े  तस्करों  हारा  आत्म-
 समर्पण  किये  जाने  के  बाद  देश  में  तस्करी  की
 गतिविधियों  में  ब्राई  कमी  की  स्थिति  वैसी  ही
 बनी  हुई  है  ;

 (@)  क्‍या  उन  में  से  कुछ  तस्कर  पुनः
 सक्रिय  हो  गये  हैं;  शर

 (ग)  यदि  हां,  तो  उसकी  गतिविधियों
 की  रोकथाम  के  लि4  सरकार  क्या  कार्यवाही
 कर  रही  है  ?

 विस  मंत्रालय  में  राज्य  मंत्री  (श्री  सतोश
 झप्रवाल)  :  (क)  से  (ग).  सरकार
 को  मिली  रिपोर्टों  स ेपता  चलता  है  कि  तस्करों
 के  भ्रधिकांश  संगठित  गिरोह  बके  पड़े  हैं  ौर
 ज्यादा  सक्रिय  नहीं  रहे  हैं  ॥  तथापि,  सरकार
 ने  तकसरी  को  रोकने  के  लिए  कई  उपाय  किए
 हैं,  जिनमें  थे  उपाय  भी  शामिल  हैं  :

 निवारक  और  मृथ्त  सूचता  एककों  को

 सूदृढ़  बनाना;

 समुद्र  तत  और  सीमाओं  पर  झ्रासानी
 से  पार  किए  जा  सकने  वाले  क्षेत्रों  में
 गश्त  बढ़ाता;

 प्रमुश्  बंदरगाहों  और  प्रस्तर्राष्ट्रीय  वायु-
 फ्सनों  पर  अधिक  सतर्कता  बरतना,
 सीमा  शुल्क  लिवारक  कर्मचारियों  कौ



 Written  Answers  SRAVANA  6,  900  (SAKA)  Written  Answers  46

 मोटर-गाड़ियां,  दूरबीन,  नाइट-साहइट,
 फ़िस्कर  यंत्रों  भ्रादि  भ्रावश्यक  उपकरण
 उपलब्ध  करना  |

 सीमाशुल्क  अधिनियम  में  हाल  ही  में  संशोधन
 करके  कुछ  विशिष्ट  किस्म  के  मामलों  में  न्यूनतम
 सजा  की  छः  मास  की  व्यवस्था  की  वड़ाफकूर
 ण्कर  बर्ष  कर  दिया  गया  है।  सोने  की  तस्करी
 की  बुराई  को  रोकने  की  दष्टि  से,  सरदार  ने

 अपने  सोने  के  भग्डार  में  से  तोता  बेचना  भी

 शुरू  कर  दिया  है  |  इसके  झलावा,  जिन

 वस्तुओं  की  देश  में  विशेष  मांग  है  उनकी

 तस्करी  के धन्खे  का  आकर्षण  कम  क  रने  के  लिए
 कई  आर्थिक  उपाय  भी  किए  गए  है  3:

 चुनिन्दा  मामलों  में  संगठित  तस्करी  से  निपटने

 के  लिए  विदेशी  मद्रा  संरक्षण  तथा  तस्करी

 क्रियाकताप  निवा रण  अ्रधिनियम  की  व्यवस्थाओं

 का  राहुरा  भी  लिया.  जाता  है  Y

 Growth  Rates  of  Money  Supply

 *199.,  SHRI  K.  RAMAMURTHY:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  during  April,  977  to
 March,  3978  growth  rates  of  money
 supply  ang  Bank  credit  witnessed
 sharp  falls;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  मर,  M.  PATEL):  (a)  Yes  Sir.
 During  April  4977  to  March  978  (ie.,
 March  31,  977  to  March  31,  1978),  the
 growth  rate  of  money  supply  with  the
 public  showed  a  marked  decline  from
 20.3  per  cent  in  ‘1976-77,  to  2.4  per  cent.
 Likewise,  scheduled  commercial  oanks’
 credit  registered  a  smaller  rate  of
 growth  of  9.0  per  cent  in  i977-78  as
 against  an  increase  of  2.9  per  cent  in
 the  previous  year.

 (9)  A  statement  is  placed  on  fhe
 Table  of  the  House.

 Statement

 Analysis  of  Variations  in  Money  Supply
 (Rs.  crores)

 Viraitions  during  the

 ~~
 AL  Monry  supply  with  the  public  (a+b)

 (a)  Currency  with  the  public

 (b)  D-posit  moncy

 B,  Sources  of  change  in  money  supply  :
 t.  Net  bank  credit  to  Govt.  (a¢-b)

 (a)  Net  RBI  credit  to  Govt.

 (b)  Other  banks’  credit  to  Govt.

 Financial  Year

 1976-77  1977-98
 (Mar.  BL  to  (Mar.  3  to

 Mar.  37)  Mar.  37)

 2699,  +1995
 (+20°3)  (brag)

 ४...  +1168,  +788
 Cit74)  (}-10°0) 0)
 53h  +1207

 (+-23°3)  (414:8)

 7  .  +640  ob  170°
 (6-0)  (काठ  2

 .  °  .  °  +303  +169
 +  996  ob  5898 ]  °  .  .
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 Variation  during  the
 Financial  Year

 1976-  1977-78
 (aan  gr  08  Mon  a.  to

 Mar.  31)  Mar.  gr)

 a.  Bank  credit  to  commercial  sector  ने  +92  +arI9 (
 eh  (+risa)

 (a)  RBI's  credit  to  commercial  sector  $164,  +57

 (b)  Other  banks’  credit  to  commercial  sector  +9077  +2062
 Net  foreign  exchange  assets  of  banking  sector  +167  जनक 8  =

 (+:278°  ry  (+73°2
 Govt.’s  currency  liabilities  to  the  public.  +I  +19 *  (+2°3  (+3°3)

 Minus
 5  Non-monetary  liabilities  of  banking  sector  (a+  b+c)  +2868.  +

 8789 (+39°9)  (+2r°8
 Time  deposits  with  banks  +2604  +259. (a)  Time  deposits  wi  inks

 (+28°4)  ‘fan
 (b)  Net  non-monetary  liabilities  of  RBI  नि  *  +564
 (c)  Other  net  non-monetary  liabilities  of  banks  +604

 Scheduled  Commercial  Bank's  Credit

 Variations  dur;
 Financial  Yea.

 ny  76-77  I977°75
 (Mar.  37  t0  (Mar.  git. Mar.  37)  Mar.  37)

 Bank  credit  +  +2423  bra8!
 (2t°9)  (9°90)

 Note:  Figures  in  brackets  are  percentage  variations,
 Ban  on  Import  of  Raw  Silk  through

 Private  Agencies

 *200.  SHRI  ८.  K.  JAFFER
 SHARIEF,

 SHRI  K.  MALLANNA;
 Will  the  Minister  of  COMMERCE,

 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Chief  Minister  of  Karnataka  made  a
 strong  plea  to  the  Central  Govern-
 ment  to  stop  immediately  the  import
 of  raw  silk  through  private  agencies
 as  it  affected  adversely  the  indigen-

 ous  silk  production;  and

 (b)  if  so,  the  reaction  of  Central
 Government  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  Yes,
 Sir.

 (b)  The  matter  is  under  considera-
 tion,

 Year-round  Air  Service  between  Sri-
 nagar  and  Leh  (Ladakh)

 #201,  SHRIMATI  PARVATI  DEVI:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state?
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 (a)  whether  structures  for  the  staff,
 cargo,  security,  etc.  have  been  comp-
 leted  at  the  Leb  air-fielq  for  a  year-
 round  air  service  between  Srinagar
 and  Leh,  the  capital  town  of  moun-
 tain-lockeq  Ladakh;

 (b)  ig  so,  the  details  thereof;  and
 wv

 (c)  whether  it  is  proposed  to  start
 year-round  air  service  between  the
 two  towns?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a)  No,  Sir.

 ib)  Does  not  arise.
 (c)  Indian  Airlines  are  considering

 a  proposal  for  a  twice  weekly  service
 linking  Leh  with  Srinagar  on  8  season-
 al  basis  during  summer.  There  is  no
 demand  for  air  services  to  Leh  in
 winter.

 Proposeg  strike  by  officials  of
 Nationalised  Banks

 *202.  DR.  BAPU  KALDATE;
 SHRI  SIVAJI  PATNAIK:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Bank  officials  of
 the  Nationalised  banks  have  threaten-
 €q  to  go  On  indefinite  strike  during
 July  1978;

 (b)  if  so,  whether  the  organisation
 of  these  officials  has  submitteg  any
 demands;

 (c)  details  of  the  demands;  and

 (d)  action  taken  on  them?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  No,  Sir.
 There  is  no  threat  of  strike  at  present.

 (b)  The  Confederation  of  bank
 Officers  have  raised  certain  demands,

 (९)  and  (d),  The  main  demand  is
 for  a  discussion  on  the  recommenda-

 tions  of  the  Pillai  Committee  Scheme
 of  standardisation  of  pay  scales,  allow-
 ance,  and  perquisites  of  officers  of
 nationalised  banks.  Other  demands.
 include  consideration  of  the  D.A.
 Scheme,  house  rent  allowance  formula
 protection  of  city  compensatory  allow-
 ance  On  transfer  from  higher  to  a
 lower  area,  promotion  policy,  catego-:
 risation  etc.  The  Indian  Banks  Asso-
 ciation  (IBA)  are  holding  talks  with
 the  representatives  of  Officers’  Con-
 federation  on  the  specific  demands
 submitted  by  them  to  the  Indian
 Banks  Association.

 Rainfall  Recording  by  Karnataka
 Government

 ‘1769,  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  refer
 to  the  news  item  at  page  of  the  Sun-
 day  Standard,  New  Delhi  Edition  of
 llth  June,  978  and  state:

 (a.  is  it  a  fact  that  the  Karnataka
 Government  officials  had  declineg  to
 pass  on  the  rainfall  recording  in  and
 aroung  Mer:ara  since  29th  May,  ‘1978,

 (by  the  reasong  given  by  the  State
 Government  for  not  sending  the  re-
 cording:  and

 (ce)  what  steps  have  been  taken  by
 the  Central]  Government  to  remove
 this  bottleneck?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a)  to  (e).  No,  Sir,
 The  rainfall  observatories  in  and
 around  Mercara  belong  to  India  Met-
 eorological  Department.  The  rainfall
 observations  are  taken  with  the  help.
 of  State  Government  officials  by  pay-
 ing  a  part-time  allowance.  Due  to
 some  grievances  relating  to  the  inade-
 quacy  of  this  allowance,  the  rainfall
 Observations  were  not  taken  by  these
 Officials  for  the  period  from  4th  March,
 978  to  llth  May,  978  Since  22th
 May,  ‘1978,  however,  the  officials  are
 taking  observations  and  they  are  being
 received  in  the  India  Meteorologicat
 Department,
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 Earnings  from  Export  of  Fish

 1770.  SHRI  ्  P.  GAEKWAD:  Will
 the  Minister  of  COMMERCE,  CIVIL

 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  the  total  earnings  from  export
 of  fish  during  the  last  three  years;

 (b)  names  of  countrie;  with  value
 of  fish  exported  to  each  of  them;

 (c)  percentage  of  earnings  from  ex-
 port  of  fish  that  accounts  in  the  coun-
 try’s  tota]  export  of  commodities  dur-
 ing  the  last  three  years;  and

 Statement
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 (d)  whether  Government  propose
 to  evolve  a  long  term  plan  to  step  up
 export  of  fish  introducing  modern
 fishing  means  in  view  of  its  great  po-
 teniialities?

 THE  MINISTER  OF  STATE  IN  [THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARI#  BEG):  (a)  to  (०.
 The  information  ig  furnished  in  tbe
 attached  statement,

 (d)  The  Government  has  proposals
 for  intensifying  and  diversifying  the
 fishing  programme  which  will  bring
 in  more  ang  different  products  to  feed
 the  domestic  as  well  as  export  market.

 Earnings  from  export  of  Marine  Products

 Value  in  Rs.  crores

 -Countries  1975-76.  976-77 1977-78
 (Provisional)

 Japan  80:80  tI9'67  30°97

 U.S.A.  3'°79  48°84  47°94
 Australia  2°42  2°72  57
 ‘West  European  countries  हफ्  T0°  54  I2"25,

 Others  यव  735  B+  42
 Total  earnings  from  export  of  marine  products  324°53  389°2  180°  95
 Percentage  of  earnings  from  export  of  marine  products  that

 accounts  in  the  country’s  total  export  of  commodities  3°09%,  क  G89,  3°  45%,
 denen

 Display  of  Price  List

 1771,  SHRI  MADHAVRAO_  SCIN-
 ‘DIA:  Will  the  Minister  of  COMMER-
 CE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  to  check  the  malprac-
 ‘tices  by  dealers  and  retailers  in  the
 prices  of  essential  commodities,  the
 details  of  prices  list  to  be  displayed
 by  the  traders  are  not  being  enforced
 throughout  the  country,  particularly
 in  Delhi!  and  as  a  result  the  prices  are
 ‘being  increaseq  by  the  traders;  and

 (b)  if  so,  what  steps  are  proposed
 to  be  taken  to  check  this  unhealthy
 practice  by  traders?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPER.A-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  and  (b).  All  the  State
 Governments/U.T.  Administrations
 have  issued  Display  of  Prices  and
 Stocks  Orders  in  exercise  of  the  pow-~
 ers  delegated  to  them  under  the  Es-
 sential  Commodities  Act,  955  to
 check  unfair  and  unethical  trade  prac-
 tices.  The  State  Governments/U.T.
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 Administrations,  who  are  executing
 agencies,  have  been,  from  time  to
 time,  asked  to  check  hoarding,  profite-
 ering  and  other  malpractices  by  mak-
 ing  use  of  measures  like  the  Essential
 Commodities  Act,  955  and  orders
 issued  thereunder.  The  detection  of
 cases  of  violation  and  consequent  pro-
 secution  jis  the  responsibility  of  the
 enforcement  machinery  of  the  State
 Government.

 The  Delhi  Administration  have  issued
 an  Order  called  the  ‘Delhi  (Display  of
 Prices  and  Stocks  of  Sch.  duled  Esseui-
 tial  Commodities)  Order,  977’  on  22-
 9-1977,  The  Delhi  Administration
 have,  since  the  promulgation  of  ‘his
 Order,  lodged  sixty  F-I.Rs.  for  violation
 of  this  Order.

 Discussion  on  Accountability  in
 Public  Sector

 1772.  SHRI  C,  K,  CHANDRAPPAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  siate:

 (a)  whether  there  was  a  discussion
 on  the  accountability  in  the  public
 sector  recently  in  Bombay;

 (b)  if  so,  what  was  the  outcome  of
 that  discussion;  and

 (ec)  what  fi;  Government’s  reaction
 thereon?

 THE  MINISTER  OF  FINANCE
 (SHRI  प्र.  M.  PATEL):  (a)  No  such
 official  meeting  was  held,  according  io
 information  available,

 (0)  and  (c),  Do  not  arise.

 News-Item  Captioned  ‘Investment
 Strike  Feared’

 1773.  SHRI  8,  G.  MURUGAIYAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  news  item
 appeared  in  Business  Standard  dated

 30th  June,  978  under  the  heading
 “Investment  strike  feared”;  and

 a
 (b)  if  so,  the  details  thereof  and

 Government's  reaction  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  ‘b)-
 Yes,  Sir,  the  Newspaper  in  question
 has  reported  some  of  the  observations
 made  by  the  Chairman,  IFCI,  ang  the
 industrialists  who  participated  in  the
 meeting  of  the  Indian  Merchants
 Chambery  held  at  Bombay  on  29th  June,
 ‘1978.  The  Chairman  of  the  IFCI  is
 reported  to  have  referred  to  a  decline
 in  the  rafe  of  flow  of  applications  for
 finncial  assistance  for  worthwhile  pro-
 jects.  He  is  also  reported  to  have  out-
 lined  the  policy  of  financial  institu-
 tions  for  projects  in  the  “priority  in-
 dustry”  list,  and  to  have  indicated
 measures  to  streamline  the  procedure
 for  sanctioning  loans  ang  speeding  up
 disbursements  ag  well  as_  giving  en-
 couragement  to  small  scale  units
 through  promotion  of  technical  consul-
 tancy  organisation  of  the  States.  The
 paper  has  also  reported  the
 major  issues  listed  by  the  industria-
 lists,  including  paucity  of  rupee  finance
 and  increasing  sickness  in  industries
 because  of  high  excise  quties,_

 Government  do  not  view  the  pros-
 pects  of  the  economy  with  any  pessi-
 mism.  The  cconomy  as  a  whole  is
 continuing  to  enjoy  good  health.  Pro-
 duction,  both  agricultural  and  indust-
 rial,  is  showing  an  upward  trend,  there
 is  relative  stability  in  prices:  the  de-
 mand  for  steel  and  cement  is  rising
 and  poitlenecks  in  the  way  of  step-
 ping  up  the  tempo  of  industrial  acti-
 vity,  such  as  shortage  of  power  and
 coal,  are  being  removed.  The  muin
 indicatorg  of  investment  trends,  such
 as  assistance  sanctioned  by  All  India
 financial  intitutions,  approvals  accord-
 ec  by  the  Capital  Goods  Main  Com-
 mittee,  consents/acknowledgements  for
 issue  of  capita)  granted  by  the  Control-
 ler  of  Capital  Issues  to  non-Govern-
 ment  companies,  imports  of  capital
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 goods  etc.,  alf  point  to  an  improvement
 in  ‘1977-78  ag  compared  to  ‘1976-77,

 It  is  expected  that  these  trends  will
 continue  because  of  the  fiscal  incen-
 tives  provided  in  the  Budget,  the
 foreign  exchange  loan  facility  for  :m-
 port  of  capital  goods  announced  re-
 cently  by  the  IDBI,  the  liberalisation
 of  imports  ang  simplification  of  licens-
 ing  procedures,  coupled  with  the  size-
 able  step  up  in  public  investment.

 Fixation  of  Prices  of  Industrial  Com-
 modities  of  Mass  Consumption

 ‘1774,  SHRI  D.  AMAT:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  prepared  gny  guide-
 lines  for  the  fixation  of  prices  of  in-
 dustrial  commodities  of  mass  con
 sumption;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  H,  M.  PATEL):  (a)  and  (b).  In
 matters  of  price  fixation,  Government

 has,  for  long,  been  seeking  advice
 from  various  bodies  set  up  for  the
 purpose.  At  one  stage  it  was  consi-
 dered  desirable  that  such  bodies
 should  adopt,  to  the  extent  possible,  a
 common  approach  towards  the  pro-
 blem  of  determination  of  fair  prices.
 Accordingly  a  set  of  guidelines  was
 formulated  and  circulated  to  the  vari-
 ous  Ministries/Departments  about  two
 years  ago.
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 Amport  of  Gold  at  International
 Prices

 1778,  SHRI  MOHINDER  SINGH
 SAIYANWALA:

 SHRI  OM  PRAKASH  TYAGI:

 SHRI  RAJ  KESHAR.  SINGH:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  a  package  scheme  for
 imports  of  gold  at  international  prices
 fs  under  the  active  consideration  of
 the  Government;

 (b)  if  so,  when  a  decision  is  likely‘
 to  be  taken  and  announced  in  the
 matter;

 (c)  the  objective  of  the  scheme;
 and  i

 (d)  whether  the  effect  of  the  gold
 sale  policy  from  its  reserves  has  been
 taken  into  account  before  reaching  at
 any  decision?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  to  (d).
 The  scheme  to  provide  gold  at  inter-
 national  price  for  export  of  gold  orna-
 ments  is  under  consideration,  Its  ob-
 jective  ig  to  promote  exports  of  gold
 ornaments.  The  proposal  is  expected
 to  be  finalised  soon,
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 Review  Regarding  Collection  of
 Revenue  from  Excise

 1776.  SHRI  S.  8,  DAS:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 -(a)  does  his  Ministry  review  whe-~
 ther  the  revenue  coilected  from  each
 item  of  excise  is  equal  to  the  pro-
 jected;  and

 (b)  which  are  the  itemg  where  the
 excise  collected  was  below  the  pro-
 jected  for  the  last  two  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  Yes,  Sir.

 (b)  Excisable  itemg  where  the  reve-
 nue  collections  were  found  to  be  below
 the  sanctioned  Budget  Estimates  in  the
 years  ‘1976-77  and  i977-78  are  given  in
 the  annexed  statement,

 Statement

 1976-77

 i.  Sugar  and  of  handsari.
 2.  Aerated  Waters

 g.  Furnace  Oil.

 4  Blended  or  Compounded  Lubri-
 cating  Oils  and  Greases.

 §.  Calcined  Petroleum  Coke.
 6.  Vegetable  Products.

 7.  Soda  Ash.
 8.  Chemicals

 a  Sodium  Silicate.
 i0.  Fertilizers,
 1.  Soap.
 ta,  Artificial  or  Synthetic  Resina  "and

 Plastic  Materials,

 43.  Organic  Surface  Active  Agents,
 The  Cellophane,
 EBS  Tyres  and  Tubes,

 16,  Synthetic  Rubber.

 ह  Cotton  Yarn,

 18,  Yarn  all  sorts,  N.E.S.

 19.  Jute  twist,  yarn,  thread,  ropes
 and  twine,  all  sorts.

 ao,  Jute  Manufactures.
 ai.  Textile  Fabrics  N.E.S.  (Impreg-

 nated),
 22.  Linoleum.

 23.  Iron  in  any  crude  form,

 24.  Steel  Ingots.
 25.  Copper  and  Copper  Alloys.
 26.  Zinc.

 27.  Tin  Plates.
 28.  I,  C.  Engines,
 ag.  Electric  Fans,

 go.  W.  R.  Sets.

 gi.  Certain  parts  of  W.  R.  Sets,

 32.  Electricity  Supply  Meter..

 33.  Fork  Lift  Trucks.

 34.  Cinematograph  Films.

 35.  Crown  Corks,

 36.  Slotted  Angles  or  Chanu:  !s

 37.  Pressure  Cookers,

 89.  Too)  Tips.
 39.  Wire  Ropes.

 1977-78

 Sugar  and  Khandsari.
 Aerated  Waters.

 g.  Tea.

 4.U  ufactured  Tobacco.

 5.  Cigarettes.
 6.  Smoking  Mixtures  for  Pipes  and

 Cigarettes.
 7.  Biris,  Snuff  and  Chewing  Tobacco,
 8,  Kerosene.

 .9°
 Refined

 Diesel  Oils  and  Vaporising
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 Furnace  Oil,
 Asphalt,  Bitumen  and  Tar.
 Calcined  Petroleum  Coke.
 Blended  and  Compounded  Lubri-
 cating  Oils  and  Greases.

 Th  Paints  and  Varnishes.
 ts,  Chemicals.
 16.  Caustic  Soda  and  Caustic  Potash,
 77.  Sodium  Silicate.
 18,  Optical  Bleaching  Agents.
 i9.  Connstics  and  Toilet  Prepara- tions,
 20.  Acids

 2  Fertilizers,
 22.  Soap.
 23.  Artificial  or  Synthetic  Resins  or

 Plastic  Materials.
 Organie  Surface  Active  Ayc:  ts.

 25.  Tyres  and  Tubes,
 Rubber  Products
 Man-made  Fibres/Yarus.
 Cotton  Fabrics.

 Woollen  Fabrics.

 Jute  Manufactures.
 Textile  Fabrics  (Impregu:tte!).
 Type-writer  Ribbons.
 Cement.
 Glass  and  Glassware.
 Chi  e  and  Porcelain-\.i2°,
 Iron  in  any  crude  form,
 Steel  Ingots.
 Copper  and  Coyyer  Alloys.
 Iron  and  Steel  Iroeiucts,
 Zine,
 Aluminium,

 ae  Lead  Unwroughi.
 436  Tin  Plates.

 44.  Motor  starters,

 45.  Electric  Batteries.
 46.  Electric  Bulbs  and  Tubes.
 47.  Electric  Wires  and  Cables.
 48.  Motor  Vehicles.
 49.  Fork  Lift  Trucks,
 50.  Footwear.
 Ste  Cinematograph  Films,
 52.  Cinematograph  Proiectors.
 53-  Photographic  Goods.
 54.  Crown  Cork,
 55.  Wool  Tops,
 56.  Safes,  Strong  Boxes.
 57.  Rolling  Bearings.
 58.  Welding  Electrodes.
 bo.  Coated  Abrasive’  anc  Grindins Wheels,
 Go.  Bolts,  Nuts  and  Screws.
 61.  Vacuum  Flask.
 62.  Camphor.
 63.  Electric  Lighting  Fittings.
 64.  Wire  Ropes,

 ब्रावश्यक  बस्तुओ्रों  की  वितरण  योजना  का
 झसफल  रहना

 7777.  श्री गंगा  भक्त  सिंह  :  क्या

 वाणिज्य,  नागरिक  पूति  और  सहकारिता
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क  )  क्या  सरकार  को  पतला  है  कि

 झावश्यक  वस्तुओं  के  वितरण  के  बारे  में

 सरकार  की  नीति  व्यापारियों  की  साजिश  के

 कारण  सफल  नहीं  हो  पाती  है,  जिसके  कारण

 धावश्यक  वस्तुझों  की  कीमतें  भिन्न-भिन्न  स्थानों

 पर  भिन्न-भिन्न  होती  हैं  ;
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 (ल)  यदि  हां,  तो  इन  व्यापारियों
 के  विरुद्ध  सरकार  द्वारा  सख्त  कार्यवाही  न
 किये  जाने  के  क्या  कारण  है  ;  शौर

 (ग  )  उपभोक्ताप्रों  को  उचित  मूल्य
 पर  भ्रावश्यक  वस्तुओं  को  सप्लाई  सुनिश्चित
 करने  के  लिए  सरकार  क्या  कार्यवाही  कर  रही
 है?

 बाणिका,  नागरिक  ब्र्ति  और  सहकारिता
 मंत्रालय  में  राज्य  मंत्री  (६. |  कृष्ण  कुमार
 गोयल) :  (क)  केन्द्र  सरकार  राज्य
 सरकारों  की  सलाह  से  ग्रावश्यक  वस्तुझों
 के  मूल्यों  तथा  उपलभ्यता  पर  सतत  निगरानी
 रखे  हुये  है  ।

 ख)  जमाखोरी,  चोरबाजारी  तथा
 व्यापार  श्रौर  वाणि  ज्य  की  इसी  प्रक।र  की  दूसरी
 अनैतिक  पद्धतियों  के  बारे  में  कारंबाई  करने
 के  लिए  राज्य  सरकारों  की  मशीनरी  झ्रावश्यक
 वस्तु  भ्रधिनियम  तथा  ऐसे  ही  श्रन्य  कानूनों
 के  उपबन्धों  को  लागू  करती  है।  केन्द्र  सरकार
 ने  समय-समय  पर  राज्य  सरकारों  से  इन
 उपबन्धों  को  कड्ाई  से  लागू  करने  के  लिए
 कहा  है  t

 (ग  )  सरकार  ने  उपभोज्य  वस्तुओों  के  मूल्य
 के  बढ़ते  रुख  को  रोकने  तथा  उनकी  उपलष्यता
 को  सुधारने  के  लिए  कई  उपाय  किये  हैं  1
 इनमें  महत्वपूर्ण  उपाय  ये  हैं  —_—

 (i)  एक  प्रतिबन्धात्मक  मुद्रा  तथा  ऋण
 तीति  पअ्रपनाना  ;

 (ii)  गेहूँ  तथा  चावल  (एक  राज्य  से  दूसरे
 राज्य  को  लाने-ले  जाने  पर  लगी  रोक
 हटाना  ;

 (iii  )  केन्द्रीय  पूल  से  भ्रधिक  [मात्रा  में  नाज
 उठाना  ;

 (iv)  लेवी  वाली  तथा  लेवी  |  मुक्त  चीनी
 अधिक  मात्रा  में  जारी  करता

 (v)  लेवी  वाली  चीनी  तथा  खुली  बिक्री
 वाली  चीनी  पर  उत्पादन  शुल्क  में
 कमी  करना  ;

 (vi)  चाय  को  आवश्यक  वस्तु  श्रधिनियम
 के  अंतर्गत  श्रावश्यक  वस्तु  घोषित  करना  ,

 (vii)  राष्ट्रीय  कृषि  सहकारी  विपणन  संघ
 (नेफड  )  तथा  राष्ट्रीय  उपभोक्ता

 सहकारी  संघ  (एन०  सी०  सी०  एफ०  )
 के  माध्यम  से  बहुत  से  केन्द्रों  पर  6.  50
 ह०  प्रति  कि०  ग्रा०  के  फूटकर  मूल्य
 पर  अधिक  मात्रा  में  खुली  चाय  की  बिक्री
 करना  ;

 (viii)  मिट्टी  के  तेल  की  अ्रधिक  आपूर्ति
 करना  ;

 (ix)  दालों,  हाथ  में  से  चुनी  मूंगफली,  खाद्य
 तेलों  के  नियात  पर  प्रतिबन्ध  जारी
 रखना  ;

 (x)  झावश्यक  कृषि  वस्तुओं  जैसे  ताजी
 सब्जियां  जिसमें  आलू  भी  शामिल  है,
 जीरा,  तथा  हल्दी  के  निर्यात  पर  रोक
 लगाना  तथा  प्याज  का  नियमित  निर्यात.
 करना  ;

 (xi)  खादूय  तेलों  तथा  कपास  का  अ्रधिक
 मात्रा  में  श्रायात  करना  ;

 (xii)  सार्वजनिक  वितरण  प्रणाली  के
 माध्यम  से  7.00  रु०  प्रति  कि०  ग्ा०
 के  फुटकर,  मूल्य  पर  श्रायातित  परिकृत
 रेपसीड  तेल  बेचना  ;

 (xiii  )  वनस्पति  उद्योग की  उसकी  75%
 से  90  tt  मांग  के  बराबर  झ्रायातित
 तेल  की  सप्लाई  करना  ;

 (xiv)  व्यापारियों  पर  दालों,  तिलहनों
 तथा  खादय  तेलों  के  बारे  में  स्टाक
 सीमायें  लागू  करना  ;

 (xv)  दालों  का  यथासभ्भव  मात्रा  में
 झायात  करना  ।  दालों  को  भ्ब  भोपन
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 जनरल  लाइसेंस  (मो०  जी  एल०  )
 में  शामिल  किया  गया  है  ।

 Staff  in  Asian  Development  Bank

 ‘1778,  SHRI  RAM  PRAKASH  TRI
 ‘PATHI:  Will  the  Minister  of  FINANCE
 be  pleased  io  state:

 (a)  the  total  staff  in  the  Asian
 Development  Bank  with  break-up,
 country-wise;

 (b)  the  number  of  Indians  on  the
 staff  of  the  bank;  the  proportion  bet-
 ween  the  staff  of  a  country  and  the
 amount  of  contribution  made  by  it;

 (c)  the  number  of  Indians  in  the
 senior  ca  ९8077  and  its  comparison
 ‘with  other  countries;

 (d)  how  many  Indians  have  been
 promoted  to  senior  management  posts ‘since  its  commencement  and  how  does
 it  compare  with  other  countries;

 (e)  whether  any  definite  principles
 “are  codified  in  regard  to  recruitment,
 direct  appointment  provision  etc.  in
 the  bank;  and

 (f)  if  so,  whether  a  copy  of  the
 same  will  be  Jaid  on  the  Table  of  the
 Sabha?

 THE  MINISTER  OF  FINANCE  (SHRI H  M.  PATEL):  (a)  and  (b),  There  are
 34  Indiang  on  the  staff  of  the  Bank.
 Regarding  nationals  of  other  count-
 ries,  the  information  is  being  obtained
 from  the  Bank.  There  is  no  rigi@  link
 age  between  the  staff  of  a  member
 country  and  its  contribution  to  the
 Bank's  capital,  though  the  Bank  en-
 deavours  to  ensure  that  as  many  menm-.
 ‘ber  countries  as  possible  are  repre-
 ‘sented  among  professional  staff  in  an
 ‘appropriate  and  balanced  manner.

 (cy  and  (d),  There  are  six  Indians
 ‘On  the  senfor  staff  of  the  Bank,  Apart
 from  the  Indian  Vice-President,  who

 ‘Was  directly  appointed,  other  Indian
 ‘staff  holding  senior  posts  have  receiv-
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 ef  promotions,  The  Bank  follows  a
 uniform  policy  ag’  concerns  promo-
 tions,  with  some  regard  to  maintain-
 ing  a  balance  among  its  member  count-
 ries,  Some  senior  posts  are,  however,
 filled  through  direct  appointment.
 Comparative  data  relating  to  senior
 posts  occupied  by  Indians  and  those
 occupied  by  other  nationalities  is  being
 obtained  from  the  Asian  Development
 Bank.

 (e),  Yes  Sir,  to  a  substantial  extent.

 (f),  A  copy  of  the  Bank’s  Adminis-
 trative  Order  is  being  obtained  and
 will  be  placed  on  the  Table  of  the
 House,

 Construction  of  Aerodrome  at  Karipur
 Near  Calicut

 i779.  SHRI.  ve  M.  SUDHEERAN:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  steps  taken  by  the  Gov-
 ernment  for  the  cons’ruction  of  an
 Aerodrome  at  Karipur  near  Calicut;
 and

 (by  the  details  thereon?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  and  (b).
 A  site  for  the  construction  of  an  air-
 strip  at  Karipur  near  Calicut  hag  al-
 ready  been  acquired.  It  is  proposed  to
 construct  an  airstrip  suitable  for  third
 level  air  services.

 राज्प  व्यापार  निगम  हारा  राजस्थान  को
 आजंदित  तोरिया

 1780.  श्री  चतुर्भुश  :  क्या  वाणिम्ध
 तथा  नाग  रिक  मृति  शौर  सहकारिता  मंत्री
 यह  बताने  की  कपा  करेंगे  कि  :

 (क )  वर्ष  i977-78  में  राज्य
 व्यापार  निगम  ने  राजस्थान  को  कितनी
 मात्रा  में  तोरियाँ  का  झ्राबंटन  किया  है  ;
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 (@)  चुसमें  से  राजस्थान  ने  कितना
 तोर्िया  उठाया  हैं  श्रौर  कितनी  मात्रा  उठाये
 जाने  के  लिये  शव  हैं  ;  और

 (ग)  णंब  कोंटा 'न  उठाये  जाने  के  क्‍या
 कारण  हैं  !

 वाणिज्य  ;तथा  नार्गारक  पूति  और
 सहकारिता  मंत्राल+  में  राज्य  मंत्री  (श्री
 कृष्ण  कुमार  गोयल)  :(क  )  977-  78  के
 दौरान  भारतीय  राज्य  व्यापार  निगम  लि०
 के  माध्यम  से  राजस्थान  को  रेपसी&  तेंल  का
 ब्रावंटन  नहीं  किया  गया  t

 (ख  )  शौर  (ग)  प्रश्न  नहीं  उठता

 Tourists  visited  India  from  July,  1977
 to  June,  978

 ‘1781.  SHRI  AMARSINH  V.
 RATHAWA.:

 SHRI  AHMAD  M.  PATEL:
 Will  the  Minister  of  TOURISM  AND

 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  the  number  of  tourists  visited
 India  during  July  to  December,  977
 and  January  to  June,  1978;

 (b)  the  number  of  tourists  who
 availed  the  Air  India  and  Indian  Air-
 lines  flight  separately  during  the  year
 1976-77,  and  ‘1977-78;  and

 (९)  the  measures  taken  by  the
 Government  to  80820  more  tourists
 from  abroad?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUSHIK):  (a)  A  total  of
 357,937  tourists  visited  India  during
 July  to  December  497  and  327,304
 during  January  to  June  1978.

 (b)  The  statistics  of  tourists  carried
 by  various  Airlines  for  the  year  978
 are  under  compilation.  However,  the
 number  of  tourists  who  availed  the
 Air-India  and  Indian  Airlines  flights
 during  July  ‘1976  to  June  1977  and
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 duly  1977  to  December  1977  are  given
 below:

 Aie-India  Indian-
 Airlines

 July  t976  to  June  7977
 July  477)  to  Decem-
 ber  1977

 142891  53550
 B2q24  39,343,

 (c)  A  statement  siving  the  various
 measures  taken  by  the  Government  to
 attract  more  jourists  from  abroad  is
 attached.

 Statement
 Various  measures  taken  to  attract

 more  tourists  from  abroad,
 L  Extensive  advertising  publicity

 and  tourist  relations  compaign  laun-
 ched  through  8  overseas  offices,  and
 7  tourist  promotion  officers  also  based
 abroad.

 2.  Increased  production  of  tourist
 publicity  literature  in  foreign  langu-
 ages  including  Arabic  and  Persian
 and  production  of  tourist  documentary
 films  in  colour.

 3.  ‘Discover  India’  tickets  introdu-
 ced  by  Indian  Airlines  and  ‘Travel  as
 you  like’  by  Indian  Railways.

 4.  Relaxation  of  entry  formalities
 such  as  issuance  of  landing  permit
 on  arrival  valid  for  30  days  with  mul-
 tiple  entry.

 5.  Visit  of  trave]  industry  promo-
 fiona]  teams  consisting  of  representa-
 tives  of  Department  of  Tourism,  Air
 India,  Indian  Airlines  Tirvel  Agents
 Association  of  India,  Al!  Tndia  Hotel
 and  Restaurant  Federation  to  iraport-
 ant  tourist  generating  markets,

 6.  Loans  for  the  construction  67
 new  hotels,  and  augmenting  of  tourist
 transport  fleets.

 7.  Construction  of  Janata  Hotels  at
 important  centres  in  the  country
 to  provide  inexpensive  accommoda-
 tion  to  domestic  tourists  and  budget-
 minded  foreign  tourists.

 8.  Construction  of  tourist  bunga-
 lows  youth  hostels,  to  cater  to  the
 needs  of  low-income  group  tourists.

 9.  Development  of  Cultural  Tour-
 ism,  Wild  Life  Tourism  and  beach  and



 67  Written  Answers

 mountain  resorts  for  diversifying
 fourist  attractions  in  order  to  attract
 a  larger  number  of  tourists.

 10.  Derestricfion  of  entry  into  cer-
 tain  restricted/sensitive  areas  to  en-
 able  foreign  tourists  to  visit  these
 areas.

 Expert  Group  on  Small  Savings
 Schemes

 1782,  SHRI  K.  PRADHANI:  Will  the
 Minister  of  FINANCE  be  pleased  to

 state:

 (a)  whether  it  is  a  fact  that  a  six
 member  expert  group  was  constituted
 by  the  Finance  Ministry  to  make  a
 comparative  study  of  the  small  sav-
 ings  schemes  and  schemes  of  the  com-
 mercial  banks  and  recommend  steps
 to  make  them  more  effective  in  mobi-=
 lising  savings;  and

 (b)  if  0,  the  details  regarding  its
 composition  and  functions  and  the
 time  by  when  its  report  is  likely  to  be
 submitted?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Yes,  Sir.
 Government  have  appointed  an  Ex-
 pert  Group  under  the  Chairmanship
 of  Prof.  C.  Rangarajan  to  make  a
 comparative  study  of  the  Small  Sav-
 ings  Schemes  and  the  schemes  of  com-
 mercial  banks  for  mobilisation  of
 savings  and  to  suggest  changes,  if  any,
 that  may  be  called  for  in  regard  to
 the  Small  Savings  Schemes.

 (b)  Besides  the  Chairman,  the  fol-
 lowing  are  members  of  the  Group:

 i,  Shri  R.  8.  Chari,  Secretary  (Ac-
 counts),  Finance  Department,  Gov-

 ernment  of  MebBarashtra,  oe

 JOLY:  98,  1978  ~

 2.  Dr.  A,  Bagchi,  Director,  Ministry
 of  Finance,  Department  of  Economic
 Affairs,  New  Delhi.

 3.  Shri  N,  D,  Jain,  Deputy,  Chief
 Officer,  Department  of  Banking  Ope-
 rations  and  Development,  Reserve
 Bank  of  India,  New  Delhi.

 4.  Shrj  T.  E.  Raman,  Director  (SB),
 P&T  Directorate,  New  Delhi.

 5,  The  Joint  National  Savings  Com-
 missioner.

 The  terms  of  reference  of  the  Ex-
 pert  Group  are  as  follows:

 (i)  To  examine  whether,  with  a
 view  to  avoiding  overlapping  acti-
 vities,  there  is  scope  for  demarcat-
 ing  the  respective  areas  of  opera-
 tion  of  commercial  banks  and  small
 savings  in  the  mutter  of  savings
 mobilisation,  based  on  specified  cri-
 teria.

 (ii)  To  make  a  comparative  study
 of  the  savings  schemes  of  the  com-
 mercial  banks  and  of  the  small  gav-
 ings  and,  in  particular,  the  benefits/
 facilities  available  to  the  investors
 under  the  various  schemes  and
 suggest  improvements,  if  any,  consi-
 dered  necessary  in  the  Small  Savings
 Schemes,  keeping  in  view  cost  and  °
 other  relevant  factor.  The  Group

 may,  inter  alia,  examine  the  various
 suggestiong  made  ६०  the  National
 Savings  Central  Advisory  Board  in
 this  regard  in  the  past

 (iii)  To  suggest  changes  called  for
 in  the  Small  Savings  Schemes  of  Gov-
 ernment  with  a  view  to  making  them
 a  more  effective  instrument  for
 mobilising  additional  savings.

 The  Expért  Group  is  expected  to
 subrhit  ह). ह  इहकुफा।,  ह...  the  Government

 y  the  3st  Atigust,  1978,
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 Gage  को  मात्रा  करने  बाले  लिवेशी  पर्वटक

 783.  थी  सुरेखा  ह  सुमम  ः  ण्या
 पर्यटन  झोर  नागर  चिमानन  मंत्री  यह  बत्ताने
 को  कृपा  करेंगे  कि  :

 (क )  क्‍या  गत  तीन  वर्षों  के  दौरान
 बिहार  राज्य  के  दर्शनीय  स्थानों  की  याला
 करने  वाले  विदेशी  पर्यटकों  की  संख्या  में  वृद्धि
 हुई  है  ;  शौर

 (ख)  यदि  हां,  तो  क्‍या  वहां  परयंटकों
 को  विशेष  सुविधाएं  प्रदान  करने  के  लिये
 भारत  पर्यटन  विकास  निगम  ने  कोई  योजना

 प्रस्तुत  की  है  ?

 पर्यटन  झोर  नागर  विसानन  संत्री  (क्री
 पुदवोसम  कौशिक)  :  (क  )  भारत  की  यात्रा
 करने  वाले  विदेशी  पर्यटकों  के  आँकड़ों  का
 विश्लेषण  समग्र  झ्राधार  पर  किया  जाता  है
 न  कि  केदद्रवार/राज्यवार  ग्राधार  पर  ।

 (@)  भारत  पर्यटन  विकास  निगम  का
 इस  समय  पटना  में  एक  56  कमरों  वाला
 होटल  पाटलिपृत्र  तथा  बोध  गया  में  एक  2
 कमरों  वाला  यात्री  लॉज  है  |  कारपोरेशन
 की  छठी  पंचवर्षीय  योजना  (:978-I983)
 में  उक्त  लांज  में  30  भतिरिक्‍त  कमरे  जोड़कर
 उसके  विस्तार  के  लिए  20  लाख  रुपए  का

 प्राब्धान  सम्मिलित  किया  गया  है  ।  तथापि,
 विस्तार  परियोजना  को  वित्तीय  साधन
 उपलब्ध  होने  की  भ्रवस्था  में  ही  कार्यान्वित

 का  जाएगा  |  इसके  भ्रतिरिक्त,  कारपोरेशन

 पढ़ता  तथा  बोषगुपा  में  सदियों  के  दौरान
 परिवहन  बूनिहें  भी  चलाता  है.।

 (SHRI  H,  M  PATEL)

 eee  re  eee

 Abolition  of  octrot  and  problem  of tht  overdrafts  to  States

 1764,  SHR]  VASANT  SATHE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  he  had  recently  dis-
 cussed  with  the  Chief  Ministers  the
 problem  of  overdrafts  and  proposals
 to  abolish  octroi;

 (b)  if  so,  the  important  details  re-
 garding  the  nature  of  the  problem
 posed  by  him  to  the  State  Chief
 Ministers  and  their  reaction  to  the
 proposals  made  by  the  Finance  Minis
 try;  and

 (c)  details  of  the  steps  taken  pro-
 posed  for  tackling  the  problems  of
 overdrafts  by  the  State  and  the  pro-
 Posal  for  abolition  of  octroi?

 THE  MINISTER  OF  FINANCE
 (a)  Diseus-

 sions  have  been  held  with  the  Chief
 Ministers  of  the  States  which  were
 running  overdrafts  on  the  Reserve
 Bank  of  India.  Meetings  are  being
 held  with  the  Chief  Ministers  of
 States  and  Union  Territories  in  which
 octroi  duty  is  levied.

 (0)  In  these  meetings,  factors  res-
 Ponsible  for  the  States’  overdrafts  and
 the  corrective  measures  to  be  adopted
 in  this  regard  were  discussed.  In  the
 meetings  with  the  Chief  Ministers  of
 the  States  and  Union  Territories  which
 are  levying  octroi,  the  implications  of
 abolition  of  octroi  duty  and  the  mea-
 sures  to  be  adoped  to  make  good  the
 resultant  loss  in  revenue  are  being
 discussed.

 (c)  Overdrafts  of  States  were.
 cleared  on  the  29th  June,  978  by  re-
 Teasing,  in  advance,  payments  due  to
 the  States  and  ways  and  means  ad-
 vances.  The  Chief  Ministers  were
 urged  so  to  manage  their  finances  as
 to'dVoid  recourse  ‘to  overdriiff'on  the
 Restrve  Bank’  of  Thais’  “Modalities  to
 deal  wi'h  the  problem  of  opening  de-.

 Foniciay
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 view  wil]  be  taken  when  the  discus-
 sions  with  the  State  Chief  Ministers
 are  completed.

 Loans  given  by  Nationalised  Banks  for
 purchase  of  Televisions  and  the  Re-

 frigerators

 1785.  SHRI  AHMED  HUSSAIN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  name  of  nationalised  banks  with
 break-up  of  loans  given  in  1977-78
 and  proposed  to  be  given  in  1978-79
 in  each  State/Union  Territory  for
 purchase  of  Televisions  and  Refrigera-
 tors;

 (b)  whether  the  funds  allocated  by
 each  such  bank  are  inadequate  to  meet
 the  number  of  intenders  for  this  loan,
 ang  the  funds  allocated  by  each  branch
 of  each  bank  have  either  been  used
 to  oblige  the  near  and  dear  ones  of
 those  branches;  and

 (c)  what  action  is  being  taken  to
 (i)  record  the  number  of  aspirants
 seeking  such  loans  (ii)  to  adopt  fare
 deal  to  the  intendergs  so  that  the  funds
 are  not  used  by  the  relatives  only  and
 Gili)  increase  the  funds  in  accordance
 with  (i)  above?

 THE  MINISTER  OF  FINANCE
 (SHR  H.  M.  PATEL):  (a)  to  (c).

 Some  banks  do  have  Schemes  for  fin-
 ancing  the  purchase  of  consumer
 durables,  including  specifically  TV
 sets  and  refrigerators.  However,  the
 present  data  reporting  system  of
 banks  does  not  provide  for  the  collec-
 tion  of  statistics  with  regard  to  guch
 loans.

 Payment  of  Service  Charges  on  Cen-
 tral  Government  Properties  to  Local

 Bodies
 ‘1788.  SHRI  R.  K.  MHALGI:  Will

 the  Minister  of  FINANCE  be  pleased
 to  ‘state:

 (a)  whether  it  is  a  fact  that  Minis-
 try  of  Finance  ह... ड  its  letter  No.  aD

 ‘JULY  28,  978  Written  72

 I/65  dated  the  29th  March,  4967  fixed
 the  quantum  and  laid  procedure  and
 intimated  to  था  local  bodies  in  res-
 pect  of  payment  of  service-charges  of
 central  Government  properties.  in
 their  jurisdiction;

 (b)  whether  it  is  also  a  fact  that
 the  custom  department  have  one
 building  built  after  ist  April,  937  in
 the  city-limits  of  Kalyan  Municipality
 (Dist,  Thana,  Maharashtra)  but  its

 service  charges  for  a  periog  of  four-
 teen  years  have  not  been  so  far  paid
 to  the  said  Municipality  even  after
 repeated  reminders;  and

 (c)  if  so,  the  reasons  thereof  and
 now  when  shall  that  amount  be
 paid  to  the  said  Municipal  Council?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  Yes,  Sir,
 except  that  the  letter  bears  the  num-
 ber  4(7)~P/65.

 ~"(b)  and  (०)  The  Customs  Depart-
 ment  is  using  aS  an  office  a  house  with-
 in  the  area  under  the  Kalyan  Munici-
 pal  Council.  The  date  of  construction
 of  this  house  is  not  readily  avail-
 able.  In  January  977  for  the
 first  time  the  Counci]  demanded  an
 amount  of  Rs.  380  as  service  charges
 on  this  house  for  the  period  from
 1-4-1954  to  3i-3.977.  Some  clarifica.
 tion  was  sought  by  the  Department,
 which  was  subsequently  furnished,
 and  the  amount  of  Rs.  380  has  since
 been  paid  to  the  Council.

 Take  over  of  Departmental  Canteen
 useq  by  Women  Employees  in  Sardar

 Patel  Bhawan

 ‘1787,  SHRI  KISHORE  LAL;  Will
 thle  Minister  of  TOURISM  AND

 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  his
 Ministry  hag  taken  over  one  portion

 of  the  departmental  canteen  which
 wag  being  used  by  the  women  em-
 ployees  working  in  Sardar  Patel
 Bhavan;
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 (b)  whether  it  is  also  a  fact  that
 the  employees’  Union/Associations  of
 the  various  offices  located  in  Sardap
 Patel  Bhavan  have  strongly  protested
 against  this;  and

 (c)  if  so,  what  action  has  been
 taken  or  proposed  to  be  taken  to
 restore  the  accommodation  tg  the
 canteen?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUSHIK):  (a)  The  Depart-
 mental  Canteen  in  Sardar  Patel
 Bhavan  is  under  the  control  of  the
 Ministry  of  Tourism  &  Civi]  Aviation.
 As  the  Ministry  have  al)  along  been
 facing  acute  shortage  of  accommoda-
 tion  a  review  of  accommodation  avail-
 able  was  undertaken  which  showed
 that  a  hall  measuring  about  800  sq.  ft.
 set  apart  for  women  employees  for
 taking  tea  and  lunch  was  far  in  excess
 of  their  requirements.  In  the  circum-
 stances,  a  little  over  half  of  the  hall
 hag  been  set  apart  for  accommodating
 a  Section  of  the  Ministry  and  the  re-
 maining  portion  converted  into  a  cabin
 for  being  used  by  women  employees
 for  taking  tea  and  lunch  as  heretofore.

 (b)  and  (c).  Employees  Unions/
 Associations  of  the  offices  located  in
 Sardar  Patel  Bhavan  protested  for  rés-
 toration  of  that  portion  to  the  canteen
 authorities,  The  question  of  restora-
 tion  did  not  arise  as  the  space  now
 avilable  with  the  canteen  is  consi-
 dered  to  be  adequate.

 Printing  of  Booklets  relating  to
 Gradation  of  Jute  in  Regional

 Languages

 788  SHRI  SUSHIL  KUMAR  DHA-
 RA:  Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  the  twelve  page  publi-
 cation  issued  by  the  Indian  Standards
 Institution  relating  to  gradation  of
 jute  was  priced  at  Rs.  2  per  copy;

 (b)  if  so,  whether  Government
 intend  to  bring  out  cheap  booklets  in

 regional  languages  so  as  to  put  it
 within  the  reach  of  poor  jute  growers;
 and

 (९)  if  so,  the  details  thereof?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYA):  ta)  to  (c).  The  standard
 on  gradation  of  juts,  ‘1S:271-1975,
 (published  in  August  1975),  is  priced at  Rs.  6.  The  Direr  orate  of  Jute
 Development,  Calentta,  in  collabora-
 tion  with  Directorate  of  Extension, got  printed  5,000  copies  of  the  subsi-
 diary  literature  on  the  new  grading
 system  for  distribu'ion  free  of  charge
 amongst  the  officers  and  field  level
 workers  of  the  jute  growing  States.
 The  subsidiary  literature  was,  in  turn,
 translated  and  printed  into  Bengali.
 Assamese,  Oriya  and  Hindi  languages
 by  the  respective  State  Governments,
 and  distributed  free  of  charge  in  the
 jute  growing  areas.  The  subsidiary
 literature  contains,  in  addition  to  ISI
 grade  standards,  additional  informa-
 tion  useful  to  field  level  workerg  and
 producers.

 Realisation  of  outstanding  amount  of
 LIC,

 1789.  SHRI  0.  N.  TIWARI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  refer  to  Starred  Question  No.  353.
 on  1th  March  978  regarding  reali
 gation  of  outstanding  amount  of  LIC
 and  state:

 (a)  whether  the  property  of  Shri
 C.  R.  Bhadani  of  Jhumaritalaiya,
 purchased  in  auction,  hag  been  taken
 possession  of  by  the  L.I.C.;  and

 (b)  ig  not,  what  are  the  reasons  for
 not  taking  possessinn  of  the  property
 even  after  several  ४९४०३  of  purchase?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATFY.\.  (a)  and  (b).
 Since  the  earlier  attempt  on  the  part
 of  LIC  to  take  possecsion  of  the  pro-
 erty  with  the  Polire  help,  as  or-
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 dered  by  the  Court,  had  become  in-
 fructuous,  the  LIC  has  again  moved
 the  Hazaribagh  Court  for  issue  of  a
 fresh  warrant  for  delivery  of  posse3-
 sion  of  the  property  purchased  by  it
 at  auction  sale,  together  with  a  re-
 quest  to  the  Court  for  making  avail-
 able  additional  adequate  assistance
 from  the  Police  including  lady  police
 for  the  purpose  of  taking  physictl
 possession  of  the  property.  The  said
 application  is  listed  for  hearing  on
 5~8-78  In  the  meantime,  a  person
 claiming  to  be  Managing  Director  of
 Ashok  Mica  Private  Ltd,  who  has
 claimed  tenancy  rights  in  a  part  of
 the  premises  of  the  property,  has  filed
 objections  to  the  issue  of  the  fresh
 warrant  for  delivery  of  possession
 and  his  objections  wil!  also  be  heard
 on  5-8-1978,

 Further  steps  in  this  behalf  can  only
 be  taken  by  LC,  after  the  Court
 passes  fina]  orders.

 m
 Purchase  of  Cars  at  depreciated  value

 by  Senior  Managers  of  S.T.C.

 1790.  CHODHRY  BALBIR  SINGH:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  he  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 senior  Managers  managed  to  get  staff
 cars  at  depreciated  value  i.e,  book
 value;  if  so.  why  tenders  were  not
 called,  whether  this  is  the  first  time
 tha,  tenders/quotations  were  not
 called  by  the  STC  Management  for
 disposa)  of  the  old  stocks/cars.

 (b)  whether  it  is  a  fact  that  these
 cars  were  got  dainted,  painted  and
 repaired  before  giving  these  cars  to
 the  Sr.  Managerg  and  whether  this  is
 a  fact  that  this  fact  was  not  brought
 to  the  notice  of  the  Members  of  the
 Committee  of  Management;

 (c)  whether  it  is  a  fact  that  Head
 af  the  Finance  and  Personnel  Division

 was  interested  in  the  said  cant  and
 they  got-in  such  a  way  that  others
 should  not  object;

 (d)  what  was  the  price  fetched  in
 the  past  in  the  gtaff  cars,  give  details
 for  the  last  three  years;  and

 (९)  what  steps  Government  is
 taking  about  this  deal  by  Sr.  Man-
 agers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  Staff
 cars  were  sold  to  the  senior  Managers
 of  STC  on  the  basis  of  the  average
 realisation  of  cars  sold  by  tender  dur-
 ing  the  year  1975-76.  The  price
 charged  was  more  than  the  deprecia-
 ted  value  of  these  cars.  The  decision
 to  sell  cars  to  the  Managers  of  the
 Corporation  was  taken  by  the  Com-
 mittee  of  Management,  It  was  decid-
 ed  to  sell  the  carg  to  the  senior  Mana-
 gers  of  the  Corporation  not  owning
 cars  to  help  them  get  over  their  trans-
 port  problems.

 (b)  The  cars  were  repaired  as  they
 continued  to  be  used  as  staff  cars  till
 the  time  they  were  sold.  For  incur-
 ring  expenditure  on  repairs  of  cars,
 approval  of  Committee  of  Manage-
 ment  was  not  necessary.

 (९)  It  was  a  decision  of  the  Com-
 mittee  of  Management  to  sell  the  cars
 to  Managers  who  did  not  own  cars
 on  the  basis  of  their  seniority.

 (d)  A  statement  is  enclosed.

 (e)  The  CBI  has  already  submit-
 ted  its  réport  which  hes  been  consi-
 dered  by  the  Board  of  Directors  in
 the  case  of  the  concerned  Officers.
 Further  action  is  being  taken  in  con-,
 sultation  with  the  Central  Vigilance!
 Commission,  In  the  meantime,.  the
 practice  of  such  allotment  of  cara  has
 been  discontinued,
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 Statement  Showing  Staff  cars  sold  at  Head  Office
 of  S.T.C.  ais

 =
 Year  of  Sale  Car  No.

 haa  5
 —

 973°74  No  sale  was  made
 IY74-75

 !  DHA-52:  ‘10,254
 2  DHA-527  10,956

 3  DHA-524  10,208
 9975°76

 +  DHA-522  10,895,
 5  DHA-528  11,580
 6  DHA-525  10,700,

 DHA-526  44.367
 8  DHA-6763  IT.700

 Malpractices  followed  by  Management
 of  Central  Bank  of  India

 I79!.  SHRI  DINEN  BHATTACHAR-
 YA:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  Minister  has
 received  Prime  Minister’s  letter  No.
 43759  dated  J3th  May,  977  regarding
 some  corrupt  ang  mal-practices
 followed  by  the  management  of
 Central  Bank  of  India,  for  appropriate
 action;  and

 (b)  if  so,  what  action  has  been
 taken  in  this  matter?

 THE  MINISTER  OF  FINANCE
 (SHRI  प्र,  M.  PATEL):  (a)  and™(b).
 The  letter  under  reference  is  actually
 a  representation  of  the  case  of  Shri
 D.  K,  Cfiowdhury  (an  officer  of  the
 Central  Bank  of  India)  that  the  hes
 been  denied  promotion  without  assig-
 ning  any  reason.  This  has  been  look-
 ed  into  in  detail.  According  to  the
 Bank,  Shri  Chowdhury’s  seniority  has
 been  protected  and  he  has  been  given

 the  position  he  was  entitled  to.  The
 bank  has  also  mentioned  that  with-
 out  affecting  the  seniority  of  Shri
 Chowdhury,  they  have  given  certain
 linear  promotion  to  others  consider-
 ing  the  specialised  needs  of  the  orga-
 nization.

 Approval  for  Cooperative  Multi-
 purpose  Rural  Godown  Project,

 UP.

 ‘1792.  SHRI  YAGYA  DATT  SHAR-
 MA:  Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  tostate:

 (a)  whether  a  Rs.  25  crore  coopera-
 tive  multipurpose  rural  godown  pro-
 ject  in  U.P.  hag  been  given  approval
 by  the  World  Bank  Mission;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  पुलह,
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  and  (b).  The  coopera-
 tive  storage  projects  for  U.P.,  among
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 other  States;  formulated  by  the
 National  Cooperative  Development  Cor-
 poration  (NCDC):  in  consultation  with
 the  concerned  State  Governments  for
 World  Bank  assistance  have  been  ap-
 praised  by  a  team  of  officers  of  the
 World  Bank  and  the  decision  of  the
 Board  of  Directors  of  the  World  Bank
 thercon  is  awaited.

 Gem  and  Jewellery  Industries

 1793,  SHRI  T.  A.  PAT:  Will  the
 Minister  of  COMMERCE,  CIVIL  SUP-
 PLIES  AND  COOPERATION  be  pieas.
 ed  to  state:

 (a)  did  the  Minister  of  Commerce
 make  a  claim  that  the  Government
 policies  ure  creating  a  boon  for  the
 gem  and  jewellery  industries;  and

 (9)  has  hig  notice  bee,  drawn  to
 the  report  that  the  gem  industry  in
 Jaipur  is  in  a  tottering  condition  and
 hundreds  of  artisang  have  been  ren-
 dered  unemployed  on  account  of  lack
 of  appropriate  policies?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  Govern-
 ment  have  taken  a  number  of  positive
 steps  in  recent  months  to  boost  exports
 of  gems  and  jewellery.  The  export
 performance  of  the  items  of  gem  and
 jewellery  as  a  whole  have  also  been
 very  encouraging.  Commerce  Minis-
 ter  on  some  occasions  has  made  re-
 ferences  to  the  above.

 (b)  Government  are  aware  of  certain
 problems  of  gem  industry  in  Jaipur
 arising  out  of  sales  tax  at  multi-point
 basis  on  gems  and  jewellery  by  the
 State  Government  etc.  A  reply  given
 in  this  regard  to  the  House  by  Minis~
 ter  of  State  in  the  Ministry  of  Finance
 in  response  to  Unstarred  Question
 No.  9202  replied  in  the  Lok  Sabha  on
 5th  May,  978  may  kindly  be  referred
 to  in  this  connection.  Other  difficul-
 ties,  {f  any,  will  also  be  looked  into.
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 Foreign  Drug  Companies  Blacklisted
 ‘1794,  SHR]  MOTIBHAI  R.  CHAU-

 DHARY:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  what  were  the  grounds  on
 which  certain  foreign  drug  companies
 were  black-listeg  during  recent  past;

 (b)  whether  these  companies  have
 indulged  in  over-invoicing/under-in
 voicing,  selling  of  imported  raw  mate.
 rials  and  other  operations  against  the
 “ws  of  the  land;

 (९)  whether  Government  have  con-
 Gucted  any  study  of  the  raw  materials
 importeq  by  these  companies  during
 the  last  three  years  vis-a-vis  their  in-
 ternational  prices;  and

 (8)  if  so,  the  results  thereof?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  to  (a).
 The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House.

 Import  of  Poly-styerene  by  State
 Trading  Corporation

 1795.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  State  Trading  Corpo-
 ration  proposes  to  import  Poly-
 styerene  chemical;  and

 (b)  if  go,  the  total  demand  ang  the
 name  of  the  countries  from  which  it
 is  proposed  to  import  the  chemical
 and  the  total  foreign  exchange  in-
 volved  tn  thig  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  Yes,
 Sir.  The  import  is  being  arranged  by the  State  Chemicals  and  Pharmaceuti-



 (8x.  Written  Answers  SRAVANA  0,  900  (SAKA)  Written  Answers  82

 cal  Corporation  of  India  Ltd.,  a  sub-
 sidiary  of  STC.

 (b)  The  quantity  of  polystyerene  re-
 quired  to  be  imported  is  estimated
 between  1000  and  4000  M.  Tons.  The
 State  Chemicals  and  Pharmaceutical
 Corporation  has  concluded  a  contract
 for  import  of  a  firm  quantity  of  000
 M.  Tons  from  South  Korean  supplier
 with  an  option  for  3000  M.  Tons  to  be
 exercised  by  ist  July,  1978.  The
 value  of  I000  M.  Tony  of  firm  order
 in  foreign  exchange  is  Rs,  55  lakhs.

 Request  to  Commissioner  of  Income
 Tax,  Bombay  for  supply  of  informa-

 tion  in  respect  of  Shri  Kanti
 Morarji  Desai

 1796.  SHRI  ARJUN  SINGH  BHAD-
 ORIA:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Shri  है.  K.  Karanjia,
 Editor,  Blitz,  Bombay  had  made  any
 request  to  the  Commissioner  of
 Income  Tax,  Bombay,  for  supply  of
 information  under  Section  138/1B  in
 case  of  Shri  Kanti  Morarji  Desai;  and

 (b)  if  sv,  the  action  taken  in  the
 matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  and  (b). Shri  R.  K.  Karanjia,  in  his  letter  dated
 24th  June,  978  made  a  request  to  the
 Commissioner  of  Income-tax,  Bombay
 City-I  for  allowing  his  representative
 to  inspect  the  assessment  records  for
 the  period  962  to  973  of  Shri  Kanti
 Desai  under  section  38  ()  (b)  of  the
 Income-tax  Act,  ‘1961.  He  was  informed
 that  this  request  could  not  be  acceded
 to  since  inspection  of  records  does  not
 fall  within  the  ambit  of  the  said  sec-
 tion.  In  his  letter  dated  8th  July,
 1978,  he  requested  for  information
 whether  the  files  in  questions  are
 available  or  not  ang  if  available,  to
 allow  his  representative  to  inspect  the
 records.

 To  this  a  reply  was  sent  by  the  Com-
 missioner  of  Income-tax  on  i9th  July, 4978  reiterating  that  inspection  of  the
 LT.  records  of  an  assessee  by  any  other
 person  is  not  permissible  under  the
 Income-tax  Act,  and  that  as  regards
 furnishing  information  under  section
 38(70  (b)  of  the  LT.  Act,  if  an  appli-
 cation  in  the  prescribed  form  is  made,
 appropriate  action  will  be  taken.

 Indian  Businessmen  setting  up  Joint
 Ventures  Abroad

 ‘1797.  SHRI  G.  YY.  KRISHNAN:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  Government’s  attention
 is  drawn  to  ‘Free  Press  Journal?  dated
 28th  June,  978  that  an  industrialist
 has  criticised  the  Indian  Government
 for  its  ‘not-so  helpful’,  attitude  to-
 wards  Indian  businessmen  who  are
 setting  up  joint  ventures  abroad;

 (b)  whether  it  is  also  a  fact  that  in
 Ethiopia,  one  of  the  Birla’s  concerns
 had  been  nationalised  by  the  Local
 Government  and  not  a  Cent  was  paid as  compensation;  and

 (e)  if  so,  the  reaction  of  Govern- ment  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND CIVIL  SUPPLIES  AND  COOPERA- TION  (SHRI  ARIF  BEG):  (a)  Yes, Sir.  Far  from  adopting  ‘not-so  help- ful’  attitude  towards  Indian  business-
 men  who  are  setting  up  joint  ventures
 abroad,  Government  have  in  fact
 liberalised  further  the  guidelines
 governing  the  setting  up  of  joint  ven-
 tures  abroad.

 (b)  and  (c).  Consequent  on  the  an-
 nouncement  made  in  February,  975
 by  the  Provisional  Military  Govern-
 ment  of  Ethiopia  nationalising  some
 privately-owned  industrial  and  com-
 mercial  companies,  the  only  Indian
 joint  venture  in  that  country  viz.,  Indo-
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 Ethiopian  Textiles  was  also  nationalis-
 ed.  The  Provisional  Military  Govern-
 ment  in  Ethiopia  had  also  announced
 its  commitment  to  pay  compensation
 and  had  set  up  a  Committee  to  study
 the  question  of  compensation.  This  is
 still  in  the  discussion  stage.

 Talks  held  with  Head  of  E.E.C.

 1798.  SHRI  M.  KALYANASUN.
 DARAM:

 SHRI  OM  PRAKASH  TYAGI:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  P.M.  had  discussions
 with  Mr.  Roy  Jenkins,  Head  of  the
 European  Economic  Commission,  in
 Brussels  recently;  and

 (b)  if  so,  what  are  the  deliberations
 that  took  place  and  with  what  results?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  Yes,
 Sir,

 (b)  Matters  of  mutual  interest  in-
 cluding  trade  relations  were  discussed.
 It  was  agreed  that  negotiations  for  the
 renewal  of  the  Commercial  Coopera-
 tion  Agreement  between  India  and  the
 EEC,  (due  to  expire  in  March,  4979)
 should  commence  soon.  It  was  also
 decided  to  set  up  appropriate  centres
 for  India  and  the  BEC  in  Brussels  and
 New  Delhi  respectively.

 U.S.  Peace  Corps  Volunteers

 JYOTIRMOY  BOSU: i799.  SHRI
 FINANCE  be Will  the  Minister  of

 pleased  to  state:

 (a)  when  the  American  Peace
 Corps  volunteers  wete  allowed  to
 start  functioning  in  India;

 (b)  when  they  ceased  their  opera-
 tion;

 (ec)  what  was  the  total  strength  ot
 the  Peace  Corps  Volunteers  in  India;

 (d)  what  was  the  nature  of  opera- tion  of  these  volunteers;

 (e)  whether  many  of  these  volun-
 teers  were  directly  or  indirectly  con- nected  with  the  US  C.LA.,  and  if  80, the  details  thereof;

 (f)  whether  the  US  Government  is
 now  trying  to  find  out  whether  these
 volunteers  can  again  start  functioning in  this  country;  ang

 (g)  if  so,  the  facts  thereof  and
 Government's  reaction  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  December, 96l.

 (9)  30  September,  £976,

 (ce)  The  strength  of  the  American
 Peace  Corps  volunteers  jn  India  varied
 from  time  to  time.  The  programme
 began  with  26  volunteers;  their  num-
 ber  increased  to  256  in  March,  967
 but  stood  at  7  in  September,  976  just
 before  they  ceused  functioning  in
 India.

 (d)  The  volunteers  provided  train-
 ed  manpower  for  projects  and  pro-
 grammes  mutually  agreed  upon  bet-
 ween  the  Government  of  India  and  the
 Government  of  the  United  States  of
 America  mainly  in  the  flelds  of  agri-
 cultural  extension,  health  and  nutri-
 tion,  small  industries  and  education.
 An  objective  of  the  programme  was
 to  promote  better  understanding  bet-
 ween  the  two  countries.

 (e)  There  is  no  report  to  connect
 the  American  Peace  Corps  volunteers
 or  their  activities  with  the  US  CLA.

 (f)  and  (g).  Government  of  India  was
 sounded  informally  an  the  possibility
 of  reintroducing  the  American  Peace
 Corps  into  India.  Government  is  of
 the  view  that  it  is  not  necessary  to

 revive  the  programme.
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 Reébbery  in  General  Ganj  Branch  of

 U.C.0.  Bank,  Kanpur

 1800.  SHRIMATI  MOHSINA
 KIDWAT;

 SHRI  D.  AMAT:

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  a  broad-day  robbery
 took  place  in  the  General  Ganj
 Branch  of  the  United  Commercial
 Bank  at  Kanpur  involving  a  theft  of
 2,860,000  rupees;

 (b)  whether  a  number  of  bank
 employees  were  killeg  in  the  bank
 raid  and  if  so,  how  many;

 (c)  whether  any  arrests  have  been
 made  in  this  connection  and  investi-
 gation  set  in  motion;  and

 (ad)  steps  taken  in  the  matter?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  There  was
 a  robbery  at  the  General  Ganj  Kanpur
 Branch  of  the  United  Commercial
 Bank  on  29th  May,  ‘1978,  and  a  sum  of
 Rs.  2,61,000/-  was  taken  away  by  an
 armed  gang.

 (b)  ‘(No  one  was  killed.

 (c)  and  (a).  The  bank  reported  the
 matter  to  the  local  police  immediately
 who  are  reported  to  have  arrested  2
 persong  including  the  gang  leader  and
 recovered  a  sum  of  Rs.  -1,89,000/-  be-
 sides  the  vehicle  used  by  the  culprits.

 संजियों  ककी  राजकीय  विदेश  यात्रा

 I804.  श्री  श्रनन्तराम  जायसवाल  :
 क्या  चिल  संती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  25  मई,  i978  से  30  जून,
 i978  के  बीच  केन्द्रीय  सरकार  के  किन-

 उन  संक्षियों  ने  अ्लग-प्लग  किस-किस

 प्रतपन  से  कब  से  कब  तक  और  कित-किन
 देशों  की  राजकीय  यात्रा  की  ;

 (ख)  उपयुक्त प्रवधि  में  राजकीय  विदेश
 यात्रा  पर  जाने  वाले  किन-किन  मंत्रियों  के साथ
 उनके  परिवार  के  सदस्यों  अवा  संबंधियों
 ने  भी  विदेश  पावा  की  ;

 (ग)  मंत्री  के  साथ  राजकोय  विदेश
 यात्रा  पर  जो  संबंधी  गये,  क्या  उनकी  यात्रा
 का  क्रोई  राजकीय  प्रयोजन  था;  और

 (घ)  ऐसे  संत्रंधियों कौ  विदेश  यात्रा
 पर  कितनी  विदेशी  मुद्रा  (रुपयों  में)  खर्च
 ज्ञई ?

 बत  मंत्रों  (श्री  एच०  एसम०  पढेल)  :

 (क)  से(घ).  15  मई,  978  से  30  जून,
 1978,  तक  की  अवधि  के  दौरान  की  गई
 राजकीय  विदेश  यात्रा  केवल  प्रधान  मंत्री'
 की  ही  थी  और  वह  5  जून,  978  से  5
 जन,  978  तक  बेल्जियम,  युनाइटेड  किगेडम
 और  संथुक्त  राज्य  अ्रमरीका  के  लिए  थी  t
 प्रधान  मंत्री  ने  इन  देशों  की  यात्रा  उन  देशों
 की  सरकारों  के  प्रध्रानों  के  निमंत्रण  पर
 की  थी  t  प्रधान  मंत्री  के  साथ  उनकी

 पुत्र-वधु  प्रधान  मंत्री  की  सरकारी  परि-
 चारिका  के  रूप  में  गई  और  उनके  पृत्र  भी
 उनकी  निजी  आवश्वकताश्रों  में  उनकी  सहायता
 करने  के  लिए  उनके  साथ  गय  ।  प्रधान  मंत्री  के

 पुत्र  और  उनकी  पृत्न-वच्च  ने  श्रपनी  यात्ना  का
 प्रबंध  स्वयं  अपने  आप  किया  और  सरकार  ने
 इस  संबंध  में  कोई  खर्च  नहीं  किया  ।  प्रधान
 मंत्री  की  सरकारी  परिचारिका  प्रधान  मंत्री
 के  सरकारी  दौरों  के  लिए  मंजूर  किए  गए
 सत्कार  अनुदानों  में  से,  सत्कार  के  संबंध  में
 व्यय  करने  की  हकदार  थी  और  प्रधान
 मंत्री  की  सरकारी  परिचारिका  के  रूप  में  वह
 उसी  आवास  नकद  भत्ते  के  लिए
 हकदार  थी  जिसके  लिए  मिशन  का  कोई



 87  Written  Answers

 ऐसा  प्रमुख  हकदार  होता  है  जिसके  साथ
 उसकी  पत्नी  न  गई  हो  T  उन्होंने  न  ही  तो
 सत्कार  पर  कोई  खर्च  किया  और  ने  ही  कोई
 नकद  भत्ता  लिया  1

 Trade  with  China
 1802.  SHRI  BALASAHEB  VIKHE

 PATIL:
 SHRI  AMAR  ROYPRADHAN:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  the  steps  taken  by  Government
 to  increase  the  trade  with  China;

 (b)  whether  the  delegation  under
 the  leadership  of  Shri  T.  D.  Sinha
 brought  any  concrete  proposals  from
 the  Chinese  Government  or  he  has
 made  any  suggestions  to  that  Govern-
 ment;  and

 (९)  if  so,  what  are  the  broad  out-
 lines  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE.  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  Trade
 between  India  and  China  was  resumed
 only  last  year,  In  order  to  promote
 trade  relaticns  with  China,  contacts  at
 non-official  Ievel  and  at  the  level]  of
 public  sectur  undertakings  have  al-
 ready  been  established.  Further  steps
 will  depend  on  future  development  of
 bilateral  relations,

 (by  No,  Sir,

 (c)  Does  not  arise.

 Reorganisation  of  Public  Sector
 Undertakings

 i803.  SHRI  KACHARULAL  HEM-
 RAJ  JAIN:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 fa)  whether  Government  propose
 to  restructure  public  sector  undertak-
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 ings  to  enable  them  to  face  new
 challenges  and  take  advantage  of  new
 opportunities;

 (b)  whether  it  is  proposed  to  have
 uniform  structure  for  all  corporations;
 and

 (er  what  are  the  details  of  proposed
 reorganisation  in  this  respect?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (०).  Cor-
 poralions  are  dynamic  organisations
 and  no  one  structure  can  hold  good
 over  any  length  of  time.  They  have
 to  be  re-structureg  from  time  to  time
 in  response  to  the  needs  and  challen-
 ges  that  they  face.  Similarly  histury,
 technology,  market  and  other  aspects
 are  likely  to  require  the  adoption  of
 different  structures  for  different  cor
 porations,

 Providing  of  Armed  Police  for
 checking  Robberies  in

 Nationalised  Banks

 1804.  SHRI  R.  L.  P.  VERMA:  Wil
 the  Minister  of  FINANCE  be  pleased
 to  state  whether  Government  propose
 to  provide  armed  police  for  checking
 armed  robberies  in  nationalised
 banks?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M,  PATEL):  Although  Gow
 ernment  of  India  takes  q  serious  view
 of  bank  robberies,  it  is  essentially  for
 the  State  Governments  concerned  te
 take  appropriate  measures  including
 providing  armed  police  to  the  banks  to
 ensure  that  such  robberies  are  prevent-
 ed.  All  the  banks  generally  have  their
 own  internal  security  arrangements
 which  are  reviewed  by  them  from
 time  to  time  in  the  light  of  their  ex-
 perience  and  in  consultation  with  the
 local  police.



 7  Bale  af  Gold  cornered  by  a  Business
 Tycoon

 1805.  SHRI  YADVENDRA  DUTT;
 SHRI  D.  B.  PATIL;
 SHRI  ARJUN  SINGH

 BHADORIA:

 Will  the  Minister  of  FINANCE
 be  pleased  to  state;

 (a)  ig  it  a  fact  that  the  gold  sold
 by  Government  has  been  cornered  by
 a  single  business  tycoon  or  by  a
 syndicate;  and

 (b)  if  so,  what  steps  Government
 propose  to  take  in  the  matter?

 THE  MINISTHR  OP  FINANCE
 (SHRI  H,  M  PATEL):  (a)  No  Sir.  On
 the  other  hand  no  licensed  dealer  is
 now  permitted  to  purchase  more  than
 2500  grammes  of  gold  or  to  make  more
 than  one  bid  in  an  auction,

 (b)  Doesn’t  arise.

 Five  North  Bengal  Districts  Restricteq
 Area  for  Foreign  Tourists

 1806.  SHRI  RAJ  KRISHNA  DAWN.
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  five  North  Bengal  districts
 are  still  declared  as  restricted  areas
 under  the  Foreigners  Order,  963
 which  has  largely  been  responsible
 for  the  failure  of  tourism  to  flourish
 as  an  industry  in  West  Bengal;  and

 (b)  the  reasons  that  force  Govern.
 ment  to  continue  the  restriction  in
 North  Bengal  districts?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a)  and  (b).  Gov-
 ernment  are  aware  that  for  reasons  of
 security  the  five  northern  districts  of
 West  Bengal  have  been  declared  as
 restricted  areas  under  the  Foreigners
 (Restricted  Areas)  Orders,  1963.  How-
 ever,  in  the  interest  of  promoting

 tourism,  certain  relaxationg  have  been
 made  and  foreign  tourists  are  now
 granted  permits  liberally  for  stay  upto
 7  9898  in  Jaldapara  and  Darjeeling.
 These  permits  are  issued  by  the
 Indian  Missions  abroad  or  the  Foreig-
 ners  Regional  Registration  Offices  in
 Bombay,  Calcutta,  Delhi  and  Madras.
 In  addition  foreign  tourists,  who  tra-
 vel  to  Bagdogra  and  back  by  air,  are
 allowed  to  visit  Darjeeling  town  and
 nearby  places  like  Tiger  Hill,  Ghoom,
 Kurseong  town,  Sandakphu,  Phalut,
 etc,  for  the  purposes  of  tourism  for  a
 period  of  5  days  without  a  permit.
 In  view  of  these  relaxations,  the  posi-
 tion  is  likely  to  improve  considerably.

 न्यायालयों  में  प्रनिर्णीत  सीमा  शुल्क  के
 सामले

 8  07.  श्री  ईश्वर  चौधरी  :  क्या
 विश  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  इस  समय  न्यायालयों  में
 अनिर्णीत  सीमाशल्क  के  मामलों  की  राज्यवार
 संख्या  कितनी  है  ;  और

 पुच्ख]  क्या  सरकार  का  विचार  इन
 मामलों  के  निप्टारे  के  लिये  कुछ  नर  न्‍्यायालथ
 खोलने  का  है  ?

 चित  संत्रालय  में  राज्य  मंत्री  (श्री
 खतोश  अग्रवाल)  :  (के)  सरहार  को  मिली
 रिपोर्शों  से  पत्ता  चला  है  दि  30-6-78  की
 स्थिति  के  ग्रनूसा  पंजाब,  हरियाणा,  हिमाचल
 प्रदेश,  जम्म  और  कश्मीर  राज्यों  तथा  संघ
 राज्य  क्षेत्र  चण्डीगढ़  को  छोड़कर  विभिन्न
 राज्यों  की  अदालतों  में  सीमा-शुल्क  के  3,  49
 मामले  अनिर्णीत  पड़े  थे  ।  सीमा-शुल्क  के
 मामलों  के  राज्य-वार  ब्यौरे  संलग्न  विवरण-
 पत्र  में  दिये  हैं।  पंजाब,  हरियाणा,  हिमाचल
 प्रदेश,  जम्मू  और  कश्मीर  राज्यों  तथा  संत
 राज्य  क्षेत्र  चण्डीगढ़  के  बारे  में  सुचना  एकत
 की  जा  रही  है  भौर  सदन-पटल  पर  रख  े
 जायेगी  ।
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 (a)  इस्तगासे  के  मामलों  पर  भ्रधिक
 तेजी  से  विच्वार  करने  की  दृष्टि  से  भ्रपराधों  की
 न्यायिक  जांच  हेतु  भ्रलग  से  विशेष  भ्रदालतें
 बनाने  के  एक  भ्रस्ताव  पर  विचार  किया  जा  i808,  SHRI  NARENDRA  SINGH:
 रहा  है  न  Will  the  Minister  of  FINANCE  be

 pleased  to  state:
 लित्ररण

 (a)  whether  the  income  of  Jaina
 इस्तगासे  Estate  Agents  and  M/s.  Black  Dia-

 ~~
 राज्य  का  नाम

 ्तो
 दीवानी  mond,  two  private  limited  Enterprises to  के  मामलों  मुकदमों  of  Delhi  collected  through  interest

 की  संडया  झौर  free  Security  Deposit,  is  being  assess-

 रिंद
 ed  for  income  tax  purposes;

 याचि-  (b)  if  so,  the  total  income  of  the
 काझों  firm  on  this  account  assessed  during

 the  last  three  years  by  the  Income  Tax
 की  संख्या  authorities,

 nd
 l.  आंध्र  प्रदेश  है  l0  6  (c)  whether  Government  are  con-

 re  f 2.  असम  25  8  sidering  to  their  ;  and

 3.  बिहार  295  (d)  if  not,  the  reasons  therefor?

 4.  दिल्‍ली  (संघ  राज्य  THE  MINISTER  OF  STATE  IN  THE

 क्षेत्र  )  75  वब  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  to  (c).

 5  ग्रजरात  286  47  The  information  ig  being  collected  ana
 will  be  laid  on  the  Table  of  the  House 6.  गोश्रा,

 दमन  मौर  ag  soon  as  it  is  available.
 दीव  (संघ  राज्य

 क्षेत्र  )  112
 7.  कर्नाटक  १30603  6  वर्ष  977-78  में  दालों  का  झ्रायात

 8:  केरल  32  76  i809.  भी  राजेस  कुमार  शर्मा:  क्‍या
 9.  मणिपुर  8  2  वाणिज्य  तथा  नागरिक  है.  और

 10.  मेघालय  0  |  सहकारिता  मंत्री  यह  बताने  की  कृपा  करेंगे

 11.  मध्य  प्रदेश  35  कि  :

 I2,  महाराष्ट्र  669  38  (क)  क्या  देश  में  दालों  की  मांग  दिन
 3,  राजस्थान  7  45  प्रति  दिन  बढ़ती  जा  रही  है  ;
 i4.  तमिलनाडु  0485

 (ख)  क्या  देश  में  दालों  के  अपर्याप्त
 45.  पश्चिम  बंगाल  363  300  उत्पादन  के  कारण  ही  इनका  आयात  बढ़
 i6.  त्रिपुरा  33  4  रहा  है  ;
 7.  उड़ीसा  है...

 (धर)  मदि  ा,  हो  वर्ष  i977-78  में
 कितने  मूल्य  की  दालों  का  आयात  गया;

 कुल.  2329  .3090
 झौरं

 मूल्य  Ee  ee  A
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 (ee)  बालों  के  मासले  में  सात्ततिभरता
 |  ब्राप्त  करने  के  लिए  सरकार  क्या  कदम  उठा

 रही  है  ?

 जाणिज्य  तथा  नागरिक  चूत  और

 सहकारिता  मंत्रालय  में  राज्य  मंत्री  (0
 कृष्ण  कुमार  गोयल)  :  (क)  यद्यपि इस  बारे  में
 निश्चित  आंकड़े  उपलब्ध  नहीं  हैं,  तथापि  यह
 सम्भावना  है  कि  जनसंझया  को  वृद्धि  के  साथ-
 साथ  दालों  की  मांग  भी  बहती  रहेगी

 (ख)  दालों  के  भ्रायात  में  कुछ  बढ़ती
 का  रुख  है,  हालांकि  झायात  से  देश  में  दालों
 की  वास्तविक  उपलबध्यता  में  केवल  मामूली
 बुद्धि  हो  सकती  है,  योंकि  ग्रायात  की
 सम्भावनाएं  नग्रण्य  हैं  t

 (ग)  1977-78,  (नवम्बर  977
 तको  पश्रायातित  दालों  का  मुल्य  29  करोड़
 रपये  था ।

 घ)  दीर्घकालीन  और  प्रत्पफालीन,
 दोनों  प्रकार  के  उपायों  द्वारा  दालों  का  उत्पादन
 बढ़ाने  के  प्रयत्न  किए  जा  रहे  हैं  ।  अल्प  कालीत
 उपायों  में  थ  शामिल  हैं--फास्फेटिक  उर्व  रकों
 का  बड़े  पैमाने  पर  प्रयोग  क  रना,  झावश्यकृता-
 नुसार  पौध  संरक्षण  उपाय  करना,  विस्तार
 तथा  प्रशिक्षण  की  व्यवस्था  करना,  दालों  के
 प्रत्तर्गत  क्षेत्र  बढ़ाना  (लेकिन  मध्य  फसल
 की  कीमत  पर  नहीं),  धान  की  परती  भूमि
 पर  मूंग  और  उड़द  को  खेती  करना  तथा
 दालों  की  अन्त॑वर्ती  फसलें  उगाना  ।  दीघ॑-
 कालीन  उपायों  में  थे  शामित्र  हैं--मूल  शौर
 प्रमाणित  प्रजतक  बीजों  के  उत्पादत  के  लिए
 केन्द्रीय  योजना  बनाना.  कृषि  प्रनृत्ंधान
 संस्थानों  और  ज्बि  विश्वविद्यालयों  में  अधिक
 उपज  देने  वाली  नई  किसमें  शौर  उनको  मांत्रा
 बढ़ाने  के  संबंध  |  भ्रनुतंधान  ौर  विक्रास
 कार्यक्रम  बनाना  श्रौर  दालों  की  गहन  खेती
 के  लिए  केन्द्रीय  सहायता  देना  1  झिसानों
 की  दालों  का  उत्पादन  बढ़ाये  के  लिए

 -प्रोल्याहित  करते को  दृष्टि  से
 बे  का.  सम्त

 मूल्य  977~78-F.95  to  प्रति  क्विन्टल
 से  बढ़ाकर  i978-70  विपणेत  मौसम  में
 25  रुपये  प्रति  क्विन्टल  कर  दिया  गया

 1978-79  के  विपणन  मौसम  के  लिए  श्ररहर
 और  मूंग  समर्यत  मुल्य  क्रमश:  55  ०
 शरीर  i650  प्रति  क्विटल  निश्चित  किये
 गये  हैं

 सुपर  बाजार  में  चोरी  शोर  कुप्रबन्ध

 i80.  श्री  एस०  एस०  सोमानी  :
 क्या  जबाणिज्य  तथा  नागरिक  पूति  और
 सहकारिता  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  उनका  ध्यान  25  मई,
 978  के  नवभारत  टाइम्स”  में  सुपर  बाजार

 में  चोरी  और  कुप्रबन्ध  के  बारे  में  प्रकाशित
 समाचार  की  ओर  दिलाया  गया  है  ;

 (ख)  क्‍या  सुपर  बाजार  कर्मचारी  संघ

 की  संघर्ष  रूमिति  ने  भी  इस  बारे  में  टिप्पणी  की
 है;  भौर

 (ग)  यदि  हां,  तो  तत्संबंधी  ब्यौरा  क्‍या
 है  श्ौर  इस  बारे  में  सरकार  की  कया  प्रति-
 करिया है.  ?

 बाणिज्य  तथा  नागरिक  पत्ति  और

 सहकारिता  मंत्रालय  में  राज्य  मंत्री  (थी
 कृष्ण  कुमार  गोयल)  :  (क)  शौर  (ख).  जी.
 हां  1

 (ग)  सुपर  बाजार  कर्मचारी  संघ  की
 संघर्ष  समिति  द्वारा  की  गई  टिप्पणियों  पर

 सहकारी  भंडार  लि०  की  प्रबन्ध  समिति
 को  विचार  फरना  है  भौर  उचित  कारंबाई
 करनी  है  ।  कर्मेचारी  संघ  की  टिप्पणियां
 प्रबन्ध  समिति  के  ध्यान  में  लाई  गई  हैं  a
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 राज्य  व्यापार  निगम  के  बारे  में  झष्यपन
 दल  का  प्रतिदेदस

 A8L).  श्री  दपाराम  शाक्य  :  क्या

 बाजिस्य,  तातारेक  यूति  ओर  सहुकारिता
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  भारतीय

 प्रबन्ध  संस्थान  ऊे  श्रध्पयन  दल  के  राज्य  व्यापार

 निग्रम  के  बारे  में  अ्रन्तरित  प्रतिबेदन  पर
 सरकार  द्वारा  क्‍या  निर्णय  किया  गया  है  ?

 वाणिज्य  तंबा  नागरिक  पूर्ति  और

 घहकारिता  मंत्रालय  में  राज्य  मंत्री  (श्री
 झ्रारिफ  बेग)  :  भारतीय  प्रबन्ध  संस्थान,

 अहमदाबाद  के  अ्रध्ययन  दल  ने  राज्य  व्यापार
 संगठन  के  सम्बन्ध  में  अपनी  अन्तिम  रिपोर्ट
 में  जो  सिफारिशें  की  हैं  उन  पर  समुचित
 स्तरों  पर  विचार  किया  जा  रहा  है  ।

 Export  of  Raw  Wool  and  Import  of
 Wool  Tops

 1812.  SHRI  RAJSHEKHAR  KOLUR:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPER?
 TION  be  pleased  to  state:

 (a)  the  quantity  of  raw  woo!  collec-
 ted  from  ihé  Southern  States  during
 the  last  two  years  and  exported  to
 other  countries;  and

 (b)  the  quantity  of  wool  tops  im-
 ported  and  supplied  to  those  States
 during  the  same  period?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  (a)
 and  (b).  Region-wise  statistics.  are  not
 ‘maintained.
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 Target  for  Cosi
 -

 1813.  SHRI  8.  8,  DAMANI:
 SHR]  JANARDHANA

 POOJARY:
 Will  the  Minister  of  COMMERCE,

 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  what  is  the  target  set  for  coal
 exports  in  the  current  year,  how  much
 of  it  pertains  to  contracts  signed  last
 year  ang  in  the  current  year;

 (b)  whether  it  is  a  fact  that  the
 present  rate  of  shipments  will  not
 achieve  the  target  and  if  so  the  details
 thereof;

 (c)  whether  this  slow  performance
 is  due  to  short  supplies  of  coa!  or  for
 want  of  shipping  space  or  for  any
 other  reasons;  and

 (a)  if  so,  the  steps  being  taken  to
 remove  these  drawbacks?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  Export  of  coal  during  the  current
 financial  year  is  likely  to  be  6  lakh
 tonnes,  about  .5  lakh  tonnes  of  which
 will  pertain  to  contracts  signed  last
 year  and  4.5  lakh  tonnes  against
 contracts  to  be  signed  this  year.

 (b)  to  (d).  There  have  been  diffi-
 culties  jn  making  coal  available  for
 export  owing  to  shortfall  in  indigenous
 production,  increased  local  demand,
 ect,  Exports  shall  have  to  be  regulated
 keeping,  inter  alia,  these  constraints
 in  view.
 Barter  Trade  between  India  and
 China  for  purchase  of  Silk  and

 Tobacco
 ‘1814.  SHRI  SARAT  KAR:

 SHRI  K.  MALLANNA:
 Will  the  Minister  of  COMMERCE,

 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  China
 has  expressed  its  willingness  to  buy
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 Indian  Tobacco,  if  India  is  prepared
 to  purchase  its  silk;  and

 (b)  if  so,  the  response  of  Indian
 Government  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  and  (b).  A  proposal  for  export
 of  yn-manufactured  tobacco  from
 India  to  China  in  exchange  for  import
 ०१  Chinese  raw  silk  is  under  negotia-
 tion  between  the  State  Trading  Cor-
 poration  of  India  and  the  concerned
 Chinese  National  Import  and  Export
 Corporation.  A  final  decision  in  the
 matter  would  be  taken  only  after
 assessing  whether  the  quality  of  the
 samples  is  found  satisfactory  and  the
 prices  are  mutually  advantageous.

 Clearance  of  Incoming  Passengers  at
 Santa  Cruz  International  Airport

 1815.  SHRI  GOVINDA  MUNDA:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state
 what  is  the  average  time  taken  for  an
 incoming  passenger  at  Santa  Cruz
 International  Airport  to  clear
 through:

 ‘a  Health  Certificate  checking:
 (2)  Immigration  checking;
 (3)  Getting  his  luggage  customs

 clearance?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAmM  KAUSHIK):  The
 average  time  taken  per  passenger  for
 clearance  througn  Health,  Immigra-
 tion  and  Customs  at  Santa  Cruz
 International  airport  is  as  follows:-—

 reo)  Health  Certificate  checking:
 About  380  seconds,  provided  the
 health  certificate  is  not  fake  or  invalid
 or  bear  any  other  irregularities.

 (2)  Immigration  checking:  Gener-
 ly  about  to  2  minutes.  Occasionally
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 when  there  is  bunching  of  flights, and  500  to  800  passengers  arrive  at
 the  same  time  resulting  in  conges- tion,  the  total  time  taken  may  be
 longer  for  that  particular  group  of
 arrivals.

 (3)  Customs  clearance:  About  82
 thinutes  for  those  passing  thro
 Red  Channel,  13  minutes  for  aoe passing  through  Green  Channel,  and
 2.5  minutes  for  those  passing  thro’
 white  Channel.  ड़  veh

 Raids  on  Premises  of  Leading  Exporter
 of  Dethi

 ‘1816.  SHRI  MOHINDER  SINGH
 SAYIANWALA:

 SHRI  K.  LAKKAPPA:
 SHRI  ARJUN  SINGH

 BHADORIA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  premises  of  a  lead-
 ing  exporter  of  Delhi  were  raided  re-
 cently  as  reporteg  in  ‘Indian  Express’ of  Sth  July,  978  and  highly  incrimi-
 nating  documents  were  seized;  ang

 (b)  if  so,  the  details  thereof  toge-
 ther  with  name  of  the  exporter  and action  taken  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  FINANCE  (SHRI SATISH  AGRAWAL):  (a)  and  (b). On  ‘19-6-1978  and  20-6-1978  the  officers of  the  Directorate  of  Enforcement
 searched  the  business  premises  of  M/s.
 Nirula  Copper  Bazar,  New  Delhi  and
 the  residential  premises  of  its  Manag- ing  partner  Shri  R.  C.  Nirula  and
 recovered  certain  documents  indicating possible  violation  of  the  different  vro-
 visions  of  Foreign  Exchange  Regula-
 tion  Act  for  different  amounts.  Ag  the
 investigation  is  in  progress,  the  dis-
 closure  of  further  information  is  not
 desirable  in  the  public  interest.
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 Air  Hosteases  of  LA,  and  A.J,  not

 posal
 सें  यूनियन  बैंक  भाफ  इंडिया  की  बड़ौरो  शाला

 ‘1817.  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Air
 Hostesses  employed  by  Air  India  and
 Indian  Airlines  are  not  allowed  to
 marry  when  they  are  in  service;

 (b)  whether  this  is  one  of  the  con-
 ditions  of  services;

 (c)  what  is  the  term  of  service;  and

 (d)  whether  other  Airlines  in  the
 world  have  a  similar  service  condition
 as  given  in  part  (a)  above?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TAM  KAUSHIK):  (a)  and  (b).  No,
 Sir,  but  if  they  marry,  while  in  service,
 they  are  required  to  retire  from  the
 service  of  the  Corporation

 (c)  According  to  the  Employees
 Service  Regulations  of  Indian  Airlines
 and  Alir-India,  the  retirement  age  of
 Airhostesses  in  India  Airlines  and  Air-
 India  is  30  years  and  35  years  respec-
 tively  or  when  she  gets  married  which-
 ever  is  earlier.  Extension  by  one  year
 is  granted  at  a  time  upto  the  age  of  40.

 The  question  of  allowing  Air  Hostes-
 ses  to  continue  in  service  even  after
 marriage  is  under  consideration.

 (9)  It  is  understood  that  some  air-
 Nines  permit  their  Air  Hostesses  to
 continue  in  service  even  after  marriage,
 to  conform  to  the  provision  in  Local
 Laws.

 यूलियन  लेक  ाफ  इंडिपा  को  बड़ोवा  शाला  में
 कथित  गबन

 I88.  भरी  रामजी  सिह:  क्‍या  जिस
 मंत्री  यह  बताने  की  पा  करेंगे  कि  :

 (क)  क्‍या  उनका  ध्यावर्दिनाक  27
 मई,  978  के  ‘farce’  के  अंग्रेजी  संस्करण

 में  20  साख  रुपये  के  गबन  के  बारे  में  छापे
 समाचार  की  धोर  झाकथित  किया  गया  है;

 (@)  यह  समाचार  कहां  तक  सही  है;
 झौर

 (ग)  क्‍या  सरकार  द्वारा  कोई  कारेवाई
 करने  का  विचार  है  और  यदि  हां,  तो  क्या  और
 कब  तक  ?

 विस  मंत्रो  भी  एच०  एम०  पटेल  )  :

 (5)  जी,  हां  a

 (ख)  और  (ग).  यूनियन  बैंक  आफ
 इंडिया  ने  सूचित  किया  है  कि  528  ऋण-
 कर्ताओं  में  से, जिनकी  बकाया  राशि  62.  58
 लाख  रुपये  है,  38  ऋणकर्ताझों  ने,  उन्हें  दिये
 गये  ऋणों  में  से  कम  राशि  की  प्रदायगी की
 शिकायत  की  है  जो  करीब  2.  07  लाख  रुपये
 बैठती  है  ।  बैंक  ने,  मामले  की  छानबीन
 की  थी  तथा  उसने  तत्कालीन  शाला  प्रबंधक

 सहित  तीन  बैंक  अधिकारियों  के  लिखित
 इकबालिया  बयान  प्राप्त  कर  लिए  हैं  जिसमें

 उन्होंने  रिश्वत  लेना  स्वीकार  किया  है  |
 आागे  जांच  होने  तक,  7  फरवरी,  1977  से,
 इन  अ्रधिकारियों  को,  बैंक  सेवाप्नों  से  निल-
 म्बित  कर  दिया  गया  है  t  बैंक  ने,  पूरी  तरह
 जांच  पड़ताल  करने  के  लिए  यह  मामला
 केन्द्रीय  जांच  ब्यूरों  को  सौंप  दिया  है  तथा
 केन्द्रीय  जांच  ब्यूरो  की  रिपोर्ट  प्रभी  आनी  है  t
 केन्द्रीय  जांच  ब्यूरो  की  रिपोर्ट  के  निष्कर्षों
 के  झाधार  पर  बैक  हारा,  बैंक  शाखा  के  इन
 भ्रषधिकारियों  के  विरुद्ध  उचित  कार्यवाही  की

 जाएगी

 अफीम  उत्पायकों  हारा  मूल्पों  में  थ्द्धि  की
 भांग

 1819  डा०  लक्ष्मी  नारायण  पांडेय

 क्या  मंत्री  यह  बताने  की  कृपा  क  रेंगे
 कि
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 [क)  क्‍या  a  सच  है  कि  मजूरी,  बिजली

 शौर  अन्य  कृषि-साभग्री  पर  होने  वाले  खर्च
 में  सतत्‌  वृद्धि  के  परिणामस्वरूप  श्रफीम  की
 उत्पादन  लागत  काफी  बढ़  गई  है  ;

 (ख)  कया  यह  भी  सच  है  कि  अ्रफीम
 उत्पादक  भ्रफीम  के  मूल्यों  में  वृद्धि  की  मांग
 कर  रहे  हैं  ;

 (ग)  यदि  हां,  तो  इस  बारे  में  सरकार
 ने  क्‍या  कार्यवाही  को  है  ?

 विस  संत्रालय  में  राज्य  मंत्री  (श्री
 सतीश  प्रश्नवाल):  (क)  से  (ग):  भ्रफीम  के
 काश्तकारों  को  देय  प्रफीम  के  मूल्य  की  प्रति
 वर्ष  समीक्षा  की  जाती  है  शर  ऐसा  करते  समय
 जित  कारकों  को  ध्यान  में  रखा  जाता  है
 उनमें  से  एक  है,  मजदूरी  में  भौर  कृषि
 प्रागतों  के  मूल्यों  में  बुद्धि  ।  इस  वाषिक
 समीक्षा  के  परिणामत;  अ्रफीम  का  खरीद  मूल्य
 पिछले  वर्ष  बढ़ाया  गया  था  ।  ‘976-77 |
 की  फसल  में  70°  गाढ़ता  की  भ्रफीम  के  200
 रुपये  प्रति  कि०  ग्रा०  के  उच्चतम  मूल्य  खण्ड
 को  बढ़ाकर  1977-78  की  फसल  में  220
 रुपये  प्रति  कि०  य्रा०  किया  गया  था  झन्य
 मूल्य  खंडों  में  भी  तदनुरूपी  वृद्धि  की  गयी
 थी  सरकार  को  अ्रफीम  काश्तकारों  से

 कुछ  प्रभ्यावेदन  मिले  हैं  जिनमें  i978-
 79  की  फसल  में  भ्रफीम  के  मूल्यों  में  और

 वृद्धि  की  मांग  की  गयी  है  भौर  इन  पर  भ्रगस्त,
 978  में  की  जाने  वाली  वाधिक  समीक्षा

 के  समय  विचार  किया  जाएगा  i

 सोने  को  बिक्री

 i820.  श्री  राधव  जी  :

 श्री  श्रार०  के०  महालगो  :
 श्री  के०  सालझा  :
 थनी  एम०  कल्याण  सुन्दरम  :

 क्या  ति  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  केन्द्रीय  सरकार  ने  i-4~78
 से  30-6-78  तक  कितने  मूल्य  के  सोने
 की  बिक्री  की  तथा  किस  प्रकार  की;

 (ख)  सोने  की  बिक्री  के  पीछे  सरकार
 का  क्या  उद्देश्य  था  और  वह  किस  सीमा  तक
 प्राप्त  हुमा ;  शरीर

 (ग)  सरकार  की  सोने  की  बिक्री  की
 भावी  नीति  क्‍या  है  ?

 विस  मंत्रो  श्री  एच०  एम०  पटेल)  :
 (कफ)  1  अप्रैल,  978  से  30  जून,  978
 तक  की  ग्रवधि  के  बीच  हुई  प्रथम  पांच  नीला-
 मियों  में  लगभग  4)  करोड़  ०6  लाख  रुपये
 मूल्य  करा  सोना  बेचा  जा  चुका  है  1

 उक्त  सोने  की  बिक्री  भारत  सरकार  को
 ओर  से  भारतीय  रिजते  बैक  द्वारा  टेण्डर  लेकर
 नीलामी  के  जरिये  की  जाती  हैं  t  zat
 (नियंत्रण)  श्रधिनियम  के  अ्रस्तगंत  लाइसेंस

 प्राप्त  व्यापारी  स्वर्णकारों  की  लाइसेंस  प्राप्त
 सहकारी  समितियां  तथा  पांच  तक  की  संख्या
 में  व्यापारियों/प्रमाणिक  स्वर्णफारों  के  समृह
 इन  निलामियों  मं  साग  ले  सबते  हैं  tL  प्रत्येक
 नीलामी  में  सोने  की  बिक्री  बॉली  लगाने
 बाले  उन  व्यक्तियों  को  की  जाती  है,  जिनकी
 बोली  रिजर्व  बैक  द्वारा  स्वीकृत  न्यूनतम  मूल्य
 से  ऊपर  होती  है  tv  बिक्री  बोली  में  निर्दिष्ट
 मात्रा  और  मल्य  पर  की  जातो  है  1

 (ख)  सरकार  ने  सोना  बेचने  को
 योजना,  देश  में  सोने  की  तस्करी  की  बुराई  को
 दूर  करने  के  लिए  किये  पग  रहे  निवा रक  उपायों
 को  पुष्ट  करने  की  दृष्टि  से  एक  आधिक
 उपाय  के  रूप  में  बनायी  हैं  a  सोने  की
 बिक्री  से  देश  में  बड़े  पैमाने  पर  होने  वाले  सोने
 के  तस्कर  व्यापार  को  रोकने  में  सहायता  मिली
 है।  सोना  बेचने  की  कार्यवाही  शुरू  करने  के
 समय  से,  भारत  में  सोने  की  कीमतों  में  कुछ
 कमी  बाने  की  प्रवृत्ति  भी  दिखायी  दी  है।

 (ग)  नीलामियों  के  परिणामों  की  सभी  क्षा
 के  तथा  उनसे  प्राप्त  अनुभव  के  झाधार  पर,
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 सोने  की  बिक्री  की  नीति  भौर  तरीकों  में

 समय-समय  पर  परिवर्तन  किये  जा  रहे  है  t

 food  बैक  द्वारा  की  जाने  वाली  सीमे

 की  नीलामियों  के  बीच  के  भन्‍्तराल  में  चुने  हुये
 केन्द्रों  पर  स्वर्णकारों  को  निश्चित  मूल्य  पर

 सोना  बेचने  की  एक  योजना  पर  भी  सरकार

 बिचार  कर  रही  है  ।

 Deposit,  received  by  Bank  of  India,
 Bank  of  Baroda  and  Dena  Bank  in

 Gujarat

 1821.  SHRI  D.  D.  DESAI:  Will  the
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  amount  in  figures  of  depo-
 sits  received  by  the  Bank  of  India,
 Bank  of  Baroda  and  Dena  Bank  in
 Gujarat  and  the  amount  they  have
 advanced  or  invested  in  Gujarat
 State;

 (b)  the  number  of  applications  re-
 ceived  from  Gujarat  agriculturists/
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 farmers  for  los»  and  their  amounts
 ag  also  the  number  of  applications  ap-
 proved  ang  the  amount,  actually  dis-
 bursed;

 (c)  the  number  of  applications  re-
 ceived  from  Gujarat  industries/
 industrialists  for  loans  ang  their
 amounts  ag  also  the  number  of  appli-
 cations  approved  and  the  amounts
 actually  disbursed;  and

 (d)  the  number  of  applications  re-
 ceived  from  Gujarat  medium,  small
 and  tiny  sectors  for  loang  and  their
 amounts  ag  also  the  number  of  appli-
 cations  approved  and  the  amounts  ac-
 tually  disbursed?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Data  re-
 lating  to  deposits,  advances  and  invest-
 ments  of  the  Bank  of  India,  Bank  of
 Baroda  and  Dena  Bank  in  the  State
 of  Gujarat  as  at  the  end  of  December,
 1977,  are  set  out  in  the  table  below:

 Name  of  Rank

 Bank  of  India
 Bank  of  Baroda
 Dena  Bank

 (Rs.  crores)

 Deposits  Advances  Investments

 204°  67  O5°48  ab 76,
 396°  00  207°64  2B  9  5
 196"  89  59-85  I0°  99

 (b)  to  (a).  Information  in  the  man-
 ner  asked  for  is  not  readily  available.
 It  is  being  collected  to  the  extent
 possible  and  will  laid-on  the  Table  of
 the  House.  However,  available  data
 regarding  the  outstanding  advances  of

 these  banks  as  at  the  end  of  Decem-
 ber  977  to  the  neglected  sectors,  which
 include  agriculture,  small  industry  and
 other  small  self-employment  sectors
 are  set  out  in  the  attached  statement.
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 Statement
 (Amount  in  Rs.  Lakhs)

 Bank  of  India  Bank  of  Baroda  Dena  Bank

 Sector  No.  of  Amount  No.of  Amount  No.  of  Amount
 Alcs.  outstand-  Ajcs.  outstand-  A/cs,  outstand- ing  ing  ing

 i  2  3  4  5  6

 \.  Agriculture  280०6  T2930  5०4४4  3x92  24925  87a
 (a)  Direct  77952  805,  49947  2286  4489r  624
 (b)  Indirect  54  478  467  906  34  248
 Small-scale  Industries  3248  7094  5882  4487  2397  7055

 |
 oni  —  2280  263  3236  653  7884  295

 4  Retail  Trade  2563  454  4962  245  2408  726

 Be  ‘Small  Business  2394  50  7०093  m8  6०49  47
 6.  Professional  &  self-

 employed  persons  9233  rr0  74095  7393  72854  98
 7.  Education  273  77  217  to  Tg!  4

 Tora  37937  (agit  88899  8838,  4०7०४  2407
 Data  arc  provisional.

 Recovery  of  Amount  Written  Off  by
 Bank  of  Maharashtra  standing  against

 M/s.  Masvy  and  Company

 i822.  SHRI  L.  L.  KAPOOR:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Board  of  Directors  of  the  Bank  of
 Maharashtra  have  written  off  a  sum
 of  Rs,  32  lakhs  standing  in  the  name
 of  M/s.  Masvy  &  Co;

 (b)  if  so,  what  are  the  reasons
 thereof;  and

 (c)  whether  any  efforts  have  been
 made  to  recover  the  amount?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (०).
 Under  Section  29  of  the  Banking  Regu-
 lation  Act,  949  and  the  proformae  of
 the  Balance  Sheet  and  Profit  and  Loss
 Account  preseribed  thereunder,  read

 with  Section  438  of  the  Banking  Com-
 panies  (Acquisition  and  Transfer  of
 Undertakings)  Act,  1970,  the  nationa-
 lised  banks  are  enjoined  upon  by
 statute  not  to  divulage  any  informa-
 tion  relating  to  provision  of  bad  and
 doubtful  debts  or  about  the  affairs  of
 their  constituents.  In  view  of  this
 legal  position  information  relating  to
 the  names  of  parties,  or  amounts  in
 respect  of  advances  which  were  writ-
 ten  off  as  bad  debts  is  not  to  be  divulg-
 ed.

 It  may  however  be  mentioned  that
 banks  normally  advance  loans  against securities  and/or  guarantees  where
 available.  The  banks  review  periodi-
 cally  all  their  outstanding  advances
 Where  advances  prove  difficult  of  re-
 covery  they  take  steps  to  recall  such
 advances.  They  take  recourse  to  the
 securities  and/or  invoke  guarantees
 where  available.  Suits  are  also  filed
 against  borrowers/guarantors,  if  wate
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 ranted,  to  recover  the  advances,  and  it
 is  only  when  all  possible  steps  to  rea-
 lise  the  dues  have  failed,  and  it  is  con-
 sidereq  not  worthwhile  to  incur  any
 More  expenses  in  this  regard,  that  the
 banks  write  off  the  irrecoverable  por-
 tion  of  the  advances.

 Interest  Rates  on  Deposits

 1823.  SHRI  0.  V.  ALAGESAN:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  interest
 rates  on  deposits  have  been  depressed
 recently;  and
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 (b)  if  so,  the  details  thereof  and  the
 rationale  for  effecting  the  new  rates?

 THE  MINISTER  OF  FINANCE
 (SHRI  H,  M.  PATEL):  (a)  Yes,  Sir.

 (b)  The  details  of  the  new  deposit
 rates  effective  from  March  l,  3978  are
 set  out  in  the  attached  statement.  The
 changes  in  the  deposit  rates  of  the
 banks  are  a  part  of  the  overall  lower-
 ing  of  the  interest  rate  structure  of
 the  banks,  including  various  categor-
 ries  of  their  lending  rates.

 Statement
 t.  Deposit  Rates

 anu

 Rates  prior  to
 March  11978  New  Rates

 chrrent:  Deposits  Nil  Nil
 Savings  Deposits  3%  on  savings  4ho,

 deposits  —  with
 cheque  _  facility and  Be,  on  save
 ings  deposiss without  cheque
 facility.

 Fixed  Deposits  (including  recurring  deposits,  cumulative  deposits  ete)
 (a)  i5  days  to  45  days  3  2
 (b)  46  days  to  go  days  34  3
 (९)  gi  days  to  Jess  than  6  months  4  4
 {d)  6  months  to  less  than  gmonths  43  ab
 (८)  g  months  to  less  thant  year  Hy  5
 (f)  +  year  to  5  years  6  6

 (४)  Over  3  years  upto  5  years  8  7”
 (h)  above  5  years  10  ‘9

 Scheduled  commercial  banks  with  de-
 posit  abilities  below  Rs.  25  crores
 will  be  allowed  to  pay  4  per  cent
 more  on  savings  deposits  and  on  fixed
 deposits  upto  5  years.  Regional  Rural
 Banks  will  be  allowed  to  pay  4  per  cent

 more  on  savings  deposits  and  on  fixed
 deposits  upto  5  years.

 2.  All  the  term  deposits  made  prior
 to  March  ,  1978,  will  continue  to  earn
 interest  at  the  contracted  rate  for  the
 remaining  part  of  the  maturity  period.
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 Promotion  of  International  Tourist
 Traffic  through  Cheap  and  Decent

 Janata  Hotels

 ‘1824.  SHRI  R.  MOHANARANGAM:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  provision  of  cheap  ang  decent
 Janata  Hotels  will-  help  promotion  of
 more  intensive  internal  and  inter-
 national  tourist  traffic;

 (b)  the  number  of  such  hotels  con-
 structed  so  far  and  the  programme  for
 more  construction;  and

 (९)  the  specific  programmes  in  this
 regard  in  Tamil  Nadu?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURSHOT-
 TAM  KAUSHIK):  (a)  and  (b).  Yes,
 Sir.  The  Government  proposes  to  set
 up  a  chain  of  Janata  Hotels  all  over
 the  country  including  the  4  metropoli-
 tan  cities  namely  Delhi,  Bombay,  Cal-
 cutta  and  Madras.  The  construction
 of  such  hotels  is  likely  to  meet  the  re-
 quirement  of  domestic  and  low  budget
 international  tourists.  The  Govern-
 ment  has  approved  a  250-bed  Janata
 Hotel  in  New  Delhi  at  an  estimated
 cost  of  Rs.  300  lakhs,  foundation  stone
 for  which  was  laid  on  the  4th  May,
 1978.  The  hotel  is  likely  to  be  com-
 pleted  in  phases  during  1980-81.

 (९).  The  Government  of  Tamil  Nadu
 has  recommended  a  site  measuring
 approximately  3-4  acres  for  setting  up
 a  Janata  Hotel  in  Madras.  A  final
 decision  regarding  the  suitability  of
 the  site  is  likely  to  be  taken  shortly.

 Leoking  of  Amount  frem  U.Com.  Bank
 Kanpur  and  State  Bank  of  India,

 Patna

 1825.  SHRI  MUKHTIAR  SINGH:
 MALIK:

 SHRI  G.  M.  BANATWALLA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state;

 (a)  whether  Government  have  seen
 the  press  reports  in  ‘the  Times  of
 India’  dated  the  30th  May,  978  where-
 in  it  has  been  stated  that  Rs.  6  lakhs
 and  Rs.  57,000  were  looted  from  United
 Commercial  Bank,  Kanpur  and  State
 Bank  of  India,  Patna‘

 (b)  if  so,  the  details  thereof;  and

 (c)  whether  any  arrest  has  since
 been  made  and  if  so,  the  action  taken
 in  regard  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (c).  On
 29th  May.  I978,  and  armed  gang  enter-
 ed  the  General  Ganj,  Kanpur  Branch
 of  the  United
 took  away  a  sum  of  Rs.  2,61,000.  No
 one  was  seriously  injured  though  some
 of  the  employees  were  physically
 asSaulted.  The  bank  lodged  a  com-
 plaint  with  the  police  who  are  report-
 ed  to  have  arrested  2  persons  includ-
 ing  the  gang  leader  and  recovered  a
 sum  of  Rs.  +1,89,000  and  the  vehicle
 used  by  the  culprits.

 Commercial  Bank  and

 On  the  same  day  a  gang  of  about  0
 persons  entered  the  Dak  Bungalow,
 Patna  Branch  of  the  State  Bank  of
 India,  snached  a  sum  of  Rs.  55,908.iI
 from  the  Cashiers  and  left  the  place.
 A  Field  Officer  posted  at  the  branch
 who  had  come  out  of  his  cabin  was
 stabbed  in  the  chest  and  back  causing
 serious  injuries.  The  official  died  on
 30th  May,  i978  in  the  Patna  Medical
 College  Hospital.  The  bank  lodged  a
 complaint  with  the  police  and  it  is
 understood  that  ]  persons  have  been
 arrested  by  the  police  and  sum  of
 Rs.  35,000  recovered  from  the  culprits.
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 Cost  of  Oonstructing  Air  Strip  at
 Hassan  (Karhataka  State)

 1826.  SHRI  S.  NANJESHA  GOW-
 DA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  what  was  the  estimated  cost  of
 constructing  Air  Strip
 (Karnataka  State);

 (0)  how  much  money  has  _  been
 spent  so  far;

 at  Hassan

 (c)  how  much  money  is  required  to
 complete  the  project;  and

 (a)  when  it  is  proposed  to  be  com-
 pleted?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  Cost  of
 constructing  an  airstrip  at  Hassan  suit-
 able  for  Dakota  operations  was  esti-
 mateg  at  Rs.  11,44,960.

 (b)  A  sum  of  Rs.  6,78,700  has  been
 spent  80  far.

 te)  and  (d).  There  are  no  proposals
 at  present,  to  develop  further  the  air-
 field  as  neither  the  Indian  Airlines
 nor  any  non-scheduled  operator  has
 evinced  any  interest  in  operating  to
 Hassan.

 तोसरी  बिसान  कम्पनी  का  गठन
 1827.  श्री  भांरत  भूषण  :  क्‍या  पर्येटन

 दौर  नागर  विमानन  मंत्री  यह  बताने  की

 कपा  करेंगे  कि  :

 (कफ)  क्‍या  सरकार  ने  तीसरी  विमान
 ऋम्यवी  के  गठन  के  बारे  में  प्रारूप  तैयार
 किया  है।  और
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 (छ)  यहदि:हां,  दो  तत्संबंधी  ब्यौरा  क्या

 पर्येटडन  झोर  सागर  विभानत  मंत्नी

 पो  पुस्वोसम  कोशिक)  :  (क)  और  (ल)
 पर्वेडन  तथा  भ्रन्य  दृष्टियों  से  महत्वपूर्ण  छोटे

 नगरों  व  शहरों  को  तीसरी  वायु  सेवा  द्वारा

 जोड़ने  के  प्रश्न  पर  सरकार  विचार  कर  रही
 है।  एक  प्रा  रम्भिक  परियोजना  रिपोर्ट  इंडियन

 एयरलाइन्स  द्वारा  तैयार  की  गयी  थी  ।

 एक  समिति  का  गठन  किया  गया  था  जिसने
 विभिन्न  क्षेत्रों  की  भ्रावश्यकताशों  को  दृष्टि
 में  रखते  हुए  स्कीम  को  चरणबद्ध  करने,
 विमान  के  प्रका र, परिचालन  करने  वाली  एजेंसी,
 प्रशासनिक  ढांचे,  दर  सं  रचना,  वेतन  सं  रचना,
 मा्गंतंत्र  आदि  जैसे  विभिन्न  पहलुओं  तथा
 अन्य  सम्बद्ध  ब्यौरों  की  जांच  की  ।  समिति

 ने  श्रपनी  रिपोर्ट  i8-7-78  को  भ्रस्तुत
 वार  दी  तथा  इसकी  जांच  की  जा  रही  है  1

 Banking  Assistance  to  Raral  Areas

 1828,  SHRI  C.  N.  VISVANATHAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  comparative  figures  of  pub-
 lic  sector  banking  assistance  +o  rural
 areas  during  the  last  three  years  as
 against  the  total  assistance;

 (b)  the  positive  steps  taken  to
 improve  assistance  to  rural  areas;  and

 (c)  the  concrete  impact  made  as  a
 result  of  such  steps?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  A  state-
 ment  showing  share  of  rural  credit  in
 the  total  credit  outstanding  for  pub-
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 lie  gector  banks  for  the  last  three  years  is  given  below:—

 (Rs.  in  lakhs)
 As  on  the  last  Friday  of  December

 I975  976  7977
 Total  of  which  Total  ot  which  Total  of  which

 rural  rural  rural

 8604"  27  537°9t  2670°  61  Ba  06  32972°  59  974°  74

 (b)  The  following  are  some  of  the
 important  measures  taken  to  improve
 flow  of  credit  to  the  rural  areas
 through  commercial  banking  systems:

 (i)  Increase  in  the  branch  net-
 work  of  commercial  banks  in  rural
 areas.  The  percentage  of  rural
 branches  has  risen  to  4!.l  of  the
 total  branches.

 (ii)  48  Regional  Rural  Banks  with
 832  branches  as  at  the  end  of  April
 38  have  been  set  up  for  meeting
 the  requirements  of  credit  in  rural
 areas.

 (iii)  The  public  sector  banks  have
 been  advised  to  increase  their  lend-

 ing  to  the  priority  sector,  including
 agriculture,  to  the  level  of  33.3  per
 cent  of  their  total  advances  by  end
 of  March,  1979,  imultaneously
 banks  have  been  advised  to  achieve
 a  credit  deployment  of  60  per  cent
 of  the  deposits  mobilised  by  them  in
 the  rural  and  semi-urban  areas.

 (c)  Data  relating  to  deposits,  ad-
 vances  and  credit  deposit  ratio  of
 scheduled  commercial  banks  in  rural
 sectors  as  at  the  end  of  December,
 1975,  976  and  977  are  gvien  below
 which  indicate  the  progress  achieved
 in  this  direction:—

 (Rs,  in  lakhs)

 Deposits  Advances  Credit:
 Deposit Ratio

 December  3975  070°37  Go8- 37,  Bu  94
 December  7976  मा  4582°  74  882°  58  55°76
 December  3977  2048  66  1139"  66  55°63

 Export  Market  Development  Allowance
 under  Income  Tax  Act

 1829,  SHRI  VIJAY  KUMAR  MAL-
 HOTRA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  which  are  the  top  ten  compa-
 nies  exporting  inland  products  who
 have  claimed  and  have  been  allowed
 the  highest  export  market  develop-
 ment  allowance  under  section  35-B,
 of  the  Income-Tax  Act;

 (by  which  items  of  expenditure  do
 the  income  tax  authorities  admit
 under  this  section  for  export  market
 developments  expenditure;  and

 (c)  the  details  of  Export  Market
 Development  Allowance  given  to  the
 top  five  companies  in  their  regard
 along  with  each  head  of  expenditure
 allowed?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
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 ZULFIQUAR  ULLAH):  (a)  The  infor-
 mation  is  being  collected  and  will  be
 placed  on  the  Table  of  the  House  as
 soon  as  it  is  available.

 (b)  The  items  of  expenditure  in  res-
 pect  of  which  Export  Market  Develop-
 ment  Allowance  is  admitted,  are  list-
 ed  in  sub-clause  (b)  of  section  35B()
 of  the  Income-tax  Act,  1961.  These
 are  as  under:—

 (i)  advertisement  of  publicity
 outside  India  in  respect  of  the  goods,
 services  or  facilities  which  the  as-
 sess¢e  deals  in  or  provides  in  the
 course  of  his  business,  where  such
 expenditure  is  incurred  before  the
 ist  day  of  April,  ‘1978;

 (ii)  obtaining  information  regard-
 ing  markets  outside  India  of  such
 goods,  services  or  facilities;

 (iii)  distribution,  supply  or  provi-
 sion  outside  India  of  such  goods,
 services  or  facilities,  not  being  ex-
 penditure  incurred  in  India  in  con-
 nection  therewith  or  expenditure
 (wherever  incurred)  on  the  carriage
 of  such  goods  to  their  destination
 outside  India  or  on  the  insurance  of
 such  goods  while  in  transit  where
 such  expenditure  is  incurred  before
 the  Ist  day  of  April,  1978;

 (iv)  maintenance  outside  India  of
 a  branch  office,  or  agency  for  the
 promotion  of  the  sale  outside  India
 of  such  goods,  services  or  facilities;

 (v)  preparation  and  submission
 of  tenders  for  the  supply  or  provi-
 sions  outside  India  of  such  goods,
 services  or  facilities,  and  activities
 incidental  thereto;

 (vi)  furnishing  to  a  person  out-
 side  India  samples  or  technical  in-
 formation  for  the  promotion  of  the
 sale  of  such  goods  services  or  facili-
 ties;

 (vii)  travelling  outside  India  for
 the  promotion  of  the  sale  outside
 India  of  such  goods,  services  or  faci-
 lities,  including  travelling  outward
 from,  and  return  to  India;
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 (viii)  performance.  of  services.
 outside  India  in  connection  with,  or
 incidental  to,  the  execution  of  any
 contract  for  the  supply  outside  India
 or  such  goods,  services  or  facilities;

 (ix)  such  other  activities  for  the
 promotion  of  the  sale  outside  India
 of  such  goods,  services  or  facilities
 as  may  be  prescribed.

 However,  no  such  deduction  shall
 be  allowed  in  relation  to  any  expendi-
 ture  incurred  after  3i-3-978  unless

 =
 following  conditions  are  fulfill.

 ed:  —-

 (a)  The  assessee  is  engaged  in  the
 business  of  export  of  goods  and  is
 either  a  small  geale  exporter  or  a
 holder  of  an  Export  House  Certifi-
 cate,  or  is  engaged  in  the  business
 of  providing  technical  know-how
 or  the  rendering  of  services  in  con-
 nection  with  the  provision  of  techni-
 cal  know-how  to  persons  outside
 India;  and

 (b)  the  expenditure  is  wholly  and
 exclusively  incurred  for  the  pur-
 rose  of  the  business  referred  to  in
 {a)  above.
 (c)  The  information  is  being  col-

 lected  and  will  be  laid  on  the  Table
 of  the  House  as  soon  as  it  is  avail-
 able.  =

 Workshop  Organised  by  STC
 1830.  SHRI  DHARMA  VIR  VA-

 SISHT:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  the  nature  of  problems  and
 constraints  in  promoting  domestic
 marketing  and  exports  of  products  of
 small-scale  industries,  highlighteg  .  in
 the  two-day  workshop  organised  by
 the  State  Trading  Corporation  at
 Hyderabad  in  July,  1978;  and

 (b)  the  action  proposed  by  Gov-
 ernment  to  solve  such  problems  with
 detailed  strategy?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  (a)
 A  statement  showing  the  main  prob-
 lems  and  constraints  in  promoting  do-
 mestic  marketing  and  exports  of  pro-
 ducts  of  small-scale  industries  high-
 lighted  at  the  National  Work-shop  at

 Hyderabad  is  enclosed.
 (b)  A  separate  Cell  to  look  after

 the  specific  interests  of  small  scale  in-
 dustries  has  been  created  in  the  STC.
 A  Committee  has  also  been  constitut-
 ed  to  take  necessary  follow-up  action
 and  to  suggest  measures  for  further
 improvement  of  small  scale  ndustries
 in  the  select  product  groups.

 Statement
 fs)  ‘The  main  preblems  and  constraints  in  promoting  domestic  marketing  and  exports  of

 products  of  small-scale  industrics.  highlighted  at  the  National  Workshop  at  Hyderabad  were  :
 Lack  of  motivation  in  marketing  by  the  small  Units.
 Lack’  of  centralised  assistance  for  the  individual  units,
 Lack  of  marketing  information.
 Lack  of  technical  and  managerial  skills  required  for  planning  production  for  cxports.
 Inadequate  supply  of  raw  materials.

 Inadequate  availability  of  finance.

 Quality  control  of  products  manufactured  in  the  small  scale  sector  and  problems  of
 packaging.
 Non-availability  of  sufficient  quantity  of  components  in  the  electronic  industry,
 Organisational  efforts  required  in  identifying  the  products  pertaining  to  processed  foods,
 Infrastructural  facilities  needed  in  the  leather  industry  for  converting  the  semi-pro-
 cessed  leather  into  finished  leather  and  leather  goods.
 Identification  of  individual  units  in  the  light  engineering  industry  which  possess  tech-
 nical  skills  and  organisational  capabilities.

 Import  of  Essential  Commodities
 1831,  SHRI  GANANATH  PRA-

 DHAN:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  what  is  the  total  value  of
 import  made  during  the  period  March,
 977  to  June,  978  of  essential  items
 of  mass  consumption;

 (b)  the  names  of  such  items  impor-
 ted  and  their  value;

 (c)  the  names  of  items  which’  were
 imported  through  State  Trading  Cor-
 poration  and  those  through  private
 organisations;  and

 (d)  what  steps  are  being  taken  by
 Government  to  make  such  items  avail-
 table  indigenously  to  people  and  save
 foreign  exchange?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  (a)
 and  (b).  A  statement  is  laid  on  the
 Table  of  the  House.

 (c)  The  main  items  imported
 through  State  Trading  Corporation
 and  its  subsidiaries  are  edible  oils,
 cement,  newsprint,  drugs  and  phar-
 maceutical  products,

 (d)  Measures  have  been  taken  to
 increase  the  production  of  such  items
 and  gave  foreign  exchange.  Very
 ‘high  priority  has  been  given  to  in-
 creasing  the  production  of  essential
 articles  both  agricultural  commodities
 and  manufactureg  goods.
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 India’s  Imports  of  Principal  Essential  Commodities

 (Value  in  Rs.  lakhs)

 <M,  No.  Commodities  April--November  997

 Wheat  and  mestut,  uamiled  मु  ७.  5667
 2  Pulses  १29
 3  Soyabean  Oil  °  75438
 4  Groundnut  Oil  24g0
 5  Sunflower  Seed  «il  .  +  41184

 6  Mustard  Oils  incl.  tape  colza  oil  7  14330
 7  Palm  Oil  75426

 8  Coconut  oil  881

 १  Midlle  distillate:  (including  kerosene  oil)  7279
 to  Light  distillates  t  374

 tz:  Other  distillates  के  है  नि  साकन
 ta  Medicinal  and  Pharmaceutical  Products  4485

 t3  Cement  .  to

 t4  Bakery  products.  मे  ae  _  7

 15  Iron  and  Steel  नि  5968

 6  Paper  and  paper  board  .  .  मु  5756

 हप.  Cotton  Raw  +  T5044

 i8  Fertilizers  manufactured  है  98

 t9  Non-ferrous  metals  .  5  न  न  .  t2226

 20  Organic  chemicals  .  8235

 at  Inorganic  chemicals  मु  3850

 22  Textile  machinery  1744,

 23  Synthetic  yarn  °  °  °  .  549

 ety  Rubber  tyres  and  tubes  for  vehicles  and:  aircrafts  93

 25  Parts  and  accessories  n.e.8.  of  the  motor  vehicles  2750
 TorTaL  oF  ABOVE  7989598
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 Bodies  to  State  Government  Projects

 1832,  SHRI  A.  BALA  PAJANOR:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  precise  position  in  respect
 of  assistance  of  International  finance
 bodies  to  specific  State  Government
 projects;

 (b)  The  modus  operandi  of  routing
 such  assistance  to  State  Governments;

 (c)  whether  it  is  a  fact  that  many
 State  Governments  are  not  receiving
 the  full  quota  of  agreed  assistance
 due  to  Centre  withholding  part  of  the
 aid;  and

 (d)  the  specific  measures  taken  to
 streamline  the  position  so  that  the
 projects  are  not  hampered?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (d).
 The  Government  of  India  receives  as~
 sistance  from  several  International
 Finance  Bodies  for  a  variety  of  pro-
 jects  which  are  executed  by  the  Cen-
 tral  Government  and  its  agencies,  by
 State  Governments  etc.  The  terms
 and  conditions  of  this  assistance  are
 also  varied.  All  such  assistance  en-
 terg  the  central  pool  of  national  re-
 sources  for  the  benefit  of  the  national
 economy  as  a  whole.  From  this  pool
 of  central  resources,  in  turn  assistance
 is  rendered  by  the  Central  Govern-
 ment  to  the  State  Governments  for
 their  plan  projects,

 The  projects  assisted  by  the  Inter-
 national  Finance  Bodies  form  part  of
 the  annua!  plans  of  the  respective
 State  Governments  and  budget  provi-
 sion  for  such  projects  is  made  by  each
 State  Government  in  its  annual  plan.

 ‘However,  with  a  view  to  encouraging
 the  State  Governments  to  undertake
 speedy  execution  of  projects,  the  Gov-
 ernment  of  India  have  decided  to  give
 for  the  year  ‘1978-79,  70  per  cent  of
 the  financial  assistance  received  from

 the  International  Finance  Bodies  on
 account  of  the  on-going  and  new  pro~
 jects  executed  by  the  State  Govern-
 ments  ag  additional  Central  assistance
 for  the  State  Plans.

 Conversion  of  British  Loan  into  Aid

 1833,  SHRI  NATVERLAL  B.  PAR-
 MAR:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  what  is  the  outstanding  debt
 from  British  loans  to  our  country;

 .  (b)  whether  the  U.K,  Government
 propose  to  extinguish  the  debt;

 (c)  whether  during  the  recent  talks
 of  the  Prime  Minister  with  British
 Jeaders  this  question  of  converting
 loans  into  aid  had  come  up  for  dis-
 cussion;  and

 (a)  if  so,  the  details  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  The  out-
 standing  debt  under  the  British  Loans
 ig  Rs.  809.24  crores  as  on  30-6-78,

 (b)  The  question  of  providing  debt
 relief  to  the  developing  countries  is
 under  consideration  of  the  U.K.  Gov-
 ernment.

 (c)  The  issue  of  debt  did  not  come
 up  for  discussion  with  the  British  lea-
 ders  during  Prime  Minister’s  recent
 visit  to  U.K.  last  month.

 (6)  The  question  does  not  arise  in
 view  of  (c)  above,

 Inquiries  about  Functioning  of  Nation-
 alised  Banks

 1834.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  inquiries  about  the
 functioning  of  the  nationalised  banks
 have  been  completed;

 (b)  if  so,  facts  about  the  agency,
 including  the  names  of  the  personnel”
 which  constituted  it,  which  conducted
 such  enquiry;
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 (९)  details  about  the  facts  regard-
 ing  findings  and  recommendations
 made  after  such  enquiry;

 (a)  other  facts  about  the  (i)  sticky
 Joans  and  (ii)  irregular  appointments
 made  by  such  banks,  as  found  during
 the  enquiry;

 (९)  bank-wise  break  up  of  —  the
 number  and  total  amount  of  sticky
 loans  remained  unpaig  during  last
 three  years;

 (1)  the  steps  taken  by  the  Govern-
 ment  for  improvement  of  the  func-
 tioning  of  such  banks,  including  the
 measures  taken  for  implementing  the
 recommendations  made  by  the  inquir-
 ing  agency;  and

 (g)  whether  the  report  of  the
 inquiry  will  be  placed  before  the
 House?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a),  (०),  (८),
 (f)  and  (g).  The  Government  of  India
 have  not  instituted  any  inquiry  as
 such  into  the  functioning  of  the  na-
 tionalised  banks.

 If  the  Homble  Member  is  referring
 to  the  Committee  set  up  to  study  the
 different  aspects  of  the  functioning  of
 the  public  sector  banks,  this  Commit-
 tee  was  appointed  by  the  Reserve

 Bank  under  the  Chairmanship  of  Shri
 James  S.  Raj.  The  other  members  of
 the  Committee  were  S/Shri  ४  C.
 Patel,  T.  D.  Kansara  and  B.  K.  Dutt.
 Km,  N.  Ambegaonkar  of  the  Reserve
 Bank  acted  as  Secretary  of  the  Com-
 mittee.

 The  James  Raj  Committee  submit-
 ted  its  Final  Report  to  the  Reserve
 Bank  in  April  1978.  The  recommen-
 dations  contained  in  the  Report  are
 under  examination  of  the  Bank  and  it
 is  intended  to  make  them  public
 alongwith  the  decisions  thereon.  The
 Committee  did  not  go  into  the  func-
 tioning  of  individual  banks.

 (d)  and  (९),  Information  about  the
 sticky  loans  of  banks,  appointments
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 made  by  them  etc.  is  collected  by,.the
 Reserye  Bank  during  the  course  _  of
 inspections  of  banks  carried  out  under
 section  35  of  the  Banking  Regulation
 Act.  The  Inspection  Reports  are  con-
 fidential  and  the  Reserve  Bank  is  pro-
 hibited  from  making  these  reports(
 public.

 Loans  advanced  by  Nationalised
 Banks  to  jute  Growers

 ‘1835,  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  nationalised  banks
 have  advanced  loans  to  jute  growers
 under  Differential  Rates  of  Interest
 Scheme  introduced  in  June,  1972;

 (®)  if  so,  the  figures,
 and  State-wise;  and

 year-wise

 (९)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M,  PATEL):  (a)  to  (८).  In
 accordance  with  the  present  data  re-
 porting  system,  separate  figures  for
 advances  to  jute  growers  are  not
 maintained.  However,  those  jute
 growers  who  satisfy  the  eligibility  cri-
 teria  under  the  Differential  Rate  of
 Interest  Scheme  can  avail  themselves
 of  credit  under  the  Scheme.

 News-item  Captioned  “Super  Bazar”
 Feud  Continues”

 ‘1836.  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  COMMERCE,  CIVIL.
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  news-item
 appeared  in  ‘Statesman’  dated  the  2nd
 June,  i978  under  the  caption  “Super
 Bazar  Feud  Continues”;

 (b)  if  so,  whether  any  enquiry  has
 been  conducted  into  the  allegations
 regarding  its  functioning;  and

 (c)  if  so,  what  are  the  details  and
 action  being  taken  thereon,  if  any?
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 THE  MINISTER.  OF  STATE  IN
 HE,  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA  KU-
 MAR  GOYAL):  (a)  Yes.  Sir,

 (b)  and  (c),  The  Management  of
 ‘the  Cooperative  Store  has  been  asked
 to  look  into  the  allegations  contained
 in  the  news  item  and  take  necessary
 action.

 Service  Rules  for  Employees  of
 Regiona)  Rural  Banks

 1837,  SHRI  R.  P.  DAS:  Will  the  Min-
 ister  of  FINANCE  be  pleased  to  state:

 (ay  why  the  Service  Rules  for  the
 employees  of  the  Regional  Rural
 Banks  have  not  been  framed  even
 at@r  nearly  three  years  of  its  estab-
 lishment;

 (b)  when  these
 framed:  and

 are  going  to  be

 (c)  the  salient  feature  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (०).
 Government  had  undertaken  the  pre-
 paration  of  a  set  of  model  ‘Service
 Rules’  for  adoption  by  all  the  Regio-
 nal  Rural  Banks,  of  which,  the  first
 five  were  established  in  October,  975.
 However.  with  the  setting  up  of  the
 Dantwala  Committee,  this  matter  was
 kept  pending.  Mean  while  the  Rezio-
 nal  Rural  Banks  had  been  advised  to
 adopt  provisionally  the  service  rules
 applicable  to  the  comparable  levels  of
 employees  of  the  Government  of  the
 State  in  which  they  are  located.  The
 recommendations  of  the  Dantwala
 Committee  are  now  under  examination
 in  the  Reserve  Bank  of  India.

 Restoration  of  Dethi-Chandigarii-Kuin
 Flight  Service

 1888,  SHRI  DURGA  CHAND:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  atate:

 (a)  whether  it  is  a  fact  that  there
 is  a  pressing  demand  for.  restoration
 of  Delhi-Chandigarh-Kulu  flight  ser-
 vice;

 (b)  if  so,  what  action  Government
 have  taken  thereon;

 {c)  what  are  the  reasons  for  not
 resuming  the  flight;

 (d)  whether  it  is  proposed  to  intro-
 duce  Airbus  at  short  routes:  and

 (e)  if  so,  what  are  the  details
 thereof?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM  KAUSHIK):  (a)  Yes,
 Sir.

 (b)  and  (e),  Kulu  airfield  is  being
 taken  up  for  repairs  by  the  Civil  Avia-
 tion  Department,  Indian  Airlines  will
 consider  operation  of  scheduleg  ser-
 vices  to  Kulu  when  the  airfield  is  dec-
 lared  operational  with  the  required
 runway  length  suitable  for  turbo-prop
 aircraft  in  the  Indian  Airlines  fleet.

 (d)  and  (e).  No.  Sir,  Airbus  air-
 craft  with  a  capacity  for  278  passen-
 gers  is  suitable  for  operation  only  on
 trunk  routes  and  on  high  density  re-
 gional  routes.

 Firms  Engaged  in  Export  of  Human
 Skeletons

 1839,  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO.
 OPERATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 firms  at  Calcutta  are  engaged  in  the
 Export  of  Human  Skeletons;

 (b)  if  so,  the  number  of  human
 skeletons  exported  during  ‘1976-77
 and  3978  (upto  June),  with  corres-
 ponding  foreign  exchange  earnings
 and  the  names  of  these  firms;
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 (c)  whether  the  Collectorate  .  of
 Export  and  Import  at  Calcutta  made
 any  inquiry  regarding  the  source  of
 skeletons;  and

 (d)  whether  there  is  any  settled
 policy  of  Government  regarding  ex-
 port  of  human  skeletons  to  foreign
 countries  since  the  export  ban  was
 lifted  in  1976-772

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  (a)
 Yes,  Sir.

 (b)  The  item  “Human  Skeletons”  is
 not  separately  classified  in  the  Revis-
 ed  Indian  Trade  Classification  on  the
 basis  of  which  Trade  Statistics  are
 compiled  by  the  Director  General  of
 Commercial  Intelligence  and  Statis-
 tics,  Calcutta.  However,  figures  relat-
 ing  to  collections  etc.  of  zoological  in-
 terest  n.es.  are  given  under  Revised
 Indian  Trade  Classification  Code  No.
 898.0509,  Export  of  human  skeletons,
 if  any,  is  also  included  in  this  entry.
 The  following  are  the  export  figures
 of  the  item:

 Qe.  Value
 Yrar  fia  जुवादप  Kye.  Jin  lakho  R

 1976-77  IHG  rok

 loz  मनी  (oper  ested

 As  reported  by  Joint  Chief  Controller
 of  Imports  and  Exports,  Calcutta  the
 following  Calcutta  firms  are  engaged
 in  the  export  of  human  skeletons:—

 i.  M/s.  Rekhas  Ltd.,  Calcutta.
 2.  M/s,  Vista,  Calcutta.
 3.  M/s  Hilton  and  Co.,
 4.  M's,  Sourab,  Calcutta.
 5.  M/s,  Fashiono,  Caicutta.
 6.  M/s.  Ramkrishna  Stores,  Cal-

 cutta.
 7.  M/s.  The  Scientific  Equipment

 Suppliers,  Calcutta.

 Calcutta.
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 a  M/s.  Rex  Corporation  (ny, , leutta,
 9.  M/s.  M.  B.  and  Co,,  Calcutta,
 0

 Mj.  Austeology
 Supply,  Cal-

 ll,  M/s,  Sanker  Enterprises,  Cal-
 cutta.

 12  M/s.  Klayton  Syndicate,  Cal-
 cutta,  8$t3

 13,  M/s.  Hospital  Supply  Co.,
 Calcutta,

 14,  M/s.  Arun  Enterprises,  Cal-
 eutta.

 Firmswise  figures  of  export  and  for-
 eign  exchange  earnings  are  being  col-
 lected.

 (e)  Presumably,  the  reference  is  to
 the  Joint  Chief  Controller  of  Importer
 and  Exports,  Calcutta.  His  function
 ig  to  grant  export  permits  on  the  basis
 of  the  certificate  produced  by  expor-
 ters  from  their  foreign  buyers  that
 sk@letons  were  required  for  biological
 and  medical  purposes  only.

 (a)  Export  of  human  skeletons  is
 allowed  by  the  Port  Licensing  Autho-
 rities  on  merits  on  production  of  cer-
 tificates  from  foreign  buyers  that  hu-
 man  skeletons  were  required  for  bio-
 logical  and  medical  purposes  only.

 Implementation  of  recommendations
 of  Pillai  Committee

 1840.  PROF.  P.  G.  MAVALAN-
 KAR:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Government  have
 accepted  the  recommendations  of  the
 Pillai  Committee  Report  in  respect  of
 pay  scales,  allowances  and  other  bene-
 fits  of  officers  in  nationalised  banks

 (b)  if  so,  whethey  Government  pro-
 pose  to  implement  the  said  recom-
 mendations;  ang

 (९)  if  so,  when  and  how?

 THE  MINISTER  OF  .  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (9),
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 Geverament  have.  accepted
 the  recommendations  of
 the  —s-  Pillai  Committee  Re-
 port  on  standardisation  of  Pay  scales.
 allowances  and  perquisites  of  Officers
 of  the  nationalised  banks  with  cer-
 tain  modifications  suggested  by  the
 Group  of  Bankers  who  were  asked  by
 the  Government  to  suggest  the  man-
 ner  in  which  recommendations  of  the
 Pillai  Committee  should  be  implemen-
 ted.  WNataionalised  banks  were  ad-
 vised  to  initiate  necessary  steps  for
 the  implementation  of  these  recom-
 mendations  as  accepted  by  Govern-
 ment,

 All  India  Confederation  of  Bank
 Officers  Organisations,  however,  pro-
 tested  against  the  implementation  of
 Pillai  Committee  Scheme.  Govern-
 ment  have  held  consultations  with  the
 concerned  parties  and  it  has  been
 agreed  that  Indian  Banks’  Association
 ‘will  ho!d  further  talks  with  the  rep-
 resentatives  of  All  India  Confedera-
 tion  of  Bank  Officers’  Organisations
 on  the  list  of  specific  points  already
 submitted  by  them  to  the  Indian
 Banks  Association.

 (c)  The  discussiong  between  Indian
 Banks  Association  and  All  India  Con-
 federation  of  Bank  Officers  Organisa-
 tions  are  under  way  and  the  Govern-
 ment  expects  to  implement  atan  carly
 date  the  Scheme  with  such  modifica-
 tions  as  become  necessary.

 राष्ट्रीय कृत  चेकों  द्वारा  बिहार  भें  WRT
 जिले  में  शिलित  बेरोजगारों  को.  दिया

 जया  आज
 1841.  थी  बोरेसा  प्रसाद  :  क्या  जिस

 मंत्रा  यह  बताने  का  कृपा  करेंगे  कि  राष्ट्रीयकृत
 बैंकों  ने  मार्च,  977  से  जून  978  तक
 जिहार  राज्य-में  नालन्दा  जिले  में  ए  क-नियोजन
 के  लिये  कितने  शिक्षित  बेरोजगारों  को  ऋण
 दिया  शौर  कुल  कितना  ऋण  दिया  गया?

 946  LS.—

 जिस  संघी  (लो  एच०  कूम०  पटेल)  :
 उपलब्ध  सुचना  के  अनुसार,  मार्च,  977
 झौर  जनवरी,  i978  की  झबधि  के  दौशन
 बिहार  के  नालंदा  छिले  के  50  बेरोजगार
 स्‍्नातकों  को  सरकारो  क्षेत्र  के  बैंकों  हारा
 ऋण  दिये  गये  थे  ।  जनवरी,  978  के
 भ्रन्त  की  स्थिति  के  भ्रनुसार  बकाया  राशि
 2.75  लाख  रपये  थो  ।

 कलों  ऋर  फल  उत्पादों  का  निर्यात

 1842.  श्री  राम  सेवक  हजारो  :
 क्या  बाणिज्य  तथा  मागरिक  पति  और
 सहकारिता  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  गत  वर्ष  के  दौरान  किन-किन
 फलों  और  फल  उत्पादों  का  निर्यात  किया  गया
 झर  इसके  परिणाम  स्वरूप  सरकार  को  कितनी
 झाय  हुई  ;

 (ख)  इन  बस्तुझों  के  निर्यात  में  वृद्धि
 के  लिये  क्या  कार्यवाही  की  जा  रही है  ;  भौर

 (ग)  क्‍या  इसके  परिणामस्वरूप  चालू
 बर्ष  में  झाय  में  वृद्धि  होने  की  सम्भावना  है  ?

 वाणिज्य  तथा  नागरिक  पृति  शौर
 सहकारिता  संत्रालय  में  राज्य  मंत्री

 दो  झारिक  बेग)  :  (क)  1979-78
 के  दौरान  जिन  फलों  तथा  फल
 उत्पादों  का  निर्याता  किया  बया,
 में  मुख्यतः:  थें“-सन्तरे,  नीबू,  खट्टे  नींबू,
 अंगूर,  केले,  सेब,  नाशपाती,  सेपोटा,  झनसास,
 खजूर,  आम,  इमली,  खुमानी,  मुरब्बे,  जैली
 तथा  फलों  के  रस  ।  इन  मदों  के  निर्यात  से
 सरकार  को  कोई  श्ाय  नहीं  होती  है  t  ate,
 नवम्बर,  977  के  दौरान  निर्यातित  फलों
 तथा  फल-उत्पादों  का  कुल  एफ  झो  बी  मूल्य
 2.i  करोड़  ह ए  था  1
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 (@)  ह.) ह  मुझाजजा  सहायता,  झामात
 अंतिपू्ति  तथा  शुल्क  बापसी  के  रूप  में  निर्यात
 प्रोत्साहन  दिये  जाते  हैं  ।

 (ग)  निर्यातों  के  एफ  शो  थी  मूल्य  में

 बुद्धि  होने  की  संभवना  हैं  लेकिन  सरकार  को
 किसी  प्रकार  की  झाय  नहीं  होगी  ।

 सचाई  साधोपुर  के  प्रामोण  क्षेत्रों  में  बेकों  को
 शालाएं

 1843.  शी  मीठालाल  पटेल  :  कपा

 बित  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राजस्थान
 के  सवाई  माधोपुर  जैसे  जिलों  के  ग्रामीण  क्षेत्रों
 में  पर्याप्त  संख्या  में  बैंकों  की  शाखायें  नहीं  है,
 जिस  से  ग्रामीण  लोगें  को  ठीक  समय
 चर  शौर  आसानी  से  वित्तीय  सहायता  प्राप्त
 नहीं  हो  पाती  है  ;  और

 (ख)  यदि  हां,  तो  इसके  क्या  कारण  है
 और  क्या  सरकार  का  विचार  ऐसे  जिलों  के
 ग्रामीण  क्षेत्रों  में  बेंकों  की  अधिक  शाखायें
 खोलने  का  है  और  यदि  हां,  तो  कब  और  यदि
 नहीं,  तो  क्यों  ?

 चलि  मंत्री  (भी  एर०  एस०  पटेल)  :

 (क)  दिसम्बर,  976 3  मंत  तक,  राजस्थान
 के  ग्रामीण  केन्द्रों  में  453  बैंक  शाखाएं  कार्यरत
 थीं  जो  मार्च,  978  के  झंत  तक,  बढ़कर,
 560  हो  गई,  श्रर्थात्‌  राज्य  में  पिछले  i5
 महीनों  में  ठीक  07  ग्रामीण  शालाशों  की
 बढ़ोत्तरी  हुई  -  दिसम्बर,  1976  तथा  मार्च,
 978  के  झंत  की  स्थिति  के  अनुसार,  जिलाबार
 स्थिति  अनुबंध  में  दर्शायी  गई  है  ।

 (ख)  भारतीम  रिजर्व  बैंक  दूवारा,
 आलू  वर्ष  के  लिए,  सभी  बैंकों  को  जारी,
 शाखा  विस्तार  नीति  से  संबंधित  भाग॑ंदशी
 सिद्धान्तों  के  अन्तर्गत  यह  कहा  गया  है  कि  वे
 उन  जिलों  के  बैंक  रहित  ग्रामीण  केन्दों  में
 लाखाएं  खोजने  को  प्राथमिकता  दें  जहां  पर  प्रति
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 बैंक  नाा  ओसत-जनसंब्गर,  राष्ट्रील  sie
 से  प्रश्चिक हो  क्यां  उन  राज्यों  को  पोषमिकता:
 दें  जो  कि  भ्पेक्ाकत  ह. &  awe  वाले  हैं।
 राजस्थान  राज्य  में,  7  जिलों को  कभी  बाला
 माना  गया  है

 Review  of  Tea  Expert  Duty

 1844.  SHRI  K.  8.  CHETTRI:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  the  review  of  Tea  Ex.
 port  Duty  is  under  the  consideration
 of  Government;

 (b)  if  so,  the  details  thereof;  and
 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA  KU-
 MAR  GO'YAL):  (a)  to  (c).  Export
 duty  on  tea  was  levied  with  a  view
 to  controlling  the  price  of  tea  for  the
 domestic  consumer.  Ag  it  is  likely
 that  the  price  of  tea  in  domestic  mar-
 ket  may  Arm  up  as  a  result  of  aboli-
 tion  or  recluction  in  export  duty  it  has
 been  decided  to  continue  it.

 Enquiry  into  the  Polyester  Filament
 Yarn  Import  Scandal

 1845.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 be  pleased  to  state:

 (a)  whether  Government  have
 receivéd  a  memorandum  signed  by
 Members  of  Parliament  demanding  an
 enquiry  into  the  Polyester  Filament
 yarn  import  scandal;  and

 (b)  if  3०,  the  action  taken  thereon?
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 THE  MINISTER  OF  STATE  Iv
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  (a)
 &  memorandum  from  a  group  ०
 Members  of  Parliament  was  received
 by  Government  in  respect  of  import
 policy  of  Polyester  Filament  Yarn,

 (b)  After  taking  various  factors  in-
 to  consideration,  Government  have
 appointed  a  Committee  under  the
 chairmanship  of  Secretary  (Industry)
 to  look  into  the  import  policy  of  va-
 rious  cellulosic  and  non-cellulosic
 fibres/yarns,  including  polyester  fila-
 ment  yarn,  and  to  advise  Government
 accordingly.  The  Committee  is  ¢x-
 pected  to  submit  its  report  shortly.

 Jaigarh  Fort  Treasure

 ‘1846.  SHRI  AGHAN  SINGH  THA-
 KUR:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  he  is  aware  that  a  Jai-
 pur  Scientist  claims  to  have  found  the
 right  Key  to  the  elusive  treasure  of
 Jaigarh  Fort;  ang

 (b)  if  so,  the  reaction  of  Govern-
 ment  in  this  regard  and  whether  Gov-
 ernment
 scientist  all  possible  help  to  enable
 him  to  trace  out  the  treasure?

 THE  MINISTER  OF  STATE  ‘IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 (ZULFIQUAR  ULLAH):  (a)  and  (b).
 A  lecturer  in  physics  of  the  Univer-
 sity  of  Rajasthan  has  represented  that
 the  treasure  believed  to  be  hidden  in
 Jaigarh  Fort  can  be  found  if  search
 for  it  is  renewed  on  the  basis  of  the
 information  which  he  claims  to  pos-

 Propose  to  provide  the

 sess.  No  proposal  is,  however,  under
 consideration  for  renewal  of  excava-
 tion  operations.

 Dakota  on  test  Flight  Crashed  near
 Delhi  in  May,  978

 1847,  SHRI  P.  VENKATASUB.
 BAIAH;:

 SHRIMATI  MOHSINA
 KIDWAI:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  a  Dakota  of  the  Civil
 Aviation  Department  crashed  near
 Delhi  on  9th  May,  1978,  while  on  the
 test  flight,  as  a  result  of  which  8
 persons  were  killed  including  3  crew
 and  5  constables;

 (b)  whether  according  to  Civil
 Aviation  rules  only  crew  ang  techni-
 cians  are  allowed  on  board  during
 test  flights;

 (९)  it  the  answer  to  (a)  to  (9)  be
 in  affirmative,  in  which  circumstances
 5  constables  were  allowed  in  the
 plane  during  test  flight;  and

 (d)  what  is  the  estimated  mone-
 tary  loss  due  to  the  accident  and  the
 relief  work  done  proposed  by  the
 Government?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM  KAUSHIK):  (a)  and
 (b).  Yes,  Sir.

 (c)  This  aspect  was  also  examined
 by  the  Committee  of  Inquiry  appoint- ed  to  investigate  the  accident.  The  re-
 Port  of  the  Committee  of  Inquiry  is
 under  examination.  The  circumstan-
 ९९३  leading  to  the  police  constables
 being  taken  on  board  the  aircraft  will
 be  known  after  Government  have
 examineg  the  Report.

 (a)  A  statement  containing  the  re-
 quisite  information  is  attached
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 Statement  showing  the  details  of  loss  in  terms  as  a  result  of  accident  to  DC-  1...  VI-DEU
 ple  Sonepic  font  eh  ey  7970  and  ४427]  to  Maite  of  the  dros

 I.  LOSS  OF  EQUIPMENT  :

 Ss.  No.  Equipment  lost  Rook  Value/replacement  Value

 DC-3  aircraft  VT-DEU  .  .  The  aircraft  was  first
 repecered

 ia  the
 name  of Civil  Aviation  Training  Centre
 (C.A.T.C.),  Civil  Aviation  Department on  s3th  tober  ‘gr  ee  7 pertaining  to  cost  price  ०|  aircr
 ace  not  traceable,  Since  the  aircraft
 has  been  utilized  for  more  than

 0  ay
 years its  depreciated  value  can  ely  be

 assumed  as  negligible
 2.  Cost  of  tools  on  board  the  aircraft.  .  Rs.  4,336°00  d  (Repl

 cost).
 g.  Cost  of  Instruments/Accessories  as  spares  on  =  Rs.  19,486: 81  (Book  Value) board  the  aircraft
 co  Cost  of  Calibration  Equipment  on  board  the  The  calibration  equipment  destroyed  in  the

 aircraft.  accident  was  received  as  ‘aid’  from  U.S.A,
 inder  co-ope: scheme’,  The  ्  repth  t

 cost  of  this  equipment  is  Rs.  30,00,000°  00.
 या.  RELIEF  PROVIDED  TO  THE  FAMILIES  OF  THE  DECEASED  :

 A.  Grew  Mambers  (  Provided  by  Air  Works,  India;  under  terms  of  contract  and  the  Company is  arranging  payment  of  relief  etc.).
 de  Shri  G.N,  Singh,  Pilot.  .  «  Rs.  75,000"  00  (Insurance  to  be  paid  to  the

 legal  heirs)
 2.  Shri  S,  Bore,  Co-Pilot  (not  a  regular  employee  Ex-gratia  c

 ent  which  is  yet  to  be  decid-
 of  Air  Works)  Company.

 g.  Shri  P.V.  Polson,  Technician.  डी  Rs.  25,000°00  (Inwrance  to  be  paid  to
 the  legal  heirs)

 8.  DELHI  SECURITY  PERSONNEL  (Amount  sanctioned)  :

 Provisional  Provisional  Insurance
 aris  Gratuity

 Rs,  Rs.  Ra,
 Const.  Anang  Pal  .  84९००  2184s  00  §,000°  ००

 a.  Const.  Sher  Pal  *  .  है  न  नि  By  00  t,092°00  §,000° 00
 g.  Const,  Veer  Pal  द  84°00  1,092"  00  §,000°  00

 he  Const,  Mehtah  Singh  e  :  न  .  न  83°00  ‘1,07@°  50  §,000°  00

 5.  Const.  Daya  Nand.  न  नि  नि  80°00  7,033°  §0  §,000°  00

 In  addition  the  families  of  the  decease  bles  were  also  gi  a  fumpsum  aid  of  Re,
 400°  00  each  from  the  Delhi  Police  Mutual  Benefit  Fund  ‘a  regimental  fund)

 nh  LOSS  TO  PROPERTY  :
 Amount  asseswed  by  the  Deputy  Commissioner,  Re  4,y00°  00.

 toward  f
 iasduveage  ered  by  the  residents  of
 village  Badhkhalsa  for  their  property  and
 live  stock,
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 ‘Free  Port  at  Great  Nicohar

 1348,  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 about  the  voluminous  reports  regard-
 ing  construction  of  @  free  port  at  Great
 Nicobar  in  the  Union  Territory  of
 Andamen  and  Nicober  Islands;  and

 (b)  if  so,  the  decision  of  the  Gov-
 ernment  thereon?  }  ry

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 बिड जा,  टाटा  लया  गो इग्का  भरानों  पर
 कर  को  अकाया  राशि

 1849.  ह , 8  विभायक  श्पाद  यादव  :
 क्या  जिस  मंत्री  विभिन्न  एकाधिकार  धरानों
 के  पूंजी  निवेश  तथा  कर  की  बकाया  राशि  के
 बारे  में  31  मार्च,  978  के  झतारांकित  प्रश्न
 संख्या  5078  के  उत्तर  के  संबंध में  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  बिड़ला,  टाटा  तथा  ग्रोइन्का
 घरानों  के  105,  उपक्रमों  पर  झायकर,
 उत्पादन  शुल्क  तथा  सीमा  शुल्क  की  बकाया
 राशि  के  संबंध  में  तथा  उस  संबंध  में  की  गई
 कार्यवाही  के  बारे  में  जानकारी  एकत्र  कर  ली  गई
 है  ;  भोर

 (ख)  कया  सरकार इस  संबंध  में  बकाया

 राशि  का  ब्यौरा  तथा  सरकार  दूवारा  इस

 राशि  को  फसल  करने  के  लिए  की  गयी  कार्यवाही
 को  दर्शाने  बाला  एक  विवरण  सभा  पटल-

 पर  रखेगी  ?

 विस  मंत्रालय  में  र्थ्य  मंत्री  (0 अ  क्लोश
 ग्वाल)  :  (क)  भ्रायकर  श्र  सीमा-शुल्क
 की  बकाया  के  संबंध  में  सूचना  एकत्र  की  जा  रही
 है  शौर  सदन  पटल  पर  रख  दी  जायगी  ॥

 (ख)  केन्द्रीय  उत्पादन  शुल्क  की  बकाया
 रकम  का  अ्यौरा  इस  प्रकार  है  —

 रुपये

 I-  टाटा  6,78,81,104

 a  बिडला,  2,93,82,729

 3—  erat  618,426

 इन  बकाया  रकमों  को  बवूल  करने  के  लिए
 की  गई  कार्यवाही  के  संबंध  में  यह  उल्लेखनीय

 है  कि  ये  मामले  विवादास्पद  कर  निर्धारणों  से
 संबंधित  हैं  भौर  विभिन्न  भ्रपीलीय/पुनरीक्षण
 प्राधिकारियों  के  पास  तथा  न्यायालयों
 में  विचाराधीन  हैं  ।  इन  मामलों  में  रकमों

 को  वसूल  करने  के  लिए  कार्यवाही,  संबंधित
 प्राधिकारियों  दुबारा  हन  मामलों  को  भ्न्तिम
 रूप  दे  दिए  जाने  के  बाद  ही,  की  जा  सकती  है

 Promotion  for  the  post  of  Superin-
 fendent  in  Customs  and  Central

 Excive  Department

 1850.  SHRI  BHAUSAHEB  THO-
 RAT:  Will  the  Ministe>  of  FINANCE
 be  pleased  to  state:

 (a)  what  ig  the  zone  of  considera-
 tion  for  promotion  fixed  for  the  post
 of  Superintendent  from  the  povt-  of.



 739  Writter,  Answers,  7  बचाए  B,  308

 Inspector  in  Customs  and:  Central
 Excise  Department;

 (b)  does  it  affect  the  intake  of  the
 SC/ST  employees;  and

 (c)  if  so,  stepg  being  taken  by
 Government  to  remove  this  difficulty?

 THE  MINISTER  OF  STATE  IN
 THE  M)YISTRY  OF  FINANCE
 (SHRI  SATISH  AGRAWAL):  (a)  It

 is  presumed  that  the  reference  is  to
 Inspectors  in  the  Central  Excise  De-
 partment.  The  zone  of  consideration
 for  their  promotion  as  Superinten-
 dent  Group  ‘B’  normally  covers  offi-
 cers  in  the  order  of  seniority  upto
 three  times  the  number  of  actual  and
 anticipated  vacancies,  but  in  respect  of
 Scheduled  Caste  ang  Scheduled  Tribe
 officers,  it  coverg  five  times  this  num-
 ber.

 (by  and  (c).  It  9068  not  appear  to
 affect  adversely  the  intake  of  emp-
 loyees  belonging  to  the  Scheduled
 Castes  and  Scheduled  Tribes.  How-
 ever,  the  Parliamentary  Committee  on
 the  Welfare  of  Scheduled  Castes  and
 Scheduled  Tribes  (Sixth  Lok  Sabha)
 had  in  itg  23rd  Report  recommended
 extension  of  the  zone  of  consideration
 80  as  to  include  all  eligible  Scheduled
 Caste  and  Scheduled  Tribe  candidates,
 subject  to  the  condition  that  they  had
 the  requisite  qualifying  service  for
 promotion  prescribed  under  the  Rules.
 This  recommendation  ig  under  exami-
 nation  in  consultation  with  the  con-
 cerned  Department.

 “Written  Aner

 for  overhauling  of  I.  A.  Alrbuses

 ‘1851.  SHRI  K.  ह,  DASGUPTA:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  is  it  a  fact  that  in  the  recent
 past  two  foreign  expert  teams  one
 from  the  General  Electric  Co.  the
 other  from  Rolls  Royce  Co.  were
 brought  to  India  to  examine  the  guita-
 bility  of  places  in  respect  of  engineer-
 ing  facilities  and  workmanship  for
 providing  additional  workload  result-
 ing  from  the  I.A.’s  decision  to  make
 its  own  arrangements  for  overhaul  of
 Boeing  737  engines  and  airbuses;

 (b)  have  both  the  teams  after  visit-
 ing  all  the  bases  submitted  their  re-
 ports  in  favour  of  Calcutta;  and

 (c)  ig  it  a  fact  that  another  foreign
 experts  team  P.&W.  has  been  brought
 to  India  for  the  same  purpose  and
 Calcutta  has  been  excludeg  from  thelr
 programme?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM  KAUSHIK):  (a)  Yes,
 Sir.  A  team  from  General  Electric
 Company  examined  the  possibility  of
 setting  up  module  restoration  shop  for
 C¥6-50C  engines  fitted  on  the  Airbus
 aircraft.  The  team  from  Rolls  Royce
 Company  covered  a  proposal  for  set-
 ting  up  overhaul  facilities  for  Spey
 engines  fitteg  on  BAC-li/F-26  air-
 craft.  However,  indian  Airlines  has
 not  yet  taken  any  decision  for  setting
 up  its  own  jet  engine  overhaul  facility.
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 (bo)  The  General.  Electric.  team  had
 reported  that  the  Calcutta  base  could
 be  developed  for  CF6-50C  engine  mo-
 dule  restoration  after  extensive  alte-
 rations  and  additional  build-up.  Rolls
 Royce  team  ‘favoured  Calcutta  on
 the  assumption  of  BAC-li/F-28  air-
 craft  being  acquired  and  based  at
 Calcutta.

 (ce)  The  location  of  the  overhaul
 facility  hag  not  been  dealt  with  by
 this  team.

 जिवस  में  झ्ामकर  को  थकाया  शाशि

 1852.  झो  लक्ष्मणराण  मानकर  :  क्या
 जिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  एक  वर्ष  के  दौरान  विदर्भ

 के  श्ाठ  जिलों  में  आयकर  की  कितनी  राशि
 बकाया  थी  ;

 (ख)  ऐसे  व्यक्तियों  की  संख्या  कितनी

 है  जिन  पर  25,000  रुपये  की  भाय  कर  की

 राशि  बकाया  है  शौर  ऐसे  व्यक्तियों  की  संख्या

 कितनी  है  जिन  पर  25,000  रुपये  से  अधिक

 झायकर  की  राशि  बकाया  है  ;

 (ग)  इस  राशि  को  वसूल  करने  के

 लिए  क्या  प्रमत्न  किये  गये  ौर  गत  एक  वर्ष

 के  दौरान  ध्रायकर  की  कितती  बकाया  राशि

 बसूल  की  गई  ;  भौर

 (घ)  बकामा  राशि  को  बसूल  करने  में

 कितना  समय  लगेगा  धौर  क्या  इस  राशि  को

 अंसूल  करने  के  लिए  कोई  विशेष  कार्यक्रम

 जताया  बया.  है  ?

 उस

 चित  अंजालय  में  राज्य  मंत्री  थो

 जूल्किकार  चल्लाह) :.  (क)  से  (घ).
 अपेक्षित  सूचना  तत्काल  उपलब्ध  नहीं  है  1

 इसे  इकट्ठा  किया  जा  रहा  है  भौर  यथा  सम्भव
 शीघ्र  सदन  पटल  पर  रख  दिया  जायगा।

 Foreign  Debt

 1853,  SHRI  F.  H,  MOHSIN:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that
 Sweden  has  written  off  India’s  debts
 totalling  Rs.  00.70  crores;

 (b)  whether  any  request  was  made
 on  behalf  of  the  Indian  Government
 to  the  Swedish  Government  in  that
 connection  or  was  it  unilateral;

 (c)  whether  any  request  has  been
 made  to  any  other  country  to  write
 off  Indian  debts;

 (a)  if  so,  what  is  their  reaction;
 and

 (९)  what  is  the  present  indebtedness
 of  our  country  to  other  countries
 (country-wise)  and  since  when?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Yes,  Sir,
 the  amount  of  Rs.  00.70  crores  is  ten-
 tative.  The  final  amount  will  be  inti-
 mated  by  the  Swedish  government  be-
 fore  Ist  October,  1978.

 (b)  The  decision  of  the  Swedish
 Government  was  unilateral.

 (०)  No,  Sir.

 (a)  Does  not  arise.

 (e)  A  statement  is  attached.
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 Statement
 Amant  of  external  deht  oxtstanding  as  on  न8-प976  in  respect  af  cane  on  Government  sccornt.

 Rupee  equivalent  in  crores  st

 fom
 ctor  a

 is,  cehane  = rates  on  3°7-:978  indebted-
 news,

 (४)  (a)  (3)  (4)

 Austria  .  द  16°  97  29°  54  5-465,
 Beigium  .  30°  67  stig  24-467
 Canada.  se  tlt  lt  555"  79  373"  33  grtiaBy

 Denmark  .  .  85°32  22°36  get  Gg
 France  .  नि  .  .  222°73  405°  22  5-766

 Taly  .  .  33"  76  27°63  17-1-67,
 Japan  492°  60  945°  79  4-2-58
 Netherlands.  नि  159°  ३7  985  "77  4-44-63

 Sweden  .  +  76°95  95°  52°  29-9-64
 Switeerland.  20°08  49°55  30-7-Go
 U.K.  *  .  953°  32  8i9°98  20-12-58

 U.S.A.  2467°  87  2694°93  26-2-62
 United  Arab  Emirates  §2°  50  57°33  (27-2-75,
 Abu  Dhabi  Fund  for  Arab  Economic  Development  5°25  s  85  6-97-76
 Kuwait  Fund  for  Arab  Economic  Development  22°88  33°26  27-1-76,
 Qatar.  .  .  .  .  .  0°  94  0°81  24°3-68-

 Iraq  .  .  .  934°  4  346°  48  28-93-74

 Iran  674°92  7970  96-5974
 Czechoslovakia.  नि  37°27  37°27  24-0I-59

 Hungary  tirar  Treas  75-6-66

 Poland  torat  torat  9-560
 USSR  275°  74  275°  74  O-tN-S7
 Yugoslavia  9s  95  @--6o

 6,696°  52  ‘B,226°  76
 *The  Government  of  Sweden  has  agreed  to  cancel  all  debts

 ending
 aston  goth  June,

 1978.  which  amounted  to  Rs,  100° 7  crores,  a8  there  was  net  dra

 IDA,  IRRD  and  OPEC  Fund
 after  31-93-1978.

 The  debt  outstanding  as  on  31-93-78  in  respect  of  loans  from
 amounted  to  Rs.  2788-96  ह...  at  pre-December,  3977
 3045)  54

 crores  at  current  rates  prevalent  on  t
 ap 1978.  The  dates  of  commencement

 of  indebt  edness  to  IDA,  IBRD  and  OPEC  are  ar

 of  Re.  52४  crores

 IMF  parity  rates  and  Re.
 a  931-52  and  4080-77,  respectively
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 qufaerc qt बृह्ों  को  दिया  cardio  woe

 1854.  बबी  हुकम  बेज  मारायण  यादव  :
 ह.)  बिल  मंत्री  4g  बताने  को  कृपा  करेंगे  ि  :

 (क)  चरे 1,  1977  से  जून,  978
 ह. ल  को  अजधि  के  दोरान  प्रत्येक  रकाधिकार
 मुह  को  कितला  बैंक  ऋग  दयिा  गया  ;

 (लि)  प्रतीन  गृह  पर  विभिन्न  करों  को
 wa  से  कितता  राशि  बकाया  है  ;  और

 गि)  बकाया  राशि  को  वसूल  करने  के

 लिए  क्या  कार्यवही  की  े  रही  है  ?

 बिस  मंत्रों  धी  एच०  एम०  फेल)  :

 (कि)  बेकरों  में  प्रचलित  प्रक्रिपाओ्ों  और
 बरयाम  के  झनुनार  जौर  साथ  ही  साथ
 आरतीव  स्टेट  बपा  भ्राधनियम  955  और
 बॉ फफारी  कम्मनी  (उपक्रमों  ७  अजन  श्लौर

 झंतरण)  भधिनियम,  970  %  उपबंधों  के

 अनुरूप,  सरकारी  क्षेत्र  के  बैंकों  के  ग्रहकों  से
 संबंधित  झयना  उनके  माम्लों  के  बारे  में
 कोई  सूचना  प्रपाट  नहीं  की  जा  सकती  है  |

 इसलिए  प्रत्येक  एकाधिक्वारों  धराने  को  बैंकों

 दुबारा  दिये  गये  ऋगों  के  बारे  में  सूचना
 aot  नहीं  जा  सकती  है  !

 खि)  भ्ोर  (7)  सभी  बड़े  मौद्वोगिक
 जज  रानों  इवा रा  देय  भ्रायकर  की  बकाया  राशियों
 के  बारे  के  झलग  से  कोई  सूचना इस  समय
 उपलब्ध  नहीं  है।  प्रलबता  उन  मामलों
 के  निवय  में  कूचना  उपलब्ध  है  जिममें  प्रत्येक
 आमले  में  भ्रायकर  की  सक  बकाया  राशि
 20  शाल  रुपये  से  भ्रधिक  की  है।  32  मार्च
 077  की  स्थिति  के  धलुसार  63  ऐसे  बड़े

 झौद्रोगिक  धरानेये  जिन  पर  स्‍क्‍्लामकर  की
 सकक्ष  बकाया  राशि  26.37  करोड़  रुपये
 शौर  शुद्ध  बकाया  राशि  1.99  करोड़
 थी,  इन  मामलों  मेंसे  31  मार्च  978  की
 स्थिति  के  आमुलार  इस  समय  56  मामलों  के
 बारें  में  सूचना  उपसन्ध  है  ।  इन  56  मामलों

 में  31  मार्च  77:  स्थिति  के  भनुसार
 सकल  बकाया  राशि  20.  89  करोड़  रुपये  से
 चटककर  3  मार्च  «078  की  स्थिति  के

 अनुसार  9.26  करोड़  रुपये  र७  गयी  भौर

 शुद्ध  बकाया  राशि  5.60  करोड़  रुपये  हो
 गयी  t

 प्रत्येक  मामले  के  तथ्यों  और  परिस्थितियों
 के  आधार  पर  कर  की  बक्काया  राशि  के
 संग्रहण/वसूली  के  लिए  संबंधित  आयकर
 अधिकारियों  दूबारा  समय-समय  पर  विभिन्न
 उपाय  किये  जाते  हैं  t

 Income  Tax  Arrears

 1855.  SHRI  0.  B.  PATIL:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  in-
 come-tax  arrears  on  ‘31-12-77  amount-
 ed  to  the  extent  of  Rs.  008.76  crores;

 (b)  whether  the  Government  have
 made  any  special  efforts  to  recover
 the  arrears;  and

 (c)  if  so,  the  nature  of  these  efforts
 and  what  amount  was  recovered  from
 the  above  mentioned  arrears  upto
 0-6-7827

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  (a)
 According  to  presently  available  in-
 formation,  the  gross  and  net  arrears  of
 income-tax  (including  corporation-
 tax)  as  on  3lst  December  497  were
 as  under:

 Gross  arrears  Rs.  004.0l  crores.
 Net  arrears  Rs.  720.62  crores.

 (b)  and  (c).  The  Income-tax  Act,
 96  provides  for  several  steps  for  en-
 forcing  collection  and  recovery  of  tax
 arrears,  such  a8  levy  of  penalty,  atta-.
 chment  of  monieg  due  to  defaulter,
 distraint  and  sale  of  movable  pro-
 perty,  attachment  and  sale  of  immov-
 able  property,  etc.  Depending  upon
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 the  facts  ang  circumstances  of
 case,.  suitable  steps  are  taken  by  she
 Income-tax  authorities  concerned  for
 recovery  of  tax  arrears.

 Administratively,  the  Income-tax
 Officers  have  been  asked  to  pay  spe-
 cial  attention  to  the  work  of  collec-
 tion/reduction  of  income-tax  arrears.
 The  progress  of  collection/reduction
 in  bigger  cases  is  also  supervised  by
 the  senior  officers  in  the  Depart-
 ment.

 As  regards  the  amount  recovered
 upto  30th  June,  978  from  the  above
 mentioned  arrears,  the  information  is
 being  collected  and  will  be  laid  on
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 fens  है।  बहीं तक. तक  आची  सिकी  ह... ह
 का  संबंध  है  उसका  विचार  है  कि  भौद्योगिक
 उत्पादन  की  बुद्धि  की  दर  भी  i978-79
 में  7  प्रतिशत  के  निर्धारित  लक्ष्य  कीं  दर  से
 कम  ही  रहेगी  1  उनका  अनुमान  है  कि  यह
 दूद्धि  की  दर  5  प्रतिशत  से  ज्यादा  महीं  हं  वी;

 (ग)  सरकार  we  शाह  के  द्वारा  व्यक्त
 किए  गए  मत  को  नहीं  मानती  य  तक
 मानसून  का  जो  रख  रहा  है  उससे  यह  प्रकट
 होता  है  कि  देश  के  प्रधि८तर भागों  में  वर्षा
 या  तो  प्ामान्य  रही  है  या  फिर  जमान्य  से

 अधिक  हुई  है।  इसलिए  प्राश  हैं  कि  इस  वर्ष
 कृषि  उचादन में  बसी  नहीं  होगी  1,  भौद्योधिफ the  Table  of  the  House,
 उत्पादन की  बर्तेमामप्रवुसियां भा  उत्साहवघंभा

 क्ष  शौर  श्रौध्षोगिक  उत्पादन  भ  गिराबट  हैं  झौर  सरकार  को  झाशा है.  कि  उत्पादन  में
 वृद्धि  की  दर  ऊंची  रहेगी  ।

 1856.  श्री  झोग  प्रकाश  त्यागी  :  क्‍या
 कस  मंत्री  यह  बताने  का  क््पा  करेंगे  कि;  (Nios  of  Industrial  Houses  in  Villages

 (क)  ह... (ह  सरकार  का  ध्यान  सेन्टर  फार
 मौनिर्टारग  इण्डियन  इकोसानी  के  निदेशक
 ाण  नरोत्तम  शाहद्वारा  17 जून  978
 को  अम्बई  में  बिजनेस  इकोनामिस्ट्स  की  बैठक
 में  प्रस्तुत  निवस्ध  (पेपर)  में  बताये  गये  इन
 तथ्यों  की  शोर  दिलाया  गया  है  कि  कृषि
 तथा  प्ौदूयोगिक  उत्पादन  में  978-79
 में  गिराबट  थाने  की  सम्भावना  है  ;

 1857,  SHRI  DURGA  CHAND:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  names  of  the  industrial
 houseg  which  have  adopted  villages
 in  the  country  at  present;

 (b)  the  names  of  villages  in  each
 State  which  have  been  adopted  by
 each  industrial  house;  and

 (स्व)  क्‍या  सरकार  ने  निवन्ध  (पेपर)  (०)  what  the  develo  ‘
 में  Fy  0)  w  are  the  development  pro- में  बताये  गये  तथ्यों  का  झष्पन  किया  है;  jects  undertaken  by  each  industrial
 शौर  house  in  each  village?

 (ग)  यदि  1.16  वो  सरकार  की  इस  पर
 क्या  प्रतिक्रिया  है  ९  THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  (a)  to
 (c).  A  statement  giving  the  names
 of  companies,  States,  rural  areas  and
 the  broad  features  of  the  program-
 mes  of  rural  development.  approved
 by  the  prescribed  authority  under

 i978-79  में  कृषि  उत्पादन  में  उससे
 section  ogah

 of
 the  Rome

 Act.

 gaat  अत्यधिक  *  ९.)  is  |  the  Ta  louse. “3
 द

 उत्पादन  के  [Placed  in  Library.  See  No,  LT-2500/
 उपरान्त  फमी  हो  जाने  की  दो  तिहाई  संभावना  ‘1By

 बिस  संत्री  दुनी  एच०  एस०  पटेल)  :

 (क)  भौर  (स्व)  ढा०  नरोत्तम  शाह  के
 मिवन्ध  में  महू  मत  प्रकट  किया  या  है  कि
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 Donsieuction  of.  Ratusgiri-Udaigiri
 Fees  dink  Read

 1688.  SHRI  C.  K.  CHANDRAP-
 PAN:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No,  8472  on  28th  April,  978
 and  state:

 (a)  whether  decision  has  been  taken
 to  construct  Retnagiri-Udaigiri  link
 road  and  completion  of  marine  drive
 linking  पाप  and  Konarak;

 (b)  if  so,  the  details  thereof;  and
 (c)  if  not,  the  reason  for  not  doing

 807

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM  KAUSHIK):  (a)  to
 (c).  Schemes  relating  to  road  cons-
 truction  come  within  the  purview  of
 State  PWD  and/or  the  Roads  Wing  of
 the  Union  Ministry  of  Shipping  and
 Transport  depending  upon  whether
 they  are  State  or  National  Highways.
 The  expenditure  on  such  schemes  is
 not  chargeable  to  the  tourism  sector.

 The  construction  of  the  Ratnagiri-
 Udaigir{  link  road  and  the  Marine
 Drive  linking  Puri  and  Konarak  fal)
 within  the  purview  of  the  State  Gov-
 ernment.

 Income  Tax  Arrears  against  Shri
 Changdeo  Sugar  Mills,  Bombay

 1659,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  the  yearly  break-up  of  the  in-
 come  tax  arrearg  amounting  to  more
 than  Rupees  one  and  half  crores
 against  Shri  Changdeo  Sugar  Mills,
 Bombay  allowed  to  be  accumulated
 for  the  recovery  of  whicy  Recelver
 had  to  be  appointed  in  January  ‘1976;

 -@)  the  amount  actually  paid  by  the
 assensee;

 {o)  the  break-up  of  the  amount  re- duced.  and  the  reasons  therefor;

 468)  the  break-up  of  smount  adjust- ed  and  the  nature  and  details  of  Pay- ments  against  which  such  amount  was
 adjusted;  ang

 (e)  what  are  the  income  tax  de-
 mands  raised  during  i975-76  and  ‘1976- 77  against  the  aforesaid  milis?

 THE  MINISTER  OF  STATE  IN THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  (a)  to to  (e).  The  requisite  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House  as  soon  88  possi- ble.

 National  Award  for  Tourist  Industry

 1860,  SHRIMATI  PARVATI  DEVI: Will  the  Minister  of  TOURISM  AND CIVIL  AVIATION  be  pleased  to  state:
 (a)  whether  Government  propose  to Bive  national  award  for  the  tourist industry;  and
 (b)  if  so  the  details  thereof?

 THE  MINISTER  OF  TOURISM AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM  KAUSHIK):  (a)  and
 (b).  There  is  no  proposal  to  give  na- tional  awards  for  tourist  industry.
 However,  since  976  the  Department of  Tourism  has  been  giving  Tourism
 Awards  to  the  travel  agents  on  their
 approved  list,  on  the  basis  of  their
 foreign  exchange  earnings  from  tour-~
 ism  in  a  calendar  year.

 WMlegal  Air  Ticket  racket  unearthed
 1861,  SHRI  D.  AMAT:  Will  the Minister  of  FINANCE  be  pleased  to

 state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  news-item
 appearing  in  Hindustan  Times’  dated
 22nd  June,  978  that  illegal  air  tickets
 racket  has  been  unearthed;  and

 (b)  if  so,  what  are  the  details?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGRAWAL):  (a)
 Yes,  Sir.

 (b)  On  26th  May  ‘1978  and  ३60
 June  23978  the  Enforcement  Directo-
 rate  had  detected  cases  wherein  it
 appeared  that  nine  Indian  passengers
 proceeding  abroad  who  were  in  pos-
 session  of  tickets  issueq  against  pay-
 ment  abroad  had  actually  paid  Indian
 rupees  to  local  unauthorised  Travel
 Agents  who  had  arranged  the  tickets
 for  them.  The  Travel  Agents  connec-
 ted  with  the  issuing  of  such  tickets
 were  also  arrested  and  released  on
 bail.  Six  of  the  passengers  were
 @lso  found  carrying  foreign  exchange
 amounting  to  U.S.  $  +1,499/-,  This
 was  seized  and  had  been  confiscated
 as  a  result  of  adjudication  proceedings
 and  penalty  aggregating  to  Rs.  800
 had  been  imposed  on  them.  Further
 investigations  regarding  the  tickets
 are  in  progress,

 Use  of  Computers  in  LIC

 ‘1862,  SHRI  D.  AMAT:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  group
 of  experts  has  been  set  up  to  study
 (examine)  the  use  of  computers  in  the
 work  of  Life  Insurance  Corporation  of
 India  ang  Genera]  Insurance;  and

 (by  if  80,  what  are  the  terms  of  re-
 ference  and  by  what  time  the  group
 will  be  able  to  submit  its  report  to
 Government?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Yes,  Sir.

 (b)  The  Expert  Group  was  consti-
 tuted  to  examine  the  computer  re-
 quirements  of  the  insurance  industry
 with  the  following  terms  of  refe-
 rence:

 (i)  To  study  the  accounting,  ad-
 ministrative  and  management  needs
 of  the  insurance  industry  at  the
 Central.  level  as  wall  ag  at  the  Re-

 amas
 and  the  Divistonal

 levels,
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 (il)  (ay  to  examin’  the  teekiBElity
 and  limitations  ‘of  using  mechanised
 aidg  including  computers  and  unit
 reeorq  machines  for  proper  fulfil
 ment  of  these  needs,  and

 (b)  to  recommend  the  extent  to
 which  the  use  of  computers  is  es-
 sential  for  operational  efficiency  and
 general  public  benefit,

 (iti)  To  recommend  (a)  keeping  in
 view  the  jobs  already  mechanised,
 and  the  need  for  mechanising  addi-
 tional  jobs  (like  provident  funds
 schemes,  gratuity  schemes,  invest-
 ment  analysis,  actuarial  valuation
 of  life  insurance  business,  gtaff  ana-
 lysis  and  research  projects)  and  (b)
 taking  into  account  the  chan:
 ed  aids  available  in  the  industry  at
 present,  a  phased  programme  for
 utilisation  of  computers  by  the  in-
 dustry,  indicating  separately  the
 transitional  as  well  as  the  final  ar-
 rangement  for  installation  of  com-
 puters.

 (iv)  To  suggest  guideline,  for
 selection  of  hadware,  taking  into  ac-
 count  all  relevant  factors  such  as
 cost,  foreign  exchange  requirements
 and  the  availability  of  indigenous
 manufactureg  products.
 The  Group  has  since  submitted  a

 report  relating  to  computerisation  in
 the  Life  Insurance  Corporation.  As
 regards  computerisation  in  the  Gene-
 ral  Insurance  Corporation  and  its  sub-
 sidiaries,  the  matter  is  still  under  con-
 sideration  of  the  Group.

 Burden  of  Externa]  Debt  Servicing

 1863.  SHRI  MOHINDER  SINGH
 SAYIANWALA:  ‘Will  the  Minister
 of FINANCE  be  pleased  to  state:

 (a)  what  is  the  extent  of  burden  of
 external  debt  servicing  as  at  present;

 (b)  whether  it  is  likely  to  increase
 by  about  Rs.  i000  crores  during  the
 current  financial  year;  and

 (ec)  what  it  the  extent  of  effect  of
 this  ever  increasing  burden  oa  our
 economy?
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 THE  MINISTER  OF  FINANCE
 (SHRI  H.M..  PATEL):  (a)  The

 extent  of  burden  of  external  debt
 servicing  during  ‘1978-79  (repayment
 of  principal  and  payment  of  interest)
 in  respect  of  loang  to  Government  of
 India  is  estimated  at  Rs.  626.02  crores
 at  current  rates  of  exchange.

 (b)  It  is  estimated  that  the  burden
 of  external  debt  to  be  serviced  would
 increase  by  Rs.  986.98  crores  at
 current  rates  of  exchange  during  the
 current  financial  year,  after  taking
 into  account  the  estimated  foreign
 loan  receipts  and  repayments  of  ex-

 ternal  debt  during  the  current  finan-
 cial  year.  However,  the  burden  of
 external  debt  servicing  during  ‘1977-78
 was  Rs.  637,13,  crores  while  for  ‘1978-79
 it  has  been  estimated  at  Rs,  626.02
 crores,

 (c)  The  effect  of  increasing  exter-
 nal  debt  is  to  qugment  the  burden  of
 repayment,  which  is  a  first  charge  on
 the  country's  foreign  exchange  earn-
 ings.  The  repayment  burden  is
 \usually  measured  as  a  proportion
 of  a  country’s  export  earnings.  In
 the  case  of  India,  this  proportion  has
 been  as  follows  in  recent  years:—

 Debt  Exports  Debt
 Servicing  (Rs.crores}*  Servicing

 Years  ch  8  charges  as
 (Rs.  crores,®  percentage of  exports

 ‘1973-74  596  2523  236

 974-75«  ‘  .  *  626  3929
 1975-76,  et  687  4043  To
 1976-77  हे  755  5740  74  7

 1977-78@  डे  नि  .  842  5253  16-0

 *Figures  rounded.
 @  Provisional

 Estate  Duty  cage  of  (late)  Shri  Sant
 Lal,  Advocate,  Sonepat

 1864,  SHR]  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state;

 (a)  whether  the  Assistant  Controller
 of  Estate  Duty,  Karnal  (Haryana)  is
 dealing  with  the  Estate  Duty  case  of
 late  Shri  Sant  Lal,  an  advocate  of
 Sonepat,  who  died  in  October,  ‘1978;

 (b)  who  are  his  heirs;

 (c)  whether  they  have  filed  returns
 of  Estate  Duty  within  time:

 (d)  what  are  the  details  of  the  pro-
 perties  (immovable  and  movable)  dis-
 closed  in  the  returns;

 (e)  whether  the  returns  revea]  that
 the  deceased  had  to  his  credit  a  sub-
 stantial  amount  invested  in  HIMCO
 Laboratories,  Sonepat  (Haryana)  and
 was  the  owner  of  the  building  in  which
 the  said  Laboratory  is  situated;

 (f)  what  steps  have  been  taken  by
 the  Estate  Duty  Controller  to  ensure
 ६)  at  no  property  of  the  deceased  es-
 capes  assessment;
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 (g)  whether  the  said  assessment  has
 been  finalised,  if  so,  the  amount  of  duty
 assessed;  and

 (h)  whether  the  same  has  been
 recovereg  from  the  heirs,  if  not,  the
 Jeasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUAR  ULLAH):  (a)

 No,  Additional  Assistant  Controller  of
 Estate  Duty,  New  Delhi,  is  dealing
 with  the  Estate  Duty  case  of  late  Shri
 Sant  Lal,  Advocate  of  Sonepat.

 (b)  Shri  Gyan  Prakash  and  Shri
 Ved  Prakash.

 (९)  No,  the  return  of  estate  duty
 which  was  due  to  be  filed  by  18-4-1976
 was  filed  on  ‘15-10-1976,

 (d)Details  of  properties  disclosed
 in  the  return: —

 A.  Immovable  properties:
 (i)  Residential  house  in  Mohalla

 Rajaan,  Sonepat.
 (ii)  Shop  in  Bazar  Ganj  (Anand-

 wali  Shop)
 (ili)  Advance  to  Ghaziabad  Im-

 provement  Trust  for  a  plot
 No.  R/75  in  Rejendra  Nagar
 Scheme  (1100  sq.  yds.)

 (iv)  Advance  to  New  Friends’
 House  Building  Co-op.  Socie-
 ty,  New  Delhi  for  purchase
 of a  plot  of  500  sq.  yds.  in
 ares.

 (v)  Advance  to  Manufacturers’
 Co-op.  Society  for  allotment
 of  a  plot  of  000  sq.  yds,

 (vi)  Agricultural  land  in  Sone-
 pat,

 (vii)  Deceased  Shri  Sant  Lal's
 /3rd_  interest  in  HUF  es‘ate
 comprising  6  Kacha  Btghas
 of  agricultural  land  in  village
 Patti  Musalman  and,  ‘Kaeha
 house  jn  village  thana  Kalan.
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 B.  Moveable  properties:
 @  Shares,

 (ii)  Cash  in  hand.
 (iil)  Deposit  in  Bank.
 (iv)  Refund  voucher.
 (v)  Uncashed  dividend  warrants.
 (vi)  Fiat  Car—~969  Model.

 (vii)  Personal  watch  and  Ring.
 (vii)  Outstanding  profeasional  fees.

 (ix)  Amount  due  from  Ravi
 Prakash.

 (x)  House-hold  goods,
 (xf)  Gun,

 (xii)  Deceased  Shri  Sant  Lal’s  i/3rd
 interest  in  HUF  deposit  in
 Banks  and  Companies.

 (e)  There  is  no  indication  from  the
 Estate  Duty  return  to  the  effect  that
 the  deceased  had  to  his  credit  any
 amount  invested  in  HIMCO  Labora-
 tories,  Sonepat  (Haryana)  and  was  the
 ‘owner  of  the  building  in  which  the  said
 Laboratory  is  situated

 ({f)  The  Assistant  Controller  of
 Estate  Duty  did  not  accept  the  return
 under  section  ‘58(1)  of  the  Estate  Duty
 Act  and  fixed  a  hearing  when  one  of
 the  accountable  persons  appeared  and
 the  matter  was  discussed  with  him.
 As  per  material  produced  before  the
 Assistant  Controller  of  Estate  Duty.
 prima  facie  there  was  no  escapement
 of  any  property  from  the  duty.  There
 is  no  indication,  however,  if  the  Aasis-
 tant  Controller  called  for  the  connected
 income-tax  records.  From  a  recent  re-
 port  received  from  the  Commissioner
 of  Income-tax,  Haryana,  it  appears  that
 it  may  be  relevant  to  do  so  now  atid
 carry  on  further  enquiries  in  thig  re-
 gard,  Suitable  instructions  for  the
 purpose  are  teirg  issued.

 {g)  Yes,  the  Estate  Duty  assess-
 ment  was  finalised  on  328  March,  977
 Duty  of  ड,  30.673  inctuding  friterest
 of  Rs.  893  was  assessed.
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 wat)
 Be  28978  as  been  paid  by  the 2  ined  Abe  कीमतों  में  मार्च  कमा जून  के  महीनों हु  20th  A  ‘and  I teas  been  held  in  soeyance  as  estimated  =

 के  बीच  हुई  मामूली-सी  वृद्धि.  प्रसाधारण
 व्या  fee  payable  on  the  estate  of  the  बात  नहीं  है  बल्कि  बह  नौसनी  कारणों  से  होती deceased  for  obtaining  the  succession
 certificate.  [Section  50  of  the  Estate
 Duty  Act  provides  that  the  estate  duty i  payable  shall  be  reduced  by  an  amount
 which  is  equal  to  the  court  fees  so

 है।  इस  अवधि  %  छिन  कुछ  एक  वस्तुओं  की
 कीमतों  में  वृद्धि  हुई  है  उनके  नाम  है:  चावल,
 अंडे,  प्याज,  आलू,  दूध,  सरसों  का  तेंल  तथा

 paid.)

 te  मूल्य  शुजकांक

 79  65.  शी  गंगा  क्त  सिह  :

 ह ।  रामधारो  शास्त्री  :

 ब्या  बिल  मंत्री  यह  बत।ने  की  कृपा  भरेंगे
 ह

 (७)  क्‍या  सरकार  को  इस  बात  की
 जआानकाणी  है  कि  प्रप्रैल,  मई  शौर  जून,  978
 में  थोक  मूल्य  सूचकांक  बढ़  गया  है,  जिरुसे
 जनता  पर  सीधा  प्रभाव  गह  है  t

 (७)  यदि  हां,  तो  सत्संबंधी  6व्य  झौर
 कारण  क्या  हैं  भौर  वि.न-+किन  वल्तुभों  के  थोक
 जुल्य  सूच#ॉफ  में  वृद्धि  हुई  है  ;

 (१)  $.प्रैल,  मई  झौर  जून,  978  में
 त  ह (6  इसो  प्रवधि  को  तुलना  में  थोक
 नुल्प  सूचकां+  में  कितनी  वृद्धि  हुई  है  ;  अौर

 (५)  सरकार  घोक  मूल्य  सूचकांक  स्थिर
 रखते  के  लिये  क्या  टायंव।हू  फर  रहो  है?

 जिस  मंत्री  ी  एच०  एम०  पटेश)  :

 (क)  से  (ग).  थोक  कोमतों  के  स्क  कांग,
 (i97¢-7I==00)  जो  मार्च,  978
 में  82.9  था,  घटकर  पैल,  82.  4
 ही  गया  धौर  उसके  ब।द  मई  में  झौर  ज्यादा
 चट  कर  82.2  (भ्रनन्तिस्त)  हें,  गया  ।  इतके
 शाव  जूम,  978  में  मह  बढ़  कर  84.0
 (अनस्तिम)  हो भया ।  977  में,  सूचक  प्रंक,
 मर्ज  में  92.9  था  भौर  बढ़  कर  धीरे  धीरे

 बूम में  88.3  हो  समा  था  इस  प्रकार,
 977  में  हुई  3.0  प्रतिशत  को  वृद्धि  के

 मुकाबले,  इस  बे  मार्च  तथा  जून,  के  बीच
 केवल  0.6  प्रतिशत  की  वृद्धि  हुई  ।

 रियल  का  तेल  ।  कुछ  झौदयोगिक  बस्तुएं
 जैसे  कि  टायर  तथा  ट्यूब  भौर  सोडा  ऐश
 में  भी  बृद्धि  हुई  हैं  1

 (घ)  जैत्ाकि  उपयुक्त  आंकड़ों  से
 देखा  जा  सकता  है,  कीमतों  का  साम्गन्य
 स्तर  पिछले  वर्ष  के  ्तरसे  कम  हैं।  यह  सरकार
 दूवारा  मुद्रास्फीति  के  वि्द्ध  किए  गए  उपायों
 की  सफलता  का  दूयोतक  है  ।  फिरे  भी  स्थिति
 पर  निकट  से  नजर  रखी  जा  रही  हैं  कीमतों
 में  भ्रनुचित  वृद्धि  को  रोकने  के  लि.  ज्य  भो
 प्रावश्य+  होता  है  समुचित  कारंव/।ई  की  जाती
 है।

 तस्करी  करके  लायी  गयी  वस्तुओं  का  नियटान

 1866.  शनी  गंगा  भक्त  सिह  :
 श्री  नजा  सिह  चोहान  :

 क्या  विस  मंत्री  सीमाशुल्क  विभाग  के
 गोदामों में  पड़ो  तस्व.र।  की  ण्ब्त  को  गयी
 वस्तुओ्नों  के  निपटारे  के  तरीके  के  बारे  में
 I0  मार्च,  978  के  तारांकित  प्रश्म  संख्या
 2343  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 ह्पा  करेगे  कि  :

 (क)  सरकार  के  विभिन्न  थोदामों  में
 पड़ी  लगभग  46  करोड़  रुपये  के  मूल्य  की
 वस्तुओं  में  सं  कितनी  मात्रा  में  तथा  बितने
 मूल्य  की  वस्तुय  बेची  दी  गयी  हैं  ;

 (ख)  शेष  विदेशी  वस्तुओं  को  सरकार
 कब  तक  बेल  सकेगी  ;  शौर

 (ग)  सोमाशुल्क  को  वस्तुप्रों  के  इतने
 लम्बे  समय  से  बिता  बिकी  पड़े  रहने  के  कारण
 सरकार  को  नितनी  हानि  हो  रही  है  ;



 359  Written  Answers

 विस  बंप्रासंव  में  राज्य  मंत्री  पु  सतीश
 अग्रवाल)  :  (क)  दिनांक  12-77
 से  30-6-78  तक  की  भ्रवधि के  दोरान  बेचे
 गधे  माल  को  मात्रा  और  मूल्य  के  बारे  में
 सूचना  शनुअंध  में  दी  गयी  है  1

 (ख)  विभिन्न  प्रकार  की  वस्तुओों,
 के  निपटान  की  प्रणाली  की  समीक्षा  करने  की
 दृष्टि  से,  जब्तशुरा  माल  की  बिक्री  27-8-77
 से  बंद  कर  दी गधी  थी  t  व्यापक  समीक्षा
 के  बाद  भवम्बर,  977  मेंये  आदेश  जारी
 किये  गये  हैं  कि  तस्करी  के  धंधे  के  लिए
 विशेष  झाक्ग  बले  माल  से  भिन्न  जब्तशुदा

 वल  का  निपटान  पिछले,  भ्रादेशों  के  भ्नुधार
 ही  किया  आय  ।  तस्तरी  के  धंधे  के  लिए  विगेष
 अकरण  वाले  जब्तशुदा  माल  को  निपटाने
 के  तरीके  के  बारे  में  झादेश  मई,  1978  में

 JULY  ३8,

 क्यारी  किये  गये  थे  t  सोमाशुल्क  ent
 को  भी  ये  हिदायत  दे  दी  गई  हैं  कि  ने  इस
 प्रकार  को  कायंवाही  के  िए  तैयार  सारे  शाल
 का  तुरन्स  निपठान  कर  दें  t

 (ग)  पकड़े  गए  माल  का  भिपटाम  ह. । अ
 किया  जा  सफता  है  जब  ्य्ती  के  बारे  में  लिजेंय
 हो  चुका  हो  शौर  जब  सीमाशुल्क  भ्धिनिवभ,
 962  के  अंतर्गत  भ्रपील  और  नजरसानी  के

 रूप  में  उपलब्ध  राहुत  समाप्त  हो  जाने  बाद
 इस  प्रका  (  को  खब्ती  को  अंतिम  रूप  दिया  था

 चुका हो।  ये  कार्यवा  हियां  होती  ही  ऐसी  है  कि
 इनमें  काफी  समय  लग  जाता  है।  इसलिए
 सरकार  दवारा  चाटा  उठाए  जाने  का  है... 6
 जब  तक  नहीं  उठता  जब  तक  पकड़ा  गया  साथ
 अन्तत.  निपटा न  के  लिए  तैयार  नहीं  हो  चाता  ।

 हीरे

 रत्न  और  उपरत्न

 शराब
 बिकिरण  ध्रौर  धातु  सूरा  न

 बिजली  का  सामान
 (टेलीविजन,  गणित्र,  टपरिकाडर  )

 अन्य  सामान  .

 मात्रा  मूल्य
 (लाख  कपों में) में  )

 38.47  मीटर  4.  07

 9.981  भ्रदद  3.27

 5,985,149  ग्राम  8.88

 9,404  किलोग्राम  57.  27

 435  बकौरट  7.  29

 44,74  कैरट  I.53

 3,557  बोतल  8.47

 10,341  रीलें  23

 _  3.59
 _  i09.  20

 (उपयुगत  अकड़ों  में  बुगनेश्यर  डिंगढ  समहार्तालयों  से  सम्बन्धित  निपटान  के  ब्वीरि
 शामिल  नहीं  हैं,)
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 Sections  in  .इ

 1867,  SHRI  GANGA  BHAKT
 SINGH:  Wiil  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  amount  of  subsidy  given  by
 Government  to  the  people  of  various
 categories  and  of  the  weaker  sections
 in  Uttar  Pradesh  in  ‘1977-78;

 (b)  the  percentage  of  the  people,
 particularly  the  people  belonging  to
 the  weaker  sections,  benefited  thereby;
 and

 (c)  whether  Government  have  in-
 creased  the  amount  of  subsidy  for  the
 financial]  year  1978-79  and  ig  so,  the
 details  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  में  .M.  PATEL):  (a)  to  (ec).  In-
 formation  about  subsidies  given  by  the
 Central  Government  is  available  in  the
 Annual  Budget  documents  of  Central
 Government  and  Railways.  Subsidies
 are  granted  for  specific  purposes  and
 benefits  thereof  accrue  in  general  to
 the  entire  country,  For  example,
 subsidies  given  to  Food  Corporation  of
 India  to  compensate  for  the  excess  of
 the  economic  costs  over  sales  realisa-
 tions  of  foodgrains  and  subsidies  in
 railway  freight  for  foodgrains  help  in
 keeping  the  prices  of  foodgrains  low
 and  the  benefits  thereof  flow  to  all
 consumers  of  these  items.  No  data
 about  the  subsidies  received  by  people
 of  various  catgories  and  of  weaker  sec-
 tions  U.P.  in  ‘1977-78,  is,  therefore,
 available  with  Government.

 मई  खिसान  सेवायें  क्‍्रारम्भ  करता  तथा  नई
 हवाई  पट्टियों  का  सिर्माण

 1868.  शी  हुकस  न्द  कछवाय  :  क्‍या
 ्वर्षदन  ौर  बाधर  विमामन  मंत्री  इण्डियन
 एयरलाइसस  के  लिये  भौर  झधिक  एयर
 बसों  के  बारे  में  2  दिसम्बर,  977  के

 846  LS—
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 लारंकित  प्रश्न  संख्या  252  के  उत्तर  के  संबंध
 में  यह  बताने  की  कृपा.  करेंगे  कि  :

 (क)  क्या  देश  में  विभान-यातामात
 बढ़  गया  है  द्रौर  यदि  हां,  तो  कितनी  नई
 विमान-सेवायें  झारम्भ  करने  का  विचार
 है;  भ्रौर  वित्त  बषं  i978-79  के  दौरान
 कितनी  नई  हवाई  पट्टियों  का  निर्माण  किये
 जाने  की  आझ्राशा  है;

 (ख)  क्या  दिल्ली,  अम्बई  तथा
 कलकत्ता  विमान-मार्गों  पर  अपने  स्थान  को
 सुनिश्चित  करने  के  लिये  यात्रियों  को  एक
 सप्ताह  तक  प्रतीक्षा  करनी  पड़ती  है  भौर
 यदि  हां  तो  क्या  विभाग  का  विचार  इस  झाशय
 से  उचित  व्यवस्था  करने  का  है  कि  यात्रियों
 को  अपना  यात्रा-टिकट  खरीदने  के  दिन  ही
 झपने  स्थान  का  झारक्षण  सुनिश्चित  हो  जाये;

 (ग)  क्‍या  काफी  स्थान  रिक्त  रहने  पर
 भी  यात्रियों  को  स्थान  देने  से  इन्कार  कर  दिया
 जाता  है  और  जहाज  खाली  स्थान  लेकर  ही
 उड़  जाता  है।  भर

 (घ)  यदि  हां,  तो  प्रप्रैल,  977  तथा
 5  जनवरी,  978  के  बीच  प्रत्येक  उड़ान

 के  समय  कितने  स्थान  रिक्त  रहे  ?

 पर्यटन  और  नागर  दिमानर  मंत्री  थ्ी
 पुरषोसम  कौशिक)  :  (क)  जी,  हां ।.
 देश  में  विमान  यातायात  काफी  बढ़  गया
 है।  बढ़ती  हुई  मांग  को  पूरा  करने  के  लिए
 दिल्ली-बम्बई-दिलली  सैक्टर  पर  एक
 भतिरिक्त  दैनिक  एयरबस  सेवा  चालू  की
 गयी  है  तथा  20  मई  978  से  बम्बई-तिबेन्द्रम-:
 बस्भई  सैक्टर  पर  भी  एयरबस  सेवा  चालू
 कर  दी  गयी  है  ।  यह  पिछली  सेवा  बोइंग
 737  की  दो  दैनिक  सेवा  के  स्थान  पर  चालू
 की  गयी  है  ।  इसके  झलावा,  कई  सैंक्टरों
 पर  टर्बो  प्रॉप  सेवाझों  के  स्थान  पर  बोइंग-
 737  सेवाएं  चालू  कर  दी  गयी  हैं  जिससे  उन
 भार्गों  पर  और  प्रधिक  क्षमता  उपसब्ध  हों
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 योजना  में,  इंडियंग  एयरलाइन्स  का  शिल्ली-
 हैदराबाद  -बंगलौर  मार्ग  पर  एयरबस  चालू
 करते  का  प्रस्ताव  है  तथा  1979-80  में
 गोहाटी  लथा  श्रीनगर  के  लिए  भी  एयरबस
 चलाने  की  मोजना  है  1  भौर  जब  धगरतल्ला,
 भावनगर  तथा  कोचीन  के  हवाई  क्‍ड्डों  पर
 विकास  कार्य  पूरा  हो  जाएगा  तो  उन  पर
 बोइंग-737  परिचासन  प्रारंभ  करने  की  भी
 योजनाएं  हैं  ।  वित्तीय  वर्ष  i978-79  के
 दौरान  नागर  विमानन  विभाग  का  पोर्ट
 ब्लेयर  तथा  कालीकट  में  हवाई  अड्डे  बनाने
 का  प्रस्ताव  है  ।

 (ख)  कुछ  मुख्य  मार्गों  पर  अतिरिक्त
 सेवाभों  के  चालू  कर  लिये  जाने  से  तथा  20
 मई,  1978  %  झम्य  मार्गों  पर  क्षमता  के

 युननिनिर्धारण  से  स्थिति  में  काफी  सुधार
 हुमा  है  ।  दिल्ली-बम्बई  मार्ग  पर  शुरू  की
 गयी  अतिरिक्त  बस  सेवा  भ्रपराहुण  में  परि-
 चालित  की  जाती  है  |  यहू  नोट  किया  गया
 है  कि  नयी  सेवा  प्रपेक्षाकृत  “लो-सीट  फैक्टरों
 पर  परिचालित  की  जा  रही  है  क्‍योंकि  यात्री
 संभवतया  प्रातः  धथवा  सांयकालीन  उड़ानों
 के  ही  यात्रा  करता  पसंद  करते  हैं  1  इसका
 परिणाम  यहू  हुआ  है  कि  बावजूद  इस  बात
 के  कि  बाद  दोपहर  की  अतिरिक्त  सेवा  को
 मिला  कर  उपलब्ध  कुल  क्षमता  पर्याप्त  से
 भी  अधिक  है,  फिर  भी  प्रात:  एवं  सांयकालीन
 उड़ानों  पर  दबाव  चल  रा  है  ।

 (ग)  जी,  नहीं  ।  निश्चित  रूप  से

 बुक  किये  गये  यात्रियों  को  सीटें  दे  देन ेसे  बाद
 यदि  लोड एवं  सीटें  उपलब्ध  होती  हैं  तो
 इंडियन  एयर-लाइन्स  किसी  भी  विशेष
 सैक्टर  के  लिए  हवाई  अडडे  पर  उपलब्ध  सभी
 यात्षियों  को  स्थान  दे  देते  कौ  हर  कोशिश
 करती  है

 (घ)  इंडियन  एयरलाइन्स  ने  अपने
 समस्त  मार्ग  ह... उ  थर  1977=78  कें
 दौरान  समग्र  शीट  फैक्टर  का  70  अतिशत्त

 wenn  fer  घने  पावर  बे  पूंछ.
 मुख्य  मार्थों  पर  1977-78  के.  दौरात
 उपलब्ध  सीट  फैक्टर  इससे  भी  झभिक,
 झरचात्‌  73  से  84  प्रतिशत  तक  रहा।

 Decision  on  Ramanna  Committee
 1.

 1869.  SHRI  R.  K.  MHALGI:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  refer  to  re-
 ply  given  to  Unstarred  Question  No.
 636  on  24th  February,  978  regarding
 recommendations  of  Ramanna  Com-
 mittee  and  state:

 (ay  whether  Government  have  taken
 @  decision  on  the  recommeridations
 made  in  the  report  of  Ramanna  Com-
 mittee  which  hag  been  submitted  to
 Government  about  14-15,  months  back;

 (b)  if  a0,  when  and  the  nature  there-

 (c)  whether  Government  have  taken
 into  consideration  the  views  of  the
 Meteorological  Workshop  Union  of
 Pune  Branch  as  per  promise;  and

 (a)  if  no  decision  has  been  taken  so
 far,  the  reasons  for  delay  and  when
 they  shall  now  be  taken?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOU-
 TTAM  KAUSHIK):  (a)  and  (b).  Gov-
 ernment  have  taken  decision  on  the
 i8th  July  978  on  the  recommendations
 concerning  the  management  structure,
 Organisational  set  up  at  the  headquar-
 ters  and  personnel  recruitment  and
 promotional  policies  made  in  the  India
 Meterological  Department  Review
 Committee  Report.

 A  Statement  containing  the  recom-
 mendations  and  the  deciaion  on  these
 aspects  ig  laid  on  the  Table of  the
 House.  (Placed  in  Library.  8०8  No.
 LT-2507/78}.
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 te)  and  (d):  The  view  of  Meteorolo-
 gieai  Workshop  Union  of  Pune  Branch
 was:  that  the  functions  of  production
 of  inetruments  as  existing  now  should
 not  be  taken  away  from  India  Meteo-
 rological  Department.  Decision  has
 Been  taken  not  to  change  the  present
 practice  of  manufacturing  of  instru-
 ments  in  the  India  Meterological  De-
 partment  Workshops  for  the  present.

 Refusal  of  States  to  Passengers  for
 Jaipur  in  I0-49]  Flight  an  i2-¢-78

 1870.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  jt  is  a  fact  that  most  of
 the  wait  listeg  and  even  some  unlisted
 passengers  told  to  take  chance  at
 Palam  airport  check-in  counters  on
 Indian  Airlines  flight  are  refused  seats
 while  fa  fact  seats  are  available  in
 the  aircraft;

 (b)  whether  it  is  also  a  fact  that  on
 i2th  June,  978  in  IC-49  Ex  Delhi-
 Jaipur-Udaipur  Aurangabad-Bombay
 80  many  passengers  going  to  Jaipur
 were  refused  seat  at  the  check-in  coun-
 ter  while  in  fact  number  of  seats  were
 available  upto  Jaipur;

 (९)  if  so,  the  reasons  of  such  treat-
 ment  to  the  passengers;  and

 (d)  reaction  of  the  Government  in
 this  regard?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUSHIK):  (a)  No,  Sir,  Every
 effort  is  made  by  the  Indian  Airlines
 to  accept  all  passengers  available  at
 the  airport  for  a  particular  sector  pro-
 vided  load  and  seats  are  available  after
 accommodating  the  definitely  booked
 Passengers.

 tb)  No,  Sir.  There  was  no  waiting
 list.on  flight  IC-49!  on  2th  June,  1978.
 Even  prior  booking  was  low  and  the
 flight  remained.  open  until  the  last.

 (c)  and  (a,  Do  not  arise.

 ‘Eatrofuction  of  Actrel  Levy

 i87].  SHRI  -MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  High
 Power  Committee  to  study  the  work-
 ing  of  Madras  Municipal  Corporation
 has  recommended  for  introduction  of
 Octroi  levy;  and

 (b)  if  80,  his  reaction  thereon  in  the
 light  of  his  budget  proposal  for  1978+
 799

 THE  MINISTER  OF  FINANCE
 (SHR]  H.  M.  PATEL):  (a)  and  (b).
 The  Government  of  Tamil  Nadu  have
 stated  that  the  High  Level  Committee
 on  Madras  Municipal  Corporation  has
 recommended  the  introduction  of  octroi
 in  the  State.  The  State  Government
 have  further  stated  that  the  question  of
 introducing  octroi  was  examined  by
 the  State  Government  previously  and
 it  was  then  decided  not  to  levy  this
 duty  on  account  of  its  manifold  dis-
 advantages.  The  State  Government
 are  examining  the  recommendations
 of  the  High  Level  Committee  on  Mad-
 ras  Municipal  Corporation  and  a  final
 decision  has  not  yet  been  taken.  It
 will,  therefore,  be  premature  to  indi-
 cate  the  Central  Government’s  reaction
 in  this  regard.

 Transportation  of  Goods  Meant  for
 Export

 ‘1872.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  Government  consider
 that  there  has  been  notable  increase  in
 the  transportation  of  goods  meant  for
 export  to  the  neighbouring  countries
 during  the  last  two  years;

 (9)  if  go,  figures  for  the  last  two
 years;

 (c)  whether  proposal  for  further
 enhancement  in  the  field  of  export  is



 769  Written  Answers

 under  consideration  of  the  Govern-
 ment;  and

 ‘(d)  if  so,  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  and
 (b).  Our  neighbouring  countries  with
 whom  we  have  common  frontiers  are
 Pakistan,  Bangiadesh,  Nepal,  Sri
 Lanka,  Burma  and  China.  Our  trade
 with  these  countries  has  been  showing
 an  upward  trend.  The  figures  of  our
 exports  to  these  countries  are  as  fol-
 lows:—

 (Re.  in  lakh«)

 Naine  of  the  country  1975-76  1976-77,

 Pakistan  7  78  897
 Ban  glade-h  628  5480
 Nepal  §095  566
 Sri  Lanka  agi  3935
 Burma  +  हर  Sys  908

 Total.  I4592  76396

 Complete  figures  for  ‘1977-78  are  not
 available.  Trade  with  China  has  been
 resumed  from  April  977  and  contracts
 for  export  till  the  end  of  June  978
 according  to  available  information
 were  of  the  order  of  Rs.  942  lakhs.

 (९  yand  (a).  Government  is  continu-
 ously  looking  for  opportunities  for  in-
 creasing  exports.  However,  the  fol-
 lowing  specific  development  are  likely
 to  help  in  increasing  our  exports  to
 some  of  the  neighbouring  countries:

 (i)  New  treaties  of  trade  and  of
 transit  and  an  agreement  on  coopera-
 tion  to  control  unauthorised  trade
 between  India  and  Nepal  signed  in
 the  month  of  March,  ‘1978.

 (ii)  A  new  trade  agreement  bet-
 ween  India  and  Afghanistan  signed
 in  the  month  of  June,  ‘1978.
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 (iii)  An  agreement  signed  bet-

 ween  the  Government  of  India  and.
 Sri  Lanka  In  the  month  of  January,
 978  extending  a  credit  of  00  milllon.
 to  Sri  Lanka  for  purchase  from
 India  by  Sri  Lanka  of  commercial
 vehicles,  electric  goods,  tele-commu-
 nication  equipment,  jndustrial,  agri-
 cultural,  construction  and  general.
 purpose  machinery,  railway  equip-
 ment,  steel  and  wire  rods  etc.

 (iv)  The  Indo—Sri  Lanka  Joint
 Commission  met  in  Sri  Lanka  to-
 wards  the  end  of  June,  ‘1978.  The
 Working  Group  on  trade,  set  up  by
 the  Commission,  agreed  that  every
 possible  effort  to  expand  the  present
 level  of  trade  should  take  place.

 (v)  A  economic  delegation  from
 Burma  is  expected  to  come  to  India
 soon  at  the  invitation  of  our  Foreign
 Minister.

 Items  under  Small  Scale  Industries
 Banned  for  Import

 ‘1873.  SHRI  MADHAVRAO  SCINDIA:
 Will  the  Minister  of  COMMERCE.
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  details  of  the  items  under  Small
 Scale  Industries  banned  for  import  in
 the  new  Import  and  Export  Policy  for
 ‘1978-79;

 (b)  whether  the  Policy  announced
 by  the  Goverrment  has  been  hailed  by
 the  small  scale  sector;  and

 (e)  if  so,  salient  features  thereof?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-.
 TION  (SHRI  ARIF  BEG):  (a)  to  (०).
 The  legitimate  interests  of  small  scale.
 industries  have  been  kept  in  view
 while  formulating  the  import  policy
 and  the  policy  for  Registered  Expor-
 ters  for  ‘1978-79.  A  copy  of  the  Policy
 Book  containing  the  details  was  placed
 on  the  Table  of  the  House  on  4rd
 April,  1978.  The  policy  has  beer
 generally  welcomed  by  the  trade  and
 industry  including  the  small  8९826
 sector.
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 Slow  Growth  of  Exports

 1475,  SHRI  ्,  P.  GAEKWAD:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  export
 performance  in  ‘1977-78  is  very
 disappointing  as  compared  to  an  im-
 pressive  growth  rate  of  well  over  27
 per  cent  achieved  in  ‘1976-77;

 (by  whether  it  is  correct  that  the
 country’s  imports  on  the  other  hand,
 registered  a  sharp  increase  of  about
 ‘18.8  per  cent  in  ‘1977-78  ag  against  3.4
 Per  cent  fall  in  ‘1976-77;

 (c)  if  s0,  what  are  the  reasons  for
 slow  growth  of  exports  in  ‘1977-78;

 (a)  whether  India’s  balance  of  pay-
 ment  will  ‘uot  be  adversly  affected
 due  to  reverse  trend  of  export-imyort
 in  ‘1977-78;  ang

 (e)  if  so,  measures  taken  07  propos-
 ed  to  be  taken  to  boost  export  trade?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  The
 Provisional  figures  of  exports  during
 1977-78  amounted  to  Rs.  5252.67  crores
 showing  an  increase  of  about  5.5  ver
 cent  over  the  comparable  provisional
 figures  of  Rs.  49980.60  crores  in  ‘976-77.
 The  growth  rate  of  exports  durin,
 (1976-77  was  high  at  about  27  per  cent.

 (b)  Yes.

 (c)  The  slow  growth  in  exports  dur-
 ing  1977-78  has  been  due  to  various
 factors  viz.  growing  trends  towards
 protectionism  in  the  developed  coun-
 tries,  continued  recessionary  situation
 in  the  world  economy,  fluctuations  in
 dollar  value  and  in  the  case  of  certain
 mass  consumption  items  Government's
 deliberate  policy  to  regulate  their  ex-
 ports  in  the  interest  of  domestic  re-
 quirements.

 (d)  It  is  diMcult  to  project  precisely
 the  position  of  balance  of  payments

 since  favourable  or  unfavourable
 balance  of  payments  is  the  net  outcome
 of  external  transactions  of  the  country which  include  import  payments,  cx-
 port  receipts,  inflows  and  outflows  on
 account  of  invisible,  flow  of  foreign
 assistance  and  other  capital  transac.
 tions.

 (९)  To  promote  exports  a  number
 of  steps  have  been  taken  which  चेचन
 clude  participation  in  Trade  Fairs  an¢
 Exhibitions  abroad,  identification  of
 areas  and  export  items  with  export
 potential,  visits  of  trade  delegations,
 grant  of  market  development  ass:st-
 ance,  drawback  of  custom  and  excise
 duty,  provision  of  export  finance,
 quality  contro]  and  supply  of  imported
 and  domestic  inputs,  establishment  OL
 joint  ventures  and  industrial  coopera-
 tion  in  third  countries,  etc.

 The  Export  Policy  seeks  change  in
 exports  from  primary  commodities  to
 products  with  higher  value  added  ex-
 port  content  and  also  aims  at  securing
 higher  export  product  surplus  through
 better  capacity  utilisation,  new  invest-
 ment  and  modernisation.  It  also  aims
 at  cultivating  and  developing  new  ex-
 port  markets.

 Keeping  in  view  the  unfavourable
 world  trade  situation  and  the  increas-
 ing  resistance  encountered  by  India's
 export  on  account  of  recessionary  ~on-
 ditions  in  the  world  economy,  eight
 Task  Forces  have  been  formulated  for
 the  following  product  groups;

 l.  Electronics

 2.  Projects

 3.  Agriculture

 4.  Handicrafts

 5.  Gems  &  Jewellery

 6.  Leather  &  leather  manufactures

 7.  Small  Scale  Sectors

 8.  Export  Services.
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 Immediate  follow-up  action  will  be
 initiated  on  the  basis  of  the  recom-
 mendations  of  the  task  forces.

 Money  Spent  on  Touriam  Development

 1876,  SHRI  SURENDRA  BIKRAM:
 SHRI  GOVINDA  MUNDA:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  how  mutch  money  is  being  spent
 in  the  last  three  years  for  tourism
 development;

 (b)  how  much  money  is  being  spent
 annually  to  improve  the  airport  facili-
 ties;  and

 (cy  how  much  time  and  money  is
 being  annually  spent  to  study  and
 develop  methods  to  speed  up  passen-
 ger  clearance?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TAM  KAUSHIK):  (a)  The  Depart-
 ment  of  Tourism  and  the  India  Tour-
 ism  Development  Corporation  together
 have  incurred  a  total  expenditure  of
 Rs.  10,70.09  lakhs  during  1975 —78  for
 tourism  development.  Out  of  this
 amount  Rs.  838  lakhs  were  spent  ०४
 the  India  Tourism  Development  Cor-
 poration  and  Rs.  232.09  lakhs  by  the
 Department  of*  Tourism.

 (b)  For  the  year  ‘1978-79,  the  Gov-
 ernment  have  approved  a  total  plan
 expenditure  of  Rs.  6.59  crores  for  the
 Civil  Aviation  Department  and  Rs.  9.65
 crores  for  the  International  Airports
 Authority  of  India  to  improve  airport
 facilities  at  domestic  and  international
 airports,  respectively.

 JULY.  98, 1078.  ‘Weitten:  Answers

 (०)  The  procedures  followed.  tor  tte
 clearance  of  passengers  are  always  kept
 under:  review  with  a  view  to  expedite
 them,  cozsistent  with  security  and
 other  reg  tirements.  However,  informa-
 tion  On  the  time  and  money  spent  ex-
 clusively  for  studying  and  developing
 methods  for  speedy  clearance  of  pas-
 sengers  is  not  available.

 मिवंत्रिध  ्र्दुझों  के  छितरण  के  ल्थि  शसकंता'
 सन्त

 1877.  मो  सदराज  :  क्‍या  वाणिग्य

 सथा  सागरिकःयूति  झोर  सहकाश्ति  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  देश  को  जनसंडया  को  देखते

 हुए  उचित  दर  की  दुकानों  की  कमी

 है;

 (ल)  क्या  नियंत्रित  दस्तुझों  के  वितरण

 के  लिये  सतर्कता  समितियां  गठित  की  गई  हैं;

 धौर  यदि  हां,  तो  उसकी  संख्या  कितनी

 है;

 (ग)  क्या  इन  समितियों  को  कोई

 शक्तियां  प्राप्त  नहीं  हैं  तथा  इसके  फलस्यहूप

 ये  भ्रपना  कर्तव्य  निभाने  में  क्षम  हैं;  भौर

 (ध)  यवि  हां,  तो  जनसंख्या  के  अनुपात

 से  सक्षम  समितियों  का  गठन  कथ  तक  किया

 जायेगा  ौर  यदि  गहीं,  तो  इसके  क्‍या  कारण

 हैं?
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 बाणिकर  रुषा  लागरिक  भूति  जौर
 सहकारिला  |...  में  राज्य  भंजी  (जो
 कृष्ण  कुमार  भोवल)  (क)  ब्र/मील
 क्षेत्रों  में उचित  दर  को  दुकानों  को  कमी
 को  दूर  करने  के  लिये  सरकार  ने  प्रस्ताव
 किया  है  कि  2000  था  उससे  अधिक
 की  झाबादा  बाले  प्रत्येक  भांव  यो  ग्रास
 समूह  के  लिये  एक  उचित  दर  की  दुकान  हो  ।

 (@)  ज्यों  में  ग्राम  पंचायत  स्तर,
 ब्लाक  स्तर,  तहसील  स्तर  तथा  जिला
 स्तर  जसे  विधिन्न  स्तरों  पर  सलाहकार
 समितियां  महिला  समितियां  बनाई  मई
 हैं  1  देश  में  कार्य  कर  रहो  इस  प्रकार
 की  सलाहकार  समितियों  की  कुल  संधा
 इस  समय  उपलब्ध  नहीं  है

 (ग)  राज्य  सरकारों  से  भ्नुरोध  किया
 गया  है  कि  वे  उपभोक्ताझों  के  हितों  की  रक्षा
 के  लिए  झपने  राज्य  में  स्थिति  को  प्राथमिकता
 के  आधार  पर  समीक्षा  करें  और  सलाहकार
 समितियों  /  सतकंता  समितियों  के  पुनर्गठन
 के  लिये  प्रभावों  कदम  उठायें  ।  इन  समितियों
 को  प्रभावी  बनाने  की  दृष्टि  से  राज्यों  को  यह
 भी  सलाह  दी  गई  है  कि  इन्हें  उचित  दर  की
 दुकानों  तथा  खाद्य  कार्डों  की  जांच  करने  के
 लिये  खाद  नियंत्रण  झादेश  तथा  झावश्यक
 बस्तु  अधिनियम  झादि  के  भंतर्भत  कुछ  कानूनी
 शक्तियां  प्रदान  करें  ny

 (घ)  राज्य  सरकारों  को  इस  बारे  में
 सिर्धारित  मार्गवर्शक  सिद्धास्तों  को  ध्यान  में
 रखते  हुए  सतर्कता  समितियां  गठित  करने  के
 लिये  योजनायें  बमासी  होंगी  ।

 Extension  and  Strengthening  of  Run-
 way  at  Cochin  Airport

 1878,  डाना  द  M.  SUDHEERAN:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state
 the  steps  taken  by  the  Government  for
 the  extension  and  strengthening  of  the
 runway  of  Cochin  Airport?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  The  work  of

 realignment,  strengthening  and  exten-
 sion  of  the  runway  at  Cochin  aero-
 drome  was  sanctioned  on  5th  January,
 ‘1976,  After  completing  the  codal  for-
 malities  etc.  the  work  commenced  on
 9th  March,  977  and  ig  expected  to
 be  completed  by  December,  ‘1978.

 राजक.ट  (गुण-त)  में  ह्रापात-निय ले
 कार्यालय

 1879.  आ  धर्म  फष्हि  भाई  बढेश :.
 क्या  वाणिज्य  हथा  मारप्कि  पृति  और

 सहकारिता  मंत्री  यह  बताने की  कृपा  करेंगे  कि  :

 (क)  गुजरात  में  सौराष्ट्र  क्षेत्र  के
 राजकोट  में  भ्रायात-निर्यात  कार्यालय  कब  से
 खोला  गया  है;

 (छू)  कया  उक्त  कार्यालय  बन्द  कर
 दिया  गया  है  [भ्रयवा  बन्द  किया  जाने
 वाला  है,  यदि  हां,  तो  इसके  क्‍या  कारण  हैं;

 (ग)  सौराष्ट्र  में  उन  शहरों  के  नाम
 क्या  हैं  जिन्होंने  राजकोट  में  कार्यालय  चालू
 रखने  की  मांग  की  थी  ौर  इसके  लिए  उन्होंने
 क्या  कारण  दिये  थे;

 (घ)  क्‍या  सौराष्ट्र  के  व्यापारियों
 तथा  उद्योगपतियों  श्रौर  वाणिज्य  संघ  द्वारा
 किये  जाने  वाले  भ्ायात-निर्यत  कारोबार
 के  लिए  राजकोट  में  कार्मालय  निरन्तर  रखा
 जायेगा  ;  और

 (=)  यदि  हां,  तो  क्‍या  राजकोट  में
 इस  कार्यालय  को  बनाये  रखने  के  लिए
 आवश्यक  निर्देश  दे  दिए  गये  हैं  भ्रथवा  दिये
 जाने  की  झाशा  है  ?

 ताशिज्य  झोर  नागरिक  पृत्ति  ता
 सहकारिता  संत्र/लप  में  राज्य  संतरी  मी
 प्रारिक  लेग) :  क)  प्रप्रैल,  952  4

 (ख)  से  (5):  राजकोट  स्थित
 आयात  व  निर्यात  के  नियंत्रक  के  कार्यालय  में
 इस  समय  जितना  कायें  भार  है  उसको
 देखते  हुए  झायात  तथा  भिर्यात  के  प्रयोजनों
 के  लिए  उसे  लाइसेंसिंग  कार्यालय  के  रूप  में.
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 बनाये  रखना  न्यायोत्रित  सहीं  समझा  गया
 तथापि  इस  कार्यालय  को  जारी  रखने
 के  लिए  कुछ  संसद  सदस्यों,  गुजरात  के  वा-
 णिज्य  तथा  उद्योग  चैम्बर  भौर  व्यापार  तथा
 उद्योग  की  भय  एसोसिएशनों  से  जिसमें
 भावनगर,  जामनगर,  राजकोट,  पोरबन्दर,
 जूनागढ़,  बेर'बल  तथा  सुरेन्द्रगर  के
 एसोसिएशन  भी  शामिल  हैं,  भ्रभ्यावेदन  प्राप्त
 हुए  थे  ।  इन  झ्भ्यावेदनों  के  झाधार  पर  यह
 विनिश्जय  किया  गया  है  कि  यह  कार्यालय
 1978-79  के  दौरान  इस  शर्ते  पर  कार्य
 करता  रहेगा  कि  झगर  वर्ष  i978-79  के
 दौरान  इस  कार्यालय  के  माध्यम  से  किये  जाने
 वाले  आयात-निर्यात  कार्यकलापों  में  पर्याप्त
 मात्रा  में  वृद्धि  नहीं  होगी  तो  उसके  बाद  उसे  बंद
 कर  दिया  जायेगा  ।  इस  संबंध  में  22  जून,
 978  को  एक  सार्वजनिक  सूचना  स०  42-

 शाई  टी  सी  (पी  एन)/78  जारी  की  गई
 थी।

 शुजरात  में  पर्यटन  के  विकास  के  लिये  सहायता
 हेठु  गुअरात  सरकार  के  प्रस्ताव

 i8809.  wt  ud  fag  भाई  बेल :.
 क्या  पर्यटन  और  सागर  जिमानन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  गुजरात  सरकार  ने  राज्य
 में  पर्यटन  के  विकास  के  लिए  कुछ  प्रस्ताव
 भेजे  हैं  और  केन्द्रीय  सरकार  से  वित्तीय
 सहायता  की  मांग  की  है;

 (ख)  यदि  हां,  तो  ऐसे  प्रत्येक  प्रस्ताव
 का  ब्यौरा  क्‍या  है  शौर  उनमें  से  घ्रस्येक
 प्रस्ताव  में  कितने  धन  की  मांग  की  गई  है
 तथा  कितने  की  स्वीकृति  दी  गई  है;

 (ग)  वर्ष  1976-77  ौर 1977-78
 के  दौरान  पयेटन  के  विकास  के  लिए  गुजराश
 को  कितनी  धनराशि  दी  गई  और  978-79
 के  लिए  कितने  धन  के  नियतन  का  विचार
 है;  शौर

 (ज)  केनदीय  सरकार  द्वारा  feecfer
 योजनाझभों  को  अ्रम्तिम  रूप  दिया  गया  है  और
 स्वीकृति  दी  गई  है  ?

 कयंडन  ौर  सागर  बिनानंत  मंत्रों  पथी
 (भी  बुश्योसम  Wife):  (क)  शोर  (ल)

 गुजरात  सरकार  से  एक  संशोधित  “स्पेक्टिव
 प्लान”  प्राप्त  हुभा  है,  जिसका  ब्यौरा  सभा
 पटल  पर  रखे  गये  विवरण  में  दिया  गया
 है  ।  ग्रन्थालय  में  बे  गये।  देखिये  संख्या
 -2508/78)  परन्तु  राज्य  सरकार  मे
 प्रत्येक  प्रस्ताव'  की  भ्रनुमानित  लागत  को
 उल्लेख  नहीं  किया  है  ।

 इन  प्रस्तावों  पर  978-83  की
 पंचवर्षीय  योजना  के  बारे  में  योजना  भायोग
 के  साथ  चर्चा  करते  समय  विचार  किया
 जायेगा,  ताकि  यह  निर्धारित  किया  जा  सके
 कि  कौनसी  स्कीमें  केन्द्रीय  क्षेत्र  में  ली  जायेंगी
 तथा  कौनसी  राज्यीय  क्षेत्र  में  ली  जाएंगी,
 जो  इस  बात  पर  निर्भर  करेगा  कि  इन  दोनों
 क्षेत्रों  में  से  प्रत्येक  के लिए  कितनी-कितनी
 राशि  उपलब्ध  होगी  t

 (ग)  केन्द्रीय  क्षेत्र  में  निधियों  का
 निर्धारण  स्कीम-वार  आधार  पर  किया
 जाता  है  न  कि  राज्य-वार  ध्राधार  पर
 तथापि  गुजरात  में  पर्यंटत  विकास  के  लिए
 976—-77  तथा  1977-78  की  बाधिक
 योजनाविधियों  के  दौरान  क्रशः  2,31,046
 रूपा  तथा  6,59,000  रुपये  व्यय  किये
 गये  ।  राज्यीय  क्षेत्र  में  पर्यटन  के  प्रोत्साहम
 के  लिए  योजना  आयोग  में  976-77  तथा
 1977=78  की  बधिक  थोजनाझों  में  क्रमशः
 9  लाख  तथा  25  लाख  रपये  के  परिव्यय  की
 मंजूरी  दी  थी  t

 (a)  tara  ar  में  1978-79  के
 लिए  कोई  भी  योजनाएं  विच्वाराधीन  नहीं
 हैं  योजना  श्रायोग  ने  राज्यकीय  क्षेत्र  में
 1978-79  के  दौरान  पर्यटन  योजनाधों  के

 लिए  25  लाख  रुपए  की  मंजूरी  दे  दी  है  1



 es  बयत,  Written  Anawert  GRAVANA  8,  7000  (SAKA)  Written  Answers  778

 few  जौर  बम्बई  के  बीज,  विमान  सेवा

 iest.  wt  ad  fag  भाई  पदेश  :
 या  प्रदेदन  और  गागर  चिमानन  मंत्र!  यह
 बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यगुअर/त  के  सौराष्ट्र  क्षेत्र
 में  सनुडतट  के  समोप  दिव  में  चिमान  उतरने
 के  लिए  कोई  हुबाई  अड्डा  या  “रनवे”  था
 झोर  यदि  हां,  तो  कब  से  था  तथा  बहू  किस
 प्रकार  का  था;

 (व)  यहू  कितती  झवधि  तक  चालू  रहा
 तब  उसे  कित  तिथि  से  बन्द  किया  गया  तथा
 इक्के  क्या  कारण  थे;

 (ग)  इपव  हवाई  इ  की  वर्तमान
 fe  ते  क्‍या  है  तवा  उसे  फिर  कब  तक  चालू
 कियां  जायेगा  भर  यदि  नहीं,  तो  उसके
 क्या  कारण  हैं;  शौर

 (घ)  क्‍या  दिव,  दमन  अर  गोभा  संथ
 राज्य  केज  का  दिव  एक  दुरस्थ  क्षेत्र  है  भौर
 यदि  हां,  तो  उते  बध्यई  भौर  गोआ  (डबलिन  )
 से  विवन  सेवा  इ/र/  कब  तक  जोड़ा  जायेगा  ?

 ह... ड  और  लागर  विभानन  मंत्री  थनी
 पुृदवोसम  कौशिक)  :  (क)  जो,  हां ।
 पुतगाज़ी  सरकार  ने  दूसरे  विश्व  युद्ध  के
 दोरान  होव  में  हक  विमान  क्षेत्र  बनया  था  ।
 विभाग  केज  के  बपीरे  निम्न  प्रकार  हैं  ——

 लम्ब।ई  चौड़ाई

 (i)  94  रन-वे

 (ij)  सहायक  रन-वे  170 गज़.  27  गज

 (पा)  रैक्तीड्रेक

 (iv)  gat

 199709  50  गज

 763  गज  22  गज

 110 गज़  44  गज

 प्‌)  शौर  (7).  विमनक्षेत्र  का
 प्रयोग  अंतिम  बार  विसम्बर,  i96:  में
 “जोषा  भ्रॉपरेशन्स”  के  दौरान  किया  गया
 था।  तब  से  लेंकर  यह  हेलिकप्टरों  के  उतरने
 के  झलावा  शौर  किसी  प्रयोग  में  नहीं  लाया
 आजा  रहा  है  क्योंकि  यह  किर्स।  भी  अन्य  प्रकार
 के  घिभान  द्वारा  प्रधोग  के  योग्य  नहीं  है  a
 दिव  विमानक्षेत्र  के धिकास  की  परियेजना
 पर  रक्षा  मंत्रालय  द्वारा  भायाजना  स्तर  पर
 विचार  किया  है।  इस  परियोजना  के  पूरा
 होने  में  सामान्यतः:  अपेक्षित  समय  इसके
 आरंभ  होने  की  तारीख  से  42  महीने  है  ।

 (घ)  जी,  हां  t  फिलहाल  इंडियन
 एयरल/इन्स  की  छड़ी  योजना  के  दोरान
 दिव  के  लिए  अनुसूचित  थिमान  सेधाएं
 परिचालित  करने  की  कोई  योजना  नहीं  है।
 तथापि,  दिव  के  लिए  जोकि  रक्ष।  मंत्रालय  का
 विभानकषत्र  है,  सघिल  घिमान  सेथाएं  झारंभ
 करने  के  प्रश्न  को  रक्षा  मंत्र।लय  के  साथ,
 उनके  प्रस्तावित  विकास  कार्य  पूरे  होने  के
 बाद,  उठाया  जाएगा  ।

 Improvement  ef  places  of  Tourist
 interest  in  Ladakh

 ‘1882.  SHRIMATI  PARVATI  DEVI:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state
 the  details  in  regard  to  proposals  to
 improve  places  of  tourist  interest  with
 the  object  of  developing  tourist  traffic
 to  Ladakh?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK);  It  is  under-
 stood  the  State  Government  have  taken
 steps  to  clean  up  Kargil  and  Leh  towns
 to  make  them  more  presentable  to
 tourists,

 The  Archaeological  Survey  of  India
 Nave  already  sent  their  officialg  ६०
 Ladakh  to  look  into  the  problems  re
 lating  to  the  preservation  of  Gompas,
 Chartens  and  Mani-walls.
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 As  for  accommodation,  a  motel  has.
 been  constructed  by  J&K  Government
 at  Leh..  The  J&K  Touriam  Develop-
 ment  Corporation  proposes  to  cons-
 truct  a  tourist  complex  at  Kargil
 which  is  to  include  accommodation  as
 well.  Improvements  are  being  made
 by  the  State  Government  in  the  Tou-
 rist  Bungalows  at  Kargil,  Drass,  Khal-
 tsi  and  Leh.  Private  enterpreneurs
 have  been  encouraged.  to  enter  the
 hotel  trade  and  a  number  of  hotels
 have  come  up  both  in  Leh  and  Kargil.

 The  J&K  Government  Transport
 Corporation  runs  deluxe  and  Super
 deluxe  buses  to  carry  tourists  to
 Ladakh.  In  addition,  the  State  Govern-
 ment  has  been  liberal  in  giving  per-
 mits  to  ply  taxis  to  and  from  Srinagar
 and  within  the  district  of  Ladakh.

 According  to  the  State  Government
 an  approximate  sum  of  RSs.  8.00  lakhs
 was  spent  in  Ladakh  in  ‘1997-78  on
 tourism  promotion  and  it  is  proposed
 to  spend  Rs,  8.65  lakhs  during  ‘1978-79.

 The  Indian  Airiines  have  plans  for
 the  introduction  of  a  twice-weekly  air
 service  between  Srinagar  &  Leh  dur-
 ing  summer  months.  The  actual  date
 of  operation  will  be  decided  after  cer-
 tain  civil  works  are  completed.

 Development  of  Ladakh  into  major
 Tourist  Attraction

 1883.  SHRIMATI  PARVATI  DEVI:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state
 what  steps  Government  are  proposing
 to  improve  and  beautifying  the  gom-
 peos,  chartents  and  mani,walls  and
 develop  Ladakh  into  a  major  tourist
 attraction?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU.-
 SHOTTAM  KAUSHIK):  The  Archaeo-
 logical  Survey  of  India  have  deputed
 their  officials  to  Ladakh  to  look  into
 the  preservation  espect  of  the  Gompas,
 Chartens  and  Mana-walls,  even  theugh
 these  are  yet  to  be  declared  as  cen-
 trally  protected  monuments.  Pending
 finalisation  of  the  protection,  the  Sur-
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 vey  bas,  however,  decided.  to  take.  up the  work  of  preservation  and  necessary
 funds  for  the  works  have  also  been
 provided  in  their  ‘197e-3p  programme.
 The  question  of  beautifying  the  in
 Mediate  environs  of  the  monuments
 will  be  taken  up  only  after  the  urgeht
 repairs  have  been  completed  to  save
 the  monuments  from  further  deteriora-
 tion,

 The  Central  Government  have  re-
 cently  decided  to  allow  foreign  tourists
 to  visit  the  Gompas  at  Gya,  Miru,
 Rumtse,  Tia  Ti  ,  Rizong,  Likir,
 Phyang,  Taknak  and  Chemre  subject
 to  certain  conditions.  The  entire  Zans-
 kar  area  continues  to  be  open  to  foreign
 tourists  for  trekking.

 No  Schemes  have  been  taken  up  in
 the  Central  Sector  for  the  develsp-
 ment  of  tourism  in  Ladakh  as  it  is  the
 considered  view  of  the  Government
 that  immediately  the  need  is  to  pre-
 serve  the  environmental  and  cultural
 characteristics  of  this  area.  which  are
 its  main  tourist  attractions.  To  ensure
 this  it  has  been  suggested  to  the  State
 Government  to  draw  up  a  master  plen
 of  tourism  development  for  Ladakh  se
 that  there  is  no  despoliation  of  its  er-
 vironmental  and  cultural  characteristics
 while  providing  tourist  facilities.

 The  Indian  Airlines  have  plans  for
 the  introduction  of  a  twice-weekly  air
 service  between  Srinagar  &  Leh  during
 summer  months.  The  actual  date  of
 operation  will  be  decided  after  certain
 civil  works  are  completed.

 Export  of  Monkeys
 ‘1884,  SHRIMAT!  PARVATI  DEVI:

 SHRI  KACHARULAL  HEM-
 RAJ  JAIN:

 Will  the  Minister  of  COMMERCE.
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  8  fact  that  during
 the  recent  visit  of  the  Prime  Minister
 to  the  U.SA.  the  subject  of  larger
 export  of  monkeys  from  India  figured
 ducing  the  talk;
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 {b)  ‘what:  steps  Government  propos-
 @d  to  take  to  save  the  monkeys  from
 country;

 (e)  whether  Government  are  aware
 of  the  newspaper  reports  that  in  the
 name  of  medical  research  the  mon-
 keys  are  used  for  various  experiments
 such  as  operation  without  anesthesia,
 crashing  the  animal  at  a  high  speed
 car,  neutron  exposure,  shooting
 through  the  head,  immersing  them  in
 90°C  (94°F)  for  8  seconds;

 (a)  whether  monkeys  are  stitl  be-
 ing  exported  to  the  USA  and  other
 countries;  and

 (e)  if  so,  the  details  thereof  country-
 wise  break-up,  per  year,  during  the
 last  three  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-

 a
 (SHRI  ARIF  BEG):  (a)  No,

 (b)  Export  of  monkeys  from  India
 to  USA  and  all  other  destinations  has
 been  completely  banned  already.

 (९)  Yes,  Sir.
 (ad)  No,  Sir.  There  is  a  complete  ban

 on  the  export  of  monkeys  to  USA  and
 other  countries,

 (e)  Does  not  arise.

 Rented  Guest  Houses  maintained  by
 LIC,

 1885,  SHRI  BEDABRATA  BARUA:
 Will  ‘the  Minister  of  FINANCE  be
 pleased  to  state  the  total  number  of
 rented  guest  houses  maintained  by  the
 Life  Insurance  Corporation  of  India
 in  the  country  and  in  particular  in
 principal  cities  like’  Delhi,  Bombay,
 Calcutta,  Bangalore,  Madras  and  others
 with  details  of  the  rent  paid  and  the
 cost  of  their  maintenance  including
 furnishing  cost?

 THE.  MINISTER  OF  FINANCE
 (@HRI  मर.  M.  PATEL):  Most  of  the
 avest  houses  of  the  LIC,  including

 >

 those  in  the  principal  cities  2५०  oS  as.
 Delhi,  Bombay,  Calcutta,  Bangalore
 and  Madras,  are  located  in  its  own
 buildings.  .In  some  mofussil  places,

 however,  one  room  out  of  the  premi-
 ses  of  the  Branch  office  has  been  con-
 verted  into  an  inspection  room  and
 there  are  in  all  49  such  inspection
 rooms  in  the  rented  premises  in  the
 mofussil]
 separately  pay  any  rent  for  these
 rooms  or  incur  any  cost  on  their  main-
 tenance.  The  total  cost  incurred  by  it

 places.  The  LIC  does  not.

 for  furnishing  these  rooms  during  the:
 years  974.75  to  1976-77  was,  Re.
 26,254.

 Proposal  to  Bifurcate  Office  of  Income
 Tax  Commissioner,  Nagpur

 1886,  SHRI  VASANT  SATHE:  Wiil
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  there  is  a  proposal  to
 bifurcate  the  office  of  Income  Tax
 Commissioner,  Nagpur  by  separating
 Akola,  Buldhana  and  Marathwara
 areas;

 {b)  if  so,  the  details  of  the  propo-.
 salg  under  consideration  and  decision
 taken  in  this  regard;

 (c)  whether  the  Government  have
 received  representation  from  the  em-
 ployees  organisation  and  other  bodies:
 in  this  regard;

 (d)  if  so,  the  details  thereof;  and
 (e)  what  is  the  reaction  of  the  Gov-

 ernment  to  the  suggestions  made  by
 these  organisations  and  the  present
 stage  of  implementing  the  decision
 taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  ZUL-
 FIQUAR  ULLAH):
 Nagpur  and  Pune  Income-tax  chargea

 (a)  and  (b).  The-

 were  bifurcated  and  a  new  charge  at
 Nasik  was  created  w.e.f.  ‘1-6-1978,  The
 newly  creuted  Nasik  charge  comprises
 of  eleven  districts  including  Akola,
 Buldhana,  Aurangabad,  Bhir,  Nanded,
 Qsmanabad  and  Parbhani  districts:
 transferred  from  Nagpur  charge.
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 (c)  and  (da).  Representations  have
 ‘been  received  in  this  regard  from
 Chambers  of  Commerce,  employees
 -organisationg  etc..  in  which  they  have
 ‘resented  the  bifurcation  of  the  Nagpur
 charge.

 (e)  The  representations  are  unde:
 consideration.

 Steps  taken  to  resolve  Garment
 Export  Tangle  with  U.S.A.

 1887.  SHRI  _C.  छू.  CHANDRAPPAN:
 ‘Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  Government  have  taken
 any  step  to  resolve  garment  export
 tangle  with  U.S.A.;  and

 ७०)  if  so,  the  details  thereof?

 ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  Yes.
 Sir.

 (b)  The  matter  in  regard  to  the  cor-
 rection  of  erroneous  debits  raised
 against  Group  II  level  in  respect  of
 handloom  apparels  falling  under  speci-
 fied  categories  by  suitable  adjustment

 ‘has  been  taken  up  with  the  U.S.  autho-
 rities  at  the  highest  administrative  anc
 political  levels.

 Reward  given  to  informants  on
 Black  Money

 1888.  ह:1:%  0.  K.  CHANDRAPPAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  a  policy  of  the
 Government  to  pay  reward  to  infor-
 mants  on  black  money  and  evasion
 of  taxes  recovered  as  a  result  of  the
 information  supplied;

 (b)  whether  a  sum  of  40  per  cent  of
 the  black  money  ig  given  as  award;

 (०)  if  s0,  number  of  people  who
 ~ave  information  and  amount  given
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 to  them  88  reward  during  1978,  1976,
 1977;  Oe

 (a)  whether  it  is  a  fact  that  Gov~
 ernment  recovered  more  than  Rs.  2
 crores  from  Radhekrishna  Ruia
 (Bombay);

 (e)  if  ‘50,  the  details;

 (f)  whether  any  award  was  given
 to  informer;  and

 (g)  if  not,  the  reasons?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUAR  ULLAH):  (a)  Yes,  Sir.
 The  Income-tax  Department  grants  3c
 wards  in  suitable  cases  to  informants
 who  furnish  specific  information,  docu-
 ments  or  other  evidence  which  resuit
 in  the  assessment  and  collection  on
 taxes  on  concealed  or  undisclosed
 income,  wealth  or  estate,  or  in  the  re-
 covery  of  taxes  which  are  otherwise
 not  recoverable.

 (b)  The  maximum  reward  is  limited
 to  0  per  cent  of  the  revenue  =  gain
 directly  attributable  to  the  informa-
 tion  furnished  by  the  informant.

 (c)  According  to  the  informatian
 presently  available,  about  Rs.  42.68
 lakhs  was  paid  as  reward  to  infor-
 mants  during  the  financial  year  1974
 75  and  ‘1975-76,  in  respect  of  374
 claims.  During  the  financial  year
 ‘1976-77,  about  Rs.  2.3  lakhs  was
 paid  in  respect  286  claims;

 (d)  and  (e).  No,  Sir.  As  a  result  of
 the  searches  carried  out  in  1968,  the
 additional  taxes  recovereg  from
 Radhakrishna  Ruia  Group  of  cases
 amount  to  Rs.  12,26,950.

 (f)  and  (g).  Two  different  informers
 had  furnished  useful  information  in
 the  Radhakrishna  Ruia  Group  of  cases
 Both  of  them  have  been  paid  full  and
 final  rewards,  keeping  in  view  the
 value  of  information  given  by  them  ०६
 different  stages  of  the  enquiry  in  these
 cases,
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 Pensky  Imposed  on  Mis.  Vijay  Baje
 Seindia  of  Gwalior  by  Central  Excise

 Department

 1889.  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  FINANCE
 be  pieased  to  state:

 (a)  whether  the  Central  Excise  De-
 partment  has  imposed  a  penalty  of
 Rs,  5  lakhs  on  Mrs,  Vijay  Raje  Scin-
 dia  of  Gwalior;  and

 (b)  if  so,  what  are  the  details
 thereof?

 THE  MINISTER  OF  STATEIN  THE
 INISTRY  OF  FINANCE  (SHRI

 SATISH  AGRAWAL):  (a)  and  (b).  In
 the  adjudication  proceedings  under  the
 Gold  (Control)  Act,  1968,  Smt.  Vijay
 Raje  Scindia  had  been  charged  under
 Section  16,  16(4)  and  8(i),  for  non-
 declaration  of  gold  articles,  not  tiling
 further  declaration  in  respect  of  declar-
 ed  gold  articles,  and  for  possesion  of
 primary  gold  respectively.  The  case
 has  been  adjudicated  by  the  Collector
 of  Central  Excise,  Indore,  who  by  his
 Order  dated  6th  June.  978  confiscated
 primary  gold  weighing  49609  gm2.
 allowing  the  party  the  option  to  re-
 deem  it  on  payment  of  a  fine  of  Rs.  49
 lakhs  in  lieu  of  confiscation  as  provided
 for  under  Section  73  of  the  Gold  (Con-
 trol)  Act.  Personal  penatly  of  Rs.  5
 lakhs  for  various  cortraventions  of
 the  Gold  (Control)  Act  has  been  im-
 posed  on  Smt.  Vijay  Raje  Scindia  under
 Section  74  of  the  Gold  (Control)  Act.

 Share  of  Monopely  Houses  in  Joint
 Ventures

 1890.  SHRI  C.  K.  JAFFER  SHARIEF:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  the  monopoly  houses.
 have  got  the  lion’s  shares  in  joint  ven-
 tures  allowed  to  be  set  up  abroad;

 (b)  if  so,  the  names  of  such  houses.
 ang  the  number  of  units  as  well  as
 the  names  of  countries  in  which
 Indian  experts  are  being  sent;  and

 (c)  the  names  of  the  items  being:
 exported  through  these  houses?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  Out
 of  a  total  of  93  joint  ventures  allow-
 ed  to  be  set  up  abroad  and  in  opera-
 tion/under  implementation,  50  are  of
 monopoly  houses.

 (b)  A  statement  is  attached.

 (०)  Investment  by  these  parties  in
 the  joint  ventures  abroad,  is  generally
 by  way  of  export  of  plant  and  machi-
 nery  and  in  certain  cases  by  capitalisa-
 tion  of  know-how  fees  and  cash  re-
 mittance.  Joint  Ventures  in  production
 also  generate  additional  exports  of
 plant  and  machinery,  components  and
 spares  and  raw  materials  from  India.

 to  these  joint  ventures.
 Statement

 Joint  pentures  belonging  to  the  monopoly  houses

 Country  Birla  Tata  Thapar  aie  Frail
 Scindia  ह ल oe  Total

 Indonesia  6  2  =  t  Mm

 Kenya  '  I  2  4

 Malaysia  .  g  2  —_  t  ou  7

 Mauritius  Fi  t  I  a

 Nepa  {  2  _—  a

 Nigeria  .  sos  t  rn
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 Country  Birla  Ta Birla  Tata.  Thapar  ae  4  =  Stindin  ae.  al

 -Oman  rf  ons  es  7m

 Philippines  3  —_
 Saudi  Arabia  डे  2  ae  ‘

 Seychelles  है  —_  oe  co

 Singapore  7  =  eon  |

 ‘Sri  Lanka  .  ‘  t

 ‘Thailand  3  ae  —_  5

 Uganda  I  नि

 UAE.  ee  3

 ‘UK.  नि  7  pen  ae  r

 Zambia.  ’  Py

 Tora.  24  6  i  5  '  4  _a

 Import  of  Rayon  and  Nylon
 Filament  Yarn

 1891.  SHRI  K.  RAMAMURTHY:  Wil)
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  the  import  of  rayon
 cand  nylon  filament  yarn  has  come  to
 a  grinding  halt  because  the  registered
 associations  and  cooperative  societies
 of  handlooms  and  powerloom  owners
 ‘are  not  treateg  as  actual  users;  and

 (b)  if  go,  the  steps  proposed  to  be
 ‘taken  to  rectify  this  deficlency?

 THE  MINISTER  OF  STATE  IN  THE
 ‘MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-

 ‘TION  (SHR  ARIF  BEG):  (a)  and
 (b).  Import  of  Rayan  and  Nylon  Fils-
 ment  Yarn  (Base  flat,  first  quality)  can
 be  made  by  Actual  Users  (Industrial)
 under  Open  General  Licence.  Govern-
 ment  have  no  information  whether  the
 import  of  these  items  has  come  to  “a
 erinding  halt”.  A  suggestion  wes,  how.
 ever,  received  that  Co-operative  Socie-
 ‘ties  and  Associations  of  Actual  Users
 ‘may  be  allowed  to  import  the  material

 under  Open  General  Licence,  on  behalf
 of  their  members  belonging  to  the
 small  scale  and  cottage  industry  sec-
 tors,  After  due  consideration,  orders
 have  been  issued  that  Co-operative
 Societies  and  Associations  of  Actual
 Users  recognised  by  the  concerned
 State  Director  of  Industries  or  recom.
 mended  by  the  State  Director  of  Indus-
 tries,  Textile  Comissioner  or  the
 State  Drector  of  Handlooms,  may  be
 allowed  to  import  the  materials  in
 question  on  behalg  of  their  members,
 subject  to  certain  checks  at  the  time
 of  customs  clearance  and  their  proper
 distribution  thereafter.

 Complaints  from  Members  of  Parlis-
 meng  about

 1892.  SHRI  DINEN  BHATTA-
 CHARYA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  Government  has.  re-
 ceived  complaints  from  Members  of
 Parliament  about  the  corrupt  prac-
 tices  of  the  Central  Bank  of  India;
 and
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 (b)-  48  #0,  the  section  taken.  by  the
 Governmest  ‘fn  this:  matter?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 Complaint  dated  23rd  May,  1977,  6th
 July,  1977  and  Oth  September,  4977

 ‘were  received  from  $/Shri  Kishore,
 Sanat  Kumar  Raha  and  Jyotirmoy
 Bosu,  M.Ps_  resepectively  regarding
 Central  Bank  of  India.  Suitable  replies
 have  been  sent  to  all  the  three  Hon’
 ble  M.Ps.

 Detenus  under  COFEPOSA

 1893.  SHRI  ०.  K.  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  number  of  persons  still  in
 jails  under  COFEPOSA;

 (b)  the  reasons  for  their  detention
 without  trial;  and

 (९)  when  they  are  likely  to  be
 released?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  As  on  I5th
 July,  ‘1978,  there  were  79  persons  in
 detention  under  the  provisions  of  the
 Conservation  of  Foreign  Exchange
 and  Prevention  of  Smuggling  Activi-

 ties  Act,  1974,

 {b)  Out  of  the  !79  persons  mentioned
 above,  2  persons  have  been  detained
 with  a  view  to  preventing  them  from
 acting  in  any  manner  prejudicial  to
 the  augmentation  of  foreign  exchange
 and  है है 4  persons  have  been  detained
 with  a  view  to  preventing  them  from
 smuggling  goods  or  indulging  in  other
 connected  activities.

 (c)  The  detenus  will  be  released  on
 the  expiry  the  period  of  their  deten-
 tion  or  earlier,  if  on  review  of  their
 Case  08  merits,  their  continued  deten-
 tioti  is  not  considered  necessary.

 राजस्थान  में  हंम्वीदं  शिविर के  लोगों  को
 ऋण  का  जितरण

 1894.  थी  चतुर्भुज  :  क्या  जिस  मंत्री
 यह  बताने  की  कृप।  करेंगे  कि  :

 (फ)  क्‍या  उन्होंने  राजस्थाम  में  कोटा
 की  झवनी  यात्रा  के  दौरान  गोरधन  पुरा  गांधे  में
 अन्त्योदय  शिविर  में  निर्धनों  कों  ऋण  वितरण
 किया  था;

 (@)  क्या  राजस्थान  की  इस  योजना  का

 उद्देश्य  निर्धतो  को  अपने  पै  रो  पर  खड़े  होने  के

 योग्य  बनाना  है;

 (ग)  यदि  हां,  तो  क्‍या  भारत॑य

 रिजवं  बैंक  झथवा  योजना  भोग  का  विचार

 इस  बारे  मे  राजस्थान  सरक।र  की  सह.यता
 करने  का  है;  भोर

 (घ)  यदि  हां,  तो  तत्संबंधी  ब्यौरा  क्या

 हैँ?

 जिस  मंत्री  (भो  एच०  एस०  पटेल  )  ४

 (क)  जो,  नहीं  1

 (ख)  जो,  हां।  राजस्थान  सरकार

 द्वारा  भ्रान्योदय  योजना  इस  उद्देश्य  से बनाई

 गई  है  कि  प्रत्येक  श्रम  में  5  निर्बेनतम  परिचारों

 के  जीवन-स्तर  को  उठाया  जा  सके  t

 (ग)  झौर  (घ).  योजना  भ्रायोग

 राजस्थान  सरकार  की  1978-79  को

 राज्य  योजना  में  इस  योजना  को  शामिल

 करने  के  लिये  राजी  हो  गया  हे  भौर  इस
 कार्यक्रम  के  लिये  2  करोड़  रुपये  की  व्यचरथा
 की  गई  है  राज्य  सरकार  ने  भारतीय

 'रिजर्ब  बैंक  से  कुछ  रियायतें  देने  का  अनु  रोधः
 किया  g  जो  उसके  चिचाराधीन  हैं
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 Export  of  Rubber

 1895,  SHRI  0.  AMAT:  Will  the
 Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  stop  export  of  rubber  with
 immediate  effect;  and

 (b)  if  so,  the  reasons  therefur?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL):  (a)  and  (b).
 Due  to  shortfall  in  production  of
 natural  rubber  in  the  country,  S.T.C.
 has  been  instructed  not  to  make  any
 further  purchases  of  rubber  for
 export.

 Wage  Negotiations  by  Public  Sector
 Undertakings  with  Labour  Leaders

 1896.  SHRI  K.  A.  RAJAN:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  Bureau  of  public
 Enterprises  hag  been  entrusted  with
 the  task  of  evolving  a  mechanism  by
 which  Public  Sector  Undertakings
 can  have  wage  negotiations  with
 labour  leaders;  and

 (b)  if  so,  what  are  the  details
 thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 Under  the  existing  practice  the  pub-
 lic  sector  undertakings  negotiate  wage
 settlements  with  the  workers  and
 their  representatives,  but  the  Bureau
 of  Public  Enterprises  coordinates  such
 negotiations.  Government,  however,
 are  considering  the  question  of  evolv-
 ing  a  suitable  mechanism  for  con-
 sulting  trade  union  organisations  in
 laying  down  guidelines  for  wage
 negotiations.
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 1897.  SHRI  K.  A.  RAJAN;  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Government  have
 opened  negotiations  in  public  sector
 undertakings  for  new  wage  agree-
 ments  where  the  existing  areas  had
 expired,  following  the  agreement
 reached  between  the  trade  union
 organisations  and  Government  recent-
 ly;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  No,  Sir.
 When  the  existing  wage  agreements
 in  individual  public  enterprises  are
 about  to  expire  the  concerned  manage-
 ments  and  not  Government  com-
 mence  negotiations  with  the  workers
 towards  new  wage  settlements  for
 finalising  wage  agreements.  This  pro-
 cess  is  continuing  without  change
 even  after  the  discussions  on  26th  of
 June,  978  with  trade  union  organi-
 sations.

 (b)  Does  not  arise.

 विदेश  भेजे  गये  शिष्ट  संडलों  पर
 खर्च

 1898.  भरी  भर्जुन  सिह  भवौरिया  :
 क्या  बिस  मंत्री  यह  बताने  को  कृपा  करेंगे
 कि  :

 (8)  जनता  सरकार  के  बनने  के  बाद
 से  लेकर  अब  तक  कितने  शिष्टमण्डल  विदेशों
 को  भेजे  गये  हैं  ;

 (ख)  मंत्रालय-१।२  कितने  शिष्टमप्ड्ल
 विदेश  गये;  पश्रौर

 (ग)  गत  4  महीनों  में  जो  शिष्टमप्डल
 विदेश  गये,  उन  पर  कुल  कितना  खर्च  हा  ?

 जिस  मंत्रों  (भो  एज०  एून०  बढेख) 1
 (क)  से  (ग).  25-39-1977  से  27-7-
 976  तक  की  ब्चथि  की  सूचना  एक्स  की
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 था  रही  है  और  थ्वॉड्री  उपलब्ध  होगी  सभा-
 पटल  पर  रख  दी  जायेगी  7

 शब्ट्ीयकत  कों  की  प्ग्ग्ग  सलाहकार
 शसजिलि  की  लैछका

 i689.  थी  अर्मीततु  शाई  ह. 4  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 पक)  क्या  अप्रश,  :978 में  भ्रहदमदाबाद
 में  पश्चिवो  क्षेत्र  के  राष्ट्रीयक्रत  बैंकों  की  क्षेत्रीय
 सलाहकार समिति  की  बैठक  हुई  थी  जहां बहू
 (मंत्रों  महोदय)  भी  उपस्थित  थे  ;

 (ख)  यदि  हां,  तो  इस  बैठक  में  क्‍या
 निर्णय  लिये  गये  ौर  किम-किन  विदयों  पर

 विचा  एबिमर्श  किया  गया;

 (ग)  उनमें  से  कौन-कौन  से  निर्णय
 कार्यान्वित  किये  गये  शौर  कौस-कोन  से  कार्या-
 न्वित  नहीं  किये  गये  शौर  उसके  का रण  क्या  हैं
 झोर  उन्हे  कब  कार्यान्वित  किया  जायेगा  ;

 (घ)  उपरोक्त  बैठक  में  उपस्थित
 गुजरात  सरकार  के  प्रतिनिधियों  के  नाम  क्या
 हैं  ;  शौर

 (४)  गुजरात  सरकार  मे  तलवार
 समिति  की  टिप्पणियों  पर  क्या  जिदार  व्यक्त
 किये  हैं  बौर  इस  सम्बन्ध  केन्द्रीय  सरकार  ने
 झब  तक  कपा  कार्यवाही  की  है  श्लीर  मदि  कुछ
 नहीं  किया  गया  है  तो  कथ  झौर  कया  कायेवाही
 करने  का  विचार  है  ?

 बिल  संत्री  ी  एच ०.  एन०  बढ़ेल)  3
 (क)  से  (म).  जो,  हां  ।  पश्चिमी  क्षेत्र  क ेलिए,
 राष्ट्रीयकृत  बे  को  को  क्षेत्रीय  सला  हूुकार  समिति
 को  चोथी  बैठक,  3  प्रप्रैल,  978  की  गांधी-
 जगर  में  हुई  थो  ।  समिति  ने  पश्चिमी  क्षेत्र  में
 बेकिंग  गतिविधियों  की  समीक्षा  की  ।  इस  बैठक
 में  किए  गये  मुछ्य  निणयों  का  सार  तथा  उनके
 कार्यान्वयन की  प्रगति  सभा  पटल  पर  रखे  गये
 विवरण  में  दी  गयी  है।  [प्रस्यालथ  में  रखा

 ' बया  |  देखिए  तंस्या  एल  et  2509/78)
 846  LS.—7

 (चि)  मुख्य  मंत्री  तथा  दिस  एवं
 :  भौद्योगिक  अंकियोँ  ते  गुजरात,  सरकार  का
 प्रतिनिषित्व  किया  a

 (३)  राज्य  सरकार,  सैदान्तिक  रूप
 से,  तलवार  समिति  की  सिफारिशों  के  कार्माम्थन
 के  लिए  सहमत  हो  गई  है।  युजरात  सरकार
 हारा  तैयार  बिल  का  प्रारूप,  भारत  सरकार
 को  फश्वरी,  976  में  प्राप्त  हुआ  था  ।  भारत
 सरकार  की  प्रतिक्षिया  के  बारे  में  राज्य  सरकार
 को  29-4-78 को  सुचित  कर  दिया  गया  था
 राज्य  सरकार  इस  विषम  पर  आागे  कार्यवाही
 कर  रही  है  t

 Expenditure  om  Fereign  Tours  of
 Ministers

 1900.  SHRI  JANARDHANA  POOJ-
 ARY:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  names  of  the  Ministers  who
 visited  foreign  countries  during  May-
 June,  1978;  and

 (b)  the  nameg  of  thé  countries
 visited,  whether  official  or  non-official
 and  total]  expenditure  on  each  visit?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 The  information  is  being  collected
 and  wil]  be  laid  on  the  Table  of  the
 House  as  soon  as  it  is  available.

 Loan  given  by  Financial  Institutions
 to  Synthetics  and  Chemical,  Limited

 90l.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  what  were  the  general  and
 special  terms  and  conditions  for  loans
 given  by  the  various  Government
 Financial  Institutiong  to  Synthetics  &
 Chemicals  Ltd.  during  the  last  three
 years;  and



 1902.  SHRI  SURENDRA  BIKRAM:
 Wil)  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  which  new  places  Government
 wants  to  develop  for  tourism  in  the
 country;

 (b)  when  these  new  tourism  places
 will  be  ready  for  visitors;  and

 (c)  how  much  expenditure  will  be
 incurred  on  thege  new  fourist  spots  if
 being  developed?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)  to
 (c).  The  development  of  tourist  cen-
 tres  is  a  continuous  process.  Crea-
 tion  of  the  necessary  infrastructure
 to  provide  facilities  for  the  tourists
 48  done  by  the  Central  Government,
 Btate  Governments,  public  sector  cor-
 porations  and  private  entrepreneurs.

 The  schemes  to  be  undertaken  dur-
 ing  ‘1978-79  by  the  Department  of
 Tourism  and  India  Touriam  Develop-
 ment  Corporation  are  shown  in  the
 Statement  I  and  Statement  IT  respec-
 tively,  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  UT-
 2510/78].

 rae
 सु  द्  ्य

 Governanats

 (b)  and  (c).  The  important  car-
 pet  producing  areas  are  Mirzapur,
 Bhadchi  and  Agra  in  the  State  of
 Uttar  Pradesh,  Jaipur  in  the  State  of
 Rajasthan,  Amritsar  in  the  State  of
 Punjab  and  Srinagar  in  the  State  of
 Jammu  and  Kashmir.  The  carpets
 are  largely  shipped  from  Bombay  and
 Calcutta  ports  and  asirlifteg  from
 Delhi  Airport.  However,  export  figu-
 tes  with  reference  to  particular  area
 ate  not  seperately  maintained.

 Government  have  extended  assis-
 tance  by  way  of  granting  cash  com-
 pensatory  support,  import  replenish-
 ment  and  drawback  duty  at  eppro-
 priate  rates.

 terra  oft  went

 1904.  थी  कंधर  शाह  भुप्त  :
 डा०  रामजी  हि  :

 क्या  जिस  मंत्री  यह  बताने की  कृपा  करेंगे

 किः
 (क)  क्या  सरकार  को  मालूम है  कि

 भारत  में  रह्ाक़  की  तस्करी  बड़े  बसाने  पर

 हो  रही  है  1



 रटः:बीकली'  के  24  .जून,  978  के

 करण  में  प्रकाशित  समाचार  की  ओर  गया

 ग)  इंस  बारे  में  सरकार-के  पास  क्यों

 हिकारी  उपलब्ध  है  और:  रुद्राक्ष  की  तस्करी

 वे-के  लिए  क्या  उपाय॑  किये  जा  रहे  है  5

 3:
 (घ)  .  इसकी  तस्करी  में  अंतग्रेशत  लोगों

 नाम  क्या  हैं  ?

 ४  वित्त  मंत्रालय  में  राज्य  मंत्री  (श्रीं  सतीश

 प्रवाल) :  (क)  से  (च)  -  दिनांक  2  जून,

 [978  के  “करेंट  वोक़ली””  में  रुद्राक्ष  के

 | अ  की  तस्करी  के  बौरे  में-  एक  समाचार

 |  पुलिस  ने  4  श्रप्रल  L97g8  87  वाराणसी

 द्राक्ष  के  दानों  के  85  बोर  पकड़े  थे  +  केन्द्रीय

 जांच  ब्यूरो  इस  मामले  की  जांच  कर-रहा  है  ।

 बवरी,  977  में,  सीमांशल्क  अधिका  थ्थियों
 'बवाशणती  ग्रोर  हरिदवा<  में,  6  मामलों  में

 विम  5,447/—-Ro  के  कुल  मूल्य  के  रुद्राक्ष

 कैं दाने  पकड़े  थे  ।  इंन  छः  मामलों  में  से  चार

 में,  पकड़।  गया  मालें  छोड़  दिया  गया  .था

 प्रोंकि  उक्त  माल  को  तस्करो  का  माल  प्रमाणित॒

 किया  जा  सका  ।  अन्य  दो  मामलों  में

 यनिर्णय  को  काथवाही  अभी  भी  चल  रही
 सरकार  को  मिलो  'शिपोर्टों  से  रुद्राक्ष  के

 चलता  है  |

 Expenditure  on  Recommendation  of
 ~  Bhoothalingam  Study  Group

 fos.  SHRI  KANWAR  LAL  GUPTA

 pleased  to  state  what  will  be  the  total
 spenditure  if  all  the  recommenda-

 woup  are  implemented?

 (q@)  क्या  सरकार  का  ध्यान-इस  संबंध-

 हवाना  को  बड़े  पैमाने  पर  तस्करी  का  पता  नहीं  .

 il  the  Minister.of-  FINANCE  be

 lions  of  the  Bhoothalingam-  Study
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 THE,  .MINISTER  OF.  FINANCE

 (SHRI  H.  M.  PATEL):  The  Study

 Group  have  not  worked  out  any  esti-
 mate  of  expenditure  involved  in  the

 impleméntation  of  recommendations
 nor  ¢an  this  be  done  by  us  without

 collecting”  detailed  -  information  from

 various.  sources,  ‘involving  much.  pro-
 jéction,  niany,  assumptions  and  con-
 siderable’  effott  and  time.  It.is  re-

 gretted,  ‘therefore,  it  is  not  practicable
 to-make  .  Available  the  information
 sought.  oe

 Sale  of  Gold

 i906.  SHRI  KANWAR  LAL
 GUPTA

 SHRI  Y.  P.  SHASTRI:

 SHRI,  UGRASEN;-
 SHRI  P.  VENKATA.  |  =

 SUBBAIAH

 Will  :  the  Minister  “of  FINANCE
 be  pleased  to.  state:

 (a)  how  much  gold  fas  been  sold  by
 the  Government  so  far  and-how  gold
 has  been  delivered..to:  the  buyers

 (b)  what  ig  the  impact  of  Sales  of

 gold:  on  .the  prices  and  on  smuggling
 of  gold;

 how  much  gold  Government
 propose  to  sellin  the  future;  and

 (d)  the  total  gold  available  with
 Government,  which  was  confiscated
 by  it?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):;  {a)-In  the
 first  six  auctions  so  far  held,  a  total
 quantity  of  about  7.92  tonnes  of  gold
 for  a  price  of  about  Rs.  50.75  crores
 has  been  sold

 The  gold  is  -delivered  to  the
 successful  bidders  at-Bombay  on  the
 payment  of  full  amount  for  the  quan-
 tity  of  gold  bid  for  and  awarded  to
 them  at  the  rate  quoted  by  them  and
 on  production  of  the  valid  gold  dea-
 ler’s  licence  or  its  photostat  copy.  .



 a

 nit),
 T  8  too  early  to  make  sny

 (a)  whether  Government  have
 decided  to  withdraw  the  ban  on  the
 export  of  turmeric  and  cumin  seeds;

 (b)  if  so,  the  details  thereof  and
 reasons  therefor;

 (c)  whether  this  step  has  resulted
 in  an  increase  in  the  prices  of  these
 items;  and

 (da)  if  a0,  what  were  the  prices  of
 these  commodities  (i)  at  the  time  the
 ban  wag  imposed,  (ii)  at  the  time  the
 ban  was  withdrawn  and  (iii)  at  pre-
 sent?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  co.
 OPERATION  (SHRI  ARIF  BEG):
 (a)  and  (b).  Ban  on  export  of  cumin
 seeds  and  Turmeric  other  than
 “Alleppey  Finger”  Turmeric  variety
 is  continuing.  Export  of  Alleppey
 Finger  Turmeric  is  allowed  within  a
 lirhited  ceiling.  However,  with  effect
 from  Oth  June,  398  export  of
 Alleppey  turmeric  ह... ए  and  bulbs
 under  g  limited  ceiling  and  Alleppey

 1909.  SHRI  SUKHENDRA  SINGH:
 SHRI  CHHITUBHAI  GAMIT:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIEg  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India’s
 share  of  garments,  trousers  and  jeans
 in  the  world  market  registered  only  a

 forefront  of  textile  manufacture  and
 export;

 (b)  whether  it  is  also  g  fact  that
 trousers  and  jeans  ate  today  increas-
 ingly  becoming  popular  among  women
 and  girls  in  many  parts  of  the  world
 88  an  alternative  sports  or  casual
 ‘wear;  and

 (c)  if  so,  the  names  of  the  countries
 which  are  very  much  interested  in
 Indian  garments  and  the  efforts  Gov-
 ernment  have  made  in  this  regard  to
 encourage  the  Indian  garments  more
 and  more  popular  in  foreign  countries?

 THE  MINISTER.  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  Exports  of  trousers  and  jeans  to
 world  markets  are  increasing  over  the
 years  and  the  demand  for  ready-
 made  garments  has  also  gone  up.
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 (9)  Yes;  Ste.
 (c)  USA,  EBC.  Member  states,

 Scandina

 Councils  are  engaged  in  ex-
 port  promotion  efforts  through  pub-
 licity  campaigns  abroad  and  participa-

 tion  in  specialised  textiles  and  cloth-
 ing  fairs  in  overseas  countries.  Sales-
 cum-study  Teams,are  also  being  spon-
 sored  by  these  Councils  to  explore  the
 possibilities  of  entering  the  new  mar
 ketg  and  to  introduce  new  items  in
 the  existing  markets.

 With  a  view  to  fully  exploiting  the
 éxport  potential  for  readymade  gar-
 ments,  a  seperate  Export  Promotion
 Counci]  under  the  name  and  style  of
 Apparels  Export  Promotion  Council
 has  been  sponsored  by  the  Govern-
 ment,

 खजुराहो  में  पर्यटकों  को  ठहरने  के  लिये
 सुविधाएं

 1910.  थी  सुझेसा  सिंह  :  क्‍या  पर्यटन
 झौर  नागर  जिभानन  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  कया  जजुराहों  जाने  वाले  पर्यटकों
 की  संखपा  में  हो  रही  वृद्धि  को  देखते  हुए  इस
 समय  बहां  उतके  ढहरने  की  सुविधाएं  पर्थाप्त

 (@)  यदि  नहीं,  तो  इसके  लिए  वहां
 ग्रन्थ  क्या  व्यवस्था  की  जा  रही  है  ;  भोर

 (ग)  गत  दो  वर्षों  में  प्रथात  i976~77
 और  977-78  में  कितने  पर्यटकों  ने  खजु  रही
 की  याबा की  शर  उनमें  कितने  पर्यटक  विदेशी
 थे?

 च्यवन  और  नागर  विलसन  मंत्री  (की
 पृरवोसन  कौशक्षक)  :  (क)  झौर  ि)
 पैंवर्राष्ट्रीप  तथा  धरंतदेशीय  दोनों  प्रकार  के
 पर्यटन  की  बु्खिं  के  घन  मानों  को  दृष्टि  में  रखते
 'हुए,  शज्य  सरकार  ने  केल्ीय  पर्यटन  विभाग
 की  सिफारिश  परुखज्राहो को  एक  सब्यवल्य्ति
 एवं  सम्रस्थित  झाधार  पर  विकास  करने  के

 202

 लिए  19758  i99:  तक  का  एक  6  वर्षीय
 मास्टर  प्लान  तैयार  किया  है  i

 भारत  र्षटल  विक्रास  मनिमम  की  छठी
 पंचमर्धीय  योजना  में,  लुजराहो  होटल  के
 विस्तार  के  लिए  30  लाख  रापए  को  व्यवस्था
 है।  इससे  30  क्‍्तिरिक्ते  कमरों  की  व्यवस्था
 हो  जाएगी  t  राज्य  सरकार  खुजराहो  में
 एक  50  शयाप्रों  वाल  पर्यटक  बंगले  का  निर्माण
 कर  रही  है  तथा  छठी  योजनाबधि  के  दौरान
 उसका  40  अतिरिक्त  कमरों  के  निर्माण
 का  भी  प्रस्ताव  है।  होटल  चंदेला  ने,  जोकि
 निजी  क्षेत्र  का  एक  अनुमोदित  होटल  है,  70
 कमरे  शौर  जोड़कर  होटल  के  बिस्तार  कार्य
 को  पहले  ही  झारम्भ  कर  दिया  है  ।

 (ग)  पर्यटन  विभाग  आने  वाले
 अंतरराष्ट्रीय  पर्यटकों  के  प्रांकयूड़ो ंका संकलन
 केवल  पभ्रखिल  भारतीय  झाधघार  पर  करता  है
 शौर  इसोलिए  विभिन्न  स्थानों  पर  वाले
 पर्यटकों  के  झांकड़े  उपलब्ध  नहीं  है  t  तथापि
 भारत  प्रशासनिक  स्टाफ  कालेज,  हैदराद्वीद
 हारा  3976—77  में  किए  गए  विदेश्श।
 के  सर्वेक्षण  से  पता  चला  कि  भारत

 प्रतिशत  के  आधार  पर,  976
 978  (जनवरी  से  जून  978)
 खजुराहो  की  यात्रा  क
 विदेशी  पयटकों  की  संख्या  का  सपनुमान
 निम्न  प्रकार  लगाया  जा  सकता  है

 6.02%  की
 दर  &

 बर्ष  झाने  वले  खजुराहो  की
 कुल  पर्यटक  या  करने

 वाले  पर्यटक

 3976  533,951  32,140
 977  640,422  38,550,
 978  327,304 |  19,700,
 (meee  से.

 जून  तक)
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 ‘1911.  SHRI-P.  RAJAGOPAL.  NAI-
 DU!  Will  the  Minister  of  COM:
 MERGE,  .  cIViIL  SUPPLIES  AND
 COOPERATION  bea  pleased  to  state:

 (8)  whether  there  ig  canaiisation  of
 exports  in  Barytes:  ana

 (b)  whether*thérg  कह  any  represen=
 tation  madc‘  to‘thé  Government  to
 abolish  canalisatiqn?  a  15

 “Hit  MINISTER  OF  STATE  IN
 THE  «MINISTRY  OF  -COMMERCE
 AND  CIVIL.  SUPPLIES  AND  .CO-
 OPERATION  (SHRI  ARIF  BEG)
 (a)  and  (b).  No,  Sit.  It  has  been
 decideg  that  .exports.  of  barytes
 ‘(Qumpg  and  powder)  during  1978-79
 will  be  effected  by  (i)  MMTC  and
 (ii)  Mine-owners  ‘holding  leases  as  on
 3lst  March  978  to  an  extent  not  ex-
 ceeding  théir  own  _production  and
 subject  to  a  floor  price  mechanism.

 द

 OLY  #,  छह.

 , tereste  were  kept  in  View  while

 ‘DU!  ,  Will  the  Minister  of  COMM!

 OPERATION  be  pleaged  te  gtate:  —

 these  countries  at  present?

 which  our  tobacco  was  exported  0
 ‘ing  1977-78  and  also  the  average

 _  Statement,

 ॥|  ee  र्  Yoo
 Written  Answers’  |. |

 Flepresentations  from  various.

 éiding  the  above  policy:  ba
 7

 Countriés  to  which  Tobacee  कद
 af  Exported  els

 i9i2.  SHRF  FP.  RAJAGOPAL’,

 CE,  CIVIL  SUPPLIES  AND

 (a)  the~  countries.  to  whieh.  o
 tobacco  ig  exported:  and

 (b)  the  rate  of  per  Re.  tobacco’

 THE  MINISTER  OF  STATE
 THE.  MINISTRY  OF  .CO
 AND.  CIVIL  SUPPLIES  AND
 OPERATION  (SHRI  ARIF  BEG):
 and  (b)..  A  statement  is  attached
 dicating  the  names  of  the  countries

 value  realised  for  our  tobacco  ih  eadl
 country.  during  that  .year:

 Sl,‘No.  Name  of  the  country

 oR  we  ER  eRe  Sy  °  s

 a  Belgium".  «ता  ४  THEE  «

 «3  Denmark  &  .  &  .  :  oe

 “gyi  ७  9  «६

 5  France  .  हर  ‘  .  द

 6  Federal  Republic  ofGerman  ,  ‘

 7.  Irish  Republic  *  न

 8°  Norway  .  gs  +  .
 &

 9  *Neitherlands  न  ‘

 I  ९  Portugal  हि  .

 rr  Switzerland...  gi“  ‘

 i2-Bulgaria  we  ss  :

 73  Czechoslovakia
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 fo  ita  *
 Govnsey

 Sey  oe  wee
 «  No...  ,

 Name
 of  the

 Gooey,

 “tg  Mungery  .  -  «०.  ०  ett  ae

 m5  USSR.  «we  le  2  »  lw  ll
 %  GDR  .  a  ww  tll  lll

 77  AbuDhabi.  wees
 38  U.A.E.
 19  Behrin  Ireland
 20  6Cyprus  .  .
 2:  Dubai
 a2  Irag

 ag  S.Yemen  P.Rep.  *  .

 24  Yemen  ArabRep.
 a5  Kuwait.  .  .  °  °
 26  Saudi  Arabia.  .  .

 ४  4  9  3

 ह  95
 गन  7728
 °  1  5  "हड

 7°92
 ‘15°02



 GTO.  to  buy  ‘Nata’  Tobacco

 1913.  SHRI  ड्,  RAJAGOPAL  NAIDU:
 “Wil  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whethe,  Government  have  or-
 dered  S.T.C.  to  buy  ‘Natu’  Tobacco  in
 the  country;  and

 (b)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (GHRI  ARIF  BEG):  (a)  No,  Sir.

 (b)  It  ig  intended  that  the  State
 Governments  concerned  and  the  res
 pective  State  Co-operative  Marketing
 Federations  should  come  forward  to
 purchase  such  tobacco  for  which  they
 can  be  provided  appropriate  credit
 facilities,

 Foreign  Exchange

 1914.  SHRI  ्,  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Government  have
 spent  any  amounts  from  foreign  ex-
 change  this  year;  and

 (b)  if  so,  the  details  of  the  ex-
 penditure?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M,  PATEL):  (a)  Yes,  Sir.

 (b)  The  details  of  expenditure  will
 become  available  only  after  the  com-
 Pilation  by  the  Reserve  Bank  of  India
 of  balance  of  payments  data.

 Gadgil  Committee  Report  to  evaluate
 and  review  the  System  of  Controls  on

 Prices,  Production,  Distribation,
 Licences  ang  Imports

 ‘1915,  SHRIMATI  _PARVATHI

 SHRI  DHARM  VIR
 VASISHT:

 submitted  its  report;  and
 (bd)  if  s0,  the  details  and  Govern-

 ment’,  decision  thereon?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  No,  Sir.

 (b)  Does  not  arise,

 Amount  of  Debts  due  to  Central
 Gevernment  from  State  Governments

 ‘1916.  SHRI  SHYAM  SUNDAR
 GUPTA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  what  is  the  amount  of  debts  as
 on  30th  June,  3978  due  to  the  Central
 Government  from  each  State  Govern-
 ment;  and

 (b)  what  is  Central  Government's
 policy  for  giving  loans  to  the  State
 Governments  and  manner  in  which
 these  loang  are  repaid?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Govern-
 ment  accounts  ate  prepared  for  each
 financial  year  ending  on  Sist  March.
 A  statement  giving  the  latest  available
 information  is  laid  on  the  Table  of  the
 House.

 (b)  Loans  ate  given  to  State  Govern-
 ments  keeping  in  view  the  resources
 of  the  Central  and  State  Governments
 and  their  financial  requirements  for
 developmental  and  non-developmental
 purposes:  Centra]  loans  owtetending.

 SHRI  ‘8g  MUROGALYAN:  |  /
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 sequent  loans,  repayment  ternis  vary
 with  reference  to  the  nature  of  each
 loand  ang  extended  upto  25  years

 a

 Amount  of  loan  outstanding
 on  3-39-76.

 8,  No.  States  (Rs.  in  crores)

 t.  Andhra  Pradesh.  970

 e.  Amam  पु  449
 -  g.  Bihar  896

 4  Gujarat  393

 fe  Haryana  बर

 6.  Himachal  Pradesh  768

 7.  Jammu  and  Kashmir.  का

 8.  Karnataka.  मा  486

 co  Kerala  4०9

 i  Madhya  Pradesh  *  483
 at.  Maharashtra  743

 ta,  Manipur  मु  38
 *  ह...  Meghalaya  20

 ry.  Nagaland  29

 tg.  Orissa  wf  560
 इ$.  Punjab  हि  हे  253

 कि  Rajasthan.  Bao

 \8.  Tamil  Nadu.  485

 ह  ‘Triprora  soos  -  g

 an  Utear  Pradech  e073

 at.  West  Bengal  “es  946

 ६  १४  Bikim  7
 ae ee

 अंश  २१६  9677
 ,  |. | पिए अपर अ 22270::23 1.  प5#8  77  and  करे x  rua  ह्

 tgie-77  ‘and
 a

 ReWeery  Of  Jewellery  at  New  York

 ‘1917  SHRr  K.  RAMAMURTHY:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Government.  are
 aware  of  a  big  robbery  of  jewels  and
 precious  stones  and  antiquities  worth
 several  crores  of  rupees  alleged  to
 have  been  committed  in  a  Jaipur
 Jewelleries  at  New  York  said  to  have
 been  surreptitiously  smuggled  out
 from  Jaipur  Palace;

 (b)  if  so,  the  details  thereof;  and
 (ce)  whether  a  senior  official  of  the

 Enforcement  Directorate  was  prevent-
 ed  in  probing  this  matter  by  trans-
 fering  him  even  without  the  consent
 of  the  parent  department?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  and  (b).
 There  have  been  reports  that  a  robbery
 hag  been  committed  in  the  show  room
 of  a  New  York  firm  known  as  Eminent
 Gems  Inc.  in  March  this  year.  The
 robbery  ig  said  to  involve  precious
 stones  worth  about  $  3  lakhs,  accord-
 ing  to  reports.  The  firm  are  under
 stood  to  have  claimed  $  30,000/.  from
 the  Insurance  company.  Reports  also
 indicate  that  the  functionaries  connect-
 ed  with  New  York  firm  are  possibly
 related  to  another  jewellery  firm  in
 Jaipur.  No  information  is  available
 as  yet  to  indicate  that  the  stolen  arti-
 cleg  had  been  smugggled  out  of  उद्यान
 pur  palace.  Further  investigations  are
 being  made.

 (c)  No,  Sir.

 18  SHRI.  .K,  .:RAMAMURTHY:  rs
 Will  the  Minister.  ok,  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA:
 TION, be  pleased  to  states:  con

 a)  whethér  a  tumber  of  represen-
 tations  were  received  from  trade  and
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 industry  otrengly  pleading  for-the  [अ
 moval  of  the  ban  on  refining  of  indis
 genous;  groundnut  oil  of  .  expeller
 origin;  ‘and

 (bp)  if  so,  the  action  taken  on  those

 representations?

 THE  MINISTER'OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLInS  “AND  COOPERA-
 TION  (SHRI,  KRISHNA  KUMAR
 GOYAL):  (a),  Yes,  Sir

 (b).  The  points  made  in  the  repre=
 sentatious  aré  béiig  examined,  As  at
 present,  the  ban  is  operative  till  81
 December,  1978. ; :

 Release  of  additional  quota  of
 Groundnut  extractions  gor  export

 9I9.  SHRI  C,  K.  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  COM-
 MERCE  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state?

 (a)  whether  Government  have
 taken  any  decision  regarding  the  re-
 lease  of  additional  quota  of  groundnut
 extractions  for.  export_in  the  current
 year;  and  ia

 (b)  “if  80०,  the  details  thereof?

 _THE  MINISTER  OF  STATE.  IN  THE
 MINISTRY  OF  COMMERCE  AND

 _CIVIL  SUPPLIES.  AND  COOPERA-
 TION  (SHRI.  ARIF  BEG):  (a)  Yes,
 Sir.

 (b)  An  additional  “quota  of  3  lakh
 tonnes  of  deoileq  groundnut  cakes  has
 been  released  for  export  during  the

 |  eurrent  calendar  year  through  Ground-
 nut  Extractiong  Export  Development
 Association,  Bombay.  Out.  of  the
 additional  quota,  specific  quantities
 have  been  earmarked  for  exports  by
 new  units  and  the  units  in  ‘the  co-
 operative  sector.

 Discussi6y)  ‘With  Representatives  of
 EEC  in  London

 1920  DR.  BAPU  KALDATE:  Will
 the  Minister  of  COMMERCE.  CIVIL

 Written  Answers  2

 SUPPLIES  AND  COOPERATION  a
 Pleased  to  state;

 (a)  whether  it  ig  9  fact  that  ४!
 High  Commissioner,  for  India  in  URI
 has  had  prolonged  giscussions  with
 representative,  58  E.E.C,  in  Lond
 recently;

 (b)  if  go,  whether  these  diseussis
 have  #esulted  in  obtaining  concessi
 in  respect  of  export  of  Indian  good:
 to  the  B.5.0.:  and

 (e)  if  go,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  No,  Sir,

 (b)  and  (c),  Do  not  arise.

 Extension  of  time  to  non-banking
 non-financial  companies  foy  refund  of

 Deposits

 i92.  DR.  BAPU  KALDATE:  Wil
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  been  giving  extension
 of  time  to  non-banking  non-financial
 companies  for  refund  of  deposits;

 (b)  how  many  times  these  dates
 have  been  extended  so  far;  and

 (०)  the  Teasons  thereof?  |

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M,  PATEL):  (a)  and  (b)
 Refund  of  deposits  accepted  by  non=
 banking  non-financial  companies  is  to
 be  made  by  them  in  accordance  with
 their  contract  with  the  depositors,
 Government  have  not  given  any  exten:
 sion  of  time  to  companies  for  refund
 of  deposits  accepteq  by  them.

 Extension  have,  however,  been  given
 by  the  Government  to  non-banking
 financial  companies  six  times  to  bring



 .

 oWn  the  level  of  their  deposits,
 covered  by  rule  3(2)(i)  of  the  Com-

 panies  (Acceptance  of  Deposits)  Rules
 i975  to  5  per  cent  of  their  net  owned

 ds,  as  prescribed  in  these  Rules
 The  last  such  extension  was  given
 upto  31-3-1978,

 (c),  Extensions  were  given  in  view
 of  the  financial  difficulties  faced  by
 the  non-banking  non-financial  com-

 panies.

 Alternative  proposal  for  -construction
 of  cheap  and  clean  Hotels  for  low

 income  Group

 i922,  DR.  BAPU  KALDATE:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  the  proposal  to  con-
 struct  Janata  Hotels  has  been  aban-
 doned;  and

 (b)  if  not,  what  proposals  are  be-
 ing  considered  for  cheap  and  clean
 hotels  for-the  low  income  groups?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  and  (b).
 No,  Sir.  The  Government  has  approv-
 ed  a  250—bed  Janata  Hotel  (Ashoka

 _  Yatri  Niwas)  in  New  Delhi,  The
 foundation  stone  was  laid  on  the  4th

 _  May  1978.  The  hotel  will  be  complet-
 eq  in  phases  by  980-8i  at  an  estimated
 cost  of  Rs.  300  lakhs.  The  Sixth  Five
 Year  Plan  (1978—83)  envisages  the
 construction  of  similar  units  at  the
 metropolitan  cities  of  Bombay,  Cal-
 cutta  and  Madras  where  suitable  plots
 of  land  are  in  the  process  of  being
 identified.  Smaller  units  will  be  set
 up  at  other  important  centres  to  be
 identified  after-a  survey  is  undertaken
 ang  depending  upon  availability  of
 funds,

 Violation  of  FERA  by  Parle  Group  of
 Companies

 i924,  SHRI  R.  L,.  P.  VERMA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:
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 (a).  whether  it  is  a  fact  that  during.
 the  course  of  a  raid  on  Parle  Group
 of  Compamies,  some  ~  ‘incriminating
 documents  were  found  relating.  _  to

 Foreign  Exchange  Regulation  Act
 violations;  ang  :

 (b)  if  so,  full  details  thereof  and
 the  action  proposed  to  be  taken
 against  the  .Parle.  .Group-and_if.not,
 the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY:  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  On  5-ll-
 977  Officers  of  the  Directorate  of  ‘En-
 forcement  searched  the  premises  of
 M/s.  Bisleri  (India)  Private  Limited,
 Bombay  and  some  other  connected
 premises  a  result  of  which  some
 documents  have  been  seized.

 (b)  35  a  result  of
 made  so  far:

 investigations.

 (i)  A  Show  CauSe  Notice  has  been
 issued  to  M/s.  Bisleri  (India)  Pvt.
 Ltd.,  ‘Bombay  and  its  «Director,  S/
 Shrj  Ramesh  J,  Chauhan  ang  H.  M.
 Golwalla  on  2-3-1978  for  having  uti-

 -liseq  foreign  exchange.amounting  to
 £4,336  for  a  purposes  other  than

 the  One  for  which  it  wag  acquired-
 violation  of  Section  4(3)  of  the
 Foreign  Exchange  Regulation  Act,
 1947.

 (ii)  A  Show  Cause  Notice  has  been
 issued  to  Shri  Ramesh  J.  Chauhan
 on  14-4-1978  for  acknowledging  a
 debt  of  Rs.  2  lakh  thereby  creating
 a  contingent  right  in  favour  of  Dr.
 C.  Rossi  to  receive  a  payment-viola-
 tion  of  Section  5(l)(f)  of  Foreign
 Exchange  Regulation  Act,  1947,

 (iii)  A  Show  Cause  Notice  was
 issued  to  Smt,  Meenaxi  Jasdanwala
 on  15-12-1977  for  acquiring  foreign
 exchange  amount  to  U.A.E,  Dirhams
 500  without  the  permission  of  Re-
 serve  Bank  of  India  in  violation  of
 Section  860)  of  the  Foreign  Exchange
 Regulation  Act,  1973,

 Smt.  Jasdanwala  is  understood  to
 have  dieg  in  an  air  crash  on  1-1-1978.
 The  proceedings  against  her,  therefore-
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 abate.  The  other  two  tases  where
 (ir)  fe  फर  इसका  ऋतिकल show  Catigg.  notice,  have  been  issued

 प्रभाव  नहीं  बढ़या । बह  under  adjudication.

 Some  other  investigaations  are  in
 है .......... ज

 एस्कोर्टस  लिमिटेड,  ररीबाधाद  हारा  निभित
 ट्रैक्टरों  पर  उत्पादण-कल्क

 l925.  oft  स्तीत  लाल  प्रताद  बना :.  क्या
 कसि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  एस्कोर्टस  लिमिटेड,  फरीकबाद
 द्वारा  निर्भित  ट्रैक्टरों  के  माडलों  की  संखपा
 कितनी  है  शौर  माइल-कर  उनका  लागत

 मूल्य  क्या  है  तथा  उन  पर  कितनी  राशिका

 उत्पादन-शुल्क  तथा  न्य  शुल्क  लगते  हैं  ;

 16 81  गत  लोन  | / ड  के  दौराब  एस्कोर्टस
 ट्रैक्टरों  के  मूल्य  किस  सोमा  तक  बढ़ाये  गये

 हैं  भोर  शुल्क  लगाने  से  सटकार  को  प्रतिब
 कितता  र/जत्म  प्राप्त  होता  है;  भोर

 जिस  अंज्रासथ  में  राज्य  नेत्री  (ली

 सतीश  aware)  :  (क)  मौससें  एस्कोर्टस  लि०

 ट्रैक्टर  प्रभाग,  फरोदाबाद  फिलहाल  ट्रैक्टर
 के  चार  माडलों  भर्यात्‌  ईं  335/q0  fo  Fro

 सी०,  ई  3036/t0  to  Tro  सी०,

 Ee 350heee  भौर  ई-335/एम०  डी०  स०

 का  निर्माण  और  विक्रय  कर  रहे  हैं  t

 प्रत्येक  माडल  का  वर्तमान  मूल्य  भौर

 उन  पर  श्गाये  गये  उत्पादन-शुल्क  शोर

 अस्य  शुल्कों  की  रकम  का  ब्यौरा  नीचे  दिय।  गया

 है  —

 wa  to  माशइल  Fo  (शुद्ध  ब्यापारी  Jo  me  विक्रय  कर

 मूल्य  )

 ह 2  ह  Be

 .  ई  335/qotretrortte  38855.  i  40820  447

 2.  €.3036/qoFrotrodte
 /

 oe  6a  6423  i86

 3.  ई 360|ट्रिक्टर  yk  cs  4630  437  I8  40
 tp  at  heal  a  aeT कं  ज्या  BBP  to  rib ee

 4  ई  335/एम०  He  de,  ee  38886  gore  =  630
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 , (थ)  गौचे  दी  गयी  सारणी  में  मत  तीन  बचों  के  दौरान  ट्रैक्टर  के  'उपरयक्त  माललों  में

 मूल्य  बृद्धियों  का  ब्यौरा  दिया  गेया  है

 सारणी

 आडस  संग  मूह्य  (इसमें wee  (इसमें  ree  शौर  वर्तामान  वृद्धिकी
 झस्य  शुल्क  शामिल  मूल्य  (इसमें.  प्रतिशत

 नहीं  हैं)  ०  Yo  साला
 अौर  श्नन्य  शुल्क

 यर्ष  शामिल  नहीं
 हैं)

 I.  ई  335/qottedte  31934(1974)  38855  21.4%
 2  ई  3036/ए०ही०सी०  31934(1974)  42l4  31.8%

 3.  ई  350  ट्रैक्टर  36960(1078)  4i636  12.7%
 4.  €  335/quettedto  33272(1977)  38886  16.9%

 (निर्यात  माइल)

 इन  माइलों  से  सरकार  को  शुल्क  के  रूप  में  मिले  वाषिक  राजस्व  का  अ्यौरा  नोचे
 दिया  गया  है  :--

 (करोड़  रु०  में)
 1975-76  1.77

 1976-77  .82

 1977-78  2.86

 (ग)  ऐसा  प्रतोत  नहीं  हता  कि  मूल्य
 वृद्धि  से  इस  प्रकार  का  कोई  झसार  पढ़ेगा.  ।

 Strike  by  Bank  Officers  at  Poona

 1928,  SHRI  YADVENDRA  DUTT:
 Wil)  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  on  the
 2th  Jume,  Bank  Officerg  of  Poona
 went  on  strike;

 (b)  if  so,  their  demands;  and

 (c)  what  steps  Government
 taking  to  stop  such  strikes?

 re

 THE  MINISTER  OF  FINANCE
 (SHRI  प्र,  M.  PATEL):  (a)  to  (c).  Yes,

 Sir.  A  large  number  of  officers  in  pub-
 lic  sector  bankg  owing  allegiance  ta  Al)
 India  Confederation  of  Bank  Officers
 Organisationg  throughout  the  country,
 including  officers  of  public  sector  banks.
 at  Poona,  went  on  a  token  strike  on
 32th  June,  2978  to  protest  against  the
 implementation  of  Pillai  Committee
 Scheme  of  standardisation  of  nay
 scales,  allowanceg  and  perquisites  of
 officer  of  nationalised  banks  and  in
 support  of  their  demand  that  settie-
 ment  should  be  brought  about  through
 agreement  with  the  Officers  Confed-
 eration.

 The  Confederation  of  Officers  had
 been  a  hearing  by  the  Pillai  Committee
 before  it  finaliseg  its  report..  After
 the  report  was  examined  by  a  Group
 of  Bankers  and  approved  by  the  Gov-
 ernment,  Indian  Banks’  Association,
 On  behalf  of  the  nationalised  banks,
 held  talks  with  the  representatives  of
 the  Confederation  of  Officers  on  the
 modalities  of  implementation  of  the
 Pillai  Committee  Scheme.
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 agitation.  Firs,  round  of  discussions
 between  the  Indian  Banks’  Associa-

 ‘1927,  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of
 FINANCE  be  pleased  to  tate:s

 (a)  whether  he  is  aware  that  Cen-
 tral  Financing  Institutions  are  inter-
 fering  in  the  functioning  of  the  var-
 fous  industrial  unit,  being  financed  by
 such  jnstitutions;

 (b)  if  so,  what  effective  control  is
 ‘being  exercised  by  the  Central  Fin-
 ‘ancing  Institutions  on  the  units  be-
 ing  financed  by  thesiy;

 (०)  whether  the  Directors  nomi-
 nated  as  representatives  of  the  Cen-
 tral  Fimfiiting  Institutions  attend  re-
 gularly  the  meetings  of  the  Board  of
 Directors;  and

 (a)  #  not,  what  are  the  reasons
 therefor?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M  PATEL):  (a)  and  (0).
 Public  Financial  Institutions  do  not  in-
 terfere  in  the  day  to  day  affairs  of  the
 assisted  concerns.  However,  in  the
 case  of  concerns  which  are  mismanag-
 ed  and/or  have  defaulted  in  the  mat-
 ter  of  payment  of  loans  and  interest,
 the  institutions  keep  a  close  watch  on
 the  affairs  of  such  concerns  in  order  ६०
 protect  their  own  interest  and  bring
 about  improvement  in  the  performatice
 of  the  concerns.  Institution,  exercise
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 to  monitor  the  progress  of  assisted
 concerns,  Institutiong  obtain  quarterly
 progress  reports  and  conduct  periodi-
 cal  inspections,  .

 (०)  By  and  large,  nominee  directors
 atteng  the  Board  meetings  of  assisted
 concerng  regularly.

 (d)  Does  not  arise,

 Utilisation  of  Foreign  Exchange
 1928,  SHRI  BALASAHEB  VIKHE

 PATIL:  Will  the  Minister  of  FI-
 NANCE  be  pleased  to  state:  whether
 Government  are  giving  top  pri-
 ority  to  the  import  of  machi-
 nety  for  the  construction  of  Dams,
 digging  of  canals,  major  hydroelectric
 project,  (turbine  etc.)  and  other  simi-
 lar  machines  with  a  view  to  utilise
 foreign  exchange  reserves  and  to  in-
 crease  productivity  specially  in  the
 agricultura]  sector?

 THE  MINISTER  OF  FINANCE
 (HRI  H.  M.  PATEL):  In  the  Import
 Policy  for  the  year  1978-79,  special
 provision  hag  been  made  for  calling
 global  tenders  for  the  {mport  and  sup-
 Ply  of  machinery  required,  inter-alia,
 by  Industries/projects  for  power  ge
 neration,  transmisaion  and  distribu-
 tion,  manufacture  of  fertilizers,  pesti-
 cides  and  weedicides.  It  is  also
 being  considereg  to  allow  import  and
 use  of  sophisticated  construction
 equipment  for  irrigation  projects.  The
 import  of  above  machinery  items  is
 being  done  with  a  view  to  reducing
 costs,  increasing  productivity  and  the
 level  of  employment  in  the  country.

 S70,  Pism  for  ‘Mupest  ot  Sugar
 1929.  SHRI  +BALASAHEB  VIKHE

 PATIL:  Will  the  Minister  of  COM-
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 (a)  what  is  the  plan  of  the  STC.

 (b)  3s  there  any  back-log  of  export
 quota  from  the  previous  year(s);  (६  1,

 atity-wise
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 tonnes  of  sugar  during  ‘1978.  Out  of
 this  the  quantity  of  25,000  tonnes  ha:
 already  been  exported  to  United  King-
 dom.  Contracts  for  export  of  about  $
 lakh  tonnes  have  already  been  con-
 cluded  and  negotiations  are  in  progress
 for  the  balance  quantity.  The  destina-
 tions  of  the  sales  generally  known  only
 when  the  quantity  is  shipped.

 (b)  There  is  no  backlog  of  export
 quota  from  the  previous  years.

 (०)  The  Government  allocates  sugar
 for  export  both  from  the  levy  and  the
 levy  free  quotas  For  the  current
 year,  the  Government  have  decided
 that  afleast  &  quantity  of  5.8  lakh  ton-

 current  year  the  quota  is  6.5  lakh
 tonnes.  It  may  also  be  mentioned
 that  the  international  prices  for  sugar are  very  low  and  as  such  export  of
 sugar  cannot  be  effected  otherwise than  at  a  loss  and  thus  through  subs.
 tantial  subsidies  from  the  Govern-

 1930,  SHRI  BALASAHEB  VIKHE
 PATIL  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  the  need  of  amalgamation  of
 the  overseas  offices  of  all  the  public sector  undertakings  with  a  view  to
 improve  the  image  of  India  in  foreign countries;  and

 (b)  if  so,  what  action  has  been taken  by  Government  in  this  regard?
 THE  MINISTER  OF  FINANCE

 (SHRI  H.  M.  PATEL):  (a)  A  few  Cen-
 tral  Government  enterprises  have
 Overseas  offices  for  business  purposes auch  as  dealing  with  customers,  pro.
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 curement  of  technoligical
 collaboration  etc.  There  is  no  proposal for  amalgamating  these  offices  with.  a
 view  to  improving  the  image  of  India
 in  foreign  countries,  ae  ay

 (b)  Does  not  arise.

 Programme  for  Effective  Contrel  of
 Price  Index

 93l,  SHRI  RAJ  KRISHNA  DAWN:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA.
 TION  be  pleased  to  state

 (a)  whether  In  view  of  the  tremen-
 Gous  rise  in  prices  of  daily  use  com
 modities  such  ag  wheat,  rice,  edible
 oils,  soaps,  cycle  tyres,  pulses,  spices

 Government  have  drawn  any
 Programme  for  effective  control  of
 price  index  by  forming  super  markets
 at  various  places  and  thereby  supply-
 ing  goods  at  competitive  prices;

 (७)  whether  facility  will  extend.
 ed  to  the  rural  people;  and

 (c)  whether  any  target  date  has
 been  fixed  for  completion  of  the  pro-
 gramme?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  &  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL):
 (a)  The  programme  formulated  by  the
 Government  visualises  expansion  of
 the  network  of  cooperatives
 in  the  urban  areas,  for  ensuring  equi-
 table  distribution  of  essential  consumer
 goods  at  fair  prices  and  thus  help  in
 measures  of  price  stablisation.  Con-
 sumer  cooperatives  operate  through
 the  network  of  retail  branches  of
 varying  sizes  according  to  the  actual
 needs  of  the  consumers  in  the  towns
 and  cities  in  which  they  operate.  Co-
 operative  Department  Stores  which  are
 popularly  known  as  Super  Markets.
 Super  Bazars,  Janata  Bazars,  Apna
 Bazars  etc.  are  large  branches  set  up
 by  Consumer  Cooperatives  in  big  cities
 and  towns  and  generally  deal  in  all
 the  basic  essential  commodities  under
 one  roof,  adopting  modern  retailing
 Practices  such  as  cleaning,  pre-pack-

 ing  ete.  There  is  &  plan  programma  of

 (b)  In  so  far  as  rural  areas  ere  con-
 cerned,  there  is  no  progranime  of
 establishing  cooperative
 stores  in  view  of  small  population  and
 the  low  per-capita  income  which  would
 make  the  unite  un-economic.  How-

 ever,  in  Mandi-towns  or  taluka  ievel
 towns,  wherever  considered  necessary
 and  found  economically  viable  on  the
 basis  of  project  formulation,  depert-
 ment  stores  can  be  set  up  for  the  bene-
 fit  of  rural  population  as  well.  In  the
 rural  areas,  besides  fair  price  shops,
 agricultural/service  cooperatives  and
 marketing  cooperatives  are  ex
 to  open  branches  for  undertaking
 effective  distribution  of  consumer
 articles  in  the  rural  population.

 (c)  The  targets  and  the  programme
 to  be  undertaken  are  to  be  fixed  by
 the  concerned  State  Governments  in
 the  light  of  the  conditions  obtaining
 in  the  respective  States.

 Failure  to  persuade  .Foreign  Airlines
 Touch  Down  at  Calcutta  Airport

 1982.  SHRI  RAJ  KRISHNA  DAWN:
 SHRI  SAMAR  GUHA:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  development  of  Tourism  in
 West  Bengal  suffered  badly  mainly
 due  to  the  failure  of  the  Central  Gov
 ernment  to  persuade  larger  number  of
 foreign  Airlines  to  touch  down  at  Cal-
 cutta  Airport,

 (०)  whether  Government  are  pur-
 suading  foreign  Airlines  to  touch  down
 at  Calcutta;

 (०)  if  ‘so,  the  latesy  development;
 and
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 (d)  steps  taken  by  Government.  for
 ufilization  of  Caleutta  Air-

 port  by  foreign  airlines?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TATM  KAUSHIE):  (a)  to  (d).  The
 development  of  tourism  in  any  parti-
 cular  area  depends  upon  a  number  of
 factors  the  facility  of  air  service  being
 one  amongst  them.  While  the  number
 of  international  air  services  which
 touch  Calcutta  is  less  as  compared  to
 those  serving  Bombay  and  Delhi,  this
 should  not  deter  tourist  groups  from
 geing  to  West  Bengal  as  many  foreign
 teurists  arriving  at  Bombay,  Madras
 or  Delhi  international  airport  do  visit
 West  Bengal  travelling  either  by
 Indian  Airlines  flights  or  by  trains.

 2.  Every  possible  efforts  is  being
 made  by  the  Government  to  encourage
 foreign  airlines  to  operate  through
 Calcutta.  Calcutta  is  invariably  offered
 as  a  point  of  call  to  foreign  airlines
 while  route  schedules  to  bilateral  air
 services  agreements  are  negotiated.
 However,  initiative  in  this  regard  lies
 with  the  foreign  airlines  who  decide
 such  matters  on  purely  commercial
 censiderations.

 3.  The  Government  of  India  will
 welcome  and  encourage  operation  of
 scheduled  air  services  by  foreign
 catriers  to/through  Calcutta  in  accor-
 dance  with  their  traffic  entitlements
 and  have  taken  a  number  of  steps  to
 make  Calcutta  airport  a  modern  in-
 ternational  airport  in  India.  Rs.  3.00
 crores  have  been  spent  in  providing  a
 new  terminal  building,  an  operational
 bleck,  approach  roads  and  in  moder-
 niging  radio  navigational  aids,  besides
 extending  and  strengthening  runways
 and  installation  of  versatile  and  so-
 phisticated  radar  equipment  at  Cal-
 cutta  airport.  Apart  from  this,  India
 Tourism  Development  Cooporation
 have  constructed  a  hotel  at  Calcutta
 algport  at  a  cost  of  Rs.  2.60  crores  to
 augment  facilities  for  tourists.  It  ia

 Finalisation  of  dues  of  Retired  Gov-
 ernment  Employees

 1933,  SHRI  RAJ  KRISHNA  DAWN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  though  several  times  Government
 have  assured  that  the  dues  of  retired
 Government  employees  will  be  fina-
 lised  immediately  after  their  retire-
 ment,  it  is  observed  that  retired  per-
 sons  have  to  face  immense  difficulties
 and  hardships  to  receive  their  dues;
 and

 (b)  what  effective  action  Govern-
 ment  are  taking  to  avoid  harassment
 to  retired  Government  servants  and
 delay  in  the  finalisation  of  their  dues?

 THE  MINISTER  OF  FINANCE
 (SHRI  प्र,  M.  PATEL):  (a)  and  (७)
 With  a  view  to  ensuring  the  authori-
 sation  of  pension  and  gratuity  on  the
 dates  on  which  they  fall  due,  a  revis-
 ed  and  simplified  procedure  was  in-
 troduced  in  February,  ‘1976.  A  state-
 ment  incorporating  the  salient  features
 of  the  revised  procedure  is  laid  on
 the  Table  of  the  House.

 Statement
 The  payment  of  pension  and  other

 retirement  benefits  are  authorised  by
 tthe  Heads  of  Offices  under  the  various
 Ministeries/Departments  scattered  all
 over  the  country.  To  enable  them  to
 authorize  the  payments  of  retirement
 benefits  on  the  due  dates,  the  prove-
 dur  was  simplified  and  streamlined  in
 February  ‘1976.  The  salient  features  of
 the  procedure  are  ag  follows: —

 (l)  The  payment  of  superannya-
 tion  pensions  is  to  commence  in  alf
 cases  on  the  first  of  the  month  in
 which  they  are  due.  The  payment  of
 gratuity  is  authorized  immediately
 on  the  retirement  of  the  Governmeat
 servant.  In  order  to  ensure  thig,  a
 strict  timetable  for  the  work  at  var
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 (2)  Pension  is  calculated  on  the
 averagé  emoluments  af  l0  eomplete
 months  tnsatead  of  46  months

 (3)  In  the  absence  of  spccifie  in-
 dieation  to  the  contrary,  interruption
 in  service  betwésn  (छठ  spells  of
 service  rendered  under  the  Central
 Govevamsnt  ig  treated  an  condoned
 and  pre-tnterruplign  service  coutted
 for  pension  Similarly,  neriods  of
 éxtvasudinas,  lagva  whieh  are  not
 uovercd  by  opewifis  entricy  making
 then  nonsqualifying  also  count  for
 panaian,

 (a)  The  requireinent  of  an  admis
 nistrativa  sanatian  ta  pansion  has
 been  dispensed  with,

 (5)  if  for  any  reasons,  it  is  nob
 ‘possible  ta  issue  the  Pension  Pays
 ment  Order  befeva  6n6  manth  of  tha
 date  of  retirement  of  the  Governmant
 ‘servant,  provisional  pension  and
 death-cum-retirement  gratuity  is

 ‘sanctioned  and  disbursed  by  the
 Head  of  Office.  The  .  provisional
 ‘pension  becomes  final  after  a  period
 of  six  months.

 (6)  (a)  In  the  matter  of  determin-
 ing  the  dues  outstanding  against  the
 Government  servant  (other  than
 those  pertaining  to  Government
 accommodation),  the  probe  of  past
 records  is  confined  to  a  period  of
 two  years  before  retirement  at  the
 stage  of  preparation  of  pension
 papers.

 (b)  The  procedure  for  issue  of
 ‘No  Demand  Certificate’  for  occupa-
 tion  of  Government  accommodation
 has  been  simplified.

 (7)  To  keep  effective  watch  for  the
 preparation  and  finalization  of  pen-
 sion  papars,  a  Mointoring  and  Re-
 porting  system  has  been  introduced
 in  all  the  offices.

 Whenever  instance  of  delay  in  the
 authorization  of  the  payment  of  pen-
 sion  and  gratuity  are  brought  to  the
 notice  of  the  Ministry  of  Finance,  the
 matter  is  taken  up  immediately  with
 the  administrative  Ministry  /Depart-
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 ment  ceficerhed  in  order  to  consul
 speedy  settlement.

 2  Apart  frem  the  steps  talsen  |
 simplify  the  pension  —  procedure,
 Goyernment’s  deaisisn  te  dap
 mentalise  the  accounts  would  alt
 fasilitate  timely  sattlameant  of  al
 oulslanding  claims  of  retired  Govert
 ment  servants.  The  payment  of
 balance,  im  the  C.D,  Fung  and  th
 commuted  value  of  the  amount
 pension  is  normally  made  on_  thi
 due  datas.

 a  A  scheme  for  the  payment  |
 pension  to  Central  Governmen
 pensisnara  through  public  =  secto
 banhs  has  been  intreduesed  throughal
 out  the  country:  A  pensionsr  can  opt
 to  receive  his  pension  and  oth
 retirement  dues  from  any  branch
 of  the  authorized  public  sector  bank
 in  a  State.  Under  the  scheme  pensio
 payment  igs  automatic;  no  bill
 required  to  be  submitted.  Th
 amount  of  monthly  pension
 credited  by  the  paying  branch,  5208
 ted  by  the  pensioner,  to  his  indi
 dual  savings/current  account  at  the
 commencement  of  the  following
 month.  The  difficulities  which  the
 pensioners  were  experiencing  b
 drawing  their  pensions  from
 Treasury  have  been  mitigated  to
 great  extent  by  introduction  of  they
 scheme  for  the  drawal  of  pension
 from  a  branch  of  the  public  secto

 bank.

 Ban  on  Export  of  Human  Skeletons

 1934.  SHRI  ISHWAR  CHAUDHRY:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  Government  have  exa-
 mined  the  question  of  imposing  a  bal
 on  the  export  of  human  skeletons;

 (b)  whether  Government  had  re-
 ceived  complaints  from  West  Bengal
 and  Bihar  regions  about  the  desecra-
 tion  of  grave-yards  and  cremations  in
 the  rural  areas  of  West  Bengal  and
 Bihar;
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 (eo)  whether  it  is  also  a  fact  that

 (d)  if  so,  how  much  money  is  being
 fetched  per  human  skeleton  in  the
 foreign  market?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CAVIL  SUPPLIES  AND  COOPERA.-
 TION  (SHRI  ARIF  BEG):  (a)  No
 such  proposal  is  under  consideration.

 tb)  and  (oe).  Complaints  received  in
 this  regard  have  been  referred  to  the
 concerned  State  Governments.

 (a)  Export  prices  vary  from  country
 to  country  and  from  _  transaction  to
 transaction.  However,  the  estimated
 average  price  of  a  human  skeleton  is
 about  Rs.  1112.

 ंबरों  के  निर्म्रात  पर  रोक  जगाने  के  फारण
 कर्मजारियों  की  ह... ह

 1935.  थी  राजेसा  कुमार  emf  :  क्या
 वाणिज्य  तथा  नापरिक  ति  बर  सहकारिता

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  बंदरों  के  निर्यात
 पर  रोक  लगा  दी  है  ;

 (छल)  क्‍या  दिल्ली  स्थित  'मंको  फार्म
 हुवस्दर  पालन  केन्द्र)  के  कुछ  कर्मचारियों

 को  छटनी  की  जा  रही  है  ;

 (#7)  कया  ऐसे  बेरोजगार  व्यक्तियों
 की  बैंकल्पिक  रोजगार  देने  का  प्रस्ताव  है  ;
 चौर

 चि)  मदि  हां  तो  तत्संबंधी  मोटी

 रूपरेखा  क्या  है?

 बाजिस्य  तथा  भापरिक  पूत्ति  शोर

 पका
 7

 का  को

 ०
 कि)  जी,  हां  t

 ()  सरकार  को  इस  बात  की  जानकारी

 नहीं  है  कि  दिल्ली  स्थित  बन्दर  पालन  कैख
 में  कर्मचारियों  कीं  छटनी  की  जा  रही  है  आर
 इस  सम्बन्ध  में  ऐसा  कोई  अ्रभ्यावेदन  भी  नहीं
 मिला  है  t

 (ग)  और  (घ).  प्रश्न  नहीं  उठते।

 अन्तर्राष्ट्रीय  मुद्रा  कोष  द्वारा  नोलाम  किए
 गए  सोने  के  लिये  दॉडर

 1936.  भी  एस०  एस०  सोमानी  :
 क्या  जिस  मंत्री  यह  बताने  की  बप्पा  करेंगे
 किः

 (क)  क्‍या  भारत  सरका र  ने  प्रंतर्राष्ट्रीय
 मुद्रा  कोष  दुवारा  नीलाप्न  किए  गए  सोने  के
 लिए  टेंडर  दिया  था  ।

 (ख)  क्या  कुछ  अन्य  अल्प-घिवःस्ित
 देशों  में  भी  ऐसे  टेंडर  दिए  थे  ;  और

 (ग)  यदि  हां,  तो  इस  बारे  में  विश्य
 बैंक  की  क्‍या  तीति  है  भोर  इस  संबंध  में  भाश्त
 की  भूमिका  क्या  है  ?

 जिस  मंत्री  1६ अ  एच०  एम०  1... |  ।

 (क)  भारतीय  'शिजर्व  बैंक  ने  भन्तर्राष्ट्रीय
 मुद्दा  कोष  की  “गैज्प्रतियोगितात्मक  बोली

 (बिड)  योजना के  झन्तर्गत  804,812.  560

 द्वय  रॉस  सोना  खरीदा  है।

 (ल)  भस्‍न्‍्तर्राष्ट्रीय  मुद्रा  कोष  दूवारा
 जारी  की  गई  विज्ञप्ति  के  भ्रनुसार  झाब  तक

 छह  अन्य  विकासशील  देशों  झथति  साइबर स,
 किनिया,  मारीशस,  मेक्सिको,  नेपाल  और
 तन्जानिया  ने  भी  उक्त  योजना  के  अन्तर्गत
 सोना  खरीदा  है  t

 (ग)  भन्तर्राष्ट्रीय  मुद्रा  कोष  द्वारा
 जेचे  गए  सोते  से  होने  वाले  लाभ  के  भाषीादार
 विकासशील  देशों  को  22  मई,  978  तक
 बहु  विकल्प  देने  के  लिए  कहा  गया  था  कि  क्या

 @  भी  भविष्य  में  होने  वाली  नीलामियों  में
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 गैर-प्रतियोगितात्मक  बोली  देना  चाहते  हैं
 भारत  सहित  कुल  39  देशों  ने  कोष  को  सूचित
 किया  कि  मे  विकल्प  का  अभ्रधिकार  सुरक्षित
 रखना  चाहते  हैं  7  इनमें  से  प्रत्येगा  बेश  को
 2.  5  करोड़  भ्रींस  सोने  के  उतने  भाग  तक  की
 गैर-प्रतियोगितात्मक  बोली  देने  का  हक  है
 जितना  3  अगस्त,  1975  को  कोप  के  कुल
 कोटे  में  उसका  हिस्‍सा  था  |  इन  गैर-प्रति-
 योगितात्मक  बोलियों  पर  सोना  नीलामी  के
 समय  प्रचलित  औसत  कीमत  पर  दिया  जाएगा।

 विश्व  बैंक  का  इस  मामले  से  कोई  संबंध
 नहीं  है  ।

 इंजीनियरिंग  वस्तुपों  का  उत्पादन  करने  बाले
 कारखानों  को  राष्ट्रीयकृत  बेकों  हारा

 @  गई  सहायता
 1937.  श्यो  झनन्तराभ  जायसबाल  :

 क्या  बिश  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  इंजीनियरिंग  वस्तुओं  का  उत्पादन
 करने  वाले  ऐसे  कारखानों  के  नाम  क्या  हैं  जिन्हें
 I-4-77  से  30-6-78  तक  राष्ट्रीयक्त

 बैंकों  झथ्वा  संस्थागत  वित्तीय  संस्थाधों  दुबारा
 झाधिक  सहायता  दी  गई  थी  और  यह  ब्राधिक
 सहायता  कितनी  थी  ;

 (ख)  ऐसे  कारखानों  की  संख्या  क्‍या  है
 जो  i-4-77  से  30-6-78  तक  रुग्ण
 हुए  झौर  उपरोक्त  बैंकों  तथा  वित्तीय  संस्थाभों
 से  लिये  गये  ऋणों  को  वसूली  के  लिए  सरकार
 दुवारा  क्‍या  कार्यवाही  की  गई  है  ;  भौर

 (ग)  यदि  वसूली  के  लिए  कोई  कार्यवाही
 नहीं  की  गई  है  तो  उसके  क्‍या  क्रारण  हैं  ?

 बितत  संत्री  (श्री  एच०  एम०  केल)  :
 (क)  इंजीनियरी  उद्योगों  को  वाणिज्यिक

 बैंकों  द्वारा  दिये  गये  ऋणों  के  ताजा  उपलब्ध
 आंकड़े  नीचे  लिखे  भ्रभुसार  हैं  —

 arg  977  करोड़  रुपयों  में
 *  3933  मई  1978°

 993
 *यांकड़े  भ्नसन्तिम  हैं  ।
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 इसके  भलागा  विसीय  संस्वाशों  मे  भ्रासान
 ह...  कर  ऋण  (सोफ्ट  लोन)  की  योजना

 के  भन्तर्गत  30-8--78 की  स्त्रिति  केशनुसार
 इंनिसियरिंग  छदयोगों  के  20  क्‍्रावेदन-पत्नों
 पर  23.  22  करोड़  रुपये  की  राशि  स्वीकृत
 की  थी

 (ख)  और  (ग),  भारतीय  रिज  बैंक
 केवल  उतने  रुग्ण  एककों  के  बारे  में  बैंकों  से
 लिमाही  विवरण  मंगाता  है  जो  2  करोड़  दपये
 ध्रौर  इससे  अधिक  की  कुल  ऋण  सीमा  का  लाभ
 उठा  रहे  हैं  -  सितम्बर  1977  को  समाप्त

 होने  बाली  तिमाही  के  विवरण  में  दी  गई  ताजा

 सूचना  के  अनुसार  इंजीनियरी  झौर  बिजली
 के  72  दृशण  उद्योग  थे  बैक  और  वित्तीय
 संस्थायें  अपने  ऋणों  की  वसूलों  के  लिये
 जमानतियों  पर  दबाव  डालफर  और  यदि
 आवश्यक  हो  तो  कानूनी  कारंबाई  करने
 समुच्तित  कदम  3ठाते  हैं।  यदि  रूण  एककों
 को  भाधिक  दृष्टि  से  सक्षम  समझा  जाता  है  तो
 बैंक  ऐसे  एककों  को  पुनर्वास  के  लिये  वित्तपोषण
 कार्यक्रम  बनाते  हैं  धौर  झन्य  बातों  के  साथ-
 साथ  ऋणों  भर  ब्याज  की  अदायगी  के  कार्यक्रम
 के  पुनर्तिर्धारण  का  भी  ख्याल  रखते  हैं  ।

 जीवन  बोला  निगम  द्वारा  राज्यों  में  देय  जल
 सप्लाई  के  लिए  दिए  गए  ऋण

 1938.  झी  झतम्तराभ  जायसवाल  :

 क्या  जिस  मंत्री  यह  बताने  सखी  श््पा  करेंगे  कि  :

 (क)  विभिन्न  राज्यों  शौर  सं  राज्य
 केत्रों  के  नगरीय  भौर  ग्रामीण क्षेक्षों  &  देय  जल
 की  सप्लाई  के  लिए  जीवन  बीसा  निगम  दुबारा
 ऋण  के  रूप  सें  कितनी  धनराशि  थी  गई  भौर
 वित्तीय  वर्ष  197879  में  इस  प्रकार  के
 ऋषणों  के  प्रस्ताव  क्या  हैं  ;

 व)  क्‍या  व  जल  की  सप्लाई को
 व्यवस्था  भौर  इस  समस्या  को  सौसा  भौर
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 महत्व  को  हवान  में  रखते  हुए  ऋण  देने  संबंधी

 शर्तों  में  ढील  देने  का  कोई  प्रस्ताव  सरकार/
 जीवन  बीमा  निगम  के  विचाराधीन  है  ;  भौर
 यदि  हां,  तो  तत्संब्ंधी  ब्यौरा  क्या  है  ;  शौर

 (ग)  क्‍या  सरकार  ने  लोक  सभा  की

 कालाबधि  के  दौरान  प्रत्येक  नागरिक  को  पेय
 जल  उपलब्ध  कराने  की  योजना  की  रूपरेखा

 तैयार  की  है  ;  भौर  यदि  हां,  तो  उस  योजना
 थर  कितनी  धनराशि  काच  होगी  ?

 बिस  मंत्री  ी  QWo  एस०  पटेल)  :
 (क)  विभिन्न  राज्यों  भौर  संच  राज्य  क्षेत्रों

 में  पेय  जल  की  सप्लाई  के  लिए  जीवन  बीमा
 निगम  दूवारा  3i-3-978  तक  ऋण
 के  रूप  में  दी  गई  घनराशि  का  ब्यौरा  इस  प्रकार
 है:

 (लाख  रुपए)

 राज्य  नगरीय  क्षेत्र  ग्रामीण  क्षेत्र  जोड़

 झान्ध्र  प्रदेश  86.74  33.94  48.68

 असम  20.00  20.00

 यजरात  225.97  06.7  332.4

 हरियाणा  612.10  —_  62.0

 हिमाचल  प्रदेश  19,  25  19,  25
 कर्नाटक  ५  99.65  399.65

 केरल  .  225.04  22.00  2346.04

 मध्य  प्रदेश  336.95  1336,  95

 महाराष्ट्र  2755.  98  2296.  7!  5052.  69

 सणिपुर  6.  00  61,  00

 नागालैण्ड  42.00  42.00

 उड़ीसा  276.  46  276.46

 पंजाब  356.6]  —_  356.6l

 राजस्थान  1531,  4  53.4I

 तमिलनाडु  2990.23  2990.  23

 लिपुरा  .  .  42.50  42.50

 उत्तर  प्रदेश  1154.  38  1154.  38

 7358.27  2955.82  203i4.  09
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 ह. ८ 2  978-79  के  बौरात  ह... ६ ह  तक,  जोवन  चौमा  नित॑म  की  पेप  ह. ६ 2  की  अन्य
 के  लिए  ऋणम  सम्तस्धों  निस्ननिद्वचित  प्रध्ताव  प्राप्त  हुवे  हैं  :---

 को  तेज  करने  के  विचार  से  बचे  1977-78
 से  एक  केस्  प्रामोजित  स्वरित  ग्रामीण  जल-

 (रफम  लाख  पम  में)

 नगरीय  क्षेत्र  ग्रामीण  ere

 रकम  योजनाओं की  रकम  योजनाओं की
 राज्य  संद्रपा  संखपा

 भान्ध  प्रदेश  वि  —_  8.50  22

 गुजरात  326.00  6  —_
 कर्माटक  269.  62  7
 महाराष्ट्र  958.00  28  _

 केरल  563.43  176

 जोड़  1,352.62  1  58.93  98

 (ख)  जी  नहीं  1  (ख)  किन-किन  कम्पनियों  ने  शुल्क

 (4)  सरकार  ने  प्रामीण  क्षेत्रों  में  वेय  वापसी  योजना  का  लाभ  उठाया  है  भौर  रन्हें
 जल  की  व्यवस्था  किए  जाने  के  काम  की  भ्रगति  इस  प्रकार  कितनी-कितनी  राशि  प्राप्त  हुई  ?

 विस  मंजालय  में  राज्य  मंत्री  (जी

 पति  कार्यक्रम  गर  ्य  शु
 अभ्त्येत  स  है,  ्  न िनलन  *  मास  को, 6&7  अवधि  के  भन्दर-अन्दर

 ae

 क  उस  पर  जगने  योग्य  सीमाशुल्क  से  छूट  देने समस्याग्रस्त  सभी  सांबों  को  भी  शामिल  कर  के  लिए  प्रधिसूचनाएं  ्रामतौर  पर  सीमा-शुल्क जिया  जाएगा  1  इस  कार्यक्रम  पर  900
 करोड़  रुपया  खर्च  किग्रा.  जाएगा  1  च
 1977-78  के  दौरान इस  कार्यक्षम  झम्तरमंत

 केन्द्रीय  सरकार  ने  राज्यों  भौर  संघ  राज्यक्षेत्रों
 के  लिए  कुल  38.20  करोड़  रुपये  की
 व्यवस्था  की  थी  t

 निर्यात  करने  बाली  फ्मों  को  सोभा-शुर्क  तथा
 उत्पायन  शुल्क  से  दो  गई  राहुत

 अधिनियम,  i962  की  धारा  25  ()  के
 प्रस्तमेत  जारी  की  जाती  हैं

 केस््रीय  उत्पादन-शुल्क  में  राहत  देने  के
 सम्बस्ध  में  केमीय  उत्पायन-शुल्क  नियंभ,
 944  नियम  (26,  .978  तथा  978

 में  यह  व्यवस्था  है  कि  इस  नियमों  के  झल्तर्चत
 अधिसूचित  उत्पादन-शुल्क  लगते  मोग्य  माल
 का  कोई  निर्यातकर्सा,  निर्यात  के  लिए  तैबार

 1939.  भी  दपाराम  शाक्य  :  क्या  किस  माल  के  निर्माण  में  प्रयुकत  कच्चे  मात  और
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :  संघटकों  पर  सगाये गये  उत्पाद  शुल्क  के  सम्बन्ध

 (क)  गत  तीन  क्  के  दौरान
 मिर्यात  "दी

 का  दाया  पैश  कर  सकता
 है।

 करने  वाली  किन-किन  कमों  शौर  कम्पनियों  इसलिए,  निर्यात  करने  वाली  उस  फर्मों
 को  कच्णे  साल  तथा  संघटकों  पर  .लगने  तथा  कम्पनियों  के  नाम  अताना  सम्भव  नहीं  है
 वाले  सीमा-शुल्क  शौर  उत्पादन  शुल्क  से
 रातह  दी  गई  ;  भौर

 जिन्होंने  गत  तीन  वर्षों  में  सीमा-सुल्क  तथा

 उत्पादत-सलुल्क  मे  राहुतों  का लाभ  उठाया  होगा
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 (a)  भिर्वातकर्ता,  निर्यात  किये  जाते
 बाले  माल  के  निर्माण  में  प्रवुक्त  सामग्री  ता
 संचटकों.  पर  अदा  किसे  गये  शुल्क  की  सीमा-

 शुल्क  सब  केसीय  उत्पादमशर्के  कामनों  तथा
 इनके  स्तमत  बनीए  गये  नियमों  के  भ्रन्तर्मेत
 प्रसिझवायगी  के  रूप  में  वापिस  अदावणी  के

 हकदार  हैं।  जिसों  पर  प्रंतिश्रदोयणी  की  दरें
 कैंनीय  सरकार  दुबारा  या  तो  मोल  की  किसी
 श्ेभी  के  लिए  जिन्हें  सामान्यत:  ग्सर्व  उद्योग
 दरों  के  रुप  में  जाता है  जो  मोल  कौ  उस  बंगी
 के  सभी  निर्यातकर्साशों  को  उपलब्ध  होती  हैं
 जवा  किसी  निर्माता  विशेष  द्वारा  निर्माण
 के  लिए  मिध्ारित  की  जाती  हैं  ।  परवर्ती  दरों
 को  ब्रास्ट'  दरें  कहा  जाता  है  1

 एक  बार  दरें  निश्चित  कर  ह... 6  जाने
 पर  प्रतिशदांयनी  के  दाद्यों  का निपटान  के  बारे
 जे  शन  सीमाशुल्क  तथा  केलशीय  उत्पादन  शुल्क
 समाहर्तादों  दुबारा  कार्यवाही  की  जाती  है
 खिवके  पतन के  माब्यम  से  निर्यात  क्रिया  जाता
 है।  जत्विक  प्रति्रदांय्भी त  अदाग  चिल  ही
 बाये  के  रूप  में  मोना  जाता है  ।

 हर
 दाखिल  किये  भंये  प्रतिकेदॉयमी  |... द

 सवा  कातियरें  3  लाल  से  भी  भौधिक
 होशी  है  ।  प्रत्येक  क्ति  सच्तमन

 foes
 free  वार

 सीकर
 सकी

 एक:
 कि

 के  भाजों  की  सूची में  कई  हआर  नाम  भागे
 जिसे  तैयार  करना  बहुत  बेडा  कार्य  हींगा  ny

 किने  |. क  बषीं  में मंजूर  की  गयी  अतिभ्रदायगी
 ah  कुल  रकम  लिबनालुमार  है  —

 ,  मंजूर  की  गयी
 द. 2  प्रंलिप्रदांयगी  की

 कुल  रकम

 करोड़  रुपये  में

 ‘975-76  82.00

 707  677  7.  43

 ‘Yer7-78  169,  00  (लगभग)

 शायरत  के  सेठ  cree  are  Beret  at
 (Meret  राशि  की  बसूली

 1940. -9  बयाराम  क्ॉक्य  :  क्या
 जिस  मंत्री  यह  बताने  की  क्रपा  करेंगे  कि  :

 (क)  गत  तीन  यर्षों  के  दौरान,  अलग
 झलग,  भ्रलीगढ़  जिले  में  हाथरस  के  विभिश्र
 मिल  मालिकों  द्वारा  कितनी  राशि  का  ग्रायकरे
 झझदा  किया  गया  ;  और

 (ख)  हाथरस  के  सेठ  रामबाबू  लाल,
 पर  झ्ायकर  की  कितनी  राशि  बकाया  है  भौर
 इस  राशि  को  वसूल  करने  के  लिए  सरकार
 द्वारा  क्या  कार्यवाही  की  गई  है  ?

 व्लि  अंग्लसय  में  रर्स्म्य  मंत्री  ुष्बो
 भुरफिकारउलसा)  :  (5)  और  श)  :
 अ्रपेक्षित  सूचना  एकत्र  की  जा  रही  है  भर
 यवासम्भव  शीघ्र  खम-प्टल  पर  रख  दी
 जोयेगी  |

 States  evinced  interest  for  constrac-
 den  of  Janata  Hotels

 ‘1941  SHRI-S.  G.  MURUGAIYAN
 Witt  the  Minister  of  TOURISM  “AED
 CIVIL  ‘AVIATION  be  pleased  to  stefe

 (a)  whether  it  is  a  fact  that  sewe-
 ral  ह...  -have  evinceg  interests  for
 the  construction  of  Janata  Hotels;

 (b)  if  80,  the  ‘details  and  Govern-
 ment’s  reaction  thereto:

 (c)  whether  Government  propose  to
 encourage  private  sector  also  to  aet
 up  Janata  Hotels;  and

 (da)  if  so,  in  what  way  and  under
 what  condition?

 THE  MINISTER  OF  TOURISM  AND:
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUSHIK):  (a)  and  (b).
 Yes,  Sir.  The  Governments  of  Jammu
 and  Kashmir,  Karnataka,  Kerala  and
 Union  Territory  of  Goa,  Daman  and
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 Diu  have  evinced  interest  in  setting  up
 Janata  Hotels,  This  is  in  addition  to
 the  four  metropolitan  cities,  namely,
 Delhi,  Bombay,  Calcutta  an@  Madras
 where  the  Government  of  India  pro-
 Pose  to  set  up  Janata  Hotels.  The
 State  Governments  are  in  the  process
 of  identifying  suitable  plots  of  land
 for  setting  up  the  hotels.

 {c)  and  (d).  Yes,  Sir.  The  Govern-
 ment  is  in  the  procesg  of  evolving  com-
 prehensive  guidelines  for  giving  incen-
 tives  to  public  and  private  entrepre-
 neurs  for  setting  up  Janata  Hotels.
 Several  private  parties  have  shown
 interest  in  setting  up  Janata  type
 Hotels.

 -Appointment  of  .Executive  Directors
 im  Nine  Nationalised  nanks

 3942.  SHRI  S.  G.  GURUGAIYAN:
 ‘Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have  de-
 -cided  to  appoint  executive  Directors  in
 nine  nationalised  banks;  and

 (9)  if  so,  the  details  and  objectives
 thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 For  the  present,  Government  have
 decided,  in  consultation  with  the  Re-
 serve  Bank  of  India,  to  appoint  Execu-
 tive  Directors  in  six  nationalised  banks
 in  pursuance  of  the  provisions  of
 clause  3  of  the  ‘Nationalisation
 Scheme’.  The  names  of  such  executive
 Directors  and  their  respective  banks
 are  as  follows:—

 (t)  Shr  B.  द  Sonalkar  Bank  of  India

 (2)  Shri  D.  0.  Gupta  Punjab  National
 Bank

 (3)  Shri  B.  M.  Shukda  Bank  of  Baroda

 (4)  Shri  J.  N.  Pathak  United  Com-
 mercial  Bank

 (5)  Shri  N.  Vaghul  Central  Bank
 of  India

 ४6)  Shri  M.  N.  Goiporia  Dena  Bank

 the  bank  and  will  be  sharing  respensi-
 bility  with  the  Managing  Director  at
 the  top  management  level.  He  will
 exercise  such  powers  and  discharge
 such  duties  as  may  be  delegated  to  him
 by  the  Board  of  Directors.

 Remunerative  price  to  seed  lnc  grow-
 ers  of  West  Bengal,  Bihar  and  Orie

 1943.  SHRI  CHITTA  BASU:  Will  the
 Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  he
 pleased  to  state:

 (a)  whether  the  Government  are
 aware  that  the  seed  lac  growers  in
 West  Bengal,  Bihar  and  Orissa  do  net
 get  the  remunerative  prices  for  their
 produces;  and

 (b)  if  so,  what  steps,  the  Govern-
 ment  proposes  to  take  to  ensure  the
 remunerative  prices  for  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  The
 growers  of  sticklac  in  Bihar,  West
 Benge)  ang  Orissa  are  getting  higher
 price  than  the  procurement  price
 fixed  at  Rs.  2.25  per  kg.  of  asticklac
 with  50  per  cent  lac  content.

 (b)  The  question  does  not  arise.

 India’s  Trade  with  East  Asia,  South
 Rast  Asia  an@  Pacific  Regions

 1944.  SHRI  CHITTA  BASU:  Wil
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  there  has  been  a  Cen-
 ference  of  the  Indian  Commercial
 Representatives  in  May,  4978  to  re-
 view  India’s  trade  ties  with  the  Coun-
 tries  of  East  Asia,  S.E.  Asia  and  Paci-
 fic  regions;  and
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 .  ६0)  42  a0,  the  review  results  and  the

 THE  MINISTER  OF  STATE  IN  THE

 (by  The  deliberations  at  the  Con-
 ference  helped  to  identify  areas  of
 constraints  inhibiting  the  trade  between
 India  and  the  countries  of  the  region
 and  locate  the  possibilities  of  further
 expension  of  trade  in  various  ways.
 Necessary  followup  action  where
 necessary  has  already  been  initiated
 at  all  lavels.

 Tanden  Committee  Report  on
 Management  of  Marketing

 Activities  in  Tea

 1945.  SHRI  CHITTA  BASU:  Will  the
 Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  5205  on  the
 3isq  March,  978  regarding  compre-
 hensive  review  of  the  existing  system
 of  Tea  Marketing  and  state:

 (a)  whether  the  Committee  headed
 by  Srj  Prakash  Tandon  to  go  into  the
 entire  management  of  marketing  acti-
 vittes  in  tea  has  since  submitted  its
 report;

 (b)  if  so,  essential  features  of  the
 reporf>  and

 (c)  action  taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  No,  Sir.

 )  ang  (c).  Do  not  arise.

 Casual  and  Oontract  Labourers
 againet  regular  and  leave  vacancies  in

 1946  SHRI  CHITTA  BASU  will
 the  Minister  of  FINANCE  be  pleased  to
 state

 242
 (a)  whether  it  is  a  fact  that  L,J.C,

 employs  casual  and  contract  labour-
 ers  against  regular  and  leave  vacan-
 cles;

 (b)  if  so,  the  number  of  such  casual
 and  contract  workers  and  their  period
 of  services;

 (c)  whether  the  L.LC.  consider  it
 desirable  to  absorb  them  in  the  per-
 manent  cadre;  and

 (a)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 L.LC.  engages  casual  labourers  as
 Badli  workerg  against  leave  vacancies.
 No  contract  labour  is  used  for  such
 appointments.  As  on  3lst  March,  978
 the  number  of  persons  on  the  panels
 of  BadJi  workers  was  4233  in  the  cate-
 gory  of  peons  and  357  in  the  categories
 of  watchmen,  liftmen,  sweepers  etc.
 The  information  in  respect  of  the
 duration  of  service  put  in  by  each  and
 every  Badli  workers  is  not  available.
 However,  477  Badli  workers  worked
 for  more  than  80  days  in  each  of  the
 yeers  1975,  7976  and  3977  and  482
 Badli  workers  worked  for  more  than
 380  days  in  each  of  the  years  4976
 and  1977

 (c)  and  (d).  The  whole  sytem  of
 Badli  appointments  and  the  question
 of  absorption  of  Badli  workers  against
 the  regular  vacancies  based  on  certain
 criteria  is  under  consideration  of  the
 LLC.

 Overdrafts  by  States
 1947.  SHRI  S.  R.  DAMANI:  Will

 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  Centre  has  laid
 down  norms  in  regard  to  overdrafts
 made  by  States  with  the  Reserve
 Bank  of  India;  if  so,  the  details  there-
 of;

 (b)  whether  the  overdraft  with-
 drawals  have  prior  approval  of  the
 Union  Finance  Ministry  nd,  if  not,



 243  Written  Answers

 ‘what  ‘are  the  ‘réasoiis  for  violations  of
 set  norms  by  the  States;  and

 (९)  what  is  the  Government  of
 India’s  thinking  on  this  matter?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  As  a  matter

 of  norm,  the  States  are  not  expected
 to  incur  any  overdrafts.

 (b)  In  the  case  of  States  it  is  not
 always  possible  to  maintain  an  exact
 balance  between  the  flow  of  revenues
 and  the  pace  of  expenditure.  To
 accommodate  the  possible  excess  of
 expenditure  over  the  revenues  for
 short  periods,  the  Reserve  Bank  of
 India  has  authorised  ways  and  means
 mits  which  can  be  availed  of  by  the
 State  Governments.  Since  monetary
 transactions  of  the  State  Governments
 take  place  simultaneously  at  numerous
 treasuries/sub-treasuries  and  banks,
 overdrafts  arise  when  the  disburse-
 ments  on  account  of  the  State  Govetn-
 ments  exceed  their  receipts  and  the
 authorised  wayg  and  means  limits,  The
 Minigtry  of  Finance  do  sot  spprove

 which  are  un-

 counts.

 (०  ‘The  ‘Central  Government  has

 Revetve  ark  of  India  cannet  be
 tregted  as  a  budgetary  resource  by  the
 State  Governments  and  has,  theréfore,
 been  repeatedly  impressing  upon  tiem
 the  necessity  to  avoid  recourse  to  such
 overdrafts.

 Stew-down  in.  Clearanee  of  Inperted
 Edibig  Olls  at  Bombay

 1948.  SHRI  8.  ्.  DAMANI:  Will,  the
 Minister  of  COMM@RCE,  CIviL.
 SUPPLIES  AND  COOPERATION.  be
 pleased  to  state:

 (a)  whether  there  has  been  much
 slow-down  in  clearance  of  imported
 edible  vilz  at  Bombay  docks  recently
 and  if  so,  the  details  and  reasons
 thereof;

 ‘JULY  38,  19738

 ed  in  losses  to  the  S.T.C,  pire  ठे  tits.
 location  in  supplies  to  consumers;  and

 (¢)  what  acti  hag  since’  béén
 taken  to  expedite  clearence  of  this
 commodity?  -

 2
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI'  KRISHNA  KUMAR
 GOYAL):  (a)  There  has  been  some
 slow-down  in  the  clearance  of  impor-
 ted  ofls  at  Bombay  docks  recently.
 This  is  mainly  owing  to  unprecedented
 arrivals  of  edible  oils  in  Bombay
 port  imported  both  by  the  STC  and  on
 private  traders’  account.

 (b)  १६  48  estimated  that:  STC  may
 have  to  incur  demurrage  of  US  dollars
 2.3  lakhg  approximately  equivalent  to
 Rea.  79  lakhs.  This  ties,  however,  not
 resulted  in  any  undue,  dislocation  of
 supplies  to  consumers.

 (ce)  The  following  action  has  ‘been
 taken:

 ae)  १७  the  extent’  yessiiile,  STC  hie
 diverting  vessels  to  ports  other  ian

 ‘Bombay,  apd  private  importers  have
 aleo  been  similarly  advised.

 Baffer  Bteck  of  Explosives  and  Carben
 ‘Mack

 (b)  whether  such  items  were  im
 ported  in  the.past  and  if  so,  the  de-
 tails  thereof  for  the  last  three  years;
 and
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 {e)  the  circumstances  which  led  to
 the  present  proposals?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA4-

 TION.  (SHRI  ARIF  BEG)
 Bir.

 (b)  Yes,  Sir.  A  statement  is  attach-.

 (a)  No,

 (c)  Does  not  arise.

 Statement

 Value  in  Rs.  lakhs
 Quantity  in  Thousand  Kes.

 8.  Desription  of  item  ‘1078-76  1976-77,  7-78
 5  iP  975°7  70-7

 capil,  ep Quantity,  Val.  Quantity.  Val,  Quantity,  Va

 2  3  5  6  7  8

 We  Carbon  black  for
 rubber  industries  729  55  ss  77  39  3°98

 cs  Carbon  black  n.es.  .  276  26°67  469  59°98  559  ठ  70

 ry  *  ==
 and

 other  Pe  prepated .  2  6  16>  ०4  ्  2g:

 4  Fuses,  Primers  and
 detonators  .  i  .  2३6  737  48°83

 5.  Pyrotechnicat  articles  52)  28-94  3  6°67  2  8g

 Civil  Aviatien  Department  Dakota
 Orashed  at  Senepat  near  Delhi

 2960.  ह.  SARAT
 ll

 Wh
 the  AND
 पप,  AVIATION  be  pleased  to

 {b)  if  .”,  the  number  of  persons
 killed  and  the  amount  of  compensa-
 tion  paid  to  each  victim's  family;  and

 Ac)  the  details  regarding  the  en-
 पोषक  held,  if  any?

 THE  MDUSTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-.
 RUSHOTTAM  KAUSHTIK):

 g spd
 and

 (b).  Yes,  Sir.  A  Dakota  ‘uirers

 Department  crashed  near  Sonepat
 on  99  May,  1978,  in  which  8  .per-
 sons  (3  ह 2  members  and  5  consta
 bles)  were  killed.  A  statement  con-
 taining  the  requisite  information  is
 attached

 craft  Rules,  1997.  The  Report  ०१  the
 Committee  of  Inquiry  is  under  exe
 mination,
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 Statement
 "Statement  showing  the  details  of  compensation  in  respect  of  etathed  gictios  of  Civil  Aviation  Deportins  i!

 Toth  Mey,  १97
 *

 I,  RELIEF  PROVIDED  TO  THE  FAMILIES  OF  THE  DECEASED  :
 A.  GREW  MEMBERS  (Provided  by  Air  Works,  India;  under  terms  of  contract  and  «he

 Company  is  arranging  payment  of  relief  etc.).
 te  Shri  5.  ह ल  Singh,  Pilot

 2.  Shri  S.  Bose,  Co-Pilot
 (not  a  regular  employee  of  Air  Works)

 3.  Shri  P.V.  Polson,  Technician

 Rs
 (Insurance  to  be  paid  to  the  legal  heirs)

 tia  payment  which  is  yet  to  be
 decided  by  the  Company

 25,000  00
 (Insurance  to  be  paid  to  the  legal  heirs)

 B.  DLEHS  SEQURITY  PERSONNEL  (Amount  sanctioned).

 Provisional  =  Provisional!  Insurance
 Pension  Gratuity

 ह
 Rs.  Rs.  Rs.

 ke  Const.  Anang  Pal  84°  Go  2,384°00  5,000"  ००
 a.  Const.  Sher  Pal  84700,  3,9ga"  00  5-000,  00
 g-  Const.  Veer  Pal  84°00  ,092°  00  55000 *  69

 +  Goust.  Mchtab  Singh.  43-00  4,072°00  §,0000-  ue
 5.  Const.  Daya  Nand  8o:  00  £,033°  50  §.000° 00

 Ta  addition  the  families  of  the  deceased  constables  werc  also  given  a  lump-sum  aid  of  Rs.  (700-00
 each  froin  the  Delhi  Police  Mutual  Benefit  Pund  (a  regimental  fund).

 II.  Loss  TO  PROPERTY  |
 Amount  assessed  by  the  Deputy  Co:nmissioner,  Rs.  4.900"  00
 Sonepat  toward  compensation  on  account  of
 loss/damage  suffered  by  the  residents  of  village
 Badhkhalsa  for  their  property  and  live  stock.

 ed

 Foreign  Assistance  fer  Sixth  Plan
 1951.  SHRI  SARAT  KAR:  Wil

 the  Minister  of  FINANCE  be  pileas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  increas-
 ed  externa)  assistance  will  be  neces-
 sary  for  the  guccess  of  India’s  Sixth
 Five  Year  Plan;

 (b)  if  so,  whether  any  study  from
 the  World  Bank  side  has  been  made
 in  this  regard  and  if  so,  the  main
 strategy  which  has  been  endorsed  for
 this  in  Sixth  Five  Year  Plan;  and

 (९)  the  details  regarding  foreign
 assistance  likely  to  be  granteg  during
 the  6th  Five  Year  Plan?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  No,
 Sir.  The  Draft  Plan  (i978—83)  en-
 visages  net  aid  as  percentage  of  total
 investment  at  3.4  per  cént  only  as
 against  8.5  per  cent  during  the  Fifth
 Five  Year  Plan  (974-—-979).

 (b)  Studies  by  the  World  Bank  for
 their  internal  purposes  are  treated  as
 confidential.  However,  the  general
 strategy  of  the  Draft  Five  Yes;  Plan
 ‘1978-83,  was  welcomed  by  the  India
 Consortium  held  recently  under  the
 Chairmanship  of  th,  Worlg  Bank.

 (c)  The  amount  of  net  aid  envisag-
 ed  in  the  Draft  Five  Year  Plan  (l078—
 983)  is  Rs.  8686  crores.  The  do-
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 tance  of  the  order  of  Re.  945  crores
 was  pledged,

 Recommendations  of  Dantwala  Com-
 mittes  on  Regional  Rural  Banks
 1982.  SHRI  VASANT  SATHE:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  Dantwala  Committee
 set-up  by  the  Government  to  report
 on  usefulness  of  Regional  Rural  Banks
 has  submitted  its  report;

 (9)  if  8०,  the  important  recommen-
 dations/obseervations  made  by  the
 Cemmittee;  and

 (c)  what  is  the  reaction  of  Govern-
 ment  thereto  and  the  action  taken/
 proposed  in  accepting  and  implement-
 img  the  recommendations  of  Dantwala
 Pemai  on  working  of  rural  banks?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (c).
 Tee  Dantwala  Committee  set  up  by
 the  Reserve  Bank  of  India  to  review
 the  working  of  the  Regional  Rural
 Banks  submitted  its  report  to  the
 Reserve  Bank  of  India  in  February,
 ‘1978.  The  recommendations  of  the
 Cemmittee  are  under  examination  in
 the  Reserve  Bank.

 -World  Bank  Loan  for  Maharashtra

 1953.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  FINANCE  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Gevernment  of  Maharashtra  have  ap-
 proached  World  Bank  through  Central

 ie)  the  action  taken  by  the  Central:
 Government  for  clearance  of  the  pro-
 ject;  and

 (d)  details  regarding  present  state
 of  the  proposal  and  the  likely  time
 by  which  the  assistance  will  be  avail-
 able  for  implementation  of  the  pro-
 ject?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (d).
 No  proposal  of  this  description  has
 been  received  in  Government  of
 Indig  from  Government  of  Maha-

 rashtra.  However,  Govt.  of  Maharash-
 tra  had  submitted  tg  Government  of
 India  a  multisectoral  project  for
 financial  assistance  from  World
 Bank  Group  for  Kalyan-Thane-
 Bhiwandi  Sub-region  in  the  Bombay
 Metropolitan  Region.  This  project
 includes  Area  Development,  Sites  and
 Services,  Slum  improvement,  Emp-
 loyment  generation,  Water  Supply
 and  sewerage,  public  transport  and
 health  -components.  After  examina-
 tion,  Government  of  India  have  ad-
 vised  Government  of  Maharashtra  to
 submit  a  revised  project  report  so
 88  to  comply  with  the  guidelines.
 of  the  Integrated  Urban  Develop-
 ment  Programme.  The  revised  pro-
 ject  report  from  the  State  Govern-
 ment  is  awaited:  At  this  Stage,
 therefore,  it  is  not  possible  to  state
 when  World  Bank  Group  assistance
 for  such  a  project  will  become  avail-
 able.

 जिला  सन्दसोर  में  अफोस  का  उत्पादम  बढ़ाने
 के  लिये  एक  झनुसंघान  केन्द्र  की

 स्थापना

 1954.  छा०  लक्ष्मीमारायण  पाण्डेय  :
 क्या  जिक्त  मंत्री  यह  बताने  की  कपा  करेंगे
 किः

 (क)  अभ्रफीस  का  उत्पादत  बढ़ाने  और
 इस  बारे  में  भ्रनूसंधान  करने  के  लिये  सरकार
 हारा  क्‍या  कार्यवाही  की  जा  रही  है  ;

 (a)  क्‍या  मह  सच  है  कि  मध्य  प्रदेश
 में  जिला  मंदसौर  एशिया  में  श्रफीम  का
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 1... क  बड़ा  उत्पादक  1... उ  है  सौर  यदि.  हां,
 तो  वेश  में  श्रफीम  के  कूल  उस्फादन'  का  किसमें
 प्रतिशत  उत्पादन  उक्त  जिले  में  होता  है
 और

 (ग)  यदि  हां,  तो  क्‍या  सरकार  का
 बिचार  उक्त  जिले  में  एक  झनुसंधान  केन्द्र
 स्थापित  करने  ्य  है?

 विस  ध........ ढ  में  राज्य  त्री  (भी
 सतीश  अग्रयाल)  :  (क)  सरकार  ने-घ्रफीम
 का  उत्पादन  बढ़ाने  के  लिए,  देश  के  विभिनन,

 ब्रमुसंघान  केन्द्रों  में  किभिज्न  प्रकार  की.  झुन
 संघान-योजनाएं  आरम्भ  की  हैं,  जिनमें  मिम्म-
 लिखित  योजनाएं  शामिल  हैं:---

 (i)  झफीम  की  भ्रधिक  उपज  वेने
 वाली  एक  ऐसी  किस्म.  तैसाह
 करना  जिसमें  मकीन  की  माला
 चिक  हो  ;

 (ii)  fer  की  फसल  को  विभित्त
 पादप-रोत्रों  से  बचाने  के  लिए
 उप्रचारात्यक  उपाय  करता  ;
 तथा  के

 (iii)  पोस्त  की  बंदी  के  लिए  उप-

 युक्त  सस्‍्य-क्रियाओं  का  विकास
 करना  ।

 (ख)  और  (9).  977-78  के  फसल-
 मौसम  में,  मंदसोर  जिले  में  90  माढ़ता  की

 (लगभग)  639.905  किलोग्राम  भ्रफ़ीम  का
 उत्पादन  किया  गया  था  जो  वेश  भर  में
 उत्पादित  भ्रफीम  की  कुल  मात्रा  का  38  76
 प्रतिशत  &  मंदसौर  जिले  में,  जिलावार

 अफीम  का  उत्पादन  सर्वाधिक  था।  जवाहर
 "ल  नेहरू  1... अ  मिस्थ  चिह्रालय,  जबलपुर
 हारा  अपने  कृषि  प्रतुश्ंंधत  फार्म,  बहादरी
 (मंदसौर)  में,  भारतीय  कृषि  पवुहबान
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 परिषद.  के.  लिक  आइमोस  मे,  पोस्त  पर

 पनुसंघान-कार्य  किया  जा  रहा  है  ’

 wer  के  परोक्षण  की  अधिना

 i955.  बाण  लक्‍मीनाराश्ण  पाण्केव
 क्या  जिस  मंत्री  यह  बताते  की.  करा  करेंगे
 किः

 (*)  क्‍या  यह  सच  है  कि  अफीस
 वसुली  केन्द्रों  पर  ल्ुटिपूर्ण  प्रणाली  के  कारण
 ह... अ  चिभिन  ग्रफीम  उत्पादकों  की  अफीम
 को  परीक्षण  के  लिये  इकट्ठा.  भेजे  के  कारक
 अनेक  ऐसे  भफीस  उत्पादक़ों  की  अफीम  को
 जिनकी  अफीम  'ए'  शेची  िया  इससे  भी
 उत्कृष्ट  किस्म  की  होती  है,  सी  श्रेणी  झयया
 ॥... क  श्रेणी  दी  जाती  है  जिनके  परिणासस्वक्प
 उन्हें  वित्तीय  हानि  होती  है;  झौर

 (ख)  यदि  हां,  तो  उक्त  प्रणाली  में

 झ्  लें
 के  लिग्रे  क्या  कार्मग्राही  की

 क्ति  &........ ड  में  राज्य  मंत्री  (ली
 सतीश  ऋध्रयाल)  :  (क)  जौर  (का).  झफीम
 eae  हमरा  कोल  केन्द्रों  पर  स्थायी  गयी
 भ्रफीम  की  शुद्धता  की  परण  पहने  साक्षारण
 रासायनिक  परीक्षणों  हारा.  की  जाती  है  ।
 जिस  भफीम  में  मिलावट  का  सन्देह  होता  है.
 उसे  1... ह  कर  लग  बैशियों  में  eee  किया  जाता
 है  भौर  विस्तृत  जांच  के  लिए  प्फीस  कारदानों
 में  भेजा.  जाक़ा  है।  यदि  भ्रफ्रीम  में  शिलावट
 होने  ह...  सग्देश  नहीं  होता  है  तो  जिला  भर  फीस



 आर  को  कुचित  किया  जाता है  बौर  यदि
 ह  बताये  गये  माढ़िपन'  से  सहमत  होता
 हैं  तो  श्रकीस  उसकी  उपस्थिति  में  तोज  ली
 जाती  है  और  तोल  के  बारे  में  थी  उसी
 प्रकार  सूचना  देकर  काश्तकार  की  सहमति
 च्ल्प्ता  की  जाती  है।  यदि  भ्रफीम  के  भाकपन
 के  बारे  में  काश्तकार  श्रसहमति  जाहिर  करता
 है  तो  उसे  तोल  कर  भजग  शैलियों  में  बन्द
 किया  जाता  है  जौर  उत  पर  उस  काश्तकार
 का  पहचान  चिन्ह  लगा  दिया  जाता  है।
 अफीम  की  भ्रन्तिम  जांच  योग्यता  प्राप्स
 रसायनभ  दोनों  झफीम  कारखानों  में  करते
 हैं--.बहां  कारखतनों  में  जांच  के  सिए  पूरे
 उपकरणों  से  खैस  प्रयोगशालाएं  हैं।

 यदि  एक  जैड़े  बहिपन  बाली  शक्षफोम,
 के  सम्बन्ध  के  काश्तकार  हास  कोई  विवाद
 खड़ा  नहीं  किया  है... अ  है,  वो  उसे  तोज  के
 याद  इकटकोी  ह...  थेशियों  में  बन्दा  किया
 wer  है  I  एक  थक के  स्वान्यत:  35  क्त
 अफीम  भरी  जा  सकती  है,  इशलिए  एक
 जैसी  में  प्रामतौर  पर  एक  से  भ्रधिक  काश्तका रों
 की  झफीम  होती  हैं।  वर्तमान  प्रयोली  से
 काश्तकारों  को  कोई  नुकसान  नहीं  होता  है

 क्योंकि  झफीण  के  गॉडेगन  का  निर्धारण
 तथा  उसका  तोल  उन  के  सासने  किया  जाता
 है।  यदि  कोई  काश्तकार  उक्त  निर्धारण
 के  सस्ता,  में  विवाद  खठाता  है  को  उस  की

 + काफीस'  लग  से  वैसी  में  बंद  फर  जाती  है
 भीर  कस्  ढेरों  के  साथ  नहीं  मिलायी  जाती

 है  4
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 (क)  क्यो  कह  सच  है  कि  सरकार  ने
 शी  झा  की  अध्यक्षता  में  कर  सुधार  समिति
 का  क्ठडन  किया  था;

 (ख)  यदि  हां,  तो  क्या  ख्क्त  समिति
 ने  बिक्री  कर  को  समाप्त  किये  जाने  को
 सिफारिश  की  थी  ;  भौर

 (ग)  यदि  हां  तो  सरकार  ने  इस  बारे  में
 क्या  कर्दम  उठाये  हैं?

 जिस  संत्रो  शनी  Gwo  एम०  पटेल)  :

 (क)  केन्द्रीय  सरकार  ने,  केन्द्रीय  राजयीय
 तथा  स्थानीय,  सभी  अप्रत्यक्ष  करों  के  वर्तमान
 ढांचें  की  आंच  करने  के  सिए  श्री  एल०  के०  fa
 की  अध्यक्षता  में  एक  अप्रत्यक्ष  कराधान
 जांच  सम्ति  बनाई  थी।

 दख )  जी  नहीं।

 (ग)  उपयुक्त  समिति  ने  बिक्री  कर

 को  -कम्सप्त  करने  की  सिफारिश  नहीं  की  है

 इसलिये  समिति  की  रिपोर्ट  को  दृष्टि  हमें

 रखते  हुए  इस  दिशा  में  केन्द्रीय  सरकार

 हास  कोई  कदम  उठाये  जाने  का  झरन

 नहीं  उठता।  किन्तु  विक्की  कर  के  स्थात्र  पर

 उत्पादन  शुल्क  लगाये  जाने  के  प्रश्न  पर  लग-

 मग  सभी  राज्यों  के  मुख्य  मंत्रियों/विस

 मंत्रियों  के  साथ  चर्चाएं  की  गई  हैं।  राज्यों  के

 मुख्य  मंत्ियों/|विस  मंत्रियों  ने  बिक्नो  कर  हटाये
 जाने  के  सम्बन्ध  में  सामास्यतः  उत्साह  का

 अभाव  दिखाया  है।  बिक्री  कर  को  राज्यों

 की  सहमति से  ही  समाप्स  किया जा  सकता

 है  इसलिये  यह  एक  ऐसा  मामला  है  जिसे

 तस्काल  नहीं  निपटाया  जा  सकता  और  इस
 दिशा  %  निरन्तर  प्रयास  करते  रहने  को

 झावश्यकता  है।



 355  Written  Axisivers

 feet  सिलाये  शपड़ों  के  फियात  में  घोटाला

 1957.  wro  लक्ष्मी  माराजण  पांडेय  :
 ब्या  याचिज्य  तथा  नागरिक  यूति  ौर
 सहुकारिता  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  ष्या  सरकार  को  सिलेसिलाए
 कपड़ों  के  निर्यात  के  मामले  प्रें  बड़े  पैमाने  पर
 होने  वाले  घोटाले  के  बारे  में  शिकायतें  मिलीं
 हैं  ;

 (ख)  क्‍या  यह  सच  है  कि  सरकार  ने
 घोटाले  के  उन  मामलों  की  जांच  कर  ली
 है  ;

 (ग)  कया  यह  सच  है  कि  उक्त  घोटाले
 को  रोकने  के  लिए  निर्यातकों  को  किन्‍्हीं  शर्तों
 पर  नौवहन  तथा  श्न्य  सुविधाएं  दी  गई
 थीं;

 (घ)  क्‍या  यह  सच  है  कि  बहुत  से
 निर्यातकों  ते  तौवहन  सुविधाशों  का  उपयोग
 नहीं  किया  और  निर्यात  बन्द  कर  दिया;

 (=)  यदि  हां  तो  क्‍या  सरकार  ने
 उनसे  उसके  कारण  पूछे  हैं  भथवा  क्‍या
 सरकार  कोटा  लोटामे  के  लिए  उनके  द्वारा
 बताए  गए  कारणों  से  सहमत  है  भर  उनको
 फिर  से  झावंटन  करने  के  क्‍या  कारण  हैं;
 और

 (च)  किन  किन  अ्यक्तियों  द्वारा
 3977-78  में  अपना  कोटा  लौटा  दिया

 SULY  1976.

 (ल)  से  (2):  झूठे  अमाणपफ्तों  परः
 कोटा  प्राप्त  करते  के  चिशिष्ट  मामलों  की  जंग
 की  जा  रही  है।  अस्य  मामलों  में  सूती  कल
 निर्यात  संबर्धत  परिषद  से  उन  निर्यातकों  फो
 कारण  बताओशो  नोटिस  जारी  कर  दिये  हैं
 जिन्होंने  निर्धारित  भ्रवधि  के  भीतर  निर्मात
 नहीं  किये  भौर  पहले  झाये  पहले  पाये  झाधार
 पर  तैयार  माल  के  बदले  प्राप्त  किया  गया
 i0  प्रतिशत  से  अधिक  कोटा  वापस  कर

 दिया ।  ऐसे  निय्तिकों  से  प्राप्त  उत्तरों  पर
 इस  उद्देश्य  के लिए  गठित  उप-समिति  द्वारा
 विचार  किया  जा  रहा  है।  यदि  इन  निर्यातकों
 द्वारा  दिये  गये  स्पष्टीकरण  =  युक्तियुक्त  न

 हुए  तो  समिति  इन  निर्यातकों  का  पंजीकरण
 समाप्त  करने  पर  विचार  कर  सकती  है।

 (च)  चालू  कोटा  वर्ष  i-20-:978
 से  ब्ारंभ  हुआ।  उन  नियतिकों  &  नाम
 जिन्हेंने  i978  के  दौरान  अपने  कोटे  वापस
 कर  दिये,  सभा  पटल  पर  रखें  गये  विवरण  भें
 दिये  जाते  हैं।  फियालय  में  रखा  गयो |
 देखिये  संख्या  LT  —25::/78)

 Introduction  of  Computer  System  for
 Reservations  etc.  by  L4.  and  AJ.

 i968.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  Airlines  and  Air  India  have
 decided  to  introduce  computer  system

 switching,
 craft  maintenance,  etc.;  and

 (b)  if  a0,  how  goon  the  system  will

 RUSHOTTAM  KAUSHIX):
 Sir.

 (b)  Air-India’s  System  is  likely  to-
 1970-80.  As  re

 (a)  Yes,
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 Raperta  of  Rice
 fe  Gantt

 Ovestrion  by

 1989.  SHRI  0.  D.  DESAI:  Will  the
 Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  STC  has  not  been  able
 to  meet  the  rice  requirements  of  Gulf
 States;

 (b)  whether  thig  has  led  to  the
 trade  being  captured  by  other  coun-

 tries;

 (c)  whether  private  trade  was  pre-
 pared  to  export  rice  to  Gulf  States;
 ang

 (a)  if  so,  what  was  the  Govern-
 ment's  views  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (ay  and  (b).  STC  has  been  supply-
 ing  Basmati  Rice  to  the  Gulf  coun-
 tries,  but  could  not  meet  the  re-
 quirements  of  those  countries  for
 different  varieties  of  rice  as  only
 Basmati  rice  is  allowed  for  export
 from  India.

 (6)  Yes,  Sir.

 e-2

 (d)  Private  trade  has  been  allowed
 to  export  Basmati  rice.

 New  Airport  at  Mangalore

 1960.  SHRI  T.  A.  PAI:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  has  the  attention  of  the  Gov-
 ernment  been  drawn  to  the  need  for
 a  New  airport  at  Mangalore;  and

 tb)  -what.  is  the  decision “of  the
 Government  on:  this?
 3846  LB—p

 THE  MINISTER  OF  ‘TOURISM
 AND  CIVIL.  AVIATION  (SHR  PU-
 RUSHOTTAM  KAUSHIK):  (a)  Yes,

 ir,

 (b)  The  airport  at  Mangalora  is
 adequate  for  Boeing  737  operations
 by  Indian  Airlines.  It  ig  not  propo-
 sed  to  construct  a  new  airport.

 Guidelines  for  finalising  Boarg  of
 Directors  of  Nationalised  Banks

 4
 1961.  SHRI  T.  A.  PAI:  Will  the

 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  has  the  RBI  laid  down  guide-
 lines  for  the  finalising  of  the  ‘Board
 of  Directors’  of  nationaliseq  banks;
 and

 (b)  how  many  active  politicians
 have  been  nominated  to  these  Boards?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and
 (b).  The  criteria  of  selection  of  per-

 sons  for  appointment  as  Directors  on
 the  Boards  of  nationalised  banks  are
 given  in  clause  3  of  the  ‘Nationalisa-
 tion  Scheme’,  These  Boards  were
 reconstituted  in  accordance  with  the
 above  provisiong  of  the  Scheme.  Be-
 ing  an  office-bearer  or  member  of  a
 political  party  is  neither  a  criterion,
 nor  ag  disqualification  for  appaint-
 ment  on  the  board  of  a_  nationalised
 bank.

 Joint  Projects  started  by  India
 with  Bangladesh

 1962.  SHRI  T.  A.  PAI:  Will  the
 Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  how  many  joint  projects  have
 been  started  by  India  with  Bangla-
 desh;  and

 (b)  what  are  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
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 OPERATION  .  (SHI  AREF  BG):

 been  sta:
 (a)  ang  ib).  No  joint  projects  have

 Bangiadesh.

 Raids  on  Premises  of  Directors  of
 Parte  Bottling  Company  Pvt.  Lid.,

 Bombay

 1964.  SHRI  K.  LAKKAPPA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  a  raid  was  conducted
 by  the  Income-tax  guthorities  on  the
 bushess  and  residential  premises  of
 the  Directors  of  Parle  Bottling  Com-
 pany  Private  Limited,  Bombay  during
 this  year;

 (b)  whether  some  incriminating
 documents  were  found  during  search,
 if  so,  fuil  details;  and

 (c)  whether  Government  propose
 to  take  penal  action  against  the
 Directors  of  the  Company  for  commit-
 ing  economic  offences;  and  if  not,  rea-
 sons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  to  (c).  Re-
 ports  received  indicate  that.  the  com-
 pany  formerly  known  as  Parle  Botti.
 ing  Company  is  now  named  Parle  Ex-
 ports  Pvt.  Ltd.  No  raid  has  been  con-
 ducted  by  the  Income-tax  Department
 in  the  case  of  either  Parle  Exports
 Pvt.  Ltd.  or  its  subsidary  company,
 named  Parle  Beverages  Pvt.  Ltd..  or
 another  allied  company  M/s.  Bisleri
 India  Pvt.  Ltd.  The  Directorate  of
 Enforcement  searched  he  premises  of
 M/s.  Bisleri  (india)  Pvt.  Ltd..  Bombay
 and  some  other  connected  premises  on
 i5-l-977  as  a  result  of  which  some
 aocuments  had  been  seized.  On  the
 basis  of  the  investigations  so  far  the
 Directorate  has  issued:

 (i)  a  show  Cause  Notice  on  2-3-78
 to  M/s.  Bisleri  (India)  Pvt.  Ltd.
 Bombay  and  its  Directors.  8/Shri
 Ramesh  J.  Chauhan  and  H.  M.  Gel
 walls,  for  utilising  $14,336  for  a
 purpose  other  than  the  one  for  which
 the  foreign  exchange  was  acquired

 Regulation  Act,  1047:
 (i)  a  Show  Cause  Notice  has  been

 issued  on  ‘16-1978  to  Shri.  Ramesh J.  Chauhan,  for  jointly  ackhowledg
 ing  with  his  late  father,  Shri  az  M
 Chauhan,  a  debt  to  the  extent  of
 Rs.  2  lakhs,  to  Dr.  C.  Rossi,  where-
 by  a  contingent  right  to  receive  a
 payment  was  created  in  favour  of
 Dr.  C.  Rossi,  in  consideration  of  or
 in  association  with  the  receipt  by  the
 late  Shri  J.  M.  Chauhan  of  a  loan  in
 Kuwait,  in  violation  of  the  provi-
 sions  of  Section  5(i)  (f)  of  the
 Foreign  Exchange  Regulation  Act,
 1947;

 qii)  a  Show  Cause  Notice  on
 ‘15-12-1977  to  Smt.  Meenaxi  Jasdan-
 wala  for  illegal  acquisition  of  UAE
 Dirhams  500,  in’  violation  of  the
 Provisions  of  Section  8(l)  of  the
 Foreign  Exchange  Regulation  Act,
 ३973.

 It  is  understood  that  Smt.  Jasdanwala
 has  since  died  in  an  aircrash  on
 ‘1-1-1978,  The  proceedings  against  her.
 therefore,  abate.  The  other  two  cases
 are  pending  adjudication.

 Incomg  Tax  File  of  Shri  Kanti  Desai

 1965,  SHRI  C.  K.  CHANDRAPPAN:
 SHRI  HUKMDEO  NARAIN

 YADAV:
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:
 (a)  whether  Government's  atten-

 tion  Rave  been  drawn  te.  the  news
 item  appeared  in  ‘Blits’  dated  lst  July,
 1978  captioning  Kanti's  lost  LT.  Bie;
 and  .

 (७)  if  80,  the  detalis  and  Govern-
 ment's  reaction  thereto?

 THE  MINISTER  OF  STATE  IN.  THE
 MINISTRY:  OF  FINANCE.  (SHRI
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 “tere  chpioning  “Keitti's  Lost  LT:

 File”.  Complete  records  of  Shri  Kant
 Desai  are  available  with  the  Depart-

 Ghri  KR.  K.  Keranijia,  in  his  letter
 dated  24th  June,  2870  made  a.  request

 the  Commissioner

 cords  for  the  period  962  to  973  of
 Shri  Kanti  Desai  under  —  section
 438()(b)  of  the  Income-tax  Act,  962
 He  was  informed  that  this  request could  not  be  acceded  to  since  inspec- tion  of  records  does  not  fall  within  the
 ambit  of  the  said  section.  In  his  letter
 Gated  &th  July,  $978,  he  requested  for
 information  whether  the  Giles  in  ques- tion  are  available  or  not  and  if  avaii-
 able  to  allow  his  representative  to  in-
 spect  the  records.

 To  this  a  reply  was  sent  by  the  Com-
 missioner  of  Income-tax  on  l9th  July,
 3978  reiterating  that  inspection  of  the
 LT.  records  of  an  assessee  by  any  other
 person  is  not  permissible  under  the
 Income-tax  Act,  and  that  as  regards
 furnishing  information  u/s  ३2388)  (०)
 of  the  LT.  Act,  if  an  application  in
 the  prescribed  form  is  made,  ह...
 ह... ३  action  will  be  taken.

 This  Ministry  has  no  infopmation
 about  the  other  allegations  contained
 in  this  report.

 Empert  of  Dry  Wind  tres:  Avsiralia

 1967,  SHRI  K.  LAKKAPPA  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state

 ६8)
 Mai

 it  is  a  fact
 hey

 a.  lady
 of  Tata  is  allowed  import
 of  dry  wine  from  Australia  regularly;

 (b>  if  so,  whether  suth  an  import  is
 permitted  to  others;  and

 tc)  A  not,  the  reasons  for  this
 relaxation’

 MINISTER  OF  STATE  IN  THE
 MONISTRY  OF  .  COMMERCE  AND

 from  ३972  to  4978  (except  in  979)..to
 Shri  J.  J.  Bhabha,.  Chairman,  Tata
 Services  Ltd.,  Bombay,  for  the  import
 of  Dry  Wine  prescribed  for  the  treat-
 ment  of  his  wife,  by  Prof.  Victor  Wynn,
 Director,  Alexandor  Simpson  Labora-
 tory  of  Metabolic  Research  in  London
 and  gifted  by  him  from  hig  Witteyard
 in  Australia.

 (b)  No  such  requests  were  received
 from  any  other  party.  Had  they  been
 made,  each  case  would  have  been  de-
 cided  on  merits.

 {c)  Does  not  arise.

 कों  हारा  फोनेक्स  टेक्सटाइल  किल,  अध्चई  फो
 पि  भेचे  ऋण

 1968..  ो  है...  eq  कछयत्ण  :
 या  ह... ड  मंत्री  'कोनेक्स  टेक्सलटाइल  मिल
 नें  ३  में  अम्बई  के  मालिकों  तथा  साझी-
 दारों  को  ऋण  देने  वाले  बैंकों  के  बारे  भें
 दिनांक  23  दिसम्बर  977  के  पह्रताराकित
 शम  संक्षा  509  के  उत्तर  के  अनुसरण  से
 23  फरवरी,  3978  की  सभा  पटस  पर  रंखें
 गये  विवरण  के  संबंध  सें  यह  बताने  की  कुबा
 करेंगे  कि:

 (क)  क्या  मिल  के  मालिक  कपडे  के
 उत्पादन  तथा  कपास  के  भंडार  के  गलत
 झडे  बता  कर  इन  बैंकों  से  जन  लिया  करते
 थे  भौर  यदि  हां,  तो  गत  तीन  वर्षों  में  बैंकों  से
 कितनी  घतराशि  ली  गई  झौर  स्टाक  की  फिकमी
 मात्रा  सूचित  को  मई  शौर

 (ले)  बैंक  प्रंधिकारियों  द्वारा  इस  मिस
 के  लिये  कितनी  सीमा  निर्धारित  है  भौर  क्या
 मालिक  उक्त  मिल  के  नाम  पर  बैंकों  से  लीं  थई
 घतराशि  का  उपयोग  अपने  व्यक्तिगत  उचौयों
 लथा  व्यापारियों  में  करते  हैं  शौर  क्या  सरकार
 इस  तथ्य  को  भी  जांच  करेगी?
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 feet  मंत्री  द्थी  एज०  चन  ह...) अ  :

 (ख)  और  ख):  फोनिक्स  मिल्स  लिमिटेड,
 अम्बई  को  कुछ  कार्यचालन  पूंजी  सुविधा का
 लाभ,  देना  बैंकों  भोर  बैंक  धाफ  इण्डिया
 से  मिल  रहा  है।  बैंकरों  में  प्रचलित  अयां
 झौर  व्यवहारों  के  भ्नुसार  तथा  बैंककारी
 कम्पनी  (प्रतिष्ठानों  का  अधिग्रहण  भौर
 झंतरण)  भ्रधिनियम,  970  के  खपबन्धों
 के  झनुसार  भी  राध्ट्रीयक्ृत  बैंकों  हारा  अपने
 ग्राहकों  को  दी  गयी  सुविधाभों  का  ब्यौरा
 प्रकट  नहीं  किया  जा  सकता।

 2.  देना  बैंक  और  बैंक  थाफ  इृष्छिया
 ने  सूचित  किया  है  कि  इस  कम्पनी  ह्वारा
 प्रस्तुत  कपड़ा  उत्पादन  के  झाँकड़ों  और  कपड़े
 के  स्टाक  के  विबरणों  में  कोई  बड़ी/गम्भीर
 अभियमितताएं  उनके  ध्यान  में  नहीं  भाई  हैं।
 उन्होंने  यह  भी  सूचित  किया  है  कि  उनके
 ध्यान  भें  ऐसा  कोई  उदाहरण  नहीं  भागा  है
 जब  उनसे  लिये  गये  पैसे  का  उपयोग  श्रकर्तकों
 द्वारा  अपने  भ्न्‍्य  निजी  उद्योगों  और  स्यापार
 के  लिए  किया  गया  हो।  okt  शी!

 32  brs.
 PROF.  DILIP  CHAKRAVARTY

 (Calcutta  South);  I  have  given  notice
 of  calling  attention  motions  on  seve-
 ral  occasions...*°*

 MR.  SPEAKER;  Don't  record.
 It  will  be  all  considered.  Shri

 Ravi  has  given  me  notice.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  I  have  given  notice  of  an  ed-
 journment  motion  regarding  the  un-
 constitutional  action  of  the  Tamil
 Nadu  Governor,  Mr.  Patwari,  in  or-
 dering  an  enquiry  against  8  Minister
 of  tha  Pondicherry  Government,  It
 is  a  very  unconstitutional  act.

 MR.  SPEAKER:  I  have  called  for
 certain  facts  in  the  matter.  I  do  not
 know  the  powers  of  the  Lieut.

 JULY  28,  1078.  ‘Written:.  Answers  a
 Governor,  I  am.  examining  the
 matter,

 SHRI  ्  M.  SUDHEERAN  (Allep-
 pey):  I  would  like  to  raise  a  very
 serious  and  important  matter  which
 has  appeared  under  a  news  item  in
 today’s  Indian  Ezpreag  that  ten
 Adivasi  boys  heve  been  sold  in
 Punjab.

 MR.  SPEAKER:  No,  You  have  not
 given  me  notice.  If  you  want,  you
 can  make  a  statement  under  rule  377.

 “"SHRI  A.  BALA  PAJANOR  (Pondl-
 cherry):  As  far  as  the  other  matter
 is  concerned,  it  hag  created  a  problem
 for  my  State,  this  action  of  the
 Governor,  because  an  elected  Minis-
 try  is  there,  the  Chief  Minister  is
 there.

 SHRI  T.  BALAKRISHNIAH  (Tiru-
 pati):  About  this  clash  between
 Harijang  and  caste  Hindus...°*

 MR.  SPEAKER:  Don't  record.

 MR.  Bala  Pajanor,  I  told  you  J]  am
 examining  the  matter.

 SHRI  A.  BALA  PAJANOR:  What  I
 say  is,  you  take  it  up  an  early  date.
 This  is  a  very,  very  important
 problem.

 MR.  SPEAKER:  The  notice  was
 given  thig  morning.  7  will  examine
 the  Powers  of  the  Lt.  Governor,  whe-
 ther  he  can  do  it.  That  requires  a
 little  time.

 SHRi  A.  BALA  PAJANOR:  1  hope
 you  will  take  it  up  early.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mong  MSarbour):  ‘There  is  @  very
 alarming  situation.  The  groundnut
 manufacturers  are  mixing  castor  oil
 and  linseed  oil.

 MR.  SPEAKER;  Why  ere  you
 mixing  up  things  of  which  you  have
 not  given  notice?

 wes  wot
 **Not  recorded.
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 SHRI  BR  VENKATASUBBAIAH
 (Mendyal):  I  have  given  notice
 under  rule

 SPEAKER:  It  is  under  con-
 sideration,  that  is  all.

 Mr.  Bosu,  you  have  not  given  me
 any  notice.  I  am  not  allowing.

 SHRI  JYOTIRMOY  BOSU:
 given  one  notice.

 T  have

 MR.  SPEAKER:  That  hes  been
 considered.  If  I  have  not  permitted
 you,  I  have  not  permitted,

 PROF.  DILIP  CHAKRAVARTY:  I
 have  given  notice.

 MR.  SPEAKER:  What  ever  I  have
 selected  will  come  up.

 SHRI  JYOTIRMOY  BOSU:  You
 must  be  consuming  Postman  ground-
 nut  oil...

 MR.  SPEAKER:  Do  not
 anything.

 record

 SHRI  JYOTIRMOY  BOSU:**  (In-
 terruption)

 MR.  SPEAKER:  it  is  in  your  in-
 terest  to  go  according  to  rules.

 SHR,  JYOTIRMOY  BOSU;
 permanent  invitee  to  the
 Committee.

 Tama
 Rules

 MR.  SPEAKER:  You  are  a  per-
 manent  disturbance  in  the  House  also.
 Mr.  Tiwari,  I  have  not  selected  it  for
 today;  it  will  be  considered  for  next
 week

 Now,  Papers  to  be  laid.

 SRAVANA  8  3000  (SAKA)  Written  Answers  266

 ३8.08  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Companins  (ACCEPTANCE  or  Deposits)
 Fourtu  Ampt.  RULES,  978  AND  MRTP
 Commission  (RECRUITMENT  or  MEM-

 BERS  OF  STAFF)  AMDT.  RULES,  798

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS.
 (SHRI  SHANTI  BHUSHAN):  I  beg

 to  lay  on  the  Table: —

 ay  A  copy  of  the  Companies
 (Acceptance  of  Deposits)  Fourth
 Amendment  Rules,  978  (Hindi  and
 English  versions)  publisheqd  in
 Notification  No.  G.S.R.  373(E)  in
 Gazette  of  India  dated  the  17th:
 July,  1978,  under  sub-section  (3)  of
 section  642  of  the  Companies  Act,
 1956.  [Placed  in  Library.  See  No.
 LT-2493/78).

 (2)  ै  copy  of  the  Monopolies  and
 Restrictive  Trade  Practices  Com-
 mission  (Recruitment  of  Members
 of  Staff)  Amendment  Rules,  978
 (Hindi  end  English  versions)  pub-
 lished  in  Notification  No.  G.S.R.
 357(E)  in  Gazette  of  India  dated
 the  0th  July,  ‘1978,  under  sub-
 section  (3)  of  section  67  of  the
 Monopolies  and  Restrictive  Trade
 Practices  Act,  1969.  [Placed  in
 Library.  See  No.  LT-2494/78}.

 ANNUAL  REPoRT  AND  Auprit  REPORT  OF
 Tea  BOARD,  CALCUTTa  FOR  1976-77,  WITH

 STATEMENT  07  ACCOUNTS

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL):  I  beg  to  lay  on
 the  Table:

 (i)  A  copy  of  the  Annual  Admin-
 istration  Report  (Hindi  ang  English
 versions)  of  the  Tea  Board,  Cal-
 cutta,  for  the  year  1976-17.

 **Not  recerded.
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 (2)  A  copy  of  the  Audit  Report
 (Hindi  and  English  versions)  of  the
 Tea  Board  ‘for  the  1997
 along  with  the  statement  of  Ac-
 counts.  {Placed  in  Library.  See  No.
 LT+-2005/78)

 Greamat  INSURANCE  (RATIONALISATION
 or  Pay  828४8  AND  OTHER  CONDITIONS
 Or  Sarvitz  or  Orriceras)  2np  Aor.
 Scuese,  978  ano  NorirrcaTions  UNDER

 Customs  Act,  i962

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  I  beg  to  lay
 on  the  Table:—

 (l)  A  copy  of  the  General  Insu-
 rance  (Rationalisation  of  Pay  Scales
 and  Other  Conditions  of  Service  of
 Officers)  Second  Amendment
 Scheme,  1978,  (Hindi  and  English
 versions)  published  in  Notification
 No.  8.0.  20  in  Gazette  of  India
 dated  the  I5th  July,  1978  under
 sub-section  (6)  of  section  6  of  the
 General  Insurance  Business  (Na-
 tionalisation)  Act,  1972.  [Placed  in
 Library.  See  No.  LT-2496/76}.

 (2)  A  copy  each  of  the  following
 Notificationg  (Hindi  end  English
 versions)  under  section  459  of  the
 Customs  Act,  962:—

 (i)  GSR.  3i8(E)  published  in
 Gazette  of  India  dated  the  9th
 Jurie,  3978  together  with  an  ex-
 planatory  memorandum  regarding
 exemption  from  customs  duty  on
 imports  against  Advance  Licences
 for  export  production.

 (ii)  G.S.R.  339(E)  and  830  (8)
 published  in  Gazette  of  India
 dated  the  Oth  June,  4978  together
 with  an  explanatory  mermoren-
 dum  regarding  exemption  from
 countervelling  duty.  on  imports
 against  Advance  Licences.  for  ex~
 port  production,

 (iii)  G.S.R.  32568)  published
 in  Gazette  of  India  dated  the  729

 (iv)  GSR.  32668)  published
 in  Gazette  of  Indian.  dated:  the  २9४0
 June,  34978  together  with  an  ex-

 (२)  G.S.R.  365(E)  published  In
 Gazette  of  India  dated  the  i5th
 July,  3978  together  with  an  ex.
 planatory  memorandum  regarding
 exemption  from  import  duty  on
 silver  powder  suspension.

 (vi)  GSR.  386  (By  published
 in  Gazette  of  India  dated  the  {5th
 July,  978  together  with  an  ex-
 planatory  memorandum  regarding
 exemption  from  import  duty  on
 photopolymer  films.

 (vii)  G.S.R.  367(E)  published
 in  Gazette  of  India  dated  the  25th
 July,  3978  together  with  sn  ex-
 planatory  memorandum  regarding
 exemption  from  import  duty  on
 silicon  wafers.

 (viii)  G.S.R.  368(E)  published
 in  Gazette  of  India  dated  the  7800
 July,  3978  together  with  an  ex-
 planatory  memorandum  fegard-
 ing  exemption  from  import  duty
 on  epoxide  resins  and  silicone
 reains.

 (ix)  GSR.  369(E)  published
 in  Gazette  of  India  dated  the  3
 July,  978  together  with  an  ex-
 planatory  memorandum  regard-
 ing  exemption  from  import  duty
 on  photoresist.

 .R.  27008)  published  in
 of  dened  the  ‘8th



 (xi)  GER.  926  published  in
 Gazette  of  India  dated  the  22nd
 July,  ‘1976,  together  with  an  ex-
 planatory  memorandum  regarding
 exemption  from  auxiliary  duty
 on  articles  re-imported  into  India
 after  repairs  from  abroad,  enjoy-
 ing  exemption  duty  provided  fn
 Notification  204-Customs  dated  the
 Zud  August,  1976.  [Placed  in
 Library.  See  No.  LT-2497/78).

 Normications  unnen  Cusroms  Act,
 962

 SHRI  ZULFIQUARULLAH:  I  beg
 to  lay  on  the  Table  a  copy  each  of  the
 following  Notifications  (Hindi  and
 English  versions)  under  section  59  of
 the  Customs  Act,  1962:—

 (i)  Notification  No.  42/78-Cus-
 toms  published  in  Gazette  of  India
 dateg  the  28th  July,  978  together
 with  an  explanatory  memorandum
 regarding  exemption  from  basic
 custom  duty  on  coking  coal  when
 imported.

 Giiy  Notification  No.  43/78-Cus-
 toms  published  in  Gezette  of  India
 dated  the  28th  July,  3978  together
 with  an  explanatory  memorandum
 regarding  exemption  from  auxiliary
 duty  of  customs  on  coking  coal
 when  imported.  [Placed  in  Library.
 See  No.  ET-2407-A/78].

 SHKI  VASANT  SATHE  (Akola):
 Rose.  (Interruptions)

 MR.  SPEAKER:  Mr.  Sathe,  you
 want,  about  Times  of  India,  T  have
 postponed  st  till  Monday.

 SHuI  JVYOTIRMOY  BOSU:  This
 is’  a  national  menace...  (Interrup-
 thons),

 the  menace  here.  Before  the  national
 menace,  no  menace  in  the  Parliament.

 SHRI  JYOTIRMOY  BOSU:  You
 may  brand  me  anyway  you  like  be-
 Cause  £  know  I  have  your  good  wishes.

 MR.  SPEAKER:  You  are  right.

 SHRI  JYOTIRMOY  BOSU:  My
 question  is...

 MR.  SPEAKER:  Do  not  record.

 SHR)  JYOTIRMOY  BOSU:**

 12.07  hrs.
 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  I  have  to  report
 the  following  messages  received  from
 the  Secretary-General  of  Rajya
 Sabha:

 Gi)  TI  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya  Sabha,
 at  its  sitting  held  on  Wednesday,
 the  26th  July,  1978,  passeq  the  en-
 closed  motion  concurring  in  the  re-
 commendation  of  the  Lok  Sabha
 that  the  Rajya  Sabha  do  join  in  the
 Joint  Committee  of  the  Hous¢s  on
 the  Khadi  and  Village  Industries
 Commission  (Amendment)  Bill,
 1978.  The  names  of  the  members
 nominated  by  the  Rajya  Sabha  to
 serve  on  the  said  Joint  Committee
 are  get  out  in  the  motion.

 MOTION

 “That  this  House  concurs  in  the
 recommendation,  of  the  Lok  Sabha
 that  the  Rajya  Sabha  do  join  in
 the  Joint  Committee  of  the  Houses
 on  the  Bill  further  to  amend  the
 Khadi  and  Village  Industries
 Commission  Act,  ‘1956,  and  Te-
 solves  that  the  following  ten

 **Not  recorded.
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 Members  of  the  Rajya  Sabha  be
 nominated  to  serve  on  the  said
 Joint  Committee: —

 LM  Shri  Jaharlal  Banerjee
 2.  Shrimati  Kumudben  Mani-

 shanker  Joshi
 8.  Shri  A.  G.  Kulkarnj
 4.  Shri  BE.  R.  Krishnan
 5.  Shri  N.  P.  Chengalraya

 Naidu
 6.  Shri  L.  R.  Naik
 पृ.  Shri  Ghanshyambhai  Oza
 8.  Shri  A.  P.  Sharma
 a  Shri  Lakhan  Singh

 10.  Shri  R.  K.  Poddar.”.’

 (ii)  ‘In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule  86
 of  the  Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya  Sabha,
 I  am  directed  to  return  herewith
 the  Customs  Tariff  (Amendment)
 Bill,  1978,  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held  on  the
 20th  July,  1978,  and  transmitted  to
 the  Rajya  Sabha  for  its  recommen-
 dations  and  to  state  that  this  House
 has  no  recommendations  to  make
 to  the  Lok  Sabha  in  regards  to  the
 said  Bill.’

 (ili)  In  accordance  with  the  pro-
 visions  of  rule  il]  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  the  Rajya  Sabha,  I  am  directed
 to  enclose  a  copy  of  the  Employ-
 ment  of  Children  (Amendment)
 Bill,  1978,  which  has  been  passed
 by  the  Rajya  Sabha  at  its  sitting
 held  on  the  26th  July,  1978."

 div)  In  accordance  with  the
 provisions  of  rule  li  of  the  Rules
 of  Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am
 directed  to  enclose  a  copy  of  the
 Repealing  and  Amending  Bill,  1978,
 which  has  been  passed  by  the  Rajya
 Sabha  at  its  sitting  held  on  the  26th
 July;  1978."

 TOES  Rating  re:  Qi68:  :  94

 BILLS,  AS  PASSH  BY’  A RATY

 SECRETARY  ;  Sir,  I  also  lay  on.  the
 Table  of  the  House  the  -  following
 Bills,  as  passed  by  Rajya  Sabha:—

 (l)  The  Employment  of  Children
 (Amendment)  Bill,  1978.

 (2)  The  Repealing  and  Amend-
 ing  Bill,  1978.

 32.09  brs.
 RULING  RE:  QUESTION  OF  PRIVI-
 LEGE  AGAINST  MINISTER  OF

 STEEL  AND  MINES

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  What  about  your  ruling  on  the
 privilege  question?

 MR.  SPEAKER:  On  July  25,  978
 Sarvashri  K.  है  Unnikrishnan  =  and
 Vayalar  Ravi  gave  identical  notices  of
 question  of  privilege  against  Shri  Biju
 Patnaik  for  misleading  the  House  bya
 statement  during  the  debate  in  Lok
 Sabha  on  i9th  July,  978  on  the  MISA
 (Repeal)  Bill.  In  their  notices  they
 have  stated  inter  alia  as  follows:

 Bie  if  you  hold  that  Mr.  Patil  had
 expressed  the  correct  position  of  the
 Government  viz.,  the  whole  issue
 was  under  consideration  of  the  Gov-
 ernment,  then.  Mr.  Patnaik  was  ‘wil-
 fully  and  deliberately’  misleading  the
 House.  There  are  material  diffe-
 rences  in  the  reply  by  Mr.  Patil  and
 Mr.  Patnaik’s  announcement.”

 The  contention  of  Shri  Biju  Patnaik  is
 that  in  effect  what  he  informed  the
 House  was  that  the  Cabinet  had  decid-
 ed  to  constitute  a  Special  Court  to  try
 cases  arising  out  of  Shah  Commission's
 report  If  the  same  is  permissible  unde>
 law  and  in  that  regard  a  decision  had
 been  taken  to  refer  the  matter  to  the
 Supreme  Court  to  ascertain  its  view.
 but  because  of  continous  interruptions
 he  was  not  able  to  clarify  the  position.
 The  question  before  me  is  whether
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 Shri:  Patnaik  (deliberately  <made  a
 wrong  statement  before  _  the  House  on
 oth  July,  978  with  a  view  to  mislead
 the.  House,  Before  a  statement  made
 by  a  Member  of  Parliament  can  be
 considered  as  giving  rise  to  a  charge
 of  breach  of  privilege  of  the  House,
 it  is  not  sufficient  to  show  that  his
 statement  is  incorrect,  it  must  also  be
 shown.  that  he  deliberately  made  that
 statement  with  a  view  to  mislead  the
 House.

 Il  have  gone  through  the  proceedings
 of  Lok  Sabha  held  on  i9th  July,  1978.
 The  observations  made  by  Shri  Patnaik
 are  some  what  confusing  and  to  some
 extent  contradictory.  The  first  obser-
 vation  of  Shri  Patnaik  reads:—

 “I  do  not  want  to  argue.  I  am
 saying  it  as  Government  that  we
 have  decided  to  set  up  a  special  court
 and  we  are  going  to  refer  the  matter
 to  the  Chief  Justice  of  India  in  due
 course.”

 He  again  observed:
 “I  have  said  and  I  repeat  for  the

 members  of  this  House  that  the  Gov-
 ernment  has  decided  to  set  up  a
 special  court.  A  Bill  is  being  brought
 in  this  House—maybe  Mr.  Ram  Jeth-
 malani’s  Bill  (Interruptions)-—under
 which  the  Government  have  decid-
 ed  to  refer  it  to  the  Supreme  Court.
 This  is  the  decision  taken  by  the
 Government.”

 Again,  answering  Shri  A.  C.  George,
 Shri  Patnaik  observed:

 Hee  I  merely  conveyed  what  Gov-
 vernment  have  decided,  viz.,  that  we
 wish  to  try  the  cases,  as  follow-up
 action  of  the  Shah  Commission's
 Report  by  a  special  court.  And  the
 Chief  Justice  “of  the  Supreme  Court
 will  be  consulted.  This  is  a  decision
 of  the  Government,”
 And  finally  he  observed  in  response

 to  certain  criticism  of  Shri  A.  C.
 George:

 “When  I  say  that  the  Government
 have  taken  a  decision,  I  am  sure  the
 hon,  Members  understand—they  have
 peen  Ministers  themselves—fhat  the
 Cabinet  has  taken  a  decision,  In  tact,

 it  was  given  as  a  hand-out  by  the
 Cabinet  nearly..0  .  days  ago.  If  it
 has  not  come  to  his  notice,  I  merely
 wanted  to  remind  Mr.  Sathe  that
 such  a  decision  hag  taken  place,  and
 in  continuation  of  that  decision,  and
 in  pursuance  of  that  decision,  the
 matter  will  be  referred  to  the  Chief
 Justice  of  the  Supreme  Court  for  his
 opinion.”
 Shri  Patnaik  repeatedly  mentioned

 two  things,  viz.,  (l)  that  the  Govern-
 ment  has  decided  to  set  up  a  Special
 Court  and  (2)  they  have  decided  to
 consult  the  Supreme  Court  in  that  re-
 gard.  I¢  the  observations  of  Shri  Pat-
 naik  are  read  as  a  whole,  as  we  should,
 the  inference  to  be  drawn  is  that
 according  to  him  the  Government  have
 decided  to  set  up  a  Special  Court  if
 the  Supreme  Court  upholds  the  legali-
 ty  of  such  a  procedure  (Shri  Patnaik’s
 reference  to  the  Chief  Justice  of  India
 at  some  places  was  evidently  intended
 as  reference  to  the  Supreme  Court).

 Despite  the  fact  that  Shri  Patnaik
 was  mixing  up  things  during  his  obser-
 vations,  it  cannot  be  said  that  he  was
 deliberately  trying  to  mislead  the
 House  by  saying  that  the  Government
 has  finally  decided  to  set  up  a  Special
 Court.  His  repeated  reference  to  the
 consultation  with  the  Supreme  Court
 or  the  Chief  Justice  of  India  would
 have  been  wholly  irrelevant  if  the
 Cabinet  hag  taken  a  final  decision  to
 constitute  a  Special  Court.  All  that
 ean  be  said  is  that  Shri  Patnaik  was
 repeatedly  putting  the  cart  before  the
 horse.

 Under  these  circumstances,  I  am  un-
 able  to  hold  that  Shri  Patnaik  has
 committed  any  breach  of  privilege  of
 the  House.  The  consent  asked  for
 under  Rule  222  is  accordingly  refused.

 SHRI  VAYALAR  RAVI:  Please  ask
 Mr,  Biju  Patnaik  to  have  self-restraint
 on  himself  in  future,

 MR,  SPEAKER:  I  have  done  that;  I
 am  sending  a  copy  to  him.  (Interrup-
 tions)  The  Calling  Attention,



 a  RE  GALLING  ATTENTION  कफन
 cedure)

 MR.  SPEAKER:  The  Celling  Atten-
 tien,

 की  राख  विस्ास  पासवान  (हाजीपुर)  :

 मैं  एक  व्ययस्था का  cd  छठाना  चाहता हूं
 कुछ  दिन  बाब्स  हम  लोगों  ने  जब  सासूय

 7,
 मंत्रियों  की  कान्फ्रेंस  के  करे  में  जो

 दिन्दी  के  बारे  में  निषैय  लिया  गया  था
 उसको ले  कर  काशिग  एटेंशन  दिया  था  तो
 झापने  कहा  था  कि  उस  में  एक  भी  साउथ
 इंडिया का  सदस्य  नहीं  है.  .

 MR.  SPEAKER:  That  is  not  a  point
 of  order.  Don't  record,  (Interrup-
 tions**}  What  item  is  to  be  selected  is
 to  be  done  by  me,  not  by  you.  The
 Calling  Attention.

 कहे  रत  fara  चालजान :.  झापने
 कलिंग  दिया  था  कि  चूंकि  साउय  का  एक  थी
 महीं  है  उन  मामों  में  इसलिए  उस  कालिंग

 एटेशन  मोशन  को  श्राप.

 MR.  SPEAKER:  I  have  ruled  it  out.
 You  must  conform  to  the  rules.

 You  could  raise  that  matter  after
 the  Minister  of  Parliamentary  Affairs
 makes  a  statement  about  the  Business
 for  the  next  week.

 SHRI  VASANT  SATHE  (Akola):  Not
 that.  Im  today’s  Calling  Attention,
 there  is  nobody's  name  concerned  with
 this.  That  is  the  point  he  ig  making.

 MR.  SPEAKER:  What  can  I  do?
 There  is  a  ballot.

 aft  ce  जिलास  बासआम  साउथ

 इंडियम  एक  भी  नहीं  था  उस  नामों में  ।  उसी
 तरह  से  इन  मामों  में  एक  मी  शैवूयूरूड  कास्ट
 का  नहीं है  a  इस  बास्ते  या  तो  पाप  हम
 लोगों  को  मौका  दें  मौर  अगर  नहीं  देते  |.

 of  मनी  राम  बागड़ों  (मथुरा)  :  प्रध्यक
 महोदय,  एक  तो  श्राप  पूरा  सुनने  से  पहले
 हो  कह  बेते  है  कि  “रिकार्ड न  हो”  यह  भ्च्छी
 बात  नहों  है  कि  केक  बैंचर  जब  बोलते हैं
 तो  ाप  कहते  हैं  कि  रिकार्ड  मे  हो,  भौर
 झगर  अंग्रेजी  में  कोई  बोले  तो  भाप  सारो  बात

 नन
 पूरा  सनने  से  पहले  आपको  क्या

 चयाब  आता  है  कि  यह  प्याइम्ट  भ्राफ  झाडर  है
 या  नहीं  ?  पुरा  सुनने  के  बाद  झापको  कहना
 चाहिये  ॥

 सध्यक्ष  महोदय  :  ाप  हिन्दी  में  बोल
 रहे  हैं,  पूरा  सुना  है  ।  ves.  Mr,  Joshi,

 हरी  गी  राम  बागड़ो  :  पूरा  सुनने  से
 पहले  झापको  नहीं  कहना  चाहिये  ।

 सवाल  यह  है  कि  जो  पहले  अंग्रेजी  शौर
 हिन्दी  का  सवाल था  यह  कालिंग  अटेंशन  भी
 बैल  के  जरिये से  बाया था लेविन था  बेविन  बापने  उसके
 लिये  इस्कार  शार  दिया  और  मह  भी  बैलट  से
 झाया  है  शौर  आपने  इसके  लिये  इन्कार  नहीं
 किया  है  ।  इसलिये  झाप'  सुम  कर  फैसला
 दें,  जो  भी  दें  ।

 MR,  SPEAKER:  I  cannot.  do  that.

 aft  राम  जिशास  पासयात  :  प्रध्यक्ष
 महोदय,  हिन्दी  प्रंग्रजी  वाले  ्स्मू  पर  भी

 #>०  Not  recorded.

 बैद  हुआ  था  लेकित  झापने  यह  कहा  था  कि



 te  वर  डिस्फसन  कराइये  |

 MB,  SPEAKER;  This  is  not  a  point
 of:  order.

 att  गुक्तत्वार fag  after  (सोनीपत)
 स्पीकर  साहब  मैं  एक  क्लैरिफिकेशन  die

 करना  चाहता  हूं  इस  भामले  में  ।  उस  दिन
 eifat  कंशन  मोशन  में  जिद  लोगों  के
 सात  ये  झपपनें  dy  कटा  थ्या  कि  जिस  क्त
 किल्कलन  ह्वोगा  उसमें  उनको  इन्क्लूड  किया

 जामिया  भेश  मास  efen  अरटेंशन  में
 था  लेकिन  झाले  मेर।  शाम  इसमें  गहीं  लिया
 नया  है  यह  गौंसे  हुआ  ?  क्या  कुछ  झाध्मी
 सकट  लिये  गये  है  कि  नहीं  इस  पर  बोल
 सकते  हैं  !  शिन  लोगों  के  मास  कालिंग
 झर्ेंशन  मोशन  के  झम्दर  ये  दमके  नाम  कंसे
 छोड़  दिये  भये  हैं

 MR,  SPEAKER:  If  you  give  me  a
 supplementary  notice,  I  will  look  into
 the  matter.

 oft  शुक्धित्वार  ह. अ  ह... ड  :  बप  हमें
 बताइये  ो  शापे  कहा  था  कि  उनके  नास
 ह ध ५  किये  जायेगे  दौर  बाज  शाप  कोई
 जबीय  देने  के  लिये  लैबार  नहीं  सै  !

 SHRI  A,  BALA  PAJANOR  (Pondi-
 cherry):  I  want  to  make  myself
 clear  because  it  hag  a  reference  to  my
 statement  the  other  day  when  I  said
 something  in  regard  to  Calling  Atten-
 tion  Motion.  I  never  said:  “It  is  a
 question  of  South  India,  North  India
 on  that’  occasion.”  I  simply’  stated
 that  om  that  day  because  the  facta  did

 ‘net  relate  to  that.  I  do  not  want  to
 ctéate  ‘any  Gad  impression  or’  mis-
 understending.’'  There  was  never  any
 question:.of.  South  India  or  North
 India  because  I  am  not  of  that  chara-
 eter,  So,  I  should  not  be  mistaken
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 because.  now-a-days  so  many  things
 ave  being  said,  Yesterdey  also  wouter

 On  the  question  of  South  India  or
 North  India  °

 (interruptions)
 MR.  SPEAKER:  If  there  ig  any

 mistake,  I  do  not  know.  You  please
 make  a  complaint  and  I  will  look  into
 the  matter.

 DR.  MURLI  MANOHAR  JOSHI
 (Almora):  I  call  the  attention  of
 the  Minister  of  Home  Affairs...

 (Interruptions)
 aft  gee  जाग  (मम्बाला )  :  झचध्यद

 महोदय  दाई  चांस  इसमें  किसो  भी  शैश्यूल्ड
 कास्ट  के  मैम्बर  का  नाम  नहीं  झायां  है  लेकिन
 जिन  लोगों  के  नाम  हैं  ६४०७  represent  s,c,

 also.  I  come  from  a  reserve’
 constituency.  I  represent  gene-
 ral  also.  It  is  all  right.

 we  दृत्तिफाक  की  बात  है  कि  इसमें  भाम  नहीं
 भाया'  झाप  हमें  ष्बास,  दे  रुकते  हैं.  डिस्बशन
 के  छिये  समय  दे  रूकते  है  1  (ध्यवन।ल)
 SHRI  K.  GOPAL  (Karur):  3  can

 understang  the  feelings  of  the  M
 bers.  I  was  one  who  was  present  ‘at
 the  time  of  ballot  yesterday.  Thete
 were  24  notices.  My  name  wes  also
 there.

 (interruptions)
 We  certainly  share  their  feelings  who
 were  not  lucky  to  get  their  names  in
 the  ballot.  In  my  opinion,  it  is  not
 practicable  to  allow  all  those  34  Mem.
 bers  to  take  part  in  the  discussion

 MR.  SPEAKER:  I  may  tell  for  the
 information  of  Memibers  thatMy.  Ramm
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 Dhan  vontacted  me  and  he  wanted
 that  the  Committee  on  the  welfare
 of  Sclieduled  Castes  and  Scheduled
 Tribes  should  go  there  and  look  into
 the  matter..  I  immediately  gave  him
 consent  on  the  telephone  itself  so  that
 the  Scheduled  Castes  Committee  may
 go  there  and  look  into  it  themselves.
 But,  so  far  as  ballot  in  q  calling  atten
 tion  is  concerned,  there  ig  no  sepa-
 rate  ballot  for  South  Indiens  or
 North  indians  or  Scheduled  Castes  or
 non  Scheduled  Castes.  I  am  sorry,
 the  ballot  has  not  favoured.  |  would
 have  preferred  it.  This  ig  not  absolu-
 tely  corect  that  no  South  Indians
 is  there;  it  is  irrelevant,  because  Mr.
 Asaithainbi  is  there.  He  is  a  South
 Indian.

 =  (interruptions)
 SHRI  VAYALAR  RAVI  (Chirayin-

 kil):  It  is  very  unfair  to  make  any
 remark.

 CUnterruptions)

 Only  Scheduled  Castes,  are  going
 there.  We  are  all  interested.

 MR.  SPEAKER:  We  are  all  in-
 terested.

 SHRI  VAYALAR  RAVI:  We  are  all
 interested.  very  unfair  remark  he  has
 thade,

 eft  राज  नारायण  (राय  बरेली)  :
 #ध्यक्ष  महोदय,  इस  बारे  में  मेरा  एक  सजस्शन
 है  ।  यह  प्रइन  ०वेरत  है  भौर  जनेरल  प्रश्न
 होते  के  |...  यह  भाप  का  बाधर  में  है  कि
 ाप  इसके  श्कोप  को  बढ़ा  दें  भौर  हर  पार्टी
 के  एक  क  प्रमुक्  लीडर  को  सवाल  पूछने
 का  मौकों  देवें ।

 MR.  SPEAKER:  My  reading  of  the
 rules  does  not  permit  me.

 aft  शाज  भारायण  :  ढडा०  छ७ागि.र
 हुसैन  ने  राज्य  सभा  में  यही  किया  भा  ॥
 गर  कोई  नैशनल  इम्पा्टेस्स  का  सभाल

 उठता  था  तो  ह  हर  पार्टी  के  प्रमुख  लीडरों

 को  प्रश्न  पूछने  की  इजाजत  दे  देते  थे  ।  कायर
 आप थी भी  यहां  हर  पार्टी  के  एक-एक  इमपा्डेन्ड
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 जम्यर को को  सदास  पूछने  मौका
 सारा  मसला.  हल  हो  नागिनी  ?

 MR.  SPEAKER:  Theat  “iss.  good
 suggestion  and  will  be  considered:  in
 the  Rules  Committee,  (Interruptions)

 Mr.  Lakshminareyanan,  rt  have  al-
 ready  told  you  when  you  met  me:  I

 ill  tell  Mr.  Ram  Dhan  to  take  you
 also  when  they  go  there  since  you
 come  from  that  constituency.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  CLASH  BETWEEN  CASTE
 Hiepus  ano  HAR{JANS  IN  VILLU-

 puraM,  Tamit  Napu.
 DR.  MURLI  MANOHAR  JOSHI

 (Almora):  I  cali  the  attention  of  the
 Minister  of  Home  Affairs  to  the  fol-
 lowing  matter  of  urgent  public  imp-
 orta:  end  request  that  he  may  make
 a  statement  thereon:

 “The  reported  clash  between  cas-
 te  Hindus  and  Harijang  in  villu-
 puram,  Tamil  Nadu,  on  the  25th
 July,  978  and  alleged  death  of  nine
 Hartjans.”  वि

 थी  ममौराण  आागड़ी  |  (मथुरा)
 अध्यक्ष  महीदय  मेरा  व्यवस्था  का  है |...  है
 इस  बकती  घर  मंत्री  हिन्दुस्तान  के  प्रधान  1. , उ
 हैं---अधान  मंत्रा  के  पास  भर  मंत्राशय  है  ६
 इस  लिए  नाम  मंत्री  को  खुद  इस  पर  बयात
 देना  याह!  |  पीछे  एक  वक्‍त  ऐसा  बाया  था
 जब  भारत  के  प्रधान  मंत्री  ने  कहा  था  कि
 अगर  हरिणनों  पर  प्रत्याचार  होगा  तो
 में  सत्याप्रह  ककया  ।  इसलिए  इस  भक्त

 मद  डेडमेंड  प्रधान  मंत्री  को  |.  चाहिए
 शो  रामधन को  भी  मौके  परे  जाता  चाहिए।
 पिछली  बार  तो  बह  यू०  एमब  ह.  में  बसे
 चय  &  बौर  हरिजतों  पर  होने  बाते  अत्थाचारों
 की  निंदा करते  थे  ।  यह  |  चुप  क्यों  हैं  ?

 बह  |. उ  यू०  एस०  भो०  में  क्यों  नहीं  बाते
 @!
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 THE  MINISTER.OF  STATE  IN  THE
 MINISTRY  ‘OF  HOME  AFFAIRS
 (GHRI  a  D.  PATIL):  Sir,  Government
 have.  learnt  with  great  regret  that  2
 lives’  were  lost  in  classes  between  Hari
 jang  and  caste  Hindus  at  Villupuram
 town  with  about  65,000  population  in
 Tamil  Nadu,

 According  to  information  received
 from  ‘Government  of  Tami]  Nadu,  on
 the  evening  of  the  23rd  July,  1978,  one
 vegetable  vendor,  q  caste  Hindu,  was
 alleged  to  have  been  assaulted  by  some
 persons  from  the  Harijan  Mohalla  in
 the  town  for  having  earlier  teased  a
 girl  from  that  Mohalla,  who  came  to
 buy  vegetables.  He  sustained  minor
 injuries.  A  case  was  registered  by  the
 Police  that  night.  The  vegetable  mer-
 chants  organised  a  hartal  on  the  24th
 July.  A  procession  and  a  public
 meeting  were  organised  by  them,
 After  the  meeting  was  over,  some  of
 the  people  set  fire  to  a  few  cycle  rick-
 shaws  and  one  or  two  thatched  sheds.

 ay
 other  incident  occurred  on  that

 On  the  early  morning  of  the  25th
 July,  1978,  situation  wag  reported  to
 be  peaceful.  But  suddenly  at  about
 8.00  a.m.,  some  persons  in  the  Harijan
 Mohalla  organising  themselves  inio
 groups  are  alleged  to  have  set  fire  to
 shops  and  houses  in  the  main  bazar
 arée,  Similar  arson  directed  against
 Harijan  houses  came  to  be  reported,
 In  all,  about  200  huts  and  sixteen
 shops  were  damaged,  The  total  loss
 on  account  of  arson  Is  reported  to  be
 around  Rs.  0  lakhs,  The  situation
 was  brought  under  control  on  the  after-
 hOon  of  the  25th  itself  by  Police  reine
 forcements,  arriving  from  Cuddalore.
 The  situation  remained  well  under
 control  in  the  affernoon  and  later  in
 the  night,  On  the  2¢th  morning,  9
 Gead  bodies  were  spotted  in  a  tank  in
 a  village  (Merudur)  at  the  periphery
 of  the  town..  No  clashes  or  arson  were
 reported  before  the  recovery  of  the
 bodies  at  the  place  where  the  bodies
 were  found.  Of  these  9  dead,  identity
 of  2  is  yet  to  be  established.  The  other
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 seven  are  Harijang  aged  between  2
 and  35.  None  of  the  dead  bodies  are
 reported  to  have  any  burn  injuries.
 On  the  27th  morning,  three  more  dead
 bodies  were  found  on  the  outskirts  of
 the  town.  All  the  three  are  unidenti-
 fied,  Two  of  them,  one  male  and  one
 female,  have  burn  injuries.  A  third  is
 a  body  of  a  male  aged  about  i8  with
 stab  injuries.

 According  to  the  Government  of
 Tamil  Nadu,  the  situation  was  well
 under  control  and  the  town  wag  com-
 ing  back  to  normalcy  on  the  27th
 July.  The  Inspectaf-General  of  Police,
 the  Collector  and  others  were  camping
 in  the  town,

 DR.  MURLI  MANOHAR  JOSHI:  Mr.
 Speaker,  Sir,  this  is  a  very  serious
 incident  which  hag  happened  in  this
 country  and  it  deserves  fullest  con-
 demnation.  As  you  will  see,  certain
 questiong  arise  out  of  the  statement
 which  the  hon.  Minister  has  made
 before  the  House.  It  states  that  >
 hartal  was  organised  on  the  24th  July.
 Why  was  this  hartal  organised?  Was
 the  police  inactive  ang  was  no  action
 taken  in  order  to  control  the  situation?
 Then,  a  procession  was  allowed  to  be
 taken  out  and  a  meeting  was  allowed
 to  be  held.  Why  was  all  this  allow-~
 eq  by  the  police  officers?  Why  did
 they  not  sense  the  tentiofi,  mood  of  ी
 masse,  and  mobs  and  allowed  these
 things  to  grow?  Ag  early  as  Septem~-
 ber  1977,  a  tention  was  reported  in  the
 newspapers  in  this  town  and  certain
 rallies  were  organised.  Therefore,  the
 police  authorities  should  have  been
 more  vigilant,  but  this  statement  says
 that  a  meeting  was  held  and  proces
 sion  was  taken  and  nothing  was  done.

 On  the  25th  July,  all  these  incidents
 which  are  very  serious  have.  taken
 place,  people  were  burnt  by  trying

 ‘down  to  trees,  houses  were  seton  fire,
 a  big  market  wag  set  on  fire,  a  big  dry
 fish  market  was  destroyed  and  gutted,
 a  timber  market  was  destroyed  and
 gutted,  and  a  serious  loss  has  occur



 what  wag  the  Inspector  General.of
 police  doing?  No  further  went  there
 and  the  whole  thing  went  on.

 Sir,  a  worst  type  of  communal  fren-
 zy,  caste  frency  is  taking  place  in  the
 country  and  the  country  is  going  to  be
 divided—a  danger  is  there  at  least—
 between  caste  Hindug  and  non-caste
 Hindus  and  Harijansa.  Should  such  a
 situation  be  allowed?  Will  the  Central
 Government  or  the  Minister  incharge
 asaure  us  and  tell  us  what  steps  the
 Government  are  taking  in  regard
 in  order  to  evolve  a  national  conrensus
 on  this  issue  50  that  such  things  do  not
 happen?  We  are  reminded  of  Mahat-
 ™Ma  Gandhi's  efforts,  which  saved  this
 country  from  breaking  on  thig  point.
 Thig  le  a  very  serious  matter  w

 we challenges  the  very  existence  of

 serious  social  consequences  are  going
 to  take  place.  If  such  incidents  are
 allowed  to  continue,  these  will  have
 their  own  recoiling  effect  in  other
 States  and  other  places

 My  question  is,  whether  the  responsi-
 bility  for  this  incident  is
 and  what  punishment  the  State  Gov-

 ment  {to  take  prompt  and  drastic  action
 against  the  erring  officers.  The  policy
 of  the  Central  Government  has  been  ४०

 points.  However,  we  will  ask  for  the
 information  and  when  it  is  supplied,
 we  wilt  make  it  available.

 As  far  as  the  general  question  of  ऑन
 rocities  on  the  Harijensis  concerned,
 it  tg  a  matter  which  is  seriously  ह... ड
 ing  the  attention  of  the  Government
 end  all  effort,  ate  being.  made.  A
 conference  of  the  Chief  Ministers  is
 also  now  being  called  and  ell  efforts
 and  cooperation  of  the  various  parties
 is  also  being  sought.  This  is  the  action
 being  taken  by  the  Governsient,

 थी  erry  gare  wed?  (उबमपुर)
 gerey  जरा  व्वंगस्थी का  कक  पक
 कालिण  नोटिस  दिया  ज़ाता  है,  उंस
 के  are  बह  वापस  क्हाँ
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 tegen  के  दारे  में  इस्फार्मेशन  उन  को  नहीं
 है  भौर  कमी  यह  हुआ  स  की  इन्फार्मेशन

 जनगको  नहीं  है  झौर  क्यों  यह  हुआ  इसकी

 बन्फार्चेलत  उनको  हीं  है  तो  जबाब  किसलिए

 देखे  हैं?
 THE  PRIME  MINISTER  (SHRI

 MORARJI  DESAI):  Whatever  Infor-
 mationg  we  have,  has  been  given,  Fur-
 ther  information  is  being  obtained  and
 we  want  to  see  that  such  things do  not
 happen,  but  I  see  here  that  there  is
 retaliation  and  counter-retaliation,

 It  is  true  that  the  Police  should  have
 taken  preventive  action  when  they
 knew  that  something  had  happened  on
 the  24th  and  the  25th.  That  is  why  I
 am  drawing  the  attention  of  the  Chief
 Minister  of  Tamil  Nadu  to  go  into  it
 fully  and  punish  those  who  are  ret-
 ponsible  for  it.

 MR,  SPEAKER:  This  is  a  matter
 where  I  must  also  express  to  you  my
 difficulty.  On  question  of  this  charac-
 ter,  if  I  delay,  naturally  there  will  be
 agitation  in  the  House.  If  I  do  uot
 delay,  because  the  primary  responsibi-
 ity  ig  that  of  the  State  Government,
 the  Central  Government  will  not  get  all
 fle  information  immediately  and  80
 it  is  between  the  two  that  I  am  pleced.
 I  myself  had  a  Httle  difficulty  in  select-
 ing  it  and  I  thought  that  this  could  be
 taken  up  a  few  days  later.  But  from
 past  experience  I  knew  that  if  I  delay
 it,  there  will  be  a  lot  of  agitation.

 Mr,  Basu.

 oh  जवीराण  बनड़ी  :  आज  के  इस
 बिशान  के  जमामे  में  यह  बात  कहना कि  डिसे
 की  जाये,  कहां  aw  उचित  है

 MR.  SPEAKER:  Mr,  Basu.

 ik  :  श्राप  बायरलेस
 &  बात  कर  सकते  हैं,  टेलीफोन  से  बात  कर
 सकतें हैं।  लाच  एक  दिय  में  सखारे  संसार  से

 :
 बात  कर  सकते  हैं  ।

 and
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 SHRI  CHITTA  ASU  (Barasat):
 Mr.  Speaker,  Sir

 थनी  जनोरक्ण  आकड़ी  :  च्बार  दिन  तक
 खरकार  बात  क्‍यों  नहीं  करती  है  ?

 कोई  जवाब  है  ?
 SHRI  K.  P,  UNIIKRISHNAN  (Bada

 gara):  He  has  not  yieldeq  and  what  he
 8898  should  not  go  on  record

 शी  सनौराभ  आयड़ी  :  आपने  कंदा
 डिले  करते  हैं  तो,  मुश्किल,  नहीं  करते  हैं  तो

 मुश्किल  ।  ऐसे  जरूरी  सवाल  पर  वायरलेस, .
 टेलीफोन  से  फौरन  पता  चल  सकता  है  7?

 MR  SPEAKER:  £  have  caller  Mr.
 Basu,

 SHRI  JYOTIRMOY  BOSU:  (Daim-
 ond  Harbour):  I  am  here,  Sir.

 MR.  SPEAKER:  i  have  not  called
 you.  I  Rave  called  Mr,  Chitta  Basu,

 SHRL  CHITTA  BASU:  You.  are  not
 Chitta  Basu  who  has  been  called,

 at  gerne  wear  (उज्जैन)  :

 इनके  पाख  पूरी  जानकारी  ही  नहीं  है  +

 MR,  SPEAKER:  I  have  called  Mr.
 Chitta  Basu.  Your  question  ig  ct
 answered.

 it  gen  अन्य  कछवाय  :

 MR,  SPEAKER:  I  have  called  Mr.
 Chitta.  Basu.  Please  do  not  recond.
 Qnly  those  members.  whose  names  ap
 pear  on  the  list  are  called.

 SHRI  CHITTA  BASU:  The  issue.  is
 very  sensitive  and  my  purpose  ig  not
 to  arouse  passion  or  unrest  among
 any  Members  of  any  community.  But
 i  want  to  highlight.  certain  taale
 questiong  and  in.  this  connection  I
 would,  like  that  the  Prime  Minister
 should  make  it  clear  whether  it  is  not
 2  fact  that  he,  in  a  conference  of  the
 lemlers  of  the  Opposition  and  of  the

 **Not  recorded
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 other  Groups,  made  a  categorical  state-
 ment  that  a  situation  Uke  this  where
 atrocities  are  committed  on  Harijans
 or  a  situation  of  this  nature  should  be
 properly  dealt  with.  And,  to  begin
 with,  an  all-Party  parliamentary  team
 shoulg  visit  the  place  so  that  the  pvo-
 ple  of  the  area  can  understand  the  rea!
 attitude  of  the  Parliament  and  of  all.
 the  Parties  concerned.

 In  this  case,  I  would  only  want  to
 mention  that  the  Prime  Minister—-I  do
 not  know  why  he  has  made  that  com-
 ment—said  that  it  is  q  matter  of  an
 offensive  or  counter-offensive  or  in  his
 words,  retaliation  or  counter-retaua-
 tion.  It  has  prejudiceg  the  cause  of
 certain  communities  and  4  am  forced
 to  make  this  comment,  It  would  have
 been  better  for  the  Prime  Minister  not
 to  make  such  comments  at  thig  stage.

 Therefore,  my  first  point  is:  whether
 the  government  propose,  in  tune  with
 the  commitment  made  by  the  Prime
 Minister,  to  send  a  parliamentary  team
 to  the  particular  town  to  go  into  the
 whole  affair,  That  is  No,  Bocn

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry):  It  ig  unnecessary,  Sir.  In  the
 conference.

 MR,  SPEAKER:  He  will  answer  it,

 SHRI  CHITTA  BASU:There  seems  to
 be  some  misunderstanding  in  the  mind
 of  my  hon.  friend.  It  is  not  my  pui-
 pose  to  comment  on  the  activities  of
 the  AIADMK  government  or  of  any
 government  for  that  matter.  It  is  not
 my  purpose  to  comment  on  the  Tam:
 Nadu  Government.  My  purpose  {gs  and
 I  think  that  the  Prime  Minister  has
 also  made  that  point  that  there  will
 be  an  all-party  approach  to  the
 problem  of  this  mature.  It  must
 not  be  the  problem  to  be  look-
 ed  after  only  by  the  State  Government
 or  the  Central  Government.  It  is  a
 matter  which  needs  proper  assess
 ment  of  the  ,ituation  and  gli  parties
 efforts  are  needed  to  meet  the  situa
 tion,

 JULY..28,°2978  .  a clash  (Cad  388

 My  second  point  is  that  It  is  neces
 sary  ६०  pin  point  the  real  cause  Deliind
 this  incident,  I  quote  ‘The  Hindu”  of
 the  27th  July  on  this  subject:

 "The  violence  in  the  tower  was
 sparked  by  an  incident  on  ‘Sunday
 when  a  Hatijan  girl  was  allegedly
 teased  by  a  Caste  Hindu  in  a  veget-
 able  shop”.

 To-day  there  is  an  important  report
 in  the  Statesman,
 in  The  Statesman.  I  quote  the  rele~
 vant  portion  of  it:

 “Apparently,  a  large  section  of
 Business  community  expects  the
 Harijans  to  treat  such  incidents  as
 a  fact  of  life.”

 Here  leg  the  crux  or  the  problem.
 And  this  is  the  question  of  social
 attitude  to  women,  particularly  Hari-
 jan  women,  Harijans  should  not  treat
 this  incident,  which  concerns  their
 sense  of  self  respect  and  particularly
 the  respect  for  their  women  folk,  like
 that  because  Harijan  women  are  also
 women,  They  are  also  mothers  and
 they  are  also  sisters.  Attitude  of  dis-
 respect  and  sometimes  of  contempt
 towards  the  Harijans  or  non-Harijans
 caste  should  be  condemend  by  the
 House  as  a  whole,  I  want  that  the
 Prime  Minister  should  join  me  in  con-
 demning  this  attitude  of  any  caste
 towards  the  womanhood  of  Harijans,

 There  are  certain  incidents  of  grue-
 gome  nature:  I  mention  from  the
 Statesman  of  to-day:

 “12,  year  old  Shakti,  a  Harijan  boy
 and  4  others  were  caught,  tied  to  a
 tree  and  beaten  to  dealth.  Their

 bodies  were  demped  into  ponds.”
 “A  9  year  old  Harijan  youth  was

 strangled  to  death.”
 “A  body  of  20  year  old  Harijao

 woman  and  25  year  old  Herijan  man
 ‘was  charred  beyond  recagnition.”

 “In  the  main  Herijan  colony  near
 ly  500  dwellings  have  been  destroy-

 ed  in  fire.”
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 “ne  total  death  toll  is.43.”

 Government  would  advise.  the  Govern-
 ment  of  Tamilnadu  to  make  a  proper
 probe  into  the  whole  affair  so  that  the
 real  culprits  can  be  brought  to  book.

 May  I  also  know  from  the  hon,  Minis-
 ter  whether  the  Government  would
 advise  the  Government  of  Tamilnadu
 to  immediately  suspend  the  police  offi-
 cera  for  their  utter  failure  in  taking
 Preventive  measures,

 From  the  statement  made  by  the
 Minister  of  State  in  Ministry  of  Home
 Affairs  it  is  clear  that  tension  had  been
 huilding  up  for  a  few  days.  The
 police  officerg  failed  to  take  proper
 steps.

 Lastly,  may  I  also  request  the  Gov-
 ernment  of  India  to  offer  relief  and
 succour  to  the  victims  who  had  lost
 their  lives,  who  had  lost  their  dwelling
 houses  and  who  had  suffered  in  any
 way,  With  these  words  I  want  that  the
 Prime  Minister  should  make  a  catego-
 rical  announcement  in  this  House.

 SHRI  MORARJI  DESAI:  I  would
 not  only  advise  but  expect  the  Tamil-
 nadu  Government  to  find  out  the
 persons  responéible  and  punish  them
 severely.  On  that  score  I  have  no

 doubt.  And  if  the  representatives  of
 Opposition  from  every.  party  want  to
 Go  there  and  enquire,  I  shall  certain-
 ly  have  no  objection  because  IF  have
 agreed  to  it.  But  there  8  a  Par-
 lMamentary  Committee  for  the  Sche-
 duled  Castes  and  Scheduled  Tribes
 which,  hag  representatives  of  all  par-
 ties.  If  that  goes,  it  will  go  on  behalf
 of  Parliament.  That  can  go,  or  this
 can  go.

 MR.  SPEAKER:  I  have  already
 permitted  them  to  go,  I  have  already
 permitted  the  Scheduled  Castes  Com-
 mittee  to  go.

 SHRI  MORARJI  DESAI:  Certain-
 ly  there  has  been  some  negligence  on
 the  part  of  officers,  (Interruptions)
 3846  LS—I0

 -MR,  SPEAKER:  I:  is  a  Parliamen-

 tas.
 SHRI  MORARJ]  DESAI:  There  is

 already  a  Parliamentary  Committee
 which  can  go  and  which  should  «o.
 But  I  certainly  want  every  incident
 to  be  probed  into  fully  and  all  those
 responsible  for  such  incidents  to  be
 punished  very  severely,  so  that  they
 do  not  recur  again.

 SHRI  T,  BALAKRISHNIAH  (Tiru-
 pathi):  Mr.  Speaker,  Sir,  I  rise  on  a
 point  of  order.  It  hag  been  pointed
 out  by  the  hon.  Prime  Minister  in
 this  august  House  that  he  has  written
 to  all  the  Chief  Ministers.  There  is
 a  responsibility.  (Interruptions)  Please
 listen  to  me,

 MR.  SPEAKER:  There  is  no  point
 of  order.

 SHRI  T.  BALAKRISHNIAH:  I  am
 one  of  the  Members  of  the  Commit-
 tee.  On  behalf  of  the  Committee  of
 Scheduled  Castes  and  Scheduled  Tri-
 bes,  recently  I  visited  Madras  where
 the  IG.  of  Police,  all  the  Secretaries
 and  other  people  were  bled  (In-
 terruptionsy,  Please  listen.  I  asked
 them  a  specific  question:

 "Did  you  receive  any  letter  from
 the  Prime  Minister  in  this  connec-
 tion,  in  regard  to  the  fixing  of  res-
 ponsibility  on  the  District  Magis-
 trate  or  the  higher  officers,  in  the
 case  of  atrocities  on  Harijans?’

 They  just  denied  that  they  hag  not
 received  any  letter  from  the  Prime
 Minister.  How  can  you  trust  that
 the  Prime  Minister  can  do  justice  to
 Harijans  in  writing  to  the  Tamil  Nadu
 Government?  How  do  you  feel  that
 this  Parliament  or  this  Central  Gov-
 ernment  can  do  justice?

 MR.  SPEAKER:  This  ig  not  a  point
 of  order

 SHRI  द  BALAKRISHNIAH:  There
 must  be  some  assurance  by  the  hon,
 Prime  Minister  that  he  will  do  justice
 to  the  Harijans.
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 SHRI  MORARJ]  DESAI:  If  any
 officerg  in  Madras  have  not  received
 instructions,  that  cannot  be  my  fault.
 I  have  written  to  the  Chief  Ministers
 about  these  things  and  also  reques-
 teq  them  to  tell  all  the  officers  con-
 cerned  in  this  matter.  If  it  has  not
 been  conveyed  to  them,  it  is  not  my
 fault.  But  I  ghall  certainly  request
 the  Chief  Minister  of  Tamil  Nadu  to
 let  me  know  whether  this  is  true.

 MR.  SPEAKER:  One  other  ques-
 tion  was  asked:  Could  any  compensa-
 tion  be  provided  for  the  families  of
 those  who  have  suffered?

 SHRI  MORARJI  DESAI:  Really
 speaking,  those  who  are  responsible
 for  this  arson  ought  to  be  made  to
 pay  for  thig  loss,  and  not  the  Govern-
 ment.  Therefore,  there  should  be
 heavy  fines  levied  on  the  locality;  this
 is  the  only  way;  otherwise  Govern-
 ment  will  be  brought  in  every  time.

 (Interruptions)

 MR.  SPEAKER:  Don’t  record.
 (interruptions)  **

 *SHRI  A.  ्य  P.  ASAITHAMBI
 (Madras  North):  Mr,  Speaker,  Sir,
 at  the  very  outset,  I  would  like  to
 commend  the  constant  efforts  of  the
 hon.  Members  of  this  House  who,  in
 the  recent  past,  have  been  frequently
 and  passionately  pleading  for  protec-
 tion  to  the  life  and  property  of  the
 Adidravidas  on  the  floor  of  this  august
 House.

 I  wish  to  stres,  here  that  the  unfor-
 tunate  incident  in  Villupuram  in  which
 the  Adidravidas  have  been  subjec-
 ted  to  violent  attack  cannot  and  should
 not  be  compared  with  such  atroci-
 ties  being  perpettrated  on  them  in  the
 northern  parts  of  our  country.  In

 Tamil  Nadu,  I  have  no  hesitation  in
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 saying  that  there  is  no  caste:  “animo-
 sity  or  hatred  among  caste-Hindus.and
 Adidravidas,  This  is  mainly  ‘due  to
 the  untiring  efforts  of  Periyar  Rama
 swamy  Naicker  snd  Arignar  Anna
 who  have  broken  the  barriers  of  castes
 and  communities

 The  incident  in  Villupuram  has  not
 occurred  all  of  a  sudden.  Two  or
 three  times  earlier  such  incidents
 have  taken  place.  The  Lok  Sabha
 might  not  have  had  the  opportunity  to
 discuss  or  know  about  them  because
 of  the  Emergency  or  the  President's
 Rule  in  Tamil  Nadu.  This  latest  in-
 cident  is  one  in  the  chain  of  events
 that  have  occurred  there.  It  is  repor-
 ted  that  the  cause  of  thig  is  the  teas-
 ing  of  a  Harijan  girl  by  a  caste-
 Hindu.  It  is  clear  that  this  is  the
 handiwork  of  some  anti-social  ele-
 ments  and  also  unseemly  exhibition  of
 group  rivalry.  Caste  feelings  or  caste
 animosity  should  not  be  given  impor-
 tance  in  this  episode.

 Here,  I  would  like  to  atate  that  this
 serioug  happening  could  have  been
 averted  if  the  Police  Administration
 had  taken  prompt  step,  to  contro}  the
 situation.  As  pointed  out  by  mv  hon.
 friend,  Dr.  Joshi,  the  mover  of  this
 Calling  Attention  Notice,  the  Police
 has  not  acted  promptly  and  effective-
 ly.  The  incident  took  place  on  23rd,
 and  there  were  repetition  of  sucn
 ugly  happenings  on  24th,  25th  and
 26th  and  yet  there  was  no  «cent  of
 Police  there.  One  begins  to  wonder
 whether  there  is  a  Police  Department
 in  Tamil  Nadu,  whether  there  is  Home
 Minister  there  and  whether  there  iy  3
 worthwhile  Government  there.  I  have
 to  reiterate  regretfully  that  because
 of  the  ineptitude  of  the  Police  during
 the  past  year  or  so  such  incidents  are
 recurring,  culminating  in  the  grue-
 some  murder  of  g0  many  innocent
 people.

 **Not  recorded.
 *The  original  speech  was  delivered  in  Tamil.



 nj3  Coste  Hindus  ©  BRAVANA  6,  900  (SAKA)

 ‘Here  I  would  also  like  to  point  out
 that  in  Tamil  Nadu  cases  are  institu-
 ted  just  for  the  heck  of  it.  Where

 Cases  are  necessarily  to  be  instituted,
 they  are  brushed  aside,  A  case  has
 ‘been  instituted  against  me  alleging
 that  I  tried  to  murder  Shrimati  Indira
 Gandhi.  I  should  say  that  the  Police
 ig  being  misused  there.  The  Pclice
 by  themselves  are  not  functionirg
 effectively.  The  Police  in  Tamil  Nadu
 are  also  trigger-happy.  In  the  recent
 Farmers’  Agitation  many  deaths—in
 fact  0  people  were  killed—had  ‘aken
 place.  In  the  Fisherman's  Agitation
 similarly,  murders  had  been  commit-
 ted.  In  this  case,  just  because  the
 Harijans  and  caste-Hindus  were  =  in-
 volved,  and  also  because  the  news-
 papers  flashed  the  happenings,  we
 have  had  the  opportunity  to  discuts
 about  this  here.

 When  this  incident  took  place,  the
 entire  Police  Department  was  behind
 the  Chief  Minister  in  Madurai  ‘be-
 ‘cause  Of  the  Corporation  §  Elections
 ‘there.  Naturally  they  could  not  rush
 to  Villupuram  to  the  aid  of  the  vic-
 tims.  Cuddalore  js  half-an-hour  —  dis-
 tance  by  car  from  Villupuram.  The
 Police  from  Cuddalore  should  have
 come  to  Villupuram.  Vellore  is  alco
 half-an-hour  distance  by  car  from  चान
 fupuram,  yet  the  Police  from  Vellore
 did  not  come  to  Villupuram.  Madras  it-
 self  is  one-and-half  hour  distance  by
 car  and  the  Police  from  Madras  could
 have  come  to  Villupuram,  The  Police
 sould  have  come  to  Villupuram  on  the
 23rd  itself,  Till  Wednesday,  the  Police
 ‘was  conspicous!y  absent.  Looting,  ar-
 son,  murdut  continued  merrily  for  four
 ‘day,  and  the  Police  was  nowhere  near
 the  area  of  conflict.  The  Police  pei-
 sonnel  responsible  for  this  criminal
 negligence  must  be  proceeded  against
 and  they  must  be  removed  from  ser-
 vice  at  once.  An  impartial  judicial
 inquiry  must  be  instituted  forthwith.
 The  hon.  Speaker  mentioned  that  the
 Beheduieq  Caste,  Committee  is  visit
 ting  Villupuram  shortly.  That  is  not
 enough.  I  would  ,uggest  that,  instead of  sending  all-Party  M.Ps,  a  delega-
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 tion  of  all-caste.M.Ps  must  be  asked
 to  visit  Villupuram.  ‘Today  morning

 _I  heard  over  the  Radio  that  the  Chief
 Minister  of  Tamil  Nadu,  who  usually
 takes  shelter  for  any  event  under  the
 plea  of  political  institution,  who  im-
 putes  political  motivation  for  any
 unseemly  law  and  order  problem,  has
 this  time  stated  that  he  would  be
 constituting  shortly  an  all-party  Com-
 mittee  to  go  into  this  question...

 SHRI  A.  BALA  PAJANOR,  Sir,  I
 object  to  that.  He  cannot  discuss
 about  Tamilnadu.  It  is  irrelevant;
 This  is  g  State  subject.  I  appreciated
 the  hon.  Member's  feelings  about  the
 eradication  of  caste-Hindu  feelings  in
 my  area.  For  him  to  discuss  about
 the  Chief  Minister  and  to  speak  about
 the  law  and  order  has  he  got  a  mes-
 sage  from  the  Home  Minister?  Is  he
 the  man  concerned  to  speak  about  it?
 (Interruptions)  I  object  to  his  talking
 about  the  Chief  Minister  very  se-
 riously,  I  have  got  the  material
 This  morning  I  talked  to  the  Chief
 Minister.  As  a  responsible  man  I
 have  got  the  materials  from  the  Chief
 Minister.  He  has  sent  two  Ministers;
 he  hag  deputed  two  Ministers  to  go
 there.  I  can  understand  the  feel-
 ings  for  them,  (Interruptions)  All
 right.  Go  on,  [I  follow  you.  Don't
 try  to  ston  me  by  your  barbaric
 methods.

 SHRI  A.  त्  P.  ASAITHAMBI:  An
 All-Party  Committee  should  visit  this
 area  and  should  create  o  climate  of
 peace....

 SHRI  A,  BALA  PAJANOR:  In  the
 Madurai  incident,  they  got  a  rebuff.
 Even  when  the  Statesman  reported
 about  that  in  their  papers,  I  kept
 quiet.  It  is  a  prejudice  unnecessarily
 created  and  will  not  serve  any  pur-
 pose.  We  are  for  the  harijans;  we  are
 working  for  them.  We  will  not  tole-
 rate  such  things  to  happen.  What-
 ever  may  be  the  rules,  I  will  not  tole-
 rate  guch  a  thing  to  happen  in  this
 House,  You  know  pretty  well  we  are
 fighting  for  their  cause  in  this  coun-
 try.  Out  of  enthusiasm,  out  of  poli-
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 tical  ‘prejudice,  do  not  unnecessarily
 make  the  baseless  allegations.  This
 ig  not  a  matter  to  be  raised  here,  Let
 us  not  politicalise  क,

 SHRI  A.  9,  ASAITHAMBI:  I  am
 not  saying  anything  against.  him,

 SHRI  A.  BALA  PAJANOR:  Mak-
 ing  use  of  MISA  Shri  Karunanidhi
 sent  every  one  to  prison.  Let  him  not
 pretend.  In  Madurai  Mrs.  Gandhi
 and  these  people  were  together.

 MR.  SPEAKER:  So  far  as  the  ad-
 mission  of  the  question  is  concerned,  I
 called  a  meeting  of  the  Leaders.  You
 were  also  present  there.  And  all  of
 you  agreed  that  in  the  matter  of  Sche-
 duled  Castes  and  Scheduled  Tribca,
 even  if  it  was  a  State  subject.  we
 should  give  an  opportunity.

 So  far  ag  comment,  about  the  Gov-
 ernment  or  the  Minister  are  concern-
 ed,  it  may  be  right  or  it  may  be
 wrong:  it  may  be  wholly  false.  But,
 he  has  got  a  right  to  make  that.

 SHRI  A.  BALA  PAJANOR:  To
 make  a  statement  tha;  the  police
 danceg  behind  the  Chief  Minister  is
 certainly  defamatory.  Can  I  say  that
 tomorrow?

 MR.  SPEAKER:  This  is  a  political
 statement  and  not  a  defamatory  state-
 ment  .

 Sift  A.  BALA  PAJANOR:  That  I
 cannot  tolerate,  I  have  my  own  res-
 ponsibility  to  discharge  here.  That  is
 why  I  am  here.  The  party  which
 cannot  send  more  than  One  to  this
 House  cannot  say  that  they  are  repre-
 senting  all  the  people,

 SHRI  A.  V.  P.  ASAITHAMBI:  I
 welcome  the  statement  of  the  Chief
 Minister  of  Tamil  Nadu  that  he  would
 be  soon  constituting  an  all-party  Com-
 mittee  which  would  go  to  the  area
 ancl  endeavour  to  establish  an  atmos-
 phere  of  amity  and  understanding,  I
 suggest  thig  this  Committee  should
 compromise  of  all  caste-representa-
 tives.  The  hon  Minister  of  State  for
 Home  Affairs.said  that  the  death
 toll  was  12.  But  the  Newspapers  say
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 families  of  clash-victimg  must  ‘ba  giv-
 en  compensation  inwnediately.
 the  newspapers  we  find  that  they  have
 lost  their  hearths  and  .hames;.  they
 ate  on  the  roadside.  They  are  starv-
 ing.  But  so  far  nothing  hag  ‘been
 done  to  give  them  succour..  The  suf-
 fering  families  must  be  sheltered  in

 the  nearby  choultries  of  temples  for
 the  time  being.  They  should  be  fed
 and  given  clothes  to  cover  themselves.
 A  delegation  of  all-caste  M.Ps  must
 visit  and  find  out  the  basic  catse  of
 this  conflict.  Mr,  Bala  Pajanor  was
 getting  wild.  I  feel  strongly  that  the
 failure  of  the  administrators  has  led
 to  this  calamity.  The  Police  Admi-
 nistration  in  the  State  has  not  been
 functioning  effectively  for  the  past
 one  year  in  Tamil  Nadu,  ending  in
 this  grievous  consequence.  This  should
 alsq  be  looked  into.

 SHRI  MORARJI  DESAI:  Sir,  ft  is
 possible  that  the  concerned  police
 officials  may  not  have  acted  promptly
 but  that  is  no  fault  of  the  Chief  Mi-
 nister.  It  is  80६  right  to  bring  in  the
 Chief  Minister  in  thig  manner.  Chief
 Minister  is  very  seriou,  in  this  matter
 and  he  wants  to  see  that  proper  re-
 medies  are  found.

 SHR]  A.  BALA  PAJANOR:
 grateful  to  the  Prime  Minister.

 SHRI  MORARJI  DESAI:  He  has

 already  called  an  all-party  conference
 I  am  quite  sure  that  necessary  relief
 will  be  given,  Qn  that  score  I  have
 no  doubt;  ‘I  will  certainly  be  in  com-
 munication  with  the  Chief.  Minister
 and  try  to  find  out  what  is  being  done.

 I  am
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 aft  भायेशकर  seyreg  arene.  (refer)
 get  में  कई  बार  हुरिजतों  पर  अत्यात्ारों

 के  विषम  में  अचयि  हुई  हैं।  जब  अब  इस
 विंवय  पर  चर्चा  होती  है  तथ  तब  काफी  रोज
 सदस्यों  की  तरफ  से  प्रकट  किया  जाता  है  भौर
 सरकार  की  झोर  से  भी  आझाश्यासन  मिलते
 बझाएं  हैं  कि  प्रथत्त  किया  जाएगा  कि  इस
 अकार  की  शर्मनाक  भटनायें  चटित  म  हों  t
 तमिलनाह  में  24-25  तारीख  से  ये  घटनाएं
 हो  रही  हैं  भौर  लगातार  कल  तक  वहां  ये
 चटनाएं  घटित  होती  रही  हैं  झाज  भले

 न  हमारे  झा  fre  एुम०  के  ०  के  मासमीस  शवस्यों
 को  हमारे  कथन  से  चोट  पहुंचे  लेकिन  चार
 पच  दिन  तक  जहां  पर  ब्रिल्कूल  झग्यवस्था
 रही  है  जिस  के  कारण  हरिजनों  की  हत्यायें
 हुई  हैं,  दुकानें  लूटी  गई  हैं,  जलाई  गई  हैं
 लेकिन  पुलिस  ने  किसी  प्रकार  का  हस्तंत्ेेष
 नहीं  किया.  न  फायरिंग  की  शोर  न  ही
 किसी  शौर  प्रकार  को  कार्रवाई  की
 जिससे  हां  पर  जनता  में  विश्वास  की  भावना
 चैदा  हो  ।  बिहार  में  जिस  समय  इस  प्रकार

 की  घटना  घटी  थी  तब  वहां  के  सुख्य  मंत्री
 तुरन्त  घटनास्थल  पर  गए  ये,  स्पाट  पर  गए
 ये  और  जितने  लोग  मरे  थे  उनको  पांच-पांच
 हजार  का  मुप्रावजा  दिया  गया  था।  मैं
 जानना  चाहता  हें  कि  यहां  की  सरकार  ने  इस
 प्रकार  से  क्यों  नहीं  किया  ?  इसके  विषय  में
 मैं  प्रधान  मंत्री  जी  से  जो  गृह  मंत्रालय  का  कार्ये-
 आर  भी  सम्भाले  हुए  हैं,  जानना  चाहता  हूं  ।

 यहां  पर  पिछले  तीन  चार  दिन  से  ये
 चटठनाएं  चट  रही  हैं।  24-25  तारीख
 के  इन  घटनाओं  के  घटने  के  बावजूद  भी  मैं
 जानता  चाहता  हूं  कि  केन्द्रीय  सरकार  के
 हारा  यहां  पर  कोई  केन्द्रीय  टीम  क्‍यों  नहीं
 सजी  गई,  सामूहिक  रूप  से  लोगों  की  हत्यायें
 की  गई  हैं  लेकिन  कैंदीय,  टीम  के  न  भेजे  जाने
 का  क्या  कारण  है  ?  पहले  पढ़ने  को  मिला
 था  कि  नौ  लोगों  की  ह॒त्या  हुई  है,  प्राज
 ऋअखकारों  में  पढने  को  मिला  है  कि  लगभग
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 पंद्रह  लोग  मारे  गए  हैं  झौर  कुछ  लोग  कापता हैं
 और  इसके  बारे  में  झाज  तक  हम  लोगों  को
 कुछ  जावकारी  नहीं  मिल  सकी  है  |
 जानना  चाहता  हूं  कि  धाज  तक  क्यों  नहीं
 कोई  केन्द्रीय  टीम  वहां  भेजी  गई  है  ?

 दूसरी  बात  मैं  यह  भी  जानना  चाहता  हूं
 गुह-मंत्री  से  कि  जब  बिहार  में  बेलछी  कांड
 हुआ।  था  तो  वहां  के  डी०  एस०  rit  और
 संधित  अधिकारियों  को  तुरन्त  मुभ्नतिल'
 कर  दिया  गया  था  यहां  पर  वैसी  स्थिति  में
 जिन  पुलिस  अधिकारियों  ने  किसी  भी  प्रकार
 की  कार्यवाही  नहीं  की  तो  आज  तक  उनके
 खिलाफ  इस  प्रकार  की  कार्यवाही  क्‍यों  नहीं
 की  गई  है  ?

 जहां  तक  मुझ्ाबर्ज  को  अत  है,  यह  ठीक
 है  कि  मुआवजा  अज  तक  नहीं  मिला  है,
 आपके  प्रयास  से  मुभावजा  मिल  जायेगा,
 लेकिन  जितकी  जानें  गई  हैं,  जिनका  परिवार

 लुट  गया  हैं,  जिन  मां-बहिनों  का  सिन्‍्हूर
 लुट  गया  है,  सरकार  इनके  विषय  में  कौन  सा
 कदम  उठाने  जा  रही  है  ?

 प्रधान  मंत्री  बताया  कि  हमने  मुख्य-
 मंतियों  का  20  तारीख  को  सम्मेलन  बुला  कर
 इस  प्रकार  की  हिदायत  दी  थी,  लेकिन
 हिदायत  देने  के  बाद  वहां  पर  कौन  से  कदम
 उठाये  गये  हैं  इस  प्रकार  की  घटनाओं  के  बारे
 में,  यह  में  जर्नना  चाहता  हूं  ?

 मैं  झाशा  करता  हूं  कि  निकट  भविष्य  में
 इस  प्रकार  की  घटनाएं  नहीं  घटेंगी,  हसके  लिए
 केन्द्रीय  सरकार  कोई  कारगर  कदम  उठायेगी.।

 शी  एस०  to  पाटिल:  मांननोय
 सदस्य  ने  जो  सवाल  उठाये  हैं,  जो  सुझाव
 दिये  हैं,  उनके  बारे  में  हम  जानते  है  (ब्यल-
 धाम  कम्पैंनसेशन  के  बा  र॑  में  हम  उनसे  इन्फो
 मेन  ले  रहे  हैं,  झाने  के  बाद  सदन  को
 बतला  देंगे  1  झन  लक  हमारे  पास  जो

 इन्फार्मेशन  झाई  है  वह  27  की  भाई  है  उसमें .
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 कम्पस्सेशन  का  जिक्र  नहीं  है  ।  जो  ब्राड
 बातें  हैं,  बह  बता  a  हैं  भौर  जो  आपने  सुझाव
 दिया  है  पुलिस  क  बारे  में,  वह  जहां  तक  हमको
 ठीक  लगता  है,  अवश्य  कार्यवाही  करते  है  ।

 की  हकम  मद  कछवाय  :  प्रध्यक्ष
 महोदय

 श्यो  राम  कबार  बेश्या  (टोंक)  :  प्रभ्यक्ष
 महोदय,

 MR.  SPEAKER:  I  have  called  Dr
 Ramji  Singh.  Do  not  record.
 CUnterruptions)  oe

 PROF.  P.  G.  MAVALANKAR
 (Gandhinagar):  Sir,  I  want  to  know

 from  you  whether  what  Mr.  Kachwai
 said  repeatedly  in  loud  voice  has  gone
 on  record.

 MR.  SPEAKER:  No.  It  has  not
 g9ne  on  record.  Do  not  record,
 (Interruptions)  **

 Bro  रामजोरिह  (भागलपुर)  :  झध्यक
 महोदय,  यह  दुर्भाग्य  का  विधय  है  कि  इस  सदन
 को  एक  बार  फिर  हरिजनों  के  साथ  हुए  झत्या-
 बार  के  सम्बन्ध  में  ध्यानाकर्षण  प्रस्ताव  पर
 विचार  करना  पड़  रहा  है  t

 बस्तुत:  एक  तरफ  हमारे  4  हरिजन
 मारे  गये  हैं  ौर  500  गरीबों  की  झोपड़ियां
 जल  गई  हैं  शौर  दूसरी  तरफ  हमारे  प्रशासन  में
 से  2  डी०  एस०  पी०  रैंक  के,  3  इन्सपैक्टर
 रैंक  के  और  9  आरम्ढ  रिजर्व  फोर्स  के  भादमी
 आयल  हुए  हैं  ।  लगता  है  कि  ,शायद  हम
 लोगों  को  इन  सारी  चीजों  के  बारे  में  प्रशासत
 का  सही  तरीका  ही  अब  तक  सालूम  नहीं  हुआ
 है  t  अखबारों  में  जो  रिपोर्ट  भ्राई  है,  यह
 हिन्दू  की  रिपोर्ट  है,  इससे  स्पष्ट  है

 “A  tense  situation  prevailed  in
 the  town  for  some  time”.
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 फिर  दूसरी  रिपोर्ट:  @—
 “A  ban  order  under  Section  744

 Cr.  P.C.  hag  been  promulgated  in:
 the  town”

 उसके  बाद  भ्रजयार  लिखता  है  :
 “Even  at  thig  stage,  the  police

 failed  to  intervene  effectively”.

 33  brs.
 झखबार  में  यह  भी  झाया  है  :

 “Encouraged  by  this,  the  two
 groups  went  berserk  after  dusk  and
 indulged  in  large-scale  arson  and
 lao’  oF

 wane  का  यह  मंतब्य  है  :
 “This  is  inept  handling  of  the

 situation”.

 इस  सम्बन्ध में  बहुत  सी  बातें  सदन  में
 झा  गई  हैं,  लेकिन  मैं  बहुत  खिनसता  के  साथ
 पूछना  चाहता  हूं---क्या  गृह  मंत्री  को  यह
 पता  है  या  नहीं--कि  क्‍या  यह  झपट  भौर
 कलह  एक  तरफ  सवर्ण  लोगों  का  हरिजनों  से
 था,  भौर  दूसरी  तरफ  सबभें  लोगों  का
 मुसलमान  सम्प्रदाय  से  था  ।  झगर  यह  बात
 ठीक  है  तो  गृह  मंत्री  को  कहना  चाहिए  कि
 यह  केवल  झराजकता  फेलने  का  बंडयंत्र  है  +
 ध्गर  ऐसी  बात  है,  तो  उस  पर  क्या  कार्य-
 माही की  गई  है  ?  इस  तरक  भी  ध्यान
 देना  चाहिए  ?

 हरिजनों  पर  धत्याचार  के  समाचार
 बार-बार  जाते  रहते  हैं  ?  बजाय  इसके  कि
 ऐसी  कोई  चटना  हो,  ौर  कोई  मांग
 की  जाये,  क्री  मोबिदन  सायर  अनशन  करें,
 तब  उस  चटना  की  न्यायिक  जांच  की  जाये,

 क्या  सरकार  कोई  इस  प्रकार  का  श्राषधान

 **Not  recorded.
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 नहीं  कर  सकती  हैं  कि  जहां  कहीं  भी  ऐसी

 बढना  हो,  चाहे  वह  किसी  भी  राज्य  में  हो,
 गयाह  उस  राज्य  में  अन्ना  डी०  एस०  Fo

 सत्तारुटू  हो,  भौर  चाहे  सी०  पी०  एस०  या
 जनता  पार्टी  सत्तारूढ़  हो,  वहां  उसकी
 न्यायिक  जांच  झवश्यभावी  होनी  चाहिए  ।
 मैं  माननीय  प्रधान  मंत्री  से  यह  पूछना  चाहता
 हूं  कि  क्या  सरकार  यह  सिद्धान्त  स्वीकार
 कर  सकती  है  कि  ऐसे  सवालों  पर _ ्याभिक
 जांच  अवश्य  की  जायेगी

 कुछ  लोगों  को  इस  पर  झापत्ति  हो  सकती

 है,  लेकिन  जैसा  कि  मैंने  पहले  भी  कहा  था,
 जब  तक  ऐसे  सयबालों  पर  समरी  ट्रायल  नहीं

 होगी,  तब  तक  हरिजन  और  कमजोर  बर्ग  के

 लोग  मुकदमे  में  कमर्ज.र  ही  रहेंगे  ।  क्‍या

 ऐसा  कानूस  नहीं  बनाया  जा  सकता  है  कि

 जहां  इस  तरह  से  सामूहिक  हत्या  का  प्रयास

 हो,  बहां  समरी  ट्रायल  की  जाये  ?

 क्या  मैं  प्रधान  मंत्री  जी  को  करुणा  का

 झाश्य  ले  सकता  हूं  भौर  यह  भाशा  कर  सकता

 हूं  कि  चह  24  मृत  व्यमितियों  के  परिवारों  को

 प्रधान  मंत्री  के  कोष  से  कुछ  न  कुछ  दे  कर

 सम्पूर्ण  राष्ट्र  के  हरिजनों  को  सॉत्वना  भौर

 संतोष  देंगे  ?

 छोटी-छोडी  धटना  पर  बहुत  बड़ी  बातें

 हो  जाती  हैं!  आपने  सुना  होगा  कि  दिल्‍ली

 के  पास  कंझावला  में  गांव  सभा  #220

 एकड़  जमीन  लडलस  लोगों  के  बीच  बंटने

 बांसी  है,  ओर  जो  हरिजन  इससे  संबंधित.
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 हैं,  उनके  खिलाफ  एक  प्रोटेस्ट  सम्मेलन
 किया  जा  रहा  है  ।  जब  झाज  हरिजन

 बंधुओं  का  भ्रात्म-सम्मान  जग  रहा  है,  भरे
 जब  जनता  सरकार  उनको  भ्रधिकार  देने  जा

 रही  है,  तो  जब  तक  रोकथाम  के  लिए  पहले
 से  कदम  नहीं  उठाये  जायेंगे  तब  तक  हरिजनों

 पक्  प्रत्याचार  बंद  नहीं  हो  सकता  है  |

 मैं  विनयपूर्वक  इन  प्रश्नों  के  उत्तर
 चाहूंगा  ।

 SHRI  Ss.  D.  PATIL:  As  far  as  Ccis-
 tribution  of  lang  is  concerned,  only
 thig  morning  I  contacted  the  Lt.  Gov-
 ernor  and  requested  him  to  give  pro-
 per  attention  to  that  problem,  which
 is  very  sensitive.  Ag  far  as  the  death
 toll  ig  concerned,  it  is  only  i2  ag  far
 ag  the  authentic  information  of  the
 Government  is  concerned.  (Iinter-
 ruptions).  Regarding  burning  of  huts,
 only  200  huts  have  been  burnt.  not

 200  huts  were  burnt,  not  500.

 AN  HON.  MEMBER:  Only  2007

 MR.  SPEAKER:  Sometimes  you  in-
 vite  trouble  by  using  wrong  expres-
 sions,

 SHRI  8.  D.  PATIL:  I  am  _  sorry.
 200  huts  were  burnit,  not  500.

 थमो  सलो  राम  बागड़ी  :  झध्यक्ष  महोदय,
 मैं  नियक  376  के  अ-्तगेत  एक  श्रौचित्य  का
 अश्न  उठाना  चाहता  हूं  ।

 MR.  SPEAKER:  The  House  stands
 adjourned  till  2  P.M.  for  lunch,
 13.05  hrs.

 The  Lok  Sabha  adjourned  for  lunch
 till  Fourteen  of  the  clock.
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 The  Lok  Sabha  reassembied,  after
 Lunch,  at  six  minutes  past  Fourteen
 of  the  Colek

 (Mr.  Derury-Srzaxen  in  the  Chair]

 STATEMENT  RE.:  IMPORT  POLICY

 MR.  DEPUTY-SPEAKER:  Mr.
 Mohan  Dharia.

 THE  MINISTER  OF  COMMERCE,
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  Sir,  thig  statement  rung  ६09
 more  than  six  pages.  May  I,  with
 yeur  permission,  lay  it  on  the  Table
 of  the  House?

 MR.  DEPUTY-SPEAKER:  Yes.
 However,  a  couple  of  Members  wan-
 ted  some  clarifications.

 SHRI  MOHAN  DHARIA:  Sir,  i
 lay  the  Statement  regarding  the  Im-
 port  Policy  for  ‘1978-79  on  the  Tabie
 of  the  House.

 Statement
 While  placing  on  the  Table  of  the

 House  on  the  3rd  April  ‘1978,  she
 Foreign  Trade  policy  for  ‘1978-79,  I
 had  stated  that  the  Committee  under
 the  Chairmanship  of  Secretary  (Tech-
 nical  Development)  would  receive
 during  the  period  April—June  978
 suggestions  and  representationg  made
 in  regard  to  the  new  policy  and  make
 its  recommendations  to  Government,
 on  the  basis  of  which  modifications
 could  be  made.  A  wide  cross  section
 of  persons  in  industry  and  trade,  in-
 cluding  the  principal  Chambers  of
 Commerce  and  Industry  and  other  As-
 sociations  availeq  of  this  opportunity.
 The  Review  Committee  hag  already
 completed  the  bulk  of  its  work  and
 would  by  the  end  of  this  month  be  dis-
 posing  of  all  requests  and  sugges-
 tions  made  upto  the  middie  of  July,
 1978.

 2.  After  consideritig  the  recomren-
 dations  made  by  the  Review  Commit-
 tee  in  the  above  manner,  it  has  been

 Import  Policy  X80.  -  p04

 Gecided  to  issue  a  Public  Notiva  to-

 Table  af  the  House  copies  of  tlus
 Public  Notice.  As  sd0n  ag  the  Com-
 mittee  has  completed  its  work,  an-
 other  Public  Notice  will  be  issued,
 covering  amendments  to  the  existing
 policy  in  the  nature  of  inter-s¢  ad-
 justments  among  the  banned,  restric-
 ted  and  other  lists  of  items  included
 in  the  Import  Policy.

 3.  For  the  benefit  of  the  House,  I
 wish  to  summarise  hereunder  the
 principal  contents  of  the  Public  No-
 tice  being  issued  today:—

 ACTUAL  USERS:

 (i)  The  definition  of  “spares”  and
 “components”  has  been  enlarged  to
 include  accessories  and  attachments

 ii)  The  policy  does  not  permit
 the  import  of  “consumables”  by  in-
 dustrial  users  under  Open  Genersi
 Licence.  To  give  them  relief  in  this
 regerd,  an  addition  to  the  automa-
 tic  licences  granted  to  them  wouid
 be  made  to  the  extent  of  0  per.  cent
 of  the  value  of  such  licences,  to  en-
 able  them  to  import  the  consum-
 ables  needed  by  them

 (iti)  There  are  industries  which
 are  still  passing  through  the  phased
 development  programme  in  our
 country.  Suitable  provision  had
 eon  made  in  the  earlier  policy  to
 take  care  of  such  programme,  but
 the  connected  procedures  were  lHke-
 ly  to  result  in  difficulties  and  de-
 lays  especially  at  the  time  of  Cus-
 toms  clearance.  This  has  been  ru-
 tionalised  in  the  new  approach  con-
 tained  in  the.  Public  Notice.

 While  doing  so,  the  number  of  in-
 Guatries.included  in  the  Met  hag  been
 reviewed  and  reduced  as  far  a3
 possible.  core
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 (iv)  In  the  case-of  small  tools  and
 measuring  instruments,  the

 “policy  did  not  earlier  permit  indus-
 teal  users  to  use  their  automatic
 livenceg.  to.  import,  within  _lirnits,

 has  been  liberalised,  having  due  re-
 gard  to  the  present  status  of  Indian
 industry.  (A  similar  facility  has
 been  extended  to  exporters  af  en-
 gineering  goods  egainst  their  rep-
 lenishment  licences).

 (v)  Items  included  in  the  restric-
 ted  list  could  not  be  imported  as
 “permissible”  spares  in  the  earlier
 policy,  that  i,  to  say  under  Open
 General  Licence,  by  the  concerned
 Actual  Users.  Thig  has  been  now
 provided.

 The  demand  for  ball,  roller  and
 other  bearinge  of  internal  diameter
 of  ३0  mm  to  50  mm  is  more  than
 what  can  be  supplied  by  indigenous
 producers.  Hence  all  such  items  of
 and  above  10  mm  diameter  have
 been  placed  in  the  restricted  list.

 (vi)  Various  types  of  capital  goods
 have  been  allowed  for  import  under
 Open  General  Licence.  Their  com-
 ponents  could  also  be  imported  by
 these,  who  are  in  a  position  either
 to  assemble  them  or  even  make  o
 modest  contribution  to  their  Indian
 manufacture;  savings  in  packing
 and  freight  can  also  be  had  there-
 by.  This  enabling  provision  has
 been  made  fully  clear  in  the  amend-
 ment  now  made  to  the  relevant
 entry  No.  497.

 {vii)  Various  amendments  have
 been  made  to  permit  easier  flow  of
 components  ang  materialg  required
 by  electronic  industrial  units,  s0  as

 “te  give  a  boost  to  their  indigenous
 production  and  also  exports.  This

 ‘has  been  done  by  identifying  speci-
 fic  componerits,  which  are  made  in-
 digenously  and  leaving  the  rest  for
 import  under  Open  General  Licence
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 (vili)  Among  the  items  under  Open
 General  Licence,  X-ray  films  and
 other  photographic  films,  of  the  type
 that  are  not  being  made  indigenous-
 ly  have  bean  now  allowed  for  im-
 port  by  all  persons.  The  earlier
 provision  limiting  this  facilty  to
 Actual  Users  created  difficulties  to
 professionals  and  hospitals  in  get-
 ting  their  requirements,

 (ix)  The  crude  drugs  required  to
 be  imported  for  Unani  and  Ayur-
 vedic  purposes  have  been  enumera-
 ted,  to  make  their  imports  more
 convenient  at  the  time  of  Customs
 clearance.

 (x)  The  list  of  family  planning
 items  allowed  for  import  under
 Open  General  Licence  hag  been  cn-
 larged  to  include  al  litems  as  have
 been  approved  by  the  Drugs  Con-
 troller,  but  are  not  produced  indi-
 genously.
 (xi)  Small  scale  industries  requir-

 ring  automatic  licences  for  value
 less  than  Rs.  50,000/-  gre  granted
 such  licenceg  on  a  “repeat”  basis.  It
 has  been  decided  that  in  such  cases
 there  need  be  no  sub-division  o¢  the
 total  value  among  iron  and  _  steel
 items,  non-iron  and  steel  items  and
 spares.  They  can  utilise  the  licen-
 ces  as  bes,  as  they  like,  for  maia-
 taining  their  registered  industria
 activities.

 REGISTERED  EXPORTERS:
 (i)  Exports  of  spares  and  Compa

 nent,  of  Machine  Tools,  Internal
 Combustion  Engines,  Pumps  and
 Compressors,  Industrial  Machinery,
 Motor  Vehicles  and  Automobile
 Ancillaries,  and  Railway  Equip- ments  will  be  eligible  to  import  re-
 plenishment  at  the  same  rate  ag  that
 applicable  to  the  respective  parent
 product.

 (ii)  Certain  export  products  had
 been  omitted  for  import  replenish.
 ment  purposes  in  the  earlier  policy.
 A  closer  examination  justified  their
 restoration,  including  adjustments  in
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 the  rates  already  announced  in  some
 cases,

 Both  the  above  provisions  will  be
 applicable  to  the  exports  made  from
 ist  April,  978  onwards.

 I  would  like  to  add  that  the  list
 of  export  products  qualifying  for
 import  replenishment  is  open  to
 additions  and  alterationg  in  the

 course  of  the  year,  depending  upon
 the  progress  made  in  our  export
 etforts  एहेड-घनएांड  our  industrial  deve-
 lopment.

 (iii)  Appropriate
 ducts  have  been  made  eligible  for  the
 import  of  wool  waste  and  synthetic
 waste  as  well.

 (iv)  The  list  of  items  included
 in  the  Appendix  26  to  the  policy  is
 not  available  to  the  Export  Houses
 for  the  utilisation  of  their  addi
 tional  licences.  It  has  been  reviewed
 several  items  have  been  deleted  and
 a  few  items  added.

 (v)  In  view  of  the  practical
 difficulties  in  the  operation  of  the
 scheme  and  the  price  to  be  paid  for

 ic  =  purch:  ,  the  limit  of
 Rs.  4  lakh  per  item  in  the  Restricted
 List  applicable  to  Export  Houses.
 for  utilisation  of  their  aditional  lic-
 cences,  has  been  raised  to  Rs.  2  lakhs.

 un

 4.  There  are  a  few  other  matters

 woollen  pro-
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 trial  Development,  will  Gnalisc  its
 report  shortly,  on  the  basis  of  Gov-
 ernment’s  Textile.  Policy.  In  the
 meantime,  it  has  been  decided  ‘to
 permit  the  eligible  Actual  Users  to
 register  with  the  State  Tradmg
 Corporation  of  India  Limited,  their
 requirements  of  Polyester  Filament
 Yarn  for  one  more  quarter.

 (iti)  A  review  has  been  undeztak-
 en  of  the  scheme  of  Advance  (in-
 cluding  Imprest)  licences  with  or
 without  duty  exemption  benefits,  so
 as  to  facilitate  our  export  produc-
 tion  efforts.  It  will  be  brought  into
 operation  soon.

 Civ)  Imports  of  second-hand  ma-
 chinery  have  posed  problems  at
 all  times.  After  satisfactory  veri-
 fication  of  the  nature  of  the  items  and
 their  residual  life,  it  is  no  doubt  de-
 sirable  to  permit  their  import,  how-
 ever,  caution  ig  required  in  judging
 individual  cases.  A  Committee,
 under  the  Chairmanship  of  the
 Secretary,  Technical  Developarent,
 48  making  g  study  of  the  subj-ct  to
 Jay  down  appropriate  guidelines.

 (२४)  On  the  basis  of  the  represen-
 tations  received,  it  has  been  decit-
 ed  that  the  offices  of  the  Chict  Con-
 troller  of  Imports  and  Exports  loca-
 ted  at  Rajkot,  Visakhapatnam,  and
 Pondicherry  will  continue  to  func-
 tion  as  before  during  ‘1978-79,  on  the
 understanding  that  they  will  ce
 closed  down  thereafter  unless  there
 ig  a  substantial  increage  in  the  im-
 port/export  activities  handled
 through  them  in  the  current  year.

 relating  to  our  foreign  trade  of
 which  I  would  like  to  inform  the
 House  :—

 (i)  The  scheme  for  the  export  of
 Gold  Jewellery  against  replenish-
 ment  of  their  gold  content  has  been
 finalised  and  will  be  brought  into

 5.  With  the  amendments  thus  made
 to  the  Policy,  on  the  basig  of  the  re-

 force  shortly.  This  will,  I  hope,  go  commendations  made  by  the  Review
 a  long  way  to  increase  our  export  Committee  headed  by  Secretary,  Tech-
 earnings  and  provide  jobs  for  thou-  nical  Development,  our  Foreign
 sands  of  our  Goldsmiths  and  Skilled  Trade  Policy  has  been  further  re-
 artisans.  orlented  and  simplified.  These  mea-

 sures  are  based  on  varioug  recom.
 mendations  and  exercises  made  by  the
 Ministry  and  I  am  sure  the  new  For-
 eign  Trade  Policy  alongwith  these

 (ii)  In  the  ९0886  of  Man-z.ade
 Fibres  and  Filament  Yarn,  the  Com-
 mittee  headed  by  Secretary,  .Indus-
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 amendment,  will  provide  a  stable
 base  for  the  future.  I  would  like  (६०
 utilise  this  opportunity  to  express  the
 appreciations  ‘of  the  Government  for
 prompt  work  done  by  the  Committee.

 MR.  DEPUTY-SPEAKER:  Now
 Mr.  Sudheeran.

 SHRI  द  M.  SUDHEERAN  (Allep-
 pey):  The  Minister  has  now  placed
 before  the  House  the  Import  Policy;
 and  I  would  like  to  seek  a  clarifica-
 tion  from  him.  When  commodities
 are  available  and  they  are  surplus  in
 our  own  country,  is  it  fair  on  the
 part  of  the  Government  to  import
 those  items?  (Interruptions).  I  would
 like  to  point  ott  one  important  mat-
 ter,  as  far  as  Kerala  is  concerned.

 MR.  DEPUTY-SPEAKER:  You  can
 only  ask  for  clarifications.

 SHRI  द  M.  SUDHEERAN;:  I  am
 coming  to  the  question.  The  recent
 decision  of  the  Union  Government  to
 import  natural  rubber,  has  created  a
 scare  in  Kerala,  because  Kerala  con-
 tributes  94  per  cent  of  the  total  pro-
 duction  of  natural  rubber.  More  than
 3  lakhs  of  peopie  are  involved  in  it.
 Majority  of  rubber-growers  are  very
 smal]  holders.  Because  of  the  rainy
 season,  less  tapping  ig  taking  place  in
 Kerala.  So,  there  was  a  little  bit  of
 rise  in  prices.  But  it  is  purely  a  tem-
 porary  phenomenon.  How  can  Gov-
 ernment  take  a  decision,  based  on  a
 temporary  phenomenon!  If  Govern-
 ment  decided  to  import  rubber,  natu-
 rally  it  will  take  3  to  4  months  to
 implement  the  decision.  By  that  time,
 the  rainly  season  will  be  over,  and
 the  country  will  be  self-sufficient  in
 rubber,

 We  are  told—and  it  is  a  fact—-that
 within  3  to  4  months  there  will  be
 an  abundance  of  rubber,  and  that  we
 will  be  surplus  in  it.  This  reported
 decision  of  the  Union  Government  is
 really  meant  to  help  big  industrial
 houses  engaged  in  the  rubber  indus-
 try.  The  price  of  rubber  has  fallen

 terribly  in  the  country.  Yesterday,.
 the  Kerala  Assembly  hag  unanimous-.
 ly  passed  a  resolution  urging  upon.
 the  Union  Government  to  revoke  and
 reconsider  its  decision  to  import  na-
 tural  rubber.  On  behalf  of  the  poor
 People  who  have  been  engaged  in.
 rubber  plantations  viz.,  small  holders,
 I  would  appeal  to  the  hon.  Minister
 to  reconsider  anq  revoke  the  policy:
 of  importing  natural  rubber  into  the
 country.

 SHRI  VAYALAR  RAVI  (Chirayin-.
 kil):  I  am  seeking  a  clarification  from.
 the  hon.  Minister  because  he  has  plac-
 ed  the  Import  Policy  onthe  Table.  Ac-
 cording  to  Press  reports—and  reliable
 reports—the  trade  deficit  may  go  up
 to  Rs.  200  crores  this  year.  If  s0,
 what  is  the  policy  of  the  Government.
 regarding  the  import  o¢  agricultural
 ckommodities  which  are  available  in.
 the  country  itself?  It  ig  a  very  basic
 question.  Moreover,  the  internation-
 al  price  of  this  agricultural  commo-
 dity,  viz.,  rubber  is  Rs.  900/-  to  Rs.
 1,000/-.  The  total  cost,  including:
 other  duties  when  it  reaches  India,
 will  be  Rs.  1200/-.  Then  there  is  70
 benefit  by  the  import  of  rubber,  if
 you  consider  the  price  prevailing  in.
 the  international  market.  All  these
 factors  have  to  be  taken  into  account
 when  you  consider  the  import  policy.
 Do  the  Government  have  any  policy
 in  the  matter?  Basically,  the  import:
 is  for  fulfilling  the  gap  of  deficit  in-
 the  commodity  whereas  if  you  pay
 increased  price  for  the  local  rubber  the-
 benefit  goes  to  the  ordinary  farmers,
 Shri  Sudheeran  hag  elaborately  ex-
 plained  the  situation.  95  per  cent  of:
 the  rubber  is  produced  in  Kerala.
 Now  there  is  a  temporary  deficit  be-.
 cause  of  the  rainy  season  as  tapping
 is  very  much  leszg  during  the  mon-
 soon.  As  soon  as  the  monsoon  is  over.
 and  the  production  is  in  full  swing
 according  to  the  present  estimates, the  production  will  be  about  1,65,000°
 tonnes  which  will  actually  create  a-
 surplus,  after  meeting  the  require« ments  of  the  country.  In  that  back-.
 ground,  is  it  the  policy  of  the  Gov-.
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 ernment  to  work  against  the  interests
 of  the  small  farmers,  whose  number
 is  2.83  lakhs,  gnd  ३.5  lakhs  of  work-
 ers,  by  allowing  the  import  of  natu-
 ral  rubber  from  abroad,  which  costs

 almost  the  same  here?
 SHRI  MOHAN  DHARIA:  I  do  ap-

 preciate  the  concern  of  the  hon.  Mem-
 bers.  I  hope  the  hon.  Members  may
 be  aware  of  the  measures  taken  by
 me  90  that....

 SHRI  VAYALAR  RAVI:  We  are
 grateful  to  you  for  that,

 SHRI  MOHAN  DHARIA:....  so
 that  due  protection  could  be  given  to
 the  producers.  It  is  the  policy  of  the
 Government  to  see  that  the  producers
 of  all  commodities,  including  planta-

 -tions,  get  a  remunerative  price.  To
 that  extent,  there  ig  no  question  of
 diluting  that  policy.

 It  so  happened  that  the  prices,
 which  were  at  the  level  of  Rs.  750  to
 800,  started  firming  up.  Even  when
 they  went  to  Rs.  1,000  or  even  Rs.
 ,I00  we  did  not  take  any  decision.
 But  when  they  crossed  Rs,  1,200,  na-
 turally  we  felt  that  some  action  was
 called  for.  Because,  it  affected  seve-
 ral  industrial  units  manufacturing  dif-
 ferent  varities  of  rubber.  It  is  wrong
 to  say  that  we  acted  because  of  pres-
 sure  from  monopoly  houses.  There
 are  50  many  small  units,  particularly
 in  Punjab,  Haryana,  Gujarat,  Maha-
 rashtra,  Bengal,  and  in  fact  all  over
 the  country  and  they  have  been  affec-
 ted.  Therefore,  Government  had  to
 take  a  decision  to  import  rubber  to
 the  tune  of  Rs.  15,000,  tonnes.

 However,  I  would  like  to  assure
 my  hon.  friends  that  I  am  prepared  to
 have  discussions  with  them,  or  the
 Chief  Minister  of  Kerala,  or  other
 dlinisters  or  officers,  and  if  the  prices
 could  be  immediately  brought  aown,
 even  though  the  decision  hag  been
 taken  to  import  rubber,  if  the  prices
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 are  immediately  slished—I  do  not  say.
 they  should  be  brought  down  to  below
 Rs.  800,  but  at  least  they  must  come
 down—then  I  am  prepared  to  revise
 my  decision,  so  that  while  our  produ-
 cers  get  a  remunetrative  price,  the  in-
 dustriea  are  also  run.

 SHR]  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  How  does  the  price
 of  imported  rubber  compare  with  the
 local  price  that  was  prevalent  two
 months  ago?

 SHRI  MOHAN  DHARIA:  We  have
 to  look  at  the  economoic  situation.
 While  the  Government  has  to  take
 care  of  the  producers  or  growers,
 simulaneously,  they  have  to  take  care

 of  the  industries  where  thousands  of
 people  are  employed.  Naturally,  the
 Government  have  to  take  a  balanced
 view  of  the  whole  question.

 AN  HON.  MEMBER:  What  about
 the  consumers?

 SHRI  MOHAN  DHARIA:  Of  course,
 the  consumers  also.  Under  these  cir-
 cumstances,  I  would  request  my
 friends  from  Kerala  State,  let  them
 take  appropriate  measures  50  that  the
 existing  prices  are  immediately
 brought  down.  I¢  there  are  any  po-
 wers  in  my  hands  which  they  want
 me  to  exercise,  I  am  prepared  to  be
 with  them,  to  co-operate  with  them;
 there  is  no  difficulty.  But  the  prices
 must  come  down.  If  they  come  down,
 the  Government  will  be  prepared  to
 revise  the  decision.  Otherwise,  Gov-
 ernment  will  be  forced  to  import  rub-

 .

 SHRI  पर.  M.  SUDHEERAN:  The
 Minister  is  under  a  wrong  impression.

 MR.  DEPUTY-SPEAKER  You
 cannot  have  a  discussion.  Even  the
 clarification  was  allowed  as  a  special
 case
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 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  #  £PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  With
 your  permission,  Sir,  I  rise  to  an-
 nounce  that  Government  Business  in
 this  House  during  the  week  com-
 miencing  the  3Ist  July,  1978,  will
 consist  of:—

 qa)  Consideration  of  any  item  of
 Government  Business  carried  over
 from  the  List  of  Business  for  today.

 (2)  Consideration  and  passing  of
 the  following  Bills:—

 (a)  The  Water  (Prevention
 and  Control  of  Pollution)  Amend-
 ment  Bill,  ‘1978.

 (b)  The  Britannia  Engineering
 Company  Limited  (Mokameh
 Unit)  and  the  Arthur  Butler  and
 Company  (Muzafarpore)  Limited
 (Acquisition  and  Transfer  of  Un-
 dertakings)  Bill,  1978,

 (c)  The  Suppression  of  Immo-
 ral  Traffic  in  Women  and  Girls
 (Amendment)  Bill,  1978.

 3  addition,  it  ig  also  proposed  to
 -Jovide:  oe

 (a)  Further  discussion  on  the  Mo-
 tion  moved  by  Shri  Kanwarlal
 Gupta  regarding  student  unrest  at
 4  p.m.  on  Monday,  the  3lst  July,
 1978,

 b)  Discussion  on  the  Motion  by
 Shri  Vasant  Sathe  and  others  re-
 garding  Language  Policy  from  2
 p.m.  to  8  pin.  on  Tuesday,  the  Ist
 August,  1978,

 (९)  Discussion  on  the  Motion  by
 Shri  Shyamnandan  Mishra  regard
 ing  Shah  Commission  Report,  on
 Thursday,  the  Srd  August,  1978
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 SHRI  #.  VENKATASUBBATAH
 (Nandyal):  Witle  these  items  were-
 dicussed  and  finalised  in  the  Business
 Advisory  Committee,  I  raised  the:
 point  of  Shri  Vasant  Sathe’s  resolu-
 tion....

 MR.  DEPUTY-SPEAKER:  It  has
 been  included.

 SHRI  P.  VENKATASUBBAIAH:  It
 is  a  different  motion  under  rule  384
 in  regarq  to  the  exchange  of  letters
 between  the  Prime  Minister  and  the
 ex-Home  Minister.  The  hon,  Speaker:
 was  pleased  to  say  that  this  matter:
 also  would  be  taken  into  considera-.
 tion.  4  would  like  to  know  from  the:
 hon.  Minister  of  Parliamentary  Af-
 fairs  whether  any  time  is  going  to  be
 allotted  to  this  motion,  if  so,  what

 is  the  time  allotted  and  when  this  is
 going  to  be  taken  up.

 PROF.  P.  (७.  MAVALANKAR.:
 (Gandhinagar):  I  must  respectfully
 but  very  strongly  make  this  point  at
 the  beginning  that  the  hon.  Minister
 of  Parliamentary  Affairs  is  not  ho-
 nouring  his  word.  Last  week,  on
 Friday,  when  I  requested  him  about
 the  Anti-Defection  Bill,  he  said  he
 would  do  it  as  early  as  possible
 next  week,  but  he  has  not  mentioned  in
 his  statement  today  at  all  whether
 the  introduction  of  the  Bill  is  coming
 or  not.  I  hope  he  does  not  go  on  tel-.
 ling  us  like  thig  next  week,  next
 week.  The  whole  session  is  only  for
 six  weeks,  He  has  promised,  but  he
 hag  not  done  it.  At  least  he  should.
 have  promised  us  today  that  Govern-
 ment  would  introduce  the  Bill  next
 week  for  discussion  and  passing.

 My  main  submission  today  is  on  a
 different  topic.  I  am  surprise  to  find...

 SHRI  VAYALAR  RAVI  (Chirayin-.
 kil):  Defection  has  still  to  be  comp-
 leted.



 31S  ‘B.OR.

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry):  He  is  a  roaming  Member,

 -a  defecting  Member.

 MR.  DEPUTY-SPEAKER:  You
 ‘cannot  be  a  mobile  Member.

 PROP.  P.  G.  MAVALANKAR:  I  am
 surprised  to  find  that  the  statement

 ‘of  Government  business  for  next  week
 does  not  include  an  important  policy

 -statement  from  his  colleague,  the  Mi-
 nister  of  Petroleum  and  _  Fertilisers,
 Bahugunaji.  Last  Sunday  in  Ahme-
 dabad,  my  home  city  and  constituen-
 cy,  a  “Convention  on  Bombay-High  and
 Gujarat”  was  held  under  the  auspi-

 ‘ces  of  an  institute  called  Public  Opi-
 -nion  Forum,  and  the  Minister  of  In-
 -dustries  of  the  Gujarat  Government
 -attended  the  Convention  as  the  Chief
 -Guest.  I  was  participating  in  that
 myself  and  I  even  made  a  speech  there.
 We  passed  a  resoulution.  That  I  am
 not  going  to  read  out  today.  My  only
 point  is  that  that  Convention  with  re-
 gard  to  Bombay-High  said  this,  and  I
 am  quoting  from  the  message  of  the

 ‘Chief  Minister  of  Gujarat.

 MR.  DEPUTY-SPEAKER:  No  quo-
 tation.

 PROF.  P.  G.  MAVALANKAR:  It
 is  only  a  short  one.  Here  !s  what  it
 -said.

 “We  have  been  assured  by  the
 ‘Government  of  India  at  the  highest
 level  that  Bombay  High/Bassein  as-
 sociated  and  natural  gas  will  he

 piped  to  a  point  in  Gujarat  and
 preliminary  work  in  this  direction
 has  been  completed.  Feasibility  re-

 ports  for  the  pipeline  are  under  sub-
 mission  to  the  Government  of  India.
 Government  of  Gujarat  proposes  to
 ensure  that  landfall  for  this  pipeline
 is  in  Gujarat  and  in  foreseeable  fu-
 ture,  it  is  linked  with  a  gas  grid  in
 Gujarat  so  as  to  sustain  and  stimu-
 late  integrated  development.”

 Today's  Financial  Express  says....

 ‘MR.  DEPUTY-SPEAKER:  No,  no.
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 PROF,  ग,  G.  MAVALANKAR:  I  will
 Guish  in  half  a  minute.

 MR,  DEPUTY-SPEAKER:.  You  can
 only  make  a  submission  in  regard  to
 next  week’s  business.

 PROF.  P,  G.  MAVALANKAR:  I  wil
 not  take  more  time.  It  says:

 “The  Gujarat  Government  has
 written  to  the  Union  Petroleum  Mi-
 nistry  to  complete  the  construction
 of  the  gas  pipeline  from  Bombay
 High-Bassein  fields  to  a  shore-point
 in  Gujarat  on  schedule  by  the  middle
 of  next  year.”

 All  I  wanted  to  say  is  that  the  people
 of  Gujarat  are  deeply  concerned  about
 the  year-long  and  even  more  delay  and
 hesitation  on  the  part  of  ONGC  and
 Government  of  India  regarding  the
 supply  of  Bombay  High  gas—natural
 and  associated—to  Gujarat  in  the  sti-
 pulated  time  of  May-June,  1979,  7
 want  the  Minister  of  Parliamentary
 Affairs  to  tell  his  colleague  to  come
 forward  with  a  statement  on  this  in
 the  next  week  as  part  of  Government
 business.

 sit  द ि  तिवारी  (खातीलाबाद)  :

 उपाध्यल  महोदव,  यह  जो  कार्यसूची  अभी,
 माननीय  मंत्री  जी  ने  पढ़ी  है,  मुल  बहा  प्राश्चय

 हुभा  कि  एक  महत्वपूर्ण  विषम  पर  चर्चा  का

 उसमें  कोई  जिक्र  नहीं  है  ।  हमारी  शिक्षण

 संस्थाशों  झौर  विश्वविद्यालयों  का  मामला

 बहुत  महत्वपूर्ण  है  ।  जवाहरलाल  नेहरू
 विश्वविद्यालय  के  उपकुलपति  के  सम्बन्ध  में

 वाद-विवाद  छिड़ा  हुआ  है  ।  उस
 के  कुलपति  हमारे  प्रघान  मंत्री  जी  हैं।  उसकी

 जांच  हुई  शर  जांच  कै  झाधार  पर  उस  विश्व-

 विद्यालय  के  उपकुलपति  से  इस्तीफा  देने  को

 कहा  मया  t  उन्होंने  शमी  तक  इस्तीफा  नहीं
 दिया  ।  ह | अ  उनसे  निवेदन  किया  जा  रहा  है
 कि  वे  अ्पते पद  पर  बने  रहें  io  उतके  इस्तीफा  देन
 भौरग  देते  क ेकारण  विश्वविद्यालय  में  ्क  प्ण्य-
 द्स्था  फैसी  हुई  है।  इसी  तरह  से  उत्तर  प्रदेश
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 के  तमाम  विधालयों  झौर'  विश्वविद्यालयों  में
 काफी  एक्सरसाइज  बुक्स  नहीं  मिल  रही  हैं

 इससे  वहाँ  संकट  है  1  इसलिए  मेरा  निवेदन
 है  कि  माननीय  शिक्षा  मंत्री  जी  को  इन
 तथ्यों  के  सम्बन्ध  में  झौर  सरकार  की  नीति
 के  सम्बन्ध  में  एक  वक्‍तव्य  देना  चाहिए  ।

 दूसरे  उत्तर  प्रदेश,  राजस्थान,  असम  भौर
 बहार  में  बाड़  से  बहुत  बड़ी  हानि  हुई  हैं।
 उत्तर  प्रदेश  में  एक  मेरे  जिले  बस्ती  में,  लाख
 लोग  बाढ़  से  प्रभावित  हुए  हैं  शर  पूरे  उत्तर
 अदेश  में  दस  हजार  गांव  इस  बाढ़  से  प्रभावित
 हुए  हैं  7  उत्तर  प्रदेश  के  मुख्य  मंत्री  ने  4
 करोड़  रुपये  का  अनुदान  केन्द्रीय  सरकार  से
 मांगा  है।  वहां  करोड़ों  को  तादाद  में  सकान
 गिर  ग  हैं  शीर  फसल  नष्ट  हो  गयी  है  t
 इस  पूरी  स्थिति  के  सम्बन्ध  में  कृषि  और
 सिंचाई  मंत्री  की  तरफ  से  एक  बयान  होना
 चाहिए  शौर  इस  सदन  में  इस  की  चर्चा  होनी
 चाहिए  क्योंकि  यह  अविलम्बनीय  लोक
 महत्व  का  विषय  है  ।

 SHRI  SOMNATH  CHATTERJEE
 qJadavpur):  What  about  the  Consti-
 fution  Amendment  Bill?

 MR.  DEPUTY-SPEAKER:  You  must
 write  in  auvance  if  you  want  to  raise
 something.

 SHRI  RAVINDRA  VARMA:  Mr.  De-
 puty-Speaker,  Sir,  my  only  answer
 to  my  hon.  friend  opposite,  Mr.  Ven-
 ketsubbiah,  who  raised  the  question
 about  time  for  discussing  a  motion  of
 Mr.  Sathe,  is  that  the  Business  Advi-
 sory  Committee’s  decision  in  this  re-
 gard  was  that  the  question  may  be
 ‘considered  some  time  later.  There  was
 no  decision  in  the  Business  Advisory
 Committee  that  the  discussion  should
 take  place  during  this  week.

 Secondly,  my  hon.  friend,  Mr.  Mava
 lankar,  is  as  regular  on  Fridays  as
 any  person  who  is  true  in  his  faith
 should  be;  any  one  of  the  faithful
 should  be.  He  does  not  allow  any
 Friday  to  pass,  therefore,  without  hav
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 ing  his  say.  (Interruptions)  I  was  not
 more  specific  because  I  wanted  to  be
 secular.

 He  referred  to  the  Anti-Defection
 Bil.  I  did  not  say  categorically  last
 time  that  it  will  be  introduced  this
 week.  I  only  said  “as  early  as  possi-
 ble,  if  it  is  possible  the  next  week”.
 Therefore,  I  do  not  think,  his  remark
 that  I  have  not  honoured  my  word,
 was  quite  warranted.  But  anything
 that  comes  from  a  good  friend  like
 Mr  Mavalankar  ig  always  taken  as  a
 compliment.  I  do  not,  therefore,  take
 umbrage  at  what  he  said.

 Then  he  referred  to  the  concern  of
 the  people  of  Gujarat.  He  said:  “All
 I  wanted  to  say  is  that  the  people  of
 Gujarat  are  deeply  concerned...”Sv, I  thought,  he  would  stop  with  the  sen-
 tence,  ४  All  that  I  wanted  to  say”.  But
 he  went  on  and  added  another  sentence
 too,  in  which  he  asked  me  to  convey
 his  suggestion  to  my  distinguished  col-
 league,  the  Minister  of  Petroleum  and
 Chemicals.  I  shall  do  so.

 Then,  my  hon.  friend,  Shri  Brij
 Bhushan  Tiwary.  He  was  very  much
 concerned  about  the  condition  in  uni-
 versities.  He  was  not  here  perhaps
 during  the  latter  part  of  my  statement.
 If  he  were  present  here,  he  would  have
 noticed  “Further  discussion  on  the
 motion  moved  by  Shri  Kanwar  Lal
 Gupta  on  student  unrest.”  Then,  I
 went  on  to  (b)  and  (c).  Perhaps,  he
 entered  the  House  after  (a)  was  over.
 Otherwise,  he  would  have  heard  that
 there  is  to  be  a  discussion  on  student
 unrest,

 MR.  DEPUTY-SPEAKER:  He  had
 given  notice  before  he  heard  you.

 SHRI  RAVINDRA  VARMA:  I  can
 only  say  then  that  his  anticipation  led
 to  an  abortion!

 On  the  question  of  floods,  the  hon.
 Member  suggested  that  a  statement
 should  be  made.  I  shall  convey  his
 suggestion  to  my  colleague,  Mr.  Bar-
 nala.



 2T9  Bills  Introduced

 14.27  hrs.

 BRITANNIA  ENGINEERING  COM-
 PANY  LIMITED  (MOKAMEH

 UNIT)  AND  THE  ARTHUR  BUT-

 LER  AND  COMPANY  (MUZAFFAR-

 PORE)  LIMITED  (ACQUISITION
 AND  TRANSFER  OF  UNDERTAK-

 ING)  BILL.*

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY

 (SHRIMATI  ABHA  MAITI):  I  beg  to
 move  for  leave  to  introduce  a  Bill  to

 provide  for  the  acquisition  and  trans-
 fer  of  the  right,  title  and  interest  of
 the  undertakings  of  Britannia  Engi-
 neering  Company  in  relation  to  the
 Mokameh  unit  owned  by  it  and  the

 right,  title  and  interest  of  Arthur  But-
 ler  and  Company  in  relation  to  the

 undertakings  owned  by  it,  with  a  view
 to  ensuring  the  continued  manufac-
 ture  of  railway  wagons  and  other  goods
 essential  to  the  needs  of  the  country
 in  general  and  the  Railways  in  parti-
 cular,  and  for  matters  connected  there-
 with  or  incidental  thereto.

 MR.  DEPUTY-SPEAKER:  The  ques-

 tion  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  the  acqui-

 sition  and  transfer  of  the  right,  title
 and  interest  of  the  undertakings  of
 Britannia  Engineering  Company  in
 relation  to  the  Mokameh  unit  owned

 by  it  and  the  right,  title  and  inter-
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 est  of  Arthur  Butler  and  Com
 relation  fo  the  undertakings
 by  it,  with  a  view  to  ensuring
 continued  manufacture  of
 wagons  and.  other  goods  essen!

 the  needs  of  the  country  in  gener
 and  the  Railways  in  particular,
 for  matters  connected  therewith
 incidental  thereto.”

 The  motion  was  adopted.

 SHRIMATI  ABHA  MAITI:  I  intr
 duce+  the  Bill.

 4.29  hrs.

 SUPPRESSION  OF  IMMORAL
 *

 FFIC  IN  WOMEN  AND
 (AMENDMENT)  Bill*

 SOCIAL  WELFARE  AND  CULTUI
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  I  beg  to  move  for  leave
 introduce  a  Bil]  to  amend  the  Sup-

 and  Girls  Act,  1956.  7

 MR.  DEPUTY-SPEAKER:  ‘The

 =

 question  is:

 ee  Cok
 te “That  leave  be  granted  to  intro-

 duce  a  Bill  to  amend  the  Suppres-
 sion  of  Immoral  Traffic  in  Women  »

 and  Girls  Act,  1956.”
 a

 The  motion  was  adopted.  :
 :

 DR.  PRATAP  CHANDRA  CHUN-  |
 DER:  I  introduce  the  Bill.  4

 :

 Published  in  Gazetted  of  India  Ex-traordinary,  Part  II,  section  2,  dated

 28th  July  1978.

 +Introduce  with  the  recommendationof  the  President.



 iH?  Geresy  or-Assoctamm  ann  NWaru-
 mal  Gag  rrom  Bomsay  -  Hies  to

 éonnection..  with  Bombay  .  High
 -  which  Mr.  Mavalankar  made  a  refer-

 There  ls  likely  to  96  stix  in  Guj
 vet.  in.  connection  with  the  slow  pro-
 cess  of  starting  |  supply  of  associated
 ahd  natural  gas  from  Bombay  High.
 The  reason  for  the  same  is  that  while,
 as  per  their  assurance,.  the  Govern
 ment  has  started  supply  of  associated
 and  natural  gas  from’  Bombay  High
 t:  ‘Maharashtra,  the  assurance  given

 to  .Gujaret  of  starting  the  work  as  per
 schedule  has  not  been  kept.  The
 Minister  should  assure  the  House  that
 implementation  of  the  assurance  given
 by  Government  to  Gujarat  will  be
 taken  up  immediately.
 (ii)  RePoRTED  INTENTION  oF  THE  GoOv-
 ERNMENT.  ह ५"  PURCHASE  NOMAD  amr-

 CRAFT
 SHRI  JYOTIRMOY.  BOSU  (Dia-

 mond  Harbour):  Mr.  Deputy-Spea-
 ker,  Sic,  with  your  permission  under
 rule  377  of  the  Rules  of  Procedure
 and  Conduct  of  Business,  I  wish  to

 raise  the  following  matter:
 In  tha  name  of  running  a.  third

 Jevel  feeder  air  service,  I  gather  the
 Government  is  taking  g  decision  about
 the  purchase  of  aircraft  and  ancil-

 5  lavise  worth  ahout  Rs.  30  crores  to
 .  Be  nA  Gnd  maintain  certain  dir  services a  “a2  the:  s0-calleg:  inaccessible  areas.

 Afrlines  .  Corporation,
 reported,  has  already  declined

 will  lote  money
 tang  set  up  with  ६  specific  knowledge

 sirerett.  invo}  i  ais

 distributor  has  now  its  own  .represen-
 tative  in  Delhi.  Thus  the  .Agents’

 .commission  has  been  saved,  However,
 in  place  of  reduction,  the.  price  has
 escalated  by  six  lakhs  aircraft
 and  an  aircraft  that  has  found  no
 overseas  buyers,  is  offered  to  this
 Government  for  its  third.  level  ser-
 vice,  at  q  marked  up  price,

 The  aircraft  is  only  a  18  seator  one
 and  when  toilet  is  put  in  the  number
 of  seats,  it  will  be  reduced  to  2/8rd.
 However  the  actual  cost  of  20  air~
 crafts  (number  contemplated  to  buy}
 ig  Rs.  0.5  crores.  Besides  there  are
 spares  ete.  that  are  to  be  taken  into:
 account  and  thus  another  one  crore
 will  be  involved.  The  spares  will
 cost  aout  five  erores  for.  these,  |

 To  operate  the  8rd  level.  feeder
 rvice  for  a  tew  government.  officials

 and  affluent  businessmen  who.  do  not:
 have  to  px,  from  their  pocket,  every  :
 year  crores  will  go  down  the:  drain,  a
 Before  initiating  action  this  should  ‘be
 borne  in  mind.

 Third  jevel  air.  service.  may  only  he’  °-
 considered  provided  they  ful}  the":
 undermentioned.  conditions:<—  ea

 (i).  No  cost  of  any  nature
 ee

 shopid



 (Shri:  Jyatirmoy  ‘Hosu}

 aireratt  te  consistently  ‘at  over’
 “break  even”

 (ii)  There  must  be  adequate  anain-.
 tenance  and  repeir  facilities.  within
 easy  reach  s0  as  to  ensure  that  such
 aircrafts  operate  for  at  least  2000
 hours  a  year.
 The  price  of  the  aircraft  ‘NOMAD

 25A’—the  one  I  am  talking  about—
 seems  to  have  risen  between  February
 ‘76  end  March,  ‘78  from  §65804  to
 $638000.  The  present  LA  fare-struc-
 ture  showed  cost  of  passenger  at  40
 paise  per  K.M.  The  passenger  fares  of
 ‘NOMAD’  would  be  about  60  paise  per
 kilometer.  The  third  level  air  ser-
 vice  is  a  commuter  service  and  there
 will  be  no  cabin  service,  toilet  and
 baggage  carrying  provisions.

 The  aircraft  is  hardly  Australian.
 The  power  units  are  American  Alili-
 son  280  turbines  driving  American
 Natze}  Propellars.  The  Avionics  are
 American  only.  The  sheet  metal
 work  is  made  in  Australia  only.  India
 could  Rave  easily  built  such  an  air-
 craft,  if  et  all  this  type  of  aircraft
 is  needed.  {  am  alarmed  to  hear,  Sir,
 that  there  are  serious  allegations  of
 taking  bribe.

 MR.  DEPUTY-SPEAKER:  No,  no.
 SHRI  JYOTIRMOY  ‘BOSU:  They

 are  demanding  bribe.
 MR.  DEPUTY-SPEAKER:  What

 you  wanted  to  say  is  over  now.
 SHRI  JYOTIRMOY  BOSU:  This  is

 what  I  have  heard.  But  the  Minister
 is  here.  He  may  make  a  statement
 if  he  wants  to.  It  is  a  very  serious
 matter.  Rs.  2  crore  is  being  demand-
 ed  as  bribe.  Rs.  2  crore  has  been
 offered.  That  is  why  8  mark  up  of
 price  is  there.

 MR.  DEPUTY-SPEAKER:  if  you
 keep  on  persisting  jike  this,  it  will
 not  go  on  record.

 aden  wit  मागर  जिभानन  मंत्री  पुनी
 चुक्योसन  =  कौशिक)  उपाध्यक्ष
 महोदय,  माननीय  सदस्य,  श्री  ज्योतिभव  बसु,
 में  जो  संथाल  उठाया  है,  यज्षपि  मेरे  लिए

 we  कि  क्या  कु डर  सकिस  को  वपकर्तों  है
 |

 या  नहीं  ।  इस  सदन  में  अनेश  £..... ड  मो
 लगातार  मह  मांच  को  है  कि  उन  के  स्थानों
 को  वायू-सेबा  मे  जोड़ना  चाहिए  ।  कगेक
 राज्पों के  मुख्य  मंज्ियों  के  वहां  से  भो  मेरे
 पास  लगातार  मांग  शा  रही  कि  उनके
 राज्यों  को  किसों  तरीके  से  हवाई  मसविंस
 से  जोड़ना  चाहिए  |  इस  दृष्टि  से  भी,  ौर
 विदेशों  टूरिस्ट्स  को  भुविश्ा  देने  की  दृष्टि
 से  भी,  बह  लेवल  फोडर एप  र  सविस  को  चलाने
 के  बारे  में  एक  कमेटी  अनाई  गई  उस  कमेटी
 को  रिपोर्ट  ar  गई  है  भौर  वह  अभी  सरकार
 के  विद्ञाराधोन  है  t

 माननीय  सदस्य  ने  दूसरा  समास  नौमेढ
 के  बारे  में  उठाया  ।  इस  के  सम्बन्ध  में  मैंने
 ाप  के  साध्यम  से  उस  मुद्दे  का  जवाब  दिया
 था।  इस  विकय  में  मानतोव  सरस्प  को  जो
 अजरा है,  मैं  उसको  पूरी  तरह  से  निर्मूत
 करता  चाहता  हूं  -  मो  गोमेद  या  भौर  किवी
 भी  एपरकाफ्ट  को  रखने  के  बारे  में  किलो
 तरह  से  कोई  निगर  नहीं  हमा  है-हुछक
 नहीं  हुमाहै।  यह  जो  कमेटी  बनी  थी,  उसने
 छः  सात  एयरला  ऋाफ्ट्स  के  बारे  में  झरती
 रियार्ट  दो  कि  ५  एयरकापट्/  कोदर  सविस
 में  चला।  जा  सकते  हैं  ।

 जो  ज्योतिर्मंध  eg  :  बहा  भारत स  टकार
 का  बॉफ्िसर  नीनिड  का  सेल्डवैन  है  ?  हू
 मौन  एयरकफ्टू  को  कीनेड्रेशिग  के  शिए
 प्रारी,  भूटान,  कया  ।  भारत  सरकार  का
 इ्राफ़िसर  सैल्डमैन  का  काम  करता  है|

 जो  पुश्वोशण  कौशिक  :  जब  शबर-
 ऋफ्ट  क्षरीदंने  के  बारे  में  संरकार  को
 अनुमोदन  हो  जायेगा,  उसके  मावि,  |



 जकीदं  ह... 4  नहीं  उठता  है  7  सरकार  हारा
 अनुमोदित  होने  के  बाद  हम  चाहि  एक  और
 डटैकनिकल  कमेटी  अनायेंगे,  शौर  कम्प्यूटर

 की  सहायता  से,  जो  एमरकाकड  इकफानोसिक
 क्ोगा  जो  प्राइस  की  दृष्टि  से  भी  कम  लागत

 का  होगा  धौर  हिन्दुस्तान  को  कम्डीशन्ड  के
 लिए  सूटेबल  होगा,  हम  उस  एयरक्राफट  के
 फलिए  जायेंगे  ।  इसलिय  मैं  स्पष्ट  शब्दों  में
 कहना  चाहता  हूं  कि  माननोव  सदस्य  को  जो
 झाशंका  है,  उसका  कोई  आधार  नहीं  है  ।
 उन्हें  इस  बात  की  पूरी  भाश्वस्ति  होनो  चाहिए
 कि  जब  कभी  यह  योजना  लागू  होगो,  भौर
 जहाज  करोदा  जाथगा।,  त।  उस  में  किसो  तरह
 का  संदेह  पैदा  होने  को  गुंजाइल  हम  माननोय
 सदस्य  को  नहीं  देंगे  t

 (iii)  REPORTED  ACTTATION  BY  THE  WOR-
 KERB  AT  VARIOUS  DEPOTS  OF  THE
 Foop  Corporation  or  INpIA,

 SHRr  BALDEV  SINGH  JASRO-
 TIA  (Jammu);  Since  I  made  a  state-
 ment  on  the  floor  of  parliament  on
 24-4-78  with  regard  to  the  food  handl-
 ing  workers  of  FCI  depots  and  their
 {peaceful  agitational  movement  at
 Jammu  and  New  Delhi,  situations  at
 ‘various  places  have  further  deterior-
 ated  which  will  be  evident  from  the
 following:

 I.  One  satyargrahi  worker  of  Fari-
 dabad  Depot  was  shot  dead  on  3-5-78
 ‘and  the  work  at  the  depot  has  been
 stopped  from  1नबना8  and  workers’
 due  wages  have  not  yet  been  paid  by

 q  ५  ०!  मे
 TI.  At  Silliguri  depots  in  West  Ben-

 gal,  FCI  reinstated  398  emergency  vic-
 tim  workmen  out  of  464  on  15-2-78,

 Dut  after  four  months,  ie.  from
 46-6-78,  FCT  suddenly  stopped  work

 mt  the  depots  and  is  now  trying  to

 Méiters  Under:  MRAVANA,  &.  2900  AKA)

 “$nduct  contractor's.  labour,  in,  their
 ‘place.  Even  workers’  wages  due  siftte

 at  quivers:  कौशिक  :  कोटेशन  का

 Rule  BP.

 18-2678  have  not  yet  betn  paid.  Prior
 to  the  above;  FC!  stopped  work:  st
 Ashoknagar  Depot  in  West  Bengul.

 TI,  In  Jammu,  lathi  charge  by  Po-
 lice  on  peaceful  satyagrahi  workers
 and  their  arrest  and  stoppage  of  work
 by  FCI  deliberately  to  victimise  the
 workers  and  to  break  their  move-
 ment  have  been  started  since  May
 last  and,  lastly  on  2-7-76  the  Police
 demolished  the  Pandals  and  seized
 the  belonging  of  the  Satyagrahi  wor-
 kers  with  a  view  to  stop  the  satya-
 griha  movement.

 Iv.  In  Orient  Jute  Mill  depot  in
 West  Bengal,  FCI  hag  stopped  work
 from  1-4-78  and  workers  due  wages  is
 yet  to  be  paid.

 Thus  FCI  has  adopted  a  new  techni-
 que,  i.e.  stopping  the  work  at  the  de-
 pots  to  thwart  the  peaceful  movements
 of  the  workers  over  their  demands.
 As  a  result  Josses  have  become  colos-
 sal  due  to  the  reasons  that  in  the
 aforesaid  depots,  2000  staff,  watch-

 men,  peons  and  officers  are  being
 paid  wages  for  doing  no  work,  and
 the  foodgrains  stored  there  are
 being  damaged.  There  is  another
 invisible  loss  to  FCI  due  to  the
 reasons  that  as  a  result  of  closure  of
 the  above  the  dealers  have  been  ad-
 vised  to  draw  their  goods  from  the
 far  flung  godowns,  for  example  dealers
 of  Okhla  depot  now  drawing  goods
 from  Naraina  Depot  and  as  a  result
 FCI  is  paying  Rs.  2/-  to  Rs.  3|-  extra
 per  bag  to  the  dealers.

 What  for  is  the  FCI  taking  such
 vindictive  action  on  the  poor  workers
 on  whose  toil  it  depends?  These
 workers  are  the  mainstay  of  FCI  and,
 in  fact,  they  are  the  FCI.  So,  if  the
 workers  are  not  allowed  to  do  work,
 then  the  entire  70,000  staff  and  officers
 have  no  work  to  do.  It  is  totally  un-
 fair  and  unjust  that  these  70,000  staff
 and  officers  of  FCI  have  the  right  to
 enjoy  the  fruits,  but  not  the  workers,
 though  the  latter  are  doing  the  most
 hazardous,  heavy  and  hard  work  of
 loading,  unloading  and  weighing  209



 Kg.  by  head-load,  We  talk  of  amell
 eration  of.  the.  unorgainsed,  debourers,
 ‘but.  it-will  be  sad'if  these  workers  are
 cowed  down  by  repressive  actions
 when  they  will  raise  their  heads  over
 their  demands  for  bare.  subsistence.
 Yt  ig  exactly  the  same  that  FCI  is  now
 Adding  to  supress  the  workers’  move-
 ments  for  abolition  of  contract  labour
 system,  a  system  which.  has.  already
 eaten  the  vitals  of  FCI's  economy  and
 has  caused  extreme  exploitation  to
 workers.  The  contract  labour  (Regu-
 lation  &  Abolition)  Act  2970  has  been
 enacted  but  the  benefit  of  it  has  been
 denied  to  these  poor  workers.

 Thus  a  vicioug  situation  prevails
 due  to  the  wrong,  malafide  and  vin-
 dictive  action  of  the  FCI.  So  I  would
 urge  the  Government  to  immediately
 intervene  in  the  matter  and  see  thet

 -workers'  demands  for  abolition  of  con-
 tract  labour  system  is  met  forthwith,
 otherwise  situation  will  be  drifted
 from  bad  to  worse  and  the  workers
 will  be  forced  to  launch  a  bigger
 movement  and  I  may  have  to  stage
 Dharna  before  the  Parliament  along
 ‘with  others  after  waiting  for  ten
 Mays  from  today.
 Gv)  REPorren  cLosuns  OF  KATLASH

 Mint,  Kaneun  For  THE  Lasr  26
 MONTHS,

 eh  मनोहर  लाल  (कानपुर)  :  उपाध्यक्ष

 महोदय,  मैं  श्रापकी  श्राश्षा  से  नियंभ  377
 के  झन्तगंत'  एक  महत्वपूर्ण  चिपय  की  प्ोर
 आपका,  इस  सदन  का  और  सरकार  का  व्यान
 झाकथित  करता  हूं.  तथा  झाशा  करता  हूँ

 कि  झाप  झपते  ध्यवितयत  का  प्रभाव  डालकर
 इस  उचित  सांग  को  पूरा  कराने  की  कोशिश

 .  करेंगे  a

 क्रानपुर  की  गैलाश  मिल  चिंगल  26.
 माह  से  बन्द  है  जिसकी.  बजह  से  समभग
 2500  अमिका  बेकार.  1: बैरोकमार  होने...

 को
 बचे

 है भुख
 |

 ौजर
 ee

 €
 अच्यों  की  शिक्षा  के  श्रमिकों  को:
 की  ह...  से  बन्द  करें  देगी  पड़ी  हैं

 "एफ  July,  1978  Shri

 सारा  कता  निकाल
 कर

 वा  4
 में  उद्योग  मंत्री  जी  के  अपने  के  पुश
 i2  दिन  से  अधिक  कामरण,  सनसन  किए:

 हुए  हैं।  सिर्फ  कानपुर  है  नहीं, et  उत्तर
 प्रदेश  में  शमिक  .  शाति  होने  का  ्र  है
 उत्तर  प्रदेश  सरकार  ने  केनरिय  शरकार  से  इस
 मिल  को  अभिप्रदीत  करने  की  धंनुशंवा  को  है
 केरशीय  सरकार  इस  मिल्  को  wh  चालू  करे.
 जिससे  लग़भग  10,000  अमभिक  .प्ररियार
 को  रोटी  मिल  सके  ।

 (२)  REPORTED  AGITATION  BY  THE  “WOR-
 Kerns  or  GovERNMEnr  or.  INDIA

 Paess,  Minto  Road,  New  Dest.

 SHRI  CHITTA  BASU  (Barasat):
 Mr.  Deputy-Speaker,  Sir,  under  Rule
 877,  I  would  Hke  to  mention  the  fol-
 lowing  matter  of  urgent  public
 importance.

 The  workers  of  the  Government  of
 India  Presg  at  Minto  Road,  New  Delhi
 have  been  agitating  for  the  speedy
 redressal  of  their  grievances  since
 some  time  past.  The  Union  workers
 met  the  Minister  of  Works  and  Hous-
 ing  and  apprised  him  of  ‘their  grie-
 vances  in  April,  4979  There  were
 discussions  over  the  charter  of,  de-
 mands  and  the  Minister  assuced  that
 some  of  the  legitimate  demands  of
 the:  workmen  would  be  acceded  to.
 But  the  manageraent.  of  the  ,  Minto
 Road  press  have  rejected  all.  the  de-
 mands  straightway.  This  has  caused
 resentment  among  the  3000  workmen
 of  the  press  at  Minto  Road.  A  peate-
 ful  dharng  has  been  going

 baer
 Tice-Préesident  of  the  n
 undertaken  fast

 a ppb  tthe



 ‘The  seme
 capil

 thing  hes  happened  at
 Moratty  and  this  Ministry  kas  taken  a
 hostile  attitude

 SRE  VAYALAR:  RAVI  .(Chirayin-
 “3dN)e-  The  Minister:  ig  there,  he  may

 gtatement.

 Shri  Vayelar  Ravi.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  Mr.  Deputy-Speaker,  Sir,  I
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 be  for  different’  reasons.  We  ‘Want  -
 that  the  applications  for  the  issue.  of
 passports  should  be  disposed  of  with-
 in  a  particular  period.  |  have,  there
 fore,  moved  my  amendment  that:  such
 applications  should  be  disposed  of
 within  a  maximum  period’  of.  .  six
 weeks,  The  Minister  has  already  given
 an  assurance  that  these  applications

 will  be  dealt  with  expeditiously,  but  |
 ff-a  statutory  provision  is  there,  your

 offices—of  course,  they  are  responsi-
 ble—would  be  more  careful  to  s¢8
 that  these  applications  are  dealt  with
 expeditiously.

 SHRI  प्र.  MM  SUDHEERAN:  Mr.
 Deputy-Speaker,  Sir,  I  have  already
 moved  my  amendments  to  clause  2  I
 join  Shri  Vayalar  Ravi  in  saying  that
 the  fee  for  a  passport  application
 must  be  reduced.  I  want  that  this
 should  be  reduced  to  Rs.  “be  This  is
 because  the  number  of  passport  ap-
 plications  has  increased  and  the
 could  be  conveniently  reduced  to
 Rs  15

 I  welcome  the  steps  taken  by  the
 hon.  Minister  to  liberalise  the  proce
 dure  for  issuing  of  passports.  I  would
 like  to  appeal  to  him  to  make  it  more
 liberal.  In  that  connection,  as  I  haye
 suggested,  all  MLAs,  the  Chairman  of
 the  Municipal  Councils  and  the
 Panchayat  Board  Presidents.  must  be
 re-empowered  to  provide  the  verifi...
 cation  certificate.  That  will  liberelise
 the  whole  system  and  the  poor  peo."
 Ple  can  easily  approach  the  local  एक...
 dies  people  because  nowadays  it  ‘is  ©.
 ‘very  difficult  and  we  feel  it  very  wo
 cult  as  in  Kerala  we  face  a  problem.
 I  myself  have  signed  about  a:  iskh
 of  passport  application  formg  out
 which  about  40,000  might  have  beda
 fasued.  So  I  appeal  to  the  Minister’:
 that  the  procedure  should  be  mire.”
 liberalised  and  urgent  steps  taken
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 SHRI  द  M.  SUDHEERAN  (Alie-
 pry):  Another  point  I  would  like
 to  highlight  is  the  need  for  an  expe-
 ditious  disposal  of  the  passport  forms.
 Now,  a  lot  of  time  has  been  taken.
 In  the  Cochin  Office,  as  the  Minister
 has  rightly  pointed  out,  there  is  a
 big  queue;  a  mile-long  queue  is  there
 My  request  is  that  all  the  applica- tions  should  be  disposed  of  within  3

 weeks.  This  is  another  request  |  make
 to  the  Minister  and  I  am  very  thank-
 ful  to  the  Minister  because  he  is’  do-
 ing  a  very  good  job  and  he  under-
 stands  the  feelings  of  the  people.  I
 also  request  that  the  fee  should  be
 reduced  and  he  should  take  necessary
 steps  to  issue  the  passport  within  3
 weeks.

 PROF.  P.  6.  MAVALANKAR
 ‘(Ahmedabad):  I  have  already  moved
 my  amendments  and  al!  I  want  to  say
 briefly  so  far  es  the  amendments  are
 foncerned  is  this.

 I  do  not  want  to  repeat  what  I  have
 Said  in  my  main  speech.  Let  me  now
 explain  why  I  want  to  make  the  pass-
 port  fee  to  be  Rs.  40  instead  of  Rs.  50.
 I  can  well  see  the  point  that  people
 who  want  to  go  abroad  may  jolly-
 well  pay  Rs.  50  and  get  the  passport.

 J  can  also  understand  the  government's
 point  about  the  increased  cost  of  issu-
 ing  a  passport.  But  my  point  is  that
 this  Parliament  should  not  have  been
 taken  for  granted.  The  Minister  and
 the  government  have  no  business  to
 increase  the  fee  and  start  charging
 til  we  have  a  look  at  it  and  =  give
 our  approval,  So,  to  register

 ‘one ve

 stringent  but  it,  will  go  against  you
 and  the  bureaucracy.  You  cannot
 take  Parliament's  approval  like  this.
 ‘Therefore  my  amendment  is;  make
 it  Rs.  40.  ‘This  kind  of  treatment  by
 Government.  is  wrong.  in  principle
 and  you  cannot  snticipate  the  appro
 wad  of  the  Parliament,

 @pplication must  be  disposed  of,  if  a  person  is  not
 eligible  for  a  passport  for  sny  rea-
 son,  then  he  shouid  be  toid  within  40
 days.  You  should  not  keep  him.
 in  suspense.  The  passport  may  ve
 issued  within  4  days  or  5  days  or  a.
 week  or  ten  days,  Do  it  expeditious-
 Jy  and  judiciously.  But  if  you  want.
 to  dispose  of  any  application  in  terms
 of  adverg  comments  and  you  do  not.
 want  to  issue  the  passport,  don’t  go
 beyond  40  days  so  that  he  may  know
 where  he  stands.  These  are  my  am-
 endments,

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL  AF-
 FALRS  (SHRI  SAMARENDRA
 KUNDU):  Yesterday  on  these  points I  have  replied.

 So  far  as  costing  is  concerned,  $
 want  to  take  this  House  into  confi-
 dence.  As  ३  said,  if  you  want  effici-
 ency,  you  should  be  kindly  prepared
 to  pay  a  little  more  and  the  people
 are  ready  to  pay  more.  Why  I  am
 saying  this  is  that  if  you  ever  pay  a
 visit  to  the  new  passport  office  in
 Bombay,  you  will  see  the  difference  '
 between  the  old  passport  office  and

 come  there  at  720  O'clock  or  at
 30.80  or  at  47  in  hundreds  if  not  in
 thousands.  Now  they  have  a  sitting
 Place,  there  are  fans  and  there  is
 provision  of  drinking  water.  and  for
 all  these  we  are  paying  more  than  one
 lakh  of  rupees  every  month.

 SHRI  DINEN  BHATTACHARYA
 (Serampore):  What  are  you  doing  in
 Delhi—you  kindly  tell  us.  Kindly
 visit  it  one  day.
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 ह...  are  like  that.

 SHRI  SAMARENDRA  KUNDU
 The  building  for  the  Regional  Pass
 port  Office  was  conceived  of  when
 enly  a  few  people  were  there  and
 then  the  issue  of  passport  was  res-
 tricted.  Now  we  have  allowed  people
 to  go  without  any  restriction  and  we
 have  also  promised  certain  amenities.
 When  people  come  and  especially
 when  many  poor  people  come,  they
 deserve  at  least  a  good  treatment
 from  the  officers,  At  least  they  re-
 quire  some  place  to  sit  till  somebody
 comes  and  tells  them  what  js  the  in-
 formation  about  their  passport.

 Therefore,  I  do  not  want  to  take
 the  time  of  the  House.  But  I  can  say
 that  since  there  is  so  much  of  differ-
 ence  between  Rs.  5  as  suggested  by
 Mr.  Sudheeran  and  Rs.  25  of  Mr.
 Vayalar  Ravi  and  Rs.  40  of  Mr.  Ma-
 valankar  and  when  certainly  the
 hon.  Member  said  it  should  be  Rs.
 15,  perhaps  it  was  not  to  be  taken
 seriously  and  perhaps  he  has  given
 the  amendment  because  he  wanted  to
 Sive  one.  I  give  you  this  break-up.
 You  kindly  see  to  it.  This  break-up
 has  been  worked  out  thoroughly  by
 4  group  of  officers.  I  can  tel]  you  in
 confidence  that  the  total  cost  is  Rs.
 46.425.  But  we  did  not  accept.  We
 Put  it  at  Rs.  45,00.  The  total  cost  of
 maintaining  Regional  Passport  Office
 Per  one  passport  is  Rs.  45  including
 the  cost  of  passport  booklet  which  is

 620
 SHRI  VAYALAR  RAVI:  For  only

 Rs,  6.30  they  want  to  charge  Rs.  50.

 SHRI  SAMARENDRA  KUNDU:  Do
 you  think  that  we  charge  Rs.  50  for
 thiy  booklet?  Postage  charges  would
 ve  absorbed  in  the  revised  fees,  cost
 of  application  forms,  improvements  to

 booklets,  additional  reimbur-
 sed  cost,  consular  charges,  Headquar-
 ters  cost,  payments  of  agency  charges

 0  State  Government  all  these  have ~~
 pean  calculated  and  it  comes  to  Rs.

 46.42.  We  do  not:accept  it  and  we  put
 it  at  Rs.  45.00.

 If  you  add  Rs,  3.50  to  this  Ra.  45.00
 it  comes  to  Rs.  48.50.  The  surplus  is.
 a  matter  of  hardly  Rs.  1.50.

 In  one  year  the  prices  and  rental
 will  go  up  and  it  will  cross  Re.  50.00.

 On  this  point,  I  think  Members  will
 not  very  much  insist  and  I  would  re-
 quest  them  to  withdraw  amendments.

 About  the  amendment  that  the
 passport  should  be  given  in  a  certain
 time,  I  would  be  inclined  to  accept
 Shri  Mavalankar’s  amendment  which
 gives  a  little  more  time  than  what  I
 promised.  I  said  35  days.  He  said  40
 days.  Shri  Mavalankar  comes  to  my
 rescue  as  he  is  a  good  friend  and
 sometimes  generous  also.

 But  I  am  not  inclined  to  accept  his
 amendment  because  if  we  fix  some~-
 thing  statutorily,  perhaps,  it  may  be
 felt,  Parliament  has  fixed  40  days,
 why  do  you  want  it  in  35  days?
 Therefore,  I  am  not  in  favour  of  keep-
 ing  any  fixed  period  in  this  statute
 Let  us  try  and  see  how  best  we  can
 cut  it  down

 Some  people  say,  why  do  you  not
 get  pessport  in  ten  or  twelve  days?
 It  is  no  use  talking.  Let  us  try  to
 achieve  something  and  then  go  ahead.

 On  this  point  I  would  request  the
 hon.  members  to  withdraw  the  amend
 ments,

 SHRI  VAYALAR  RAVI:  Will  you
 make  arrangement  to  clear  the  ar-
 rears?  '

 MR,  DEPUTY-SPEAKER:  Mr.  Ravi,
 are  you  pressing  the  amendments?

 SHRI  VAYALAR  RAVI:  I  with-
 draw  my  amendments.  _

 Amendments  Nos.  7  and  8  were  by
 leave,  withdrawn.

 MR.  DEPUTY-SPEAKER:.  a  Shri
 Eduardo  Faleiro  is  not  here.  I  put
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 (Mr.  Deputy-Speaker]
 his  amendment  to  the  vate  of  the
 House.
 Amendment  No,  40  was  put  and

 negatived,
 SHRI  द  M.  SUDHEERAN:  I  want

 to  withdraw  my  amendments.
 Amendments  Nos.  3  anc  4  were

 by  leave,  withdrawn,

 PROF.  P.  G.  MAVALANKAR:  I
 want  to  press  my  amendment.

 MR.  DEPUTY-SPEAKER:
 the  amendment  to  the  vote  of
 House.

 The  question  is:
 “Page  l,  line  2,—

 for  “rupees  Atty”
 “rupees  forty”  (19).

 Those  in  favour,  may  say  ‘Aye’.
 SOME  HON.  MEMBERS:  Aye.
 MR,  DEPUTY-SPEAKER:  Those

 who  are  against,  may  say  ‘No’.
 SOME  HON.  MEMBERS:  No.
 MR.  DEPUTY-SPEAKER:  I  think

 Noes  have  it.

 PROF.  P.  G.  MAVALANKAR:  Ayes
 have  it.

 IT  put
 the

 substitute

 They  cannot  take  our  approval  for
 granted.

 MR.  DEPUTY-SPEAKER:  You  can
 rise  in  your  seats,

 PROF.  झ,  प.  MAVALANKAR:  How
 can  they  take  our  approval  for  grant-
 ed  and  charge  from  so  many  citizens
 of  thig  country  in  advance  Rs.  50.  It
 is  a  matter  of  principle.  Parliament
 must  assert  their  right.  You  cannot
 take  everything  for  granted  like  this.

 SHRI  SAMARENDRA  KUNDU:
 Would  you  give  me  a  chance  to  ex-
 plain  it?  Yesterday  also  you  raised
 it.  You  are  rightly  agitated.  I  do
 not  deny  it,  But  kindly  bear  with  me
 for  a  minute.  The  moment  people
 come  to  know  that  from  a
 date  the  Bill  will  be  passed  and  Rs.  50  4

 will  be  charged,  there  Will  bea
 great  on  rush  of  applications  paying
 Rs,  25  There  will  be  complaints  :  all.
 round  and  friends  iiks  you  would
 come  and  sit  on  our  neck  and  ask,
 what  is  the  Government  doing.  There-
 fore  this  arrangement  has  been  done
 and  it  is  very  practical.

 MR.  DEPUTY-SPEAKER  Prof.
 Mavalankar,  do  you  insist?

 PROF.  P.  G.  MAVALANKAR:  I
 still  insist  on  a  division.  You  can't
 anticipate  Parliament’s  approval  and
 start  charging  enhanced  fees.  What
 are  We  sitting  here  for?

 SHRI  SAMARENDRA  KUNDU:
 Let  me  explain.

 MR,  DEPUTY-SPEAKER:  I  don't
 think  any  amount  of  your  explanation
 ig  going  to  satisfy  him,  as  far  ass  I
 can  see.  Don’t  waste  time  on  that...

 SHRI  DINEN  BHATTACHARYA:
 Do  you  agree  in  principle?

 SHRI  A.  BALA  PAJANOR  (Ponédi-
 cherry):  They  have  incurred  enrto-
 moug  expenditure.  In  principle  it  is
 all  right.  He  is  conceding.

 “Bb  hrs.

 MR.  DEPUTY-SPEAKER;  But  ४४
 he  insists  on  division.  we  will  have
 division.

 PROF.  P.  G.  MAVALANKAR:  If
 the  Minister  says  he  will  not  do  it
 again,  I  can  accept  it,  But  he  is  not
 doing  it.

 MR,  DEPUTY-SPEAKER:  Which
 one  do  you  want  to  be  put  to  vote  Mr.
 Mavalankar?

 "Amendment  No,  9  or  No,  202

 PROF.  P.  6.  MAVALANKAR:  Ni
 10,

 MR:  DEPUTY-SPEAKER:  Let  the
 lobby  ‘be  clesred—Lobbies  are  clear-
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 ed  Béfore  I  ‘put  the  amendment  ‘to:
 vote  I  wish  the  hon.  Members  to  be
 dn  their  own  seats  and  press  the  but-
 ton  properly.  Mr,  Mavalankar,  do  you

 “want  to  press  for  a  division?
 PROF.  ह:  G.  MAVALANKAR:  Yes,

 Sir.
 MR,  DEPUTY-SPEAKER:  The

 question  is:
 Page  4  line  2,—

 for  “rupees  fifty”  substitute  “ru-
 pees  forty”
 The  Lok  Sabha  divided:

 Division  No.  ry
 AYES

 “war  brs
 Ahmed  Hussain,  Shri
 Barman,  Shri  Palas
 Bhagat  Ram,  Shri
 Bhattacharya,  Shri  Dinen
 Boddepalli,  Shri  Rajagopala  Rao
 Chandrappan,  Shri  C.  K.
 Deo,  Shri  द  Kishore  Chandra  S.
 ‘Gotkhinde,  Shri  Annasaheb
 Halder,  Shri  Krishna  Chandra
 Haren  Bhumiji,  Shri
 Jeyalakshmi,  Shrimati  प्र,

 *
 Kasar,  Shri  Amrut
 Kisku,  Shrj  Jadunath
 Laskar,  Shri  Nihar
 Mathew,  ‘Shri  George
 Mavalankar,  Prof.  P.  G.
 Pradhan,  Shri  Amar  Roy
 Rachaiah,  Shri  B.
 Reddy,  Shri  G.  Narsimha
 ‘Reddy,  Shri  K.  Vijaya  Bhaskara
 Roy,  Shri  A.  K.

 ‘Saha,  Shri  A.  K.
 Sathe,  Shri  Vasant
 ‘Tulsiram,  Shri  ्
 ‘Venkataraman,  Shri  R.

 Wenkatasubbaiah,  Shri  8,

 NOES‘.
 Amat,  Shri  DR
 Amin,  Prof,  R.  क्य,
 Balbir  Singh,  Chowdhry
 Barnala,  Shri  Surjit  Singh
 Charan  Narzary,  Shri
 Chavda,  Shri  K.  8.
 Chowhan,  Shri  Bharat  Singh
 Danwe,  Shri  Pundalik  Hari
 Das,  Shri  S.  S,
 Dawn,  Shri  Raj  Krishna
 Desai,  Shri  Morarji
 Digvijoy  Narain  Singh,  Shri
 Dutt,  Shri  Asoke  Krishna
 Kachwai,  Shri  Hukam  Chand
 *Kodiyan,  Shri  P.  K.
 Krishan  Kant,  Shri
 Kureel,  Shri  R.  L,
 Mallick,  Shri  Rama  Chandra
 Mathur,  Shri  Jagdish  Prasad
 Mehta,  Shri  Prasannbhai
 Mritunjay  Prasad,  Shri
 Nahata,  Shri  Amrit
 Nathwani,  507  Narendra  ९.
 Parulekar,  Shri  Bapusaheb
 Paswan,  Shri  Ram  Vilas
 Patwary,  Shri  H.  L,
 Pradhan,  Shri  Pabitra  Mohan
 Rai,  Shri  Narmada  Prasad
 Raj  Keshar  Singh,  Shri
 Ram  Kinkar,  Shri
 Ramji  Singh,Dr.
 Ranjit  Singh,  Shri
 Sahoo,  Shri  Ainthu
 Sharma,  Shri  Rajendra  Kumar
 Shukla,  Shri  Madan  Lal
 Sikander  Bakht,  Shri
 Suman,  Shri  Ramji  Lal
 Surendra  Bikram,  Shri
 Tiwary,  Shri  Madan
 Yadava,  Shri  Roop  Nath  Singh
 Yadvendra  Dutte,  Shri

 *Wrongly  voted  for  NOES.
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 ME.  DEPUTY-SPEAKER:  The  rée-
 gult*  of  the  division  is:  Ayes:  26;
 Noes:  41.

 The  motion  was  negatived.

 MR,  DEPUTY  SPEAKER:  Mr.  Mava-
 Jankar,  do  you  want  to  withdraw  your
 amendment  No.  20?

 PROF,  P.  6.  MAVALANKAR:  Ye3,
 Sir.  I  seek  leave  of  the  House  to
 withdraw  my  amendment  No.  20.

 MR.  DEPUTY-SPEAKER:  Is  it  the
 pleasure  of  the  House  to  grant  him
 leave  to  withdraw  his  amendment?

 SEVERAL  HON.  MEMBERS:  Yes.

 Amendment  No,  20  was,  by  leave,

 withdrawn.

 MR,  DEPUTY-SPEAKER:  I  shall
 now  put  amendment  No.  3  moved  by
 ह... ल  Lakshmi  Narain  Naik.

 Amendment  No.  2  was  put  and
 negatived,

 MR.  DEPUTY-SPEAKER:  Now,  I
 will  put  clause  2  to  the  vote  of  the
 House.

 The  question  is:
 “That  Clause  2  stand  part  of  the

 Bin”,
 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.
 MR.  DEPUTY-SPEAKER:  Now,  we

 will  take  up  Clauses  3  to  7.
 The  question  is:

 “Theat  Clauses  3  to  7  stand  part  of
 the  Bill.”

 The  motion  was  adopted,
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 Clauses  3  40.7  were  added  tothe  BU.’

 the  Title  were  added  to  the  MAL.
 SHRI  SAMARENDRA  KUNDU:  7

 beg  to  move:
 “That  the  Bill  be  passed,”

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  the  Bill  be  passed”.

 The  motion  was  adopted,
 et

 5.03  brs,
 COMMITYEE  ON  PRIVATE  MEM-,
 BERS  3ILLS  AND  RESOLUTIONS

 Twenty-First  REPorT
 MR.  DBPUTY-SPEAKER:  Now,  we

 take  up  Private  Members  Business.

 SHRI  VINODHBHAI  B,  SHETH:  3
 beg  to  move:

 “That  this  House  do  agree  with
 the  Twenty-first  Report  of  the  Com-
 mittee  on  Private  Members’  and  Re-
 solutions  presented  to  the  House  on
 the  26th  July,  7978.7
 MR.  DEPUTY-SPEAKER:  The  ques

 tion  is:
 “That  thig  House  हक  agregfwith

 the  Twenty-first  Report  of  the  Com-
 mittee  on  Private  Members’  and  Re-
 Solutions  presented  to  the  Houte  on
 the  26th  July,  1978."

 The  motion  was  adopted.

 “The  following  Members  also  recorded  there  votes:
 AYES;  Shrimati  Thilya  P,  Rangne  kar,  Sarvashri  M.  N.  Govindan  Nair, झ,  M.  Sudheeran,  Nanasahib  Bonde,  P.

 Rathawa  and  P.  K.  Kodiyan;
 Rajagopal  Naidu,  Amarsinh

 NOES:  Serv.  Shti  Samerendra  Kundu,  Yuvraj,  Birendra  Prasad,.H.  5 frase, He L.. के.  LP,
 Sinha,  Vinodbhai  B.  Sheth,  Chandra
 tia,  Ram  Dheri  Shastri,  Gauri  Shanker  Rai  and  Shiv  Narain  Sarvonla..  |



 aaa  wee
 "egoLUTION  हद:  ABOLITION  OF

 LEGISLATIVE  COUNCIL—contd.

 MR,  DEPUTY-SPEAKER:  We  will
 now  take  up  further  discussion  of  the
 following  Reaclution  moved  by  Shri
 Ramji  Lal  Suman  on  28th  April,
 1978:—

 “This  House  is  of  the  opinion  that
 the  Upper  Houses  (Legislative
 Councils)  in  the  States  have  not
 serveg  any  useful  purpose  and  in  the
 procesg  of  legislation  they  are  prov-
 ing  to!  un  hetscine  and  ave  daly

 expensive  and  therefore,  the  Consti-
 tution  should  be  suntably  amended  to
 abolish  them  as  s0072  as  possible.”

 Now,  Mr.  Shanti  Bhushas  may  con-
 tinue,

 THE  MINISTER  OF  LAW,  JUSTIC¥
 AND  COMPANY  AFFAIRS  SHRI
 SHANTI  BHUSHAN):  Mr.  Deputy-

 peaker,  Sir,  on  the  last  occasion,  I  had
 said  that  perhaps  the  main  purpose  of
 bringing  this  Resolution,  which  the
 hon.  Member  who  brought  this  Resolu-
 tion  had  got  in  mind,  had  already  been
 served.  1  think  the  main  purpose  in
 moving  thi,  Resolution  was  to  high-
 light  the  question,  a  question  which  has
 been  a  controversial  question  from  the
 very  beginning,  because  even  in  the
 Constituent  Assembly  there  was  a
 difference  of  opinion  88  to  whether  in
 India  we  should  have  a  unicameral
 legislature  or  have  a  bicameral  legie-
 lature.  This  question  had  agitated  the
 mind,  of  the  Members  of  the  Consti-
 tuent  Assembly,  Ultimately  a  com-
 promise  formula  had  been  brought  in
 ang  the  then  Law  Minister  Dr.  Ambedc-
 kar  gaid  that  it  was  being  adopted  as
 an  experimental  measure,  namely,  the
 provisions  which  were  put  in  the
 Constitution  provided  that  so  far  as
 the  Centre  was  concerned,  it  would  be
 bicameral;  there  woulg  be  Lok  Sabha

 -@Md  the  Rajya  Sabha  and  so  far  as  the
 wtates  were  concerned,  it  was  in  a  senile
 tmade  optional.  Legislative  assemblies
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 ‘will  ‘have  freedom,  the  legislative  as-
 sembly  could  pass  a  resolution  that  the
 state  wanted  to  have  a  legislative  cout-
 cil  and  thereafter  power  wag  givea  ‘to
 Parliament  to  enact  the  necessary
 legislation,  similarly,  if  there  was  @
 council]  already,  then  also  the  ‘egisla-
 tive  assembly  could  pass  a  resolutior
 that  they  did  not  want  to  have  the
 upper  chamber  and  in  that  case  it
 would  again  be  competent  for  Parlia-
 ment  to  enact  necessary  legislation,  so
 that  even  today  as  the  speeches  uf  the
 hon,  Members  who  had  spoken  on  this
 resolution  would  show  the  controversy
 persists.  There  are  two  views.  ‘Chere
 are  people  who  think  that  the  upper
 house  does  not  serve  any  useful  pit-
 pose,  it  is  only  those  who  are  directly
 elected  by  the  people  that  serve  a  \se-
 ful  purpose.  There  is  the  other  view:
 nobody  is  infallible  except  God  and
 since  it  ig  not  possible  to  elect  God  to
 either  of  the  two  Houses....

 PROF,  P.  G.  MAVALANKAR  (Gan-
 dhinagar):  You  mean  to  say  that  only
 devilg  are  elected?

 SHRI  SHANTI  BHUSHAN:  Between
 devil  and  God  there  are  plenty  of  peo~
 ple  with  a  little  of  each,  to  which  ex-
 tent—that  differs  from  man  to  man.
 So  all  being  human  beiugs,  they  are
 not  infallible.  Inspite  of  such  distin-
 guished  members  being  there  tn  the
 Lok  Sabha  or  in  the  Rajya  Sabha,  ins-
 pite  of  the  very  deep  thought  which
 Members  gave  to  subjects  when  they
 spoke  in  the  House,  inspite  of  the  very
 exhaustive  research  which  the  hon.
 Memberg  carried  Out  and  the  benefit
 of  their  experience  and  wisdom  which
 they  give  to  the  whole  House  through
 their  speeches,  inspite  of  that  it  may
 happen  that  something  might  ve  lost
 sight  of,  there  may  be  some  oversight.
 Or  perhaps,  it  may  be  that  it  is  only
 after  the  Bill  emerges  from  the  lower
 House  more  attention  is  bestowed  with
 the  benefit  of  the  debate  that  has  gone
 on.  Sometimes  even  though  import-
 ant  points  are  made  by  hon.  Members,



 Members,  @  they
 Roint  also  simultaneously:  on’  the  ह...

 possibly  to  contemplate  that's  new.
 point  is.  brought  into  the  debate,  pet-

 -haps  certain  other  aspects  of  the  mat-
 ter  did  not  occuy  to  898  other  hon.
 Memberg  on  either  side  and  perhaps
 something  which  might  have  been
 added,  which  might  have  ghed  further
 light  on  the  problem,  which  has  not
 emerged  then,  comes  up  after  realising
 that  the  Bill  had.  already  been  passed
 by  one  of  the  two  Houses  and  cther
 minds  get  exercised  that  brings  out

 somethin,  new.  Perhaps  there  may
 be  a  realisation  that  perhaps  there

 “were  certain  aspects  which  had  been
 ~overlooked.  That  ig  one  of  the  main
 functions  which  the  upper  House  per-
 forms,  namely,  cautioning,  those  mat-
 fers  can  be  taken  into  consideration,
 amendments  can  be  introduced  and  the

 ‘Bilt  in  its  amended  form  can  be  sent
 “back  to  the  lower  House  and  so  on.
 “There  is  no  denying  the  fact  that  the
 functions  of  the  lower  House  are  very
 much  more  important  in  money  Bills.

 ig  only  resposible  to  the
 है...  Heute  at  the  Centre  ag  well  sa
 ‘dn  the  states.  There  is  no  denying  the
 fact  that  the  lower  House  represents

 formg  endl  so  on.  It  ig  suggested,  not
 for  one  reason  but  for  different  rea-

 of  the  moment  because  of  their  epert-
 ence  and.  deep  insight  and  80  on,  it  is

 come  into  the  House  by  direct  elestion.
 So,  one  reason  advanced  in  support  of
 this  ig  that  there  should  be  some  pro-

 As  at  present,  this  function  tg  also
 performed  by  the  Rajya  Sabha  at  the
 Centre  and  the  Legialative  Councils  in



 Obviously,  the  Constitution  provides
 for’  ¢wo  Houses  at  the  Centre.  If:  the

 eohtained  in  the  resotution
 ig  pushed  to  its  logical  conclusion
 that  the  upper  House  ig  an  anomaly  in
 a.  democracy,  one  will  have  to  think  of
 abolishing  the  Rajya  Sabha  also,  which
 is  the  upper  House  at  the  Centre.

 SHRI  P,  VENKATASUBBAIAE:
 Rajya  Sabha  is  there  in  u  different

 ‘context

 SHRI  SHANTI  BHUSHAN:  But
 some  distinguished  members  did  men-
 tion  that  the  Rajya  Sabha,  the  uprer
 House  af  the  Centre,  more  or  less
 performs  the  samg  role  as  the  legisla-
 tive  councils  are  supposed  to  perform
 at  the  State  level.  I  say  ‘more  or  less
 because  there  maybe  some  little  shadty
 of  distinction.  If  on  principle  it  is
 stateg  that  having  an  upper  House
 anywhere  amounts  to  some  extent  a

 Negation  of  democracy  because  it  is  ७
 velic  of  the  past  and  it  is  just  copying
 the  British,  the  next  question  that
 would  arise  is,  that  principle  would
 have  to  be  applied  not  merely  to  the
 Siaies  but  to  the  Centre  also.  Is  it
 possible  to  coniempiate  ii?  Even  the
 function  of  amending  the  Constitution
 has  been  given  not  (o  this  House  alone
 but  te  both  the  Houses,  It  is  not  even
 both  the  Houses  sitting  in  a  Joint  Sit-
 ting,  If  qa  Jolnt  Sitting  was  possible
 for  qa  Constitutional  amendment,  then
 perhaps  if  the  lower  House  wag  unni-

 nods.  about  it,  {t  can  take  the  view
 '‘thaig,  whatever  the  upper  House  might
 think,  we.  will  go  ahead  with  this

 /eestitutional,  amendment.  But.  the

 in  a  system  of  checks  and

 -Rajya  Sabha,  but  ‘there  shotild.  be  ae

 not  willing  for  various.  reasons  to.  cite
 cede  the  power  of  amending’  the:
 Constitution  to  the  Lok  Sabha’  alone!
 Not  only  they  wwanteq  that  ere should  be  the  seal  of  approval  by

 majority  of  not  less  than  two-thirds  of!
 the  members:  present  and  voting.  isi
 both  Houses  before  a  Constitutional
 amendment  can  be  made.  Therefote,.
 this  suggestion,  namely,  that  there
 should  not  be  bicameral  legisiatures.
 and  thig  should  be  achieved  by  a
 constitutional  amendment  because  the:
 only  way  of  doing  it  would  be  by  a
 constitutional  amendment,  presupposes.
 that  even  the  Rajya  Sabha  by  2/3:i8-
 majority  would  subscribe  to  this  doc-
 trine  that  so  far  as  the  Upper  House  is
 concerned,  it  is  an  anomaly,  it  is  a
 negation  of  democracy,  it  is  a  relic  cf
 the  past,  it  doeg  not  perform  a  useful
 role  and  80  on,  with  the  result  ihat  it
 woulg  be  completely  impractical,
 whatever  might  be  saiq  for  the  two
 views  so  far  as  the  merits  are  conrern-
 ed,  to  concede  that  so  far  as  the  Cent-
 ral  level  is  concerned,  such  a  thing
 can  happen.  Now,  the  question  is
 whether  fhis  can  be  a  feasible  inea
 that  the  two  Houses  of  Parliament
 enact  a  constitutional  amendnient  करदी
 say.  while  at  the  Central  level  the
 Uprer.  House  is  absolutely  necassary,
 it  performs  a  very  impoxtant  function,
 so  far  a,  the  States  are  concerned,  the
 Upper  Houses  have  no  meaning  and
 they  must  be  abolished  -whethar  the
 States  like  it  or  not,  That  ig  why  the
 scheme  of  things  which  had  been  enact-
 ed  in  the  Constitution  was  to  leave  it”
 to  the  States.  If  the  Centre  can  decide.
 for.  itself,  there  ft  is  not  the  unitted
 will  e  the  joint  wi"!  of  the.  -Lower
 House  ang  the  Upper  House  which  wif
 not  determine  as  to  whether  the  फटना
 House  should  exist  or  not.  It  has  been
 said  that  the  members  directly  elected
 by  the  people  should  be  competent  to  .
 decide  it.  But  that  is  precisely  what’:
 has  been  said  by  the  Constitution:even

 a  Im  regard  to  States  that  the  Members-
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 of  the  Legislative  Assembly,—and  I
 wuppose  they  are,  as  distinguished  and
 as  efficient  as  Members  of  the  Lok
 Sabha—do  not  suffer  in  comparison.
 It  cannot  oe  sald  that  merely  because
 they  are  electeg  to  the  Legislative  As-
 sembly  of  their  State,  there  is  any
 process  in  their  election  which  is  in-
 ferior  to  the  process  of  election  of  a
 Member  of  the  Lok  Sabha.  They  are
 also  directly  elected  people.  So  if  this
 power  has  been  conceded  by  the
 Constitution  to  those  who  are
 directly  elected  by  the  people,
 namely,  they  will  determine,  then
 ig  those  directly  elected  Members
 of  the  Legislative  Assembly  feel  the
 necessity  of  an  Upper  House,  if  they
 feel  that  the  Upper  House  is  serving  8
 useful  purpose  and  performing  an  im-
 Portant  function,  why  would  it  be
 Proper  or  desirable  for  other  directly
 elected  Members  of  the  Lok  Sabha  to
 -say  that  so  far  as  they  are  concerned,
 they  cannot  be  trusted  to  performing
 their  job  or  assessing  the  requirements
 of  the  Btate  properly?  If.  therefore,
 the  Constitution  gives  the  function  of
 Getermining  as  to  whether  a  Legisla-
 tive  Council  is  necessary  in  the  State
 or  not  to  the  Legislative  Assembly  and
 it  is  competent  to  pass  a  proper  resolu-
 tion  one  way  or  the  other  either  for
 the  creation  of  the  Legislative  Council
 or  for  the  abolition  of  the  Legislative
 Council  and  thereafter  that  resolution
 ‘empowers  the  Parliament  to  enact  the
 necessary  law,  then  in  such  a  scheme
 of  constitutional  arrangement,  how

 can  it  be  said  to  infringe  any  princi-
 ple  of  democracy  because  the  power
 has  been  vested  in  those  who  are
 directly  elected  by  the  people,  not  in
 those  who  are  indirectly  elected  by  the
 people?  On  the  other  hand,  if  such  a
 problem  wag  sought  to  be  tackled  by  a
 constitutional  amendment,  then  it
 would  be  said  that  the  power  would
 be  exercised  not  by  the  people  who
 are  directly  elected  by  the  people  be-
 -cause  the  function  would  be.  performed not  merely  by  the  Lok  Sabha  sitting
 single,  but  by  the  Lok  Sabhe  and  fhe.

 Rajya  Babha.  together so:  thet  the  ह
 lative  Assembly  Members.  perhaps:  witht
 some.  justification:  could  say.  that  heze.
 those  who  are  not  directly  elected by
 the  people  are.  participating in  the  prot
 cess  to  deprive  the  Members  who:  ave
 directly  elected  by  the  people  of  their
 rightful  function  which  has  been’  vested
 in  them  by  the  Constitution.  So,  3
 would  submit  that  the  main  purpose
 in  highlighting  this  problem—the  en-
 tire  country  must  have  benefited  by  the
 discussion  which  has  taken  place  in
 this  House  on  this.issue—has  been
 achieved.  But  beyond  that,  if  I  may
 say  so  with  the  greatest  respect  ta  the
 hon.  mover  of  thig  Resolution,  perhaps
 even  he  did  not  intend  that  this  power
 which  the  Constitution  has  vested  in
 the  direct  representatives  of  the  peo-
 ple,  namely.  the  Members  of  the  Legis-
 lative  Assembly,  should  be  deprived  of
 by  the  voice  of  some  directly  elected
 people  and  some  indirectly  elected  peo-
 ple.  Of  course.  I  do  not  wish  to  com-
 pare  the  so-called  indirectly—elected
 people  with  the  directly—elected  peo-
 ple.  Of  course,  even  the  President,  the
 highest  and  the  most  august  function~
 ary  in  the  country,  is  not  directly  elect-
 ed  by  the  people.  in  that  sense.  But
 the  question  is  that  those  who  are  in-
 directly  elected,  and  the  fid
 ence  of  the  directly  elected  people.
 Therefore,  how  can  we  say  that  those
 who  are  indirectly  elected,  will  not  be
 the  proper  persons  or  that  they  have
 come  in  by  any  kind  of  back-door?  It
 is  the  decision  of  the  directly-elected
 people.  Therefore,  it  must  be  regarded
 as  a  wise  decision.  Any  person  who
 gets  elected  to  the  Rajya  Sabha  fs
 obviously  elected  by  directly—people
 and  the  loca)  bodies’  constituency,
 graduates’  constituency,  teachers’  con-
 stituency  and  so  on  elect  members  to
 the  Legislative  Council.  For  instance,
 when  MLAs  elect  a  Member  of:  the
 Rajys  Sabha—of  course  I  might  be
 a  totally  undistinguished,  miserable
 itustration;  but  the  exceptions  make
 the  rule—if  one  non-deserving.  person
 had  happened  to  get  elected,  it  does
 not  prove  thet,  by  end  large-—generally:
 —those  who  are  elected  by  the  Asset:



 ‘7 ‘of  disqualification  etc.  can  attach  to
 them,  because  if  anything  is  said  in
 that  direction,  it  would  only  refiect  on the  directly—elected  people.

 It  was  also  said  that  the  Upper
 Houses  are  the  links  between  the  dif-
 ferent  levels  of  democracy.  I  would dike  to  give  another  reason  which  might justify  the  Upper  House:  because  of  the manner  in  which  the  Upper  House  is
 constituted  and  the  manner  in  which
 itg  composition  changes  from  time  to

 ‘time—ie,  every  2  years  one-third  of the  members  of  the  Upper  House  retire and  fresh  people  are  elected  in  their
 place—it  is  always  existing.
 35.23  hrs.

 (Supt  DamenpranaTn  Basu  in  the Chair}.
 So  far  as  the  Rajya  Sabha  is  con-
 cerned,  it  has  one  advantage.  It  is ever  present,  unlike  the  Lok  Sabha which  has  a  period  of  eclipse—after the  dissolution  of  one  Lox  Sabha  and
 before  the  new  Lok  ‘Sabha  is  elected, «there  is  no  Lok  Sabha.  And  if  the Upper  House  is  not  there,  there  would be  periods  when  there  will  be  no  Par- iament.  At  least  the  Rajya  Sabha should  ‘be  there  when  the  Lok  Sabha is  not  there.

 I  am  reminded  of  a  bill  brought  for- ward  in  the  other  House,  by  a  Private Member,  during  the  Private  Members’ Business.  What  was  suggested  in  that bill  was  that  no  person  who  is  not  a Member  of  Parliament  should  be  a
 Minister  even  for  a  single  day.  The present  provision  is  that  such  a  person ‘tan  be  a  Minister  for  six  months.  7 became  a  Minister  first  and  then  a

 -Member  of  Parliament.  That  is  the
 provision  so  far.  A  Constitution
 (Amendment)  Bill  was  brought  by  a
 private  Member.  to  say,  “No;  only  a

 7.7  SRAVANK  61000.  (BAKA):  Legislative  =  350
 Councils  (Res)

 person  who  is  a  ‘Member.  of  Parita-
 ment  should  be  a  Minister.  A  person who  is  not  a  Member  of  Parliainent should  nét  be  4  Minister  even  for  a
 aingle  day.”  When  I  stood  to  reply  ta
 that  bill,  I  said:  “Perhaps  this  dis-
 tinguished  Member  of  the  Rajya  Sabha
 might  have  conceived  it  for  men  like
 me.”  Because  what  happens  when  the
 Lek  Sabha  is  dissolved  shortly  before
 the  new  elections  are  to  take  place?
 Obviously,  members  of  the  Comefl
 of  Ministers  belonging  to  the  Lok
 Sabha  will  have  to  go  out  and  cease
 to  be  Ministers  or  Prime  Ministers;
 and  it  is  only  the  Members  of  the
 Rajya  Satha  who  would  be  competent
 to  be  Ministers  and  Prime  Ministers
 during  that  period,  if  such  a  provision
 was  brought  about.  So,  I  thought  that
 perhaps  the  distinguished  Member  who
 introduced  the  bill,  wanted  that  at
 least  during  that  period,  only  Members
 of  the  Rajya  Sabha  can  become  com-
 petent  to  become  Ministers  or  Prime
 Minister.  During  that  period  also,  the
 advantage  is  that  the  legislatures  do
 represent  the  people.  There  is  no  time
 when  the  legislature  is  completely  non-
 existent;  and  that  is  why  the  scheme
 of  election  to  the  Upper  House  has
 been  conceived.  to  provide  this  con-
 tinuity.  Even  if  one-third  of  the  Mem-
 bers  might  retire.  two-thirds  of  the
 members  would  continue,  so  that  there
 is  continuity.  That  ig  also  one  of  the
 parliamentary  institutions,  which  is
 supposed  to  represent  the  will  of  the
 people.  Whether  directly  elected  or
 indirectly  elected,  it  ultimately  does
 represent  the  will  of  the  people,  so
 that  it  has  that  important  function,

 Apart  from  that,  as  I  said,  it  is  a
 link  between  the  different  Legislatures.
 India  is  a  vast  country  and  we  have
 democracy  at  various  levels,  at  the
 Central,  State  and  local  level;  we  have
 local  self-government  where  we  have
 elected  representatives,  either  to  the
 Jilla  parishad,  panchayat  board  or
 municipal  corporation  and  so  ‘on
 These  are  different  levels  of  demo-. tracy,  and  it  is  undesirable  that  there. is  no  link  at  all  between  these  different
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 levels  of  demooraey,  [nostitutiong  eduld
 even  98  égated,  whieh  @éyld  provide
 98239  hind  of  link,  some  contact,  some
 harmony  at  different  levels,  geme  kind
 of  bétter  understanding  arrangamant
 and  so  on.  Thig  system  of  having  an
 Upper  Héyse,  which  will  also  partici-
 Bate  at  the  highé;  level,  put  béing
 elected  By  these  who  tuAetien.  who
 aré  directly  elected  by  {he  people  at
 the  lower  level,  namely,  tho  State  level.
 that  preyides  tha  itl  belween  the

 States  and  tha  Cehtes,  the  functioning
 between  the  Stales  and  the  Qgatre.
 That  ig  why  in  the  compégition  of  the
 Législalive  Counails  alsg,  it  bas  poan
 provided  (not  889०  meimbere  ara  alest-
 cd  by  the  १8७७  ४७४४  vl  the  loeal  badics,
 They  furnish  {he  link  botweax  {he
 administ¥ation  at  tha  Stata  leygl,  or
 rathay  the  lvgisialiva  organ  at  the  State
 lavel  and  the  Iceislativa  B¥gans  gf  the
 Jowa#  level  qamely,  tha  laval  of  {he
 JIA  Parishad  gr  municipal  0BYpsratlor ०२२
 eic.  ह  faat  this  ix  another  gasd
 fcalure.  On  iMportant  feature,  whieh
 provides  a  link  at  different  levels  of
 democracy,

 These  are  the  various  things  which
 can  be  said  for  it.  There  are  cer-

 against against

 lic  op
 are  very  essential  things  in

 All  these  thoughts  will  go  out,  they
 will  educate  the  people  and  ultimately
 public  opinion  will  assert  itself.  And
 when  public  opinion  asserts  itself,  then
 the  Legislative  Assemblies  of  the  States
 which  have  been  charged  with  this
 function  of  deciding  whether  there
 would  be  an  Upper  House  or  not,  are
 bound  to  take  due  notice  of  the  public
 opinion,  because  the  elected  people
 cannot  afford  to  ignore  public  opinion;

 JULY  28,  979
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 otherwise,  they  would  not  be  oleeted,
 The  very  r8agen  for  providing  directi
 aleeted  people  ig  that  they  may  not  ४8६
 able  to  afford  to  ignore  the  pressure
 of  public  opinion,  sHlightened  pub
 opinion;  86  that,  a  very  important
 function  has  been  performed  by  _  this
 Resolution.  Now  that  the  function  h
 already  8888  performed,  I  weuld  appeal
 te  the  hon.  Member  tg  withdraw  the
 Resolution.

 siiir  FP.  VENRATASUBBAIA
 (Nandyal):  I  want  some  eélazificatlon
 trem  the  hon.  Minister  about  com
 position  of  tha  Legislative  Counei
 While  in  some  §{ales  the  logislatur
 is  unicameéval,  jn  some  other  State
 it  is  Bi-éameral,  which  ig  8  lacyn
 Saesndly,  in  the  compositien  of  thé
 Lagislattyg  Council,  og  the  Law  Minis:
 tas  was  saying,  representation  ह  given
 ta  the  lycal  podieg  go  that  there  ig  a
 link  between  the  administration  gn
 tha  patchayats  gr  jilla  parignads.  But
 in  soma  States  there  are  constitues.
 cies  fox  graduates  and  teachers,  Ag
 times  it  happens  that  a  teacher,  being
 a  graduate,  has  two  votes.  He  will)
 yvota  for  the  teachers  and  also  for  the
 graduates.  So,  this  anomaly  exists.

 Then,  when  you  have  sectional
 on  in  the  Legislative  Counggl

 cil,  why  not  extend  it  further  an
 give  sectional  representation  to  trade
 and  industry,  even  agriculture.  In  the
 Madras  Legislative,  under  the  Govern-|
 ment  of  India  Act,  1935,  there  was
 representation  for  trade  and  commerce.)
 The  hon.  Member,  Shri  T.  T.  Krishna-7
 machari,  was  elected  on  behalf  of
 commerce.  He  represented  commerce

 in  the  Madras  Assembly.  There  are
 certain  matters  which  have  to  be
 gone  into  by  the  hon.  Law  Minister
 who  is  himself  a  distinguished  lawyer
 and  advocate.  4

 Firstly,  if  you  can  bring  uniformity
 with  regard  to  the  functioning  of  the  :



 ‘nd  does  not  succeed  in  thet  is
 immediately  accommodated  in  the
 Upper  House.  There  cannot  be  a
 constitutional  stipulation  that  this
 should  not  be  done.  but  would  you

 practice?  To  what  extent  do  you  think,
 in  so  fur  as  the  Upper  Houses  which
 are  in  existence  are  concerned,  this
 politically.  corrupt  practice  can  be
 avoided  or  stopped?

 झी  awe  एल०  (संगलदाई)
 मैं  कहुता  चाहता  हूं  कि  जब  भ्पर  हाउस
 की  उमा छः  साल है,  तो  फिर  सरकार जनता
 ह्वारा  निर्वाचित  हस  सदन  की  उम्र  पांच  सास
 क्यों  करना  चाहती  है  ?  यहू  डिसफिमिसेशन
 क्यों  है?  जब  सपर  हाउस  की  उस्र  छः.

 साल है,  तो  इस  सदत  की  उम्र.  भी  छः  सास

 होनी  चाहिए,  i  (व्यवंधार).  इस  में  इन्दिरा
 जी  को  बात  नहीं  है  ।  हरे  इससे  मतलब

 सही  है।।कि  उत्होंरे  क्या  किया  शौर  क्या  नेहीं
 &  4  सी  इस  नो  मोर  किच ।  हमें  मतलय

 हनस्टिससे।
 जब  एसेस्कलीव

 छः  सास  एमजाय  ‘forward  to  India  from’  every:

 &  person  gets  a,  chance  of  getting  votes
 both  from  teachers  end  graduates,
 and  therefore  this  is  not  quite  ¢on-":
 sistent.  with  the  scheme  of  things.  In
 fact,  I  would  say  that  same  representa.  -
 tions  on  this  score  have  been.  received
 from  more  than  one  State.  People  are
 highlighting  this  problem,  so  that.  it
 heeds  examination  as  to  whether  any
 change  has  taken.  place,  whether  it

 possibly  the  idea  was—I  am  only
 speculating  so  far  as  the  intention  of
 the  Constitution-makergs  is  concerned—
 that  in  this  country,  and  in  every
 country  for  that  matter,  teachers  and
 the  educated  youth  are  a  very  impor-
 tant  segment  of  the  society,  whose  in-
 fluence  on  the  future  of  the  countty  is
 perhaps  immeasurably  more  than  that
 of  any  other  section  of  the  society.

 SHRI  K.  VIJAYA  BHASKARA.
 REDDY  (Kurnool):  Did  you  make.any  |
 assessment?

 SHRI  SHANTI  BHUSHAN:  Asses
 ment  has  been  made.  I  am  speculating
 that,  perhaps  might  have  .  been
 thing  that  this  country  has  really.  to
 become  great—in  fact,  not.  to  become...
 gteat  but  to  regain  its  lost,  greatness:
 because  this  was  a  country  which  wes
 the  greatest  of  all  the  countries,  which
 Could  boast  of  its  kinds  of  philosophy,”
 its  civilisation,  its  most;  developed  prom:
 perity  and  80  on.  People  used.to-took

 view—its  philosophy,  its,  beliefs
 violence,  ite  religious  p!

 ‘people
 ००  ‘in  many”  westerti  rea
 wondered,  how  was  it  that  @  00r::  .



 country  ‘ke  India  asserted  so  strongly
 for  its  freedoms.  They  feel  that  per-
 haps,  it  was  something  in:  the  old:  ciyi-
 Nisation  and  culture  which  committed
 so  strorgly  to  the  democracy  and  free-
 dom  that  it  asserted  itself  in  such  a
 unique  way.  Such  was  the  greatness
 of  this  country.  Of  course,  historical
 events  took  place  and  we  are  not  as
 great  as  we  used  to  be.  but  we  are  not
 ashameci  of  it.  We  are  looking  forward
 to  that  greatness.

 If  the  country  has  again  to  become
 great,  then  the  teachers  and  the  edu-
 cated  youth  will  have  to  play  a  very
 important  part,  so  that  in  formulating
 a  policy  at  the  legislative  level,  the
 teachers’  voice  and  the  voice  of  the
 educated!  youth.  namely,  the  graduate’s
 constituency,  must  be  felt  there.  How
 their  minds  are  functioning,  how  their
 pulse  is  behaving,  that  should  be  known
 to  those  who  are  charged  by  the  peo-
 ple  of  this  country  with  formulating
 policies,  programmes  and  administer-
 ing  the  country  and  framing  laws.

 Well,  something  has  beer  said  that
 this  requires  review.  As  I  have  stated,
 from  some  other  States  slso  such
 views  have  been  received.  But  eviden-
 tly,  these  are  delicate,  difficult  and
 complex  matters.  In  fact.  I  am  one  of
 those  who  believe  that  whatever  was
 done  by  the  Constitution-makers  at
 that  time  with  such  deliberation,  with
 such  detailed  exercise,  whenever  we
 want  to  touch  it,  we  have  to  be  care-
 ful.  We  have  to  take  into  consideration
 all  the  aspects  as  deeply  as  they  did.
 That  is  why,  in  a  Constitution  amend-
 ment,  the  principle  of  discussion,
 consensus  and  so  on  should  not  be  a
 party  affair.  I  have  always  believed
 in  that  so  that  these  aspects  should  be
 considered  and  considered  carefully,
 and  if  Government  has  any  proposal,
 that  proposal  should  be  brought  for
 discussion  with  other  parties  and  80०
 on  and  finally  before  the  House.

 SHRI  क्,  VENKATASUBBAIAR:
 Will  you  take  the  opinion  of  the
 a

 teachers’:  constituency,  particylarly  .
 the  teachers’  from  ‘Tamil
 Nadu.  There  were  certain  views.  In
 fact,  there  were  two  kinds  of  views.
 One  was  that  the  teachers"  constituen-
 cies  should  be  abolished  ard  another
 was  that  even  the  primary  tétchers
 should  be  assimilated  in  these  tea-
 chers’  constituencies  and  it  should
 not  confine  to  teachers  of  a  particular
 level.  Evidently,  in  a  complex  mat-
 ter  of  this  kind,  it  requjres  very  de-
 tailed  consideration

 SHRI  P.  VENKATASUBBAIAH:
 Did  you  hold  a  dialogue  with  the  Sta-
 tes?

 SHR:  SHANTI  BHUSHAN:  There
 was  some  dialogue  with  the  States
 and  they  were  consulted.  That  was
 quite  same  time  back  ond  not  during
 the  time  cf  this  Government.

 Evidently,  no  measure  can  be
 brought  forward  unless  there  is  dia.
 logue  with  the  States  because  it  pri-
 marily  concerns  the  States.

 SHRI  2.  VENKATASUBBAIAH:
 Whether  this  Government  will  pick?

 up  the  thread  and  continue  the  dia-
 logue.

 SHRI  SHANTI  BHUSHAN:  Yea,  it
 will  be  sidered,  7  net  say  that
 the  dialogue  would  be  continued.  be-
 cause  that  will  depend  upon  the  result
 of  the  exercise  that  we  have  to
 make  first.  If  ultimately  it.  is  found



 direct  election  and  sq  on.  This  prin-
 ciple  of  having  a  few  nominated  mem-
 berg  was  perhaps  conceived  from  that
 pojnt  of  view.

 PROF.  P,  G.  MAVALANKAR:  The
 history  of  nominations  is  very  unfor-
 tunate.

 SHRI  SHANTI  BHUSHAN:  Some.
 times  that  happens.  A  provision  is
 conceived  with  a  certain  philosophy,
 with  a  certain  belief  and  in  a  certain
 context.  But  when  it  is  actually
 worked  by  those  who  have  to  work
 it,  it  may  not  really  be  according  to
 that.  That  is  a  different  matter.  It
 does  happen.  So,  all  the  time,  the
 effort  hag  to  be,  should  be  and  ought
 fo  be  that  when  you  exercise  any
 power  under  a  particular  provision,
 you  must  try  to  understand  the
 philosophy  behind  that  provision
 why  that  provision  was  enact-
 ed,  what  was  the  philosophy  be-
 hind.  it,  what  was  the  guiding  prin-
 ciple  behind  it,  what  was  the  objec~
 tive  which  was  to  be  served  by  in-
 corporating  it  and  you  must  try  to
 be  ag  true  to  that  philosophy  and  the
 background  ang  the  guiding  principle
 28  you.  humanly  can.  If  any’
 does  not.  do  it,  it  is  a  failure

 SHRI.B.  RACHAIAH  (Chamara-
 fanager):.  Ia  the  Upper  House  there

 categories.  In  the  Lower  Houses,  in
 the.  Assemblies  and.the  Lok  Sabha,  the
 Scheduled  Castes  and  Scheduled
 Tribes  have  been  given  a  reservation.
 But  in  the  Upper  Houses,  the..same
 reservation  hag  not:  been  maintained,
 As  a  result  of  that,  their  representa-
 tion  is  very  meagre  in  all  the  State
 Legislative  Councils  and  even  in  the
 Rajya  Sabha  also.  Will  the  hon.
 Minister  kindly  examine  thig  and  see
 that  apn  amendment  is  made  in  the
 Constitution  so  that  they  get  a  proper
 representation  in  all  these  bodies?

 SHRI  SHANTI  BHUSHAN:  A
 point  was  made  by  Shri  Chandrap-
 Pan  that  his  experience  was  that  the
 Upper  House  is  really  meant  for  de-
 feated  candidates,  that  is,  anybody
 who  gets  defeated  in  an  election  to
 the  Lower  House  is  elected  to  the
 Upper  House.  Firstly,  I  would  like
 to  say  that,  of  course,  there  could  be
 an  extreme  view  that  once  defeated,
 always  defeated,  that  is,  once  you
 have  been  defeated,  some  kind  of  an
 untouchability  has  been  acquired
 and,  therefore,  you  have  no  right  to
 be  elected  by  any  other  constituency.
 also.  Even  those  who  are  electeg  to
 the  Upper  House,  they  are  also  elec-
 ted.  They  do  command  the  confi-
 dence  of  the  people  other  than
 the  members  of  their  constitu-
 encies.  We  have  seen  in  this,
 country  how  so  many  distinguished
 persons  defeated  in  a  direct  election
 have  subsequently  been  elected  with.
 more  massive  majorities,  sometimes,
 may  be,  immediately  also.  For  in.
 stance,  in  the  1971,  Lok  Sabha  eleo-
 tions,  many  people  were  defeated,.
 But  some  of  those  who  were  defeated:
 in  the  397  Lok  Sabha  elections  were
 elected  by  very  big  majorities  in.  the
 ३५०  Lok  Sabha  elections.  That..is
 not  the  only  thing

 PROF.  P.  G.  MAVALANKAR:  A
 person  who  has  been  defeated  at  the’
 Lok  Sabha  poll  is  getting:  thio  Rajga



 “gd.  Abelian  lof

 fProf:  B::G.  Mavalanker}.::  ee
 bha  or  the  Upper  House  of  a  State

 rit  ry  matter  of  months.

 ॥  SHANTI  BHUSHAN:  The

 bor
 is  that  even  in  a  by-election

 might  take  place  soon  thereafter.
 Let  us  not  discuss  it  from  a  theoreti-
 cal  angle.  Let  us  be  practical  that
 when  election  takes  place,  it  is  not
 merely  the  personality  or  the  deeds
 or  the  qualities  of  a  candidate  alone
 which  count,  but  there  are  various
 other  factors  also.

 SHRIMATI  AHILYA  P,  RANGNE-
 KAR  (Bombay  North-Central):  iH
 they  90  not  come  to  Rajya  Sabha,
 they  become  Governors.

 SHRI  SHANTI  BHUSHAN:  So,  it
 is  better  that  they  are  made  Mem-
 bers  of  the  Rajya  Sabha.  It  must  be
 recognised  that  the  mere  fact  that  a
 person  has  lost  an  election,  does  not
 mean  that  he  cannot  be  elected  in
 other  places.  Of  course,  one  could
 say  it  would  be  possible  to  conceive  of
 a  provision  that  all  right  9  defeat
 does  not  mean  merely  a  defeat  but
 also  means  a  disqualification  for  a
 particular  period;  it  could  be  2  years,
 3  years,  4  years,  5  years,  whatever  it
 was  six  years  or  ten  years.  If  the  idea
 is  that  all  right  immediately  they
 should  not  be  capable  of  being  elec-
 ted,  it  should  not  be  mixed  up  that  an
 election  to  the  Upper  House  is  not  a
 nomination,  then  we  are  introducing  a
 practical  thing.  If  we  are  introduc-
 ing  a  practical  thing,  then  let  us  also
 accept  that  in  a  direct  election  also

 @  person  may  be  very  popular;  he
 may  be  in  a  position  to  win  an  elec-
 tion  the  very  next  day  from  a  differ-
 ent  constituency;  may  be  something.
 happened  =  aafter  all,  the  ¢lectorate
 ig  also  moody.

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry):  I  appreciate  Law  Minis.
 ter’s  principle  and  philosophy  behind
 this  which  is  very  eloquent  on.  the
 subject.  But  we  are  concerned  about.
 the:  application,  part.  of:  it-

 elected  to  the  Rajya  Sabha  howso-
 ever  much  confidence  he  might  com-
 mand  of  his  constituency,  namely,  the
 MLAs,  if  00  per  cent  MLAs  are  with
 him  and  they  say;  we  do  uot  agree:
 with  it....Let  me  put  another  practi-
 cal  proposition  because  even  this
 question  arose  in  connection  with
 private  members  or  somebody  sug-
 gested  that  there  should  be  a  right  of
 recall.  Right  of  recall  has  been  in
 the  air.  It  ig  being  discussed,  There
 is  a  lot  in  it.  The  idea  of  a  right  of
 recall,  again  is  a  comp'ex  issue.  Now
 it  was  said  in  a  right  of  recall,  if
 the  right  of  recall  is  conceded  in  its
 entirity—I  am  not  expreasing  my:
 view;  I  am  only  saying  that  features
 which  were  brought  out  by  a  person
 when  he  was  talking  about  right  of
 recall—he  said:  “If  right  to  recall  is
 concedeg  as  such,  it  would  mean  that
 elected  Member  of  this  House  would
 become  only  the  representative  of  the
 people  of  his  constituency  and  would
 cease  to  represent  the  country  as
 such.  What  is  the  true  role  of  a
 Member  of  the  Lok  Sabha?  Is  his
 real  role  to  represent  only  the  views
 of  the  members  of  his  constituency  or
 is  his  true  role  correct  role  to  do
 what  he  is  supposeg  to  do?  Must  he
 represent  the  national  feelings?  Must.
 he  represent  what  is  right  in  the  na-
 tional  context  in  spite  of  the  fact  that
 he  ‘has  been  elected  by  a  particular
 territory  or  must  he  represent  only
 the  views  of  his  constituency?  These
 are  the  two  competing  thoughts.

 Now,  may  I  take  a  concrete  exam-
 ple?  The  member  of  a  cqnstituency
 wants  a  particular  fertiliser  project:
 to  be  located  in  ‘his  constituency.  He
 tells  the  Members  of  the  Lok  Sabha,



 cy  because  there.  is  much.  better  ‘site
 in  a  different  constituency.  What
 would  te  his  ‘duty  as:  a  “‘Mem-
 bet  of  Parliarhent?  Would  his
 duty  be  to  highlight  the  hational  pers-
 pective,  natnely,  irreepective  of  what
 the  views  of  his  constituency  are.
 But  what  he  considers  to  be  right  in
 the  natiorinl  perspective,  must  he
 highlight  that  or  mitist  he  réeprésent
 hig  constituency?  Of  cbditrse,  this
 was  what  was  said.  If  tight  of  retail
 is  applied  in  that  way,  fheh  what
 would  Happen  is  for  88908  the  right
 thing,  fur  representing  the  right
 thing.  What  the  entire  country  ex-
 pects  frorn  him,  he  will  have  to  be  re-
 called  and  only  that  person  wili  have
 to  come  who  is  prépared  to  say  the
 wrong  things  even  against  his  convic-
 tion.  Well,  there  are  views  and
 views.  So,  these  are  all  complex
 matters.  We  know  that  there  had
 been  occasions  in  the  past  where  a
 persen  might  have  lost  from  a  parti-
 cular  constituency  due  to  the  various
 factors  which  might  be  operating.
 That  is  why  we  find  that  a  person
 wants  a  ticket  from  one  constituency
 ard  not  the  other  constituency  If
 the  result  was  that,  irrespective  of
 the  constituency,  his  chances  of  get-

 ting  eletced  or  defeated  are  the  same,
 then  all  this  trouble  would  not  arise
 where  he  wants  the  constituency
 changed.  Even  minor  changes  in  the
 constituency  are  supposed  to  reflect  on
 the  electoral  fortunes  of  candidates.
 That  ig  why  it  is  saig  that  nobody
 should  have  the  power....(Inturrup.
 tions)  and  therefore  the  power  has
 been  taken  away.

 So,  the  idea  is  that  democracy  does
 not  mean,  ,..Of  course  the  popularity
 of  a  candidate,  his  character,  his  im-
 age,  his  principles  and  so  many  other
 qQuélities  Bout  Kini,  the  ह...  te

 “which  Ke  belongs  and  so  on,  the  pro-

 leviiliser  plant  in  thaj  constituen-—

 Councils  (Res)

 ear  Dears ing:  at
 the  party  at  that  time,  all  these  intiiis

 mere  fact.that.  be  has  lost  from  a
 constituency—why  should  it  preveiit
 his  election  either  from  another  cons-
 tituency  or  from  a  different  kind  of
 eonstituency;  namely  a  constituerty
 which  represents  the  whole  State?  A
 person  who  get  elected  to  the  Rajya
 Sabba  from  the  Gujarat  Legislative
 Assembly  is  supposed  to  command  the

 onfid  of  the  le  of  the  whole
 State,  uniike  Members  of  ithe  Lok
 Sabha.  (Interruptions).

 PROF.  P.  6.  MAVALANKAR:  You
 are  only  proving  that  you  are  a  come-
 petent  Jawyer.

 SHRI  SHANTI  BHUSHAN:  This  is
 supposed  to  be  a  reflection  on  me,  to
 say  that  what  I  am  saying  ig  wrong!
 (Interruptions).

 SHRI  K.  GOPAL  (Karur):  What-
 ever  our  differences,  we  have  always
 heid  you  in  high  esteem  as  a  com-
 petent  lawyer.

 SHRI  SHANTI  BHUSHAN:  That  is
 very  kind  of  you.

 PROF.  P.  G.  MAVALANKAR:  It  is
 an  honest  compliment.  (Interrup-
 tions).

 SHRI  SHANTI  BHUSHAN,  Shri
 Patwari  made  a  point  about  five  years and  six  years.  I  would  like  to  say
 just  one  or  two  things.  He  said  that
 of  course  at  present  it  is  six  years
 for  both—namely,  for  Rajya  Sabha  it
 is  six  years  and  for  Lok  Sabha  it  is
 six  years  today.  It  is  true.  What  he
 had  in  mind.  was  the  Constitutional
 Amendment  Bill  that.  hag  already
 been  introduced  in  this  House.  whieh

 seeks  to  restare  the  oly  term  of:  five
 years  for  Members.  ef  the  Lok  Sabha.
 Now,  one  thitig  be  was  missing,  wee



 eet  °

 that  it  is  not  ‘therély’the  Jength  of  the
 feriog  ‘or  ‘tenure  ‘that  ह  ह... ह  to  one,
 “whitch  is  important.  Perhaps  if  the
 ‘tenure  was  otily  one  year,  if  it  were
 ‘practicable—of  course  it  would  mean
 2  lot  of  expenditure-and  so  we  cannot
 make  it  six  months—a  sense  of  impor-
 tance  would  weigh  on  the  Member.
 He  goes  for  renewal:  it  is  like  having
 your  representative  cheracter  renew-
 ed.  So,  we  would  Hke  to  have  an  en-
 dorsement  from  the  constituency  as
 quickly  as  possible,  consistent  with
 practicality  and  80  on.  So,  I  thought
 that  the  sentiment  would  be  other-
 wise.  Why  should  we  work  on  an
 antiquated  delegation,  an  antiquated
 representation  and  so  on?  Many  peo-
 ple  might  have  forgotten;  many  peo-
 ple  might  have  died,  or  people  might
 say  ‘we  do  not  remember  that  we
 elected  you  or  that  we  reposed  con-
 fidence  in  you.”  So,  periodically,  and
 fairly  quickly,  it  would  be  in  the  in-
 terest  of  these  people  to  get  an  en-
 dorsement  of  their  representative  cha-
 racter  by  going  to  the  people.  In  fact,
 if  this  period  was  made  too  long—I
 am  quite  sure  that  if  somebody
 thought  of  making  this  period  very
 long—such  a  provision  woulqg  have
 been  found  to  be  in  conflict  with  a
 basic  feature  of  the  Constitution,
 namely  democracy  itself.  Because,
 democracy  does  not  merely  mean  that
 you  enjoyed  the  confidence  of  the  peo-
 ple  at  some  time:  you  must  continue
 to  command  the  confidence  of  the
 people,  which  requires  that  you  must
 periodically  have  your  confidence  re-
 newed;  and  five  years  was  considered
 as  a  proper  period  for  direct  repre-
 sentatives  of  the  people.  For  those
 who  are  poor  martyrs  like  the  in.
 directly  elected  people,  perhaps  this
 idea  of  representative  character  can
 be  diluted  to  some  extent-—in  the
 Bajya  Sabha.  They  are  elders:  why
 trouble  elders?  The  other  day  I
 was  telling  Shri  Advani  ‘You  are  the
 Leader  of  the  Elders  ang  Morariji
 Bhai  is  the  Leader  of  the  youngsters. He  fg  the  Leader  of  the  Upper  House
 and  Morar}i  Bhat  is:

 gr  ous
 Leader  of  this

 House,  whereas  the  ty  just

 tire  periodically;  five  years  have  to
 be  divided  by  three;  it  would  not  be
 a  round  figure.  Perhaps,  we  need  not
 quarrel  about  five  and  six  years;  the
 difference  is  very  little,

 The  last  but  not  the  least  point  was
 about  giving  representation  to  the
 scheduled  castes  and  scheduled  tri-
 bes.  I  need  not  repeat  it;  it  is  so  well
 known  that  this  matter  of  untoucha-
 bility—what  a  shame  it  was  for  this
 country  and  what  great  service  was
 rendered  by  people  like  Mahatme
 Gandhi  and  others  when  they  led  a
 crusade  against  this  untouchability.
 It  is  a  matter  of  great  happiness—it  is,
 of  course,  qualified  happiness  because
 things  are  not  as  we  would  like them  to  be—but  yet  things  have
 tome  a  very  long  way  from  what
 they  were.  Was  it  possible  to  con-
 ceive  that  a  member  of  the  schedu- led  castes,  the  so-called  untouchables, would  be  considered  for  adorning  the
 highest  court  in  the  land  namely
 the  Supreme  Court.  I  have  had  the



 thitte.  :People  have  come  a’  long  way
 Wa  have  so  many  distinguished.  Mem-
 bers  grom  the  scheduled.  castes  in
 this  House  ang  what  beautiful  spee- chés  they  make  and  what  important
 contributions.  they  make  to  the  deli:
 berations  of  this  House.  It  is  a  mat-
 ter  of  great  happitiess  and  satisfac-
 tion  that  things  have  changed  a  lot
 from  what  they  were  earlier.  Thanks

 to.  the  crusade  of  Mahatma  Gandhi
 and  so  many  othér  leaders.  But,  as-I
 said,  we  are  not  happy  even  with  the
 Present  situation.  We  would  like  to
 change  it  to  a  great  extent.  Now
 about  the  modality.  Modality  is  a
 very  delicate  matter.  I  would  not like  tg  express  an  opinion  either  way on  the  suggestion  which  has  been made  unless  on  such  delicate  matters
 full  thought  has  been  given  in  the
 Proper  forums  etc.  and  pros  and  cons have  been  established  Many  a  time.
 I  know  from  my  limited  experience, that  a  proposition  which  looks  attrac.
 tive  on  its  face,  sometimes  ultimately when  it  is  examined  in  depth,  is  foung
 to  be  counter-productive.  It  does  not
 serve  the  purpose  for  which  it  is
 conceived.  So.  sometimes,  it  happens.

 SHRI  B.  RACHAIAH:  In  the  State
 Legislative  councils,  there  is  reserva
 tion  for  graduates  and  teachers,  but  it
 is  not  so-in  the  case  of  scheduled  cas;
 tes.  In  the  Rajya  Sabha,  there  are
 a  few  Members  belonging  to  the  Sche-
 duled  Castes.  Is  it  not  a  just  case  for
 amending  the  constitution  to  provide
 for  reservation  of  seats  to  SC  and  ST.?

 SHRI  SHANTI  BHUSHAN:  In  ‘any
 case,  I  have  not  said  anything  against
 the  proposal.

 Many  times;  I  have  found  *  that
 many  suggestions  have  been  made

 particular  objective,  but  later
 Ga,  when.  these  suggestions  are  gone

 “those:
 suggestions.  turn  Gut  to:  be:  counter
 productive,  Iam  not  saying  anything about  this  proposal.  A  proposal  like
 this  requires  an  examination  indepth at  the  proper  forums  and’  in  proper
 spirit.  Of  course,  the  ultimate:  objec-
 tive  of  every  exercise  has  to  be  that
 casteism  has  to  be  removed  and  abo-
 lished  lock,  stock  and  barrel  from  this
 country.  We  would  like  that  after  a
 few  yearg  we  have  the  India  of  our
 dreams,  when  one  would  require  ‘a

 very  big  research  scholar  to  find  gut
 as  to  which  caste  a  persen  belongs;  it
 would  be  a  forgotten  thing,  a  thing  of
 the  past,  nobody  would  even  know
 except  by  doing  a  lot  of  research  as
 to  what  is  the  caste  of  a  particular
 person,  Many  suggestions  have
 been  made  in  that  direction  because
 the  idea  is  that  so  far  as  poverty  is
 concerned,  it  is  a  common.  thing.  Po-
 verty  may  be  more  in  certain  castes.
 and  less  in  certain  castes,  etc.  Pover-
 ty,  disease,  ignorance  and  so  on—
 these  are  things  which  are  not
 completely  identified  with  any  caste.
 So,  they  have  to  go.  But  what  is  also
 to  go  is  this  feeling  of  casteism  name-
 ly,  that  people  wil!  forget  as  to  what
 their  caste  was.

 6  hes.

 So  all  these  measures  will  have  to
 be  taken.  This  will  abolish  the  caste
 from  this  country  lock,  stock  and  bar-
 rel  so  that  nobody  will  be  able  to
 know  to  what  caste  he  belonged.

 Then,  in  that  case  it  will  be  an  ideal.
 society.  What  are  the  different  roads
 and  which  read  is  better  to  reach  that
 end—these  are  controversial  matters
 and  matters  of  great  deliberation  and.
 of  very  careful  exercise,  etc.  So,  all
 I  can  say  at  this  stage  is  that  I  am
 not  in  a  position.  to  say  anything
 positive  or  negative

 SHRI  DINEN  ‘BHATTACHARYA:
 You  have  ta  go  back  to  the  .  Vedic
 days.  From  that  time  we  are  hav-.
 ing  the  caste



 SHRI  SHANTI  BHUSHAN;  Exactly.
 Once  again  I  aypeal  to  the  han.  mo-
 ver  not  to  press  his  resolution  and  be
 good  enough  tp  withdraw  it  because
 it  has  already  served  the  very  impor-
 tant  purpose  for  which  he  has  brought
 it,  i

 att  रामजो  लाल  समत  (फिरोजाबाद):
 सभापति  महोदय,  मैं  ने  मंत्री  महोदय  के  भाषण

 प्को  बड़ी  यंभीरता  से  सुना  है  ।  होता  यह  है  कि
 सरकार  में  भ्राने  के बाद  हर  व्यक्ति  का  दृष्टिकोण
 अतिकियावादी  हो  जाता  है,  भौर  सरकार  का
 समर्थन  करना  मंत्रियों  भर  संसद  सदस्यों  का
 चर्म  हो  जाता  है  +  मंत्री  महोदय  ने  भी  वही
 बात  कही  है  ।  मैं  नहीं  समझता  हूं  कि  उन्होंने
 कोई  नई  बात  कही  है।  इस  तरफ़  के  जो  माननीय
 सदस्य  या  मंत्री  हैं,  उन  में  से  अधिकांश  की  यह
 धारणा  शौर  मान्यता  रही  है  कि  विधान  परिषदों
 में  हिन्दुस्तान  में  कोई  सार्यक  भूमिका  दा  नहीं
 की  है,  ये  फ़िजूलखर्जी  के  संस्थान  हैं,  उन
 का  कोई  भौचित्य  नहीं  है  भौर  इस  लिए  उनको
 समाप्त  करना  चाहिए  t

 इस  प्रस्ताव  को  यहां  रखने  के  पीछे  मरी
 इच्छा  और  भावना  यह  थी  कि  सदन  का
 ध्यान  इस  बात  की  तरफ़  ह 11:0:.  किया  जाये
 कि  विधान  परिवदें  फिजूलखर्ची  की  केन्द्र  हैं  t
 जब  मैं  ने  तमाम  विधान  परिषदों  के  खर्च  के
 झांकड़े  इकटठे  किये,  तो  मुझे  एहसास  हुआ  कि
 यद्यपि  विधान  परिषदों  पर  करोड़ों  रुपये  ्च
 हुए  हैं,  लेकिन  जिस  मंशा  से  उनका  निर्माण
 किया  गया  था,  जे  'किचित  मात्र  भी  उस  मंशा
 को  पूरा  नहीं  कर  पाती  हैं

 हिस्दुस्तान  के  तमाम  विचारकों  ने--
 संविधान  सभा  से  लेकर  ह 6  तक,  और  विश्व
 के  तमाम  विद्यारकों  ने  भी,  इस  बारे  में  भ्रपती
 राम  दी  है,  और  अधिकांश  लोगों  ने  यह  महसूस
 किया  है  कि  दसवी  व्यकस्या  कोई  उपयोगी
 व्यवस्था  नहीं  है  -

 हर  व्यक्ति  को  बोट  देने  का  भ्रधिकार  एक  बार
 होगा  ।  लेकिन  पांच  ग  ऐसे  हैं,  जिस
 को  दोबारा  बोट  देते  er  शशिकार  मिल  जाता
 है.  हालांकि  6  सूबों  के  झलावा  झन्य  सभी
 सूंबों  में  उन  वर्मा  के  लोग  इस  अभधिकार .
 से  वंचित  हैं  ।  वे  प*च  कगें  हैं  लेजिस्लेटिय
 एसेम्बली  के  लोग,  लोकल  बाड़ीज़  के  लोग,
 ब्रैजुएट्स,  टीचर्श  और  नामीनेटिड  t  ये
 स्पेशल  कौटेगरीज़,  विशेष  भ्रधिकार-प्राप्त  बरमे,
 बन  जाते  हैं,  जिन्हें  दोबारा  बोट  करने  का
 झधिकार  मिल  जाता  है।  लेकिन  जैसा  कि
 मैं  ने  कहः  है,  6  सूत्रों  को  छोड़कर  अस्य  सूबों
 में  उसी  है  यत  उसी  स्तर  के  जो  लोग  हैं,  जो
 उतने  ही  पढ़े-लिखें  हैं,  जो  उन  समस्त  शर्तों
 को  पूरा  करते  हैं,  वे  भी  इस  अधिकार  से  वंचित
 रह  जाते  हैं  ।  हिन्दुस्तान  को  जो  राष्ट्रीयता,
 एकरूपता  होनो  आहिए,  हिन्दुस्तान  का  जो
 एक  स्वरूप  होना  चाहिए,  विधान  परियदों  का
 निर्माण  उसके  बिलकुल  विपरीत  है  ।  मेरी
 मान्यता  है  कि  विधान  परिषदों  का  कोई
 झौचित्य  नहीं  है  t

 मंत्री  महोदय  ने  फ़रमाया  कि  बह  तो
 विधान  सभा  का  कार्य  है  |  मैं  मानतः  हूं  कि
 सिद्धान्त  के  लिहासख  से  विधान  सभा  झपने  दाप

 में  इंडिपेंडेंट  है,  उस  का  दूभक  प्रस्लित्व है
 शौर  वह  इस  बारे  में  फ़ैसला  करने  में  सलभ

 है  ।  लेकिन  we  लोहिया कहा  करते  के
 कि  हिन्दुस्तान  में  विलली'  की  सरकारें  कलेक्टर

 है  और  सूबे  की  सरकार  पटवारी है  ।
 देखते हैं  कि  प्रदेशों  के  मुख्य  मंत्री  बैर  किसी
 काम  के  कितनी,  बार,  वायुवा् से  दिल्ली



 Abslition  of

 -  we  हैं  *  आते  हैं  श्ूब्ते  की;  सरकारें

 feet  [....... उ
 निन

 ले  beater ge & होती  हैं.  ।
 जद  के  लिए  है  कि  जिधान  समाएं
 Sette  et  लेकिन  बस्ती  जी  को  चाहिए

 कि  शप्ट्रोय  पैमाने यर  बो  जनता  पार्टी  हारा
 संचालित  सरकारें  हैं  उन  के  मुख्य  भन्तियों
 को  मुला  कर  इस  के  लिए  निर्देश  देते  t
 शोशरी  चरण  सिह  जो  कल  तक  गृह  मन्सी  रहे
 हू  ह, ज  उत्तर  प्रदेश  के  मुख्य  मनकों  ये  तो
 उन्होंने.  उत्तर  प्रदेश  विधान  समा  से  यह
 प्रस्ताग  पास  कराया  था  कि  विज्ञान  परिषद्‌
 का  कोई  भौषित्य  नहीं  है,  इस  को  समाप्त
 करना  चाहिए।  मेरा  कहने  का  मतलब  यह
 है  कि  बह  लोग  जो  कल  तक  विधान  परिवदों
 को  समाप्स  करने  को  वकालत  कब्ले  रहे
 बह  योग  श्ाज  कसा  मत  सामने  रखते  हैं  शरीर
 माननोए  मन्दी  जो  झगर  ऐसा  कहते  हैं  कि
 विधान  परियदों  ने  कोई  सार्थक  भुभिका
 दा  को  है  शोर  विधान  परश्विदों  के  रहे
 का  कोई  होजित्म  नहीं  है  तो  समझ  में  झ/ने
 वाली  वात  नहीं  है।

 यह  कहने  को  बाल  है  कि  विधान  सभा  का
 अपना  प्‌यक  प्रस्तित्व  है  जोर  वह  झपना
 काम  अनग  चल्रातो  हैं  लेकिन  व्यवहा८  में  यह
 होता  है  कि  दिल्‍लो  इं।रा  ही  सब  कार्मे  संचालित
 होते  हैं  झोर  ४ष्ट्रोय  सरकार  से  झगर  उन
 को  इस  तरह  का  निर्देश  मिले  कि  विधान
 परिजदों  का  कोई  मतलब  नही  है,  ये  फिजललर्ची
 के  संस्वान  हैं  तो  निश्चित  रूप  से  जो  काम
 यह  करना  चाहते  हैं  उस  काम  को  उन  से  करा
 सकते  हैं  ny

 जहां  तक  उस  के  डिवेट  का  सब/ल  है,
 उस  डिबेट  के  बारे  में  एक  बात  भाप  से  कहता
 चाहता  हूं।  भविकांश  पार्टी  के  फैसले  स ंसवीम
 पार्दी  में  होते  &  जौर  विवान  सना  शौर  लोक
 सभा  के  सरस्थ  भो  बहो  भावा  बोलते  हैं  जो
 संसदोम  पार्टी  के  फैसले  होते  हैं।
 चिवान  परियंदों  में  तो  मात्र  रिपीटिशन
 होता.  भाश्णों  का।  पिंछले  दिनों  मैंने

 SRAVARA,  MNO SAKA) —  Legislative  30 Counctis.  (Rez)
 राज्य  सभा  के  भावत्र,  पढ़े  1  जोक  wer  के
 आाबणों  को  पढ़ने  के  बांद  राज्य  समा  के सावण
 यदि  आप  पढ़ेंगें  तो,  झाप  को  यह  एड्सास
 होगा  कि  लोक  शमा  के  सदस्यों  से  मिली
 जलो  भाषा  चशज्य  सभा  के  सदस्यों  की  शौर
 विधान  सभा  के  सदस्यों  से  मिली  जुली
 भाषा  विधान  परिविद्‌  के  लोग  बोल  रहे  हैं।
 कोई  झलग  और  क्रांतिकारी  बात  बहू  सो
 कहते  हीं  सा  मैं  नहीं  मानता  हूं  7  तो  जो
 डिबेट  होती  है  बह  साल  रिपोर्टीशन  होती
 है।  उस  में  कोई  भयी  बाल  नहीं  होती

 जहां  तक  नामिनेटेड  लोगों  की  बात  है
 उस  में  किस  प्रकार  के  लोग  विधान  परिषद
 के  सदस्य  बनाये  जाते  हैं  यह  आप  जामते  हैं  1
 एक  बात  मैं  ाप  है  कहना  चाहूंगा  कि  जो  जोग
 लोक  सम  के  सदस्य  थे  शौर  जो  लोग  मुख्य
 मन्त्री  बनाए  गए,  उनके  लिए  जिन  लोगों  को
 असेम्बल।  से  रिजाइन  कराय/  गया  और  उन
 की  जगह  जो  लोग  लोक  सभा  के  सदस्य  ये
 मुख्य  मन्नी  बनने  के  लिए  विधान  सभा  के
 सदस्य  बनाए  गए,  बाद  में  यह  एक  व्य/वहारिफ
 बात  होती  है  कि  उस  मेग्बर  को  विधान
 परियद्‌  का  संदस्थ  बना  देते  हैं।  मेरी
 यह  व्यक्तिगत  जानकार  है  कि  कुछ  खंगठा
 टेक  ल्फ्य  विधान  परिषद  के  सदस्य  बताए
 गए  तो  यह  कहना  कि  विधान  परिवतद्‌  में
 बहुत  बड़े  बुद्धिजोबी,  समाभशास्त्री  जौर
 साहित्यकार  लोग  होते  हैं  ऐसी  कोई  बात
 नहीं  है।  घह  तो  फ्रस्ट्रेटेड  पालिटिशियंस  का
 अड्डा  है  जहां  उन  लोगों  को  संरक्षण  दया
 जाता  है।  किसी  बड़े  नेता  के  जो  कृपापात
 होते  हैं  या  बड़े  पृजीपति  लोग  होते  हैं  वह  यहां
 होते  हैं  शोर  शांतिभूषण  जो  का  भी  अगर
 कोई  प्रिय  पात्र  है  तो  उसे  विधान  परिषद्‌
 था  राज्य  सभा  का  सेम्बर  बनने  में  कोई
 दिक्कत  हो  सकती  है,  ऐसा  में  महीं  माता
 ह  तो  जो  यह  काम  चल  रहां  है,  करीड़ों
 रुपये!  बड़े  लोगों  के  प्न्स्द  सहवोगियाँ  को
 सन्दुष्ट  करने  के  लिए  चे  हो  रहा  है  भार...
 डस  के  लिए  जो  एक  फंजी  संस्था  खोल  रखी.



 है  इस  को  कोई  भोवित्म  में  महीं  समझती हूं
 यह  मैं  स्तफ  साफ  कहसो  चाहता  हूँ।

 राज्य-सभा  के  बारे  में  बात  को  गई,
 श्री  शांतिभवण-  जी  तो  राजनाश्मंण  जी.के
 मकोल  थे।  इंदिरा  गांधी  जी  की  चसपैठ
 जो  राजनोति  में  हुई  बहु  राज्य  सभा  से  |
 हुई ।  इन्दिरा  माधो  को  कहां  से  कैसे  लाया
 गया  यह  आप  जानते  हैं।  वहू  वहां को  बड़ी
 साहित्यकार  थीं  या  करा  थीं  ?  शोयद  फस्ट
 ईयर  फेल  हैं  या  हाई  स्कूल  फेल  हैं,  मुद्दों
 जानकारी  गहीं  है।  लेकिन  इतनो  जानकारी
 जरूर  है  कि  श्रीमती  इन्दिरा  गांधी  का
 प्रादुर्भाव  हिन्दुस्तान  को  राजनीति.  में  राज्य
 सभा  के  माध्यम  से  हुई।  हिन्दुस्तान  में  जिस
 महिला  ने  लोकतन्त  को  समाप्त  क्रिथा  बह
 राज्य  समा  से  राजनीति  में भराई ।  शांति
 भूषण  जो  भी  तमाम  समय  दुर्ला  रहे  कितानें
 पढ़ने.  में,  उम  को  तमाम  जानकारी  है।  तो
 तमाम  फर्जी  जोंग  जिनका  बुद्धि  से  कोई
 ताललुक  नहीं  रहा  वढ़ी  राज्य  सभा  झोर
 विधान  परिषदों  में  अ/ते  हैं।  व्यकयान.  ,
 यहू  क्या  गलत  बात  है  मे  व्यवधान  ,

 मैं  आप  से  निवेदन  कर  रहा  था  कि  राज्य
 सभा  शर  विधान  परियदों  में  जो  लोग  झाते
 हैं  वह  किचित  मात्र  भी  जिन  लोगों  के  लासे  को
 व्यवस्था  उस  में  की  गई  हैं  उस  श्रेगी  के  लोग
 नहीं  होते  शौर  कभी  कभी  जब  दोनों  सदनों
 में  तीत्र  मतणेद  होता  है  यो  बेवजह  का
 समय  बरबाद  होता  है।  कोई  महत्वपूर्ण
 तथ्य  उस  से  नहीं  निकलता  1  ऐसी  मेरों
 धारणा  है।

 मैं  एक  मात  ओर  मिगेदन  करूंगा  कि
 उत्तर  प्रदेश  मैं 13  साल  में  288-बिल  जिधान
 परिवद  को जेंडे  भे  पास  करने  के-लिए  झोर
 माल  4  बिलों  पर  विधान  परिषव  ने  ए्रतराज़
 किया  a  तो  नब  जो  फर्जी  संस्था  है  जिस  को
 कोई  एतराश  नहीं  है,  जिस  का  कोई  'भीजिस्थ
 नहीं  है,  जो  i2  सालों  में  288 -में  केवल  4

 करना  ही  जब  विधान  वरिवदका  फर्म  है,
 झोौर  जब  उस  का  कोई  आौचिस्य  बहीं  है  तो
 किसे  लिए  ऐसे  लोगों  को  संरक्षण  देने: का
 बट्टा  आप  ने  बना  रखा  है  शौर  उस  को  चला.
 रहे  हैं?  भेरे  कहने का  मललब  शथह  है
 कि  कुल  मिलाकर  विधान  परियंदों  का  निर्माण
 जिस  मंशा  से  हुआ  था  उस  मंशा  को  विधान
 परिषद्‌  किचिंत  मात  भी  पूरा  नहीं  कश्ती?
 विधान  परिषदें  आम  तौर  पर  क्स्ट्रेटेड
 प्रालिटीसियनन्‍श  का  भट्टा  हैं  इसलिए  इमका
 कोई  भी  भीचिश्य'  नहीं  है।  विलती  की  हुकूमत
 को,  जहां  पर  जनता  पार्टी  का  शाशम  है,
 चाहिए  कि  राष्ट्रीय.  पैमाने  प  लमाम
 प्रदेशों  के  मुख्य  मन्श्रियों  को  बुलाव.र  जहां
 पर  उसका  बहुमत  है  उनको  देश  दें  कि
 झाप  विधान  पश्चिदों  की  रूमाप्ति  का  प्ररताथ
 पास  कशके  उनको  समाप्त  करें।  आज  देश  के
 22  सूथों  में  से  8  सूबों  में  विधान  परिषद
 काम  कर  हो  हैं।  महारमा  गांधी  के  2933
 में  एक  सदनौय  व्यवस्था  की  बकालत  की  थी  ।
 श्री  एच०बी०  कामत  झीर  दूसरे  तमाम  लोगों
 में  हिन्दुस्तान  में  एक  सदर्गथ  व्यवस्था  की
 वकालत  की  थो।  एल०ए०सोी०एं०  का  एक
 कोटेशन  तो  बहुत  ही  महत्वपूर्ण  है  कि  ८दि
 द्वितीय  सदम  प्रथम  रूदन  से.  सहमत  हो  तो
 व्यर्थ  है  झौर  धि  बहू  अपनी  भरसहमति
 जाहिर  करे  तो  चह  काम  जनता  की  भावनाधों
 के  विकद्ध  होगा।  मेरी  झपनों  मान्यता
 यह  भी  है  कि  द्वितीय  सदन  लोकतांबिक
 मान्यताओं  शौर  मूल्यों  के  विपरीत  है,  किसी
 भी  तरह  से  बह  जन  भाषांक्षाओं  की  पूर्ति  नहीं
 करता  हैं।  इसके  लिए  झगर  लोकतत्क्ष  की
 बुहाई  दी  जाये  और  कहा  जाये  कि  वह
 लोकतांजिक  हैं  तो  मैं  ऐसा  नहीं  समझता

 माननीय  भन्की  जी  से  दी  दरसभास्त  है
 कि  जो.  उन्होंने  मुझ  से  कहां  ¢  fe  प्रस्ताव
 जाने  की  जो  मेरी  मंशा  थी  बहू  पूरी  हो.  ह. ड



 Retr  करने की  गहीं प्  ere  हिन्दुस्तान
 “At  attend  का  पैसा  हस  कस्वां  पंख  हो

 है  उसके  कुछ  किड  मेरे  पास  हैं।  1: क
 अवेश!  #  ह;  परिषद्‌  के  सदस्यों  को  संख्या
 चेयरमैन  शीर  डिप्टो  चेयरमैन  को  मिलाकर,

 1971-72  में  82  थी  जोकि  72-73  में

 87  रही  1  1972-73  में  मात्र  तंनछवाह्‌
 का  खर्चा  3,37,800  र०  था।  इसके  साथ

 साथ  जो  न्य  सुविधायें  मिलती  हैं  जैसे
 मेडिकल  फैसिलिटीज़,  किराया  बाड़ा  इत्यादि

 बहु  झलग  &  इसी  प्रकार  से  बिहार  विधान

 परिषद्‌  में  975-76  में  झध्यक्ष,  उपाध्यक्ष
 के  बेतन  भरे  का  खार्यो  36,848  बौर
 1976-77  में  48,000  तथा  977—78

 में  58,000  है।  यह  मात  भ्रध्यक्ष  भौर
 उपाध्यक्ष  का  बतन  भत्ता  हैं।  इसी  प्रकार
 सदस्यों  के  ऊपर  23,62,700  रुपए  का

 सर्च  हुआ  ।  इसी  तरह  से  1976-77  और

 1977-78  में  23,67,200  रुपया  का

 खर्चा,  है।  इसी  प्रकार से  जम्मू  कश्मीर
 में  973-74  में  3,46,800  रुपए  का
 बाया  हुआ  (व्यक्याभन)  इससे  मेरा  मतलब

 यहू  है  कि  लाखों  रुपया  ौर  कुल  मिलाकर

 करोड़ों  रुपया  विधान  परि  दों  में  खर्च  किया

 जा  रहा  है  जिसका  कोई  झोचित्य  नहीं  है।
 ऐसी  स्थिति  में  मेरा  निवेदन  है  कि  माननीय

 मन्त्ी  जो  इस  पर  पुन;  विचार  करें  भौर

 शाष्ट्रीय  पैमाने  पर  मुख्य  मस्तियों  का  सम्मेलन

 बुलाकर  उनको  'झादेश  दें  कि  झविलम्ब

 विधान  परिषदों  को  समाप्त  किया  जाये।

 MR,  CHAIRMAN:  Are  you  with-
 drawing.  the  Resolution,  as  requested
 By  the  hon,  Minister?

 *
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 महीं  करता  चाहता  अगर  ग्रह  अर्ताव .
 यहां  पर  पास  सही  हीते।  है  तो  सारे  देश  में

 इसके  लिए.  एक  शब्ट्रीय  झाज्वशन-  चसाने
 की  आवश्यकता  पड़ेगी।  दूसरी  बात  यह  है
 कि  झगर  मैं  इसकों  वापिस  केता  हूं  तो,  उस्ंवा
 मतलब  होगा कि  जो  कुछ  मैंने  गहा  है  उरुको
 वापिस  ले  रहा  हूं।

 शी  शाग्ति  भुवण  :  रेजोल्यूशन,  बापिंस
 लेने  का  भतरूब  यह  नहीं  होता  कि  जो  इप
 भाषण  दिया  है  बहु  भी  वापिरू  हो  णण्य  ।

 MR.  CHAIRMAN;  Now  I  will  put
 the  Resolution  moved  by  Shri  Ramji
 Lal  Suman  to  the  vote  of  the  House.

 The  question  is:

 “This  House  is  of  the  opinion  that
 the  Upper  House  (Legislative  Coun-
 cils)  in  the  States  have  not  served
 any  useful  purpose  and  in  the  pro-
 cess  of  legislation  they  are  proving
 to  be  cumbersome  and  avoidably
 expensive  and,  therefore,  the  Cons-
 titution  should  be  suitably  amended
 to  abolish  them  as  soon  as  possible.”

 The  motion  was  negatived,

 56.35  brs
 RESOLUTION  RE  PUBLIC  DISTRI-
 BUTION  SYSTEM  TO  CHECK.  RI5-

 ING  PRICES

 SHRIMATI  AHILYA  P.  RANGNE-
 KAR  (Bombay  North-Central)  Sir,
 I  am  moving  my  Resolution,  I  beg’to
 move

 “This  House  expresses  its.  grave
 concern  at  the  steep  rise  in  the.
 prices  of  ‘all  ‘essential  cotimodities -
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 Hike,  pulses,  edible.  oils,  milk,  cloth.
 ‘febtweat,  soap,  etc.  and  fall  in  the

 praves  of  all  comsimereial  crops  like
 sugarcane,  cotton,  tobacco  etc.  and
 téoofnmends  that,  with  a,  view  ‘40
 protect  the  primary  producers  as
 well  as  the  consumers,  all  essential.
 commudities  be  precured  through
 the  State  Governments  at  fair  price
 trom  the  producers  and  distributed
 to  the  consumers  through  an  effec-
 tive  public  distribution  system  su-
 pervised  by  People’s  Committees  to
 be  set  up  for  this  purpose.”

 सभापति  महोदम,  मुझे  दुःख  है  कि

 हमारे  सिविल  सप्लाईज  जौर  कामसे  के
 मिनिस्टर,  श्री  मोहन  धारिया  जी,  इस  समय
 सदन  में  मौजूद  नहीं  हैं।  हम  रोज़  धखवारों
 में  मंद्ियों  झौर  दूसरे  लोगों  के  बयान
 पढ़ते  हैं  कि  हमारी  जरूरत  की  चीज़ों  के
 दाम  कम  हो  रहे  हैं,  लेकिन  यह  सच्चाई

 नहीं  है,  कीमतें  हर  रोज  बढ़ती  जा  रहीं  हैं  1
 फरवरी,  i978  से  लेकर  मार्च,  978  तक
 एक  ही  महीने  में  होल-सेल  प्राइस  इण्डेक्स

 68  बढ  गया  है  u  इस  कीमतों  के  बढ़ने
 से  हमारी  सामाभ्य  घरेलू  झौरतों  के  सामने

 एक  कठिनाई  उत्पन्न  हो  गई  है

 आप  देखिए--फुड  धार्टकिटज  का
 फरवरी,  1978  में  प्राइस  इग्डकस  69.2
 था,  लेकित  एक  महीने  के  बाद  i69.9

 हो  गया,  .8  बढ़  गया।  मे  फिगर्स  होल-
 सेल  प्राइस  इह  डेक्स  की  हैं,  रिटेल की  नहीं
 है,  रिटेल  में  तो  दुगने  भौर  तिगुने  दाम  बढ़
 मये  हैं।  फूड  |...  में  फरवरी  में  प्राइस
 हस्डेग्ल  :72  था,  सेकिल  हॉ ॑  4973.2

 हो  गया  वलसेज'  में  फरवरी  में  243.  5
 था, जो  मार्च  में बढ़े कर कर  247. 4  हो  गया,

 इस  तरह  से  एक  महीने  में  पश्सेओ के  दमें
 3.9  बढ़  गये।  फ्यूअल  पावर,  साइद

 और  लब्निकेण्टस  में  3.54  की  बढ़ीत्तरी
 एक  महीनें  में  हुईं  हैं।  लगर-साडिसारी के के
 लिए,  कहा  जातर  का  कि  दम  कम  ह  हैं,

 करता  हैं,

 की  कोई  भी  ऐसी  चीज  महीं  हैं,  जिस.
 हीस॑-सेले  प्राइस  ह  हेकेस  कम  हुभा  ही

 छोटी-छोटी  चीजें,  जिनेकी  भोश्तों  को
 शोख  खरूरत  पह़ती  है,  जेसे  धनिया,  उस  के
 दाम  40  से  50  पंसे  किलो  *  हे  हैं,  साल  मिर्च

 _का  दाम  साढ़े  पांच  रुपये  किलो  था,  लेकिन
 उस  का  दाम  ह. ह  सवा-छ  रुपये  किलो
 हों  ममा  है।  भाप के  बजंट के  मौके वर
 शुगर  की  एक्स  इज़  ड्यूटी  कम  की  थी,
 उसके  बाबजूद  भी  उस  समस  शगर  के  दाम
 बढ़े थे ।  इस  साल  हर  चीख  का  उत्पादन
 बढ़ा  है।  लोग  कहते  हैं  कि  उत्पादन  कस
 ही  भौर  डिमाड.  ज्यादा  हो  तो  बामे  बढ़
 जाते  हैं,  लेकिन  इस  साल  तो  हर  चीज  का
 मैक्सीमम  प्रोडबशन  हुआः  है,  फिर  1
 कीमतें  बढ़  रही  हैं;  इस  का  कसा  कारण

 है?  इस  का  एक  ही  कारण  है  कि  ट्रेडज
 जान-थूझ  कर  कीमतें  बढ़ा  रहे  हैं,  ब ेमाल  को
 अपने  गोदामों  में  हीई  कर  रह  हैं  शौर  हमारी
 सरकार  को  इस  की  कोई  जानकारी  नहीं  है,
 क्योंकि  ८ह  भापस  के  झगड़ों  में  जगी  हुई  है
 लोगों  की  तकलीफ़ों  के  बारे  में  सरकार  का
 कोई  ध्यान  नहीं  है,  वह  इस  में  कोई  दखल
 नहीं  दे  रही  है।

 एक  शौर  बात  ाप  को  बतसाती  हूँ--
 चचौज़ों  की  कौमतें  गह  रही  हैं,  जब  फि
 प्रोडक्शन  हर  चीज़ का  बढ़  रहा  है।  बॉटिन
 का  ऑ्रोडपशंन  बढ़  सथा,  शुगरे  केस.  का
 प्रोडक्शन  बढ़  गया,  लेकित  कपड़े  के  .  दास
 बढ़ते  भौर  शुगर के  दाम  बढ़ने का  लाभ  उस
 के  उत्पादक  को  सहीं  सिला।  .ओ कार्टेसें का
 उत्पादन  करता  है,  जो  शुगर-केन  का  उत्पादन

 इसकी.  कीमसे  उल्टा कम  हो  गई,
 उसको  कम  दाभ  मिले,  लेकिन मिल  मॉजिकों
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 जिस.  जीक  की  क्रेशत  बढ़  जाती  है,  यह  उस  .
 शीक का  इम्पोर्ट  करता  शुरू  कद  देती  है;
 सह  देखने  ,  का  प्रधास  हीं  करती  है  कि  उस
 बस्तु की की.  कीमत  क्यों  बढ़ी  है  जले
 गैमेढ  को  कोसस  |. 3  गई  है,  तो  उसका'
 इम्बोर्ट शुरू  कर  दिया  है।  मैं  एक  उदाहरण
 बेनस  चाहती  हूं--सोहा-ऐश का  ।  सचा-
 पति  महोदय,  सोढा ऐश  कांच  के  उत्पादन से
 समता  हैं  भोर  सोडा  ऐश  का  प्रोडक्शन  भी
 काफ़ी  बढ़  गया  है  बौर,  यह  1800 %o NA Fo  प्रति
 टन  हो  गया  है  जो  कि  पूरे  देश  की  ओ  सोचा
 ऐश-  की  जरूरत  है  उच्च  से  ज्यादा  हैं  लेकिन
 फिर  भी  इस  को  आहर  से  मंगाने  की  बात
 की  जाती है  ।  सोडा ऐश  का  उत्पादन
 किस  के  हाथ  में  है  ?  56  परसेट  टाटा,
 33  परसेन्ट  बिरला,  7  परसेग्ट  जैन  के
 हाथ  में  भौर  साह  के  हाथ  में  4  परसेम्ट
 है।  इस  तरह  से  बढ़े  लोगों के  हाथों में
 इस  का  उत्पादन है  और  हमारे  देश  की
 जनता  को  जितनी  इस  की  आवश्यकता
 है,  उस  में  ज्यादा  उत्पादन  है  लेकिन
 कौमतें  इन्होंने  बंढ़ा दी  हैं।  पहले  3200
 श्फ्यें  ह... 4  इस  की  कीसत  थी,  जिस  को  बढ़ा
 कर  इन्होंने  1900  रुपये  टस  कर  दिया  है
 शौर  हमारी  जो  यह  गबर्नमेंट  है,  इस  ने  इस
 मर ेमें  क्या  किया ?  जब  हन  लोगों &
 पूछा  गया  कि  इस की  कीसत  इतनी  क्यों
 बड़  गई  है,  200  पये  प्रति  टन  से  बढ़
 कंर  900  श्पये  प्रति टन  क्‍यों  इस  की  कीमत

 हो  गई  है,  जो  बहुगुणा  जी  कहते  हैं  कि  हम
 सोडा  एश  इस्पोर्ट करेंगे।  हर  चीज़  इस्पोर्ट
 बसते की की  बात  करते  हैं  भौर यह  नहीं  देखते
 हैं कि  कौमतें  क्‍यों  बढ़ गई  हैं।  ये  जो
 बड़े बड़  gy  हैं,  इन  के  मुनाफ़े बहुत  बढ़
 गये  हैं  ॥  इमजेस्सी  के  दिमों  में  एन  के
 Whe  इतसे  बढ़  गये  हैं.कि एक  कम्पनी
 जिस  |. 3  प्रोफिट  20:  करोए  रुपये था,  बह्
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 इसलिए  होता  Qe  w  को  1... अ  करते
 देते  हैं  भौर  जरू  पूछते  हैं  कि  इस  को  रोकने  के
 लिए  क्या.  रास्ता  निकाला है,  तो  कहते  हैं.
 1:  हम  इम्पोर्ट  करेंदे,  ब्रोड  1. उ  इम्वो्टे
 करेंगे  i  झाज जो  सिलिकोन के.  कारणाने
 हैं,  कांच  के  कफारसासे  हैं,  थे  बन्द  हो  गये
 हैं  भौर  हजारों  मददूरों  को  काम  नहीं  मिल
 रहा  हैं  लेकिन  गवर्ममेंट का  ध्यान  इस  तरफ़
 नहीं.  जा  रहा  है।

 'इसी  तरह  से  तेल  की  बाते  है  -  लैल
 के  आरे  में  कहते  हैं  कि  हम  इस्पोर्ट  करेंगे
 शौर  इस्पोर्ट  करने  के  बाद  क्या  होता  है  |
 अभी  इकोमामसिक्स  टाइग्स  में  एक  लेख
 निकला  था,  जिस  में  बताया  गया  था  कि  जो
 सेल  इम्पोर्ट  कया  गया  था,  वह  बम्बई  में
 पड़ा  रहा  ।  वह  खाने  लायक  नहीं  है  +
 हमारी  गवर्नमेंट  ने  कहा  कि  हम  इस  को  दूसरे
 देशों  में  भेजेंगे  भौर  इस  से  हमें  फारेन  एवस-
 चेम्ज  मिलेगी  -  फारेन  एक्सचेंज  कमाने  के
 लिए  जो  चीज़  बाहर  से  आती  है,  उस  को
 भी  बाहर  एफ्सपोर्ट  कर  दिया  जाता  है  ॥
 इस  तरह  का  आप  का  इम्पोर्ट  और  एबसपीर्ट
 का  तरीका  चल  रहा  है।  इसलिए  कोई
 सही  रास्ता  इस  के  हल  के  लिए  नहीं  निकाला
 जा  रहा  है।

 बेजीटेबल्स  की  प्राइसेज  झाप  देखिए
 कि  कितनी  बढ़  गई  हैं।  मेरे  पास  बहुत
 सी  फीगसे  हैं  लेकिन  मैं  टाइम  ज्यादा  न  होने
 के  कारण  सिर्फ  प्याज  का  ही  उदाहरण  लेती
 हूैं।  जो  प्याज  पहले  75  पैस  किलो  बिक
 रही थी,  वह  भ्रथ  L  0  40  पैसे  पौर  i  रु०
 50  पैसे  किलो  बिक  रही  है।  जो  प्याज

 चैदा  करता  है,  उस  किसान  को  प्याज  का
 कितना  मूल्य  विया  जाता  हैं?  उस  किसाने
 है प्याज  25  पैसे  किलो  के  हिसाब  से  झाती
 झौर  याजार में  झा  कर  1 स०  40  पैसे  झौबें .. .
 १९०  50  पैसे  बिकती  है।  बीच में  इतना
 पैसा  कौन  ले  जाता है  ?  टमाटर को  भौ
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 यही.  हालत  है  a  येहू  संब  पैसा  बीच
 केजी  डक्स  हैं,  ये  ले  जाते  हैं।  जब  हम  में
 मंबर्समेंट  लें  शौर  श्री  मोहन  धारिया  &
 इसके बारे  में  कहा,  तो  उन्होंने कहा  कि  हम
 स्टेट  ट्रेडिय  कार्पोरशन  और  मेफेड  हारा  उनसे
 'डाइरेंक्टली  लेंगे  और  इस  तरह  से  बीच  का
 मुनाफ़ा कस  हो  जाएगा।  हम  ने  पूछा था
 “कि इस  में  खर्चा  कितना  भाता  है  ?  झगर.
 एक  किलो पर 15  पैसे  खर्च  झाते  हैं,  तो
 किसान को  अगर  50  पैसे  दे  देयें,  तो  बाजार
 में  आकर  वह  60,  65  पैसे  किलो  कन्जयूमसं
 को  मिल  सकता  है,  लेकिन  जब  नेडेड
 के  भधिकारी  वहां  गये  तो  कया  हुआ  कि
 ्र्ड्से  ने  पहले  से  हो  wear  माल  झपने
 पास  रख  लिया  झौर  गन्दा  साल  नेकेड  को
 दे  दिया  और  ट्रेडर्स  के  बारे  में  शाप  उंगलो
 नहीं  उठाते  हैं।  ढ्रेड्से  खुश  हैं  क्योंकि  उन

 'कों  मालूम  है  कि  प्रगर  वे  प्राइसेज  को  रेज
 करते  हैंतो  गवर्नमेंट  उन  का  कुछ  करने  वालो
 नहीं  है।  उल्ठें  उन  को  इस्पोर्ट  करने  के
 लिए  झौर  कन्सेश्षन्स  सरकार  दे  रही  है  और
 इस  काम्सेशन्स  का  वे  फ़ायदा  उठा  रहे  हैं।
 एक  तरफ़  थे  प्राइस  बढ़ा  रहे हैं घौर  दूसरी
 तरफ़  उन  को  इम्पोर्ट  साइसेंस  झौर  दूसरे
 कन्सेशन्स  सरकार  दे  रही  है  लेकित  इतने
 पर  भी  प्राइस  कम  नहीं  हो  रही  हैं।  मवर्नमेंट
 इस  के  बारे में  कुछ  नहीं कर  रही  है

 होडिग  के  बारे  में  झाष  देखते  हैं  कि
 “क्या  हालत  हैं।  मैं  झाप  को  दालों  की  मिसाल
 देती  हूं।  बम्बई  में  महाराष्ट्र की  गयर्ममेंट
 ने  ऐलान  किया  कि  एक  हड्शार  बोरी  बहां
 दालों  को  हैं  भौर  इस  से  ण्यादा  नहीं  हैं।
 आप  को  मालूम  होगा  कि  हम  r00  नौरतों
 को  लें कर  हर  एक  गोदाम में  गये.  शौर
 छापा...  आरा  ।  हमसे  कहा  गया  था:  कि
 एक  हजार  आओरियां  हैं,  लेकिन  हमें  वहां  दाल
 की  34  हजार  बोरियां  मिलीं  यह  दाल

 के  अआ्ञयापारियों  को  हालत  है  }  - झापकों

 चाहिए i  मैं  पूछता  चाहती  हूं  कि  चन
 बाल  के  ब्यापारियों  मे  सम्बण्पित  इस  होंएंश
 मे  फौीन  है|  उनसे  सम्भन्धित  लोग  इस

 हाउस  पंजकर  हैं  इसलिए  दाल  के  व्यापारियों”
 को  संरक्षण  मिल  रहा  है  भौर  वे  भाव  बढ़ाने
 की  हिम्मत  करते  हैं।  कहा  जाता  है  कि
 दाल  का  उत्पादन  कम  है।  मैं  कहती हूं
 कि  दाल  का  उत्पादन  इतना  कम  नहीं  ह ै*
 जितना  कि  इसके भाव  बड़े  हैं।  जेब  वाल  का
 उत्पादन  कम  है  तब  भी  किसान  को  प्रोटेक्शन

 नहीं.  मिलता  है  जब  किसाने  उत्पादन
 बढ़ाता  है तब  भी  भाप  उसको  प्रोटेक्शन
 नहीं  देते  हैं।  ये  ट्रेडर लोग  कमाते  चले

 जा  रहे  हैं।  इस  सभ  की  प्रापको  जांच  करनी
 चाहिए।  दाल  को  कोमतें  कम  साने के
 लिए  झापकों  होडिग  अन्य  करनो  भाहिए।

 हमारी  गवर्नमेंट  कहुती  है  कि  इस्फलेशन ..
 कम हो  रहा है  ।  यह  केवल  दो  परसेंट
 है।  लेकिन  हम  देखते  हैं  कि  यह  कम  नहीं
 हो  रहा  है  क्योंकि  इसके  ऊपर  भो  आपका
 कंट्रोल  नहीं  है।  देश  में  काला  पैसा  बहुत
 है।  प्रपने  एक  हजार  रुपये  के  तोट  बंद
 किये.  इसका  थोड़ा  सर  सर  हुआ  होगा
 लेकिन  काला  पैसा  कम  नहीं  हुमा ।  झाप
 सोने  को  नीलामी कर  रहे  हैं।  सीजामी  में
 खोना  कौन  खरीद  रहा  है?  बड़े  बढ़े
 व्यापारी  खरीद  रहेहैं।  भ्ररडिनरी  सुनार
 को  सोना  यहीं  मिलता  है।  जब  यह  सोना
 भी  बड़े-बड़े  श्यापारी,  बम्बई  में.  रहते



 fee  sae  बढ़ा  दिये  ।  आपको

 जहा  हर  हैं  कि  आपके  द्  के  पाउडर  “की
 Bi  ह...  होती  है  ध्रीर  वह  वूसरी  कन्द्रीज
 को  जा!  रहा  हैं।  इस  मं  के  बारे  में
 गब्रेंनेंमेंट्र  को  कुछ  करना  चाहिए  w

 हमने  देंखा  कि  हमारी  भवर्नमेंट  ने
 सीमेंट  की  प्राइस  भी  बढ़ा  दी  -  |  झाप़के
 बड़े  बड़े  इंडस्ट्रिवलिस्ट्स  सीमेंट  का  पूरा
 उत्पायन  नहीं  करते  हैं  ।  हमारी  जितनी
 सीमेंट  की  प्रोडक्शन  केपेंसिटी  है,  वह
 पूरी  मल  में  नहीं  झाती है.  है।  ाप  देखेंगे
 कि  हमारी  प्रोडकणन  केपेसिटी  कय  20,  25
 या  50  परसेंट  तक  ही  उत्पादन  होता  है  ।
 अगर  हम  प्रयनो  पूरी  प्रोडक्शन  कैपेसिटीकाम
 में  लायेंगे  तो  हमारा  सोमेंट  का  प्रोडक्शन
 बढ़ेपा  और  इससे  लोगों  को  सोमेंट  को
 शार्टज  महसूस  नहीं  होगी  1

 रिजर्य  बैंक  को  रिपोर्ट  मैंने  देखी  है।
 रिपोर्ट  में  कहा  जाता  है  कि  मजदूर  हड़ताल
 करते  हैं  इसलिए  उत्पादन  कम  होता है.  i
 लेकिन  झाज  भी  जो  लोक  भ्राऊट  शबल  रहे
 हैं  उसके  बारे  में  कुछ  नहीं  कहा  जाता।
 इस  सम्बन्ध  में  मैं  इतता  झवश्य  कहूंगी
 कि  इस  लोक  'झाऊद  में  जो  लोग  शामिल
 हैं  वे  कांग्रेस  के  एम०  पीज० हैं  ।  उन्होंने
 इसका  प्रोग्राम  चालू  किया  है  ।  लोक
 झाऊट  को  इस्लीगल  करार  दिया  हुभा  है
 फिर भी  यह  चल  रहा  है।  महू  सब  क्यों
 हो  र्हा  है?

 अऋापसे  कोयले.  पर  एक्‍्साइज  डक्टी
 बढ़ाई  ,  उसमे  कोयले  को  कोमत  बढ़  गई  ।
 शूगरकेन  पर झपने  एक्साइज  ड्यूटी  कम  कर
 दी,  उससे  शूगरकेन  की  कीमत तो  कम  हो
 गई  सेकिन  चोनी  के  दाम  बढ़  गये  ।  ये
 ड्््स  साग  होडिग,  करते  हैं  जिससे  ये

 'प्राइसिज  और  बढ़  जाती  हैं.।.  पहले  चावल
 नस्ता  मिलता  भा  लेकिन  wm  कोई भी  चावल
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 चिल्ली  2. 3  किसी  से  कम  eet  फेक्स
 है।  -  भाषने  इसकी  कीसतों  पर  रोक  नहीं
 लगाई  तो धाप  एक  साख  के  बाद  देखेंगे

 कि  चावल  पूरा  का  पूरा  होडिग में  चलता

 जाएगा  शौर  गरीब...  लोगों  को  कुछ-नहीं
 भिलेगा  b  इसी  तरह  से  सोष  के  बारे  सें  +
 ये  मल्टी  मिलियन  चेम्यर.आाफ  कामंस में
 मोहन  घारिया  जो  को  और  मोरारजो  भाई
 को  हार  पहनाते  हैं  जौर  कहते  हैं  उन्होंने
 चोषणा  की  थी  कि  हम  प्राइस  फ्रोज़  करेंगे
 उन्होंने  कहा  था  कि  3:  विसम्बर तक
 प्राइस  फ्रीसा  करके  रखेंगे।  क्‍या  उन्होंने
 ऐसा  किया  है?  टाटा;  बिड़ला  वगैरह
 तक  ने  कोमत  बढ़ा  दी  हैं।  तीन  महीने
 में  ही  बढ़ा  दी  हैं।  एक  तरफ  मालाएं
 पहनाई  जाती  हैं  भोर  चोषणा  की  जाती है  कि
 हम  प्राइस  फ़ोज  करके  रखेंगे  और  दूसरी
 तरफ  31  दिसम्बर,  से  पहले  पहले  25-30

 परसेंट  प्राइसिस  को  बढ़ा  दिया  जाता  है  t
 बाकी  की  जो  थोजें  हैं  वहां  पर  उन  में
 तो  50-55  परसेंट  बढ़ा  दी  गई  हैं  t
 क्‍या  यह  प्राइस  फ्रीज  हुआ  है  -  एक  और
 चालाकी  उन्होंने  चली  है।  साबुन  में
 उन  लोगों  ने  फैट  कंटेंट  को  कम  कर  दिया  है  t
 साइज़  वही  है,  प्राइस  अगर  कम  भी  करदी
 है  तो  चालाको  यह  की  है  कि  फैट  कंटैंट  कम्त  कर
 दिया  है।  माननीय  ज्यपोतिमंय  बसु  से
 सवाल  उठाया  था  तेल  का।  पोल्ठमैंन
 तेल  बहुत  चलता  है  बहुत  मशहूर  है।  झगर
 इस  में  मिलावट  होती  है  तो  किस  को  पकड़ा
 जाता  है?  मैनेजर  को  पकड़ा  जाता  है  t
 wat  नहीं  मैं  पूछता  चाहती  हूं  कि  चेयरमैन
 शौर  ट्ुस्टी  को  आप  पकड़ते  हैं।  दूसरी
 जगह  पर  मिलावट  होती  है  शौर  कोई  केस
 पकड़ा  जाता  हैं  तो  उस  में  आप  भाफिस
 में  काम  करने  वाला  जो  चपड़मसी  है  उसको

 . पकड़ते  हैं  t  मैं  पूछना  चाहती  हूं  कि  क्यों
 नहीं  श्राप  चेपरमैन  और  मैनेजर को  पकड़ते
 हैं?  उनको  झाप  छोड़  .  देते  हैं.  गौर
 अपड़ासी  को  पकड़  लेते  हैं  मिलाबट  करने  के
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 git t  t  वर्मन  क्यों  नहीं.  पंकशति  हैं।  इस
 बड़े  लोगों के  खिलाफ़ आप आप  कंडम  नहीं  उठाते
 हैं।  पुरानी  सरकार  का  जो.  तरीका  था  वही
 तरीक  ाप  ते  भी  झजत्यार  कर  रखा  है।
 उसी  तेरीके  से  प्राधका  काम  भी  चालू  है  ।
 आप  सोरियस महीं  हैं  इन  1. |  बातों  के  बारे में  ।

 श्री  मोहन  धारिया  ने  कहा  था  जहां
 20  हजार  से  ज्यादा  लोगों को  बस्ती:  है
 वहाँ.  हम  डिस्ट्रौब्पशन  सेंटर  बोलेंगे ।
 उन्होंने  कहा  था  किदेश  में  2लाख  20  हजार
 इस  तरह  के  सैंटर  खुतने  बाले  हैं,  छोटी
 छोटी  सरकारी  दुकानें  खुलने  वाली  हैं  1
 वहां  पर  लोगों  को  जरूरत  को  दस  गोज़
 मिलेंगी  ।  आपसे  चावल  को  छोड़  दिया
 था।  आपने  कह्ठा  थ्राफि  वड़ां  पर  तेल,
 मसाले,  कपड़ा,  वौरोश्तोन  आयल,  माचिस,
 सोप श्रादि  इस  तरह  से  दस  चीजें  मिलेंगो  ।
 उनकी  घोषणा  थी  कि  हम2  लाख  20  हजार
 च््स  तरह  के  सैंटर  खोलने  वाले  हैं.  उन  जगहों
 प्र  जहाँ  पर  बीस  हजार  से  अ्रधिक  को
 बस्ती  है।  इस  घोषणा  को  किए  हुए  छा:
 महीने  से  ज्यादा  का  समय  हो  गया  है  t
 मैं  पूछता  चाहती  हूं  कि  कितती  इस  तरह  की
 दुकानें  आपने  खोली  हैं।  पा  तक
 एक  भी  नहीं  खोली  है।  धापके
 हारा  एलान  करने  के  बाद,  आश्यासन  देने
 के  बाद  छ:  महीने  में  एक  सैंटर  भो  भापने  नहीं
 खोला  हैतो  भागे  श्राप.  पर  किस  तरह  से
 विश्वास  किया  जा  सकता  है

 मैं  यह  भी  कहना  चाहती हुं  कि  जो
 श्ोडय्सर  है  उस  को  उसको  प्रोड़्यस  की  झापको
 उचित  कीमत  भी  देगी  चकाहिए।  एस  टी
 सी  की  स्थापना  1... अ  कर  खी हैं है  |
 लेकित  वहां भी  प्राफ्को  मासूम ही  है  कि

 :  कुछ  -  दे  दिया,  उनकी  प्याज  सी-खरीप करनी कर
 गई  भौर  बाकी  लोपों  को  खरीद  महाँ  की  मई
 उनका  एक  हैपुटेशने  भी  यहां  झाया  था

 "्झौर  श्री  मोहन  धारियगा  से  जिला  था  ।

 मैं  कहना  कहती हूं  कि  प्बहाँ  जो  'झाव्टाचार
 है  वह  भी  समाप्त  होना  चाहिए।  जोडुमोरी
 अरूरत  की  शोजें  हैं  उनको  एस  टी  सी  नहीं
 तो  नाफेश  को  सोधे  प्रोडपूसर  से  खरीदना
 चाहिए  ।  गर्त  यह  है  कि  जो  प्रोडश्सर  है
 उसको  हीक  कोमत  मिले  i

 err  गरोब  अ्ादमी  का  खास  खथाल
 रखें।  भाप  एक  इतकम  फिक्स  करदें।
 पांच  सो  छः  सो  या  सास  सौ  से  फम  जिस
 किसी  की  आमदनी  हो  उसको  झाप
 सबवसिहदाइत  हरके  जरूरत  को  चलें  दें  ।
 जो  दरिद्रता  को  रेखा  से  तोजे  रह  रहे  हैं
 उन  लोगों  को  सवसिडाइडश  कर  के  झप  इस
 वस्तुओ्रों  को  दें।  भ्राप  इम्पोर्ट  के  लिए  फॉसेशत
 देते  हैं।  श्राप  जो  प्रोइप्स  करता  है  उसको
 कंसेशन  दें  ।  इन  दरिद्रता  को  £/ (उ  से
 नोचे  रहते  वालों  को  झाप  सरवसिडाइश
 करके  उनको  जरूरत  को  भीजड़ें  दें  '  शाप
 इसके  लिए  कोई  इसकस  की  सीसा  ह. अ
 सकते  हैं,  उसके  लिए  भगर  झाप  पडिलिक

 डिस्ट्रोब्यूणन  सैट  से  इस  तरह  का  ह... .... क
 कर  देंगे  तो  जनता  को  और  गरोब  जोगों  को

 कुछ  राहत  मिल  सकेगी।  नहीं  तो  भाव
 जिस  तरह  से  बढ़ते जा  रहे  हैं  उस  तरह से
 बढ़ते  चले  जाएंगे  1  झाप'  उसको  कंट्रोल
 सहीं कर  सकेंते।  पड

 रेडियो  से  आप  बोषणायें करते  हैं
 होशसिल,  आइसिस  इतती  कम  दो  गई

 कि  ॥

 हैं.
 यो  इतनी  बढ़  गई  हैं।  लेकिन  झप  देखें  =



 385  Public  SRAVANA  6,  900  (SAKA)

 कि  अगर  होलसेल  प्राइस  परसैंट  बढ़ती

 है  तो  स्टिल  प्राइसिस  25-30  परसेंट  बढ़

 जाती  हैं  मेरी  प्रार्थना  है  कि  आप  इंस  तरह
 की  घोषणायें  रेडियो  से  करना  बन्द  कर  दें  ।

 जो  भाव  रेडियो  पर  दिये  जाते  हैं,  बाज्ञार  में

 हमें  कभी  भी  वे  भाव  नहीं  दीखते  हैं।  कभी-कभी

 हम  देखते  हैंकि  कई  चीजों  के  लिए  हमें  सुपर
 बाज़ार  में  बाहर  से  ज्यादा  कीमत  देनी  पड़ती

 है]

 मैंने  सुता  हैं  कि किसी  ने  यह  ऐलान  किया

 है  कि  राशरतिंग  बंद  होने  वाला-  है  ।.  कृपा  करके

 राशनिंग  को  बन्द  न  करें  I  हमें  मालूम  है  कि

 आज  राशनिश  में  जो  माल  मिलता  है  उसको

 जानवरों  के  सिवा  कोई  नहीं  खायेगा  ।  बम्बई

 में  जो  चावल  बारिश  से  ड्राब  हो  गया

 वही  राशनिंग  में  दिया  गया  +  उसकी  क्वालिटी

 को  सुधारना  अआहिए  ।

 पब्लिक  डिस्ट्रीब्यूशन  सैंटर्ज  के  द्वारा
 क्रेबल  अनाज  ही  नहीं  बल्कि.  कपड़ा,  साबुत्त,
 तेल,  मसाला  और  केरोसीन  श्रायल  आदि
 अन्य  जरूरत  की  चीज़ें  भी  दी  जानी  चाहिए
 इसके  अलावा  घर  बनाने  के  लिए  सीमेंट  भी

 कंट्रोल  रेट  प्र  दिया  जाता  चाहिए  बम्बई
 में  मजदूरों  के लिए  मकान  बन  रहे  हैं  और

 60  स्ववेयर  फ़ीट  के  लिए  i60  रुपये  भाड़ा
 तय  किग्रा  यया है  |  सैंट्रल  गवर्नसेंट  ते  कहा  है
 कि  हम  इसके  लिए  सबरिडी  नहीं  देंगे  ।  स्टील
 शौर  सीमेंट  के  दाम  बढ़ने  से  भी  महंगाई  मे  वृद्धि
 होती  है  ।  अगर  सरकःर  सीमेंठ  को  कंट्रोल
 रेट  पर  देने  की  व्यवस्था  करे  तो  इंससे  भी
 लोगों  को  बहुत  राहत,  मिलेगी  ।  सरकार

 कहती  है  कि  हम  सबको  गैस  देने  वाले  हैं  ।

 वह  उचित  द्वाम  पर  दियासलाई  तो  दे  नहीं
 पाई  है  गैस  तो  बहुत  दूर  की  बात  है  |

 जहां  तक  विजिलेंस  कमेटी;  का  प्रश्न  हैं
 दिल्‍ली  में  भी  महिलाओं  की  दक्षता  समिति  त्े
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 aga  श्रच्छा  कॉम  किया  @  “जिसकी;  सेक्रेटरी
 श्रीमती  प्रमिला  दण्डवते  हैं।  उसने  अफसरों

 को  बताया  कि  अमुक  अमुक  जगह  पर  होडिग
 की  गई  है.  आप  उसको  देखें  बम्बई:सें।  सहंगाई

 प्रतिकार  समिति  ने  भी  यहीं  काम  किया  है  ।

 यह  आवश्यक  है  कि  दक्षता  समिति  को  इंस्पेक्शन

 का  अधिकार  दिया  जाए।  अगर  हम  कहीं
 देखने  के  लिए  जाते  हैं  तो  वे  लोग  कंहते  हैं

 कि  आप  कौन  हैं.।  बम्बई  में  ऐसा  अधिकार

 दिया  गया  था  जिसके  कारण  होड  किया  हुमा
 तेल.  बाहर  झा  गंया।  विजिलेंस  कमेटी  को

 इंस्पेक्शन  का  अ्रधिकार  देने  के  अलावा  अगर

 उनकी  लगता  हैं  कि  कहीं  पर  हे  डिए  की  जा

 रही  है  तो  उनको  पुलिस  में.  शिकायत  करने

 का  अधिकार  भी  देता  चाहिए+  दक्षता  समि-

 तियों  को  ये  अधिकार  दने  से  होडिंग  और

 महंगाई  की  समस्या  को  हल  करने  में  मदद

 मिल  सकती  है।

 आखिर  में  मैं  कहना  चाहती.  हुं.  कि  लोग

 तंग  ा  गए  हैं।  श्रौरतें  तो  बहुत  तंग  ञ्  गई

 हैं।  श्रौरतें  हमें  पुछती  हैं  कि हमारा  बेलन  कहां
 है

 श्री  कंबर  लाल  गुप्त  (दिल्ली  सदर)  :

 किसको  बेलन  मारता  है?

 श्रीमती  अहिल्या  पी०  रांगनेकर  :  हमको

 मालूम  है  कि  किसको  मारना  है।  होडेजे
 को  बराबर  यह  बताया  गया  है।

 श्री  कंवर  लाल  गुप्त  :  उसको  घर  में

 इस्तेमाल  न  किया  जाए।

 श्रीमती  श्रहिल्था  फीए6'  रांग्रनेंकर  :  आपकी

 बीवी  आपको  कभी  बेलने  नहीं  मारेगी।

 मैं  इशारे  से  कहना  चाहती  हूं  कि  श्रगर

 स्थिति  में  सुधार  न  हुआ  तो  हिन्दृस्तान
 की  औरतों  को  एक  दफ़ा  फिर  बेलन  उठाना

 पड़ेगा  ।



 MR.  CHAIRMAN:  Now  Mr.  Yuvrai
 is  to  move  an  amendment.  He  can
 speak  later.

 SHRI  YUVRAJ  (Katihar):  I  beg
 to  move:

 That  in  the  resolution,—
 (i)  after  “soap”  insert  “cement”
 (il)  after  “tobacco”  insert  “jute”

 (iii)  add  at  the  end—
 “and  action  be  taken  against  mal-

 Practices  and  corruption  in  the  dis-
 tribution  system  on  the  basis  of  the
 reports  received  in  this  regard.”
 (1).  हैं

 MR,  CHAIRMAN:  Mr.  Anant  Dave
 is  not  present.

 SHRI  RAM  VILAS  PASWAN  (Ha-
 jipur):  I  beg  to  move:

 That  in  the  resolution,—
 add  at  the.  end

 .“and  parity  be  maintained  in  the
 prices  of  industriel  products  and
 agricultural  commodities.”  (3).

 हिना  द  M.  SUDHEERAN  (Allep-
 pey):  I  rise  to  support  the  resolution

 =
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 tally  failed  to  check  the  price  rise  in
 all  essential  commodities.  Although
 the  Ministers  concerned  speak  well,

 very  cleverly,  very  beautifully  prices
 have  kept  up  their  rise.  Some  of  the
 essential  commodities  are  not  even
 available  these  deys.  The  prices  of
 pulses,  edible  oils,  rice,  wheat,  fresh
 vegetables,  kerosene,  cement  and  all
 the  essentia)  articles  have  risen,  and
 some  of  them  are  not  even  available
 in  the  market.

 It  is  widely  reported  that.  hoarding
 and  blackmarketing  are  taking  place
 throughout  the  country.  The  hoar-
 ders  and  blackmarketeerg  are  misus-
 ing  the  freedom  prevailing  in  the
 country.  Our  Prime  Minister  had
 stated  earlier  that  now  there  is  free-
 dom  from  fear,  but  it  is  very  clearly
 indicated  that  now  the  hoarders,
 blackmarketeers  and  the  anti-social
 ‘@lements  are  free  from  fear.  They
 ere  taking  advantage  of  the  situation
 prevailing  in  the  country.  No  ade-
 quate  checks  are  there  to  prevent
 them  from  indulging  m  anti-social

 While  the  prices  of  industris!  com-
 modities  are  very  high,  agriculturists
 and  cultivators  are  not  getting  a  re-
 munerative  price  for  their  produce.
 The  paddy  cultivators  throughout  the



 and.  other  {tems  has..gone  4p.  The

 a  i
 growers.are  the  worst  suff

 erers,  are  not  getting  reasona~-

 price  of  sugar  has  gone  up,  and  it  is
 not  also  available,  |  .

 In  Kerala  we  produce  paddy,  but
 Our  paddy  producers  and  cultivators
 are  not  getting  sufficient  price,  and
 they.  are  put  to  trouble.  I  would.  like
 to  point  out  the  peablem  of  the  paddy

 tions  in  the  paddy  belt.  The  fixation
 of  the  year's  pumping  subsidy  is  stat-
 ed  to  be  the  most  important  issue  con-

 respect  of  the  dues  to  the  Govern-
 ment,  The  problem  of  cultivation  in
 5,000  ह ....... उ  of  Karifand  cultivation  in
 my  constituency  near  Alleppey,  and
 the  preblem  of  the  cultivation  of  the
 Kole  land  in  Trichur  have  to  be  at-
 tended  to.

 ‘The  Kerain  ‘Government  is  very

 enough  to  meet  thé  Just  demands  of
 the  paddy  cultivdfors  of  ‘Kuttaned.
 Anyway,  the  Kerala  Government  ‘hes
 deciared'a  support  price  for  paddy:

 tobacco  cultivators,  the  sugarcane  cul-
 tivators  are  not  getting  sufficient  or

 It  is  the  evil  influence  of  the  mono-
 poly  houses  on  this  Government,  it
 is  the  evil  influence  of  the  traders  and
 big  businessmen  on  this  Government
 that  has  led  to  the  worst  situation
 which  is  prevailing  in  the  country.  I
 am  very  sorry  to  say  this,  that  the
 present  Government  is  patronising
 the  blackmarketeers,  the  hoarders,  the
 monopolists  that  is  why  this  situation
 has  been  created.  So,  I  request  the
 hon.  Minister,  through  you,  to  take
 appropriate  steps  to  check  blackmar-
 keting,  hoarding  and  all  this  type  of
 anti-socia)  evils,  and  introduce  an
 effective  public  distribution  system.

 Our  Ministers  have  talked  about  in-
 troducing  an  efficient  and  effective
 public  distribution  system,  but  it  has

 not.  been  introduced  so  far,  It.  is  only
 a  statement  in  the  papers.  What  is
 this,  Sir.  Is  it  fair  on  the  pert  of  the
 Government  to  say  something  only  in
 the  papers  and  not  implement  it.  to
 meet  the  needs  of  the  people?  The
 people  of  this  country  are  keenly
 watching  what  this  Government  is
 Going,  If-they  are  honest  arid  sincere
 enough,  they  should  tale  effective
 steps  against  hoarders,  bieck-markete-



 system;  The  pepple  ofthis  cdititty,
 the  eqmmiey  कल्प  the  }
 middle-class  people  are  tiie’  worst
 sufferers  because  of  the  price  rise.  It

 ting  that  thie  Government
 should  take  steps  in  direction.

 With  fhese
 veges,

 I  aupport  the
 Resolution’  mov  by  Smt,
 Rangnekar.

 MR.  ‘CHAIRMAN
 beset:

 ¢  is  8  large
 number  of  fon.  Members  who  warit
 to  speak  on  thi¢  Resotution.  I  theré-
 fore,  request  them  nof  to  take  more
 than  7  misiiites

 SHRI  DINEN  BHATTACHARYA
 (Serampore):  I  request  you  to  kindly
 suspend  the  Rules  so  that  I  may  be
 able  to  move  my  Resolution.

 MR:  CHAIRMAN:  You  move  it  at
 5.30.

 SHRI.  BALWANT  SINGH  RAMOO-
 WALIA.  (Faridkot)  The  Resolution
 which  has  been  moved  by  an  hon.
 Member  of  the  K  sinc
 attention.  It  should  be  taken  very
 seriously.  The  situation  on  the  price
 front  in  this  country  is  getting  wor-
 sened  day  by  day.  The  Hoarders  and
 black-marketeers  are  having  their
 heyday.  J  will  humbly  request  that
 nothing.'wil)  be  gsimed  by  putting
 blame  on  this  side'or  thet  side.  If
 this  House  and  the  Members  of  this
 House  are  really  loyal  to  their  voters,
 loyal  to  the  people  ih  is  country,  to
 the  podr  péciite,  Kizeris,  low-income
 groups,  fixed’  iticomé  groups,  to  thé
 people  who  were  Hard,  to  those  ¢hil-
 dren  who  ate  working,  we  shduld
 take  a  BbOld  stand  unitedly  against

 these  hoardé¥s  ahd  bladkliniavetesrd
 as  we  fake-a  United  stand  against  thd
 foreign  ifiGiders;  wht  ‘theade  clir  ter

 ory,  va  ey

 brought.  the.  heyday  .ta.these  hosrdars.
 They  haye:  taught  them  how:  to.  pene

 gons”  snd,  of  the  other  hafid”  the
 Energy  Minister  says,  “  we  are  surp-

 the  coal  is  in  shortage”.  Ore  id  astb-
 nished  at  that.  The  Energy’  Minister
 in  this  House  says,  the  coal  is  it
 abundance;  the  Rallway  Minister  in
 the  Rajya  Sabha  stys,  the  wagone  ate’
 in  abundance.  But  the  trains  are  beirig
 caricelledi  becatse  the  coal]  is  not  be-
 ing’  supplied.  This  is  the  position  of

 of  this  august  House.  thet  ii:  Punjety

 se  aS

 ्द

 r

 ‘Why,



 to  the  attention  of  the  House  as
 how  clever  they  are.  Take,  for  exam-
 ple,  the  match  industry.  They  say
 that  they  have  reduced  the  price  of
 a  match  box.  They  reduced  the  price
 of  a  match  box  by  2  p.  but  reduced
 the  number  of  match  sticks  from  60
 to  40  in  the  match  box.  Very  clever-
 ly,  they  say  that  they  have  reduce
 the  price  by  2  p.  but  the  actual  loss
 to  the  consumer  is  6  p.  The  trader,
 the  manufacturer,  the  industrialist,  is
 a  very  clever  person,  a  cheat.  a  pro-
 fessional  person,  who  knows  how  to
 cheat,  how  to  deprive  the  consumer
 of  his  money.

 All  emphasis  is  being  given  on
 packaging.  The  things  inside  are  of  very
 inferior  quality.  Inferior  quality  things
 are  packed  in  very  good  packages.
 They  are  sold  at  high  prices.  The
 Government  should  issue  strict  orders
 saying.  that  the  packaging  should  ५९
 very  simple.  At  least  the  advertise-
 ment  cost  should  not  be  included  in
 the  manufacturing  cost.

 Lastly;in  my...  constituency,  the
 American  tton  growers  are  being
 fleeced,  In  ‘Faridkot,  Jaitu,  Mate
 Bhatinda,  Mukatsar,  Rampuraphul
 Rema,  etc.,  in  tyose  areas  of  Punjab
 the  American  cotton  is  produced.  .In
 3977,  the.  price  of.  American  cotton
 in  these  mandis  was  Rs.  500.  This
 year,  it  was  Rs.  250.

 घर  bre

 The’  ‘texifis”  owners  are  destroying
 the-:goenantic-of  the:  pedP  .péasaiits,
 The'  poor  peasants  ate  at  the  -mercy
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 of  these
 textile  ह

 नकेरसेी:  humbly
 request  the  vernment  to  give  Rs,
 20  crores.interest  “Sipe  to  thé  Purija

 i  ain
 to  qnabje.them  tq  start own  cotton  ation  that

 Ptuijab'  2०6०६  Gargération  may  come
 to  the  zescue  of  “these  poor“  péa-
 sants.,

 In  the  end,  I  र्मपा  humbly  request
 this  House—I  hope  everbody  will
 support  mé  very  seriously—that  this
 House  should  tell  the  Government
 to  appoint  a  commission  consisting  of
 Members  of  Parliament—not  Shah
 Commission  or  any  other  commission
 —and  that  commission  should’  go  into
 details.  They  should  compare  the
 inerease  in  prices  between  the  agricul-
 tural  commodities  and  the  industrial
 output.  In  my  opinion,  in  the  last
 eight  years,  the  prices  of  agricultu-
 rai  commodities  have  risen  20  per
 cent  whereas  the  prices  of  industrial
 products  like  tractors,  tube-wells,

 ‘machinery,  pesticides  and  fertilisers,
 have  ‘risen’  by  300  per  cent.  With
 these  few  words,  I  conclude  my
 speech.  I  am  thankful  to  you.

 श्री  कंबरलांल  गूप्त  (दिल्ली  सदर)  :
 भ्रध्यक्ष  महोदय,  जो  प्रस्ताव  सदन  के  समस्त
 है  उसका  सिद्धान्त  रूप  में  मैं  समर्थन  करता
 हैं,  क्योंकि  मह  तो  हरेक  व्यक्ति.  स्वीकार  करेगा
 कि  चीजों  के  भाव  नहीं  बढ़ने  चाहियं।  th
 संभी  को  ढ़क  दाम  पर  मिलती  ,चाहियें,
 इससे  कोई  इन्कार  नहीं  कर  सकता  1  पर  दी
 कांग्रेस'  के:  मेरे  भाई  जनता  पार्टी  को  कह  रहे
 थे नीर  श्रहिल्यां  जी  भी  जनता  पार्टी  को  कह
 रही  थी.  कि  ह्म  :मफ्टीनेशतल  कम्पनीज  के
 ह... ल  &,.  होडंस  है.  मिले  हुए. हैं;  शौर

 ब्लेक  म/किदियसं-के  साथ  मिले  हुए  हैं।  खन्होंने
 जक  कि  देश  में  खहंगाई  बहुत  ज्यादा"  है।
 मैं.  उनको  बताता  चाहता  हूं  कि  वस्तु-नसथत्ति
 श्क्या  है.  -

 में  प्रश्नेल,  ,मई  शोर  ,  जूत,..  7976
 में  प्राइसिज  में,  3.  2  परसैंट  की  इंकीक- हुई
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 थी।  जय  सीन  बहीनों  H,9977-%  ag
 इंभीज  2.3  परसेंट  कौ  हुईं  1  i974  के

 इम  ef  संहीनों  में  यह  ere.  6  परेड की की
 है।  इसका  मतलब यह  है  कि  76  से  भय  जो
 दाम  बढ़े  हैं  थे  करीब  करीय  ाधें  बढ़े  हैं।
 यह  कहने  का  मेरा  मतलब यह  महीं  है  कि  दाम
 बहने  चाहियें।  लेकिन मेरा  कहना  यह  जरूर
 है  कि  कीमतों  के  मामले  में, देश  भें  पहले  से
 हालत  खराब  है,  यह  कहना  तथ्य  से  परे  है,
 ठीक  नहीं  हैं।  यह  बात  वही  लोग  कह  सकते
 हैं  जो  सच्चाई  को  नहीं  जानते  या  तथ्यों  की
 जिन्हें  जामकार्री!  नहीं  है।

 हाल  में  मझे  विदेश  जाने  का  मौका  मिला  i
 इस  साल  तीन  महीनों  में  हमारे  यहां  i.6
 परसेंट  प्राइस  इंक्रीज  हुई।  झब  जरा  देखिए
 कि  इंग्लैंड  में  कितनी  हुई  एशिया  भें  कितनो
 हुए  धौर  भमेरिका  में  कितनी  हई?

 I  went  to  Russia.  There  ig  an  open
 market  in  Moscow:  otherwise  it  is  all
 controlled  by  the  Government.  There
 is  only  one  open  market,  the  vege-
 table  market,  in  Moscow.  4  returned
 only  three  weeks  back:  there  the  pri-
 ces  of  tomato  was  Rs.  25-  a  kilo  and
 similar  is  the  case  with  onions.  Even
 for  ordinary  vegetables,  I  was  told,
 prices  have  gone  up  by  three  to  four
 times  in  Moscow.  If  I  am  wrong,  I
 am  prepared  to  take  the  responsibi
 lity  and  give  a  public  apology.  But
 the  fact  remains.  You  may  go  to
 England,  America  or  any  other  coun-
 try;  the  speed  of  rise  in  prices  is
 much  more  than  in  India.

 कहने का  मतलब  ay  नही ंहै  कि  जो  कुछ  हो
 रहा  है  वह  बिल्कुल  तसल्लीयक्स हो  रहा  है  जौर
 उसमें  सुधार  की  भृंजाइश नहीं  है  ।  सुधार की
 गुंजाइश  है  भौर  बहुत  8)  लौचान्य

 से  हमारे  पास  दो  बातें  बहुत  प्न्छौ  हैं।  हमारे
 पास  बकर  डाका  काफी  है।  हमें  इस  थाल  की
 चिस्ता  नहीं  है  कि  प्रगर  श्रमाज  शी  कमी  पढ़ेगी
 1.8  कहा ँसे  आएगा  ।  हमारे  पाल  i78
 जित्रियतन  टस  झनगाज  है।  साथ  ही  साथ  हमारे

 —
 (Res.

 z  Ws  Pee)
 पाल  एक  दूसंश  हथियार भी  है  +इतारेशपात
 फारेग  एक्सचेंज  काफी  है।  झगर  किसी  चीज
 का  अभाष  होता  है  तो  उस  चीज को.  हम  विदेशों
 से  मंगा  सकते  हैं  भौर  देश  में  इस  चीज  को  शुसभ,
 कर  उसके  दाल-कीक  कर  सकते हैं  इन  दोनों
 हथियारों के  होते  हुए  भी  में  समझता हूं.  कि
 सरकार  को  झौर  ज्यादा  एफिलेंसी
 चाहिए।  इसमें  दो  शाये  नहीं  हैं।

 झाज  चीजें  तो  मिलती  हैं  इसमें  शक  नहीं
 है।  जेकिन कुछ  चीजें  हैं  जो  थोड़ी  माता  में  हैं
 भ्रौर  उनकी  शार्टेज है  ।  सीमेंट  की  है,  कोल  की  है  ।
 मुझे  लगता  है  कि  एडमिनिस्ट्रेशन  को  थोड़ा  सा
 टाइटम  करने  की  जरूरत  है  t  मैं  एक  प्रार्थना
 करना  चाहता  हु  t

 The  supply  of  statements  by  the  Mi-
 nister  igs  much  more.  It  should  be  re-
 duced  ang  supply  of  commodities
 should  be  more.

 मंत्षियों  के  स्टेटमेंट  कुछ  कम  हने
 भाहियें  झौर  सप्लाई  ज्यादा  t  are  चीक्षों
 की  सप्लाई  खरा  कपरेटिक्सी  कम  है  t  मैं
 यह  भी  कहना  चाहता हूं  कि  श्राप  पहले  कर
 दे  झौर  बाद  में  बोलें  ।  भाष  होता  यह  है  कि

 पहले  भ्राप  स्टेंटमेंट  दे  देते  हैं  लेकिन  बाद  में
 बह  चीज़  पूरी  नहीं  होती  है  1  इसका  झच्छा
 झसर  नहीं  होता  है।  मैं  भ्रापसे  गिनाना  नहीं
 चाहता  हूं  ।  मेरे  पास  बहुत  से  झापषे  स्टेट-
 मेंट्स  हैं  ।  मैं  मही  कहना  चाहता  हूं  :

 Kindly  reduce  the  supply  of  state.
 ments  and  increase  the  supply  of
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 ४  बेस  के  मामले.  को  ही  प्रा  में  '
 पिछले, संरकोर ने  तेल  के  मामले  में  बहू  बंधन

 झौर  सोग  उनको  डकार  गए  1  सन सै. पैसा से.  पैसा
 ले  लिया  बौर  उतके  खिलाफ  कौई  कार्रवाई
 नहीं  की।  परिणाम  यह  है  कि  तेल  के  दाम
 बहुत  ज्यादा  बड़  गए  ।  इंस  सरकार  के  झाने
 के  बाद  हमने  तेल  के  परमिट्स  दिए  ।  गहां
 तेल  झ्ाया,  रेप  सीड  झायश  झाया

 AN  HON.  MEMBER:  This  Gov-
 ernment  is  repeating  the  mistakes  of
 the  earlier  Government.

 जी  बॉंचर'  लाल  गुप्त  :  इस  सरकारने
 तेल  को  सप्लाई  रेगुलर  तरीके  से  की  भौर
 उसको  देश  के  कोने-कोने  में  ठोक  दाम  पर
 पहुंचाया,  लेकिन  एक  शिकायत  मेरो  इस
 बारे  में  भी  है  शरीर  यह  यह  है  कि  इस  सरकार
 के  समय  में  जिन  लोगों  मे  बंगलिग  की  थो
 उस  पर  कुछ  पर्वा  पड़  गया  है।  वह  पर्दा
 क्यों  पड़  गया  है,  यह  तो  मंत्री  महोदय  जानें इन  में  से  कई  केसेड  को  इन्क्वायरी  सी  भी  one
 कर  रही  थी,  उनका  क्‍या  हुआ  ?  क्‍या  उन  में
 े

 कोई  केस  झ्दालत  में  गया  या  नहीं  ?  गर
 सरकार  लैक  भाकिटियर्स  के  खिलाफ  कार्य-
 माही  करना  चाहती  है,  तो  उसको  ऐसी  परम्परा
 डालनो  चाहिए  कि  वह  बढ़े  बड़े  लोगों को
 एम्सम्पलरी  पतिशमेंट  दे  ।  जब  तक  ऐसा
 नहीं  किया  जाएगा,  तब  तक  यह  समस्या  हस
 नहीं हो  सकती  t

 हमारे  देश  की  ध्ायादी  का  लगभग  भावा
 हिस्सा  बिज्ञो-पायर्टी  लाइव  है  ।  सरकार
 को  इस  बाल  की  मारन्टी  देगी  चाहिये  कि
 झनाज,  तेल,  कपड़ा,  बालें  शाथि  जो
 8,  0  एसैंसियल  कमोडिटीज  हैं,  वे  बिलो-
 पायी  शाइस  के  लोगों  को  एक  निश्चित  शब
 पर  कुकर  मिलेंगी भौर  चाहे  कुछ  भी  हो,  चाहे
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 -दिल्‍मी  में:  हम  लोगे  राशन में  A  भौरे

 चावल  शेते  हैं, भ्रचर  हमारा  सबात  म्द,  भी.
 कर  दिया:  जाने तो  कोई  फक  नहीं  पढ़ता  है:
 लेकिन  लो  ोय  बिसो  -sract  लाइन  हैं,
 उनके  लिए  गारन्ट्री  होगो  'बाहियेयकि  थ्याहै,
 काश्मीर  हो  का.  कन्याकुमारी,  कोई  ड्राइव,
 एरिया  हो  या  चिल्ली,  देश  में  हुर  बगहे  उनको
 एसैशियल  कमोडिटीज्ञ  एक  पटिकुकरआइस
 पर  मुहैया  की  जायेगी  !  दाम-  चाहे  कितने  भी:
 बढ़  जायें,  जेकरिस  उन  लोथों  को  में  खोजें
 उन्हीं  वामों  पर  मिलेगी;  हस  बात  को  गारन्टी
 होगी  चाहिये  t

 हमारे  देश  में  भ्रभो  तक  जो  डेवलपमेंट
 हो  रहा  है,  उसका  ज्यादा  फायदा  ऊपर  के
 लोगों  को  मिल  रहा  है  |  सरकार  गाँव  में
 इलैक्ट्रिसिटी  दे  रही  है,  बड़ें-बढ़ें  शमोंदार  ही
 वहां  उसका  उपयोग  करते  हैं।  सरकार  को

 इलेक्ट्रिसिटी  पर  200  करोड़  रुपये  सालाना
 का  लास  होता  है  ।  इसी  तरह  से  इरीगेशन  पर
 भी  सैकड़ों  करोड़  रुपये  का  लास  हो
 जाता  है  1  इससे  फायदा  किसको  द्भा  है  ?
 छोटे  लोगों,  लैंडलेस  हरिजनों,  छोटे  किसानों
 को  इसका  फायदा  नहीं  ह्ुभा  है,  क्योंकि  न  बह
 इलेक्ट्रिसिटी  का  इस्तेमाल  करते  हैं  पौर  ना
 उनके  पास  इरिगेंशन  की  फैसिलिदीज्  हैं,
 सिफ  बड़े  लेंडला्डंश  को  ही  इसका  फायदा
 हीता  है।  इसलिये  सरकार  को  देखना  चाहिये
 कि  शांधों  अं. र  शहरों  में  जो  डेंबलपमेंट  होता
 है  उसका  ज्यादा  लाभ  मीचे  के  तबके के
 पास  पहुंचे  ह. 6  तक  ऐसा  भहीं  किया
 जायेगा,  तब  तक  देश  का  कल्याण  नहीं हो  सकता

 है  भोर  हमारा  समाजबाद  भी  खोखला  रह
 जायेगा,  उसका  कोई  मतलब  नहीं  होगा।

 मैने  श्री  धारिया  को  एक  क्द्ठी  लिक्षी
 थी--  इस  रि  में  पहले  भी  चर्चा  हुई  ee
 fe  रा-मैटीरियल  का  जितना  दाम  बढ़ना  है
 क्या  उसी  हिसाश्ष  के  कंज्यूमर  को  ममिसने
 बाली  चौजों  का  भी  दाम  बढ़ता  है  ?  मैंने
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 23  OE  बताई  वीं  कि  बीजों के  7  तो  आता
 है  तो  अनेता

 मैटीरिंयेल  बे कॉमंस  तो  गिर  गई,  लकिन

 मेश्युफकल रर  में  कंज्यूमर  तुक  के  आम  बढ़ा
 धि  मैंने  कंम्पनी  का  नाम  भी  लिखा  था  t
 क्यो  संसार के  पास  कीई  फॉस्डिंगक  ईडिपाईसेंट
 है  था  नहीं  ?  उसे  झपने  कास्टिंग  डिपार्टमेंट
 को  ेजबूत  करता  चाहिये  ore  'रा-
 मैटीरियल  को  दान  भ  बढ़ने  कै  आवजूब  जैन्यू-
 फॉक्जरेर  अपनी  शोरजों  के  डि  का  देता  है  तो
 उसका  गला  पकड़ना  अहिये  शौर  उसकों  war
 मिरूनी  जाहिर  1  मैं  मांग  करता  हूं  कि  हर  एक
 लेवल  पर,  जैन्यूफैक्चरर,  होलसंलर  झौर
 'रिटेसर  के  सेजल  पर  सोलिंग  आन  प्राफिट
 तब  होता  ह...  io

 यह  तो  नहीं  होना  चाहिये  कि  सूट  हो  रही
 है  जो  मर्जी  जिसकी  शाए  करे  |  मैं  एक  नहीं
 कचासों  उदाहरण  दे  सकता  हुं  कि  Ket  पर  रा-
 मैटोरियल  के  दाम  नहीं  बढ़े  लेकिन  इम्हस्ट्री
 वालों  न  बढ़ा  दिये,  होलसेलर्स  ने  बढ़ा  दिए  शौर
 रटेलर्स  ने  बढ़ा  दिये  ।  जाप  क  सोजिन  ॉन
 प्राफिट  हर  एक  लेबेल  पर  करिए  और

 स्टिंग  करिए  ताकि  जहाँ  जितना  रा-मैटीरिवल
 का  वाम  बढ़े  उतना  ही  दाम  बढ़ाते  की  उसको
 आशा  दीजिए  -  उससे  ज्यादा  बढ़ाने  कौ  आशा

 नहीं  मिलनी  चाहिए  ।

 एक  जो  भौर  जिन्ता  की  बात  है  बह  मह
 है  कि  मनी  सध्णाई  हमारे  देश  में  अहुत  सेडी
 से  बढ़  रहा  है  ।  उसकी  थजह  से  भो  बाम
 नहीं  बढ़े  लेकिन  उसका  झसर  जागें  जाकर
 पह़ेगे।  t  इसे  समय  हर  एफ  राज्य  भोवषर-

 ड्रॉकट  कर  रहा  हैं।  जैसे  श्री  हमारे  few  ने
 कहा  कि  केरल को  और  पैसा  दो,  केरल  any
 प्रोवर-ड्राफ्ट  हैं  भीर  हूर  एक  स्टेट  का  झोव  र-
 ड्राफ्ट  है।  उस्से  यह  होंगा फि  अहंगाई  अढ़ेगी
 तो  इकोसॉमिक  सिनिस्‍्ड्ी  के  शाथ  एक
 कॉप्रोडिनेश्न  होता  '  थाहिए  '  शक्रॉलरमिफा
 सिनिस्ट्री  के  साथ  कोग्राईि  शत  के  बात  मनी“
 संप्लाई  कम  करती  चाहिए  1  |.  नमित के  केश्ल

 सरकार  नहीं  tee  बंगाल  में  क्या
 यह

 सदी  नहीं  है  कि  थिरकी,  टाटा  भर  बड़े
 इम्डीस्ट्रेयलिस्ट्स  को  बहाँ  के  चीफ  मिनिस्टर
 नेबलाकर कह  कि  पाप  यहाँ  इन्डस्ट्री  खालिएं  /

 Then  don’t  accuse  the  Janata  Party
 for  God's  sake.  You  invite  these  big
 industrialists  and  give  thm  ‘all  faci-
 litles  ang  yet  you  accuse  wus.

 Even  in  Kerala  it  is  the  same.  What
 action  have  you  taken?  After  all
 public  distribution  is  the  work  of  the
 State  Government.  What.  specific
 steps  have  you  taken  in  Kerala?  Prac-
 tically  nothing  and  you  only  accuse
 us  and  gay,  ‘Give  us  money  and  we
 will  distribute.’  That  is  a  very  easy
 thing.  Why  don’t  you  produce  mo-
 ney?....

 SHRI  ्  M.  SUDHEERAN:  We  are
 producing  rubber,  tea,  cardamom  and
 so  many  other  things  and  we  earn  a
 substantial  foreign  exchange  for  the
 country.

 SHRI  KANWAR  LAL  GUPTA:  You
 have  not  levied  any  tax  on  big  land-
 lords.  {  accuse  you.....

 SHRI  V.  M.  SUDHEERAN:  Guptaji
 ig  ignorant  of  Kerala.  Kerala  is  the
 first  State  to  implement  land  reforzns.
 I  invite  Mr.  Gupta  to  come  to  Kerala
 and  study  Kerala

 SHRI  KANWAR  LAL  GUPTA,  3
 will  come

 मैं  समाल  कर  रहा  हूँ  ।  मेरा  कहंगो
 बंहे  है  कि  श्राप  पंरिलेक  डिस्ट्रिंब्पूशन  सिस्टम
 को  थो घौर  ज्यादी  कॉरेंए,  मास-कंजम्पशन
 कीं चीजें  पर्लिक  सैंबटरे  में  भी  बताइये  |
 ज्व'तक  आप  पड्लिकसिक्टेर में  मास-कृजम्पशेन
 की  एसशिंवल  a  हों  बर्मा
 सब  तंक  उसके  बग  डीका

 हि की  सी  रेग्लैं  कोचिएं  त येह नेहा यह  कहीँ
 ह: कि  सारी  चीजें  सरफार ले  ले  कम्इवंगां
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 a  ठीक  है  बरंगों  शय  का  रास्तों  महीं  हैं
 आप  सारे  झाईटम  लेकर  65  करोड़  लागों

 के  शिशु  ताक  रहीं  कर  सकते  Ey  इसकियए
 जो  क्रीक्षण  पहल  भूंधमेंट  है  फुडेफ्रेस  की
 में  उत्तका  स्वागत  करता  हूं  जो  कमना  वादी
 ने  किया.  है  बम्बई  में  जब  हम  ऊते  थे  तो

 हुमारें  रिम्तेदा  र  कहते  शिक  दी  किलो  भ्रच्छा
 चावल  त  आता  i  aa  नहीं  कहते  a
 यहां  चल  मित्म्ता  'है  v  तो  मेरा  कहना
 यह  है  कि  हमने  कुछ  अच्छे  कब्म  भी  उठाए
 है,  उतमें  और  इम्प्रवमेंट  की  जरूरत  है  अर
 मैं  मंत्री  महीवय  से  कहूंगा  पक  झाप  जो  बिलो-
 पावयर्टी  लाइन  के  लोग  हैं  उनके  लिए
 गारंटी  किजिए.  कि  इतसी  कोमत  के  ऊपर  'हम
 हर  एक  को  देंगे  ।  बकी  जयहू  दाम  बढ़  भी
 जायें  लेकिन  उनके  दाम  नहीं  बढ़ेंगे  ।  इस
 विश्वास  के  साथ  मैं  इसका  सिद्धान्त  रूप
 से  समर्यन  करता  हूं  ।

 SHRI  ह:  RAJAGOPAL  NAIDU
 (Chittoor):  Shrimati  Abllya  P.
 Rangnekar  has  brought  a  timely  re-
 solution,  which  will  help  the  govern
 mient  to  know  where  it  stands,  if  it
 wants  to  know.  From  the  speeches
 of  my  friends  it  is  clearly  stated  that
 the  consumer  prices  are  going  up
 The  producers’  prices  are  coming  low
 and  the  traders  and  the  middlemen.
 are  exploiting  the  nation.  If  it  is  so,
 then  this’  shoulg  be  corrected  by  the
 Govetnment

 With  ‘régard  to‘  peasants  I  want  to
 tell’  certain  things,  '  After  ‘¢

 Ne
 advent

 of  Janata  ‘Petty  -alrnost  all  the  prices
 of  agricultura)  go

 migra
 ate  going

 down!”  It  ts  Because  ¢  ernment
 prohibited  the  exports  of  agricultural
 commodities,  even  the  vegetables Theat  Gs  ‘why  the

 ptices'
 are  poliig,

 aowh.  4

 ing®  ena  :  ‘180/-  pet  quintst  ba:

 बहसूसिकम:  वाए,  खरा ले  a

 ;What'is  happes.

 System  (Res.)

 fore  Janata  “Party  ab
 came  ‘to  power.

 Now.  jt  ists.  Df  per:  :quintal.
 Therefore,  it  is  slightly  imere  than
 If3rd.

 Wheat  .about  Coriander?  It  was  Rs.
 300/-  per  bag.  Now  it  is  -@s.°  0
 per  bag.  What  about  tobacco?  It  was
 selling.  at  Rs.  10/-  per  kg.  Now  it  is
 Re  Ble  to,Rs..4/-.  What  about  paddy?
 What  about  wheat?  Support  prices  are
 declared.  Whether  they  are  remunera-
 tive  ar  not  the  agricultural  Price  Com-
 mission  declared  support  prices,  But
 whether  the  surpulses  are  purchased
 or  not  is  the  question?  Where  are  the
 surpluses  of  wheat  and  paddy  in  our
 country?  Shri  Mohan  Dharia.  himself
 has  stated  that  there  are  surpluses  in
 Andhra  Pradesh  and  there  are
 deficits  in  other  States.  That  means
 that  the  procurement  and  distribu-
 tion  system  is  not  perfect  in  this
 country  according  to  the  Minister’s
 statement.  Therefore,  ig  it  not  neces-
 sary  to’  correct  that?-  Now  when  the
 prices  of  agricultural  commodities
 are  gOing  down  can  the  Govern-
 ment  keep  quiet?  My  friend  here  has
 said  that  in  Kerala  where  there  is
 deficit  in.food  grains  the  agricultural
 producers  are  suffering  very  -  much
 especially  the  paddy  growers.  What
 happened  in  Andhra  Pradesh?  द्  When
 cyclone  came  the  paddy  growers  suf-
 fered  very  much,  but  the  -Central
 Government  refused  to  purchase  pad-
 dy.  Even  there,  as  in  Kerala,  the
 State  Government  has.  to  bear  the
 brunt  of  purchasing  paddy.  Why  .is
 this;  Government  shedding.  responsi:
 bility  of  protecting  the  agriculturists:
 in.  States?  It  is  its  responsibility  “to
 purchase  these  things  and  to  stabilize
 the  prices.  Thereftre,  there.  muét  be
 a-solution.  What  isthe  solution?

 we
 Therg  is  the  Agricultural  Price

 Commission  in  aur  country...  It  +  has.
 been  constituted’  in.  1965,  .पी।  now.  it
 is  not  reconstituted..and,  .therefone,.,.I uest  the  hon..\  Minister  to..see.  that, it  is  reconstituted  aminediately,  Agri»;
 cUltural  price.  Gommission..;  is,  nah
 Raving  proper  representation  of  the:



 (Shri  ह.  Rajagopal  Naidu)
 agriculturists.  There  is-oniy  one  rep-
 resentative-~i.e.,  from  wheat  sone.-
 There  is  no  representative  at  all  for
 paddy—which  ig  the  largest  growing
 area  in  our.  country..  Therefore,  when
 it  ig  reconstituted,  it  must  have  pro-
 per  representation  of  the  producers
 so  that  remunerative  prices  are  fixed.
 They  say,  support  prices  are  being
 paid.  Well,  what  is  the  support  price
 which  the  Agricultural  Prices  Com-
 mission  is  fixing?  This  ig  my  ques-
 tion.  What  is  the  basis?  There  must
 be  a  basis  for  these  thinga.  The  basis
 Yor  the  fixation  of  the  support  price
 must  be  that  the  price  must  be  remu-
 nerative  to  the  farmers.  It  is  not  re-
 munerative  at  all.  The  APC  should
 be  asked  not  to  fix  up  any  unremune-
 rative  price.  This  is  my  submis-
 sion.  They  should  fix  up  only  remu-
 nerative  price.

 Then,  my  next  podnt  is  this.  All
 the  surpluses  must  be  bought  by  the
 Government.  There  must  be  suitable
 machinery  provided  for  this  purpose.
 There  must  be  enough  number  of  go-
 downs  also.  There  must  be  a  compre-
 hensive  plan  for  this  purpose.  Where
 ig  the  plan  for  it?  There  is  nothing
 in  this  regard  in  the  fifth  plan  or  the
 sixth  plan.  The  Jansta  Government
 is  boasting  that  it  is  for  the  rural
 people,  it  is  for  the  kisans  and  20  on
 and  the  agricultural  people.  But
 what  is  happening  here?  What  is  be-
 ing  done  ig  nothing  but  depring  the
 agricultural  classes  og  their  dues.  If
 the  Government  in  really  and  sincere-
 ly  interested  in  coming  to  the  res-
 cue  of  the  agriculturists,  then,  I  sub-
 mit,  Sir,  that  they  must  reconstitute
 the  Agricultural  Prices  Commission
 end  they  must  buy  all  their  surplus.
 This  ig  my  respectful  submission.

 Sir,  we  are  becoming  surplus  in
 wheat.  We  are  becoming  surplus  छ

 ह... उ  promotion  work.  underteken  in
 this  behalf.  We  should  develop  our

 —
 Promotion  Council]  ह. ज  this  re.

 &

 v  ह  $a ior
 ie  9

 ee
 BHATIAC

 AcHAR Sir,  'I  Would  ‘like  to  move  a
 suspending  the  Rules,  so  that  ह ८
 m  Resolution.  which  is  No:%  in.
 the  List....(Isterruption).

 MR.  CHAIRMAN:  Order  ‘please.
 You  are  a  senior  Parliamentarian,-Mr,
 Dinen  Bhattacharya.  You  know  the
 Rules  of  Business  very  well.  ©  Thid
 discussion  will  eontinue  upto  ‘8-80.
 Then  we  have  Half-an-hour  discus-
 sion  after  that.  Your  Resolution  is
 there  and  that  will  be  taken  up  on
 the  next  day  allotted  for  the  Private
 Members’  Resolutions.

 SHRI  DINEN  BHATTACHARYA:  I
 will  just  move  my  Resolution.  I  will
 not  speak.

 MR.  CHAIRMAN:  Mr.  Dinen
 Bhattacharya,  you  understand  all
 these  things.  You  are  a  senior  Mem-
 ber;  you  are  a  senior  Parliamentarian.

 SHRI  P.  RAJAGOPAL  NAIDU:
 With  regard  to  the  distribution  of  es-
 sential  commodities,  what  is  the  Gov-
 ernment  doing?  The  Government  is
 always  very  particular  about  the  or-
 ganised  classes  and  about  the  town
 people,  and  about  the  white-collared
 people.  It  is  not  at  all  caring  for  the
 emall  farmers,  the  agriculturists  or
 the  small  artisans.  It  ig  not  caring
 for  these  poor  people  in  the  viliages.

 SHRI  DINEN  BHATTACHARYA:
 Sir,  in  the  case  of  Mr.  Samar  Guha’s
 Resolution,  the  same  thing  was  done.
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 ME..CHAIRMAN:  -Mr.:  Rajagopal
 Naidu,  you  will  continue  on  the.  next
 day,  allotted  for  Private  Members’
 Business.

 We  pass  om  to  the  next  item

 SHRI  DINEIN  BHATTACHARYA
 Will  you  permit  me  to  move  my  Reso-
 lution,  Sir?

 MR  CHAIRMAN:  ‘You  know  the
 rules.  You  know  everything.  You
 are  teaching  many  Parliamentarians.
 Please  don’t  break  the  rule.

 SHRI  DINEN  BHATTACHARYA:
 You  can  suspend  the  Rule....

 MR.  CHAIRMAN:  Please  resume
 your  seat,  Mr.  Dinen  Bhattacharya.  I
 appeal  to  you

 Now,  we  will  go  to  the  next  item.

 RE:  CORRESPONDENCE  BETWEEN
 THE  PRIME  MINISTER  AND  THE

 FORMER  HOME  MINISTER
 PROF.  P.  6.  MAVALANKAR

 (Gandhinagar):  Before  yéu  go  to  the
 next  item,  I  would  like  to  make  my
 submission  on  a  Point  of  Order.

 We  have  just  come  to  understand
 that  something  has  been  decided  ab-
 out  the  between  the
 Prime  Minister  and  the  former  Home
 Minister.

 I  hope  you  know  that  there  was  a
 lot  of  discussion  in  this  House.  Now
 information  hag  reached  us—it  Is  for
 you  to  contradict  it  if  it  is  wrong.
 But,  it  has  reached  us  that  several

 Now,  I  want  to  know  whether  it  is
 fect.  If  so,  want  to  reise an

 between  PM  406
 and  Ex-Home  Minister

 ि i
 wa

 ्

 Hi

 झ्

 ्

 “he

 die allie disposed  of  this  matter;
 we  got  any  finality
 hon.  Speaker.  I  am  told  in  the

 of
 House,  decided  the  course  of  act:
 and  they  are  doing  it.  Now  it  is
 for  us  to  comment  upon  what  happen.
 ed  in  the  other  House.  It  will  not
 be  right  and  proper  to  do  that  also.

 7]

 ग्

 thing  is  being  repeated  here  without
 the  knowledge  of  the  House  by  the
 hon.  Speaker  about  the  whole  posi-
 tion,  ig  in  order?  This  is  my  point
 number  one.  Secondly,  how  ig  it  that
 only  some  sre  invited?  I  do  not
 know  why  I  have  not  been  asked  for
 it.  In  the  other  House,  some  Inde.
 pendents  have  been  invited.  In  the
 other  House  some  Independents  have
 also  been  asked  to  see  it.  I  have  not
 got  any  information.  All  I  am  saying
 is,  this  is  a  point  on  which  I  stand  on
 principle.

 No  announcement  was  made.  I
 have  no  information;  ]  have  no  inti-
 mation.  Apert  from  that,  my  main
 point  is  that  the  House  has  not  been
 kept  informed  about  this  at  ell;  the
 House  hag  not  been  taken  into  confi-
 dence;  nor  has  the  Speaker  given  us
 any  decision.  And  if  something  hap-
 pens  without  al]  thig  in  the  Speaker’s
 Committee  Room,  I  may  sorry;  I  must
 raise  my  voice  of  protest

 I  want  your  guidance  from  you.
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 the  decision  should  be.dmplamented.

 And  even  st  this  point  of  time,  'T
 would  very  ‘much  Implore  it  to  can-
 vey  the  feelings  of  this  House  that
 that  is  not  done  and  it  must  not  be
 tone,  Whitever  the  procedure  or  what-
 ever  the  decision  that  has  been  taken,
 that  decision  must  be  conveyed  to  the
 House  and  then  ¢glone  that  decision
 should  be  in  the  process  of  implemen-
 tation.

 SHRI  P..RAJAGOPAL  NAIDU:  I
 ‘want  to.  know  whether  the  papers  have
 been  placed  in  the  Chamber  of  the
 fipeaker  and  they  are  being  perused.
 Is  it  «  fact?  That  must  be  first
 known.

 SHRI  Kod  K.  CHANDRAPPAN  (Can-
 nanore):  I  would  like  to  make  a
 submission.  (Interryptions).  fn  .  this
 House  we  had  series  of  discussions
 about  this  matter  and  the  entire  Op-
 position  express2d  its  view  that  either
 the  letters  sho  a  be  placed  on  the
 table  of  the  House  or  the  letters
 should  be  shown  to  the  Leaders  of
 various  Parties.  .And  it  wag  left  to
 the  Speaker  for  a  decision.  You  may
 recal]  that  the.  Speaker  himself  made
 an  observation  that  this  House  is  not
 bound  to  go  by  the  decision  of  the
 other  House.  Now,  ,  in.  news.
 papers,  we  sfad.the  decision  of  the
 other  House.  It  might  have  satisfied
 the  Members.  there.

 But,  according  to::  the  sasuranee
 given  by  the;  Speakey..that.  day,  in
 the  presence  of,.  the  Prime,  Minister,
 it.ig  the  duty.  of  the

 Soepiee:/Ebals and  it  is  the  duty.  o
 also,  to  tell  the,  House  in  .  regard.  to
 this  House,  how  are  ,they.  going  to
 deal  with,  thig  amatter.  Now,  we,came

 know  in,  the,  Lobby  that  ‘Lea-

 Home  Minister
 dete  af  warkius  pattiésjae‘tald‘ty  go to  the  Speaker's‘  Chamber...

 MR.  CHAIRMAN:  Not  all.
 SHRI  ..C  CHANDRAPPAN: Some  people  are  told  to  go  there  at

 5-30  :2.Mi;  and  see:  the  letters.  Now,
 in  the.  othar  House  if  :you;go  by  that
 procedure,  Shri  Mavalankar  has  every
 right  to  protest  because  he  is  an  Inde-
 pendent.  Mr.  Om  Mehta  is  an  inde-
 pendent  afid  that  Independent  member
 has  been  asked  to  see  the  letters,  Here
 he  has  two  objections—one,  the  House
 is  kept  in  darkness  about  the  whole
 business;  the  assurance  given  by  the
 Chalr  end  the  assurance  given  by
 the  Government  totally  stand  violat-

 and  the  right  of  the  Members  has
 Deen  curtailed.  Therefore,  my  sug-
 gestion  is  that  you  may  direct  the
 Government  to  make  a  statement
 about  it  immediately.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  What  was  the  assurance
 by  Government?  ;

 (Interruptions)

 MR.  CHAIRMAN:  Let  us  find  out.

 PROF.  P.  G.  MAVALANKAR:  That
 decision  has  not  come  to  us.  That  is
 the  point.

 SHRI  0.  कट,  CHANDRAPPAN:  Mr.
 Chairman,  the  assurance  given  to  this
 Bouse  that  day  was  that  the  ‘Speaker
 has  every  right  to  decide,  in  consulta-
 tion  with  the  leaders  of  the  House,  the
 modality  by  which  the  Government
 will  come  te  this  ‘House  with  the  letter,
 That  is  left  to  the  Speaker  and:  the
 Lesdets  of  the  House.  .  :

 That  aseurance,ag.  mot‘been.  ful
 filled.  Sq..my  gequest  is:  Abat.qoqu:  may
 disect  .the  Government  ito.  make  ot
 statement  .about  .it-  immediately.  mn

 MR.  CHAIRMAN:  I  will  convey the
 points,  cained,  hy..the  honthble  Members
 to,  tha:  ipepiker:  a  have  /elready,  gent
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 SHRI  C.  K.  CHANDRAPPAN:  Can
 we"  e&pect  ‘Maat  If  thy  Nate  “asitid  the
 leaders.  without  the.  knowledge,  of  the
 House  will  you  pldase  sée  that  it  is
 stopped.

 MR:  CHAIRMAN:  The  matter  is  with
 the  Speaker.  Undoubtedly,  I  am  sure
 whit  he  ha’  told  be’  will  do  it  afd
 abide  ह...  his  deciaion.

 PROF.  P.  6.  MAVALANKAR:  By
 that  time  it  will  be  too  late.

 SHRI  C.  K.  CHANDRAPPAN:  They
 are  being’  showri  to  thém  without  the
 knowledge  of  the  House..  The  House
 has  been  kept.  in  darkness.

 MR.  CHAIRMAN,  Since  the  matter
 is  with  the  Speaker  I  cannot  tell
 anything  now  but  I  have  sent  one
 officer.  a

 SHRI  P,  RAJAGOPAL  NAIDU
 This  information  you  may  give  whether
 Speaker  with  other  leaders  is  perus
 ing  the  letters.  (Interruptionsa.

 MR.  CHAIRMAN:  |  am  enquiring.

 SHRI  SHYAMNANDAN  MISHRA
 Sir,  probably  the  decision  is  best  in
 the  circumstances  but  whatever  the
 decision  the  Speaker  should  have  con-
 veyed  it  to  the  House.  We  are  not
 quarreling  with  the  decision  but  we
 are  only  expressing  our  dis-satisfac-
 tion  that  the  decision  has  not  been
 coriveyed  té  the  House.

 MR.  CHAIRMAN:  I  believe  that  the
 decision  has  not  yet  been:  taken.

 SHRI  SHYAMNANDAN  MISHRA:
 It  ie  in  the  process  of  implementa-
 tion.

 SHRI  C.  K.  CHANDRAPPAN:  That
 means  ‘the  Chair  is  also  in  darkness:

 MR.  CHAIRMAN:  ‘Whatever  you
 say,  |  will  convey  the  views  of  the

 and  Ex-Home  Minister
 “mc

 hon’ble  Members  to  the  sfiéé.  &
 belle;  >

 tie.  Siidabitr:  witt-Hot:  88  any-

 Meenisers::  Tari  tO  Ge  Sieaker  Will
 convey  to  you  everything.in  time  I
 have  already  sent  a.  message:

 PROF.  लि.  -G.-MAVALAMMAR  Sir,
 the  Minister  of  Parliamentary  ‘Affairs
 bas.  come.  He.  Mey  -lile;to'  sag:  some--
 thing.  (Interruptionay,

 SHRI  C.  K.  CHANDRAPPAN:  My
 other  suggestion  is,  if  you,  the  Chair,
 is  kept  in  darkness  about  it,  let  us
 adjourn  and  you  inform  the  Speaker
 about  the  feelings  of  the  House  and
 we  will  méet  again

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI.  RAVINDRA.  VARMA):  Mr.
 Chairman,  Sir,  as  far  aa  I  understand
 a  question  has  been  raised  about  the
 decision  of  the  Speaker  on  a  certain
 question  and,  I  understand,  that  you
 have  been  pleased  to  say  that  you  are
 making  enquiries  from  the  hon'ble
 Speaker.  Therefore,  tye  can  await  the
 answer  from  the  hoii'ble  Speaker,  and
 the  business  of  the  House  can  go  on  in
 the  meanwhile.  (interruptions)

 MR.  CHAIRMAN:  Yes,  I  will  convey
 alt  these  points  to  the  Speaker.

 SHRI  C.  K.  CHANDRAPPAN:  What
 is  your  ruling  about  the  point  that
 the  House  as  well  as  the  Chair  have
 been  kept  in  darkness.  Ye

 MR.  CHAIRMAN:  Since  the  matter
 is  with  the  Speaker  I  am  not  giving
 any  ruing.  (Interruptions).
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 HALF-AN-HOUR  DISCUSSION

 Lavy  or  Svacwance  ow  MG.  Prats
 sy  Dewan  Devetorment  Avrnontry.

 MR.  CHAIRMAN:  We  will  now  take
 up  Half-an#iour  discussion.

 शी  राज  जिलाल  फाशंजान  (हाजीपुर)  :
 झसमावति  महोथन,  मेरी यह  चि  च्च्  की
 ह...  दिल्‍ली  विफास  प्राधिकरण  हारा  मध्य
 दाय  बर्ग  के  फ्लैटों  पर  भंधिभार  लगाए
 जाने  के  सम्बन्ध  में  है।  यह  जो  डी०डी०ए०
 4  धांधवी  चल  रही  है  उससे  सम्बन्धित  है
 welt  महोदय  काफी  पुराने  हो  गए  हैं।

 डी०्डी०ए०  के  मामलों  में  बह  काफी
 इण्टरेस्ट  भी  लेते  हैं।  इसलिए  मैं  समलता  हूं  कि
 चय  तक  उनको  सभी  चीजों  की  पूरी  जानकारी
 हो  गई  होगी

 ara  तक  दर्जनों  बार  डी०डी०ए०  के
 सम्बन्ध  में  तरह  तरह  के  चाजिज  लगाएं  गए  हैं  |
 क  बार  यह  लगाया  गया  एम्प्लायीज़  यूनियन
 के  जो  सेकेंटरी  हैं  श्री  बर्मा  उनकी  तरफ  से
 शीर  सब  के  बैस  कटिग्श्  मेरे  पास  हैं  कि  33
 करोड़  का  घोटाला  हुआ है।  दूसरी  बार
 यह  लगाया  गया  कि  सात  करोड़  रुपए  का
 बोटाला  हुग्मा।  साथ  ही  यह  भी  लगाया
 समया  कि  जो  झकऊसर  डैपुटेशन  पर  झंभी  तक
 डी०डी०ए०  में  हैं  उन  पर  जिन  को  संदया
 दस  हजार  के  करीब  है  बेतन  भतों  के  भ्तिरिकत
 तीस  लाख  रुपया  ज्यांदा  खर्च  FroFhore
 को  करना  पड़  रहा  है।  मच्छर  मारने  के
 नाम  पर  एक  लाख  रुपया  दिया  गया  था
 जिस  में  बड़ो  धांक्षली  हुई।  पुनर्वास  के  नाम
 पर  27  करोड़  रुपये  मकान  बनाने  के  लिए
 दिए  गए  थे  लेकित  मुश्किल  से  दस  करोड़
 ही  खर्च  किए  गए।  सड़कों  के  किनारे
 तख्तियां  लगाने  के  लिख  जो  750  लगानी  थीं

 मुश्किल  से  सौ  लगाई  गईं  थौर  इस  तरह  से
 उस  में  श्रोटाला  हुआ  एक  पर  साढ़े  भार
 सौ  रुपया  खर्च  आता  है।  इस  हिलाब  से  शाप
 देखें  तो  आपको  पता  अलेगा  कि  कितना

 ASG  Pate  aE  Dis)  ह... अ

 बड़ेबड़े  द, ...... क  जुमा  tree  1. अ  RE
 को  ह... ड  महोबे  देश  चुके  है।...

 »  लेकित  मुख्य  युद्द  ो  मैं  आय  उड़ाना -
 चाहता  हॉ बहें '  एम  ई  ी पप  का
 उठाना  चाहता  हूं।  उसके  सम्धन्ध  में.  |...
 तीन  चार  प्रश्न कियें  थे  क  कश्त  के  उत्तर
 को  दूसरे  प्रशत  के  साथ  मिला  कर  re  देखेंगे
 तो  झापको  पता  चल  जाएगा  कि  उन  उत्तरों
 में  कितना  कल्ट्रेडिक्शन  है।  आप  ह...  ह;
 एम०आाई०्जी०  शप  के  लिए  जो  मकान
 बनाए  जाते  हैं  उनकी  कीसल  68  हजार
 रुपया  रखने  का  फैसला  किया  गया.  था।
 लेकिन  बसुला  गया  सतर  हजार  रुपया
 प्रसि  फ्वैट  झप  नियम  को  देखें  ।  Tete
 go  के  फ्लैट्स  दिल्‍ली  डिकेंवेपशमेंट  एक्ट
 7957  शौर  दिल्‍ली  डेब्रेलपमेंट  (मैनेजमेंट

 एण्ड  डिसपोजल  धाफ  हाउसिंग  एस्टेंट्स)
 रैग्यूलेशन्स  i968  की  शर्तों  के  आअमुबार
 झायंटित  होते  हैं।  दिल्‍ली  डिवेजेपमेंट
 बिल  i957  के  बजाज  ‘SI  att  52  से
 सम्बस्धित  बैमोरेंडम  में  स्फ्ब्ट  लिखा  गया  है
 कि  पालिसो  बताने  का  शिकार  Prottege
 को  नहीं  है।  डोण्डोएए०  को  बहू  शक्ति
 नहीं  है  कि  बह  किसी  तरह  को  सबसिड़ी  दे
 इस  प्रकार  से  v

 मेरे  प्रश्न  के  उतर  में  मम्ती  महोदय  ने

 कहा  था  कि  एक  फ्लैट  की  कीमत  58000
 होती  हैं।  जब  इतनी  होती  है  तो  मैं  पूछता
 चाहता  हूं  कि  झपने  70  हजार  क्यों  लिया
 शौर  कैसे  लिया।  भाप  कह  सकते  हैं  कि

 एडमिनिस्ट्रेटिक  प्याइष्ट  शाफ  व्यू  से  यह
 किया  गया  है।  बह  क्‍या  होता  है;  यह  मेरी
 समझ  में  नहीं  ध्राया  है।  इस  तरह से  लाखों
 र्पया  एडमिनिस्ट्रेटिय  स्वाइफ्ट  श्राफ  आए
 से  आपने  लोगों  से  श्रतिरिक्त  लिया  है।.
 एडमितिस्ट्रेशन  उसके  सत्त,  झाता  है  या
 नहीं  यह  देखने  बाली  चोखे है ।



 बुनाई  1938  का,  है.  उसके  आामाव  में  alt
 अहोइय  में  कहा  था.कि  दिल्‍सी  fear  झबि-

 ५  नियम  .957  में  ध्िचार  लगाने  की  कोई
 आभस्थर हीं  है।  न्हीं  कहा  ीं  कि  यह भशासमिक  निर्णय  है।  फिर  मेरे  प्रश्न  संस्या
 2497  के  लिखित  ससर  में  मन्ती  महोदय  ने
 कहा  था  कि  उलीं  कालोनी  के  बैंसे  ही  फ्लैटों

 कोई  सबसिडी  नहीं ली  जा  रही  है  ।
 क्यों  भ्र्तिसार  लगाया  गया  इसका  जवाब

 “ मंगली  महोदय  यहीं  वेंगे  कि  एल०प्राई०जी०
 और  जनता  फ्लैट  जो  बन  रहे  हैं  उन  के  लिए
 यह  सरचार्ज  लगाया  नवा  है  शौर  इसलिए
 लगाया  नवा  है  कि  उसको  संबसिडी  देनी  है
 झौर  जो  कमी  पड़ती  हैं  उसको  थोड़ी  पृति

 हो  सके  |  मैं  कहूंग  कि  यह  कौन  नियम  है?
 यह  कौस  सी  लोकत्रियता  हैं  जो  ाप  झाजित
 करना  चाहते  थे।  आपने  एम०भाई०्जी०
 सें  बारह  हजार  बड़ा  दिए  भौर  यह  कह  दिया
 कि  जनता  फ्लैट्स  और  एल०्प्राई०्जी०
 के  जो  फ्जैट  हैं  उन  के  वास्ते  पाप  ऐसा  कर  रहे
 हैं।  हमारा  कहना यह  है  कि  प्रापकों  झधिभार
 खगाने  का  प्रधिकार  नहीं  था  फिर  अगर  लगाना
 ही  था  तो  सिरे  चार  कालोनीड़  में  हो  क्यों
 लगाया  ?  उसी  में  क्यों  लगाया  जो  कालौनी
 भन्दो थो

 ?  जो  सब  से  बढ़िया  कालोनियां  थीं
 मैं  गाम  नहीं  लेना  चाहता  हैं,  ाप  जानते  F——
 wat  धापने  इस  चोज  को  एप्लाई  नहीं  किया  |
 हां  पर  किया  जिस  को  आप  राजोरी  मार्डन
 कहते  हैं--मायाबुरी--बहां  पर  जा  कर  भाप
 दाम  बढ़ाते  हैं।  दूसरी  जगह  पर  आप
 दाम  बढ़ा  देते  हैं।  यदि  झाप  दाम  बढ़ाते  हैं
 तो  ने  सब  जगह  बढ़ने  चाहियें,  लेकिन  भाप
 सब  जयह  पर  दाम  नहीं  बढ़ाते  हैं  ।  कहीं  मापने
 दाम  बढ़ाये  हैं  12,000  रुपये,  कहीं  1,000
 रुपये  झौर  कहीं  पर  दाम  बढ़ाये ही  नहीं  ये  हैं  1

 &  समझता  हूं  कि  यह  शुद्ध  भ्रऊसरशाही  का
 समूना  है।  मन्‍्त्री  महोदय  उस  विभाय  के
 प्रभारी  हैं,  मैं  जानता हूं  कि  बहु  इस  हाउस
 में  उसको  डिफेष्ड  करेंगे,  लेकिन  मैं  उनसे
 amg  करूंगा  कि  यह  इस  बात  को  पझपने
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 ह.  चताशक्ित  swe  264  47  fears  में  रहों.कि एक  की  जबह  पर  विभिन्न
 काणोनियों  में  वास  .  तियमों.  के  झनुसार
 बड़ा.  ग.  हैं  या  18  i.  एक  जगह  पर  arr
 12,000  रुपये  चार्ज  करते  हैं,  का  ाप

 कहते  हैं  कि  हम  उसको  हटा  रहे  हैं,  तो  जिन
 लोगों  से  झापने  पहले  ज्यादा  चार्ज  किया  था,
 क्या  प्राप  उनको  वहू  रुपया  लौटाने  जा  रहे  हैं  ?
 कई  जसह  झापने  दामों  को  बढ़ाया ही  नहीं  t

 मेरे  पास  यह  एक  सिस्ट  .है:कि  झाफते
 कितने  कितने  दाम  बढ़ाये  7  राजौरी  गान
 में  एम०झाई०जी०  के  टाइप  'ए'  ौर  Dimes
 ग्राउण्ड  फ्नोर  फ्लैट  को  डिस्पोश्नल  कास्ट
 58,100  रापये  है,  लेकिन  आपने  फाईनली

 चार्ज  किया  70,000  रुपये।  फर्स्ट  फ्लोर
 को  डिस्पोसल  कास्ट  57,500  रुपये  थो,
 जब  कि  झापने  फाइनलो  चार्ज  किया.  69,000
 रूपये  |  इसी  तरह  सैकिण्ड फ्लोर  को  डिस्पोजल
 कास्ट  55,8  00  रुपये  थी,  लेकिन  आपने
 फाइनली  चार्ज  किया  70,000  रुपये  1
 टाइप  सो'  में  प्राउण्ड  फ्लोर  के  फ्लैट  की
 डिस्पोजन  कास्ट  63,700  रुपये  थो,
 लेकिन  उसका  चार्ज  किया  72,000  877  ।

 बज्धी  रपुर  में  टाइप  ए'  ौर  यो  के
 ग्राउण्ड  फ्लोर  की  डिस्पोड़ल  कास्ट  63,100
 स्प्य  थी,  लेकिन  अपने  फाइनली  चार्ज  किया
 64,000  रापये।  यहां  पर  फर्स्ट  फ्तोर  की
 डिस्पोजल  कास्ट  57,200  रुपये  थी,  लेकिन
 आपने  फाइनली  चार्ज  किया  59,000
 डुपये  -  इसके  लाब  भी  फ्लैट्स से  मैन्टिनैन्स
 चार्ज  झाप  लेते  हैं।  मेरे  ण्क  प्रश्न  के  उत्तर  में
 बताया  गया  कि  जब  Pro¥teyo.  फ्लैट
 बेच  देता  है  तो उसके  बाद  बह  उसको  मैन्टेन  नहीं
 करता  ।  जब  आप  फ्लैट  बेचने  के  बाद  उसको
 मैष्टेन  नहीं  करते  हैं  तो  फिर  झापते
 मैस्टिनेंस  साजिश  क्‍यों  रखे  हुए  हैं?

 मैंने  ProFtoqeo  के  सिर्फ  एक  पहलू
 की  तरफ  झापका  ध्यान  दिलाया  है।  इसके
 बारे  में  मैंने  भौर  मेरे  कई  साथियों  में  प्रश्द
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 pe  chee  1.  पंस  को]

 ्  हैं,  लेकिंत  मैं  कह  सकता  हूं  कि  एमजली
 के  दोराम  यहाँ  पर  .जो  करप्शन  por  है
 भंगर  उसकी  सही  इन्क्बायरी  को  जायें
 मैं  समझता  हूं  कि  Hottege  का  चोटाला
 एक  संहाकोण्ड  बन  सकता  है

 में'  मल्व  महोदय  सै:  जानती  चाहता  हूं
 कि  क्या  डी०डी०ए०  के  पास  कोई  ऐसी :  शक्ति  हैं  जिसके  द्वारा  वह  प्रभार  लगा  संकता
 हैं?  यदि  नहीं;  ती  किस  ब्राधार  पर  प्रभार
 लगाया  गंवा  है  ?

 क्या  एक  ही  वर्ष  की  दो  कालोॉनियों  में
 लोकप्रियता  के  धार  पर  भिन्न-भिन्न  रूप  से
 प्रभार  लगाया  जो  सकता  है?  यदि  हां
 सो  लोकत्रिंयता  का  मापदण्ड  कया  है?
 में  इस  सम्बन्ध  में  एक  दो  का  नाम  भो  लेसा
 चाहता  है  जैसे  कटवरिया  सराय  है.
 मुनीरका  है;  सफंदरज॑ग  हैं,  उस!  के  मंक्ाजले
 में  माथापुरी  वगैरह  है  जिसः  में  आप  ने  प्रभार
 लगाया  है,  ह... 4  यह  प्रधिक  लोकप्रिय  है.
 क्यां  बह  ध्रधिक  सुविधामनफ  है  या  उस  से
 कम  सुविधाजनक  है?  बां  वहां  ज्यादा
 लोगों  ने  ऋलाई  किया  है  फ्लैट्स  के  लिए
 यो  श्म  स्थानों  में  किया  है?

 मेरा  भ्रातिम  प्रश्न  है  कि  जो  मेटिनेंस
 गाजे  प्रभी  तक  ले  रहे  ये  फ्लैट  के  ऊपर,
 कपा  सरकार  श्रव  के  राद  जी  फ्लैट  ऑीबंरटन
 करेंगी  उसे  में  हस  नासे  का  कोई  कोलभ
 नहीं  रमेगा  शीर  जो  शॉप  मे  पैसा  बुली  हैं,
 जैसा  कि  भापने  कहा  हैं  कि  इन  स्थानों  पर
 फिर  सरधचार्ज  नहीं  जगाने  जः  रहे  हैं.  सका
 मतलब है कि जीं पहले के है  कि  जो  पहले  के  रेट  पर  मिलते  के

 GMGIPND—i846  L¢—880
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 agara):  Ot.  a.  point  of  offer,  Sie,  We
 have  raised  a  very.  sexipys  matter,  The
 Hause  should  know  before  it  adjourns.
 Theré  is  bardiy  any  tine.  We  should
 get  a  reply.  You  say  that.  the  House
 wants  a,  reply  before  6  o’tlock.  Please
 convey  this:

 MR.  CHAIRMAN:  The  matter  is
 with  the  Speaker.  I  am  sure  you  will
 know  in  time.

 SHRI  K.  P.  UNNIKRISHNAN:  Not
 Qn  Monday.  We  understand:  something
 is  going  in.  (Interruptions).

 MR.  CHAIRMAN:  That  is  your
 assumption.

 SHRI  K.  P.  UNNIKRISHNAN:  No,
 it  ig  not  assumption.  It  fe  a  fact.
 (interruptions).

 wit  फुथराज  (कर्टिहार):  सभापति
 महीदव,  मेरा  एक  प्याइष्ट  झाफ  इस्कार्मेशन
 है  कि  हाउस  में  कोरम  नहीं  है

 MR.  CHAIRMAN;  Ring  the  bell.

 There  ts  n&  ‘quorum.  Se,  the  House
 stands  adjourned  (ill.  11  a.m.  on  Sist
 duly.
 7.56  hrs,

 The  Lok  Sabha  then  adjourned  tit
 Eleven  of  the  Clock  of  Monday,  July
 हो,  I978/Bravana  है.  900  (Saka).


